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ABOLITION OF TRANSPORTATION BILL— 

See “ BILL ’’, 

ACETONE FACTORY— 

Budget. Motion to reduce demand for ‘‘ Industries ?? re— 
ँ Expenditure on——, Nasik. Vol. I (92l)  002-006. 
3 Manager of ——, Nasik. Vol. I (92l) 997-002 ; Vol. IZ (922) 

8256-3263. 

‘= “ADDRESS OF WELCOME— 
——to His Royal Highness the Prince of Wales. Vol. IL (3922) 

448 ; 609-60. 
Resolution re ——to His Royal Highness the Prince of Wales. Vol. 

II (92) 3३00-76. 

ADJOURNMENT— 

—— of the House for want of quorum. Vol. II (92) 289, 
See “ MOTION for ADJOURNMENT ” and ‘“‘ RULINGS”. 

ADJUSTMENTS WITH PROVINCIAL GOVERNMENTS— 
Budget Demand for grant. Vol. I (292I) 096 ; Vol, II एा999) 

कक 3344 ; Vol. TIT (923) 3672. 

ADMINISTRATION OF JUSTICE— 

Budget Demand for grant. Vol. I (292) 953-956. 

Demand for supplementary grant. Vol. II (792l) 862. 
ij Motion to reduce demand for grant (Library for Members), ‘Vol. 

I. (492l) 953-956. 

ADOPTION REGISTRATION BILL— 
+ See“ BILL”. 

~~ ADVERTISING AND CATERING DEPARTMENTS, 8. N. RY.— 
7 . Motion to reduce demand for ‘‘ Railways 7? re Vol. II (4923) 

3 3390-3392. 
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2 CONSOLIDATED INDEX TO LEGISLATIVE ASSEMBLY DEBATES (92]-23). 

ADVISORY PUBLICITY COMMITTEE— 

Nomination of bers to ———. Vol. पा (928) 4845. 

ACCOUTREMENTS— 

Import duty on uniforms and——. (Diseussed under Finance Bill). 
Vol. I (492l) 830. 

AERODROME— 

Motion to reduce demand for ‘‘ Aviation’? re——at Allahabad. 
Vol. I (292I) 007-00. 

AEROPLANES— 

Import duty on——. (Discussed under Finance Bill), Vol. I 
(922) 8586. 

AGE OF CONSENT— 

See ‘‘ Indian Penal Code (Amendment) Bill. (Section 375) (Rat 
Bahadur Bakshi Sohan Lal’s)”’ and ‘‘ Indian Penal Code 
(Amendment) Bill. (Section 375) (Dr. Gour’s)’’ under 

faa BILL » | : 

AGRICULTURE— ‘ 

Budget Demand for grant. Vol. I (92]) 989-995 ; Vol, II (922) 

3249-3254 ; Vol. III (4928) 3670. 

Demand for supplementary grant. Vol. II (92l) 874 

Motion to reduce demand for grant re— 

Agricultural and Veterinary Periodicals and Journals. Vol. r 
(492l) 992-994. 

Entertainment of Visitors. Vol. I (92) 995. 

Gazetted staff at Pusa. Vol. I (92l) 989-992. 

(General Reduction). Vol. II (922) 3249-8254. 

Grants to tea. Vol. I (392l) 994. कु 
Second Imperial Economic Botanist. Vol. I (920) 994-995. 

Resolution re— 

Protection of women wage-earners in agriculture. Vol. II 
(923) — 793-804. 

Workmen’s compensation in agriculture. Vol. III (7928) 

784-793. 

AJMER-MERW ARA— 

Budget Demand for grant. Vol. IT (922) 8878 ; Vol. IIT (923) 

8673. : 

ALI BROTHERS— 

Resolution re— 

Release of ——. Vol II (922) 295-2938. 

Release ee and others. Vol. II (922) 208.
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CONSOLIDATED INDEX TO LEGISLATIVE ASSEMBLY DEBATES (92I-23). 3 

ALLIANCE BANK— 

Announcement re attitude of Government Members in regard to the 
question of liabilities of the Imperial Bank on the failure of 
—. Vol. शा (i928)  480I. 

Resolution re liability to the Imperial Bank consequent on the failure 
of ——and the policy of the Finance Department thereon. Vol. 
गा (923) 4729-66 

ALL-INDIA SERVICES— 

Resolution re recruitment for——. Vol. II (92) 286-289, 
305-306. 

See “ SERVICE(S)’"’. 

ALLOW ANCES— 

Motion to reduce the demand for Customs re— 

Estimate for local ——, Bombay. Vol. I (92l) 797-798. 

Local , Sindh Division. Vol. I (92l) 800-80I. 

Overtime and holiday ——, Customs. Vol. I (92l) 820-8il. 

See ‘‘ Superannuation —— and pensions ”’ 

AMERICAN LECTURER— 

Budget. Motion to reduce provision for ‘‘ Home Department ” $6 
visit of ——. Vol. I (92l) 937-948. 

AMENDMENT— 

See “ RULINGS रु, 

AMBULANCE TRAINS— 

Motion to reduce supplementary demand for ‘‘ Railways ?? re pro- 
vision of Vol. IT (922) 2979-299. 

ANDAMANS— 

See “ ANDAMAN and NICOBAR ISLANDS ”’. 

ANDAMAN AND NICOBAR ISLANDS— 

Budget Demand for grant. Vol. II (922) 3373-8374 ; Vol. पा 
(923) 3673. 

See * JAILS and CONVICT SETTLEMENTS ”’. 

ANDHRA DISTRICTS— 
Resolution re separation of the 

Vol. II (4922) 2409-224. 

ANNUITIES IN PURCHASE OF RAILWAYS— 

sear hy discussion of ——by Assembly. Vol. TI (923)  3340- 

from the Madras Presidency. 

ANTI-DRINK MOVEMENT— 

in India. Vol. IT (92) 085-02. Resolution re 

a.
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4... GONSOLMATED INDEX 70 LEGISLATIVE ASSEMBLY DEBATES (92-28). 

ARCHAEOLOGY— 
Budget Demand for grant, Vol. I (98) 965-975 ; Vol. IT (922) 

3237-324 ; Vol. III (923) 3670 

Demand for supplementary grant. Vol. II (92) 8९७7. 

Motion to reduce demand for grant, re— 

Conservation of ancient monuments. Vol. I (292l) 965-974. 

(General reduction). Vol. II (4922) 3287-824. 

ARMS ACT RULES— 

Statement re report of Committee on —. Vol. पा (923) 2672. 

ARMS RULES— 

Resolution re Committee on new ——, 920. Vol. Il (922) 2246- 

2258. 

ARMY (AMENDMENT) BILL— 

See ‘* Indian ——”’ under “ BILL’. 

ARMY DEPARTMENT— 

For motions to reduce provision for —— see “‘ GENERAL AD- 

MINISTRATION ”’. 

ARMY (INDIAN)— 

See “ INDIAN ARMY ”. 

ARMY IN INDIA— 

Budget. Motion to reduce provision for ‘Army tment ’’ 

statutory authority for of —. Vol. जो 6989) 

3542 
Resolution re Vol. I (92) | 82-97. 

Statement re reduction of British troops in India. Vol, II (2923) 

3732-3733. 

ASSAM AND BURMA MILITARY POLICE— 

Ruling re discussion of expenditure on—— by Assembly. Vol Tit 

(7923) 3480-3488. 

ASSAM BENGAL RAILWAY— 

Budget. Motion to reduce demand for ‘‘ Railways ’’ re Programme 

Revenue Expenditure of the ——. Vol. Il (923) 3389-3390. 

ATTACHMENT OF SALARIES OF GOVERNMENT SERVANTS— 

Limit of exemption from ——. See ‘‘ Code of Civil Procedure 
(Amendment) Bill ’’ under ‘‘ BILL ”’ 

AUDIT— 

Budget Demand for grant. Vol. I (92l) 953 ; Vol. IT (999) 
828-828 ; Vol. III (923) 3668. 

Demand for supplementary grant re ——. Vol. II (92) 986.
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जज AUDIT—contd. 

४ Motion to reduce demand for grant re— 

Establishments for quasi-commercial accounts. Vol. IL (3928) 
323-325 

(General reduction). Vol. II (922) 325-328. 

AUTONOMY— 

Resolution re— 

Despatch from Secretary of State re Indian——. Vol. IIL (928) 
275-2736. 

Indian——. Vol. II (492]) 956-975, 228-286, 

See ‘‘ REFORMS ”’. 

AUXILIARY FORCES— 

See ‘Indian Territorial and—— (Amendment) Bill’? under 
“ BILL ’’. 

AVIATION— 

Budget Demand for grant. Vol. I (492l) 007-00 ; Vol i 
(922) 3263-3266 ; Vol. III (923) 36703. 

Motion to reduce demand for grant re— 

¥ ° Aerodrome at Allahabad. Vol. I (492l) 007-009 

| = ~~ (General reduction), (Absence of Indian element), Vol. I 
(92I) 009-00 ; Vol. II (922) 3263-3266. : 

é 

BALLOT— 

See ‘* RULINGS ”’. 

BALUCHISTAN— 

Budget Demand for grant. Vol. II (4922) 3369-3370 ; Vol. Til 
(923) 3673. 

5 Motion to reduce demand for grant. Vol. Il (922) 3369-3370. 
= 
| BANGALORE— 

‘Budget Demand for grant. Vol. Il (922) 3377-3378. 

4 = Motion to reduce demand for grant. Vol. II (922) 3377-3378. 

Vol. III (923) 8477- Ruling re discussion of expenditure in 

_ BAR, INDIAN— ] 
Resolution re creation of an——. Vol. I (92l) 87-892. = 

BARRISTERS AND VAKILS— 2 . 

SS Abolition of distinction between ——. See ‘‘ Legal Ba pipe ag कक 

e {Amendment Bill’? and “ Legal Practitioners Bill” under 
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BENARES HINDU UNIVERSITY (AMENDMENT) BILL— 

See “ BILL ”’. 

BENGAL— 

Resolution re contribution of —— to the Government of India. Vol. 
II (92l) 32-38. 

BENGAL NAGPUR RAILWAY— 

See “ RAILWAYS ”. 

BERAR— 

Budget. Motion to reduce provision for ‘‘ Foreign and Political 
Department ’’ re legislation for ——. Vol. III (923) 3496- 
3498. 

Statement re advantages derived by —— under the reformed constitu- 
tion. Vol. IT (92l) 977. 

BICYCLES— 

Import duty on —— and tricycles. (Discussed under Finance Bill). 
Vol. IT (922) 3545, 

BIHAR AND ORISSA— 

Resolution re Executive Council. Vol, I (92l) 67-630. 

BILL— = 

. Asonrtion or TRANSPORTATION— 

Introduction. Vol. III (922) 804-806. 

Reference to Select Committee. Vol. III (928) 8880. 

Nomination of Mr. Abul Kasem to the Select Committee. Vol. 
TIT (928) 484. 

Presentation of Report of Select Committee. Vol. III (923) 4227. 

Consideration. Vol. ITI (923) 4406-4427. 

Apoprion (RueistRaTion )— 

Introduction. Vol. II (92l) 225-227. 

Motion for circulation, negatived. Vol. II (99) 59-600. 

Reference to Select Committee, withdrawn. Vol. III (922) 
439-445. 

Reference to Select Committee and nomination of members thereto, 
(withdrawn) (Bill withdrawn). Vol. IIT (923) 480-480. 

Benares Hinpv Universtry (AMENDMENT) — 

Passed by Council of State. Vol. II (922) 842. 

Considered and passed. Vol. II (922)  श84. 

Assent of the Governor-General. Vol II (922) 235i. 

Cavoutra Untversrry— 

Introduction. Vol. I (92l) 479-480. 

Considered and passed. Vol. I (92) 238. 
Passed by Council of State. Vol. I (92) 683. 
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BILL—conid. 

CaNnTONMENTS— 

Introduction. Vol. III (923) 4002-4003. 

Cireulation. Vol, III (923) 4008. ; 

Reference to Select Committee. Vol. III (923) 486. 

— पल of Report of Select Committee. Vol. III (928) 

Considered and passed. Vol, III (923) 4950-509. 

Passed by Council of State. Vol. IV (924) 708. 

Assent of Governor-General. Vol. IV (924) 4907. 

CantonMENts (House AccomMODATION )— 

Introduction. Vol. II (922) 8749-3750. 

Reference to Joint Committee. Vol. ITT (922) 30. 

Nomination of members to Joint Committee. Vol. III (922) 
94-95, 279. 

Presentation of Report of Joint Committee. Vol. III (922) 
360. 

Recommittal to Joint Committee. Vol. III (922) 36, 499. 

ee Seti of Report of Joint Committee. Vol. [II (928) 

Considered and passed. Vol. III (4923) 46श-707. 

Amended and passed by Council of State. Vol. III (928) 
2247, 2280. 

Amendment made by Council of State considered and passed. 
Vol. Ill (4923) 2650. 

Assent of Governor-General. Vol. III (923) 3027. 

Carriers (AMENDMENT )— 

Introduction. Vol. II (92l)  28-25. 

Considered and passed. Vol. II (92) 465-466. 

Passed by Council of State. Vol. EI (92l) 08, 

Assent of Governor-General. Vol. II (922) 79]. 

Caste Disasmitmes Removan (AMENDMENT )— 

Introduction. Vol. IIT (923) 2583-2586. 

Carrie Trespass (AMENDMENT)— 

Passed by Council of State. Vol. IT (92) 582. 

Considered and passed. Vol. II (92l) 02-0I6. 

Assent of Governor-General. Vol. II (922) 479. 

CrariTABLE AND Reticious Trusts (AmENDMENT)—(Mr. Mukundaraja 
Ayyangar’s)— ; 

Introduction. Vol. II (922)  886-887. 

हि 
ञ्र 
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BILL—contd, a 

CHARITABLE AND Rexicious Trusts (AmMENDMENT)—(Mr. Mukwndaraja 
Ayyangar’s )—contd. 

Considered and passed. Vol. III (923) 4044-4045. 

Passed by Council of State. Vol. III (923) 85093, 

Assent of Governor-General. Vol. IV (924)  23. 

Crvm. Marrtcu (AmMENDMENT)—(Dr. Gour’s)— 

Introduction. Vol. I (92l) 55-552. 

Reference to Select Committee, rejected. Vol. If (4922) 65- 

650, 79-83. 

Reference to Select Committee, adopted. Vol. ITI (922) 425- 
438. 

Presentation of Report of Select Committee. Vol. IIIT (923) 
8486. 

Considered and passed. Vol. ITT (928) 3898-3927. 

Passed by Council of State. Vol, III (923) 478. 

Assent of Governor-General. Vol. IV (924) 428, 

Copr or (गा, Procepurr (AmMENDMENT)— 

Passed by Council of State. Vol. I (92) 472. 

Considered and passed. Vol. I (92I)  240-24]. 
Copr or Crvm. Procepure (AMENpDMENT)—(Vakalatnama) (Rule 4, 

Order IIT, Schedule I) —(ZLala Girdhari Lal Agarwala’s)— 

Allotment of time for introduction. Vol. II (922) 2शश. 

Introduction, Vol. II (922)  224. 

Circulation. Vol. II (922) 2629-2635. 

Reference to Select Committee, withdrawn. Vol. III (922) 
4-494. 

Reference to Select Committee. Vol III (923) 4044, 4269, 4270. 

eg of Report of Select Committee. Vol. III (928) 

Copz or Crviz Procepurre (AmENpMENT)—( Abolition of imprisonment 
in exeeutidn of a decree for restitution of conjugal rights against 
a woman)—(Dr. Gour’s)— 

Introduction. Vol. IT (492l) 228. 
Reference to Select Committee. Vol. TIT (922) 72-733. 

अप of Report of Select Committee. Vol. III (928) 
5 

Considered and passed. Vol. IIIT (923) 4श्श-424ा. 

Passed by Council of State. Vol. TIT (923) 48॥. 

Assent of Governor-General. Vol. IV (924) 28. 

Cope or Crvm, Procepure (AmEeNpMENnT)—(Protection against Fraudu- 
lent Suits)— 

Introduction. Vol. I (92) 478-479. 

i 7
 |



CONSOLIDATED INDEX TO LEGISLATIVE ASSHMBLY DEBATES (92-23). 9 
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BILL—contd. 

Copp or Civ Procepurr (AmENDMENT)—(Protection against Fraudu- 
lent Suits)—contd. 

Circulated for opinion. Vol. I (92l) 244-25. 

Reference to Select Committee, postponed. Vol, II (92) व३2. 

Bill withdrawn. Vol. IJ (922) 89-892. 
Cope or Crvm Procepure (AmenpMent)—(Rule 4, Order XXXII, 

Schedule I)—(ZLala Girdharilal Agarwala’s)— 

Introduction, negatived. Vol. II (922) 652-653. 

f. Cope or Crvm Procepurs (AMENDMENT)—(Costs by way of damages 
for false or vexatious claims or defences)— 

Introduction. Vol. IT (922) 2048-2049. 
Reference to Select Committee. Vol. II (922) 2श79-288. 

Presentation of Report of Select Committee. Vol. II (922) 
2402. 

५ 
; 

Report of Select Committee considered. Vol. IT (922) 2444- 
2465. 

Passed. Vol. II (922) 2465. 

Passed by Council of State. Vol. II (922) 2688. 

y Assent of Governor-General. Vol. II (922) 2907. 

wo Cope or Cry PROCEDURE (AmenpMENT)—(Reservation from attach- 
ment of Salaries)— : 

Introduction. Vol. IIT (923) 492. 
Considered and passed. Vol. TIT (928) 4847-4356. 

Passed by Council of State. Vol, III (928) 4$87. 

Assent of Governor-General. Vol. TV (924) 23. 

Cope or Crimivat Procepurn (AMENDMENT)—(Main Bill)— 

Message from Council of State. Vol. I (92l) 484. 

Reference to Joint Committee, negatived. Vol. I (92l) 469-477. 

ee to Joint Committee, adopted. Vol. II (9श) 006- 

pice anton of Members to Joint Committee. Vol. II (92) - 

Report of Joint Committee presented. Vol, III (922)  95. 

Statement by Home Member re further progress with ——. Vol. 
TIT (922) 503-505. 

Passed by Council of State. Vol. IIT (922) 567. 

Consideration, postponed. Vol. III (922) 677-686. 

Consideration, adopted. Vol. III (923) 022-034. 

Consideration of clauses. Vol. III (923) 034-2059, 44-8, 
I9-62, 239-286, 300-330, 872-42, 472-524, 545-58l, 
722-75, 752-767, 804-840, 99-200, 20-2048, 205-2090, 
262-229, 2223-2244, 

ay
 \ 
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BILL—conid. 
Copz or Crmmnau Procepure (AmMENpMENT)—(Main Bill)—contd, 

e हि Passed. Vol. III (928) 2788-2802. 

assed by Council of State with further amendments. Vol. [I 
(3923) 8489. 

Further amendments made by Council of State considered and 
passed. Vol. ITI (928) 885-3829. 

Assent of Governor-General. Vol. III (928) 4227. 

Copp or Crmina Procepure (AmmNpDMENT)—(Seetion 49l)—(Mr. 
Rangachariar’s)— 

Introduction. Vol. II (4922) 65-652. 

Reference to Select Committee. Vol. IT (922) 2063-2065. 

Cops or Criminat Procepure (AMENDMENT)—(Amendment of section 
4)—(Mukhtears)—(Mr. Abul Kasem’s)— 

Introduction. Vol. II (4922) 207-2078. 

Cireulation. Vol. II (922) 2635-2642. 

Reference to Select Committee. Vol. IIT (923) 2550-2563. 

Considered and passed. Vol. III (923) 4088. 

Passed by Council of State. Vol. III (928) 5083. 

Assent of Governor-General. Vol. IV (924) 28. 

Cope or एच, Procepurr (AMENDMENT)—(Chapter XL)— 

Passed by Council of State. Vol. II (92l) 068. 

Consideration, deferred. Vol. II (92l) 806. 

: Reference to Select Committee. Vol. IT (922) 767. 

Presentation of report of Select Committee postponed. Vol. IZ 
(3922). 2078. 

Copz or Croat Procepure (AMenpMENnT)—(Firing on Crowds, 
Chapter [IX)— 

Passed by Council of State. Vol. IT (92l) 582. 

Consideration, deferred. Vol. IT (92l) 02. 

~ Cove or Carman Procepurs (AMENDMENT)—(Sections 07 and 44) 
—(Mr. Rangachariar’s)— 

Introduction, negatived. Vol. II (922) 2642-2646. 

Covr or Crmmnat Procepurn (Szconp AMENDMENT)— 

Introduction. Vol. IIT (923) 493-494, 

Considered and passed. Vol. III (928) 4664. 

Passed by Council of State. Vol. ITT (2923) 5083. 

Assent of Governor-General. Vol. IV (924) 28. 

600४ or Crryat Procepurn (AMENDMENT)—(Removal of racial dis- 
tinetion)— (Bakshi Sohan Lal’s)— 

Introduction, negatived. Vol. IT (922) 2068-207]. 

te
fl



Introduction. Vol. IT (922)  297-998. 

Circulation. Vol. II (922) 3684. 

Reference to Joint Committee. Vol. III (922) 799-804. 

Nomination of Members of Joint Committee. Vol. III (922) 

888. 

Presentation of Report of Joint Committee. Vol. III (923) 02I. 

Considered and passed. Vol. III (928) 77074720. 

Passed by Council of State. Vol. III (923) 2247. 

Assent of Governor-General. Vol. III (923) 3027. 

Court-Fres (AMENDMENT)— 

Introduction. Vol. IIT (922) 84. 

Considered and passed. Vol. III (4922) 474-480. 

Passed by Council of State. Vol. III (922) 83. 

Assent of Governor-General. Vol. III (923) 034. 

(छाशाप 4, Law (AmenpMent)—(Racial Distinetions in Trials)— 

बन Introduction. Vol. III (9283) 897-899. 

sideration. Vol. III (923) 2486-2545, 2609-2642. 

Passed. Vol. III (923) | 2642-2649. 

Passed by Council of State, with amendments. Vol. III (928) 
2965. . 

Amendments made by Council of State considered and passed. 
Vol. III (923) 33-333. 

Assent of Governor-General. Vol. III (923)  385. 

Crmunau Trees (AMENDMENT)— 

Introduction. Vol. Il (922) 3690-369. 

Cireulation. Vol, II (922) 8749. 

Reference to Select Committee. Vol. III (922) 34. 

Presentation of report of Select Committee. Vol. III (922) 745. — 

Considered and passed. Vol. III (922) 87-872. 

Passed by Council of State. Vol. III (928)  653. 

Assent of Governor-General. Vol. III (928) 2077. 

Cutout Memons (AMENDMENT)— 

Introduction. Vol. IIT (923) 4505. 

Considered and passed. Vol. III (928) 4665-4666. 

Passed by Council of State. Vol. IIT (4923) 5083, 

Assent of Governor-General. Vol. IV (924) 498. 
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BILL—contd. 

Dexa Universiry— 3 

Introduction. Vol. II (922) 6-2622. 
ne Reference to Joint Committee. Vol. I (922) 892-3922. 

Nomination of Members to Joint Committee. Vol. I (928) 
F 997. 

Presentation of report of Joint Committee. Vol. II (3922) 2402- 
2408. 

Report of Joint Committee, considered. Vol. II (922) 2465. 

Passed as amended. Vol. II (922) 2498. 

। 

| 

| Message from Couneil of State and Assembly congratulated on 
passing of Bill. Vol. II (922) 2676. 

{ 

| 

Assent of Governor-General. Vol. II (922) 2907. 

Enemy Missions— 

Passed by Council of State. Vol. I (492l)  255. 
Considered and passed. Vol. I (9श) 480-485. 
Passed by Council of State. Vol. I (92l) 66. 

डाक, Ciauses (AmMENDMENT)—(Lala Girdhari Lal Agarwala’s)— 

| Introduction. Vol. III (928) 4050. 

Reference to Seleet Committee, negatived. Vol. III (928) 
4250. 

GovernMENT Savines Banxs (AMENDMENT)— 

Introduction. Vol. III (923) 2485. 

Considered and passed. Vol. III (923) + 2838-2842. 
Passed by Council of State. Vol. III (928) श9. 
Assent of Governor-General. Vol. IIT (923) 885. 

| साऊएए 00ए520फाफखाड!3 Liasmiry—(Dr. Gour’s)— 

Introduction. Vol. II (922) 2647-2648. 
i Ruling re motion for Circulation by another member, Vol. IL 
} (922) 0. 

Cireulation. Vol. III (922) 733-734. 
> to Select Committee, negatived. Vol. III (923) 2563- 

2578. 

Hinpv Law or Excrusioy rrom Innerrrance—(Exclusion from 
inheritance of certain classes of heirs)—(Mr. Seshagiri Ayyar’s)— 

Introduction. Vol. II (994)  2श-२१5. 
ae to Select Committee, postponed. Vol. TIT (3922) 445. 

— to Select Committee. Vol. IIT  (923) 229-2303 

team of report of Select Committee. Vol. IIT (923) 

Considered and passed. Vol. III (923) 4048-4038, 
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Hinpv Law or Inuerrrance—(to amend the Hindu Law of Inherit- 

ance in certain particulars) —(Mr. Seshagiri Ayyar’s)— 

Introduction. Vol, II (92l) 020-20l. 

Reference to Select Committee. Vol. III (923) 2303, 2784. 

———— of report of Select Committee. Vol. Ii (4928) 

Considered and passed. Vol. II (4923) 4089-4044. 

Hixpu TRANsrEers AND Bequasts (Crry or Mapras)— 

Introduction. Vol. I (292l) 484-486. 

Considered and passed. Vol. I (92l) 452. 

Passed by Council of State. Vol. I (92l) 683. 

Inurerrm™mate Son’s Riewrs— 

Introduction. Vol. III (2922) 459-462. 

Reference to Select Committee. Vol, III (923) 4045. 

Presentation of Report of Select Committee. Vol. III (4928) 

ImMicration into InpIA— 

= Introduction. Vol, III (928) 5039-5040. 

Considered and passed. Vol, III (4923) 5040-509I. 

Passed by Couneil of State. Vol. IV (4924) 595. 

Assent of Governor-General, Vol. IV (924) 39097. 

Import AND Export or Goops (AMENDMENT)— 

Tntroduction. Vol. I (492l) 247-249. 

Consideration. Vol. I (92]) 324-332. 

Passed. Vol. I (92l) 332. 

Passed Ly Council of State. Vol. I (492l) 475. 

Inpran Army (AMENDMENT)— 

Introduction. Vol. III (923) 495-496. 

Considered and passed. Vol. III (923) 4665. 

Passed by Council of State. Vol. III (923) 5098. 

Assent of Governor-General. Vol. IV (924) 23. 

Inpian BorErs— 

Introduction. Vol, III (3922) 35-37. 

Reference to Joint Committee. Vol. ITI (4922) 467. 

Nomination of Members to Joint Committee. Vol. IIT (4922) 
567-568, 677. 

a of report of Joint Committee. Vol. II (4923) 

Considered and passed. Vol. IIL (923) 628-636. 



]4 CONSOLIDATED INDEX TO LEGISLATIVE ASSEMBLY DEBATES (92-23). 

BILL—contd. - 
Inpian Bormzrs—contd. 

Passed by Council of State. Vol. III (923) 2848. 

~ Assent of Governor-General. Vol. III (923) 3027. 

Inpian Contract (AmEenpMEnT)—(Gamble in Litigation)—(Dr. 
Gour’s)— 

Introduction. Vol. IIT (92) 48-483. 

ari a to Select Committee, negatived. Vol. Til (922) 448- 
457. 

Inpran Corron Cuss— हु 

Introduction. Vol. III (923) 369-372. 

Reference to Joint Committee. Vol. ITI (923) 62]-628. 

Nomination of members to Joint Committee. Vol. ITI (928) 
75-752. 

Presentation of report of Joint Committee. Vol. III (923) 2222. 

Considered and passed. Vol. IIT (4923) 2650-2662, 2748-2754. 

Passed by Council of State. Vol. III (923) श83, 

Assent of Governor-General. Vol. III (928)  38I5. 

Inpian Crrivat Law AmenpMENT RepEaLIne— 

Passed by Council of State. Vol. Il (922) 2075. 

Considered and passed. Vol. II (922) 2404. 

Assent of Governor-General. Vol. II (922) 2503. 

Inpian Crminat Law AmenpMEnT (Reppanie)— 

Introduction, negatived. Vol. III (923) 4250-4256. 

Inpiayn Execrricirry (AMENDMENT)— 

Permission to introduce on later date. Vol. I (92l) 482. 

Introduction. Vol, I (92l) 288-240. : 

Reference to Joint Committee. Vol. I (92l) 475, 605. 

ee of Members to Joint Committee. Vol. IL (49श) 

Presentation of Report of Joint Committee. Vol. II (92) 465, 

Considered and passed. Vol. Il (922) 46-463. 

Passed by Council of State. Vol. IT (922)  842. 

Assent of Governor-General, Vol. IT (922)  948. 

Inpian Execrricrry (AmEnpMENT)— 

Introduction. Vol. ITI (923) 464-4642, 

Considered and passed. Vol. III (923) 4883. 

Passed by Council of State. Vol. III (923) 509, 

Assent of Governor-General. Vol. IV (924) 23. 
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| CONSOLIDATED INDEX ९० LEGISLATIVE ASSEMBLY DEB. 

BILL—contd. 

Inpian Emicration— 

Introduction. Vol. I (792) 452, 460-465. 

Reference to Select Committee. Vol. IT (92l) 2-22. 

Presentation of report of Select Committee. Vol. IL (929 
657. 

Considered and passed. Vol. II (922) 2049, 284-229. 

Passed by Council of State. Vol, Il (922) 2676. 

Assent of Governor-General. Vol. If (922) 2907. 

InpiAn Evinence (AstenpMENT)— 

Introduction. Vol. IIT (4923) 4046. 

Reference to Select Committee, negatived. Vol. III (923) 424- 
4243 7 

Inpran Extrapirion (AMENDMENT)— 

Passed by Council of State. Vol. IIT (922) 657. 

Considered and passed, Vol. III (922) 706-707. 

Assent of Governor-General. Vol. III (928)  034. 

Inpian Factorirs (AMENDMENT)— 

= Introduction. Vol. I (792) 48-484. 

2 to Joint Committee. Vol. I (492l) 4228-288 and 
460, 

Nomination of Members to Joint Committee. Vol. IT (92) 20. 

Presentation of Report of Joint Committee. Vol. II (92l) 006. 

Considered and passed. Vol. IT (922 467-487. 

Passed by Council of State. Vol. IT (922)  842, 

Assent of Governor-General. Vol. II (922) 948. 

Inpian Facrortres (AMENDMENT) — 

Introduction. Vol, III (923) 7774-775. 

Considered and passed. Vol. ITI (923) 2094-203. 

Passed by Council of State. Vol. III (923) 2700. 

Assent of Governor-General. Vol. III (928) 3027. ! 

Inpman Frvance—(92l)— 

LI96LA 

Introduction. Vol. I (292l) 465. 

Reference to Joint Committee (withdrawn). Vol. I (9श) 
98-228, 

Considered and passed. Vol. T (92) 255-400. 

Passed by Council of State. Vol. I (792) व567. 

Amendments made by Council of State, approyed. Vol, I (79श) 
56-582. 



BILL—contd. 

Inpian Frranoe—(922)— 

Introduction. Vol. II (3922) 2676-2677. 

6 CONSOLIDATED INDEX TO LEGISLATIVE ASSEMBLY DEBATES (924-23) | 

Considered and passed. Vol. II (922)  840-8%], 362-368, 
~ Assent of Governor-General. Vol. IT (3922) - 3792. 

Toe Inpiaw Finance—(i923)— 

Ee Introduction. Vol. III (923) 2945. 

Considered and passed. Vol, IIT (2923)° 369-3725, 3733-383. 
है i Procedure re—after being laid in Council of State as a recommended — =a Bill. Vol. ता (923) 3846 

E raed by Couneil of State with amendments. Vol, IIT. (923) 

= Message from His Excelleney the Governor-General 3 commending = the Bill, Vol. ITE (923) 3945-3946, 
- Amendments made by Couneil of State considered and negatived. = Vol. TIT (4923) 3974-4002 

Inpian IncomE-Tax— 

Introduction. Vol. IT (7923), —478.. 
पु =a 

Reference to Joint Committee. Vol. IT (3928) 998-982. ह 
Nomination of members of Joint Committee, Vol. IL. (4922) 3 इ्श्शः 

Presentation of report of Joint Committee. ‘Vol. IT (3922)" 4657. 
Considered and passed. Vol, If (4922). _92-944, 499-2039,; 
Bill as amended by Council of State, idered and passed. Vol. TI (3922).  2566- 
Passed by Council of State as further amended by Assembly. Vol. TT (3922) 2688 

Assent of Governor General. Vol II (4922) - 2907. 
Inpian IncomE-rax (AMENDMENT )— 

Tntreduction. Vol. IIL (924 2747, 

Considered and passed. Vol. III (49238). 2859-2867. 
Passed by Council of State, Vol. Hit (4923) 87: 
Assent of Governor-General. Vol, III (3928).  8825. 

Inpian Income Tax (Furtuer AMENDMENT) — 
Introduction, Vol. IIT (3923) 4996. 

Considered and passed. Vol. TIT (7928) 4356-4362. 

Passed by Council of State. Vol. III (7923) 48]. 

Assent of Governor General. Vol. IV (924) 923,



CONSOLIDATED INDEX १0 LEGISLATIVE ASSEMBLY DEBATES (99-28). 

BILL—conid. 

Inpran Lac Crss— 

Introduction. Vol. II (92l) 337-339. 

Considered and passed. Vol. II (92l) 466-478. 

Passed by Council of State. Vol. II (92l) 203. 

Assent of Governor General. Vol, II (922) 779. 

Txpran Litrration (AMENDMENT) — 

Introduction. Vol. I (92l) 244-245, 

be Referred to Select Committee, Vol. I (99) 39-32I. 

’ Report of Select Committee presented. Vol. I (92l) 288. 

| Consideration. Vol. I (92) 4475. 

aan Recireulated for opinion. Vol. I (92l) 475-484. 

३ Recommittal to Select Committee. Vol, II (99) 92-98. 

Report of Select Committee presented. Vol. II (922)  शश्श, 

Considered and passed. Vol. IT (922) 2444. 

Passed by Council of State. Vol. IT (922) 2688. 

Assent of Governor General. Vol. II (922) 2907. 

—— AN Lowrration (AMENDMENT)— 

ae duction. Vol. III (923) 4046. 
3 Cireulation. Vol. TIT (923) 4244-4245. 

Inpian Lunacy (AmenpMEntr)— 

Introduction. Vol. TT (922) 2075-2076, 

Considered and passed, Vol. IT (922) 2245-2246, 

Passed by Council of State. Vol. II (2922) 2558. 

Assent of Governor General. Vol. II (922) 2689. 

Inpian Lunacy (AMENDMENT)— 

; Introduction. Vol. III (923) 45%. 
i Considered and passed. Vol. III (928) 4664-4665. 

; Passed by Council of State. Vol. IIT (923) 5089. 

Assent of Governor General. Vol. IV (924) 23. 

Inpian Marive (AmMENDMENT)— 

Introduetion. Vol. IT (92l) 27-28. 

Considered and passed. Vol. II (92l) 337. 

Assent of Governor General. Vol. II (922) 794. 

InpiAN Mercnanr Surppinc— 

Passed by Council of State. Vol. IL (922) 3222. 

2 Consideration, Vol. IT (922) 368-3683. 

है Further considered and passed with amendments. Vol. IIT (923) 
3830-3833. : 



a. 8 CONSOLIDATED INDEX TO LEGISLATIVE ASSEMBLY DEBATES (99-23) . = 

द BILI—contd. 
Inpian Mercuant Suipprsc—contd. 

Amendments made by Legislative Assembly, agreed to by Council 
of State. Vol. ITI (7928) 407. 

Assent of Governor General. Vol. IIT (923) 4227. 

pals Inpian Mrves— 
Introduetion. Vol. III (3922) 583-586. 

. Reference to Joint Committee. Vol. III (922) 695-706. 

| Nomination of Members to Joint Committee. Vol. IIIT (922) 880, 
| 866-867. 

Presentation of Report of Joint Committee. Vol. IIT (923)  48. 

Considered and passed. Vol. III (923) 635-667, 670-690. 

Passed by Council of State. Vol. IIT (923) 2348. 

Assent of Governor General. Vol. III (923) 3027. 

Inpian Museum (AMENDMENT)— 

Passed by Council of State. Vol. IIT (7922) 657. 

Considered and passed. Vol. III (922) 707. 

Assent of Governor General. Vol. II] (2923)  034. 

Inpian NaTURALIZATION— 

+ Introduction. Vol. TIT (4923) 492-4292. कर 
५ Reference to Select Committee. Vol. III (923) 4846. 7 

Report of Seleet Committee laid on table. Vol, III (923) 4450. 

| धर Inpran Navat 30343 प--- 

ree Introduction. Vol, III (922) छा. 

Considered and passed. Vol. III (923) 4722. 

‘i Passed by Council of State. Vol. III (923) 2609. 

i Assent of Governor General. Vol. IIT (923) 3027. 

Inpuan OFFician Secrers— 

Introduction. Vol. II (922)  290-29॥. 
Motion for circulation. Vol. TI (922) 3690. 

Reference to Select Committee. Vol. III (922)  30-34. 

Presentation of Report of Select Committee. Vol. TIT (923)  752. 

Considered and passed. Vol. III (923) 2244-2253, 2754-2784. 

Passed by Council of State with amendments. Vol. III (923) 88. 

— made by Council of State adopted. Vol. IIIT (923) 
29. 

Assent of Governor General. Vol. III (923) 4227. 

Inpian Parer Currency— 

Introduetion. Vol. IIT (923) 208-204, 

Considered and passed. Vol. III (923) 2485. 

Passed by Council of State. Vol. III (923)  288. 4 

Assent of Governor General. Vol. ITI (923) 3027. 



E THY ty 

CONSOLIDATED INDEX TO LEGISLATIVE ASSEMBLY DEBATES (92-23). 

/ BILL—contd. : 

Inpian Paper CurrENcY (AMENDMENT)— 

Introduction.- Vol. III (923) #श. 

Considered and passed. Vol. III (923) 4362-4369. 

Passed by Council of State. Vol. III (923) 48]. 

Assent of Governor General. Vol. IV (4924) “ 23. 

Inptan Penat Cope (AmeNpMENT)—(Forfeiture of Property )— 

Introduction. Vol. I (92l) 248-244. 

4 . Consideration. Vol. I (492l) 472-478, 25l. 

Referred to Select Committee. Vol. I (92l) 25-254. 

Select Committee, nominated. Vol. II (92) 20-2. 

Presentation of Report of Select Committee. Vol. वा (392l) 385. 

Considered and passed. Vol II (92l) 9१2. 

Passed by Council of State. Vol. II (92I) ]08. 

Assent of Governor General. Vol. IT (922) ॥7श. 

Inpunx Penan 0008 (AMEeNpMENT)—(Amendment of sections 362 and 

366)—(Suppression of White Slave Traffic )— 

आल ‘Introduction. Vol. III (922) 806-808. 

है Reference to Select Committee. Vol. IIT (922) 867-870. 

Mr. Se ad added to Select Committee. Vol. IIT (923) 3- 
4, 

Presentation of Report of Select Committee. Vol. IIT (928) 205. 

Consideration. Vol. III (923) 2802-2828, 2833-2845. 

Passed. Vol. III (923) 333-338. 

Passed by Council of State with amendments. Vol. III (923) 3556. 

Assent of Governor General. Vol. III (923) 4227. 

InpiAN Penat Cope (AmunpMEenr)—(Section 735) (Rai Bahadur 

é Bakhshi Sohan Lal’s)— 

: Introduction. Vol. II (922}) 2650-2652. 

Motion for cireulation. Vol. II (922) 384-386. 

Reference to Select Committee, negatived. Vol. IIL (922) 874-888. 

Txpian Prenat Cope (AMENDMENT)—(Section 375) (Dr. Gour’s)— 

Introduction, negatived. Vol. III (923) 4256-4258. 

a 

Tnpian Ports (AMENDMENT)— 

Introduction. Vol. II (922) 2586-2587. 7 

Consideration and adjournment of debate. Vol. IT (922) 2907- 

Further considered and passed. Vol. II (922) 3683-2684. 
Passed by Council of State. Vol. IT (922) 38I7. 
Assent of Governor General. Vol. IIT (922) 29. 



- BILL—contd. से 

Inpian Ports (AMENDMENT)— ~ 

४ Introduction. Vol. IIT (923) 4642 

Considered and passed. Vol. IIT (923) 4888. 
: Passed by Council of State. Vol. IIT (923) 502. 

_d\ssent_of Governor General. Vol. IV (4924) 428. 

Inpian Post Orrice (AMENDMENT) — 

Introduction. Vol. IT (92l) 25-27, 

Considered and passed. Vol. IT (92l) 386-337. 

Passed by Council of State. Vol. IT (92l) 708: 

Assent of Governor General. Vol. Il (922) ॥79/, 
Inpian Stamp (AMENDMENT) — 

Introduetion. Vol. TIT (7928) 2093-2094. 

Cireulated for opinion. Vol. TIT (7928) 2829-2838. 

Reference to Select Committee. Vol. TIT (7923) 485, 

Considered and passed. Vol, IIT (4923) 4642-4664. 

Passed by Council of State. Vol. II (4923)° 5033. 

Assent of Governor General. Vol. TV (924) 23. 

Inpian States (Prorecrion Acamstr Disarrection )— 

Tntroduetion, negatived. Vol. II] (4922) 809-8l4. 

Statement re Vol, III (i922) — 924-925, 

Introduction. Vol. TIT (928) 494-495. 
_-- Considered and passed. Vol. LiI (923) 4665. 

i Passed hy Council of State. Vol. IIT (923) 5088, 

_ Assent of Governor General. Vol. IV (4924) 23. 

Typian Transrer or Sues Restriction (Repeatine)— 

Introduction. Vol. TIT (922)  38. 

Considered and passed. Vol. TIT (4922) 707. 

Passed by Council of State, Vol. III (4922) 954. 

Assent of Governor General. Vol. IIT (49283) - .-3034. 

Inpian War Rewer Trvst— 

Introduction, negatived. Vol. II (492])= 398-487%: 
Inpian Works or Devence (AMENDMENT) — 

Introduction. Vol. If (92) 3298. 
_ Considered and passed. Vol. II (92I) 337. 

Assent of Governor General. Vol. IL (7922) 77५. 

Presentation of Report of Select Committee. Vol. IIT (998)- 

_ Inpian Terrioriat anp Auxtiary Forces (AMENDMENT)— = 



CONSOLIDATED INDEX TO LEGISLATIVE ASSEMBLY 

BILL—contd. 

Invico Cuss (AMENDMENT )— 

Introduction. Vol. I (I924) 246. 

Consideration. Vol. I (92]) 82-824. 

Passed. Vol. I (92) 324. 
Passed by Council of State. Vol. I (92l) 475. 

Invico Cuss (Rerratine)— 

Introduction. Vol. III (923)  496-497. 

Considered and passed. Vol. II (4923) 4870. 

Passed by Council of State. Vol. IIT (4923) 48l. 

Assent of Governor General. Vol. IV (4924) 328. 

Inrer-Caste Hiypv Marriace— 

Introduction, negatived. Vol. III (923) 2598-2600. 2 

i Inverest Act (AmENDMEN?T)—(Mr, Abdul Quadir’s)— 

es Introduction, negatived. Vol. Il (i922) 653-656 

i Interest Act (AmENpMENT)—(Mr. Abdul Quadir’s)— 

Motion to introduce, withdrawn. Vol. III (923) 4047-4050. 

parion oF Hinpu CeremontAL Emouuments—(Mr. A. B. 

है *3)— 

Introduction. Vol. I (492l) 3688. 

Reference to Select Committee. Vol. II (492) 068-085, 

Presentation of Report of Select Committee. Vol. II (922) 3079. 

Considered and passed. Vol. Il (4922) 3792-38]4. 

Lanp Acquismion (AMENDMENT)—(Remedy against improper or un- 

lawful acquisition of land) —(Mr. Ramayya Pantulw’s)— 

Introduction. Vol. Il (922) 2065-2068. 

Cireulation. Vol. If (4922) 2635 

ops to Seleet Committee, postponed. Vol. III (4922) 43- 

Reference to Select Committee, negatived. Vol. III (923)  2325- 
39 
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Lanp Acquisition (AMENDMENT )— = = = 

Passed by Couneil of State. Vol. I (492l)  255. so 

हे Consideration. Vol. I (7929) 485-496. 

fo Consideration adjourned. Vol. I (92l) 497-500. = 

Further consideration postponed. Vol. IT (92]) 339. 

Considered and passed. Vol. II (492l) 06-4022. 

Passed by Council of State. Vol, I (292l) 258. 

Assent of Governor General. Vol. II (922) 379. 



22. CONSOLIDATED INDEX TO LEGISLATIVE ASSEMBLY DEBATES (92-28) . 

BILL—contd. 

Lanp Acquisition (AmENDMENT)—contd. 

Introduction. Vol. III (923) 4505. 

Reference to Select Committee. Vol. III (923) 4506-4508, 

कल i _Presentation of Report of Select Committee. Vol III (923)  464I, 

Considered and passed. Vol. III (923) 4884-4903. 

Passed by Council of State. Vol. III (923) 509. 

} Assent of Governor General. Vol. IV (924)  328. 

Lxeau Practirioners—(Mr. Rangachariar’s)— 

Introduction. Vol. III (923) 4807-480. 

Circulation for opinion. Vol. III (923) 5038. 

Leeanu Practirioner’s (AMENDMENT)—(Eligibility of women to 
practice at the Bar)—(Dr. Gour’s)— 

Introduction. Vol. III (922) 70-72. 

Reference to Seleet Committee. Vol. III (923) 2579-2583. 

Luau Practitioners (AMENDMENT )—(Distinetion between Barristers 
and Vakils)—(Mr. Neogy’s)— 

Introduetion. Vol. III (922) 462-466. 

Reference to Select Committee. Vol. III (923) 4046, 4406. 

} Presentation of Report of Select Committee. Vol. III (923) 4989. 

Leeat Practitioners (WomEn)— 

Introduction. Vol. III (923) 3852-3853. 

Passed. Vol. III (923) 3858-3854. 

Passed by Council of State. Vol. III (923) 407. 

} Assent of Governor General. Vol. ITI (923) 4227. 

Leersuative Assempty (Deputy Presient’s SaALaRY)— 

: Introduction. Vol. I (92l) 88-59. 

Considered and passed. Vol. I (92l) 88-89. 

Passed by Council of State. Vol. I (92l)  255. 

Manenpra Parras Sincu (Esrares)— 

Passed by the Council of State. Vol. ITI (923) 407. 

Considered and passed. Vol. III (923) 486-490. 

Assent of Governor General, Vol. IV (924) 23. 

Marstenance Orpers Enrorcementr— 

Passed by Council of State. Vol. I (92l) 472. 

Consideration. Vol. I (92) वश्वा, 

Referred to Select Committee. Vol. I (I92) 24-243. 
Nomination of Members of Select Committee. Vol. II (7927) 39. 

| 
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CONSOLIDATED INDEX TO LEGISLATIVE ASSEMBLY DEBATES (92-28). 

BILL—contd. 

MainTENANCE Orpers Enrorcement Bua—contd. 

Presentation of Report of ——. Vol. II (92l) 385. 

Considered and passed. Vol. II (92l) 909-9. 

Further amendments made by Council of State, adopted. Vol. IT 
(92) 228. 

८ 

Assent of Governor General. Vol. IT (922) 779५. 

Mauasar (Compretion or Triats) SupPLEMENTING— 

Introduction. Vol. III (923) 2092-2093. 

Considered and passed. Vol. III (923) 258-262. 

Passed by Council of State. Vol. IIT (923) 2848. 

Assent of Governor General. Vol. III (923) 3027. 

Marxuaropa anp Gaontia Vintaces Laws— 

Passed by Council of State. Vol. III (923) 3556. 

Considered and passed. Vol. III (923) 3846-3852. 

Assent of Governor General. Vol. III (923) 4227. 

Marriep WomEN’s Property (AMENDMENT)—(Mr. Kamat’s)— 

Introduction. Vol, II (922) 2648-2650. 

Reference to Select Committee. Vol. III (922) 457-459 ; Vol. III 
है (928) 620. 

बता of Report of Select Committee. Vol. III (928) 

Considered and passed. Vol. III (923) 2280-2297. 

Passed by Council of State. Vol. ITI (923) 8028. 

Money Lenpers— 

Introduetion, negatived. Vol. III (923) 2586-2593. 

MoorsHepasaD (AMENDMENT)— 

Introduction. Vol. III (923) 9. 

Considered and passed. Vol. III (923) 4846-4347. 

Passed by Couneil of State. Vol. IIT (928) 48. 

Assent of Governor General. Vol. IV (924)  328. 

MussaumMan Wagers Reewstration—(Mr, Abul Kasem’s)— 

Introduction. Vol. Il (492) 022-024. 

Postponement of reference to Select Committee. Vol. II (923) 
650-65. 

Reference to Select Committee. Vol III (923) 2303-2325, 2903. 

Presentation of Report of Select Committee. Vol. III (928) 
357. 

Considered and passed. Vol. III (923) 3873-3898. 

Passed by Council of State. Vol. IIT (923) 5097. 

Assent of Governor General. Vol. IV (924) 428. 
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24 CONSOIDATED INDEX To I. TIVE ASSEMBLY DEBATES (92I-23) 

हर  BILL—contd = 
_) Necorrants Insrruacnts (AmenpMenr)—(Sxtension of time limit for 

acceptance of Bills of Exchange)— 

Introduction. Vol. I] (92I)  22-23. 

Considered and passed. Vol. II (92l) 336. 
Passed by Council of State. Vol. वा (92]) 03. 

Assent of Governor General. Vol. वा (92l)  4793. 

Nesotiaste INstRuUMENTS (AMENDMENT )— 

Introduction. Vol. TIT (922) 35. 

Considered and passed. Vol. III (922) 888. 

Passed by Couneil of State. Vol. IIT (922)  83. 

Assent of Governor General. Vol. Ti] (923) 034. 

Orricran, Trustrrs And ApMInistrator Grxvrau’s Acts (AMEND- 
=a MENT )— 

कि Introduction, Vol. IIT (922) 3087-88: 

E Considered and passed. Vol. HI (922) 480-48. 

Passed by Couneil of State. १०. II (922) 83]. 

Assent of Governor General. Vol. Iii (923)  034. 

Parst Marriace anp Divorce (AMENDMENT)— 

Introduction. Vol. IIT (922) 35. 

Considered and passed. Vol. IIT (4922) 480. 

Passed by Council of State. Vol. III (922) 837. 

Assent of Governor General. Vol. III (923)  034. 

Pouce (INcivEMENT TO DISAFFECTION)— 

Introduction. Vol. TT (4922) 2047-2048. 

Referenee to Select Commitiee. Vol. Il (4922) 2677-2687. 

Presentation of Report of Select Committee. Vol. IiI (922) 30, 

Consideration. Vol. TIT (4922) 586-65. ह 

Passed. Vol. वा (922) 65-655, 666-677. | 

— by Council of State with amendments, Vol. III (4922) 
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Amendments made by Council of State, considered and adopted. 
Vol. वा (4922). 872-874. 

Assent of Governor General. Vol. III (923) 034, 

Press Law Rupeay anp AMENDMENT— 

Introduction. Vol. If (92l) 2339-34]. 

Reference to Select Committee. Vol. If (92I) 70॥., 

Presentation of Report of Select Committee. Vol. Il (922) 2687, : ै 

Considered and passed. Vol. IL (922) 3685-3690. ‘ 

Passed by Council of State. Vol. Il (922) 887. : 

Assent of Governor General. Vol. IIT (922)  29. 



PREVENTION or Dererrep Resates— 

Introduction. Vol. TIT (923) 4047. 
Circulation. Vol. IIT (34928). 4047. 

Reference to Select Committee, postponed. Vol. IT (923) 424). 

Prisoners (AMENDMENT )— : 

Passed by Council of State. Vol. III (923) 2905. >> 

Considered and passed. Vol. III (923) 808. 

Assent of Governor General. Vol. III (923) 8875. 

Ranoni Mewnran Hosprrat— 

Passed by Council of State. Vol. II (3922) $555. 

Considered and passed. Vol. I] (922) 3745-3749. 

Assent of Governor General. Vol. III (922)  29. 

5 Reppauie anp AMENDING— 

Introduction. Vol. III (923) 2222. 

Considered and passed. Vol. III (923) 2483-2484. 

- Passed by Council of State. Vol. III (923) 288. 

_ Assent of Governor General, Vol. III (923) 3027. 

by Couneil of State. Vol. Il (922) 2075. 

है Considered and passed Vol. IT (4922) 2403-2404. 

Assent of Governor General. Vol. II (922) 2508. 

Supreme Court or British Inpia—(Dr, Gour’s)— 

Introduction, ruled out of order. Vol. IIT (922) 79-720. 

Tua Cress (AmMeENDMENT)— न 

Introduction. Vol. I (499) 59-60. 

Considered and passed. Vol. I (492l) 243. 

Passed by Council of State. Vol. I (92l) 434. 

Transrer or Property (AMENDMENT)— 

Introduction. Vol. I (292I) 452-459. 

_ WorkMen’s CompEnsaTion— 

: Introduction. Vol. Ii] (922) 467-474. 

Ei “Reference to Joint Committee. Vol. III (4922) 474, 
Nomination of Members to Joint Committee. Vol. III (3922) 

567, 677 4 cs 

i = Presentation of Report of Joint Committee. Vol. LET (2923) 425. 



ee CONSOLIDATED INDEX TO LEGISLATIVE ASSEMBLY DEBATES (2922-23). 

BILL—coneld. 

= Workmen’s Comprensation—contd. 

Considered and passed. Vol. III (923) 850-I885, 899-954, 
957-99. 

Passed by Council of State with amendments. Vol. III (4923) 
270i, 2747. 

Amendments made by Council of State considered and passed. 
Vol. TII (3928) 2853-2859, 

Assent of Governor General. Vol. IIT (923) 3027. 

See ‘‘ RULINGS ”’. 

BILLS OF EXCHANGE— 

= Extension of time limit for acceptance of ——. See ‘‘ Negotiable 

Instruments (Amendment) Bill ? under ‘‘ BILL ”’. 

BOILERS BILL— 
= See ‘* Indian ——’”’ under ‘‘ BILL ”’. 

BOMBAY— 

See ‘‘ CUSTOMS ”’ and ‘‘ TAXES ON INCOME ”’. 

BOTANICAL SURVEY— 

Budget. Demand for grant. Vol. I (492l) 962-963; Vol. II 
(4922) 3235-3286 ; Vol. III (923) 3669. 

Demand for supplementary grant. Vol. II (92l) 867-870. 

i Motion to reduce demand for grants re— 

हि BS Industries Section, Indian Museum. Vol. II (922) 
3236, 

Freight and other charges. Vol. I (92l) 962-963. 

Motion to reduce demand for supplementary grant. Vol. II (92l) 
867-870 

BRITISH CABINET— 

Resolution re decision of re Kenya. (Notice not accepted). 
Vol. TIT (923) 5035-5037. 

BRITISH EMPIRE EXHIBITION— 

Motion to reduce supplementary demand for ‘‘ Expenditure in 
England ’’ re ——. Vol, III (922)  95I-952. 

Resolution re India’s participation in the -- Vol. II (4922) 
2587-2599, 369-3700. 

BRITISH TROOPS— 

= regarding the reduction of 
3732-3733. 

BUDGET— 

Presentation. Vol. I (92l). 434-468 ; Vol. IT (922) 2653-2676 ; 
Vol. IIT (923) 2926-2945, 

in India. Vol. If (928) 

>> 
ऊ 
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| s BUDGET—contd. 

2872, 289-9899 ; Vol. IIT (928) | 2966-308, 3028-3093. 

Method of presentation of ——. (Suggestion that separate days be 
allotted for discussion of separate demands). Vol. I (i92) 
659-660 ; Vol. IIT (7928) 3239-3240. 

Resolution re abolition of distinctions between votable and non-votable 
items in the ——. Vol. वा (922) 948-984. 

See ‘‘ DEMANDS FOR GRANTS, MOTIONS FOR REDUCTION ” 
and ‘*‘ DEMANDS FOR SUPPLEMENTARY GRANTS, MO- 
TIONS FOR REDUCTION.” 

> See also ‘‘ RULINGS ”. 
BURMA— 

Resolution re separation of from the Indian Empire. (With- 
drawn). Vol. II (4922)-- 2208. 

Ruling re discussion of expenditure on ‘‘ Assam and —— Military 
Police ’’. Wol. III (923) 3480-3488. 

See ‘‘ CUSTOMS ”’. 

BUREAU OF INFORMATION— 

Budget. Motion to reduce provision for ‘‘ Home Department ’’ re 
——, Wol. III (923)  352-353. 

; ; ७ 
«CALCUTTA UNIVERSITY BILL— 
- See “ BILh”. 

CANTONMENT (HOUSE ACCOMMODATION) BILL— 

See ** BIL ’’. 

CANTONMENTS— 

Resolution re Committee of Inquiry on expulsion from ——. Vol. II 
(922)  224-228. 

CANTONMEN'S BILL— 

See *‘ BILL ”’. 

CAPITAL— 

Senlntin re permanent —— of India. Vol. II (92I) 789- 

General Discussion. Vol. I (92l) 664-7]4 ; Vol. II (922) 2754- 

CARRIERS (AMENDMENT) BILL— 
See “ BILL ’’. 

CASTE DISABILITIES REMOVAL (AMENDMENT) BILL— 
See “ BILL ’’. 

CASTING VOTE— 

—-- by Mr. President in favour of Sir Famsetji Jeejeebhoy as Deputy 
President. Vol. II (92l) 70. 

|| —-— by Mr. President to negative a motion to reduce demand for 
**MINES ’’. Vol. II (923) 3243: 
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CATERING AND ADVERTISING DEPARTMENTS, B. N. RY.— 

Budget. ~Motion to reduce demand for ‘‘ Railways’? re ——. Vol. 
गा (923) 3390. 

CATTLE— 

Resolution re export of ——. Vol. I (92i) 5380-58. 

CATTLE TRESPASS (AMENDMENT) BILL— 

See “ BILL ”’. 

CENSUS— 

Budget Demand for grant. Vol. I (92l) 0]; Vol. II (922) 
3267; Vol. IIf (923)  367]. 

CENTRAL BUREAU OF INFORMATION— 

See ‘‘ BUREAU OF INFORMATION ??, 

CENTRAL INDIA— 

a Demand for grant. Vol. Il (922) 3375; Vol. III (4923) 
७049७. 

Motion to reduce demand for grant. Vol. II (922) 8878. 

CENTRAL PROVINCES— 

See “ TAXES ON INCOME ”. 

CEREMONIAL EMOLUMENTS— 

See “‘ Invalidation of Hindu —— Bill ? under ‘* BILL ?. 

CERTIFICATION POWERS— 

Resolution re use of -—— by the Governor General under the Govern- 
ment of India Act. Vol. TIT (928) 480-4338, 445-4502. 

CEYLON— 

Resolution re emigration of unskilled labourers to ——. Vol. III 
(3928) 775-3783, 204-243. : 

CHAIR— 

See ‘‘ RULINGS ”. 

CHAIRMEN— 

See *‘ PANEL OF ——”’, and also ‘‘ RULINGS ”’. 

& AND RELIGIOUS TRUSTS (AMENDMENT) BILL— 

(Mr, Mukundaroja Ayyangar’s)— 

See “* BILL ”’. 

CHAURL CHAURA DISTURBANCES— 

Statement re the Vol. II (922).- 2255, 228-2282: 

CHIEFS’ COLLEGES— 

Budget. Motion to reduce demand for ‘‘ Education ’’ re 
TII (923) 3646-3648. 

Vol. 
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हे CHILDREN— 

Resolution re— * 

= Admission of ——- to employment at sea. Vol. II (92l) 027- 
i03], Vol. III (922) 376-377. 

7 Minimum age of admission of —— in industrial employment. Vol. 
: I (492l) 279-298. 

= Disinfection of wool and protection of women and —— from lead 
poisoning. Vol. I (92)  269-श7. 

Suppression of traffie in women and ——.° Vol. II (4922)  222I- 
2240, 2599-265. 

€ CIGARS AND CIGARETTES— 

Import duty on ——. (Discussed under Finance Bill). Vol. II 
(4922) 356-352. 

CIVIL MARRIAGE (AMENDMENT) BILL— 

See “ BILL”, 

== CIVIL MARRIAGE BILL (Dr. Gour’s)— 

Bee * BILL”. 

CIVIL PROCEDURE CODE— 

. _ See “CODE OF CIVIL PROCEDURE ”. 

-— _ CIVIL VETERINARY SERVICES— 
Budget Demand for grant. Vol. I (492l) 995-997; Vol. IT (922) 3254-3246; Vol. LIT (3928)  8077. 
Demand for supplementary grant. Vol. II (498) 874. 
Motion to reduce demand for grant re— 

Fresh charges, Vol. I (292l) 996-997. 
(General reduction). Vol. IT (3922). 3254-56. 
Veterinary Deputy Superintendents, Vol. I (992) 995-996, 

CIVIL WORKS— 

ra _ Budget Demand for grant. Vol. IT (492l) 025-064. 
: Demand for supplementary grant. Vol. IT (92l) 85. 

Motion to reduce demand for grant re— 
Bo Chamber, Simla (Exodus to Simla). Vol. I (92I) 038- 

Longwood Hotel, Simla. Vol. I (792I) 030-032, 063. 
Motor Bus Service between Raisina and Old Seeretariat. Vol. व् 

(392) 027-3030. 

Viceregal Estate. Vol. I (4928)  025-027. 

CIVIL WORKS—CIVIL— र > 
Budget Demand for grant. Vol, IT (7922) — 8899: कक 
Motion to reduce demand for grant. Vol. II (922)  388॥ 

4 
4 
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CIVIL WORKS—INCLUDING EXPENDITURE IN ENGLAND— 

Budget Demand for grant. Vol. II (922) 880-882, 332-3330; 
Vol. TIT (4928) 3657-3662. 

Motion to reduce demand for grant re— 

Civil Works (Original works). Vol. II (922) 330-3303. 

Coorg. Vol. II (922) 3303-3308. 

(General reduction). Vol. II (922)  3308-332; 332-3330. 

(General reduction )— (Expenditure for original works to be charged 
te capital account). Vol. III (923) 3658-366. 

(General reduction)—(Provision for Bihar & Orissa). Vol. II 
(923) 366-5662. 

CLOSURE— 

See ‘““ RULINGS ”’. 

CODE— 

Resolution re establishment of National Seamen’s ——. Vol. II 
(492) 025. 

CODE OF CIVIL PROCEDURE (AMENDMENT) BILL— 
See “ BILL”’. 

CODE OF CIVIL PROCEDURE (AMENDMENT) BILL—(Costs by 
way of damages for false or vexatious claims or defences )— 

See "' BILT’’. 7 
CODE OF CIVIL PROCEDURE (AMENDMENT) BILL—(Dr: 

Gour’s)\— 

See “ BILL ??, 
CODE OF CIVIL PROCEDURE (AMENDMENT) BILL—(PFraudu- 

lent Suits)— 

See “ BILL”. 
CODE OF CIVIL PROCEDURE (AMENDMENT) BILL—(ZLala Gir- 

dharilal Agarwala’s)—(Rule 4, Order TI, Schedule I)— 
See ‘* BILL”. 

CODE OF CIVIL PROCEDURE (AMENDMENT) BILL—(Rule 4, Order XXXII, Schedule I)— 

See “ BILL ’”, 

CODE OF CRIMINAL PROCEDURE— 
Resolution re appointment of a Committee 

I534 and 500 of the Indian Penal Co 
——. Vol. Tf (922)  7'740-755. 

CODE OF CRIMINAL PROCEDURE (AMENDMENT) BILL— 
See “ BILL ??, 

CODE OF CRIMINAL PROCEDURE (AMENDMENT) Kasem’s)—(Amendment of section 4)— ‘ 
See“ BILI’?. 

to examine section 24A, 
de and section 08 of the 

BILL—(Mr. 
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CODE OF CRIMINAL PROCEDURE (AMENDMENT) BILL—(Baksht 
Sohan Lal’s)-—(Removyal of racial distinctions) — 

See “ BILL ”’. 

CODE OF CRIMINAL PROCEDURE (AMENDMENT) BILL—(Chap- 
ter XL)— 

See “' BILL ??, 

CODE OF CRIMINAL PROCEDURE (AMENDMENT) BILL—(Fir- 
ing on Crowds, Chapter IX)— 

See “ BILL ’’. 

CODE OF CRIMINAL PROCEDURE (AMENDMENT) BILD— 
(Main Bill)— 

See “ BILL ??, 

CODE OF CRIMINAL PROCEDURE (AMENDMENT) BILL—(See- 
tions 07 and 44)—(Mr. Rangachariar’s)— 

See “ BILL ??, ॥ 
CODE OF CRIMINAL PROCEDURE (AMENDMENT) BILL—(See- 

tion 49)-—(Mr. Rangachariar’s)— 

See “ BILL ??, 

CODE OF CRIMINAL PROCEDURE (SECOND AMENDMENT) 
BILL— 

See “ BILL ??, 

CODIFICATION OF HINDU LAW— 

. Resolution re ——. Vol. I (92l) 584-605. 

COMMERCE DEPARTMENT— 

Budget. Motion to reduce provision for 
pay. Vol. I (92) 946-947. 

COMMERCIAL ESTABLISHMENTS— 
Resolution re weekly rest day in ——, Vol. IIT (4922)  36-शआा. 

COMMERCIAL INTELLIGENCE— 
Budget Demand for grant. Vol. I (792l) 400-70॥ ; . Vol. IT 

(922) 8266; Vol. TIT (923) — 3623-3627. 
Motion to reduce demand for grant re— 

Bureau of Commercial Intelligence—Superintendents and Clerks, 
Vol. III (923) 3624-3626. 

(General reduction). Vol. I (92) 040-2022. 
(General reduction)—(Protest against recommendation of Re- 

trenchment Committee for cuts in this Department). Vol. 
TIT (928) 3626-3627. 

re Assistant Seeretary’s 

COMMISSION (S)— 
Budget. Motion to reduce demand for ‘‘ Miscellaneous ?? re appoint. 

ment of Publie Services ——. ‘Vol. IIT (923) 3628-8645. 
- Budget. Motion to reduce demand for ‘‘ Taxes on Income ?? 46 —~ 

to privats individuals. Vol. I (92) 829-880. 
LI96LA 
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COMMISSION (S)—contd. 

Motion for Adjournment re appointment of Royal —— on Public 

Services. Vol. III (923)  543-544, 58-600,” 

Resolution re reports of —— and committees. Vol. I (492I) 392- 

399. 

COMMISSIONS FOR EXAMINATION OF WITNESSES— 

Issue of --— by British courts to Indian Siate courts and vice versa. 

See ‘* Code of Criminal Procedure (Amendment) Bill ’’ under 

* BILL ”’. 

COMMITTEE (SELECT|JOINT)— 

See ‘‘ RULING ’’. 

COMMITTEES— 
2 

Resolution v¢ reports of Commissions and——. Vol. I (92l) 

392-399. 

COMMUNAI AND CLASS REPRESENTATION— 

Resolution *e —— in services under the Government of India. Vol. 
III (4923) 392-3227, 

CONFERENCE(S)— 

Budget. Motion to reduce demand for ‘‘ Miscellaneous ’’’ re Inter- 
national Labour Vol. II (922) 83340-884. 

Resolution re selection of representatives of India to Imperial and 
Tnternational Vol. IL (4922) 3626-3653. 

CONNAUGHT, H. R. H. THE DUKE OF— 

Inauguration of the Council of State and Legislative Assembly. 
Vol. I (॥92) 3-8. 

Statement re details of cost of visit of ——. Vol. I (99) 583. 

CONJUGAL RIGHTS— 

Abolition of imprisonment in execution of a decree for restitution of 
—. See ‘‘ Code of Civil Procedure (Amendment) Bill— 
(Dr. Gour’s) ” under “‘ BILL ’’. 

CONTRACT (AMENDMENT) BILL— 

See ‘‘ Indian ——”’ under ‘‘ BILL ’’, 

CONTRIBUTION— 

See ‘“* PROVINCIAL CONTRIBUTION(S) ”’. 

CONVENTION— 
Resolution re— 

Establishment of of non-interference by the Secreta: f 
State when the Government of India and the हल न न ste 
in agreement Vol. III-(923) 4724-4728. 

Hours of work on the draft —— of the Washing 6 ska e Washington Labour Con- 
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CONVEYANCE -ALLO WANCE— 
. See “ COUNCIL OF STATE” and “ LEGISLATIVE ASSEM- 

BuY?", 
CONVICT SETTLEMENTS— 

See ‘‘ ANDAMAN AND NICOBAR ISLANDS ”’; ‘‘ JAILS AND 

COOLIFS— 
Statement re exodus of 

II (922) 489-490. 

COORG— 
Budget Demand for grant. Vol. I (92l) 856-859 ; Vol. II (922) 

3372-3373 ; Vol. IIL (923) 3678. 

Motion to reduce demand for grant. Vol. II (922) 3372-3373. 

COPRAS OR COCOANUT KERNELS— 
Import duty on —— (Discussed vnder Finance Bill). Vol. I 

(922)° 3468. 
CORRUPTION ON RAILWAYE — 

See ‘‘ RAILWAYS ”’. 

COTTON CESS BILL— 

See ‘‘ Indian ——”’, under ‘‘ BILL ’’, 

COTTON CULTIVATION-- 

Resolution re measures for increasing ——in India. Vol. II (922) 
3653-3659 

COTTON EXCISE DUTY— 

Discussion under Finance Bill re enhancement of the ——. Vol. II 
(4922) 3429-845]. 

COTTON PIECE GOODS— 

Import duty on ——. (Discussed under Finance Bill). Vol. IL 
(922)° 3473-3502. 

COTTON TRANSPORT BILL— 

from the tea gardens in Assam. Vol. 

See ‘‘ BILL ’’. 

COTTON TWIST AND YARN— # 

Import duty on ——. (Diseussed under Finance Bill). Vol. T 
(92) 339-344; Vol. II (922) 3522-3533. 

COUNCIL CHAMBER, SIMLA— 
Budget. Motion to reduce demand for ‘‘ Civil Works ’’ re —— 

(Exodus to Simla) Vol. I (92l) 033-063. 

COUNCIL OF STATE— 

Budget. Motion to reduce provision for —— re— 

Conveyance Allowance of Members and Motor Haulage. Vol. IT 
(922) _369-377 ; Vol. IIT (4923) 3466-3468, 

Travelling Allowance. (Reserved first - class compartments). 
Vol. IIT (923) 3465-3466. = 
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COUNCIL OF STATE: -contd 
Inauguration of the - — and Legislative Assembly. Vol. I (4924 ) 

9-8. 

Power of —— over Money Bills. (Di ed under Fin Bill). 

Vol I (492l) 398-228. 

Resolution re— 
Equality of status of the two Chambers. Vol. I (92) 53l- 

560. 

Powers of the——over Money Bills. Vol. III (928) 466, 
469-4724. 

Speech delivered by H. E. the Viceroy to the —— and Legislative 
Assembly at close of session. Vol. III (923) — 5093-500 

COUNCIL SECRETARIES— 

Resolution re appointment of ——. Vol. II (922) 887-8888. 

COURT FEES (AMENDMENT) BILL— 

See ‘* BILL ??, 

COURT OF APPEAL— 

Resolution re ultimate —— in India. Vol. I (92) 606-65. 

See ‘‘ SUPREME COURT ”’. 

ChIMINAL LAW AMENDMENT ACT— हु 

Statement re uniformity of treatment of persons convicted under the 
Seditious Meetings Act and the ——. Vol. II (922) 2560. 

CRIMINAL LAW AMENDMENT BILL (RACIAL DISTINCTIONS 

TRIALS)— 

See ‘* BILL ”’. 

CRIMINAL LAW AMENDMENT REPEALING BILL— 

See ‘‘ Indian ——”’ under ‘‘ BILL ”’, 

CRIMINAL PROCEDURE CODE— 

See ‘‘ Code of Criminal Procedure ’’. 

CRIMINAL TRIBES (AMENDMENT) BILL— 

See “* BILL ९. 

CRITICISM—OF ROYALTY, GOVERNORS, JUDGES, ETC.— 

See ‘‘ Criticism ’’ under ‘‘ RULINGS ”’. 

CURRENCY— 

Budget Demand for grant. Vol. I (i92l) 024; Vol. II (7 
3288-3292; Vol. IIT (923) 3679 के Sere 

Demand for supplementary grant. Vol. II 092) 875. 

Motion to reduce demand for grant. Vol. II (922) 3288-3292. 
Resolution re Committee on —— 2} Vi i Sa and Exchange. ol. IL (9223 
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CUSTOMS— x 

Budget Demand for grant. Vol. I (92l) 796-8I8; Vol. IL 
(2922) 30I7-3047; Vol. III (923) 3240-3274. है 

Demand for supplementary grant. Vol. III (922) 890-900. 4 

Motion to reduce demand for grant re— i 

इज local, Estimate for——, Vol. I (92) 797- 

Allowances, local, Sind Division. Vol. I (492l) 800-807. z 

Assistant Collector, Madras. Vol. II (922) 308-20. 

Bombay (Sind Division). Vol. IIT (3928) - 3258-60. 

Customs Reereation Club. Vol. I (92l) 798-800. 

i क Recreation Club (Sind Division). Vol. IT (922) 3020- 

Executive Subordinates. Vol. I (92l) 80-802. 

(General reduction). Vol. II (922) 3028-32, 3032-47 ; Vol. III 
(923) 3263-66, 3266-73. 3 

: Edible Oyster culture in Sind, improvement of ——. Vol, IIL 
Ee (4923) 32638. 

Leave Allowance (Bombay). Vol. III (923) 8260-63. 

स्व and Clothing for Superior Officers. Vol. I (92l) 796- 
पा 

Lump provision for revision (Burma customs establishment) 
Vol. T (9श) शा<88 

Lump provision for revision (Caleutta Custom House). Vol. I = 
(292I) 802-80. a 

Madras Custom House, revision of establishment of ——. Vol. I 
(4927) 797 

Overtime and Holiday Allowances. Vol. I (92l) 80-8il 
Vol. II (922) 3025-28 ; Vol. III (923) 3252-58. 

Pay of Establishment (Indianization). Vol, IIT (923) 3240- 
50. 

Travelling and Tentage allowance (Madras). Vol. IIT (4923) 
3250-52 

Motion to xeduce the demand for supplementary grant re retrench- 
ment and Karachi local allowances and motor launches. Vol 
TT (4922) 890-900. 

CUTCHI MEMONS (AMENDMENT) BILL— 

See “ BILL ”’. 

ace D के > 
DAMDUPAT— ae 

Application of the rule of —— by law. See ‘‘ Interest Act (Amend- z 

ee ment) Bill (by Maulvi Abdul Quadir) ?? and “‘ Money Lenders न 

; Bi बट aa
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DRATH— 
speeches on ——~ of— 

"Pine, Me. Prosi Lal Vol Il (7022) 9697. 
‘Rai Barat Chavdes Sev Batadur Vol TN (ines) aie. 

Singh, Baw Beidyanath Proce Vol TIS (2928) ###7. 

mm Singh, Beye Sirananton Prot To Ti (Ove) अ##-48%. 

Phdhersy te VD Val 778 OMe) 533. 

= (grants ws Dells Caersts, Fil Be ऋषछ- 

Gourds Xeburion. Tih WEE Se 

Mation to sebeee दर्द See ~ CoD Cores ~ आकर 

Mister Bas Serving Wetewen OM Deli and Retina 9 Tal I “S) 
Be a. 

Vacepd Ente DE Vol TS) Nee 

Motion ty reds demand for supplementary eux Wail TIE (Ey 
S87 SEN. 

Reiatien ve peseremne of Sew ——_ worta PA I (GS) De 

acre OUTLAY EEPESIAITEE CHLECED TO CAPT 

Batet Demet Se eee OS) दशक 7 घनत: प्रद् हू 
(2 Be. 34 DI oe 

—e Nee (oid oe Dea Ve ET) ee 
Mew Works for Deli Canta Guiier Ve 3 8T) Tee 

DELI CENTEAL BEALTS BasEp— 

_ Motion to refiner Gemand for “ Putlie Bats 77 कक —— 
Vol I (7923) ta. 

DPLS! LOCAL FUxDS— 
Birtge. Motion to weduer Gemand for “ Putiie Seat << —— 

Vol. i (92]) 976-979 — a 
DEB AIDS— 

7७४७७ re xeappropriation between —— in orfier sien 
esos secoomenGes by Assanivis हल a ee ns 

Patanent A ote in —— Voi TUS (78). aera. 

७.77 5 26 277: 8 आह me 
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= Passindidl Govermpenta. Wal I (4928) 2908; © 
WoL का (9822). Yess Wel TIN Cases) gore 
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88 CONSOLIDATED INDEX TO LEGISLATIVE ASSEMBLY DEBATES (392-28) हर 

DEMANDS FOR GRANTS—contd. 

Deposits and Interest Free Advances. Vol. I (92) 784. 

Discharge of Permanent Debt. Vol. I (92l) ॥784. 

Discharge of Temporary Debt. Vol. I (i92l) 484. 

£ | Discharge of Unfunded Debt. Vol. I (92) 84... 

t Education. Vol. I (92l) 975; Vol. If (922) 3244; Vol. या 
(923) 3646-3648. 

* Emigration. Vol. I (492) 04-03. 

Emigration (External). Vol. IT (922) 3276-3277 ; Vol. III (923) 
367. 
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Emigration (Internal). Vol. II (922) 3267-3276; Vol. III (923) 
367l. 

+» xchange. Vol. I (92l) 024-025; Vol. II (922) 3295-3300. 4 

rE Excise. Vol. I (92l) 859; Vol. ITT (923)  369. 

: Expenditure in England. Vol. I (792l) 79-44, 

द Expenditure in England under the control of the Secretary of State 
i for India. Vol. II (922) 3378-3380; Vol. III (4923) 3662. 

Expenditure in England under the control of the High Commissioner ; 
for India. Vol. Ii (4922) 3380-888 ; Vol. IIT (923) 3663. 

Expenditure charged to Capital (Railways, Irrigation Works). Vol. 
II (4922) 3882. 

Forests. Vol. I (492l) 859-866; Vol. II (922) 3097-303; Vol. 
या (928) 3605-363. 

General Administration. Vol. I (92l) 95-952; Vol. II (922) 
350-323; Vol. IIT (923) 847-8485; 3439-357, 3523-3573. 

Geological Survey. Vol. I (92) 962; Vol. TI (922) 3234-3235; 
Vol. UT (7923) 8669. 

Home Transactions. Vol. I (92l) 90. 

Hyderabad. Vol. II (922) 8375-3377; Vol. IIT (928) 3673. 

Indian Postal and Telegraph Department. Vol. I (92l)  89-905 ; F 
Vol. II (4922) 332-843; Vol. TIT (923) 3573-3592. 

HS a Department, capital outlay on. Vol. I (92) 
है हैं। 3 

Indo-European Telegraph Department. Vol. II (4922)  348-344; 
Vol. TIT (923) 593-3596. 

Industries. Vol. I. (92l)  997-007; Vol. वा (922) 3256-3263: - Vol. IIT (9283) . 807. - 
Interest-lree advances. Vol. I (92l) ॥84 ; Vol, IT (922)_ 33825 

Vol. IIT (923) 3674. 

Interest on Debt and Sinking Funds. Vol, TIT (923)  369-3628. s 
Interest on Miscellaneous Obligations. Vol. I (392) 954; Vol. If 

(922) 344; Vol. TIT (923) 3668. 



DEMANDS FOR GRANTS—conid, 
* 

Irrigation and Waterways. Vol, I (92l) 889-897. 

irrigation in North-West Frontier Province. Vol. I (492l) 62. 

Irrigation, Navigation, ete. (including Expenditure in England). Vol. 
II (922) 3432; Vol. III (923) 3668. 

Irrigation Works (Expenditure charged to Capital). Vol. II (922) 
3382; Vol. III (928) 3674. 

Jails and Convict Settlements. Vol. I (92l) 956-960; Vol. III 
(923) 3669. 

Joint Stock Companies. Vol. I (92l) 0i8 ; Vol. II (922) 3277 ; 
Vol. III (4923) 807. 

fiand Revenue. Vol. I (92l) 856-859; Vol. Il (4922) 309I. 

Loans and Advances bearing Interest. Vol. I (92l) 84-88; 
Vol. Ti (3922) 3382; Vol. III (923) 3674. 

Medical Services. Vol. I (92l) 976-977; Vol. II (922) 3244- 
3247; Vol. IT (4923) 3670. 

Meteorology. Vol. I (92) 96I-962 ; Vol. IT (4922) 3233-3284 ; 
Vol. III (923) 3669. 

Mines. Vol. I (92l) 975; Vol. II (4922) 324-3244; Vol. IIT 
(923) 9670. 

Mint. Vol. I (92l) 024; Vol. IT (922) 3292-3295; Vol. IIL 
(923) 3672. : 

Miscellaneous. Vol. I (92l) 093-096 ; Vol. IL (922) 3340- 
3344; Vol. IIT (923) 3627-3646. 

Miscellaneous Departments. Vol. I (92l) 08-024; Vol. II 
(922) 3278-3288; Vol. III (923) 3672. 

North-West Frontier Province. Vol. I (92l) 096-I9; Vol. IT 
(I922) 3344-3369; Vol. III (923) 3672. 

Opium. Vol. I (92l) 85-856; Vol. IE (922) 3087-309; Vol. 
TIT (923) 847. 

Other Scientific Departments. Vol. I (92) 975 3 Vol. II (922) 
3244; Vol. III (923) 8670. & 

Police. Vol. I (492l) 960-96; Vol. IT (3922) 328-32I9, 3222; 
Vol. III (923) 3669. 

Ports and Pilotage. Vol. I (92l) 96l; Vol. II (i922)  8223- 
$23] ; Vol. IIT (923) 8669, 

Posts and Telegraphs (Indian Postal and Telegraph Department) 
Vol. I (492I) —894-905; Vol. IT (922) 332-43; Vol. III 
(4928) — 3573-92. 

Public Health. Vol. I (92l) 977-980; Vol. IT (4922) - 3248-3249; 
Vol. TIT (7928) 3670. 

Railways. Vol. I (92l) 866-888; Vol. IT (3922) 304-382; Vol. 
TIT (923) 3299-3360, 3380-3409, 

Railway Companies. Vol. T (492) _ 83. 



-.40 -.. CONSOLIDATED INDEX TO LEGISLATIVE ASSEMBLY DEBATES (92-23). 

DEMANDS FOR GRANTS—contd. 
* 

Rail E. i Capital). Vol. I (492l) 744- 

ways (Bxpenditure charged, to Capit 028) 9868-3668. 
Rajputana. Vol. Il (922) — 3374-3375; Vol. ITI (4928) 3673. 

Refunds of Revenue. Vol. I (292l) 244; Vol. III (4928) 3672. 

Registration. Vol. I (92l) 866. 

Remittances. Vol. I (292l) 89-90. 

Salt. aoe I (292I) 835-842. Vol. Il (922) 3076-3077, 3079- 

3087. 

Stamps. Vol. I (92l) 859 ; Vol. III (923) 363-369. 

Stamps (ineliding expenditure in England). Vol. II (929) 80श- 

3097. 

Stationery and Printing. Vol. I (92) —076-093 ; Vol. IIT (923) 

3623. 

Stationery ané Printing (including expenditure in England). Vol. 

TI (922) 333-3340, 

Superannuation Allowances and Pensions. Vol. I (92) 076 ; Vol. 

TI (4922) 8837; Vol. IIT (3928) 3672. 

Survey of India. Vol. I (92l) 96. Vol II (922) 828-8288; 
Vol. IIT (923) 3669. 

Taxes on Income. Vol. I (92l) 89-835 ; Vol. IT (922) 3047- 
3076 ; Vol, III (923) 3274-3295. 

Telegraphs, Indian Telegraph Department, Capital outlay on (Ex 
penditure charged to Capital). Vol. I (92) 82-83; Vol. 
TT (4922) 3382; Vol. 77 (4928) 8674. 

Zoological Survey. Vol. I (92l) 963-965; Vol. IT (922) 8286; 
Vol. ITI (4923) 8670. 

See also ‘‘ RULINGS ”’. 

DEMANDS FOR GRANTS, MOTIONS FOR REDUCTION— 

ADMINISTRATION OF JuUSTICE— 

Civil and Criminal Justice (Library for Members), Vol. I (792) 
953-956, 

AGRICULTURE— 

Agricultural and Veterinary Periodicals and Journals. Vol. I 
(392i) 992-994, 

Entertainment of Visitors. Vol. I (492l) 995. 

Gazetted staff at Pusa. Vol. I (7927) 989-992. 

(General reduction). Vol. II (922) 3249-54. 

Grants to Tea. Vol. I (492l) 994. 

Second Imperial Economie Botanist. Vol. T (92) 994-995. 



ASSEMBLY DEBATES (92-23) D4 
~ CONSOLIDATED INDEX TO LEGISLATIVE 

DEMANDS FOR GRANTS, MOTIONS FOR REDUCTION—contd. 

. ARCHAEOLOGY— : 

Conservation of ancient monuments. Vol. I (92) 965-97. 

(General reduction). Vol. IT (4992) 3287-4. 

Avupit— 
3 

Establishment for overhauling quasi-commercial accounts of Gov-- 

ernment. Vol. II (7922) «8208-45: 

(General reduction). Vol. ता (3922) 325-8. 

AvIATION— 

Aerodrome at Allahabad. Vol. I (492) 007-09. 

(General reduction). Vol. I (92) 009-0. 

(General reduction) (Ahsence of Indian element). Vol. II (922) 

3263-66. 

BaLucHISTAN— 

(General reduction). Vol. I (922) 3869-70. 

BoranicaL SuRvEY— 

a Industries Section, Indian Museum. Vol. II (922) 

36. 

« Freight and other charges. Vol. I (0929). 962-963. 
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Civin Veterinary SERVICES— 

Fresh charges. Vol. I (92) 996-997. * 

(General reduction) Vol. IT (922) 8254-56. 

Veterinary Deputy Superintendents. Vol. I (492l) 995-996. a
e
 

2 

Crvm, Works— 

Council Chamber, Simla (Exodus to Simla). Vol. T (92) 033- 

68. 

e
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Longwood Hotel, Simla. Vol. I (92l) 030-82, 063. 

Motor ‘Bus Service between Raisina and Old Secretariat. Vol. T 

(92) 027-030. 

Viceregal Estate. Vol. I (92l) 025-27. 

Civ, Works—Oni— 

(General reduction). Vol, IT (2922) 8883. 

Crvm, Worxks—(Inciupine Expenpiture in ENneuanp)— 

Civil Works (Original works). Vol. IT (922) 330-03. 

Coorg. Vol. IT (922) 3303-08. 

‘General reduction). Vol. IT (922)  3308-2 ; 332-30, 

(Generai reduction) (Expenditure for original works to be charged 
to capital account). Vol. IIL (923) 3658-6. : 

(General reduction) (Provision for Bihar and Orissa). Vol. IIT 
(923)  366-62. ” 



cS 
CONSOLIDATED INDEX TO LEGISLATIVE ASSEMBLY DEBATES (92-23). 

DEMANDS FOR GRANTS, MOTIONS FOR REDUCTION—contd. 

CommerciaL INTELLIGENCE— 

Bureau of Commercial Intelligence—Superintendents and Clerks. 
Vol, III (923) 3624-26. 

(General reduction). Vol. I (492l) 400-॥7. 

(General reduction) (Protest against recommendation of Retrench- 
ment Committee for cuts in this Department). Vol. III (923) 
3626-27. 

Currency— 

(General reduction). Vol. II (922) 3288-92. 

Customs— 

Allowances, local, Estimate for Vol. I (92l) 797-798. 

Allowances, local, Sindh Division. ‘ Vol. I (922) 800-80. 

Assistant Collector, Madras. Vol. IT (922) 30i8-20. 

Bombay (Sind Division), Vol. IIT (923) 8258-60. 

Customs Recreation Club. Vol. I (492I) 798-800. 

Customs Recreation Club (Sind Division). Vol. II (922) — 3020-25., 

Executive Subordinates. Vol. I (492l) 80-802. ‘ 
(General reduction). Vol. II (922). 3028-32, 3032-47 ;Vol- Ht 

(4923) 8268-66, 3266-73. 

Edible Oyster culture in Sind, improvement of ——. Vol. III 
(i923) 3263. 

Leave Allowance (Bombay). Vol. IIT (923) 3260-63. 
ga and Clothing for Superior Officers. Vol. I (92l) 796- 

Lump provision for revision (Burma customs establishment). Vol. I 
(292l) 82-88. 

Lump provision for revision (Caleutta Custom House). Vol. J (292I) — 802-80. j 
Madras Custom House, revision of establishment of ——. Vol. I 

(4927) 797. 

Overtime and Holiday Allowances. Vol.-I (92) .-80-832-; Vol. 
IE (4922) 3025-28 ; Vol. III (3923) . 8252-58. 

Fay. of. Establishment. (Indianization). Vol, TII (3928) — $240- 

ee and Tentage allowance (Madras). Vol. III (4928) 

Dever— 

(923) 3649-57. 

(General reduction). Vol. IT (922) 3370-72. 

Eduecation—University (Grants to Delhi University). Vol. III 7 

: 

| 

. 
3



_ _DEMANDS FOR GRANTS, MOTIONS FOR REDUCTION—contd. 
Denn Capitan OvuTLAy—ExpPenDITURE CHARGED To Caprrar— 

New Capital at Delhi. Vol. I (92) 62-82. 
New Works for Delhi Capital Outlay. Vol. I (92) 78-82. 

Epvucation— 

Chiefs’ Colleges. Vol. III (923) 8646-48. 

Chiefs’ Colleges, Inspection of Vol. III (923) 8648. 

(General reduction) (Strengthening of the Department). Vol. पा] द 
(923) 3648 = 

Emicration— 

(General reduction). Vol. I (92l) 02-2. 

Office Expenses and Miscell Vol. 7 (792) 409-8. 

Emicration—EXxtERnaL— = 

(General reduction). Vol. II (922) 3276. : 

Emicration—INTERNAL— 4 

(General reduction) (Assam Labour Board). Vol. I (92l) 8267- 
fo. 

ExcHancE— 

(General reduction). Vol. II (922) 3296-3300. 

EXPENDITURE IN ENGLAND— — 

जा Department, probationers for ——. Vol. I (92). 4790- : a 

Grosvenor Gardens, alterations to ——. Vol. I (492l) 24-25. 

Indian Students Department. Vol. I (92l) 325-36. 

Indian Students in England. Vol. I (92) 36-43. 

EXPENDITURE IN ENGLAND UNDER CONTROL or Hien ComMissionER— 

Curreney, Stores for India. Vol. II (922) 3880-87, : 
ae sarang IN ENGLAND UNDER CONTROL OF SECRETARY oF STATE FOR 

i. 

(General reduction). Vol. II (4922) 8878-80. 

ForEsts— 

Allowances and Honoraria. Vol. III (7928) 3605-06. 

Extra Assistant Conservators and other Superior Officers. Vol. I 
(92l) 860-864. 

eg Research Institute Establishment. Vol. II (922) शणत्त- 

Forest Research Institute—Miscellaneous and other Charges. Vol. 
II (4922) ::80: 

(General reduction). Vol. I (92l) 864-866 ; Vol. III (4923) 
3607, 362-3. a 

(General reduction) (Dehra Dun Imperial Research Institute), 
Vol. If (923) — 3607-3. = 
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DEMANDS FOR GRANTS, MOTIONS FOR REDUCTION—contd. 

Forrsts—contd, 
(General reduction) (Working of the Dehra Dun Research Institute 

proper). Vol. III (923) 36-2. 

Headquarters charges. Vol. II (922) 3097-30I. 

Port Blair, Work in ——. Vol. I (92]) 859-860. 

Supplies and Services. Vol. III (923) 3605-06. 

GENERAL ADMINISTRATION— 

Army Department— } 

-—— (Pay of Officers) (Military Expenditure). Vol, II (922) 
394-3208. 

—— (Statutory authority for maintenance of Standing Army). 
Vol. IIT (2923) 3542-55. 

—— (Territorial force, Indianization, military policy on the 
frontier, ete.). Vol. III (4923) 3556-6l. 

Commerce Department— 

Assistant Secretaries. Vol. I (92l) 946-947. 

Council of State— 

Conveyance Allowance of Members of Legislative Assembly and 
(Motor haulage). Vol. II (4922) 369-77. 

Haulage of Motor Car and Conveyance Allowance. Vol. III 
(923) 3466-68. 

| Travelling Allowance (Reserved first class compartments). Vol. 
( गा (928) 3465-66. 

Education Department— 

Assistants, Clerks, ete. Lady Hardinge Medical College. Vol. IIT 
(4923) 8528-27. 

| Temporary Establishment. Vol. If (923) 8287-92. 

Educational Commissioner— 

: 

Office of ——. Vol. IIT (2923) | 3528-3. 

| Omission of provision for one (ruled out of order). Vol. IIL 
(2923) 3527-28. 

: Temporary Establishment. Vol. II (922) 39-92. हु 

| Executive Council— 

(General reduction) (Constitutional Debate ruled out of order) 
Vol. IT (4922) 354-62 

Miseell: ies (Constitutional debate ruled out of 
order). Vol. II (922) 353-54 

Tour Expenses (Visit of Executive Council Members to the pro- 
vinees).- Vol. III (923) 3447-48. 4 

‘Travelling allowance. Vol. I (92l) 96-श7. 



DEMANDS FOR GRANTS, MOTIONS FOR REDUCTION—contd. 

Executive Couneil—contd, 

Travelling and other allowances (Creation of a portfolio on Com- 
= munications and appointment of an Indian thereto—not per- 
¢ mitted to be discussed). Vol. ITI (923) 3446-47. 

Financial Adviser, Military Finance— 

Assistant Financial Adviser. Vol. I (292l) 945-946. 

Deputy Financial Adviser. Vol. I (92l) 943-945. 

Finance Departmen!— 

Pay of Officers. Vol. III (3923) 3538-39. 

Foreign and Politieal Department— 

Bstablishment. (Relegation to non-voted list of expenditure in 
Bangalore and on Assam and burma military police, Princes Pro- 
jection Bill, appointment of Indians, ete.). Vol. III (923) 
3476-92. 

General reduction. Vol. II (922) 879-84 ; Vol. III (923) 
3493-94. 

General reduction. (Application of Sind Frontier Regulation to 
Sher Muhammad Bijoy Ali, not permitted to be diseussed). Vol. 
TIT (923) 3494-96. 

General reduction. (Protest against 7, and P. Department legis- 
lating for Berar), Vol. वा (4923) 8496-98. 

Pay of Officers (Review of work of Department). Vol. III (923) 
69-76. 

General Reduction (of vote under General Administration}. Vol. 
I (792l) 947-952 ; Vol. Il (922) 3208-3 ; Vol. III (4923) 
3563-69. 

Governor General— 

Hil! journey allowances. (Exodus to Simla of the Government of 
India). Vol. III (923) 347-26. 

° « Private Secretary to H. E. the Vieeroy—Postage and telegram 

i 

wa 

५ 3469-76. 
Service postage and telegram charges. Vol. III (4923) 3492. 

| 

charges. Vol. III (923) 3439-44. 

K- Second Personal Stenographer to the . (Constitutional 
a . debate ruled out of order on this motion). Vol. II (922) 35l- 

53. 
os Sumptuary Allowance. Vol. II (4922) 250-5. 

* Your Expenses—Staff and Household of the ——. Vol. TIT (923) 
3444-46. 

Hill Journey Charges. (Move of the Legislature to the Hills) 
Vol. ITT (3923) 3427-85. 

| y Home Department— 

lw < American Lecturer, Visit of an ——. Vol. I (92l) 937-943. 

a Central Bureau of Information. Vol. III (923) 352-77. 
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DEMANDS FOR GRANTS, MOTIONS FOR REDUCTION—contd. 

Home Department—contd, 

Contingencies (Indianization of Secretariat Officers, right of access 
edical Research of Seeretary to the Viceroy, creation of a Medical In- 

stitute, etc.). Vol. IIT (923) 3500-06, 

Contingent charges, Other ——. (Working of the Standing Com- 

mittee to Home Department). Vol. ITI (923) 38508-. 

Deputy Secretary. Vol. I (92l) 948. 

Inspector of Office Procedure. Vol. I (9श2) 9-98 ; Vol. TIL 

(2923) 3498-3500. 

ote on Special duty. (Publicity work). Vol. I (492) 932- 

Passage of surplus Indian Army officers selected for the I.C.S. Vol, 
TIT (928) 3506-3508. 

Staff Selection Board. Vol. IfI (923) 352. 

Temrorary Superintendents. Vol. I (92l) 93-932. 

Industries Department— 

(General reduction). (Protest against abolition of the Labour 
Bureau). Vol. III (923) 3540-42. 

Legislative Assembly— 

Ceremonial Officer. (Separate establishment for Assembly). Vol 
II (4922) 363-69. 

Conveyance allowance of members of and Council of State 
(motor haulage allowance). Vol. IT (4922 369-77. 

Daily allowance of non-official Members. Vol. III (4923) 3448- 
5i. हे 

(General reduction). (Separate establishment for Assembly). Vol. 
TIT (923) 3460-65. 

Haulage of motor car and conveyance allowance. Vol. IT (923) 
345-60. 

Hill Journey Charges. (Move of the Legislature to the hills). 
Vol. III (923) 3427-85. 

Legislative Department— 

(General reduction). (Indianization). Vol. II (922) 3१86. 

Solicitors, thres Vol. II (3922) 384-85. 

Public Works Department— : 

(General reduction). १०, IIT (923) 3662-68. 

Revenue and Agriculture Department— 

(General reduction). (Necessny of Department after transfer of 
Agriculture). Vol. II (4922) 3392-94. 

GroLocicaL SuRvEY— 

(General Reduetion). Vol. IT (2922) 32384-3235. 

F
t
.
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DEMANDS FOR GRANTS, MOTIONS FOR REDUCTION—contd. 

HypERABAD— 

(General Reduction). Vol. Il (922) 3876-3377. 

- Inpo-Evropran TeLuecraPH DEparTMENT— 

(General Reduction). Vol. II (922)  848-344. 

(General Reduction). Transference of capital outlay to Capital 
account. Vol. III (923) 3593-3595. 

InpustTRIEsS— 

Acetone Factory, Nasik— 

—. Vol. II (922) 3256-3262. 

Expenditure on——. Vol. I (492l) 002-006. 

Manager of ——. Vol, I (92l) 997-000. 

Lump provision for revision. Vol. I (92l) 000-002. 

Inrerest ON Dept AND Stnkine Funps— 

Nominal reduction. Vol. III (923)  369-3623. 

TRRIGATION AND WATERWAYS— 

irrigation policy (General Reduction). Vol. I (92l) 889-89I. 

Jamis AND Convict SerTLEMENTS— 

Hire of steamer (Policy of Government re Andamans settlement). 
Vol. I (92l) 956-960. 

Jot Stock CompaNies— 

(General Reduction). Vol. II (4922) 3277. 

Coorg. Vol. I (92l) 856-859. 

(General Reduction). Vol. II (922) 309. 

Maenican Services— 

Grants for medical purposes. Vol. I (92l) 976-977 

Pay of establishment and provision for travelling allowance of 
Superintendents. Vol. II (922) 3244-3247. 

MerTroroLogy— 

(General Reduction). Vol. II (922) 3233-3234. 

Weather telegrams. Vol. I (92]) 96-962. 

Mines— 

(General Reduction). Vol. II (922) 324-3243. 

Mist— 
(General Reduction). Vol. II (922) 3292-3295, 

MisceLLANEOUS— 
Demand for additional grant of Rs. 60,000 re cost of Indian Deputa- 

tion to the Dominions. (Deputation of Right Hon. V. S. Sastri) 
Vol. II (4922) 8348 

LI96LA 

Ae
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DEMANDS FOR GRANTS, MOTIONS FOR REDUCTION—contd. 

MiscELLANEOUS—cont d. 

(General Reduction). Vol. II (922) 884-8342. 

International Labour Conference, Special Commissioners of In- 
quiry. Vol, IT (922) 3340-3342. 

Miscellaneous and unforeseen charges. Vol. III (923)  3627- 
8628 , 

Protest against appointment of Royal Commission on Services. Vol. 
TIL (4923) 3628-3644. 

Reserve at disposal of Finance Department. Vol. I (492]) 093- 
095 

Total omission of grant re Public Services Commission. Vol. III 
_ (4983) 3644-3645. 

Miscennannous Drrarraenrs— 
Assistant Metallurgical Inspeetors. Vol. I (92l) 022-023. 

Chief Controller, Indian Stores Department. Vol. IT (4922) 
3286. 

Imperial Library, Calcutta. Vol. | (599)- ॥ण३8-60श. 

Indian Stores Department. Vol. Hf (922) 3287-3288. 

Other contingencies. Vol. IT (7922) 3286-3287 

Reserve at the disposal of Finance Department. Vol. I (92) 
I093-095 

Nortu-West Frontier Province— 

Buildings. Vol. I (3922) जरा4, 

Extra Assistant Commissioners. Vol. Ti (922) 3350-3355, 

Forest timber. Vol. I (92]) वाह, 

General administration. Vol. I (492l) 096-2I9. 

(General Reduction). Vol. Ii (3922 3355-3368. 

Hill journey allowance. Vol. IT (922) 3346-3349. 

Trrigation. Vol. I (92) - काक-याा5. 

Jails and convict settlements. Vol. I (92l) 2I2-i3. 

Second Income-tax Officer. Vol. IT (922 3344-3346. 

Orrum— 

District staff of Sub-Deputy Agents and Assistant Agents. Vol. I (I92I)  854-854. 
(General Reduction). Vol. I (92l) 854-855 ; Vol. II (3922) 

3087-3088, 3089-309]. 

Pouice— 

(General Redtiction). Vol. IT (3922) - 3222. 

Ports AND Prorace— 
‘General Reduction). Vel. If (4922) 3293-393). 

3278- 



CONSOMPATED INDEX TO LEGISLATIVE ASSEMBLY DEBATES (I 

DEMANDS FOR GRANTS, MOTIONS FOR REDUCTION—conid. —- 

Posts AnD TELEGRAPHS— ‘ 

Capital outlay (capital account chargeable to revenue). Vol. I 
(92I) 903-905 

(General Reduction). Vol. I (492l). 895-903 ; Vol. TIT (923) 
3578-35: 

kc { Presidency and District offices, Radio offices. Vol. Il (922) 332- 
335. 

Working Bx, poe Vol. I (4923) 894-895 ; Vol. Il (922) 335- 
3I4] ; Vol. TI (2923) 3574-3575. 

Working Expenses. (Stores and working establishment, general 
administration). Vol. III (923) 3575-3578. : 

Pusiic HeautH— 

Central Health Board, Delhi. Vol. I (॥92) 980. 

Loeal Funds, Delhi. Vol. I (920) 978-979. 

Raiways— 

Engineer-in-chief for Vizagapatam Harbour, B. N. Railway. Vol. 
पा (923) 3392-3393. 

Catering and Advertising Department, B. N. R. Vol. III (3923) 
3390-3392 

General Reduction (Working expenses), Vol. II (i922) 804- 
323, 323-328 ; Vol. TIT (923) 3396-3409. 

General Superintendence. Vol. III (4923) 3393-8394. 

Miscellaneous Expenditure. (Dissatisfaction against the Railway 
Board). Vol. I (292) 883-887 ; Vol. III (928) 3340-3359. 

Surplus profits paid to Companies. Vol. I (92l) 887-888 ; Vol. 
TIT (4923) 3332-3340. 

Programme Revenue Expenditure, A. B. Railway. Vol. III (4923) 
3389-3390. 

o हि Railway Board establishment. Vol. III (4923) 3395-3396. 

प् Traffie Department. (Corruption and pilferage.) Vol. IIT (923) 
F 3383-3389. 

ss - Working Expenses. Vol. I (792) 867-88], 88-883 ; Vol. III 
7 (923 3299-3332. 

= Working Expenses, N. W. Railway. .Vol. II (3922) श8. 

Ramways. ExpPeNpiTurE CHARGED TO CAPITAL— 

(General Reduction). Vol. I (492) 348-6] ; Vol, II (2922) 
3382 ; Vol. TEL (923) 3663-3668. 

ess ne rs (Disbursements under Debt, Deposit and Remittance 
eads)— 

War Office Transactions. Vol. I (92l) 89-I90. 
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DEMANDS FOR GRANTS, MOTIONS FOR REDUCTION—contd. : 

Saut— 
Additional Assistant Inspectors and Sub-Inspectors, Madras. Vol. 

I (292l) 835-836. 

(General Reduction). Vol. I (492]) 835-842 ; Vol. II (922) 

3080-3088, 3084-3086 ; Vol. III (923) 840-846, 346-347. 

Improvement of salt sources. Vol. I (92l) 885. 

Payments to other individuals, Madras. Vol. II (922) 3079- 

3080 

Sramps (INCLUDING EXPENDITURE IN ENGLAND)— 

Cost of stamps supplied from England. (General Reduction). Vol. 

II (922) 3092-3095. 

(General Reduction). Vol. Il (4922) 3095-96, 3096-97. 
Manufacture of stamps in India. Vol. III (923)  363-369. 

= Sravionery AND PRINTING (INCLUDING EXPENDITURE IN ENGLAND)— 

Foreign Department Press. Vol, IT (922) 333-3333. 

(General Reduction). Vol. I (92l) 076-089 ; Vol. II (922) 
3333-3340 ; Vol. III (923) 3623. 

Survey or [npra— 
(General Reduction). Vol. II (922) 323-3233 

Taxes on INcommn— 
Board of Inland Revenue—contingent charges. Vol. II (922) 4 

306-3062. हे 

Bombay. (Treatment of Karachi Staff). Vol. पा (923) © 3293- 
3294. 

Central Provinces. (Three appointments of Income-tax Officers). 
| Vol, I (92l) 880-88. 

Commissions to private individuals. Vol. I (92l) 829-830. 

(General Reduction). Vol. I (92]). 832-834 ; Vol. II (922) 
3047-3060, 3068-3070, 3070-307]. : | 

(General Reduction). (Administration of the Act re assessment of 
firms). Vol. III (923) 3294-3295. 

(General Reduction). (Expenditure in C. P.). Vol. II (4922) 
3072-3076. 

Lump Provision Reduction. Vol. I (792]) 8844. 8 

Madras— 

Nine Income-tax Deputy Collectors. Vol. I (92) 829. 

One special Income-tax Officer. Vol. II (922) 3062-3065. 

Two Deputy Commissioners. Vol. I (92l) 89-829. 
Payment to Local Governments for past services of their staff in 

income-tax work. Vol. III (923) 3292-3293. 

Punjab. Vol. II (922) 3066-3068. 

ein of Income-tax Officers. Vol. IIT (4923) 3274. 

Zooioatoa, Survey— | 
(General Reduction). Vol. I (92l) 963-965. 

See ‘‘ Motion(s) for Reduction ’’ under ‘‘ RULINGS ”’. 



CONSOLIDATED INDEX TO LEGISLATIVE ASSEMBLY DEBATES ( 

# DEMANDS FOR SUPPLEMENTARY GRANTS— ; — 

Discussion and voting on——. Vol. वा (92l) 464, 845-848, 848- 

908 ; Vol. Il (कि) 2978-98 ; Vol. [II (4922) 84-820, 889- a 

+ 98, 925-954 ; Vol. III (4923) 309-0 ; Vol. IIL (923) 492- 2 

हैः 42 
- (N. B-—Detailed heads were not shown for 922 and 928, all of 

t = them being lumped in one motion)— 

Administration of Justice. Vol. II (492) 862. 

Agriculture. Vol. II (92) 874. 

Archeology. Vol. It (92l) 877. 

. -  Andit. Vol. II (92l) 86l. 

Botanical Survey. Vol. Il (92l) 867-870. 

Capital Outlay on Telegraphs. (Telegraph and telephone connee- 

tion in New Delhi). Vol. II (2923) 4939-4942. 

- Givil Veterinary Services. Vol. Ht (92) 874. 

Givil Works. Vol. Il (292l) 875-877. 

Cost of Indian Deputation to Australia, New Zealand and Canada 
Vol. II (922) 3343, : 

Cost of the es, Fae of the Empire Parliamentary Association te 

India. Vol. If (99) 77-20. 

Currency. Vol. II (792) 875. 

Customs. Vol. ITI (922) 890-900. 

‘ - Delhi. Vol. IIT (922) 947-950. 

हैः Delhi Capital Outlay. Vol. वा (92) 908. 

< Edueation. Vol. If (92) 872. 
Excise. Vol. Il (92) 849. 

Expenditure in England. Vol. If (492l) 902-906 ; Vol. IL (922) 

299-98 ; Vol. III (922) 95-953. 

9, 
Ja
l 

* . Famine Relief. Vol. II (992) 877. 4 

, Forests. Vol, If (92I). 849 ; Vol. III (2922) 903-905. 2०4 
General Administration. Vol. ता (92)  $53-86I ; Vol. THT (7982) i 
-909-92. ; 

Industries. Vol. II 9) - 874. ee 
Interest on Miscellaneous Obligations. Vol. II (92I) 85-853. 

Jails and Conviet Settlements. Vol. II (92]) 862-865. 

Land Revenue. Vol. II (792i) 848. 

Loans and Advances bearing interest. Vol. IT (92l) 908. 

Medical Services. Vol. IT (92]) 872-874. 
न Mines. Vol. ता (92) शा. 

को : Miscellaneous Charges. Vol. II (92l) 879-902. . 

Miscellaneous Departments. Vol. IT (92) 875 ; Vol. HII (922 
94:98, 925-94 ; Vol. IIT (923) 4937-38. 



52. CONSOLIDATED INDEX TO LEGISLATIVE ASSEMBLY DEBATES (92-28). 

DEMANDS FOR SUPPLEMENTARY GRANTS—contd. 

North-West Frontier Province. Vol. Ii (492l) 902; Vol, III 
(3922)  94-947. 

Opium. Vol. II (492l) 848 ; Vol. III (923) 492-86. 

_ Other Scientific Departments. Vol. II (92l) 872. 

Police. Vol. II (99) 866-867. 

Ports and Pilotage. Vol. II (92l) 867 ; Vol. IIT (922) 92- 
94, 

Posts and Telegraphs. Vol. II (92l) 849-85 ; Vol. IIT (922) 
905-909. 

Public Health. Vol. I (92l) 872. 
Railways. Vol. IT (92) 906-908 ; Vol. II (922) 2979-99. 
Salt. Vol. IT (492) 848. 
Stamps. Vol. ITI (922) 90-903. 
Stationery and Printing. Vol. II (92l) 877-879. 

Zoological Survey. Vol. II (92॥) 870. 

DEPOSITS AND INTEREST-FREE ADVANCES— 
“ Budget Demand for Grant. Vol. I (92l) ॥84. 

DEPUTY COMMISSIONERS— 
Budget. Motion to reduce provision for two 

(492I) 89-829, 

DEPUTY FINANCIAL ADVISER— 

Budget. Motion to reduce provision for 
945. 

(Madras). Vol. I 

Vol. I (92) 943- 

DEMANDS FOR SUPPLEMENTARY GRANTS, MOTIONS FOR RE- “DUCTION— 
 Borantcan Survey— 

Purchase of Java Quinine. Vol. IT (992) 867.870. 

Customs— 

Failure of Government to carry out recommendations of Assembly 
for retrenchment. Vol. ITI (4922) 890-895. 

Karachi Loeal allowances, motor lannches for Karachi and Caleutta. 
Vol. TIT (922) 895-900. 

Devar— = 

Provision for Education. Vol. IIT (922 ) 947-950. 

Expenpiture In ENcuAND— 

Alterations to Grosvenor Gardens. Vol. IT (92) 902-903. 
Contribution towards expenses of the Secretariat of the 

Nations. Vol. IT (922) 299-95. 

के रख Trade Commissioner in Hast Africa. Vol. IT (7922) 908- 
«0. 

League of 

¢



GONSOLIDATED INDEX T0 LEGISLATIVE ASSEMBLY DEBATES (T9 

bs DEMANDS FOR SUPPLEMENTARY GRANTS, MOTIONS FOR RE- 
= DUCTION—eont. 

es 

Expenpirure IN ENGLAND—contd. 
c : 

Indian Trade Commissioner in East Africa, British Empire Exhibi- 

tion, ete., Additional expenditure on—. Vol. III (922) 95-952, 

952-953. 
हि 

Visit of Sir Louis Kershaw to India. Vol. IL (2922) - 2995-98. 

Forrst— 
: 

Additional posts of Instruetors for the Ranger Class. Vol. Il 

(7922) 903-905. 

f हे GunerAL ADMINISTRATION— 

Retrenchment expenditure, publicity propaganda work in some pro- 

vinees, ete. Vol. IT (7922) 909-922. 

Six Assistant Financial Advisers. Vol. TI (492) 862. 

Staff Selection Board. Vol. II (92l) 855-860. - 

Transfer of Property Act, Officer on Special Duty for revision of 

——. Vol. II (92l) 860-80. 

Inpian Postan AND TELEGRAPH DePaRTMENT— 

Over-printing of posteards and postage stamps. 

n 905-909. 

6 Jams AND Convict SETTLEMENTS— 

: Hire of the ‘‘ Maharaja ’’, and position re Jails Committee’s report. 

Vol. II (92) 862-864. 

MiscELi.aNEous— 

Allowances for Right Honourable V. 8. Sastri. Vol. If (92) 

879-882. : 

Vol. IIE (922) 
ie 

Committee at Delhi on New Capital construction. Vol. III (4922) 

936-94. 

Deputation of Lt.-Col. Hutchinson to Paris to revise the Paris 

Sanitary Convention. Vol. वात (2922) 94-98. 

Expenditure on Retrenchment Committee. Vol. IIT (922) 925- 

Grants to ४. M. ©. A., Simla, and the Vietoria Memorial Mall, Vol. 

II (392)  898-90I. 

Indian Students Committee. Vol. IT (92) 882-898. 

: Norru-West Frontier Province— 

बढ Criticism of Administration. Vol. IIT (922) 94-947. . 

Ports AND PrLoTAGE— 

Continuous wireless service at the Sandheads. Vol. TI (2922) 

92-924. 

Ramways— 
___ Provision of ambulance trains to meet accidents. Vol. IL (92) 

ae : 907-908. 
; Aa on the East Indian Railway, Price of coal, Indianization, ete. 

‘ol. TI (922)  2979-92. : 



54 CONSOLIDATED INDEX TO LEGISLATIVE ASSEMBLY DEBATES (92-23). 

DEMANDS FOR SUPPLEMENTARY GRANTS, MOTIONS FOR RE- 
DUCTION—conid. 

Sramps— 
Purchase of plain paper. Vol. III (922) 90-903. 

DEPUTY PRESIDENT— 

Election of ——. Vol. I (92l) 3—6, 38 ; Vol. II (92l) 465, 
709-770, 

Functions of— 

Committee to inquire into ——. Vol. II (4922) 452. 

Remarks by Mr. President re ——. Vol. II (92l) 3—5. 

Jejeebhoy, Sir Jamsetjee— 

Casting vote by Mr. President in favour of election of ——. Vol. II 
(3927) 770. 

te to procedure re election of ——. Vol. II (92l) 842- 

Ament of Governor General to election of ——. Vol. II (9श) 
54. 

Procedure for election of ——. Vol. II (92) 465, 

See ‘‘ RULINGS ”’. 

DERA ISMAIL KHAN— 

Resolution re embankment project for the protection of —— from the 
erosion of the river Indus. Vol. IIT (923) 460-6. 

DISCHARGE OF PERMANENT DEBT— 

Budget Demand for Grant, Vol. I (92) 84. 

DISCHARGE OF TEMPORARY DEBT— ? 

Budget Demand for Grant. Vol. I (92l) व84, 

DISCHARGE OF UNFUNDED DEBT— 

Budget Demand for Grant. Vol. I (92) वा84. 

DIVISION— 

See “ RULINGS ”. 

DIVISIONAL COMMISSIONERS— 

Resolution re abolition of the posts of ——. Vol, IT (922)  3659- 
3667. 

DIVORCE— 

See *‘ Parsee Marriage and (Amendment) Bill ’’ under ‘* BILM.?? 

DOMINION SELF-GOVERNMENT— 

See “ AUTONOMY ” and ‘‘ REFORMS ”’. 

DUKE OF CONNAUGHT, प्र. हे. प्र. THE— 
Statement of details of cost of visit of Vol. I (922) 583. 
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EAST AFRICA— 

See ‘‘ INDIAN TRADE COMMISSIONER ”’ 

EAST INDIAN RAILWAY— 

Motion for adjournment to discuss the —— strike. Vol. Il (922) 
2396-2399. 

Motion to reduce supplementary demand for ‘‘ Railways ’’ re strike on 
the ——. Vol. II (922) 2979-9. 

EDUCATION— 

Budget Demand for grant. Vol. I (92l) 975; Vol. II (922) 
3244 ; Vol. IIT (923) 3646-3648. 

D d for suppl tary grant. Vol. II (92) 872. 

Motion to reduce demand for grant re— 

Chiefs’ Colleges. Vol. IIT (923) 3646-3648. 

(General Reduction). (Strengthening of the Department). Vol. 
III (923) 3648. 

Resolution re female ——. Vol. I (92l) 358-837l. 

EDUCATION AND HEALTH DEPARTMENT— 

See ‘ tinge Department ’’ under ‘‘ GENERAL ADMINISTRA- 
TION.”’. 

EDUCATION DEPARTMENT— 

, See ‘* General Administration ’’ 

ELECTORAL RULES— 
Resolution re— 

Amendment of ——. (Votes of the Landholders’ constituencies). 
Vol. III (922) 96-202. 

Committee on ——. Vol. III (922) 488-499. 

Statement re conference to consider regulations under the ——. Vol. 
III (3928) 2928. 

ELECTRICITY (AMENDMENT) BILL— 

See “* Indian 7? under ‘* BILL ”’. 

EMBANKMENT PROJECT— 

Resolution re for the protection of Dera Ismail Khan from the 
erosion of the river Indus. Vol. III (923) 460-6. 

EMERGENCY POWERS— 

Motion for adjournment to diseuss the proposal for resorting to legisla- 
tion by ——— reserved to Governor General under section 67-B of 
a of India Act. (Disallowed). Vol. TIT (922) 
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56 CONSOLIDATED INDEX TO LEGISLATIVE ASSEMBLY DEBATES (292-23). 

EMIGRATION— 

Budget Demand for grant. Vol. I (492l) 0-4043. 

Motion to reduce demand for grant re— 

(General reduction). Vol. I (292) — 02-022. 

Office expenses and miscellaneous. Vol. I (492I) 02-03. 

Notification laid on the table re —— of unskilled labourers to— 

Ceylon. Vol. पा (923) 333-34. 

-Mauritius. Vol. III (923) 3095-96. 

Straits Settlements and Federated) Malay States. Vol. Dt 

(923) 832-333. 

Resolution *e— 

Emigration of unskilled labourers to— ‘ 

Ceylon. Vol. III (923) 204-2i43. 

Mauritius. Vol. IIT (4923) 388-368. 

Straits Settlements and Malay States. Vol. III (4923) 

243-46, 

Emigration to Malaya, Ceylon, etc., for the purpose of unskilled 

work. Vol. III (4929) 377. 

EMIGRATION (EXTERNAL)— 

Budget Demand for grant. Vol. Il (922) 3276-3277 ; Vol. IIL 

(2923) 867. 

Motion to reduce demand for grant. Vol. II (922) 3276. = 

EMIGRATION (INTERNAL)— 

Budget Demand for grant. Vol. Il (2922) 3267-3276 ; Vol. IIT 

(923). 367. 

Motion to reduce demand for grant. Vol. I (922) 3267-3275. 

EMIGRATION BILL— 

See ‘‘ Indian ** under ‘‘ BILL ”’. 

EMPIRE PARLIAMENTARY ASSOCTATION— 

Demand for supplementary grant re ——. Vol. वा (492TH 

20. 

EMPLOYMENT AGENCIES— 

Resolution re the Washington Labour Conference, 
ment. Vol. I (92) 262-269. 

ENEMY MISSIONS BILL— 

See “' BILL ??, 

ESHER COMMITTEE— 

Report of the Committee appointed to consider the Report of the ——. 
Vol. I (792l) 447-45. 

and unemploy- 



CONSOLIDATED INDEX TO LEGISLATIVE ASSEMBLY DEBATES ( 

ESHER COMMITTEE—contd. 

Resolution re— 

Admission of Indians into all branches of Army in India, vide the 

report of the Esher Committee. Vol. IIL (3923) 4270-430l. 

Esher Committee’s Report. Vol. I (92l) 683-762. 

Select Committee on the Esher Committee’s Report. Vol. I (92) 

660-664, 022. 

EVIDENCE— 

ee re amendment of Indian —— Act. Vol. II (92) 7ए2- 

'. 
z 

See ‘‘ Indian -—— (Amendment) Bill ”’ under ‘f BILL ’’. 

EXCESS GRANTS— 

Demands for ——. Vol. III (923) 4903-4920. 

EXCHANGE— 

Budget Demand for grant. Vol. T (92) 024-025 ; Vol. ॥॥ 

(922) 3295-3300. 

Motion to reduce demand for grant. Vol. IT (922) 3295-3300. 

Resolution re Committee on Currency and ——. Vol. II (7922) 

842-846, 

EXCISE— 

Budget Demand for grant. Vol. T (792) 859 ; Vol. III (923) 

369. 

Demand for supplementary grant. Vol. IT (92) 842. 

EXCISE DUTY— 

Cotton (Discussed under Finance Bill). Vol. II (922) 

3429-345. ; 

Kerosine (Diseussed under Finance Bill). Vol. II (2922) 

3452-3460 ; 3552-3553. 
EXCLUSION FROM INHERITANCE BILL— 

See * BILL 7. 

EXECUTIVE COUNCIL— 

Resolution re Bihar and Orissa Vol. I (92l)  627-630. 

See ‘* General Administration ’’ for motions to reduce provision for 

EXECUTIVE FUNCTIONS— 

ceca od re separation of judicial and ——-. Vol. II (92) 628- 

33. : 

EXODUS TO SIMLA— 

Budget. Motion to reduce demand for “ Civil Works ? re ——. 

Vol. I (92) 033-063 

Budget. Motion to reduce provision for * Hill Journey Allowances 
re——. Vol. III (923) 347-3435, 
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EXPENDITURE IN ENGLAND— 

Budget Demand for grant. Vol. I (92) ॥9-744. 

Demand for supplementary grant. Vol. II (92l) 902, 903. 

Motion to reduce demand for grant re— 

Forest Department, probationers for ——. Vol. I (4923) 20- 

24. 

Grosvenor Gardens, alterations to ——. Vol. I (92l) 324-25, 

Indian Students Department. Vol. I (92) 25-36. 

Indian Students in England. Vol. I (92l) 436-43. 

Motion to reduce demand for supplementary grant re— 

Alterations to Grosvenor Gardens. Vol. II (92l) 902-903. 

Contribution towards expenses of the Secretariat of the League of 

Nations. Vol. IT (922) 299-95. 

Indian Trade Commissioner in East Africa. Vol. II (492) 903- 

905. [See also Vol. IT (922) 95-953.] 

Visit of Sir Louis Kershaw to India. Vol. II (4922) 2995-98. 

EXPENDITURE IN ENGLAND UNDER THE CONTROL OF THE 

HIGH COMMISSIONER FOR INDIA— 

Budget Demand for grant. Vol. If (2922) 3380-338l ; Vol. I - 

(3923) 8668. = 

Motion to reduce demand for grant re currency and stores for India. 

Vol. IT (922)  3380-338I. 

Motion to reduce demand for supplementary grant. Vol. IIT (922) 

950-953. [See also Vol. II (92l) 903-905.) 

EXPENDITURE IN ENGLAND UNDER THE CONTROL OF THE 
SECRETARY OF STATE FOR INDIA— 

Budget Demand for grant. Vol. II (922) 3378-3380 ; Vol. itt 

(4923) 3662. 

Motion to reduce demand for grant. Vol. Il (922) 3378-3380. 

EXPORT (DUTY)— 

Resolution e— 4 

— of eattle. Vol. I (9श) 520-58. थे 
——of manures and oil-seeds. Vol. II (922) 984-989. 

on tea. Vol. I (92l) 466. 

Restrictions on the of wheat, pulses and oil-seeds, Vol. TIL 
(922) 283-248. 

Stoppage of ——of wheat and wheat flour. (Withdrawn). 

Vol. TT (922) 2208. 
Revision (discussed under the Finance Bill) of the —— on— 

Hides and Skins, Raw. Vol. I (92) 36-26 ; Vol. III (923) 
3779-80. 

Myrobalan. Vol. I (92l) 305-08. 

Tea. Vol. I (92l) 308-6.
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EXTRADITION (AMENDMENT ) BILL— ? 

See ‘‘ Indian —— ”’ under ‘‘ BILL ”’. 

F 

FACTORIES (AMENDMENT) BILL— 

See ‘‘ Indian —— ”’ under ‘“‘ BILL ’’. 

FALSE OR VEXATIOUS CLAIMS OR DEFENCES— 

Costs by way of damages for ——. See ‘‘ Code of Civil Procedure 
(Amendment) Bill ? under ‘* BILL ’’. 

FAMINE RELIEF— 

Demand for supplementary grant re 

FARES— 

Resolution re railway concessions and reductions in ——. Vol. IIT 
(3923) 3946-3953. 

See ‘‘ THIRD CLASS PASSENGERS ”’. 

FEMALE EDUCATION— 

Resolution re Vol. I (492) 358-37. 

FINANCE BILL— 

See “‘ Indian ——” under ‘ BILL ”’. 

FINANCE DEPARTMENT— 

See “‘ GENERAL ADMINISTRATION ”’, 

FINANCIAL ADJUSTMENT— 

Statement re between the Home Government and the Government 
of India. Vol. II (922) 3320. 

FIRING ON CROWDS— 

See * Code of Crimi 

Vol. If (क्92) 877. 

nal Procedure (Amendment) Bill (Chapter TX)” 
under ‘‘ BILL’ 

FISHING INDUSTRIES— 

Resolution re the limitation of hours of work in the —. Vol. II 
(92) 024-025. 

FLOUR— 

Import duty on ——, (Discussed under Finance Bill ). Vol. हो 0॥//27 8 
854-7856. 

FODDER, BRAN AND POLLARDS— 
saber ete on——. (Discussed under Finance Bill). Vol. I (92) 

FOREIGN AFFAIRS, DISCUSSION OF— 
See “‘ RULINGS ”, 

FOREIGN AND POLITICAL DEPARTMENT— 
See “GENERAL ADMINISTRATION ? for motions to reduce 

budget provision for ——. 
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FOREIGN AND POLITICAL SERVICE— 

Resolution re —— and military officers in judicial or administrative 
posts. Vol. Il (922) 2533-2558. 

FOREIGN DEPARTMENT PRESS— 

Budget. Motion to reduce demand for ‘‘ Stationery and Printing ’” 
= re ——. Vol. II (922) 333-3333. 

FOREST DEPARTMENT— 

Budget. Motion to reduce demand for ‘‘-Expenditure in England ’” 
re probationers for the ——. Vol. I (492l) 20-24. 

FOREST RESEARCH INSTITUTE, DEHRA DUN— 

See ‘‘ FORESTS ”’. ; 

FORESTS— 

Budget Demand न Vol. I(492l) 859-866 ; Vol. II (922) 
3097-303 ; Vol. (923) 3605-363. ; 

Demand for suppl: tary grant. Vol. II (92l) 849. 

Motion to reduce demand for grant re— 

Allowances and Honoraria. Vol. III (923) 3605-06. 

Extra Assistant Conservators and other Superior Officers. Vol. I 
(492l) 860-864. 

Forest Research Institute Establishment. Vol. IT (922) 820:- 
03. 

Forest Research Institute—Miscellaneous and other Charges. Vol. 
If (4922) 80. 

(General reduction). Vol. I (92) 864-866 ; Vol. III (4923) 
3607, 36i2-3. 

(General reduction) (Dehra Dun Imperial Research Institute) 
Vol- IIT (923) . 8607-7. 

(General reduction) (Working of the Dehra Dun Research Insti- 
tute proper). Vol. [IT (923) 362-2. 

Headquarters charges. Vol. IT (922) 309-807. 

Port Blair, Work in Vol. I (923) . 859-860. r- 
Supplies and Services. Vol. III (923) 8605-06. 

Motion to reduce demand for supplementary grant. Vol. III (922) 
903-905. 

FOREST SERVICE, INDIAN— 

Resolution re recruitment to the 

FORFEITURE OF PROPERTY— 

Revision of law re . See “‘ Indian Penal Code (Amendment) 
Bill ’’ under ‘* BILL ”’. 

FRAUDULENT SUITS— 

Protection against . See / Code of Civil Procedure (Amend- 
ment) Bill’’ under ‘‘ BILL ’’. 

ys
) 

Vol. ITT (922) 378-405. 
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FRANCHISE— 
Resolution re Women’s ——. Vol. II (922) 2076-202. 

FREIGHT AND OTHER CHARGES— 

Budget Motion to reduce di d for ‘‘ Botanical Survey ’’ re*——- 
Vol. I (292l) 962-963. 

FREIGHTS— 

Railway and St hip ——. (Discussed under Finance Bill). Vol. 
I (792l) 366-380 ; Vol. II (4922) 3460-3468. 

FRONTIER— 

See ‘‘ NORTH-WEST FRONTIER ”’. 

G 

GANDHI, MAHATMA— 

Resolution re release of —— and other political prisoners. Vol. IIL 
(923)  4508-456, 

GENERAL ADMINISTRATION— 

Budget Demand for grant. Vol. I (92l) 95-952 ; Vol. IT (2922) 
350-323 ; Vol. III (928)  347-34%5, 3439-353, 3523-3573. 

Demand for supplementary grant. Vol. II (922) 858. 

Motion to reduce demand for grant re— 

Army DrpartmMEnt— 

—— (Pay of Officers) (Military Expenditure). Vol. II (922; 
~394-3208. 

4 —— (Statutory authority for maintenance of Standing Army). 
| t Vol. HIT (4923) 3542-55. 

i -— (Territorial force, Indianization, military poliey on the 
frontier, ete.). Vol. IIE (923) 3556-6I. 

Commerce DerpARTMENT— 
५ Assistant Secretaries. Vol. I (92).. 946-947. 
: Counc, or Srare— 

5 Conveyance Allowance of Members of L egislative Assembly and 
——. (Motor haulage). Vol. II (922)  369-77. ‘ 

. Haulage of Motor Car and Conveyance Allowance, Vol. Itt 
(923) 3466-68. 

Travelling Allowance (Reserved first ciass com: artments), Vol. Iii (3923) 3465-66. = 22 : 

Ta
e 

| 

Epucation DepartMentT— 
Assistants, Clerks, ete. (lady Hardinge Medi i Coll Saf 

TIT (4923) — 3523-27. : Becton) & 
Temporary Establishment. Vol. IT (922) अह7-9.. के 

- 



62 CONSOLIDATED INDEX TO LEGISLATIVE ASSEMBLY DEBATES (92]-23). 

GENERAL ADMINISTRATION—contd. 

Motion to reduce demand for grant re—contd. 

' EpucationaL CoMMISsIONER— 

Office of ——. Vol. III (923)  3528-3]. 

Omission of provision for one ——. (Ruled out of order). Vol. 
TIT (923) 3527-28. 

Temporary Establishment. Vol. II (922) 392-92. 

Executive Counci— 

(General Reduction) (Constitutional Debate ruled out of order). 
Vol. IL (922) 354-6. 

Miscellaneous contingencies (Constitutional debate ruled out of 
order). Vol. II (922)  353-54. 

Tour Expenses (Visit of Executive Council Members to the pro- 
vinces). Vol. III (923) 3447-48. 

Travelling allowance. Vol. I (92l) 96-7. 

Travelling and other allowances (Creation of a portfolio on Com- 
munications). Vol. III (923) 3446-47. 

Francia Apviser, Mmirary Fivance— 

Assistant Financial Adviser. Vol. I (92l) 945-946. 

Deputy Financial Adviser. Vol. I (92l) 943-945. 

Finance DEpartMENT— 

Pay of Officers. Vol. III (928) 8588-89. 

Forsien anp Pouitica, DaparrMent— 

Establishment. (Relegation to non-voted list of expenditure in 
Bangalore and on Assam and Burma military police, Princes 
Protection Bill, appointment of Indians, ete.). Vol. IIT (923) 
3476-92. 

General reduction. Vol. IL (922)  379-84 ; Vol. III (3923) 
3493-94. 

General reduction (Application of Sind Frontier Regulations to 
Sher Muhammad Bijoy Ali, not permitted to be discussed). 
Vol. ITT (3928) 8494-96. 

General reduction (Protest against F. and P, Department legislat- 
ing for Berar). Vol. III (923) 8496-98. 

Pay of Officers (Review of work of Department). Vol. III (923) 
34 . 

Service postage and telegram charges. Vol. III (923) 8492. 

General Reduction (of vote under General Administration). Vol. 
ia 947-952 ; Vol. IL (922) 8208-88 ; Vol. III (928) 

ia
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»Motion to reduce demand for grant re—contd, 
Governor GunERAL— 

Hill journey allowances (Exodus to Simla of the Government of 

India). Vol. III (928)  347-26. 
Private Secretary to H. EH. the Viceroy—Postage and telegram 

charges. Vol. III (3928) 3489-44. 

Second Personal Stenographer to the —— (Constitutional debate 
a out of order on this motion). Vol. If (922) आ57- 

Sumptuary Allowance. Vol. II (922) 850-57. 
Tour Expenses—Staff and Household of the ——. Vol. गा 

(923) 3444-46 
Huw Journey Cuarars (Move ofthe Legislature to the Hills) 

Vol. TIL ((923) 3427-35. 
Homn_ DerartMent— 
American Lecturer, Visit of an-——. Vol. I (792) 937-943. 

Central Bureau of Information. Vol. III (923) 8582-7. 

Contingencies (Indianization of Secretariat Officers, right of access 
of Secretary to the Viceroy, creation of a Medical h 

Institute, ete.). Vol. IIL (923) 8500-06. 
Contingent charges, Other . (Working of the Standing Com- 

mittee to Home Department). Vol. III (923) 3508-. 

Deputy Seeretary. Vol. I (92l) 948. 

tor of Office Procedure. Vol. I (92l)  शए-१७ ; Vol. IIT 
(4928) 3498-3500 

ee on special duty. (Publicity work). Vol. I (92l) 982- 

Passage of surplus Indian Army officers selected for the L. 0. 8, 
Vol. III (923) 3506-3508. 

Staff Selection Board. Vol. III (923)  3542. 

Temporary Superintendents. Vol. I (92l) 93-932. 

Ixpustrms DrrartMent— 
(General reduction) (Protest against abolition of the Labour 
Bureau). Vol. Ill (923) 3540-42, 

Luaisnative AssEMBLY— 

Ceremonial Officer (Separate establishment for Assembly). Vol. 
IE (922) 363-69. 

Conveyance allowance of Members of ——and Council of State 
(motor haulage allowance). Vol. II (922) 869-77. 

Daily allowance of non-official Members. Vol. IIT (923) 3448- 

(General reduction) (Separate establishment for Assembly). Vol. 
TIT (4923) 346 

Haulage of motor car and conveyance allowance. Vol. III (923) 
345-60. 

Hill Journey Charges (Move of the Legislature to th 
Vol. III (923) 3427-35. रे
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GENERAL ADMINISTRATION—contd. 

Motion to reduce demand for grant re—contd. 

Learsnative DEpARTMENT— 

(General reduction) (Indianization). Vol. II (922) 386. 

Solicitors, three ——. Vol. II (922) 384-85. 

Pusiic Works Derarrment— 

(General reduction). Vol. III (923) 8562-68. 

Revenve anp AcricunturaL DeparTMENT— : 

(General reduction) (Necessity of Department after transfer of- 
Miz Agriculture). Vol. If (922) 892-94. 

_ Motion to reduee demand for supplementary grant re— 

Retrenchment expenditure, publicity propaganda work in some 
provinces, ete. Vol. III (922) 909-92. 

»» Six Assistant Financial Advisers. Vol. Il (92) 86l. 

Staff Selection Board. Vol. If (92) 855-860. 

Transfer of Property Act, Officer on Special duty for revision of 
Vol. II (92l). 860-86. 

GENERAL CLAUSES (AMENDMENT) BILL— 

See ‘‘ BILL’. 

GENERAL COUNCIL OF MEDICAL BEDUCATION— 

» Resolution re recognition of medical diplomas of Indian Universities 
by the of the United Kingdom. Vol. II (92) 355-289. 

GEOLOGICAL SURVEY— 

Budget Demand for grant. Vol. I (92) 962 ; ‘Vol. II (4922) 
3234-3235 ; Vol. III (i923) - 8669. 

Motion to reduce demand for grant. (General). Vol. II (922) 
3234-3235. 

GOVERNMENT OF INDIA— 

Resolution re— 

Purity of administration in the Department of the ——. Vol. II 
(92) 60-622. 

Standing Committees to be elected and associated with the different 
Departments of the ——. Vol. II (922) 755-789. 

GOVERNMENT OF INDIA ACT— 

Despatch (laid on the table) re the policy of His Majesty ६४ Government 
with reference to the Vol. III (928) 443-4. 

Motion for adjournment to discuss the proposal for resorting to legis- 
lation by emergency powers reserved to Governor General under 
section 67-B of the Vol. TIT (922) 858. 

Resolution re use of certification powers under the by the Gov- 
ernor General. Vol. III (923) 430-38. 445-4502. 

See ‘‘ RULINGS ”’, 

5 
-
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GOVERNMENT OF INDIA ACT, INTERPRETATION OF— 

Section 63 and Section 67A (discussed on motion to refer the Finance 
Bill to a Joint Committee). Vol. I (92) 298-2228. 

Section 67A (3) diseussed on Resolution to abolish the distinction 
between ‘* Votable ’’ and ‘‘ Non-votable’’ items in the Budget. 
Vol. If (4922). 948-984 ; (Opinion of Law Officers of the 
Crown). Vol. II (4922) 2625-29. - 

Section 67A (3) (v) (classification of Assam military police expendi- 
ture as non-voted). Vol. III (7923) 8480-88 

Section 67A (4) (Relegation of expenditure in Bangalore to non-voted 
list). Vol. III (928) 8477-88 

Section 67A (4) (Transference of Annuities in Purchase of Railways 
to non-voted list): Vol. III (923) 3340-46. 

GOVERNMENT SAVINGS BANKS (AMENDMENT) BILL— 
See “5 BILL ’’. 

GOVERNMENT SECURITIES— 

Resolution re increasing the rate of interest payable on 3 and 34 per 
cent. « Vol. I (3923) #$60-97. 

GOVERNOR GENERAL— 

Powers of —-— to convert non-votable items into votable items. Vol. 
II (922) 2625-2629 ; Vol. III (923) 3340-3342, 3477-3488. 

Recommendation of the Indian Finance Bill by the ——. Vol. If 
(923) 3945-3946. 

Resolution re abolition of distinctions between votable and non-votable 
expenditure. Vol. II (922) 948-984. 

Resolution re use of certification powers by —— under the Govern- 
ment of India Act. Vol. III (923) 430-4338, 445-4502. 

See ‘‘ GENERAL ADMINISTRATION ?? for budget motions t re- 
duce provision for ’s staff, ete. 

See age ee OF INDIA ACT (INTERPRETATION 

See ‘‘ RULINGS ?? and ‘* VICEROY ”’. 

GROSVENOR GARDENS— igi 

Budget. Motion to reduce demand for ‘‘ Expenditure in England ”’ re 
pos to Vol. IT (392I) — 924-25 ; Vol. IT (92) 

GURU-KA-BAGH— 

Motion for adjournment re 
360. 

agitation. Vol. TIT (922) 357- 

4.86 LA
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i. 

HABEAS CORPUS-- ‘ 

Extension of powers of High Courts. See ‘‘ Code of Criminal Pro- 
cedure (Amendment) Bill (8. 49l) ? under “ Bill ’’, 

HEALTH SERVICES— 

Resolution re establishment of Government ——. Vol. I (792) 
27i-279. है 

HIDES AND SKINS, RAW— 

Abolition of export duty on ——, (Discussed under Finance Bill). 
Vol. I (92l) 86-3826 ; Vol. III (4923) 8779-3780. 

HIGH COMMISSIONER FOR INDIA— 

Resolution re purchase of stores by the ——-. Vol, II (92) 988- 
942. 

See “ ixpenditure in England under the control of —— ??, 

HILL JOURNEY ALLOWANCES— 
Budget. Motion io reduce provision for ——-. Vol. III (923) 

347-3435. [Cf. Vol. I (92)  033-063.] 
HINDU CEREMONIAL EMOLUMENTS BILL, INVALIDATION OF— 

See ‘‘ BILL’. 

HINDU COPARCENER’S LIABILITY BILI—(pr. Gowr’s)— 

See “' BILL’’, 

HINDU LAW— 

Resolution re codification of ——. Vol. I (92l) 584-605. 

HINDU TRANSFERS AND BEQUESTS (CITY OF MADRAS) BILL— 
See “* BILL ’’, 

HOLIDAY ALLOWANCES— 

See “ CUSTOMS ”’. . 

HOME DEPARTMENT— 

See “ GENERAL ADMINISTRATION ” for budget motions to re- 
duce provision for 

HOME TRANSACTIONS— 

Budget Demand for grant. Vol. I (92l) 90. 

HONOURS— 
Congratulations on bestowed on the President and some Mem- 

bers of the Governor General’s Exeentive Council, Vol, II (922) 
450-452. 

SIORSES, RACE AND POLO— 
Import duty on हे 

(792]) 350-354. 
(Tiseussed under Finance Bill). Vol. I 

& 
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HOUSE COMMITTEE— 
Suggestion for formation of a ——. Vol. I (92l) 5-6. 

Appointment of a ——. Vol. I (92l) 989. 

sao appointments to ——. Vol. I (92l) 7745 ; Vol. III (922) 
30. ॥ 

HOUSE OF COMMONS—SPEAKER OF 

Message from the —— offering facilities to Members or officials con- 
nected with the Legislature to study the procedure of the House 
of Commons. Vol. If (922) 295. — 

HYDERABAD— 
Budget Demand for grant. Vol. II (922) 3875-8377 ; Vol, III 

(923) 3678. ; 

Motion to reduce demand for grant. Vol. II (922) 3376-3877. 

L 

ILLEGITIMATE SONS’ RIGHTS BILL— 

See ‘‘ BILL ’’: 

IMMIGRATION INTO INDIA BILL— 

See ‘* BILL ”’. 

IMPERIAL AND INTERNATIONAL CONFERENCES— 
Resolution re selection of representatives of India to ——. Vol. If 

(3922) 3626-3656. 

IMPERIAL BANK— 

Announcement re attitude of Government members in regard to the 
question of liabilities of on the failure of the Alliance Bank. 
Vol. पा (4923) 4802. 

Resolution re liability to the —— consequent on the failure of Alliance 
Bank and the poliey of the Finance Department thereon. Vol. 
Til (4923) 4729-66. 

IMPERIAL ECONOMIC BOTANIST— 

Budget. Motion to reduce demand for ‘‘ Agriculture ’’ re ——. Vol. 
T (492I) 994-995. 

IMPERIAL LIBRARY— 

Budget. Motion to reduce demand for ‘‘ Miscellaneous Departments ”’ 
re ——, Caleutta. Vol. I (92l): 03-02I. 

IMPERIAL MEDICAL RESEARCH INSTITUTE— 
Resolution re establishment of an ——. Vol. III (922) 82-26. 

IMPERIAL SERVICES— 

Resolution re alterations in pay, pension and other service conditions 
of the Indian Vol. IIT (923) 4592-4609. 

See “ SERVICE(S)”’. 

IMPERIAL WIRELESS— 
Statement by Colonel Sir Sydney Crookshank of the position of ——. 

Vol. TI (923) 3865-67. 

. 
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IMPORT AND EXPORT OF GOODS (AMENDMENT) BILL— 

See ‘‘ BILL ”’. 

IMPORT. DUTY— 

General inerease of the from ॥ per cent. to 2} per cent. (dis- 
cussed under the Finance Bill). . Vol. I (292l) 862-63, 38-9. 

Revision (discussed under the Finance Bill) of the —+- on— 

Aeroplanes, Vol. II (922) 3536. 

Bieyeles and Trieyeles. Vol. If (922) 3545, 

Cigars and Cigarettes. Vol. II (922) 856-2. 

Copras or Cocoanut kernels. Vol. IT (4922) 3468. 

Cotton Piece-goods. Vol, II (922) 3473-3502. 

Cotton Twist and Yarn. Vol. I (92i) 339-344 ; Vol. II (922) 

3522-33. 

Flour. Vol. T (92])  354-56. 

Fodder. Bran and Pollards. Vol. I (92l) 362 

Horses, Race and Polo. Vol. I (92]) 350-54. 

Tron and Steel. Vol. II (922) 3540-4I. 
Machinery. Vol. II (922) 8586-89. 
Machinery worked by manual or animal labour. Vol. II (922) 

3546-47, 
Matehes— 

Limit of 
36l. 

Revision of import duty on Vol. II (4922) 3533-35, 

Mineral Oil. Vol. II (922) 352-22: 
Motor Cars. Vol. II (922) 8548-5 ; Vol. IIT (923) 8795-98. 
Patent Medicines. Vol. I (492l) 364-65, 

Precious Stones. Vol. I (92l)  328-29. 

Saccharine. Vol. IIT (923) 8790-9. 
Silk Apparel. Vol. Il (922) 3544-45. 

Silver. Vol. I (492l) . 832-339 ; Vol. II (922) | 3502-I. 
Sizing and Finishing Materials. Vol. T (92]) 346-50 ; Vol. IT 

(4922) 3542-44. } 

Spirits and Wines, perfumed. Vol. II (922) $8-5. 

sree ~ Molasses). Vol. I (92) 358-6I ; Vol. TL (922) 
«४8204 0- 5 

Sulphur (brimstone). Vol. IT (922) 8क0या. 

Tea boxes and tea lead. Vol. IIT (923) 379-94. 

Textile Machinery and Stores. Vol. I (792l) 330-32. 

Umbrellas (ineluding Parasols and Sunshades). Vol. T (92) 
363 ; Vol. IT (922) 8548. 

Uniforms and Accoutrements. Vol. T (79श) 330. 

Vinegar. Voi. IT (4922) 3535-36. 4 

== 

per bex for purposes of import duty. Vol. I (792) 

Vol. II (922) 3469-70. 

ee
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or 

IMPRESSED LABOUR— be 

Resolution re abolition of ——, conveyance and provisions. Vol. If 

(2922) 869-889. 

INAUGURATION— 

__— of the Council of State and Legislative Assembly. Vol. I (92) 

9-8. 

INCHCAPE COMMITTEE— 

Statement of eases in which Government have been unable to accept 

oe recommendations of the ——. Vol. III (4923) 468- 

INCOME-TAX— 

See “* TAXES ON INCOME ”’. 

INCOME TAX (AMENDMENT) BILL— 

See ‘* Indian ——”’ under ‘‘ BILL ”’. 

INDIAN ARMY— 

Announcement re reduction in the strength of the ——. Vol. Iii 

(923) 440-4403. 

Resolution re admission of Indians into all branches of the ——. Vol. 

गा (4923) 4270-430. 

See ‘‘ Army in India ’’, ‘‘ Esher Committee 2, « Tndianization ’’ and 

“ King’s Commissions ’’. 

INDIAN ARMY (AMENDMENT) BILL— 

See “ BILL”. ४ 

INDIAN AUTONOMY— 

See ' AUTONOMY ”’. 

INDIAN BAR— 
Resolution re creation of an ——. Vol. I (92l) 37-392. 

INDIAN BOILERS BILL— 
See “ BILL ’’. 

INDIAN CIVIL SERVICE— 

Budget. Motion to reduce provision for ** Home Department re pas- 

sage of surplus Indian Army Officers selected for the ——’’. 

Vol. IIT (4923) 3506-3508. 

Resolution re— 7 

Abrogation of all distinctions between European and Indian mem- 

bers of the ——. Vol. II (392])° 242. . 

Change of method of examination for the Vol. III (3923) 

46. 
Vol. I (92l) 58-77. Listed posts in the 

debate in the House of Commons. Vol. Premier’s speech on the 
TIT (922) 279-344. 

Statement re competitive examinations in India for the ——. Vol. 

TIT (923) 802. हर 
See “ SERVICE(S)”’. 

.
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INDIAN CONTRACT (AMENDMENT) BILL— 

See ‘‘ BILL’. 

INDIAN COTTON CESS BILL— 

See ‘‘ BILL’. 

INDIAN CRIMINAL LAW AMENDMENT REPEALING BILL—(Mr. 
Agarwala’s) ——. 

See BILL”. 
INDIAN DEPUTATION— 

Demand for additional grant re —— to the Dominions. Vol. Il (922) 

3343. 

INDIAN ELECTRICITY (AMENDMENT) BILL— 

See ‘‘ BILL ”’. 

INDIAN EMIGRATION BILL— 

See ‘ BILL ”’. 

INDIAN EVIDENCE ACT— 

Resolution re amendment of the ——. Vol. II (92l) ॥2-89. _ 

INDIAN EVIDENCE (AMENDMENT) BILL— 

See ‘‘ BILL ’’. 

INDIAN EXTRADITION (AMENDMENT) BILL— 
See ‘‘ BILL ’’. 

INDIAN FACTORIES (AMENDMENT) BILL— 

See ‘‘ BILL ’’. 

INDIAN FINANCE BILL— 

See “ BILL ”’. 

INDIAN FOREST SERVICE— 

Resolution re recruitment to the ——. Vol. III (923) 378-405. 

INDIAN INCOME-TAX (AMENDMENT) BILL— 

See *‘ BILL ’’. 

INDIAN INCOME-TAX BILL— 

See ‘* BILL ’’. 

INDIAN INCOME-TAX (FURTHER AMENDMENT) BILL— 

See ‘‘ BILL ’’. 

INDIANIZATION— 

Budget. Motion to reduce demand for ‘ Army Department ’’ re —. 
Vol. III (4928)  3556-356. 

Resolution re—- 

— of the Services. Vol. II (922) 285-2392. 

_
 

अर



INDIANIZATION—contd. 

हे King’s Commissions 

Vol. II (923) 457-468, 

Statement re -—— of eight units of 
3365-3372. 

INDIAN LAC CESS BILL— 

See “' BILL ”’. 

247-2465. 

th 

INDIAN LEGISLATIVE RULES, INTERPRETATION OF— 

See ‘‘ RULINGS ”’. 

INDIAN LIMITATION (AMENDMENT) BILL— 

See ‘‘ BILL”’. 

INDIAN LUNACY (AMENDMENT) 

See “ BILL’’. 

BILL— 

INDIAN MARINE (AMENDMENT) BILL— 

See ‘‘ BILL ”’. 

INDIAN MERCANTILE MARINE— 

Resolution re ——. Vol. II (922) 53-548. © 

INDIAN MERCHANT SHIPPING BILL— 

See ‘ BILL ”’. 

- INDIAN MINES BILL— 

See “ BILL ”’. 

INDIAN MUSEUM— 

Budget. Motion to reduce demand for ‘‘ Botanical Survey ”’ 

Curator, Industries Section, Vol. II (4922) 3286. 

INDIAN MUSEUM (AMENDMENT) BILL— 

See ‘‘ BILL”. 

INDIAN NATURALISATION BILL— 

See “ BILL ”’. 

INDIAN NAVAL ARMAMENT BILL— 

See ‘* BILL ”’. 

INDIAN OFFICIAL SECRETS BILL— 

See “ BILL”. 

INDIAN PAPER CURRENCY (AMENDMENT) BILL— 

See ‘‘ BILL”. 

See * BILL ’’. 

जा PENAL CODE— 

* INDIAN PAPER CURRENCY BILL— 

Resolution re repeal of the Workmen’s Breach of Contract Act 

certain sections of the . Vol. TI (92) 227-24. 

for Indians and —— of Indian Regiments 

e Indian Army. Vol. Til (928) 

re 

and 
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INDIAN PENAL CODE (AMENDMENT) BILL— 

See ‘‘ BILL” 
INDIAN PENAL CODE (AMENDMENT) BILL—(Seetion 375) (Rai Bahadur 

Bakshi Sokan Lal's) 

See ‘* BILL ”’. 

INDIAN PENAL CODE (AMENDMENT) BILL—(Dr. Gour’s). 
See “ BILL ’’. 

INDIAN PORTS (AMENDMENT) BILL— 

४ See ‘‘ छा. ”’. 

INDIAN POST OFFICE (AMENDMENT) BILL— 

See “ BILL ”’ 

INDIAN POSTAL AND TELEGRAPH DEPARTMENT— 

See ४“ POSTS AND TELEGRAPHS ”’. 

INDIAN RAILWAYS ACT, 890— 

Resolution re revision of ——. Vol. III (922) 203-207. 

INDIAN SERVICES— 
See ‘‘ SERVICE(S)”’. 

INDIANS (OVERSEAS)— 

See ‘‘ EMIGRATION ”’, ‘‘ KENYA ”’, * LEAGUE OF NATIONS ” 
and ‘* SOUTH AFRICA 

INDIAN STAMP (AMENDMENT) BILL— 

See “ BILL ”’. 

INDIAN STATES— 

See ‘‘ RULINGS ”’. 

ede STATES (PROTECTION AGAINST DISAFFECTION) 

See / BILL ”’. 

INDIAN STORES DEPARTMENT— 

Budget. Motion to reduce demand for ‘‘ Miscellaneous Departments ?? 
re Vol. Il (922) 3278-3288. 

INDIAN STUDENTS’ COMMITTEE— हे 

Demand for supplementary grant for ‘‘ Miscellaneous ’’ re ——. Vol. 
TT (492) 882-898. 

Motion to reduce supplementary grant for ‘* Miscellaneous ’? re ——. 
Vol. II (92) 882-898. 

INDIAN STUDENTS’ DEPARTMENT— 

Budget. Motion to reduce demand for ‘‘ ‘Expenditure in England ’’ 
re ——. Vol. I (92]) 425-243. 

INDIAN TERRITORIAL AND AUXILIARY FORCES (AMEND- 
MENT) BILL— ae 

See ‘‘ BILL’’. है 

See “ TERRITORIAL FORCE ”’. 

है
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INDIAN TRADE COMMISSIONER— ” 
Motion to reduce supplementary demand for “ Expenditure in 

England ”’ .re in East Africa. Vol, II (3$2) 903-905 ; 

Vol. IIL (4922) 95-953. 

INDIAN TRANSFER .OF SHIPS RESTRICTION (REPEALING) 

BILL— 

=e See “ BILL ’*. 

INDIAN WAR RELIEF TRUST BILL— 

See ‘* BILL ’’. 

"hes INDIAN WORKS OF DEFENCE (AMENDMENT) BILL— 

कि See “ BILL’. ; : 

INDIGO CESS (AMENDMENT) BILL— 

| See ‘‘ BILL ’’. 

a INDIGO CESS (REPEALING) BILL— 

। के See ‘‘ BILL ”’. 

| j INDO-EUROPEAN TELEGRAPH DEPARTMENT— 

|| Budget Demand for grant, Vol. II (4922) 348-344 ; Vol. Ill 

। (923) 3593-3596. हु 

Motion to reduce demand for grant. re— 

(General Reduction). Vol. If (2922) 343-344. 

Transference of eapital outlay to capital account. (General Re- 
duction). Vol. TIT (4923) 3593-3595. 

INDUSTRIAL EMPLOYMENT— 
Resolution re minimum age of admission of children in ——. Vol. I 

(492l) 279-293. 

INDUSTRIES— : 
Budget Demand for grant. Vol. I (92l) 997-2007 ; Vol. वा 

(7922) 3256-3263 ; Vol. IIT (923) 307. 

Demand for supplementary grant. Vol. IT (92) 874. 

7 Motion to reduce demand for grant re— 

Acetone Factory, Nasik— 

Vol. TT (922) 3256-3262. 
Expenditure on——. Vol. I (92) 002-2006. 

Manager of ——. Vol. IT (92l) _ 997-000. 

Lump provision for revision. Vol. I (92) 000-2002. 

INDUSTRIES DEPARTMENT— 

Motion to reduce provision for === Voll (923) 3540-3542. 

INHERITANCE— 
See ‘‘ Hindu Law of Exclusion of —— Bill !? and ‘‘ Hindn Law of 

—”’, under “‘ BILL ”’. 

INLAND NAVIGATION— 

Resolution re hours of work in ——. Vol. TIT (2922) 372-875. 
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INSPECTOR OF OFFICE PROCEDURE— 

Budget. Motion to reduce provision for ‘‘ Home Department ”’ re : 
——. @Vol. I (492l) 97-98 ; Vol. III (4923) 3948-3500. 

INTERCASTE HINDU MARRIAGE BILL— 

See ‘ BILL ”’. 

INTEREST— 

Limit of recoverable on loans. Sce ‘‘ Interest Act (Amend- 
ment) Bill (by Maulyi Abdul Quadir’’ and ‘‘ Money Lenders 
Bill’ under ‘* BILL ”’. 

Resolution re increasing the rate of —— payable on 3 and 34 per 
cent. securities. Vol. I (92l) 560-57l. 

INTEREST ACT (AMENDMENT) BILL—(Mr. Abdul Quadir’s)— 

See ‘ BILL”’. 

INTEREST FREE ADVANCES— 

Budget Demand for grant. Vol. I (I92l) 484 ; Vol. II (922). 
3382 ; Vol. III (923) 3774. 

INTEREST ON DEBT AND SINKING FUNDS— 

Budget Demand for grant. Vol. III (923) 369-3623. 

Motion to reduce demand for grant. Vol. III (923) 369-3623. 

INTEREST ON MISCELLANEOUS OBLIGATIONS— 

Budget Demand for grant. Vol. I (92l) 9I5 ; Vol. Il (922) 
344 ; Vol. III (923) 3668. 

D d for suppl tary grant. Vol. II (92l) 85-853. 

INTERNATIONAL CONFERENCES— 

Resolution re selection of India’s representative to Imperial and ——. 
Vol. TE (4922) 3626-3653. 

INTERNATIONAL LABOUR CONFERENCE— 

Budget. Motion to reduce demand for ‘‘ Miscellaneous’? re —— ; 
Special Commissioners of Inquiry. Vol. II (922)  3340-334. 

INTERRUPTIONS— 

See ‘‘ RULINGS ”’. 

lee ee OF HINDU CEREMONIAL EMOLUMENTS BILL— 
See “ BILL ’’. 

TRON AND STEEL— 

Import duty on ——. 
(3922)  8540-854. 

IRRIGATION AND WATERWAYS— 

Budget Demand for grant. Vol. I (9श)  889-897, 

Motion to reduce demand for grant. Vol. I (92l) 889-897. 

(Diseussed under Finance Bill). Vol. II 
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IRRIGATION, NAVIGATION, EMBANKMENT AND DRAINAGE 
WORKS— 
‘Budget Demand for grant. “Vol. II (922) 2982 ; Vol. III (928) = 

3668. 

IRRIGATION, NORTH-WEST FRONTIER PROVINCE— 

Budget Demand for grant. Vol. I (79292) 62. 

= IRRIGATION WORKS (EXPENDITURE CHARGED TO CAPITAL)— 
न Vol. ता (4922) 8882 ; Vol. वा (923) 3674. 

fies J: 
JAILS AND- CONVICT SETTLEMENTS— 

i Budget Demand for Grant. Vol. I (92l) 956-960°; Vol. पा 

'® (923) 8669. ‘ 

a Demand for Supplementary Grant. Vol. II (92l) 862-864. 

i Motion to reduce demand for supplementary grant re steamer 

हर and hire of steamer. Vol..I (92]) 956-960. 

Motion to reduce demand for supplementary grant re hire of Steamer 

and Jails Committee’s Report. Vol. II (92l) 862-864. 

JAILS COMMITTEE REPORT— 

4 Certain recommendations in —— given effect to. See “‘ Code of 

: Criminal Procedure (Second Amendment) Bill ’’ under “* BILL’. 

i. JOINT COMMITTEE— 
Cantonment (House Accommopatrion) Br— 

| Motion for reference to Joint Committee. Vol. IIT (3922) 30: 

Motion to nominate members to Joint Committee. Vol. III 
(7922) 279. 

Motion to present report of Joint Committee. Vol, II (922) 
360. 

Me Copr or Cromnat Procepure (AMENDMENT) Bru— 

a Motion for reference to Joint Committee. Vol. If (92l) 009. 

= Motion re personnel of Joint Committee. Vol. वा (92l) 020. 

F Corron Transport Brui— 

Motion for reference to Joint Committee. Vol. III (922) 799. 

Motion to nominate members to Joint Committee. Vol, III 
(2922) 888. 

Txpan Borers Brur— 
- Motion for reference to Joint Committee. Vol. III (922) 467. 

Motion to nominate members to Joint Committee. Vol. TIT 
(3922) 677. 

Inpuw Exectricrry (AMENDMENT) शिव 

Nomination of members of Joint Committee. Vol. II (92) न 
20. i3 : 

Presentation of report of Joint Committee. Vol. II (92) 
465. 



JOINT COMMITTEE—contd. — है 
Inpian Factorres (AMENDMENT) Bru— a ee 

Nomination of members of Joint Committee. Vol. Il (92l) 20, 

Inpian Income-tax Bui— 

= of members of Joint Committee. Vol. II (492l) 

- Inpian Mines Brur— 

Motion for reference to Joint Committee. Vol. III (922) 695- 
706. 

Motion for nomination of members to Joint Committee. Vol. HI 
(I22) ° 866-867. di 

. ™ WorkmeEn’s Compensation Birt— 

Motion for reference to Joint Committee. Vol. III (922) 474. 

Motion for nomination of members to Joint Committee. Vol. Ill 
(7922) 677. 

JOINT STOCK COMPANIES— 

Budget Demand for Grant. Vol. I (92l) 408 ; Vol. II (922) 
8277 ; Vol. छा (923) 3672. 

Motion to reduce demand for grant, Vol. II (922) 3277. 

JUDICIAL ADMINISTRATION— £ 
Resolution re transfer of —— of the North-West Frontier Province, 

Vol. II (492]) 72-63. 

- JUDICIAL AND EXECUTIVE FUNCTIONS— 

Resolution re separation of ——. Vol. II (92l) 623-633. 

JUSTICE— 
Resolution re measures for providing cheap and speedy —— in India. ह 

Vol. II (922) 3668-3675. 

K 

4 KENYA— ४ / : 
Motion for Adjournment re— 

—problems (Disallowed). Vol. III (923) 4679-82. 

—— question (Disallowed). Vol. III (923) 483-84. 

Position of Indians in—— (not admitted). Vol. IT " (2922) श76- 

79 ; Vol. III (928) 5034-85. 

Resolution re— 

Consideration of claims of Indians in——. Vol. III (923) 4882-37. 3 

Decision of British Cabinet re (not aecepted). Vol. It 
a3 (923) 5035-37. 

Status of Indian settlers in—--. Vol. वा (923) श-5. 



_ KEROSINE— ome 
Excise duty on -—— (discussion under Finance Bill). Vol. वा (922) 

345-3460. : 
KING’S COMMISSIONS— 

Resolution re —— for Indians and Indianization of Indian Regiments. 
Vol. III (3923)  457-468, 247-2465. 

L 

LABOUR BUREAU— > ai 

Budget. Motion to reduce provision for “ Industries Department ’” a 

re abolition of the——. Vol. III (923) 3540-3542. . a 

LAC CESS BILL— i ee 

See “* Indian —— ” under * BILL”. a 

LAND ACQUISITION (AMENDMENT) BILL— आर 

See “* BILL”. 
रु 5 

LAND ACQUISITION (AMENDMENT) BILL (Mr. Ramaya Pantule’s )— e 

See ** BILL.”’. Bs 

LANDHOLDERS’ CONSTITUENCIES— 2 

Resolution re votes of the Vol. IIT (4922) - -396-202- 

866 “ ELECTORAL RULES ”’. : 
LAND REVENUE— 

Budget Demand for grant. Vol. I (929). 856-859 ; Vol, IE 

(2922)  309. : 

Motion to reduce demand for grant re— 

Coorg. Vol. I (492) 856-859. 

(General Reduetion). Vol. IT (4922) 39093. 

LAUSANNE TREATY— 

Motion to request Mr, President to convey the thanks of Assembly 

to H. E. the Viceroy under हैं. 0. 74 in connection with —. Vol. 

गा (4923) 5037-38. 

LEAD POISONING— 

Resolutions re disinfection of wool and protection of women and 

children from ——. Vol. I (792)-: 269-27]. 

LEAGUE OF NATIONS— न 

Motion to reduce supplementary demand for “* Expenditure in Eng- 

land” re contribution for the Secretariat of the-——. Vol. IZ 
(3922)  299-2995. 

Resolution re desirability of continuance of support to the —— by 

India in view of grievances of Indians in the Mandated Terri- 

tories of Tanganyika and Pacifie Islands. Vol, TI (928) 

4563-9. 
ee 

fi LEGAL PRACTITIONERS (AMENDMENT) BILL—(Dr. Gour’s)— 

Bee ‘* BILL ’’. 



See ae BILL dee = ; 

LEGAL PRACTITIONERS BILL— | 

See “ BILL ?, "के हे 

LEGAL PRACTITIONERS (WOMEN) BILL— 

fee tee BIDE”, 

LEGISLATIVE ASSEMBLY— 

Budget. Motion to reduce provision for —— re— 

De re of non-official Members. Vol. HI (923) 3448- 

Haulage of motor ear and conveyance allowance of Members. 
Vol. III (923) 345-3460. हैँ 

Separate establishment for Assembly. Vol. वा (923) 8460- 
3465. 

Friday Sittings of the ——. Vol. I (923) 254. 

Inauguration of the Council of State and——. Vol. I (92l) 9-8. 
. —— (Deputy President’s Salary) Bill. See ‘‘ BILL”’. 

November session of the ——, Prospects of ——. Vol. III (4922) 
692-695. 5 

Resolution re— : 
Equality of status of the two Chambers. Vol. I (92l) 53-560. 4 

Meetings of the——. Vol.I(392l) 57-574, 595-62. 

Separate establishment for the Vol. गा (922) 772-794. 

Separate establishment for diseussed. Vol. II (4922) 363- 
369 ; Vol. पा (922) 772-794 ; Vol. IIL (923) 3460-3465. 

Speech delivered by H. E. the Viceroy to the Council of State and 
— at close of session. Vol. TIT (4923) 5093-500. न 

See ““ GENERAL ADMINISTRATION ” and ‘‘ LEGISLATURES ”’, 

LEGISLATIVE DEPARTMENT— 

Budget. Motion to reduce provision for —— re— 
TIndianization. (General reduction) Vol. If (922) 386. 

Three Solicitors. Vol. II (922) 384-385. 

LEGISLATURES— 
Gift of books to the +—by Sir William Geary. Vol. III (923) 

॥724. 

Motion to reduce provision for ‘‘ Hill Journey Charges ’’ re move 
of the to the hills. Vol. IIT (3923) 3427-3435, 

Resolution re— हू 

Establishment of a convention of non-interference by the Secre- 
tary of State in matters where the Government of India and the 
— are in agreement. Vol. III (923) 4724-4728. “ 

Supply of facilities to Members of the ——for the discharge of 
their public duties. Vol. III (923) 453-457. 
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LIBRARY— © 

Budget. Motion to reduce demand for ‘‘ Administration of Justice ”’ 
re additional Members’ ——. Vol. I (92l) 953-956. 

Nomination of Committee on —— of the Indian Legislature. Vol. IL 
(922) 3400. 

LIMITATION (AMENDMENT) BILL— ‘ 

See ‘ Indian ——” under “ BILL ?, 

LISTED POSTS— 
Beaten. re——in the Indian Civil Service. Vol. I (92) 58- 

LITIGATION— 

Prevention of gambling in ——. See ‘‘ Indian Contract (Amend- 
ment) Bill ’’ under ‘‘ BILL ”’. 

LOANS AND ADVANCES BEARING INTEREST— 
Budget Demand for grant. Vol, I (492]) /84-88 ; Vol. II 

(4922) 3382 ; Vol. IIT (4928) 8674. 
Demand for supplementary grant. Vol, II (92) 908, 

LONGWOOD HOTEL, SIMLA— 
Budget Motion to reduce demand for ‘‘ Civil Works ? re——. 

Vol. I (92l) — 030-2032., . 

LUNACY (AMENDMENT) BILL— 

See “* Indian ” under “ BILL ”’. 

MACHINERY— 

Discussion under Finance Bill re import duty on— 

— Vol. IT (922) 3536-39, 
—— worked by manual or animal labour. Vol. II (922) 3546- 

47. 
Textile and Stores. Vol. I (92l) 4880-87. 

MADRAS (PRESIDENCY)— 

Loan for——corporation, Information re——. Vol. I (392) 
86-87. 

Resolution re— 
English translation of income-tax returns in the——. Vol. I 

(I92I)  62-66. 
Reduction of —— contribution to Central Government. Vol. IL 

(4922)  206-208, 
Separation of the Andhra Districts from the ——. Vol. II (922) 

209-224. ’ 
- See ‘‘ CUSTOMS ” ; ‘“‘ SALT ? ; TAXES ON INCOME ”, 5 

LI96LA 
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MAHENDRA PARTAB SINGH (ESTATE) BILL— 

See “ BILL’. 

MAINTENANCE ORDERS ENFORCEMENT BILL— 

See “ BILL ??, 

MALABAR— 

Motion for adjournment to consider Moplah outbreaks in ——. Vol. 

TE (492) 99, 3-35. 

Resolution re— 

Relief for distressed parts of ——. Vol. II (922) 278-2296. 

Withdrawal of martial law in——~ Vol. IL (922)  2255-228l. 

See ‘‘ MOPLAH ”’. 

MALABAR (COMPLETION OF TRIAJS) SUPPLEMENTING BILL— 

See ‘* BILL ”’. 

MALAY STATES— 

See ‘‘ EMIGRATION ”’. 

MALKHARODA AND GAONTIA VILLAGES LAWS BILL— 

See ‘* BILL ”’. = } 

MANDATED TERRITORIES— 

Resolution re continuance of support to the League of Nations in 
view of grievances of Indians in the ——. Vol. III (923) 4563- 

459]. 

_ MANURES— 
oe re export of —— and oil-seeds. Vol. II (922) 984- 

989. हे 

MARINE (AMENDMENT) BILL— 

See ‘* Indian ——”’ under ‘‘ BILL ”’. 

MARRIAGE— 

See ‘‘ Civil (Amendment) Bill”? and ‘‘ Parsee ——and 
Divorce (Amendment) Bill ’’ and ‘‘ Inter-caste Hindu —— Bill ?? 
under ‘‘ BILL ’’. 

MARRIED WOMEN’S PROPERTY BILL—(Mr. Kamat’s)— 

See *° BILL ”’. 

MARTIAL LAW— 

Resolution re— 

administration in the Punjab in 99. Vol. I (92l)— 6-02. 

Withdrawal of in Malabar. Vol. II (4922)  2255-228]. 

MATCHES— 

ame — per box for purposes of import duty. Vol. I (92I) 

Revision of import duty on —— (discussed under Finance Bill). 
Vol. II (4922) 8583-35. 
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MAURITIUS— fe 

See ‘‘ EMIGRATION ”’. हि 

MEDICAL COLLEGE, LADY HARDINGE— 

Budget. Motion to reduce provision for ‘‘ Education Department ” 
re——. Vol, III (923) 3523-3527. 

MEDICAL DIPLOMAS— 

Resolution re ——of Indian Universities and their recognition by 
the General Council of Medical Education of the United King- 
dom. Vol. IT (492l) 355-59 

MEDICAL EDUCATION— 

Resolution re improvement of ——in India. Vol. Il (922) 2286- 
2308. 

MEDICAL RESEARCH INSTITUTE (IMPERIAL)— 5 

Resolution re éstablishment of a——. Vol. III (922)  82-826. 

MEDICAL SERVICES— 

Budget Demand for grant. Vol. I (492l) 976-977 ; Vol. II (922) 
3244-3247 ; Vol. TIL (923) 3670 

Motion to reduce demand for grant re— 

Grants for medical purposes. Vol. I (92l) 976-977 

Pay of establishment and provision for travelling allowance of 
Superintendents. Vol. Il (4922) 3244-3247 

MEDICINE— 

Resolution re utilisation of the indigenous systems of ——. Vol. IL 
(4922) 53-53. 

MEMBERS OF LEGISLATURES— 

Resolution re supply of facilities to —— to discharge their public 
duties. Vol, III (923) | 453-457. 

MERCHANT SHIPPING BILL— 

See ‘* Indian 2? under ‘‘ BILL ?, 

MESSAGE— 

—— from Governor General recommending Indian Finance Bill 
as passed by the Council of State. Vol. III (923) 3945-3946. 

of congratulation on the birth of H. R. H. Princess Mary’s son. 
Yol. IIT (923) -29097. 

See also ‘‘ Governor Grneran ’’ under ‘‘ RULES ”’. 

-METALLURGICAL INSPECTORS— 

Demand for supplementary grant re Vol. II (92l) 872 

Motion to reduce demand for ‘‘ MISCELLANEOUS DEPART- 
MENTS ” re——. Vol. I (92l) 3022-7028 
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Gad METEOROLOGY— 

Budget Demand for grant. Vol. I (92l) 96-962 ; Vol. II (922) 
3233-3234 ; Vol. III (923) 3669. 

Motion to reduce demand for grant re— 

J (General reduction). Vol. IL (922) 3233-3234. 

Weather telegrams. Vol. I (92l)  96-962. 

MILITARY EXPENDITURE— 

: = Resolution re of the Government of India, Vol. I (92) 
fe 47-57. 

MINERAL OIL— 

7 Import duty on——. (Discussed under Finance Bill). Vol. IL 
ee (922) 3522-3522. 

Ee MINES— | 
Budget Demand for grant, Vol. I (492l) 975; Vol. II (4922) 

324-3244 ; Vol. III (923) 3670. 

Demand for supplementary grant. Vol. II (492l) 87. द 

: Motion to reduce demand for grant. Vol. II (922) 824-8244. 

= MINES BILL— 
rT See ‘‘ Indian ——”’ under ‘‘ BILL ”’. - 

MINOR GIRLS— 
: eccrine re prohibition of traffic in——. Vol. II (922) 2599- 

= MINT— 

fe Budget Demand for grant. Vol. I (92) 024 ; Vol. IT (922) 
3292-3295 ; Vol, III (928) 3672. 

Motion to reduce demand for grant. Vol. II (922) 3292-3295. 

MISCELLANEOUS— 

ia Budget Demand for grant. Vol. I (92l) 093-096 ; Vol. II 
; (I922) 3340-3344 ; Vol. वात (928) 3627-3646. 

Demand for supplementary grant. Vol. II (92l) 879-898 ; Vol. 
का (39282): 3348. 

Motion to reduce demand for grant re— 

(General Reduction). Vol. IT (922) 384-3342, 

International Labour Conference. Special Commissioners of In- 
quiry. Vol. II (922) 8840-884] 

न तक and unforeseen charges. Vol. IIL (4923) 3627- 
628. 

Protest against appointment of Royal Commission on Services. 
Vol. IIT (928) 3628-3644. 

' sare tg at disposal of Finance Department. Vol. I (492l) 098- | 
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MISCELLANEOUS—contd. : as 

Tot omission of grant re Public Services Commission. Vol. III — हू 
(3928) 3644-364 हैः 

Motion to reduce demand for supplementary grant re— 

Allowances for Right Honourable V. 8. Sastri. Vol. II (92l) 879- 

[al
 

882. 

| Committee at Delhi on New Capital construction. Vol. III (922) 
a 936-94 ar 

Deputation of Lt.-Col. Hutchinson to Paris to revise the Paris Sanitary = 
Convention. Vol. III (4922) 94-98 Zs 

Expenditure on Retrenchment Committee. Vol. III (922) 925- 
क् 986. 

Grants to Y. M. C. A., Simla and the Victoria Memorial Hall. Vol, व 
र् वा (92) 898-90. | 

Indian Students Committee. Vol. II (92l) 882-898. 

MISCELLANEOUS DEPARTMENTS— 

हर Budget Demand for grant. Vol. I (92l) 0i3-024; Vol. IL 
् (922) 3278-3288 ; Vol. III (923) 8672. 

Demand for excess grant. Vol. III (923) 4937-4938. 

Demand for supplementary grant. Vol. II (92l) 875. 

Motion to reduce demand for grant re— 

Assistant Metallurgical Inspectors. Vol. I (92]) 022-023. 

Chief Controller, Indian Stores Department. Vol. I] (922) 
3278-3286. : 

Imperial Library, Calcutta. Vol. I (92l) 03-02I. 

Indian Stores Department. Vol. II (922) 3287-3288. 

Other contingencies. Vol. IL (922) 3286-3287. 

MOLASSES— 

Import duty on sugar and——. (Discussed under Finance Bill). 
Vol. I (92l) 358-36]. 

MONEY BILLS— 

Power of Council of State over-—— (Di d under Fi 
Bill). Vol. I (00928) 98-3228 

Resolution re curtailment of powers of Council of State éver —. 
Vol. III (923)  466, 469-4724 

| MONEY LENDERS BILL— 

3 
|] 

See ** BILL ??. 

MONTAGU, MR— 

Motion for adjournment re— के 

। Confidence in (Disallowed). Vol. If (922) 2399-2402. 

Resignation of (Not pressed). Vol. II (2922) 306-307. 

ea of , reference to, by Members. Vol. If (922) 2970- 

Resolution re resignation of ——. Vol. II (922) 370I-3722. t 
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MONUMENTS, ANCIENT— 

Budget. Motion to reduce demand for “ ARCHAEOLOGY” ri 
——. Vol. I (3928) 965-975. 

MOPLAH— 
Motion for adjournment to consider —— outbreaks in Malabar. Vol. II 

(492l) 99, 32-55. 

Resolution re— 
gers into causes of——outbreaks. Vol. II (4922)  2938- 

— Train Tragedy and disturbances. Vol. III (922) 745-772, 

See ‘‘ MALABAR ”’. 

MOTION FOR ADJOURNMENT RE— 

Deputy Commissioner of Delhi, conduct of in prohibiting a 
public open air meeting to consider the Khilafat question. Vol. 
II (922) 3790-92, 3834-50 

Domiciled community of India, unemployment of ——, (disallowed). 
Vol. IIT (928) 4640-4. 

East Indian Railway, Strike on ——, (not pressed). Vol. IT (922) 
2396-99, 2402. 

Guru-ka-bagh, situation in——-in Amritsar District, (disallowed). 
Vol. III (922) 278-279, 357-360. 

Government of India Act, use of section 67-B of in relation to 
the Princes Protection Bill (disallowed). Vol. TIT (4922) 858- 
864. 

Kenya— 

Announcement re disclosure of settlement regarding the 
tion (disallowed). Vol. III (923) 4883-84. 

negotiations (disallowed). Vol. ITT (923) 4679-4682. 

Position of Indians in (disallowed). Vol. II (922) श76- 
Vol. IIT (4923) 5084-85 

Khilafat, conduct of Deputy Commissioner of Delhi in prohibiting 

ques- 

a publie open air meeting to consider the —— question. Vol. IL 
(2922) 3790-92, 3834-50. 

Montagu, confidence in Mr. —— (disallowed). Vol. Il (922) 
2399-2402. 

Montagu, resignation of Right Honourable E. 8. 
Vol. IL (922) 306-307. 

Moplah outbreak in Malabar. Vol. IT (92l) 99, 8-55. 

Muharram riots at Multan (leave refused), Vol. III (922) 50I- 
503. ; 

(not pressed). 

Nankana Sahib Tragedy. Vol. I (92) 358, 400-40. - 

Non-co-operation movement, arrest of leaders of —— (disallowed). 
Vol. II (92) 58-582. 

Political situation in the country (disallowed). Vol. I] (922) 453. 

Position of Indians Overseas (disallowed). Vol. ITI (923) 484 
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MOTION FOR ADJOURNMENT- -conéd. = 

Princes Protection Bill, Use of See. 67-B of the Government of India 
Act in relation to the —— (disallowed). Vol. III (922)  858- 
864. 

Royal Commission on Services in India, appointment of —. Vol. 
TIT (4928), 543-44, 58-600. 

Unemployment of middle classes (disallowed) Vol. HI (4923) 
4640-4. 

Wheeler, nomination of Sir Henry —— to the Governorship of 
Bihar and Orissa (disallowed). Vol. II (922) 3400-3402. 

See also ‘ RULING: 

MOTOR. BUS SERVICE— 

Budget. Motion to reduce demand for “ CIVIL WORKS ” re —— 
between Raisina and Delhi. Vol. I (92l) 027-030. 

MOTOR CARS— 

“Imrort duty on . (Discussed under Finance Bill). Vol. II 
(922 3548-355 ; Vol. III (4923) 3795-3798. 

MUKHTEARS— 

Raising of status of ——. See ‘‘ Code of Criminal Procedure (Amend- 
ment) Bill (S. 4) ’’ under ‘‘ BILL ”’ 

MUSEUM (AMENDMENT) BILL-- 

See ‘* Indian —— ?? under “ BILL ”’. 

MUSSALMAN WAQFS REGISTRATION BILL— 

See ** BILL’. 

MYROBALAN— 
Export duty on——. (Discussed under Finance Bill). Vol. I 

(492) 305-308. 

N 

NANKANA SAHIB TRAGEDY— 

Motion for adjournment re——. Vol. I (92l) 358, 400-40. 

NATURALIZATION BILL— - 

See ‘‘ Indian ——’’ under “ BILL’. 

NAVAL ARMAMENT BILL— 

See ‘‘ Indian ——’’ under ‘‘ BILL ’’. 

NAVIGATION, INLAND— 

Resolution re hours of work in——-. Vol. Il (4922) 372-875. 

NEGOTIABLE INSTRUMENTS (AMENDMENT) BILL-- 

See “ BILL’. 
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NEW CAPITAL— 

Motion to reduce supplementary demand for ‘‘ Miscellaneous ’’ re Com- 
mittee on —— constriction. Vol. III (922) 936-94. 

NEW DELHI— 

Resolution re programme of ——works. Vol. I (92) 504-523. 

See ‘‘ DELHI ”’. 

NEWSPAPERS— 

Diseussion re quoting from and quoting names of ——in ask- 
ing for information. Vol. II (922)  244-249. 

See ‘‘ RULING ”’. 

NON-CO-OPERATION MOVEMENT— 

Resolution re— 

Inquiry into the causes of the ——. Vol. I (92l) 680-649. 
—— (Abandonment of policy of repression). Vol. IT (922) 449- 
46, 509-52, 657-736. 

—— (Repressive Measures). Vol. I (92l) 543-55i. 

Statement re Government policy in regard to ——. Vol, IL (922) 
2502-2503. 

NORTH-WEST FRONTIER PROVINCE— 

Budget Demand for grant. Vol. I (492l) 096-9 ; Vol. TL 
(7922) 3344-3369 ; Vol. IIT (923) 3672. 

Budget Demand for grant re ‘‘ Irrigation ——’’. Vol, I (922) 
62. 

Budget. Motion to reduce demand for “ Army Department ?? re 
Military policy on the———. Vol. III (4928) 3556-356. 

Demand for supplementary grant. Vol. If (092) 902 

Motion to reduce demand for grant re— 

Buildings. Vol. I (92) वा4. 
Extra Assistant Commissioners. Vol. IT (922) 3350-3355, 
Forest timber. Vol. I (9श)  व]3. 

General administration. Vol. I (92) 096-29. 
(General Reduction). Vol. IT (922) 3355-3368. 
Hill journey allowance. Vol. IT (922) 3346-3349. 

Irrigation. Vol. I (492l) 24-5. 
Jails and convict settlements. Vol. I (92) कश्यप 
Second Income-tax Officer. Vol, IL (3922) 3344-3346. 

sap sper demand for supplementary grant. Vol. IIT (3922) 

_ Report of —— Committee, Inquiry re publication of ——. Vol. IIT i (3928). 80॥7. 
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NORTH-WEST FRONTIER PROVINCE—contd. 

Resolution re— 

Raids in the———. Vol. I (92l) 399-400, 5-59. 

Transfer of judicial administration of the ——. Vol. II (92]) 
72-76. 

NOTIFICATION— 

See ‘‘ EMIGRATION ”’, 

09 

OFFICERS ON SPECIAL DUTY— 

Budget. Motion to reduce provision for Home Department re—. 
(Publicity Work). Vol. I (92l) 932-937. 

OFFICIAL SECRETS BILL— हे 
See “ Indian ——” under “ BILL ”. : 4 

OFFICIAL TRUSTEES AND ADMINISTRATOR GENERAL’S ACTS 
(AMENDMENT) BILL— 

See “ BILL ”’. 

OIL-SEEDS— 
Resolution re— 

Export of manures and——. Vol. II (922) 894-899. 

Restrictions on the export of wheat, pulses and ——. Vol. III (922) 
984-989. 

OPIUM— पे 
Budget Demand for grant. Vol. I (92l) 85]-856; Vol. II 

(922) 3087-809 ; Vol. गा (4923) 847. 

Demand for supplementary grant. Vol. II (92) 848; Vol. पा 
(923)  492-4937, 

Motion to reduce demand for grant re— 

District staff of Sub-Deputy Agents and Assistant Agents. Vol. I 
(392l)  85-854, 

(General Reduction). Vol. I (92l) 854-855 ; Vol. IL (922) 
3087-3088, 8089-809, 

OTHER SCIENTIFIC DEPARTMENTS— 

Budget Demand for grant. Vol. I (92l) 975 ; Vol. II (922) 
3244 ; Vol. TIT (923) 3670. 

OYSTER CULTURE— 

Budget. Motion to reduce the demand for ‘‘ Customs ”’ re improve- 
ment of edible——in Sind. Vol. III (923) 3263. 

NT
 

nt 

ze. 

PANEL OF CHAIRMAN— 

Appointment of —-. Vol. I (92) 58; Vol, IT (4922) 452; 
Vol. शा (4922) 29. 

Resignations from———. Vol. TIT (923) 4884, 
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PANEL (S)— 

See ‘‘ STANDING COMMITTEE(S)”’. 

PAPER CURRENCY BILL— 

See ‘‘ Indian » under ‘‘ BILL ’’. 

PAPER CURRENCY ACT— 
Amendment of ——. (Discussed under Finance Bill). Vol. If 

(922) 3587-360. 

PARLIAMENTARY COURTESY— 

Remarks by P. L, A. on ——in Legislative Assembly. Vol. पा 
(9238). 2777. 

PARLIAMENTARY PRACTICE— 
See ‘‘ RULINGS ”’. 

PARSI MARRIAGE AND DIVORCE BILL— 
See ‘‘ BILL ”’. 

PATENT MEDICINES— 
Import duty on ——. (Discussed under Finance Bill). Vol. I 

(92l)  364-365. 

PENAL CODE (AMENDMENT) BILL— 

See ‘‘ Indian —— ”’ under “‘ BILL ??, 

PENSIONS— 
Resolution re enhancement of——of civil pensioners. Vol. IL 

(92) —039-063. 
See “‘ SUPERANNUATION ALLOWANCES AND ——”’ for budget 

demands. 

PERMANENT CAPITAL OF INDIA— 
Resolution re Vol. If (492i). 489-i204. 

PETITION— 
Motion to present a——signed by voters of Madras re provincial 

eontributions. Vol, IIT (922) 50. 

PIECE-GOODS— 
Import duty on cotton——. (Discussed under Finance Bill). Vol. 

वा (922) 3473-3502. 

PILFERAGE OF FRUITS, ETC.— 
Budget. Motion to reduce Railway demand re——. Vol. पा 

(923) 3383-3389. 

PILGRIM TRAFFIC— 
Resolution re opening of the ports of Chittagong and Caleutta to 

Vol. IL (922) 2960-2966. 

POLICE— हट 
Budget Demand for grant. Vol. I (92) 960-96I ; Vol. II (922) 

3828-329, 3222 ; Vol. III (923) 3669. 
Demand for supplementary grant. Vol. II (92l) 866-867. 

Motion to reduce demand for grant. Vol. II (922) 8222. 

(Ineitement to Disaffection) Bill. See ‘‘ BILL ’’. 

ie 



POLITICAL AGITATION— 

Use of sections 07 and 44 of the Criminal Procedure Code to sup- 

esg ——. See ‘‘ Code of Criminal Procedure (Amendment) Bill 

(seetions 07 and 44) ’’ under ‘‘ BILL 

POLITICAL PRISONERS— 

Resolution re release of Mahatma Gandhi and other. Vol. Il 
(3923)  4508-456. 

PORT BLAIR— 

Budget. Motion to reduce demand for ‘‘ FORESTS ”’ re work in 
—. Vol. I (7928) 859-860 

PORTS (AMENDMENT) BILL— 

See ‘‘ Indian ——”’ under “ BILL ”’. 

PORTS AND PILOTAGE— हे 

Budget Demand for grant. Vol. I (92) 96; Vol. वा (922) 
3222-323 ; Vol. IIf (923) 3669. 

Demand for supplementary grant. Vol. Il (92l) 867 ; Vol. वा 

(2922) 92-94. 

Motion to reduce demand for grant. Vol. II (922) 3228 823 

Motion to reduce demand for supplementary grant re continuous 

wireless service at the Sandheads. Vol. III (4922) 92-94. 

POSTAL RATES— 

Revision of ——. (Di d under Finance Bill). Vol. I (492) 

273-298, 356-358 ; Vol. II (4922) 3556-3582 ; Vol. IIL 

(923) 3799-3802. 

POSTAL SYSTEM— 

Resolution re Indian——. Vol, IT (92l) 205-24. 

POSTS AND TELEGRAPHS— 

Budget Demand for grant. Vol. I (92) 89-905 ; Vol. IT 

(7922) 332-848 ; Vol. III (923) 3573-3592. 

Demand for supplementary grant. Vol. Il (92) 849-85] ; Vol. 

गा (922) 905-909. 

Motion to reduce demand for grant re— 

Capital outlay (capital account chargeable to revenue) Vol. I 

(92) 903-905. 

(General Reduction). Vol. I (92l) 895-903 ; Vol. पा (923) 

3578-359. 

Presidency and District offices, Radio offices. Vol. IL (922) 

332-335 

Working Expenses. Vol. I (92]) 89-895 ; Vol. II (922) 

335-34 ; Vol. IIT (923) 3574-3575 

Working Expenses. (Stores and working establishment, general 

administration). Vol. TIT (923) 3575-3578. 

Motion to reduce demand for supplementary grant (overprinting of 

posteards, ete.). Vol. IIT (922) 905-90! 
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POST OFFICE (AMENDMENT) BILL— 

See ‘‘ Indian —— ”’ under “ BILL 77, 

PRECIOUS STONES— , 

Import duty on——. (Discussed under Finance Bill). Vol. I 
(492) 328-29. 

PREMIER’S SPEECH— 

Resolution re on Indian Civil Service debate in House of Com- 
mons. Vol, III (922) 279-344. 

PRESS ACT— 
Resolution re Press and Registration of Books Act and ——. Vol, I 

(92) 338-354. 

PRESS AND REGISTRATION OF BOOKS ACT— 

and Press Act. 338-354. Vol. I (492l) 388 Resolution re 

PRESS LAW REPEAL AND AMENDMENT BILL— 

See ‘‘ BILL ”’. 

PRESENTATION CEREMONY 

Attendance of members at the —— (H. R. H. the Prince of Wales) 
and Royal Durbar. Vol. Il (4922) 2245. 

PRESIDENT, MR. (SIR FREDERICK WHYTE)— 

Discussion on the prospects of a November Session. Vol. III (922) 
695. 

Exercise of casting vote by —— in— 

Election of Sir Jamsetjee Jejeebhoy as Deputy President. Vol. 
IT (79939) ४6 

Negativing motion for reduction of Demand under ‘‘ Mines ’’. 
Vol. IT (922) 8248. 

Motion to consider Report of Select Committee on amendment of 
Standing Orders. Vol. III (923) 4370-4875. 

Regulations re conduct of election of members of the Committee on 
Public Accounts and the Standing Finance Committee. Vol. I 
(492) 335, 338 

Right of ——to nominate members to the Committee on Petitions. 
Vol. TIT (4923) 4373-74 

Separate establishment for the Legislative Assembly. Vol. I (922) 
369 ; Vol. ITT (922) 794 ; Vol. III (923) 3464. 

Suggestion re appointment of a House Committee, Vol. I (792) 
5. 

Speech at inauguration of Council of State and Legislative Assembly. 
Vol. I (92l) 8 

Speech in opening Session. Vol. II (92I)  4.5. 

Speech on end of life of First Assembly. Vol. III (923) 5092. 

See also ‘‘ RULINGS ”, 
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PRINCE OF WALES, H. R. प्र, THE— न 

Address of weleome to——. Vol. II (922) 448, 609-60, 

Attendance of Members at the Royal Durbar. Vol. II (922) 2245. 

Message of farewell from——. Vol. II (922) 332I. 

Message of farewell to——. Vol. II (922) 348-349. 

___ Resolution re address of welcome to ——. Vol. II (492l) 00-6. 

PRINCESS MARY, प्र. R. H.— 

e of congratulation on the birth of a son to = Vel: I 
(928) 2092. 

PRINTING— 

See ‘‘ STATIONERY AND —"’. 

PRISONERS’ (AMENDMENT) BILL— 

See “‘ BILL ’’. 

PRIVATE SECRETARY’S OFFICE— 

Budget. Motion to reduce provision for ‘‘ Governor General ”’ re 
——. Vol, Ill (923) 3439-3444. 

PRIVY COUNCIL— 

Resolution re establishment of a——in India, Vol. II (i922) 
2726-2739. 

PROTECTION— 

peer re adoption of a policy of ——. Vol. III (923)  2848- 

PROVINCES— 

Resolution re reconstitution of the ——of India. Vol. II (492l) 
70-726. 

(PROVINCIAL) CONTRIBUTION(S)— 

Motion to present a petition signed by voters of Madras re ——. Vol. 
Ti (4922) 5४७॥७७ ७ 

Resolution re— 

— of Bengal to the Government of India. Vol. II (92l) 32- 
33. 

— to Central Exchequer. Vol. ITI (922) 505-566. 

Reduction of Madras —— to the Central Government. (Ruled out 
of order). Vol. II (922) 2406-208. 3 

Setting apart of revenues by Central Government with a view to 
exemption of —— for six years. Vol. III (928) 2678-2699. 

PROVINCIAL GOVERNMENTS— 

Budget Demand for grant. Adjustments with ——. Vol. I (492]). 
4096 ; Vol. II (4922) 3844 ; Vol. III (3928): 3672. 

‘ 



i ae a कान aes 

92 CONSOLIDATED INDEX TO LEGISLATIVE ASSEMBLY DEBATES (92-23). 

PUBLIC ACCOUNTS COMMITTEE— 

Constitution and functions of the —-. Vol. I (92) 333-335. 

Blection of Members to the ——. Vol. I (99) 388-835 ; Vol. 
II (922) 297I, 3679-80 ; Vol. TIT (923) 309, 3845, 3854, 
4503-04. 

Names of Members elected to serve on the —— announced. Vol. I 
(492) 438 ; Vol. Il (2922) 8745 ; Vol. IIT (2928) 3878, 

= 4503-04. 
Procedure for election of members to ——. Vol. I (92l) 335. 

PUBLIC HEALTH— 

Budget Demand for grant. Vol. I (92l) 977-980; Vol. II 
(922) 3248-8249 ; Vol. III (923) 3670. 

Demand for supplementary grant. Vol. II (92l) 872. 

Motion to reduce demand for grant re— 

Central Health Board, Delhi. Vol. I (92) 980. 

(General Reduction). Vol. If (922) 3248-3249. 

Loeal Funds, Delhi. Vol. I (92) 978-979. 

PUBLIC SERVICES COMMISSION— 

See ‘‘ COMMISSION(S) ”’. 

PUBLIC WORKS DEPARTMENT— 

Budget. Motion to reduce provision for 
3562-3563. 

FUBLICITY ADVISORY COMMITTEE— 

Election of Members to ——. Vol. IIT (923) 408, 4345. 

PULSES— 

Resolution re restrictions on the export of wheat, —— and oil seeds. 
Vol. TIT (4922) 233-248. 

PUNJAB— 

Budget. Motion to reduce demand for ‘‘ Taxes on Income ’’ re ——. 
Vol. II (922) 3066-3068. 

Resolution re martial law administration in the ——in 99. Vol. I 
(492l) 6I-02. : 

PUSA— 

Vol. III (928) 

Budget. Motion te reduee demand for ‘‘ Agriculture ’’ re— 

Entertainment of visitors at ——. Vol. I (92l) 995. . 

Gazetted staff at Vol. I (92i) 989-992. 
See *° AGRICULTURE ”’. 

Q 

QUESTION— 
See “ RULINGS ”’. 
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CONSOLIDATED INDEX TO LEGISLATIVE ASSEMBLY DEBATES (92-28) . 

R = 

RACIAL DISTINCTIONS— 

— in trials. See ‘‘ Criminal Law (Amendment) Bill’’ under 
“ BILL 

Resolution re —— in trials. Vol. II (92l) 84-879 

Removal of . See “ Code of Criminal Procedure (Amendment) 
Bill ?? under ‘‘ BIL 

Statement re removal of —— in all branches of the Administrative or 
Executive services. Vol. II (92]) 296. 

RAIDS— 

Resolution re —— in the North-West Frontier Province. Vol. I. 
(492) 5-59. 

RAILWAY ACT— 

Resolution re revision of the ——, 2890. Vol. III (922) 203-207 ; 
Vol. IIT (923) 2046-2049, 286-2903 

RAILWAY AND STEAMSHIP FREIGHTS— 

(Diseussed under Finance Bill). Vol. I (492l) 366-I380 ; Vol. 
II (922) 3460-3468. 

RAILWAY BOARD— 

See “ RAILWAY (S) ”’. 

RAILWAY COMMITTEE— 

Resolution re ——’s report. Vol. II त92) 4807-97. 

RAILWAY COMPANIES— 

Budget Demand for grant. Vol. I (92)  88 

Motion to reduce demand for ‘‘ Railways ’’ re surplus profits paid 
to Vol. IT (492]) 887-888; Vol. III (923) 3332- 
3340. 

RAILWAY FINANCH— 

Resolution re separation of —— from general finance. Vol. III ~ 
(923)  29]4-2923 

RAILWAY FINANCE COMMITTEE— 

Resolution re adoption of the proposals of the ——. Vol, II (4922) 
3750-3765. 

RAILWAY INDUSTRIES— 

' Resolution re establishment of 
29. 

in India. Vol. वा (4922)  2689- 

RAILWAY (S)— 

Fudget Demand for grant. Vol. I (92) 866-888 5 VoL 
(2922) 304-332 ; Vol. IIT (923) 3299-3360, 3380-3409. 

Demand for supplementary grant. Vol. II (929) 906-908 ; Vol. 
IT (922) 4979-श. 

ee et re East Indian —— strike. Vol. II (922) 
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RAILWAY (S)—conid. 

Motion to reduce demand for grant re— 

Engineer-in-Chief for Vizagapatam Harbour, B. N. Ry. Vol. III 
(923) 3392-3393. 

Catering and Advertising Department, B. N. Ry. Vol. IIT (928) 
3390-3392. 

rae General Reduction (Working expenses). Vol. IT (922) 804- 
; 328, 323-328 ; Vol. III (923) 3396-3409. 

General Superintendence. Vol. III (923) 3393-3394. 

Miscellaneous Expenditure. (Dissatisfaction against the Railway 
Board). Vol. I (92l) 883-887 ; Vol. III (923) 3340- 
3359. 

Surplus profits paid to Companies. Vol. I (92l) 887-888 ; 
Vol. III (4923) 3332-3340. 

Programme Revenue Expenditure, A. 8. Ry. Vol. III (4923) 
3389-3390. 

Railway Board establishment. Vol. III (923) 3395-3396. 

Traffic Department. (Corruption and pilferage). Vol. III (923) 
3383-3389. 

Working Expenses. Vol. I (92l) 867-88l, 88I-883 ; Vol. IIT 
(2923) 3299-3332. 

Working Expenses, N. W. Ry. Vol. If (922) 29. 

Motion to reduce demand for supplementary grant re— 

(Provision of ambulance trains to meet accidents). Vol, IT (92) 
907-908, 

(Strike on the East Indian Railway, Price of coal, Indianization, 
etc.). Vol. II (922) - 2979-97. 

Resolution re— 

पद on —— Committee’s Report. Vol. II (व92) 307- 
ais 

Committee on — risk notes. Vol. II (3922) 2950-2960. 

Concessions and reductions in fares. Vol. IIT ( 923) 3946-3953. 

wes aa of industries in India. Vol. IT’ (922) 2689- 

— of over-erowding on Railways. Vol. II (922) 548- 
560. 

Reserved compartments on Railways for particular communities. 
Vol. III (928) 373-9I. 

Separation of Railway from General Finance, postponed. Vol. 
TIT (923) 294-2923. 

State management of Railways in India. Vol, वा (923) 2046- 
2049, 286-288]. 

Third class passengers. Vol. I (92l) 77-I82 ; Vol. (922 207-233. —— ee 

9
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RAILWAYS (EXPENDITURE CHARGED TO CAPITAL)— 

. Budget Demand for grant. Vol. I (92l) 44-6l; Vol, IT 
ie (922) 8882 ; Vol. III (923) 3663-3668. 

Motion to reduce demand for grant. Vol. I (I92l) 7]48-76] ; 
Vol. IL (922) 3882 ; Vol. III (923) 3668-86 

6 RAJPUTANA— i j 

i Budget Demand for grant. Vol. Il (922) 8374-3375 ; Vol. III- 
ji vs, ae (2928)- 3673. 
के Motion to reduce demand for grant. Vol. II (922) - 3374-3875. 

RANCHI MENTAL HOSPITAL BILL— 

See *‘ BILL ”’. * 

READING, LORD— 

Resolution re weleome to =—. Vol. II (92) व6-]7. 

RE-APPROPRIATION— 

Resolution re ——- between demands in the matter of reductions, 
Vol. II (4922) 3383-3389. 

RECRUITMENT— 

Resolution re— 

-—— for all-India Services. Vol. II (92l) 286-289, 305- 
306. 

—— to the Indian Forest Service. Vol. IIT (922) 378-405. 

Stoppage of for services outside India. Vol, TI (923) 
3953-3967. ey क 

See “ SERVICE(S) 7, 
REFORMS— 

Resolution re grant ef further under existing constitution in 
India. Vol. वात (923) 4767-4790. 

See ‘‘ AUTONOMY ”’. 

REFUNDS OF REVENUE— : * 

Budget Demand for grant. Vol. I (92]) 44 ; Vol. IIT (4928 ) 
2 

REGISTRATION— 
Budget Demand for grant. Vol. I (92l) 866. 

RELIGIOUS TRUSTS— 

See ‘‘ Charitable and —— Bill ?? under ‘‘ BILL ??, 
REMITTANCES— 

Budget Demand for grant. Vol. I (92l) 89-290. 

Motion to reduce demand for grant re War Office transactions, Vol. 
I (492) 89-90. 

REPORTS— 
Resolution re —— of Commissions and Committees. Vol, T (92) 

392-399. ‘ 
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REPRESENTATION— 

Resolution re adequate —— of all classes and communities in services 
under the Government of India. Vol. III (923) 392-3227. 

REPRESSION— 

Resolution re abandonment of the policy of ——. Vol. IT (922) 
449-3460, 509-I52, 657-736. 

™ REPRESSIVE LAWS— 

Repeal of . See ‘‘ Indian Criminal Law Amendment (Repeal. 
ing) Bill’? and ‘‘ Special Laws Repeal Bill ? under ‘‘ BILL ९, 

RESEARCH— © 

Resolution re— - 

Establishment of an Imperial Medical —— Institute. Vol. III 
(2922) 82-826. 

Scholarships to Indians for 
453. 

work. Vol. III (923) 443- 

RESEARCH INSTITUTE, FOREST— 

See “ FOREST RESEARCH INSTITUTE ”’. 

RESERVED COMPARTMENTS— 

Resolution re on Railways for particular communities. Vol. ITI 
(4923) 378-39 

“RESTITUTION OF CONJUGAL RIGHTS— 

Abolition of imprisonment in execution of a decree for —. ist 
“Code of Civil Procedure (Amendment) Bill (Dr. Gour’s) ?? 
under ‘‘ BILL 

RESOLUTION RE— <a 

Agriculture— 

Protection of women wage-earners in ——. Vol. III (4923) 
793-804 

+ Workmen’s compensation in ——. Vol. III (923) 784-793. 
Ali Brothers— 

Release of Vol. II (2922) 295-2938 
Release of and others. Vol. II (922) 208 

Alliance Bank, Liability to the Imperial Bank consequent on the 
failure of the and the poliey of the Firiance Department thereon. Vol. III (4923) 4729-4766 

All-India Services. See ‘ Service(s) ”’, 
Andhra Distriets, Separation of the 

vol. IT (4922) 2709-294. 
Anti-drink movement in India. Vol, IT (492]) — 085-202, 
ee Committee on New , 3920, Vol. IT (3922)  2246- aoe, 

from the Madras Presidency. 

pe India (Esher Committee’s Report). Vol. I (4924)  82- 

t 
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- RESOLUTION RE—conitd. 

_ Autonomy— 5 

Despatch from Secretary of State re Indian ——. Vol. IIL 
(923) 275-2736, 

Indian ——. Vol. IT (92l) 956-975, 228-286. 

Ballot, Mode of —— for Bills and Resolutions. Vol. I (923) 6: 

Bihar and Orissa Executive Council. Vol. I (92). 677-680. z 

British Empire Exhibition, so in the ——. Vol 
TI (922) 2587-2599, 369-3700. : 

from the Indian Empire. (Withdrawn). Burma, Separation of 
Vol. II (4922) 208. 

Cantonments, Committee of Inquiry on expulsion from 
IT. (4922) 2884-2428. 

Cattle, Export of ——. Vol. I (92) 520-53. 

Certification, Exercise of powers of —— by the Governor General 
(Amendment of section 67-B. of the Government of India Act). 
Vol. ITE (4923)  480I-38, 445-4502. 

Chambers, Equality of status of the two 
560. 

Children— 

Admission of —— to employment at sea. Vol. II (92l) 027- 
408; Vol. III (922) 376-377. 

Vol 

Vol. I (99) 53- 

Minimum age of admission of —— in industrial आए लिन 
Vol. I (9श ).. 279-293. 

Disinfection of wool and protection of women and —— from lead 
poisoning. Vol. I (92l) 269-श7. 

Suppression of traffic in women and ——. Vol. II (922) श2श्श- s 
2240, 2599-265. ht 

Contribution of Bengal to the Government of India, Vol. IT (792) 
व82-887. 

Convention of non-interference, Establishment of a —— by the 
Secretary के State in matters where the Government of India 
se the Legislature are in agreement. Vol. IIL (923) 4724- 

Cotton cultivation, Measures for increasing ——- in India. Vol, IT 
(922) 3653-3659. 

Council of State— 
4 "3 4 

ar : Curtailment of the powers of the —— over money Bills. Vi a 
(7928) 4626, 469-4724. — — 

—— (Equality of status of the t WG y Sf a y of the two Chambers) ol. I (792 
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RESOLUTION RE—contd. 

Council Secretaries. Appointment of ——. Vol. II (922) 3675- 
77, 387-33. 

Criminal Procedure Code. Appointment of a Committee to examine 
: sections 24-A., 53-A. and 500 of the Indian Penal Code and 

section 08 of the ——. Vol. II (922) 740-55. 
cd Currency and Exchange, Committee on ——. Vol. II (922) 842- 

869. 

~ ‘Dera Ismail Khan, Embankment Project for the protection of —— 
against the erosion of the Indus. Vol. III (928)  460-6. 

Divisional Commissioners, Abolition of posts ofp —. Vol. II (922) 
3659-67. 

Electoral Rules— 

Amendment of (Votes of the Landholders’ Constituencies). 
Vol. III (922) 96-202. 

Committee on ——. Vol. III (922) 488-499, 

Embankment Project for the protection of Dera Ismail Khan against हि 
the erosion of the Indus, Vol, III (4923) 460-I6. 

Emigration— 

of unskilled labourers to Ceylon. Vol. वा (4923) 775- 
783, 204-248. 

—— of unskilled labourers to Mauritius. Vol. III (923) 338- | 
368, 

—— of unskilled labourers to the Straits Settlements and Malay 
States. Vol. IIT (928) 248-2i46. 

Equalisation of the number of Indians and Europeans in certain posts. 
Vol. II (92l) _203-3. 

Esher Committee’s Report— 

7 . Vol. I (92l) 683-762. 

, (Army in India). Vol. I (92l) 89-97. 

ey
 

; Giving effect to Resolutions of the Assembly in connection with : the ——. Vol. III (4928) 4270-430. 
i Select Committee on the Vol. I (92) 660-664, 022. 

Export— 

of cattle. Vol. I (92l) 520-53. 

—— of manures and oil-seeds. Vol. II (922) 984-989, 

— duty on tea. Vol. I (I92l) 466. 

Restrictions on the —— of wheat, pulses and oil-seeds. Vol, III 
(3922) 233-248. 

Stoppage of —— wheat and wheat flour. (Withdrawn), Vol. IT | (4922) 208. t 
Female Education. Vol. I (392]) 858-37I. 
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i A Fishing Industry, Limitation of hours of work in the ——. Vol, IT 

: (492I) 024-025. (See ‘‘ Hours of work me 

Foreign and Political Service and Military officers in judicial or 

administrative posts. Vol. II (922) 2533-58. * 

a Gandhi, Release of Mahatma —— and other politieal prisoners. Vol. 

- गा (4928) 2508-256l. 

= General Council of Medical Education of the United Kingdom, 

= : Recognition of medical diplomas of Indian Universities by the 

¥. Vol. वा (924)  455-89. 

y Government of India— 

a Purity of administration in the Departments of the ——. Vol. IT = 

- (492) 60-622. : 3 

Standing Committees to be elected and associated with the diffe- F 

rent Departments of the ——. Vol. II (922) 755-789. =a 

Government of India Act, Amendment of section 67-B. of —— (Exer- 

cise of powers of certification by the Governor General). Vol. 

TI (4923) 480I-38, 445-4502. 

Health Services, Establishment of Government ——. Vol. I (92) ४! 

शा-279. 

High Commissioner for India, Purchase of stores by the ——. Vol. 

TE (4923) 933-942. 

Hindu Law, Codification of ——. Vol. व (9श) 584-605. 

Hours of work— : = a 

in Inland Navigation. Vol. ITT (922) 372-875. 

_ on the draft Convention of the Washington Labour Confer- 

ence. Vol. I (92l) 249-26. 

Limitation of —— in the Fishing Industry. Vol. पता (]92) 

024-025. 

: Imperial and International Conferences, Selection of representatives 

of India to 

me
er
’ 

Vol. II (922) 3626-3656. 

: Imperial Indian Services. See ‘‘ Service(s) mm, 

F Bi Imperial Medical Research Institute, Establishment of an ——. Vol. 

वा (922) 82-826. 
Impressed labour, conveyance and provision, Abolition o®——. Vol. 

TI (922)  869-89. 

Income-tax— 

—— assessments. Vol. I (392) 500-504. 

English translation of returns in the Madras Presidency. 

Vol. I (92l) 62-66. 

Indian Army Admission of Indians into all branches of the ——. 

(Giving effec. ६० the Resolutions of the Assemblv in connection 

os. effect to the Resolutions of the Assembly in connection - 

with the Esher Committee’s Report). Vol. IIT (4928) 4270- 
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>See 

CONSOLIDATED INDEX TO LEGISLATIVE ASSEMBLY DEBATES (92-23). : 

Indian Autonomy. See ‘‘ Autonomy ’’ under ‘‘ RESOLUTION R#,” 

Indian Bar, Creation of an ——. Vol. I (92l) 87-892. 

Indian Civil Service— 

Abrogation of all distinetions between European and Indian mem- 
bers of the ——. Vol. II (792) 242. 

Change of method of examination for the ——. Vol. III (923) 
46. 

Listed posts in the Vol. I (92l) 458-77. 

Premier’s speech on the —— debate in the House of Commons, 
Vol. IFT (922) 279-344. 

See ‘‘ Service(s) ’’. 

~— Evidence Act, Amendment of ——. Vol. IT (349श2) व॥8- 

Indian Forest Service, Reeruitment to the ——. Vol. III (923) 
378-405. 

Indianization— 

— of the Services. Vol. II (922) 285-92. 

King’s Commission for Indians and —— of Indian Regiments. 
Vol. ITT (923) 457-68, 247-65. 

Indian Mereantile Marine. Vol. IT (922) 53-548. 

Indian Penal Code— 

Appointment of a Committee to examine sections 24-A., 53-A. 
and 500 of the —— and section 08 of the Criminal Proce- 
dure Code. Vol. II (922) 740-755. 

Examination of ——. (Withdrawn). Vol. II (3922) 206. 

Repeal of the Workmen’s Breach of Contract Act and certain 
clauses of the Vol. If (92) श्श-श्वा, 

Industrial employment, Minimum age of admission of children in 
Vol. I (92l) 279-293. 

Inland navigation. Hours of work in ——. Vol. III (922) 372- 
375. 

Interest. Increasing the rate of payable on 3 and 34 per cent. 
securities. Vol. I (92l) 560-8977. 

«Judicial and Executive Functions, Separation of - Vol. II 
(392l) 623-638. 

Justice, Measures for providing cheap and speedy ——— in India. Vol. 
वा (922) 3668-8675. 
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RESOLUTION RE—contd. 

: Kenya— 

British Cabinet’s decision re ——. (Not accepted). Vol. IIL 

(923) 5035-5037. 

"Consideration of claims of Indians in ——. Vol. III (928) 
482-4837. 

Status of Indian settlers in ——. Vol. IIT (928) 270-275. 

King’s Commissions for Indians and Indianization of Indian Regi- 
ments. Vol. ITI (2928) 457-68, 247-2465. 

96-202. 

Lead Poisoning, Disinfection of Wool and protection of women and 
children from ——. Vol. I (92l) -269-श274. 

League of Nations, Continuance of support to the in view of 
grievances of Indians in the Mandated Territories. Vol» III 
(2923)  4563-92. * 

Legislative Assembly— : 

Equality of Status of the two Chambers. Vol. I (92l) 582-560. 

Meetings of the ——. Vol. I (92l) 57-574, 595-62. 

Separate establishment for duties connected with the ——. VoL. 
गा (3922) 772-794. E 

Legislatures— 

Establishment of a convention of non-interference by the Secre- 
tary of State in matters where the Government of India and 
the —— are in agreement. Vol. III (923) 4724-4728. 

Supply of facilities to Members of the —— for the discharge of 
their public duties. Vol. IIIT (923) 453-457 : 

Madras contribution to Central Government, Reduction of ——. 
(Ruled out of order). Vol. II (4922) 206-208, 

Malabar— 

Relief for distressed parts of ——. Vol. II (922) 273-2726, 

Withdrawal of martial law in ——. Vol. Il (922) 2255-228]. 

See ‘‘ Moplah Train Tragedy ”’. 

Malay States, Emigration of unskilled labourers to Straits Settlements 
and ——. Vol. III (923) 243-46. 

Nations in view of grievances of Indians in the ——. Vok III 
(4923) 4563-92. : 

Manures and oil-seeds, Export of ——. Vol, IT (922) 984-3989, 

Landholders’ Constituencies, Votes of the ——. Vol. HI (4922) . 

Mandated Territories, Continuance of support te the League of 



ESOLUTION RE—contd, a 
Premier’s speech on the Indian Civil Service Debate in the House of 

Commons. Vol. TIT (922) 279-844. 

Press and Registration of Books Act and Press Act. Vol. I (492I) 
338-354. 

Prince of Wales, Address of Welcome to His Royal Highness the ——. 
Vol. IL (792) 404-76 

- Privy “Council, Establishment of a —— in India. Vol. H (922) 
2726-39. 

Protection, Adoption of a poliev of ——-. Vol. III (923) 2348- 
2407. 

Provinces of India, Reconstitution of the ——. Vol. II (92l) 7- 
726. : 

(Provincial) Contribution (s)— 

—— of Bengal to the Government of India. Vol. II (492) 
482-33. 

—-- to Central Exchequer. Vol. III (922) 505-566. 

Reduction of Madras —— to the Central Government. (Ruled 
out of order.) Vol, IT (922) 206-208.



RESOLUTION RE—contd. 

Z 9 Martial law— 

fs ---- administration in the Punjab in 799.,. Vol. I (92) 6!- 
02. 

oes न _ Withdrawal of —— in Malabar. Vol. IT (922) 2255-228. 

7 am Medical Diplomas, Recognition of —— of Indian SS by the 
ne aaah General Council of Medical Education of the United dom. 
he Vol. TI (392) 355-289. 

Medical Education. Improvement of —— in India. Vol. IT (922) 
2286-2308. 

Medical Research Institute, Establishment of an Imperial ——. Vol. 
IIT (4922) 82-826. 

’ Medicine, Utilization of the indigenous systems of ——. Vol. IL 
i (3922) 53-453]. 

a Members of the Legislatures, Supply of facilities to — for the dis- 
charge of their public duties. Vol. III (923) 453-457, 

a Military expenditure of the Government of India. Vol. I (392) 
=. 447-57. 

Money Bills, Curtailment of the powers of the Council of State over 
——. Vol. III (928)  4636, 469-4724. 

, Montagu,-Resignation of Mr. Vol. IT (922) 370-3722. 

Moplah train tragedy and disturbances. Vol, ता (922) 745-772. 

* New Delhi, Programme of works. Vol. I (92l) 504-53. 

Non-co-operation Movement— 

(Abandonment of the policy of repression). Vol. II (922) 
449-46I, 509-52, 657-736. 

Inquiry in the causes of the Vol. I (92) 630-649. 

oe of all repressive measures). Vol. I (92l) 53- 
5. 

North West Frontier Provincee— 

Raids in the Vol. I (92) 399-400, 5-59. 

Transfer of judicial administration of the ——. Vol. II (492) 
726-76l. 

Oil Seeds— 

Export of Manures and ——. Vol. II (922) 984-89. 

Restrictions on the export of wheat, pulses and ——. Vol. वा 
(922) 238-248. 

Se of —— of civil pensioners. Vol. II (9श) 

Permanent Capita! of India. Vol. II (492l)  489-204, 

Pilgrim traffie, Opening of the ports of Chittagong and Caleutta to 
——. Vol. II (922) 2960-2966. 

Postal system in India. Vol. II (92). 4905-24. 



RESOLUTION RE—contd. 

Premier’s speech on the Indian Civil Service Debate in the House of 
Commons. Vol, वा (922) 279-344. 

Press and Registration of Books Act and Press Act. Vol. I (92) 
338-354. 

Prince of Wales, Address of Welcome to His Royal Highness the ——. 
Vol. IL (92) 40-66 

Privy “Council, Establishment of a —— in India. Vol. H (922) 
2726-39. 

Protection, Adoption of a policy of ——. Vol. III (4923) 2848- 
2407. 

Provinces of India, Reconstitution of the ——. Vol. II (392)  77- 

(Provincial) Contribution (s)— 

— of Bengal to the Government of India. Vol. Il (92l) 
32-33. 

—~ to Central Exchequer. Vol. IIT (922) 505-566. 

Reduction of Madras —— to the Central Government. (Ruled 
out of order.) Vol. If (922) 206-208, 

Setting apart of revenues by Central Government with a view to 
exemption of —— for six years. Vol. III (923) 2673- 

: 2699 : = 

Pulses— 

Restrictions on the export of wheat, —— and oilseeds. Vol. IIT 
(4922) 233-248. 

Racial distinctions, Removal of —— in trials. Vol. IL (92l) 
34-379. 

Raids in the North-West Frontier Province. Vol. I (92l) 399- 
400, 5-59. 

Railway (s)— 

—— on —— Committee’s Report. Vol. IT (92l) 807- 

Committee on —— risk notes. Vol. IT (922) 2950-2960. 

sere nent of —— industries in India. Vol. IT (922) 2689... 

ae a and reduction in fares. Vol. III (923) 3946- 

Prevention of overerowding on ——. Vol. II (922) 548-560. 

Reserved compartments on for particular communities. Vol. 
~ es (I92T) 204-205, 425-28; Vol. IIT (27928) 078- 
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CONSOLIDATED INDEX TO LEGISLATIVE ASSEMBLY DEBATES (92-23). 

Railway (s)—contd. 

Separation of —— from general finance. Vol, IIL (923) 294- 

2923. [See also Vol. II (92l) 307-I.] 

State management of —— in India. Vol. If (922) 208-207 ; 

Vol. IIT (923) 2046-2049, 286-2903. 

Third class passengers on ——. Vol. I (392) 77-83; Vol. 
Hil (4922) 207-233. 

Railway Act, 890, Revision of the ——. Vol. III (922) 208-207; 
Vol. Iff (2923) 2046-2049, 286-288, 288, 2903. 

Railway Finance Committee, Adoption of the proposals of ——. Vol. 
IL (922) 3750-3769. 

Reading, His Excelleney Lord, Weleome to ——. Vol. If (92L) 
36-37. 

Re-appropriation between demands in the matter of reductions. Vol. 
Ik (3922) 3883-3389. 

Reeruitment— 

——— for all-India Services. Vol. IT (92l) 286-289, 805- 
306. 

—— to the Indian Forest Service. Vol. III (922) 378-405. 

Stoppage of —— for services outside India. Vol. UII (923) 
3953-3967. 

Reforms. Grant of further under the existing constitution of 
India. Vol. III (3923) 4767-4790. 

Reports of commissions and committees. Vol. I (92) 392-399. 

Representation, Adequate of all classes and communities in ser- 
viees under the Government of India. Vol. III (923) 392- 
3227. 

Repression, Abandonment of policy of ——. Vol. IT (922) 449- 
6, 509-2, 657-736. (See also ‘‘ Non-co-operation Movement.) 

Repressive measures. Vol. I (92]) 533-55. 

Research— 

Establishment of an Imperial Medical —— Institute. Vol. IIL 
(922) 82-826. 

Scholarships to Indians for work, Vol. III (923) 443- 

Retrenchment, Committee on ——. Vol. II (922) 2299-254. 

Rules Ag election and nomination of members, Amendment of —. 
०. TIT (4922) 96-202. 

— to Indians for Research work. Vol. III (923) 448-
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RESOLUTION RE—contd. 

~ Seamen— 
Establishment of National ——’s Code. Vol. II (92) 025. 

Facilities for finding employment for ——. Vol, II (92) 
035-38. 

Minimum age for admission of children for employment as -—-. 
Vol. IT (92) ॥0श-8. 

Unemployment indemnity in case of loss or foundering of a ship. 
Vol. II (92) 03-35. 

Unemployment insurance for ——. Vol. II (92l) 026-27. 

Seeretary of Stafe— 

Despatch from 
% 275-36. 

‘ Establishment of a Convention of non-interference by the —— in 
matters in whieh the Government of India and the Legisla- 
ture are in agreement. Vol. III (923) 4724-28. - 

Selection of representatives of India to Imperial and International 
Conferences. Vol. II (922) 3626-3656. 

Service (s)— 

Adequate representation of all classes and cominunities in —— 
under the Government of India. Vol. III (923) 392- 
3227. के 

Alteration in pay, pension and other service conditions of the 
Tmperial Indian Vol. IIT (928) 4592-4609, 

Equalization of the number of Indians and Europeans in cer- 

ve Indian Autonomy, Vol. IIf (923) 

tain Imperial ——. Vol. II (92) 03-I3]. 

Tndianization of the Vol. II (922) 235-2392. 

Reeruitment for all-India ——. Vol. IT (92%) 286-287. 

gee to the Indian Forest -—-. Vol. III (922) 378- : 

Stoppage of recruitment for —— outside India. Vol. IIT (4923) 
3953-3967. - 

See ‘‘ Indian Civil Service.’’ 

: South Africa, Equality of status for Indians in ——. Vol. II (922) 
2308-2342. 

Standing Committee to be elected and associated with the different 
Departments of the Government of India. Vol, II (922) 7758- 
89. 

State Management of Railways in India. Vol. III (4922) 203. 
: : 207; Vol. IIT (923) 2046-2049, 286-2903. i 

Stores, Purchase of —— by the High Commissioner for India. Vol. t 
TI (92) 933-942, Fe 
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RESOLUTION RE—contd. 

a Straits Settlements, Emigration of unskilled labourers to —— and 

| Malay States. Vol. III (923) 243-46. 

? Sukkur Barrage, Construction of ——. Vol. IT (922) 948-956. 

ES 2 Supreme Court for British India. Vol. IIT (922) 794, 826-846. | 

“Tea, Export duty on ——. Vol. I (492]) 466. 

Technical training of Indian and Anglo-Indian youths. Vol. IT (922) 
2503-2533. 

fe Third-class passengers— 

——. Vol. I (92l) 7777-82. 

Travelling facilities for ——. Vol. III (922) 207-238. 

Trade Unions, Legislation for registration of ——. Vol. I (92) 
486-506. 

Traffic in minor girls, Prohibition of ——. Vol. II (922) 2599- 
265. 

न Traffic in women and children, Suppression of ——. Vol. II (922) 
222-2240. 

Trimmers and stokers, Employment of young persons as —— and 
of young children at sea. Vol. IIT (922) 376-877. 

Ultimate Court of Appeal in India. Vol. I (92l) 606-65. (See 
“Supreme Court ’’.) 

Unemployment— 

; (Facilities for finding employment for seamen). Vol. IT 
(92) 085-0388. 

—— indemnity in ease of loss or foundering of a ship. Vol. IT 
(792)  03-035. 

—— insurance for seamen. Vol. II (92) 026-027. 

Washington Labour Conference, employment agencies and ——. 
Vol. I(92) 262-269. 

Votable and non-votable items, Abolition of distinctions between. Vol. 
वा (922) 948-84. : 

Washington Labour Conference— हे क् 

Disinfection of wool and protection of women and children from 4 
" lead poisoning. Vol. I (92l) 269-श7. 4 

Establishment of Government Health Services. Vol. | (4922) 
27-279. 

Hours of work on the draft Convention of the ——. Vol. T 
(9श) 249-6. | 

Minimum age of admission of children in industrial em loyment. 
Vol. I (92) 279-293. : 
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Washington Labour Conference—contd. 

——, Employment agencies and un-employment. Vol. I (92) 

262-269. : 

Weekly rest day in commercial establishments. Vol. III’ (922) 362. 

Wheat— 

Restrictions on the export of ——, pulses and oilseeds. Vol. IIT 
(922) 233-248. 

Stoppage of the export of —— and wheat flour (withdrawn). 
Vol. II (922) 208. 

Women (’s)— 

Disinfection of wool and protection of —— and children from 
lead poisoning. Vol. I (492l) 269-27. 

; Protection of —— wage earners in agriculture. Vol. III (i923) 
793-804. 

Suppression of traffic in —— and children. Vol. II (3922) 
222-2240, 2599-265. 

—— (Female Education). Vol. I (92) 358-87I. 
—— Franchise. Vol. II (922) 2076-902. 

Wool, Disinfection of —— and protection of women and children 
- from lead poisoning. - Vol. I (492l) 269-शा. 

Workmen’s Breach of Contract Act, Repeal of the —— and certain 
clauses of the Indian Penal Code. Vol. IT (92) शश-श्वा, 

bahar compensation in agriculture. Vol. III (923) 7784- 
॥798. 

RESOLUTION (S)— 

Statement re action taken by Government on —— passed by the 
Legislative Assembly and Council of State. Vol. IT (922) 602- 
608, 290I-2906 ; Vol. ITI (923) 260I-2608, 4377-4379. 

See ‘‘ RULINGS ”’. 

RETRENCHMENT (COMMITTEE)— 

Resolution re Committee on Vol. If (4922)  229-25.. 

Motion to reduce supplementary demand for ‘‘ Expenditure on ——.’’ 
Vol. III (4922) 925-927. . 

REVENUE AND AGRICULTURE DEPARTMENT— 

> See ‘‘ GENERAL ADMINISTRATION ”’. 

RIGHT OF REPLY— 2 

- See “ RULINGS ”. 
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Appointment of a—— on the Indian Services. Vol. III (928) 
489-490. 

Motion for adjournment to diseuss the appointment of a —— on Indian 
3 मा ले : Vol. III (4923)  543-544, 583-600. 

Motion to reduce demand for ‘‘ Miscellaneous ’? re —— on Publie 
Services. Vol. ITI (923) 3628-3645. 

RULINGS— 

(N.B.)—The rulings have been classified under sub-heads like ‘‘ Awunp- 
went’? “ Bron ’’, ‘* Resonution ’’, ete.- Sueh of the rulings as 
cannot be classified under any of these sub-heads have heen 
grouped under the sub-heading ‘* Miscellaneous ’’. 

ApsJoURNMENT— 

— of debate when in order. Vol. If (922) 7729-790. 

— of House in the power of the Chair. Vol. Il (i92]) 685 ; 
Vol. IT (922) 3076; Vol. IIT (4923) 767, 222, 2545, 3725. 

Debate on motion for —— by Government, whether permissible in 
order to express opinion of Members on arrangement of business. 
Vol. IE (92I) -99-%00. 

AMENDMENT (8) -- 

Admissibility of having the effect of a direct negative. Vol. 
TT (3922) 342-; Vol. ITE (928) — 3734-8785. 

Admissibility of ———- without dne notice. Vol. I (492l)  466 ; Vol. 
IL (492l) 7007; Vol. III (923) 280-28i, 629, 656, 756, 
2063, 2753, 356-3562, 4527, 

Admissibility of inappropriate ——. Vol. IIT (2923)  82-822. 

Adyisability of giving longest possible notice of —— to Bills. Vol. 
TIT (4923) 860. 

Alternatives to —— cannot be moved at the same time. Vol. TEI 
(3928) 726 & 742. 

—— increasing taxation to be made only by a Minister of the Crown. 
Vol. III (923) 377-872l, 3778. 

—— inviting Governor General in Council to amend an Act of 
Parliament ulira vires of Indian Legislature. Vol. IIIT (922) 
286. 

—— of substance cannot be made in final stage of a Bill. Vol. IIT 
(923)  466-4663. 

ag substance not in order after closure. Vol. TI (922) 3648. 

: —— once moved cannot be withdrawn except by leave of the 
डर House. Vol. IL (9229) 4799. d 

Proposed by Government to be moved by a Member of the Govern- 
ment who is a Member of the Assembly. Vol. I (92l) 599. 



RULINGS—contd. 
AmenpMENT(s)—contd, 

—— to a clause of a Bill not in order during consideration stage. 
Vol. I (92I) 475. 

— to be formally moved before speaking on it. Vol. I (92) 
033. 

— to be in a form which can be put from Chair. Vol. ITI (923) _ 
386. 

— to be within scope of a Resolution. Vol. ITI (923) — 4596. 

—— under discussion to be disposed of before taking up another. 
Vol. TIT (3922) 554. 

Argument on —— already decided, when in order. Vol. III (923) 
267. 

Chair can allow debate on Resolution and —— together. Vol, I 
(492l) - 378 ; Vol. III (923)  454-4542. 

Debate narrowed by the moving of an ——. Vol. III (923) 3754. 
3756. 

Debate on not yet moved allowed for convenience. Vol. IIL 
(923) 5008. 

Making a speech on an —— and then withdrawing it is a waste of 
time of House. Vol. III (923) 3975. 

Notice of —— must be signed. Vol. I (392) 83॥8. 

Objection to moving of an without copy being supplied to the 
Member-in-Charge. Vol. I (92l) 88-89 

Order of selecting for discussion. Vol. III (922) 286. 

Order of taking —— to Finance Bill. Vol. IT (922) 842 

Permission of Chair not necessary to move an —— at a time pro- — 
vided for by the Rules. Vol (92I). 826. 

Procedure for moving —— Bill amended by other Chamber. 
Vol. III (923)  389-3820. 

Procedure on objection being taken to withdrawal of an —— to a 
Resolution. Vol. III (928) 4502. [See also Vol. III (928) 
3590-9.] 

Questions of principle cannot be raised on purely drafting —— to 
Resolutions. Vol. I (492I) 780. 

Reference to —— before-they are moved. Vol. III (922) - 524. 

Right of reply to mover of an ——. Vol. I (92I) 336, 750 
Vol. II (922) 2024, 2990. 

Speech not in order in withdrawing an ——. Vol, II (922) 8077, 
358I ; Vol. LiI (923) 3375, 3880. 

Waiving of period of notice of ——. Vol. III (923) 859-860, 
902. 

See also ‘‘ छा॥,8 ?? and ‘‘ Resouurions”’ under heading 
INGS ” 
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— of a Bill introduced in a previous session in order. Vol. IIT 
(923) 4256-57. 

Procedure on - Vol. I (492l) 245-246, 458-59,; Vol. IT 
(92l) 222-223, 226. 

Reading of long quotations out of order during ——. Vol. II (92) 

Seore of discussion on ——. Vol. I (92]) 245-246, 458-59 ; 
Vol. II (392l) 222-228, 226, 024 ; Vol. III (922) 465-466 ; 
Vol. ITT (923) 2587, 5040, 

Consideration (stage)— 

Alternatives to salt duty can be discussed on of Finance Bill 
but ean be made operative only on motion by a Minister of the 
Crown. Vol. वा (4923) आ-2. 

Amendments to a Bill to be moved only after passing of motion 
Vol. T (॥92) 475; Vol. IIL (923) 4024. 

Dilatory motion in regard to a Bill when not in order. Vol. LIT 
(2923) 4029. 

General discussion of past administration in order on —— of Finance 
Bill. Vol. IT (922) 3599-3605 ; Vol. III (923) 8697. 

History of a measure not in order on consideration of Select Com- 
* mittee report. Vol. III (923) 4960. 

Scope of discussion on —— of a Bill. Vol. I (92l) - 474 ; Vol. IIL 
(923) 637, 4953-54. 

Scope of discussion on (and on elauses) of Finance Bill. Vol. 
I (492l) 209; Vol. IL (922) 3404-3405, 3599-3605; Vol. III 
(923) 369, 3695-96, 3705, 3740. 

Committee (Stage)— 
Motion for reference to Select —— not in order after passing of 

motion for consideration. Vol. I (92l) 322. 

Recommittal to Joint —— when in order. Vol. IT (922) 943- 
95. : 

Reference to Joint —— of Bill originating in other Chamber not 
governed by 8. 0.-38. Vol. I (92]) 469-470. 

RULINGS—contd. 

BaLLoT— $ । 

— not necessary when non-official business is taken on official 
days. Vol, Ti (492l)  29-220, 933. 

Precedence of Resolutions and Bills determined by ——. Vol. I 
(92)  47 

Priority established by —— cannot be upset. Vol. If (92I) 
633-638 [Cf. Vol. I (492l) 400, 574; Vol. IIT (928) 4502] 

Buu(s)— 

Introduction (stage)— 

Desirability of giving longer notice prior to ——. Vol. II (92l) 
220 



Bruu(s)—contd. 

Committee (stage)—contd. 

Reference to Seleet —— commits House to principle of Bill. Vol. II 
(492l) 588-589, 592, 595 ; Vol. II (922) 793-94, 

—— discussion on reference to a Joint ——. Vol. I (92) 
2 : : 

Seope of discussion on reference to a Select ——. Vol. II (92) 
588-589 ; Vol. III (923) 2560, 4507. Nene 

Refusal to send a Bill to Select —— is not repudiation of its prin- 
ciple. Vol. 7 (92l) 589 

Withdrawal of a motion for reference to Select is not with- 
drawal of Bill within the meaning of 8. 0.-3l. Vol. IIT (923) 
4803. 

Cirenlation— 

Interpretation of ‘‘ Cirenlation ’’, Vol. II (92l) 078. 

Motion for —— cannot be moved on the same day as Introduction 
without notice. Vol. I (492l) 552. 

Motion for —— does not commit House to principle of Bill. Vol. Pp. 
का (922) 4452-7458 [Cf. Vol. If (492l) 588-589, 592, 595.] <« 

Motion for —— not in order in final stage. Vol. TIT (923) #%6- : 
63. 

Consideration of elauses— 

Advisability of giving longest possible notice of amendments, Vol. 
TIT (923) 860. 

Amendment to amend an Act not amended by original Bill out of 
order. Vol, III (923) 2502. 

Amendment outside scope of a Bill out of order. Vol. I (492I) 
493 ; Vol. III (4922) 640-64 ; Vol. III (4923) 2075, 2502 

Amendment to inerease taxation can only be moved by a Minister — 
of Crown. Vol. का (923) आ-श 

-Amendments to be within 5209९ of a Bill. Vol. III (923) 2004- 
2006, 20I6-7, 2532. 

Amendments to clauses to be within scope of the clauses, Vol. III . 2 
(3928). 4965. 

Clauses exeised by Joint Committee may be restored, even in an 
amended form. Vol. III (923) 858-59, 902, 2005. 

Clauses originally introduced but subsequently omitted by Council 
of State can be debated and amended. Vol. III (923) 035-39, 

LI96LA 



RULINGS—contd. 
Brn (s)—contd. 

Consideration of clauses—contd. 

Decisions on clauses cannot be reopened. Vol. I (I92l) 356-57 ; 
Vol. II (922) 8528-24 ; Vol. III (923) 2522. 

New clause (s)— 

Admissibility of a —— to Finance Bill amending an Act not re- 
cited in the Title. Vol. Il (922) 3599-3605 ; Vol. III 
(923) 8790. 

Order of taking —— to a Bill. Vol. IT (922) 3460. 

™ Omission of a clause, Admissibility of a motion for ——. Vol. वा 
(2922) 342 ; Vol. TIT (928) 8784-85. 

Order of taking amendments to Finance Bill. Vol. IT (922) 342. 

~ Seope of amendmentstoa Bill. Vol.I(92l) 492-93; Vol. IIL 
(4923) 307. 

Scope of amendments to Finance Bill, Vol. III (i923) 37i8-49, 
3790. 

Scope of discussion on amendments to a Bill. Vol, IIT (923 2543. 

Scope of discussion on (consideration and on) clauses of Finance Bill. 
Vol. I (792l) 209°; Vol. IT (922) 3404-05 ; Vol. IIT (923) 
869I, 3695-96, 3705, 3740. 

Third stage—Passing— 

Amendments of substance cannot be made in final stage. Vol. 
= TIT (4923) 466-63. 

Bill can be rejected in third stage notwithstanding acceptance of 
its principle in previous stages. Vol. IT (492l) 596. 

Objection to passing of a Bill on same day as amended. (S. 0. 
49). Vol. Til (7922) —65-652. 

Consideration of Amendments made by other Chamber— 

Debate on constitutional position of both Chambers not in order 
in Vol. I 92285 3७0; 

Procedure for moving amendments to a Bill amended by the 
other Chamber. Vol. HI (7923) 389-20. 

Procedure when amendments made in one Chamber are rejected 
by the other. Vol. I (92) 569. 

Questions for eliciting information im order in ——. Vol, I 
(7928) 568. 

Right of Assembly to restore a Bill to its original form after 
alteration by other House. Vol. III (923) 389-20. 

Scope of discussion on —— upsetting Assembly’s decision. Vol. 
व् (492) 563, ४ 

Miscellaneous— 

Bill to establish a Supreme Court for British India ultra vires 
of the Indian Legislature. Vol. III (922) 720. 



RULINGS—contd. 
Buu (s)—contd. 

Miscellaneous—contd. =e 

Distinction between ‘‘ Private’? and ‘‘ Public ? Bills, Vol. III 
(923) 4029-80. 

Forfeiture of right to move a Bill if Member absent when called. 
Vol. TIT(i922) 459. 

Motion rejected re a Bill cannot be moved again in same session, 
E Vol. TIT (923) 4256-58. i 

“F Motions re Bills can only be made by introducer. Vol. If (922) 
रू 5 370 ; Vol. TIT (3923) 2598. i a “ 

Precedence of Resolutions and Bills determined by ballot. Vol. 
T-(492I): 44%, 

Priority established hy ballot cannot be upset. Vol. IT (92]) 
: 633-638. [Cf. Vol. I (92l) 400, 574; Vol. IIT (39289) 

4502]. = 
Title and Preamble are diseussed last. Vol. II (922) 342. — 

Title of a Bill should not be wider than its substance. Vol. I_ 
(492l) 493, : हे 

See also ‘‘ Amendment ’’ under the heading ‘‘ RULINGS 7. 

Buverr— 

-Diseussion of non-votable items permissible only during general 
disenssion of , and not on Demands for Grants. Vol. III 
(3923) 8844-46, 3527-28. : 

8. 

: 

f Discussion of non-votable items on nominal cuts relating to votable 
= items permitted as an interim arrangement between Government — 

and House. Vol. Hi (4923) 3375-78. == 

3 Time limit for speeches during general discussion of ——. Vol. I 
(092). 650; Vol. III (4928) 2966, 3028. 

= See also ‘‘ Demand(s) for Grants ’’ and ‘‘ Motion(s) for Redue- 
= : 

- tion ’’ under heading ‘‘ Rulings ”’. 

CHair— 

= Acceptance of motion for closure in the diseretion of the —— — 
at Vol. I (09280) -- 3865, 95, 384, 548, 4823 ; Vol. If (492l) I0l- = = 

>> 02 ; Vol. II (922) 3366 ; Vol. III (4923) 4658. - = 

Adjournment of House in the power of the ——. Vol. II (92) 
635 ; Vol. IT (922) 829 ; Vol. III (923) 767, 289, 2545, 
3725. : 

Advisability of giving maximum possible notice of points of 
order. Vol. III (4923)  860. : 

—— cannot answer hypothetical questions. Vol. II (492) 637. 

cannot give every Member all the opportunities he desires. 
Vol. If (4922) 3498. 

= — eannot take cognizance of proposals not moved. Vol. it 

r= (922) 627. हू 



Caam—contd. न 

—— eannot take notice of private correspondence between Members, 
Vol. IIT (4923) 350-354. 

—— does not prejudge points of order. Vol. III (923) 4257, 

—— has diseretion to allow debate on both Resolution and amend- 
ment, together. Vol. I (92l) 378; Vol. II (4923) 454- 

542. ~ 

— not bound by clerical errors of the Department or of the 
printer. Vol. II (2922) वहा, 

—— not responsible for matters of policy. Vol. III (928) 5037- 
3 6088. 

_ —— to decide relevancy of discussion, Vol. IIT (923) 2226. 
- Decisions of —— hold good for the debate. Vol. ITI (923) 4542. 

_ Decisions of —— not to be challenged. Vol. III (928) 4958; 
Members not to pass between and Member speaking. Vol, I 

== (49579 4787; 4222. 

Members to address the ——. Vol. I (492) 882, 399, 766, 99 ; 
Vol. IIT (923) 3256. 

Moving of motion (e¢.g., to take into consideration report of Select 
: Committee on Standing Orders) by the President from the —— 

instead of from-the floor of the House not irregular. Vol IIT 
*(4923) 4370. 

_ Private epinion of —— not to be brought into debate. Vol. IL 
(492%) 23). 
Reflections on the —— not permissible. Vol. IT (922) 3492- 

~ 8498 3 Vol. TIT (928) 2398-2894, 8748-3749. 

0 
_ No es lies from decisions of 
| - (7928) 4542. 

to Mr. President. Vol. वा 

_ Rulings given by —— cannot be discussed. Vol. IIT (3928) 4542. 

CLosurp— 

__ Abuse of motion for ——. Vol. I (92i) 4976 ; Vol. TIT (3923) 
2782-2783. = =f 

Acceptance of motion for in the discretion of the Chair. Vol. I 
(492I) 755, 95, 384, 543, 323 ; Vol, IT (92I) 704-202 ; 
Vol. If (3922) - 8366 ; Vol. IIT (3923) 4655. 

Amendments of substance not in order after 
3648-3649, 

Motion for —— in order at any time, even while a Member is 
speaking. Vol. I (92) 95. —. 

: Right of reply excluded by ——. Vol. T ७927) ; 649 ; Vol. IT 
~ (i82)) 4204 (Standing Order since changed), — - 

Vol. वा [929 
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Additions to members of a Select —— when permissible. Vol. दे 
(4928) 4269 

Amendment of Indian Legislative Rules outside scope of a Select 
— on Standing Orders. Vol. II (922) 3504 

Assembly not to usurp functions of a Select ——. Vol. IT (922) 
498-502. 

Assembly takes precedence of —— work. Vol. II (922), 705 

Clauses of a Bill excised by a Joint —— may be restored even in an 
amended form. Vol. III (928) 858-859, 902, 2005. eer 

Effect of reference to Select —— of amendments of Standing Orders. 
Vol. II (4922) 498-499. 

Form of motion to elect members to the Public Accounts 
TIL (4928) 4503-4504 

Member of a Select —— cannot be debarred from voting contrary to 
the report. Vol. III (922) 68 

Motion for reference to Select —— not to be made without previous 

notice and without consent of nominees. Vol. I (92) 86, 

326-327, 475. 

Motion for reference to Seleet —— to be accompanied by names of 

Members thereto. Vol. I (92) - 382, 475 ; Vol. Il (92l) 472: 

[Cf. Vol. IE (92) 590] 

Motion to refer Bill to Select —— not in order after passing of 

motion for consideration. Vol. I (492l) 322 

Publication of report of —— entirely within discretion of Govern- 

ment. Vol. ITI (923) 3872 

Vol. 

Recommittal of a Bill to a Joint —— when in order. Vol. II (922) 

93-95 

Reference of Bills originating in other House to a Joint —— not 

governed by 8. 0. 38. Vol. I (92) 469-470 

Reference to discussions in Select not in order. Vol. II (922) 

2242-2243, 3799 ; Vol. IT] (4922) 637. जे 

Reference to proceedings of Standing Finance , how far permis-— 

sible, Vol, II (492I) 878 ; Vol. If (4922) 3056. 

Reference to Select —— commits House to principle of a Bill. Vol. 

TI (92) 588-589, 592, 595 ; Vol. IT (922) 793-94. 

Reference to Select of amendments of Standing Orders does 

not commit House to principle. Vol. IL (4922) 49]. : 

Reference to Select —— on short notice of Bill originating in other 

House. Vol. I (92l) 469-470. 

Refusal to send a Bill to Select —— is not repudiation of its prinei- 
ple. Vol. II (i92l) 589 
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RULINGS—contd. 

Comairrer—coneld. 

Seope of discussion on motion to recommit to 806९९ ——. Vol. III 
(923) 2248-2250. 

Scope of discussion on reference of a Bill to a Joint ——. Vol. I 
(492) 209. 

Seope of discussion when amendments of Standing Orders are 
wxeferred to a Select Vol.-II (922) 497. 

Select on amendment of Standing Orders has reasonable dis- 
eretion to extend principle of proposed amendments. Vol. If 

a (922)  49]. 

Whole House cannot sit in ——. Vol. I (92l) 4856- 87. 

Withdrawal of motion to refer a Bill to a Select is not with- 
drawal of the Bill. Vol. III (923) 4803-4804. 

Counc or Stara— 

Reference to Members of —— deprecated. Vol. II (922) शव! ; 
Vol. IIT (923) 8975. 

Reference to proceedings in the ——. Vol. II (922) 258, 3623. 

Criticism— 

—— of His Majesty the King or Governor General or a Governor, 
not permissible. Vol. III (923) 400-4002, 4303, 435. 

—— oi His Majesty’s Government out of order. Vol. II (922) 
299-2920. 

—— of Judges not permitted in debate. Vol. II (922). 297, 
2932-2933 ; Vol. III (923) 4529. 

Demanp(s) For Granrs— 

Adjournment of consideration of a to Half Past Ten on the 
next day ruled out of order. Vol. II (922) 3302. 

“ Annuities in purchase of Railways ’’, Discussion of, not permitted, 
being classed as non-voted by Governor General. Vol. III (923) 
3340, 3344. 

Army expenditure, general discussion of, not in order on a motion 
for Supplementary Vor III (4922) 890. 

Assam and Burma military police, Discussion of expenditure on, « 
not permitted being classed as ‘‘ Political ’’. Vol. ITI (923) 
3480-88. 

Bangalore, Discussion of expenditure in, not permitted being 
classed as non-voted by Governor General. Vol. III (923) 
3477-88. 

Discussion re provincial expenditure not in order on a 
to central expenditure Vol. I (92l) 889-890. 

relating 

Expenditure by the Military Department in NW. F. Provinee, 
discussion of, ruled out of order on a motion for Supplementary 
— for Civil "Works. Vol. II (92l) 875. 
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RULINGS—contd. oe 
Dremanp(s) ror Grants—contd. 

Non-votable items, Discussion of, permissible only during general 
eae of Budget and not on ——. Vol. III (923) 3344-46, 

Non-votable items, Discussion of, permitted on nominal euts relating 

to votable items as an interim arrangement between Government 
and House. Vol. III (4923) 3375-78. 5 

Order of taking up —— can be settled in consultation with non- 

official members. Vol. III (923) 3296-97. , 

Procedure re Guillotine. Vol. II (922) 338-82. 

Scope of discussion on Supplementary ——. Vol. IT (i92]) 948, 
$50, 867, 879, 906 : Vol. IT (922) 2980, 298, 2987 ; Vol. TI 
ed 820, 900-90l, 906, 93, 952, 953 ; Vol. III (928) 4928- . 

“ Sinking Funds, Railways ?? eannot be: discussed on being a 

non-voted item. Vol. III (923) 8844-46, 3527-28. 

Strike on the East Indian Railway, merits of, not permitted to be : 

diseused on a motion for Supplementary for Railways. Vol. 

II (922) 2980, 298. : 

See also ‘‘ Morton(s) For Repuction ’’ under ** RULINGS ”’. 

Division— : 

Abstention from voting by the Mover. Vol. II (92l) 866. 

Addressing House during a ——. Vol. I (292) 459 ; Vol. Tif 

(922) 652-653. 

Correction of errors in voting. Vol. II (922) 36-363. 

Frivolous claiming of a ——. Vol. I (92) 559, 93. 

Interference with freedom of voting. Vol. II (922) 980-98. 

Neutrality of Members during a ——. Vol. I (9श) 875. 

Presence of strangers in corridors during a ——. Vol. II (922) 

460-46. 

Procedure for challenging a Vol. I (92l) 370. 

Procedure for taking a ~——" Vol. II (92) 242. 

Proeedure when is challenged. Vol. I (492I) 289. 

~~ of a —— owing to misunderstanding. Vol. I (3922) 

Forrien Arrairs— 

Motion for adjournment out of order on a question relating to ——. 

Vol. II (4922) 80707. 

Discussion of relations with foreign powers out of order. Vol, IL 

(3922) 2930-293]. 
: 

See also ‘‘ Inpian Srares ’’ under “* RULINGS ”’. 
' 



Admissibility of a message from Assembly to —— in reply to the 
latter’s recommendation to pass the Finance Bill in the recom- 
mended form. Vol. वा (4923) 4007. 

_Assam and Burma military police. Classification of expenditure on— — 
“ as non-voted by ——, cannot be questioned by House. Vol, IIL 

-(928) 8482-88. 

Assent of —— to Bills a 
3838. 

Bangalore, Relegation of expenditure in, to non-voted list by —— 
cannot be questioned by House, Vol. IIT (923) 8477-88. 

Communication from Assembly to —— of non-contentious matter 
to be not by way of Resolution but by message through President. 
Vol. IIT (4923) 5087-88. 

Governor General in Council cannot invade province of Governor 
General. Vol. III (922) 858-864. 

part of the constitution. Vol. IIT (923) 

—— is the authority to decide whether an item is votable Or non- a votable (Annuities in purehase of Railways), Vol, III (3928) z 8840-42, 

Reflections on conduct of —— or Crown not permissible. Vol. III 
(3928) 4003-02, 4303, 485. 

GumLorme— 
__ Admissibility of motions for reduction not moved on the operation of the ——. Vol, II (922) 3382-82, 
Inpran Leoisnarive Rowes— 

Amendment of tside scope of a Select Committee on Standing 
Orders. Vol. IL (922) 504. 

Interpretation of ——, > 

Rule 7. Vol. IT (922) 9209. 

Rules ] and 2. Vol. Il (392). 58-582 ;  Vol...IT (3922) 
276-79 ; Vol. III (7922) 50-503. 

Rule 42 (5). Vol. IIT (3923) . 858-864, 

Rule i4. Vol. II (3922) 39866. 

Rule 40, Vol. TIT (922) 859-864. 

Rule 47 re guillotine. Vol. IT (922) 838]-3389. = 
Tnpian Stares— 2 

Discussion of affairs relating to 
3478, 3488-349, 

Interruption (s)— 
; 

eo —— prohibited. Vol. II (922) 8888 ; Vol, IIT (923) 

prohibited Vol. IIT (4923) 
> 

Discourteous ——. Vol. III (923) 370. 



.. RULINGS—eontd. 
कि Interruprions—contd. दि न 

—— by conversation, not permissible. Vol. II (49270 -ज्यक्षक 

ie —— for asking a question for a Member’s own personal information 
by way of a point of order not permissible unless member speak- 
ing gives way. Vol. I (92]) 52. 3 fies =. 

; —— permissible for a personal explanation. Vol. I (492l) 477. 
Member speaking should give way if interrupted by a point of = aoe 

order ; he can give way or not at his discretion to other ——. = : 
न Vol. I (3928) 52. = कु a 

aS MisceLLanrous— . 
ie Advisability of giving notice of important points of order. Vol. III = 

(3928) — 860. : 

Arrangement of business of Assembly, how Members can express 
their opinion on. Vol. II (799) 99-00. © 

Circulation of papers in Chamber without permission of the Presi- — 
dent. Vo]. IIL (922) — 505, 

Cireulation of rumours is a reckless and irresponsible use of the 
privileges of the House. Vol. If (922)  242]. 

Cireumstances in which a rejected motion may be reconsidered in 
the same Session, suggestion by Mr. President re. Vol. HI 

= (4922) 858-864. 2 

~~ Debate to be-relevant to motion before House. Vol. I (92) 66, 
452, 265, 498, 499 ; Vol. TIT (923) 3800-380i, 3883, 3947- 
3949, 3955, 3960, 4022-4023, 4923. 

ES Decisions cannot be reopened even though Members voted under a 
5 a - misapprehension. Vol. II (922) 3523-24. 2 

कक Diseussion of controversial issues between the Government of Tndia = 
w) and the Dominion Governments discouraged. Vol. II (92) 

+ व9. 
pa न Diseussion of grievances of officers under control of Local Govern- _ — 

ments, not in order, Vol. Ili (4923) 3535. ; 

Discussion of matters primarily the concern of Provineial Couneils, 
prohibited. Application of the Sind Frontier Regulation to Sher 
Muhammad Bijoy Ali on the Sind Frontier. Vol. III (923) 
3494-3495. : 

Entry of strangers into the Chamber precincts. Vol. II (4922) 
460-46. =3 

Government entitled to use what mouthpiece it chooses in replying = 
to debates. Vol. III (4923) 3496. : 

Interference with freedom of voting. Vol. IT (922) 980-98. 
Late sitting of Assembly. Vol. III (923) 8297. 

Leave to withdraw a motion is refusal to take a decision. Vol. IIT 
(3928) 4803-4804. 

Matter ruled out of order cannot be discussed. Vol. III (%23) 
2526. 

‘ : z 



RULINGS—contd. 

CONSOLIDATED INDEX TO LEGISLATIVE ASSEMBLY DEBATES ; 

MisceLLANEous—conid. 

Members desiring to speak should rise in their places promptly and 
visibly. Vol. I (92l) 85. 

Members to resume their seats while President is standing. Vol. I 
(492I) 60. 

Motion once moved and withdrawn cannot be repeated. Vol, III 
(4922) 895. 

Motion rejected in one session may be moved in next session. Vol. 
TIT (922) 425. 

“Motions cannot be moved by proxy. Vol. I (92) 747. 

Motions not required to be seconded. Vol. I (92) 55. 

Mover of a motion should inform House of his intention when 
an appeal has been made to him by Government Member. Vol. I 
(392) 869. 

Observance of public holidays. Vol. III (923) 247. 

Obstruction of proceedings. Vol. TIT (923) 2542. 

Personal explanation cannot be utilised as oceasion for another 
speech. Vol. III (923) 8070. 

Postp t of busi already fixed to suit convenience of 
Members. Vol. III (922) 686-689 

Publication of documents referred to in debate. Vol. Il (922) 
३७, 

Reading a printed clause yerbatim is unnecessary waste of time. 
Vol. III (923) 4965. 

Reference to private meetings prohibited. Vol. II (922) 458. 

Reference to proceedings of an unofficial conference not permitted. 
Vol. पा (4923) 8782. 

Reference to rumours highly objectionable. Vol. III (923) 479. 

Repetition of subject matter already discussed, prohibited. Vol. Tit 
(4922) 684 ; Vol. III (923)  2540-254, 256. [Cf. Vol. छा 
(49238). 2677]. 

Right of members to form themselves into parties and to vote con- 
jointly. Vol. Il (922) 3456-57. 

Time limit enforced. Vol. I (792l) 68, 66, 87, 375, 635, 688, 
67, 679, 700, 76l, 768, 770. 

Unparliamentary language, use of. Vol. III (923) 2083-2085. 

Use of Chamber precincts for non-Parliamentary purposes, pro- 
hibited. Vol. II (92l) 975. 

Morton FoR ADJOURNMENT— 

Cases sub judice cannot be discussed on a ——. Vol. वा (7५४) 
58-582 ; Vol. III (922) 278-79, 357-360. 

Conditions of admissibility of ——. Vol. III (923) 464f. 

02
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So 

- RULINGS—contd. = 

Morton FoR ADJOURNMENT—conid. ea 

Discussion on a subject already debated cannot be revived on a ——. 

Vol. Ill (923) 5034-5035. 
Effect. of a——. Vol. I (92l) 406. 

: Form of a——. Vol. I(i92i) 402, 406. 
e Interpretation of ‘ definite ’ and ‘ urgent ’ relating to a ——. Vol. 

TI (929) 453, 306:80077 ; Vol. वा (4923) 543 (Mr. 
Chairman). ‘ 

Interpretation of the word ‘‘ recent ’’ in 8. 0. 20, Rule 2. Vol. Ili 
(922) 50-503. 

—— barred by anticipation. Vol. II (922) 453, 276-279. a 

— must be made at proper time. Vol. III (923) 489-490. ca 

—— out of order on a matter for which G. G. in Council cannot = 

assume responsibility. Vol. III (923) 5034-5035. 
—— out of order on a question of foreign policy. Vol. II (922) 

30I7. 
Objection to to be raised when leave is asked for. Vol. T 4 

(92) 40. i 

Private telegrams cannot be accepted as justifying a ——. Vol. 5 a 

TIT (923) 4680-82. is 

Scope of discussion on a —— as compared to a Resolution. Vol. IT 
(4922)  278. 

Motion FOR REDUCTION— 
Administration of Indian Jails should be discussed under Demand 

No. ॥7 and not on a —— re North-West Frontier Province. Vol. 
T (092) 442-3. . ॥ 

Admissibility of --+- not moved on the operation of the guillotine. = 

Vol. TI (3922) 338I-82. : 

Amendment of leave rules made by Government of India cannot be ; 

diseussed on a of Leave Allowance under ‘‘ Customs ”’. : oe 

Vol. III (923) 3267. है डे 
४८ Annuities in purchase of Railways ’’ cannot be discussed being = 

classed as non-voted by Governor General. Vol. III (923) 8840, ec: 
# = 3344. : 

bd Assam and Burma military police, Expenditure on, cannot be dis- 2 
eussed being classed as ‘‘ Political’, Vol. III (923) 3480-88. i 

. Bangalore, Expenditure in, cannot be discussed being classed as non- 
¥ voted by Governor General. Vol. III (4923) 3477-88. ae 

Condition of railway employees to be diseussed under ‘‘ Working 
Expenses—Railways ’’ and not under “‘ Miscellaneous Working # 
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न Expenditure.’’ Vol. ITT (923) 8346. © 
; Constitutional debate out of order on a of pay of 2nd Personal ; 

> Stenographer to Governor General, or ‘of Travelling Allowances 5 $ 
| and Miscellaneous Contingencies under ‘‘ Executive Council ’’, या : 

5 i Vol. II (3922) 35i-6. i i 
Constitutional debate not in order on a of the postage and 3 

telegram charges of the Private Secretary to the Viceroy. Vol. 
| TIT (4928) 3443. bee: 
§ Creation of a portfolio on Communications and appointment of an जा 

Tndian thereto to be discussed on the total Vote for General Ad- 
t ministration and not on a of the travelling allowance of — 

‘ “‘Exeentive Council’. Vol. ITI (923) 8446-47. —* 
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RULINGS—contd. 
Morton For RepUCTION—contd. 

Discussion of a general subject under a particular heading not in — 
order.’ Vol. I (i92l) ॥2-8. 

be strictly limited to the Demand under 
which it is moved. Vol. II (922) _ 3050 

Discussion re a Member’s Library out of order on a —— of thi 
Demand for Civil and Criminal Justiee. Vol. I (492l) 988 

Pdueational Commissioner, Motion for reduction #6, out of order, 
being a non-voted item. Vol. IIT (7923) 8528 3530. 24 

Extension of the broad gauge line to Jalpaiguri to be raised under — 
Hastern Bengal Railway vote and not under Railway Board. Vol. 
Til (923) 8895-96 

General applicable to all Demands out of order on an indivi- 
dual Grant; Vol. IL (4922) 3047 

Grievances against Railways to be discussed under ‘‘ Administration 
of Railways and their Working Expenses "’ and not under ‘‘ Con- 
struetion of State Railways *’. Vol. I (92l) I52°53, I56 
i60, 476]. 

Tmpropriety of moving a , Speaking on it and then withdrawing 
it. Vol. If (4922). 3807, 358i. [See also Vol. TIT (4928) 

. 8375, 3880.] 
Larger reductions usually precede the lesser. Vol. II (922). 304, 

363. 
Moplah rebellion, handling of, by the military authorities, not 

allowed to be discussed on a of the Supplementary De- 
mand under ‘‘ General Administration ’’ or under ‘‘ Contingen- 
cies, Clothing of Police’. Vol. II (922) 858, 866-67. 

not admissible where Government was not asking for money. 
Vol. IIL (4922) - 90, -906, 925. — 

not to be for a larger sum than the votable item. Vol. II 
(9922) - 3278; Voli TIT (4923) 8875, 3528. 

—— once moved, discussed and withdrawn cannot be repeated 
again. Vol. III (3922) 895. 

—— standing in an Hon. Member’s name cannot be moved by any 
other Hon. Member. Vol. I (492]) 74, 

to be for a definite sum which can be put from the Chair. 
Vol. TIT (3928): 3657. 

—— to be moved once at a time. Vol. If (3922) 354, 
Nominal reduction to he moved where intention is to raise a ques- 

tion of principle ; large reduction only where intention is to 
os money. Vol. I (92I) 056-57, 2]47-48 ; Vol. IT (922) 

Non-votable items, Discussion of, permissible only during general 
discussion of Budget and not on Demands for Grants. Vol. IIT 

= (4923) 8844-46, 3527-28. 
on-votable items, Discussion of, permitted on nominal cuts re- 
lating to votable items as an interim arrangement between Gor- 
ernment and House. Vol: III (3928) 8875-78 

Non-votable items, Motion for reduction out of order re . Vol. 
I (492l) 998, 344 ; Vol. III (922) 974; Vol. IIT (923) 
8345, 3527-28, 3530. 



North-West Frontier Province, Questions relating to —— iene: 

raised under the vote for its administration and not under को, and 

P. Denartment. Vol. Il (4922) 3279-90. is 

Period of notice for —— under 8. 0. 72 relaxed in view of fae’ 

that separate days are not allotted for discussion of separate 

Demands, Vol. I (92l) 660, 720. 

Precedence of —— dealing with each item in particular oyer those 

dealing with whole vote. Vol. 3>(92/)5796-#7श ; Vol. LIT 

(4928) — 340. न 

Procedure in England for eriticising the Executive by a —— of a 

Cabinet Minister’s salary not applicable to India as these are 

non-voted here. Vol. Ii (922) 355-56. 

Procedure on objection being taken to withdrawal of a . Vol. 

Tit (7923) 3590-9॥. [See also Vol. का (4923) 4502.) ; 

Proper procedure in ——. Vol. If (3922) शक, 

Railway fares not allowed to be discussed under ‘‘ Working Ex- 

penses—Railways.”’ Vol, IT (922)  8श: 

Re-opening of decision on a —— not permissible. Vol. II (2922) 

Repetition of discussion of same subject under successive —— not 

jn order. Vol. ता (922) 903 ; Vol. III (923) 3258, 3267, 

3292-93, 3982, 3380-83, 3420-22, 3466-68, 3527. 359: 

Review of entire administration not in order on a —— of the tour 

expenses of the Governor General. Vol. III (923) 3445. 

Review of speeches which House might have made on a motion 

which House rejected re the Princes Protection Bill not in order 

on a —— of the F. and P. Department Vote. Vol. TIT (4923) 

3489. 
Right to move a smaller reduction when larger reduction has been 

ynoved and voted upon. Vol. III (923) 3380-3383. 

Scope of discussion on a ——. Vol. IL (4922) 3454-85. 

«Sinking Funds, Railways”? cannot, be discussed on a —— being 

a non-voted item. Vol. III (923) 8844-46. 

Speaking on matier ontside scope of —— before House. Vol. IIT 

(4923) 389. 

Specifie —— to be put down on paper where intention is to criti- 

cise specific items apart from general criticism. Vol. I (492]) 

$37-838. 

Speech to he restricted to the particular 

not to be general. Vol. I (7920) 852. 

Speeches on have no time limit. Vol. I (492l) 084. 

Statutory authority for maintenance of a Standing Army in India, 

Discussion of, on a —— of Army Vote. Vol. IIT (4923) 3545. 

Whole debate open to Members on main question to grant a Demand. 

Vol. I (492i)  I246. 

Withdrawal of a —— cannot be made without leave of House. 

Vol. ता (4928) 3445. 

under discussion and 
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RULINGS—contd. 

Motion For rEpUCTION—coneld 

Withdrawal of a —— in respeet of part of a does not pre- 
clude a —— in the total Vote where no part of the Vote has been 
actually put to Assembly. Vol. II (922)  354 

See also ‘‘ Demanp(s) ror Grants ’’ under ४ RULINGS ”’. 
Newspapers— 

All publications in —— are not in order. Vol. II (4922) 299. 

Impropriety of reading in Chamber. Vol. II (922) 2739. 

Undesirability of quoting from —— and the names of —— dis- 
eussed. Vol. II (922)  244-2]. 

Norice— 

Admissibility of amendments without due 5 एल; 3 - (3927) 
466 ; Vol. IT (492]) ॥007 ; Vol. III (923) 280-8i, 629, 
4656, 756, 2063, 2753, 356-62, 4527. 

Advisability of giving longest possible —— of amendments to 
Bills. Vol. IIT (3928) 860, 

Advisability of giving maximum possible 
ant points of order. Vol, IIT (923) 

Desirability of giving longer —— prior to introduction of Bills. 
Vol. II (३928)-5-220; 

Desirability of giving timely to Government members of in- 
tention not to move Resolutions tabled. Vol. II (922)  2209. 

Motion for circulation of a Bill cannot be moved on same day as 
introduetion without Vol: I (i92I) 3852 

Motion for reference of a Bill to Select Committee not to be made 
without previous and without consent of nominees. Vol, I 
(392l) 86, 326-327, 475. 

— of amendments must be signed. Vol. I (92i) 88. 

—— to be given of a supplementary question containing much 
detail. Vol. I (92l) 222, 302. 

to be given of important questions. Vol. III (923) 8782- 
33, 422], 4383. 

Objection to moving of an amendment without copy being supplied 
to Member-in-Charge. Vol. I (92l) 88-89. 

Period of under 8. 0. 72, relaxed for motions for reduction 
in view of fact that separate days are not allotted for discussion 
of separate Demands for Grants. Vol. I (92l) 660, 720. 

Postponement of a question of which reasonable had not been 
given to the Department concerned. Vol. II (792) 840-844 

Private —— question can be put only if —— accepted by Govern- 
ment Member. Vol. IIIT (923) 4398-99. 

Private —— question should be submitted to the President as well. 
Vol. II (4922) 2284. 

Private —— of questions, when will he permitted by President. 
Vol. III (923) 4398-99 

Propriety of asking 
(92l) 98-a. [See Vol. I (92l) 82, 222, 302.] 

to Chairv of import- 
0. 



.. RULINGS—contd. 

Norice—contd. 

Questions cannot be asked without ——. Vol. III (928) 8872. 

Resolution cannot be moved without due —— unless Government 

consents. Vol. III (923) 5037-38. 

Waiving of period of —— of amendments. Vol, III (923) 859- 

860, 902. 

Withdrawal of a Resolution put down on the agenda at short —— 

an act of discourtesy. Vol. I (292l) 53-l4. 

PARLIAMENTARY PRACTICE re— 

Correction of errors in voting. Vol. IT (922) 36-363. 

Criticism of the Executive on a motion for reduction. Vol. II 

(2922) 355-56. 

Debate on motion for adjournment of House by Government. Vol. 

Tt (9287) 99-200. 

Diseussion of a Standing Order in Select Committee by moving 

for its entire omission in House. Vol. IT (3922) 502. 

Discussion of administrative questions on motions for reduction. . 

Vol. IT (292l) 047-48. 

Effect of a motion for adjournment. Vol. I (292i) 406. 

Freedom of speech of the minority. Vol. I (492]) 3276. 

Interpretation of Title of a Bill. Vol. If (2922) 8608. 

Motions to increase taxation to be made only by a Minister of the 

Crown. Vol. [Ii (923) 277-2श, : 

Prescriptive right of a member to speak when specially referred 

to by name by a previous speaker. Vol. I (292%) 3823; 

Presence of a Member in House after making speech of a personal 

character. Vol. III (923) भा. 

Procedure on motions for introduction of a Bill (Ten Minutes 

Rule). Vol. I (292]) 245-246, 458-459. 

Quotations from newspapers and of the names of newspapers. Vol. 

TI (3922)  24]4, 2428. 

Remarks by Mr. President on 
(4923) - आय 

Scope of discussion on Finance Bill. Vol. [II (2922) 3605. 

re courtesy of debate. Vol. IIT 

कि Treatment of unanswered questions. Vol. I (292l) 87. 

js decided by the Chair. Vol. IL (492l) 

a Question (s)— 

A —— not supposed to be an expression of opinior Vol. I (492l) 

५ 436. 

Admissibility of 

5 578. 

=i ae Conditions of admissibility of ——. Vol. IL (292) 98-99. 



Dispensing with question time in special circumstances taking the 
answers as read. Vol. I (92l) 69. 

Information supplied to an Hon, Member in reply to his —— also 
to be laid on the table and printed in the proceedings. Vol. I 

(392l) 24I. [Ruling modified in Vol. I (92]) 484 and Vol. 
Iii (4923) 4772-773 .to effect that it should be printed only 
where Member of Government thinks it likely to be of general 
public interests]. 

Introduction of ‘‘starred’’ question system. Vol. IT (492) 
98b. 

Members not entitled to ask for opinion by means of a Supple- 
mentary ——. Vol. II (492l) 577. 

: Notice to be given of a supplementary —— containing much detail. 
= Vol. -T-(292l) 5282, 302. 

= Notice to be given of important ——. Voi. III (928)~—-_-3732- 
8738 ; Vol. IIT (923) 429, 4383. 

Possible treatment of congestion of questions, Vol. I (792) 
57. 

Postponement of —— of which reasonable notice had not been 
given to the Department concerned, Vol. II (92i) 840-84. 

Private notice of ——, when will be permitted by President. Vol. 
TIT (3923) 4898-4399. 

Private notice can be put only if notice is accepted by Gov- 
ernment member. Vol. If! (928 4398-4399, 4403. 

Procedure for putting (printed questions need not be read). 
Vol. I (५92)--808- 

Procedure re allowance or disallowance of —— by the President. 
Vol. Til -(923) 4262-4263. 

Propriety of asking for notice of supplementary ——. Vol, IT 
(492). 98a. [See Vol. I (492l)  82, 222, 302.] 

—— addressed by one non-official member to another non-official 
member, to be replied to by the latter and not the Secretary. 
Val. f.(7923)- 576. 

—— by private notice should he submitted to the Chair as well. 
Vol. IF (4922)- 2284. 

eannot be asked without notice. Vol. IIL (923) 3872.  — 

—— time cannot be used for purpose of debate. Vol, IT (492) 
708 ; Vol. TIT (2923) —4227. 

Re-opening of a question already passed. Vol. III (4923)  329. 

Right of members to put questions in vernaculars. Vol. Ti (922) 
3866. 

Supplementary —— containing much detail not permissible with- 
out notice. Vol. I (92]) 222, 302. 
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RULINGS—contd. 
Question (s)—coneld. 

Supplementary —— should arise out of the question on paper. 

Vol. IIT (923) 4483. 

Supplementary —— to be addressed to the answerer of a ——. 

Vol. II (292) 876. 

Treatment of long answers to ——. Vol. I (792) 409. Vol. 
TI (92) 99, 335. 

Treatment of questions of absent members. Vol. I (92) 99, 

433-434 ; Vol. II (92l) 98b-99, Vol. III (923) 4396. 

RESOLUTION (8)-- 

Acceptance by mover of any change in his not valid until 

endorsed by whole House and also does not preclude diseussion 

on main question. Vol. I (92l) 93. 

Admissibility of —— is decided by the Governor General. Vol. वा 

(799) 578. 

Amendment onee moved to a cannot be withdrawn without 

consent of House. Vol. II (4922) 729. 

Amendment to a inviting G. G. in C. to amend an Act of 
Parliament, ultra vires of Indian Legislature. Vol. वात (922) 

286. 

Amendments must be within 90006 of ——. Vol. II (922) 773, 
209-2094 ; Vol. IIT (923) 2688-2689. 

Amendments of substance to a —— not in order after closure. 
Vol. IT (922) 3648-3649. 

Amendments to be within seope of a ——. Vol. IIT (923) 

4596. न 
Ballot for cannot be defeated by moving a —— on one day 

with the object of discussing it on next day. Vol. Il (492l) 
633-638. [Cf. Vol. I (92) 400, 574.] 

Chair can allow debate on a —— and amendment. Vol. III (4923) 
454-4542. 

Communication from Assembly to Governor General of non-con- 
tentious matter to be not by ——— but by message through Pre- 
sident under S. 0. 74. Vol. III (923) 5037-5038. 

Debate on amendments to closed when main question has been 
put. Vol. ITI (923)  360-36. 

Debate on cannot be postponed after final reply by Govern- 
ment. Vol. III (922) 846. 

Desirability of giving timely notice to Government members of 
intention not to move —— tabled. Vol. II (922) 2809. 

Effect of admission of —— by President. Vol. II (4922) 2579. _ 

Effect of waiving right to move —— in the order determined by 
ballot. Vol. I (292l) 47. 
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RULINGS—contd. 

Reso.uTion (s)—contd. 

Forfeiture of right of speech on main ——. Vol. III (923) 
-2049. 

Order of selecting amendments to —— for discussion. Vol, I] 
(4922) 

Postponement of debate on a —— after exhaustive discussion, when 
permissible. Vol. II (922) 4728-7780. 

Precedence of —— and Bills determined by ballot. Vol. I (92l) 
का, 

Priority of —— over amendment raising same question on another 
motion. Vol. III (4922) 202. 

Procedure on appeal by Government to mover of a 
= (292) . 369. 

Procedure on objection being taken to withdrawal of an amend- 
ment a —. Vol. III (928) 4502. [See also Vol. III 
(923)  3590-9I.] : 

—— and amendment can be thrown open for discussion together at 
diseretion of Chair. Vol. I (392)- 878 ; Vol. [iI (3923) 
454-4542. 

— appointing a Government of India Committee does not com- 
mit House to principle involved. Vol. II (92) 809. 

—— can be permitted to ‘be moved by a Member other than the 
author at discretion of Chair. Vol (392) - 3+85: 

—— cannot be moved without due notice unless Government con 
sents. Vol. III (3923) 5037-5038. 

—— is deemed withdrawn if mover is absent when called. Vol. IT 
(2922)  509-52. 

ust be moved as it stands. Vol. I (92l) 58, 72; Vol. 
TIT (2922) 506 

—— not required to be seconded. Vol. I (92l) 455. 

— raising substantially identical question may not be moved in 
same session. Vol. II (922) #श-729, 2306-208. [Cf. 
Vol. III (928) 2673.) 

— tabled ean be withdrawn without moving. Vol. I (92]) 
53-54. 

Right of reply on not absolute. Vol. I (292l) 088 

Right to move a —— and postpone the speech on it to a subse- 
quent day, Vol. I (92l) 574. Vol. पा (923) 4502. [Cf, 
Vol. II (929) 633-638.] 

Vol ll 

Right to speak on main —— after amendment has been moved. 
Vol. ITT (922) 290 

Rights of members not rising wen called on to move ——. Vol. 
IE (92) .. 205. 

80096 of amendments to a ——. Vol. iII (923) 3950-3953. 
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RULINGS—contd. 

Rusonurion (s)—coneld. 

Suspension of time limit for speeches by movers of —— in special 
circumstances. Vol. I (92l) 683-684. a 

Withdrawal of a —— put down on the agenda at short notice an 
act of discourtesy. Vol. I (92l) 53-54. 

See also ‘‘ AMENDMENT(s) ’’ under ‘‘ RULINGS.”’ 

Ricut or Repuy— 

Members to protect their own ——. Vol. I (92l) 649, 088- 
089. 

— automatically terminates debate. Vol. I (92) 93. Vol. 
II (922) 3727-28. 

——— excluded by Closure (8. 0. since changed). Vol. I (92) 
649 ; Vol. IT (4923) 3204. 

— not absolute. Vol. I (492) 3088. 

—— to the mover of an amendiment. Vol. I (92]) 36, 750 ; 
Vol. II (922) 2024, 2990. = 

—— permitted to Government Member only to irrelevant remarks. 
Vol. I (492i) 955, 256 ; Vol, Iii (923) 4325. 

Sprecu (Es)— 

Interference with freedom of Vol. I (4922) 980-98. 

Members to protect their own right of ——. Vol. I (792.) 855 
Vol. III (923) 8790, 3382. : 

No time limit for on the Budget. Vol. I (92I) 084. 

Personal explanation cannot be utilised as occasion for another 
Vol. III (i923) 3070. 

Preseriptive right of —— of a Member who has been particularly 
mentioned by name by a previous speaker. Vol. I (92l) 823. 

Reduction of time limit for Vol. I (92l) 763-764. : 

Right of after question has been put. Vol. I (92) 85. 

jn vernacular to be printed both in original and in translation. 
Vol. IT (492l) 094. हू 

Suspension of time limit for movers’ —— in special cireumstanees. 

Vol. I (492) 683-84. 

Two —— cannot be made by a Member on same subject. Vol, TIL 

(923) 3878. 

Sranpive OrpERs— 

Amendment of Indian Legislative Rules outside scope of Select 
Committee on ——. Vol. II (4922) 3804. है 

Effect of reference to a Select Committee of amendments of ——. 

Vol. Il (922) 498-3499. 

Reference to Select Committee of amendments of —— does not 

commit House to principle. Vol. II (922) 49I, 2047. 
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i. RULINGS—contd. 

Sranpine Orpers—contd. 

Seope of di ion when dments of ——— are referred to | 

Select Committee. Vol. II (9922). 49. 

Select Committee on amendment of —— has reasonable discretion 

to extend »principle of proposed amendments. Vol. II (4922) हे 

49. 

Sranpine Orpers, INTERPRETATION OF— 

: No. 6, Vol. IL (792l) 635. 

ie : Nos. 7 & 9, Vol. IL (492l) 634. r 

No, 3l, Vol. III (9923) 4803-4804. 

~ Nos. 3 & 70, Vol. If (922) - ॥7श-729, 206-2208. 

No. 88, Vol. II (922) 842 ; Vol. TIT (4928) 3734-35. 

: No. 37, Vol. I (492]) 245-246, 458-459 ; Vol. II (492l) 226. 

E No. 38, Vol. I (92l) 469-470 ; Vol. Il (92) 595; Vol. IL 

(2922) 452-453. 
ु 

Nos. 38 & 39, Vol. IT (92]) 588-589, 592. 

No. 39, Vol. I (2924) 209, [See also Vol, वा (922) 490 
749.] 

i: No. 40, Vol. I (292l) 382. 

रा No. 44, Vol. Il] (922) 63, 2248-2250. 

No. 45, Vol. I (492l) 475. ४ 

No, 46 (4), Vol. II (923)  280-28. 

Nos, 54 & 57, Vol. If (922) 494, 50]. 

No. 6l, Vol. If (922) 509-52. 

No. 67, Vol. II (492l) 364. 

TAXATION— 

Motions for increase of must be made by a Minister of the 

Crown. Vol. Tif (4923) आ-22. 

Alternatives to Salt Duty can be discussed by House but can be . 

made operative only on the motion of a Member of Executive 

Gouneil. Vol. II] (2923) 872६ 

VoTABLE AND NON-VOTABLE— 

““ Annuities in purchase of Railways 7, Transference of, to non- । 

voted list by Governor General cannot be questioned by Chair 
or House, Vol. III (923) 8840-42. | 

Assam and Burma military police, ¢lassifieation of expenditure on, 
rR कर cannot be questioned by House. Vol. II (928) 

Bangalore, Relegation of expenditure in, to non-voted list by 
Governor General cannot be questioned by House. Vol. II (923) 
3477-88. f i 



; एफ 
- RULINGS—coneld. 

: VoraBLe AND NON-VOTABLE—contd. 

Governor General in Council not required to transmit to House 

- order of Governor General classifying any expenditure as non- 

; voted. Vol, III (3923) 3488. | ; 

Non-votable items, Discussion of, permissible only during general 

diseussion of Budget and not on Demands for Grants. Vol. वात 

(923) 8844-46, 3527-28. F 

Non-votable items, Discussion of, permitted on nominal cuts relating 

to votable expenditure as an interim arrangement between Gov 

ernment and House. Vol. Lil (923) 3875-80. 

i ८ Sinking Funds, Railways ’’ cannot be discussed on Demands for 

Grants being a non-voted item. Vol. TIT (4923) 3344-46. 

8 

SACCHARINE— 
के 

Import duty on ——. (Discussed under Finance Bill.) Vol. Ut 

(3923) 290-8/श. 

SALT— 
Budget Demand for grant. Vol. I (792) 835-842 ; Vol. it 

(2922) 3076-3077, 3079-3087. 

Demand for supplementary grant. Vol. I (92l) 648. 

Motion to reduce demand for grant; re— 

‘Additional Assistant Inspectors and Sub-Inspectors, Madras. Vol. 

व (492l) 835-836. 

(General Reduction). Voi. I (792)-- 885-842 ; Vol. IT (922) 3 

3080-3083, 3084-8086 ; Vol. IIT (7923) °3490-346, 3476-3477. 

Improvement of salt sources. Vol. I (॥92) 885. 

Payments to other individuals, Madras. Vol. IL (4922) 3079- 

3080. 

% 

SALT TAX— 
Reduction of —_—. (Diseussed under Finance Bill.) ४०. TI (922) 

34-3429 ; Vol. II] (928)  877-8725, 8733-3779. 

3 Ruling that alternative to —— must be moved by Member of 

Governor General’s Executive Council. Wol. Ill (4923) 379. 

SASTRI, RIGHT HONOURABLE V. 8.-- 

Demand for additional grant re deputation of —— to the Dominions. 

Vol. IT (922) 3343. 

Motion to reduce Supplementary Demand for Grant under “ Misceella- 

neous Charges ’’ to discuss the Allowance for Vol. IT 

(492) 879-882. 
Statement of allowances drawn by —— on Committees. Vol. II 

(292L) 65-62 

SCHOLARSHIPS— 

Resolution: re’ -—— to Indians for research work. Vol. IIT (4923). 

443-53.. 
छः 



a 32 CONSOLIDATED INDEX TO = DEBATES (92I.23), 

SCIENTIFIC DEPARTMENTS, OTHER— 

Budget Demand for grant. Vol. I (92l) © 975 ; Vol. II (4922) 
3244 ; Vol. IIT (923) 3670. 

Demand for supplementary grant re ——. Vol. IT (792 )= 872. 
SEAMEN— 

Resolution re— 

Establishment of National ——’s Code. Vol, IT (729५2. 025. 
Facilities for finding employment for ——. Vol, IT (392)  085- 

038, 

Minimum age for admission of children for employment as ——. 
~ Vol. II (92l) 027-03!. 

Unemployment indemnity in case of loss or foundering of a ship. 
Vol. II (392)) 03-035. 

Unemployment insurance for 

SECRETARY OF STATE FOR INDIA — 
Budget Demand for grant, See ‘‘ EXPENDITURE IN ENGLAND UNDER THE CONTROL OF THE ——.”’ 
Resolution re— 

Vol. IT (492) 026-027. 

Despatch from —— re Indian Autonomy. Vol. III (928) शा5- 2736. 

Establishment of a convention of non-interference by the in matters in which the Government of India and the Legislature are in agreement. Vol. III (923) 4724-4728. 

SEDITIOUS MEETINGS ACT— 

Statement re uniformity of treatment of persons convicted under the jan and the Criminal Law Amendment Act. Vol. IT (922) 560. 

SERVICE(S)-— 

Budget. Motion to reduce demand for “* Miscellaneous ?? re appoint- 
ment of Royal Commission on Public ——, Vol. III (3928) 3628-3645. 

Motion for adjournment to discuss the appointment of a Royal aon on Indian ——, Vol. TIT (923) 543-544, 58- 600. ; 

Resolution re— 

Adequate representation of all classes and communities in —— under the Government of India. Vol. IIT (923) 892-3227. 
Alterations in pay, pension and other service conditions of the Im- perial Indian ——, Vol. III (3923) 4592-4609. 
Equalization of the number of Indians and Europeans in certain Imperial ——, Vol. IT (3927) 7708या87. 
Indianization of the ——, Vol. II (922) 285-2392. 
Recruitment for all-India ——. Vol. II (I92l) 286-287. 

= 



शरण 0॥(8)--००४/व- 
Resolution re—contd. 

Recruitment to the Indian Forest ——. Vol. III (4922) 378- 

405. 
Stoppage of recruitment for —— outside India. Vol. IIT (4923) 

3953-3967. 

See “ INDIAN CIVIL SERVICE ”’. 

SETTLERS (INDIAN)— 

See “ KENYA ” and “ SOUTH AFRICA ”’. 

SILK APPAREL— 
ae 

Import duty on -———_. (Diseussed under Finance Bill). Vol. IL 

(2922) 3544-3545. 

SILVER— हर 
Import duty on —,. (Diseussed under Finance Bill). Vol. 3 

(॥92) 332-339 5 Vol. II (922) 3502-3522. 

SIND FRONTIER REGULATION— 

Ruling re application of the —— to the case of Sher Muhammad Bijoy 

Ali, (Diseussion ruled out of order). Vol, III (4923)- 3494- 

3495. 
g 

SINKING FUNDS— 
Budget Demand for grant. Interest on debt and ——. Vol. iit 

(3923)  369-3623. 

SINKING FUNDS (RAILWAYS)— 

Ruling re discussion of —— during budget demands. Vol. TIT (923)- _ 

SIZING AND FINISHING MATERIALS— 

Import duty on ——. (Discussed under Finance Bill.) Vol. I 

(792) 846-350 ; Vol. ता (4922) 3542-3544. 

SOUTH AFRICA— 

Resolution re equality of status for Indians in ——. Vol. 42 (398% 

2308-2342. 

SPECIAL LAWS REPEAL BILL— 

See ‘‘ BILL ”’. 

SPEECHES— 
See ‘‘ RULINGS.”’. 

SPIRITS AND WINES (PERFUMED)— 

Import duty on —— (Discussed under Finance Bill.) Vol. ID 

(2922) 352-3525. 

STAFF SELECTION BOARD— 

Budget. Motion to reduce provision for ‘‘ Home Department ’’ ré 

==, Vol, TIT (3928) 3542. 

Motion to reduce supplementary demand for ‘‘ General Administra- 

tion ’’ re Vol. IT (392) 855-860. ; 

STAMP (AMENDMENT) BILL— 

See ‘‘ Indian —— ”” under “‘ BILL ”’. 

ul 
| ia

) 
;
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= CONSOLIDATEN INDEX TO CEGIMATIVE ASSMANBIY DEBATES (292]-28), 

STAMPS—(INCLUDING EXPENDITURE IN ENGLAND)— 

Budget Demand for grant. Vol. I (92l) 859; Vol. I (922) 
3097-3097 ; Vol. IIL (928) 363-3629. 

Demand for supplementary grant. Vol. III (922) 903-903. 

Motion’ to reduce demand for grant re— 

Cost of stamps supplied from England. (General Reduction). 
| Vol. II (4922) 3092-3095. 

(General Reduction). Vol. II (922) 3095-96 ; 3096-97. 

Manufacture of stamps in India. Vol. III (923) 363-369. 

Motion to reduce demand for supplementary grant (Purchase of 
“plain paper). Vol. IIT (922) 90-903. 

STANDING COMMITTEE(S)— 

Election of a panel for the ——to advise on subjects in— 

Commerve Department. Vol. I (922) 48-488, 686, 708. 

Education and Health Department. Vol. ITI (922) 48-488, 
709-70, 745. 

Home Department. Vol. ITI (922) 48-488, 686, 708. 

Revenue and Agriculture Department. Vol. III (922) 48-488, 
686, 708. 

Resolution re elected to be attached to the different Departments 
of the Government of India. Vol. If (922) 755-89, 

STANDING FINANCE COMMITTEE— 

Constitution and functions of the——— discussed. Vol. I (92) 
835-38 ; Vol. II (922)  2शा-7ए7. 

Election of members to the——. Vol, I (799) 385; Vol. II 
(3922) 2977, 3680 ; Vol. IIT (3923) 4504. 

Names of members elected to the-——announced. Vol. I (9श2) 
433 ; Vol. IT (922) 3745; Vol. TIT (923) 4504. 

Nomination of Sir Maleolm Hailey to the 
General. Vol. I (92l) 98. 

Procedure for eleetion of ——. Vol. I (92l) 338. 

STANDING ORDERS— 

Motions for leave to amend the and to refer them to a Select 
Committee. Vol. IT (922) 490-509 ; Vol. II (922)  2039- 
47 ; Vol. TIT (2923) 3854. 

Election of members to the Select Committee on——, Vol. IL 
(922) 508, 60, 64-5 ; Vol. TIT (923) 3873. 

Presentation of Report of Select Committee. Vol. IT (922) 228; 
Vol. पा (7923) 408. 

Select Committee Report considered and adopted. Vol. II (4922) 
2404-27, 2566 ; Vol. III (923) 4870-75. 

~ Assent of Governor General. Vol. II (922) 2689 ; Vol. IIT (923) 
4563. 

by the Governor 

See also “' RULINGS ”’.



हु . STATE MANAGEMENT OF RAILWAYS— ; 

Resolution re-——in India. Vol. HE (4922) 208-207 ; Vol. IT Ps 

(923) 2046-2049, 286-2903. 

STATEMENT RE— हे ग aq 

Action taken by Government on Resolutions: passed by Legislative As- 

sembly and Council of State. Vol. Tl (4922) 602-608, 290I- 

2006 ; Vol. If (2923) 260I-2608, 4377-79. 

Advantages derived by Berar under the reformed constitution. Vol. 

IL (92) शा: 

Allowances drawn by the Right Honourable ४. 8. Sastri. Vol. IT : 

(i92) 6-62. ; é 

zs Arms Act Rules. Vol. पा (923) 2672. +- ८ 

Gases in which Government have been unable to accept certain re- 

commendations of the Inchcape Committee. Vol. II (4923) 

468-462. 

Ghauri Chaura disturbances. Vol. II (922) 2255, 228-82. 

Competitive examinations in India for the Indian Civil Service. Vol. 

TIE (923) 502. 
Conference to consider regulations under the Electoral Rules. Vol. 

IIL (4923) 2928. 

Cuts in Demands. Vol. IIE (928) 3674. 

Demands refused by Legislative Assembly and restored by Governor 

General in Couneil. Vol. TIT (923) 8845. J 

Details of cost of visit of H. R. H., the Duke of Connaught. Vol. I 

(92) 583. = 

Exodus of coolies from the tea gardens in Assam. Vol. IT (922) = 

489-90. 
as 

Government policy re the non-co-operation movement. Vol. IT 

(922) 2502-2503. 

Indianization of 8 Units of the Indian Army, Vol. पा (3928) 

3363-72. 

India’s War Contribution. Vol. Ill (923) 3870. 

Position of Imperial Wireless. Vol. TIT (923) 3865-67. =e 

Removal of racial distinctions in all branches of the administrative =e 

or executive services. Vol. IT (92) 296. 

Reduction of British troops in India, Vol. III (4923) 3732-33. 

| Uniformity of treatment in the case of persons convieted under the 

Seditious Meetings Aet and the Criminal Law Amendment Act. 

ag Vol. II (922) 2560. 

| STATES (PROTECTION AGAINST DISAFFECTION) BILL— a 

See * Indian ——”’ under ‘‘ BILL ”’. ee | 

STRAITS SETTLEMENTS— : 

Resolution re emigration of unskilled labourers to—— and Malay : 

States. Vol. IIT (923) 248-246. = 

TO
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436.. 00प्रछण॥०87क INDEX TO LEGISLATIVE ASSEMBLY DEBATES (92-28) . 

STATIONERY AND PRINTING—(Ineluding expenditure in England)— 
Budget Demand for grant. Vol. I (492I) 076-093 ; Vol. II 

(922)  333-3340 ; Vol. IIL (928) 3628. 
‘D for suppl tary grant. Vol. II (492l) 877. 
Motion to reduce demand for grant re— 

Foreign Department Press, Vol. IL (4922) 333-3333. 
(General Reduction). Vol. I (92l) 076-089 ; Vol. II (922) 

8333-3340 ; Vol. IIT (923) 3623 

STATUS OF THE TWO CHAMBERS— 
Resolution re equality of ——. Vol, I (392) 53-560. 

STEAMSHIP FREIGHT 
Railway and ——. (Discussed under Finance Bill). Vol. I (92) 

4366-380 ; Vol. IT (922) 3460-3468 
STORES— 

Import duty on textile Machinery and ——. (Diseussed under 
Finance Bill). Vol. I (92I) 330-4332 

Resolution re purchase of —— by the High Commissioner for India. 
Vol. IT (492) 933-942, 

SUGAR— 

Import duty on and molasses. (Discussed under Finance Bill) 
Vol. I (92) 358-36 ; Vol. TI (922)  355-356 

SUKKUR BARRAGE— 

Budget. (Request for information re——). Vol, I (492l) वा७0- 
॥88. 

Resolution re construction of the-———. Vol, IL (92l) 948-956. 
SULPHUR (BRIMSTONE)— 

Import duty on ——. (Diseussed under Finance Bill). Vol. II 
(4922) 8470-847. 

SUPERANNUATION ALLOWANCES AND PENSIONS— 
Budget Demand for grant. Vol. I (92l) 076, Vol. IL (922) 

333l ; Vol. TIT (923) 3672 

SUPPLEMENTARY GRANTS— 

See “ DEMANDS FOR ——”? 

SUPREME COURT— 

Bill to establish a for British India ruled ultra vires of the 
Indian Legislature. Vol. IIT (922) 720. 

Resolution re— 

Supreme Court for British India. Vol. TIT (922) 826-846. 
Ultimate court of appeal in India. Vol, I (92l) 606-6I5. 

SUPREME COURT OF BRITISH INDIA BILL— 

See ‘‘ BILL ’’. 



SURVEY OF INDIA— 

Budget Demand for grant. Vol. I (92l) 96,; Vol. II (4922) 
323-33 ; Vol. III (923) 3669 

Motion to reduce demand for grant. Vol. II (922) 328-8233. _ 

T . 

TAXATION— ; [2 

See ‘‘ RULINGS.”’ 

TAXES ON INCOME— 

Budget Demand for grant. Vol. I (92l) 89-88 ; Vol. - 
(4922) 3047-3076 ; Vol. IIE (923) 3274-3295. : 

Motion to reduce demand for grant re— 

Board of Inland Revenue —— contingent charges. Vol. IL 
(4922) 3067-3062 

Bombay. (Treatment of Karachi Staff). Vol. III (923) 3293- 
3294. हि 

4 7 कं 

Central Provinces. (Three appointments of Income-tax Officers). 
Vol. I (9श2) 880-897. 

Commissions to private individuals. Vol. I (92l) 829-880. 

(General Reduction). Vol. I (92l) 832-834 ; Vol. Il (922) - = 
3047-3060, 3068-3070, 8070-807. =a 

(General Reduction). (Administration of the Act re assessment z 
of firms). Vol. III (92%) 3294-3295. =! 

(General Reduction). (Expenditure in C. P.) Vol. IT (922) 
3072-3076. 

Lump Provision Reduction. Vol. I (92l) 8344. ८ 

Madras— 

Nine Income-tax Deputy Collectors. Vol. I (92l) 829. 

One special Income-tax Officer. Vol. II (922) 3062-3065. . 

Two Deputy Commissioners. Vol. I (92l) 89-829. 

Payment to Local Governments for past services of their staff in_ 
income-tax work. Vol. III (923) 3292-3293. 

Punjab. Vol. II (922) 3066-3068. 
Reorganization of Income-tax Officers. Vol. III (923) 3274- 

3292. 
Motion re savings amount under Income-tax in supplementary 

demand. Vol. III (922) 900-90. 

Resolution re— “a 

English translations of income-tax returns in the Madras Presi- 
dency. Vol. I (92l) 62-6I6. 

Income-tax assessments. Vol. I (92l) 500-504. 

Revision of income-tax rates. (Discussed under Finance Bill). 4 
Vol. I (492l) 88i, 39] ; Vol. IE (7922) 3589-3586 ; Vol. 
TH (4923) 3802-3806. हि 



438 CONSOLIDATED INDEX TO LEGISLATIVE ASSEMBLY DEBATES (I92I-23). 

TEA— ; 
Budget. Motion to reduce demand for ‘‘ Agriculture’ re | 

to——. Vol. I (92I) 994, 
Export duty on ——,, its abolition discussed under Finance Bill. 

Vol. I (92l) 308-36. . 

Resolution re export duty on —. (Withdrawn). Vol. I (92) 
466, 

Statement re exodus of coolies from 
Vol. IT (922) 489-490. 

TEA BOXES AND TEA LEAD— 

Import duty on——. (Discussed under Finance Bill). Vol. पा 
(928). 879 -8794. : 

TEA CESS (AMENDMENT) BILL— 
See “ BILL”. 

TECHNICAL TRAINING— 
Resolution re of Indian and Anglo-Indian youths. Vol. I 

(7922) 2503-2533. हि 
TELEGRAPHS (INDIAN TELEGRAPH DEPARTMENT )—CAPITAL 

OUTLAY ON—(EXPENDITURE CHARGED TO CAPITAL)— 
Budget Demand for grant. Vol. I (292) 82-83 ; Vol. II 

(2922) 8882 ; Vol. TIT (923) 3674. 
Demand for supplementary grant. Vol. IIT (923) 4939-4942, 

TERRITORIAL AND AUXILIARY FORCES— 
See ‘‘ Indian —— (Amendment) Bill” under “ BILL ”’. 

TERRITORIAL FORCE— 

Budget. Motion to reduce provision for ‘ Army Department re 
—.”” Vol. TEI (3928) 3556-356. 

TEXTILE MACHINERY AND STORES— 

Import duty on ; 
(792)  330-2837, 

THIRD CLASS PASSENGERS— 

Resolution re— 

Vol. I (92l) 777-82. 

Travelling facilities for 

See ‘‘ FARES ”’. 

TRADE COMMISSIONER— 

See ‘‘ Indian ——’’, 

TRADE UNIONS— 

the —— gardens in Assam. 

(Discussed under Finance Bill), Vol. I 

Vol. III (922) 207-233. 

Resolution re legislation for registration of—--. Vol. I (7927) 
486-506. 

pv
e 



TRAFFIC DEPARTMENT— 3 

Budget. Motion to reduce demand for ‘‘ Railways ’’ re —— (Corrup- 3 
tion and pilferage). Vol. III (923) 3383-3389. a 

TRAFFIC IN MINOR GIRLS-—— ¥ 

Resolution re prohibition of ——. Vol. II (2922) 2599-265. =: 

TRAFFIC IN WOMEN AND CHILDREN— : 5 

Resolution re suppression of ——. Vol. II (922) 222-2240. 

TRANSFER OF PROPERTY ACT— f= 

Demand for supplementary grant for General Administration for 
officer on special duty on Vol. TI (92) 862 

TRANSFER OF PROPERTY (AMENDMENT) BILL— 

See “ BILL”. 

TRANSFER OF SHIPS RESTRICTION (REPEALING) BILL— 

See ‘‘ Indian ——”’’ under ‘‘ BILL ’’ 

TRANSPORTATION BILL— 

See ‘‘ Abolition of ——” under ‘“‘ BILL ”’ 

TRICYCLES— 

Import duty on bicyeles and ——. (Discussed under Finance Bill). 
Vol. II (3922) 3545. : 

TRIMMERS AND STOKERS— Z 
Resolution re employment of young persons as —— and employment 

of young persons at sea. Vol. (0922) 376-377. 

U 24 

ULTIMATE COURT OF APPEAL— 

Resolution re Vol. I (492l) 606-65. हे = 
See ५ SUPREME COURT ”. 

UMBRELLAS— 

Import duty on —— ( is and sunshad D. 
Finance Bill). Vol. I (92l) 4863 ; Vol. II (922) 8548 

UNEMPLOYMENT— 

Resolution re— 

— (Facilities for finding employment for seamen). Vol. IL cal 
(92) 035-038. : 

indemnity in ease of loss or foundering of a ship. Vol. II 
(92) 03-03: 

insurance for seamen. Vol. IT (92l} 4026-02. 

Washington Labour Conference, employment agencies and—. 
Vol. I (927) 262-269. z 

UNIFORMS AND ACCOUTREMENTS— 

Import duty on ——. (Diseussed under Finanee Bill). Vol. I 
(792I) 330. Mg 

ed 

. 



cates. See ‘‘ Code of Civil Procedure (Amendment) मं ? 
under ‘‘ BILL 

- VETERINARY SERVICES— 
‘Bee “ CIVIL —”. 
ICEREGAL ESTATE, DELHI— 

Budget. Motion to reduce demand for ‘‘ Civil Works’? re ——, 
Vol. I (292) 025-027. 

VICEROY, HIS EXCELLENCY THE— 

‘Message of thanks from a Vol. II (492)  005. 

otion of expression of gratitude to-——in connection with the 
Lausanne Treaty. Vol. TIL (923) 5037-5038. 

Speech delivered by —— on— 

Inauguration of Council of State and Legislative Assembly. Vol. 
I (392l) 9-8, 8 

Inauguration of Second Session. Vol. II (92l) 7-7. 

Inauguration of Third Session. Vol. III (922) -9. 

Prorogation of First Session. Vol. I (92l) 763-64. 

Close of Third Session. Vol. III (923) 5093-500. 

See also under “ GOVERNOR GENERAL ??, 

VICTORIA MEMORIAL— 

tary grant for Miscellaneous r¢e ——, Vol. d for 
वा (92l) 898-902 : 

_ VOTABLE AND NON-VOTABLE EXPENDITURE— 

Power of Governor General to convert non-votable items into vot- 
able items. Vol. II (922) 2625-2629. Vol. वा (923) 
3340-3342, 3477-3488. 

_ Resolution re abolition of distinctions between ——. Vol. II (922) 
322 84. 

See “* RULINGS ”’. 

_ VINEGAR— 

Import duty on ——. (Discussed under Finance Bill). Vol. IT 
(922) 8586-89. 

के Ww 

WAR CONTRIBUTION— ; 

_ Statement re India’s ——, Vol. III (923) 8870. 

‘AR OFFICE— 

Budget. Motion to reduce de:nand for ‘ Remittances *? re—— 
_ transactions. Vol. I (92l) 489-290. s 

Privilege of appearing without —— for Vakils and certain Advo- 

t
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.
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CONSOLIDATED INDEX 0 ।. 
._ WAR RELIEF TRUST BILL— 

i See ‘‘ Indian ——”’ under “ BILL ”’. 

| WASHINGTON LABOUR CONFERENCE— 

Resolution re— 

Disinfection of wool and protection of women and children from 
lead poisoning. Vol. I (492I) 2969-27. 

Establishment of Government Health Services. Vol. I (927) 

27-279. : : 

Hours of work on the draft Convention of the ——. Vol. I (92) 
249-26l. 

Minimum age of admission of children in industrial employment 

Vol. I (392l) 279-293. 

—, employment agencies and unemployment. Vol. I (92I) 

262-269. 

WATERWAYS— 

See ‘IRRIGATION AND ——”’, 

WEATHER TELEGRAMS— 

Budget. Motion to-reduce demand for ४८ Meteorology ’’ re ——. 

Vol. I (392)) 96-962. 

~ WEEKLY REST DAY— 

Resolution re——in commercial establishments. Vol. III (922) 

36-87]. 

WHEAT— 

Resolution re— 

Restrictions on the export of . pulses and oil-seeds. Vol. IIT 

(2922) 233-248. 

Stoppage of export of and Wheat flour. (Withdrawn) 

Vols TI (922) 2208. 

WHITE SLAVE TRAFFIC— 
Suppression of ——. See “‘ Indian Penal Code (Amendment) Bill 

(sections 362 and 366) ?? under ‘* BILL <i 

WHYTE, THE HON’BLE SIR FREDERICK— 

_ See ‘‘ PRESIDENT ” and “ RULING”. ~ 

WIRELESS— 

Motion to reduce supplementary demand for ‘‘ Ports and Pilotage 

re continuous service at the Sandheads, Vol. III (922) 

9i2-94. 

Statement re position of Imperial ——. Vol. गा (928) 3865-3867. 

WINES— 

ce ee on spirits and (perfumed). Vol, II (922) 35l- 

” 



]429 cONSOLADATED INDEX TO LEGISLATIVE ASSPMBLY DEBATES (92-23). 

WOMEN— : ; 

Eligibility of ——to practise at the Bar. See ‘‘ Legal Practitioners 
(Amendment) Bill’? and ‘‘ Legal Practitioners (Women) Bill” 
under ‘* BILL ”’. 

Suppression of traffic in and children. See ‘‘ Indian Penal Code 
(Amendment) Bill (sections 362 and 366) ’’ under ‘‘ BILL ’’. 

न See also under ‘‘ RESOLUTION RE ——”’. : 

: WOOL— 
= Resolution re disinfection of and protection of women and 

children from lead poisoning. Vol. I (92l)  269-27. 

= WOOLTOPS— 
Import duty on ——. (Discussed under Finance Bill). Vol. IL 

(922) 3469-3470. 

WORKMEN’S BREACH OF CONTRACT ACT— 

= Resolution re repeal of —— and certain sections of the Indian Penal 
= Code. Vol. If (92) श्श-थ्वा. 

WORKMEN’S BREACH OF CONTRACT REPEALING BILL— 

See “ BILL ??, 

WORKMEN’S COMPENSATION BILL— 

= See ‘* BILL ”’. 

; WORKMEN’S COMPENSATION IN AGRICULTUREB— 

Resolution re Vol. TT (923) 7784-798: 

WORKS OF DEFENCE BILL— 

See ‘‘ Indian ——”’ under ' BILL !?, ह 

¥ 

YARN— : 

Import duty on cotton twist and——. (Discussed under Finance 
Bill). Vol. I (492l) 839-4344 ; Vol. IT (922) 3522-3533, 

YOUNG MEN’S CHRISTIAN ASSOCIATION— 

Demand for supplementary grant for ‘‘ Miscellaneous ’? re —— in 
Simla. Vol. IT (92) 898. | 

Z 

ZOOLOGICAL SURVEY— 

Budget Demand for grant. Vol. I (92) 963-965 ; Vol. II 
(3922) 3236; Vol. ITT (928) 3670. | 

Demand for supplementary grant. Vol. II (92) 9870. 

Motion to reduce demand for grant. Vol. I (92l) 962-965. | 

LI96LA—2,000—30--28—GIPS | 
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omitted from this Index. For these reference may be made to the Th 

to the Debates published in the course of each Session. 



CONSOLIDATED INDEX 

TO THE 

LEGISLATIVE ASSEMBLY DEBATES 

924 to 926. : 

A 
ACCIDENT(S)— 

Motion to reduce d d for ‘‘ Inspection (Railways)” re— 
——at Halsa on the Eastern Bengal Railway. Vol. VII (926) 77$- 

ग्रा8. 

| ~— at flarappa and duties of Government Inspectors. Vol. IV (925) 
j 669-683. 

—— at level crossings. Vol. V (925) 683-688. 
Methods of investigation into —— on railways. Vol. VII (926) 7700- 

72. 

Pattukottai train ——. Vol. VII (926) 698-708. 

_ ACCOUNTS— 
Resolution re separation of railway —— and audit. Vol. VI (925) 332- 

36: 

ACCOUNTANT GENERAL, CENTRAL REVENUES— 
Motion to reduce demand for “Audit” re move of the office of the —— 

from Calcutta to Delhi. Vol. IV (3924) 7एश-50. 

ADJOURNMENT— 
of the House for want of quorum. Vol. VII (7926) 268. 

See “ MOTION FOR ADJOURNMENT” and “ RULINGS ”- 

ADJUSTMENTS WITH PROVINCIAL GOVERNMENTS— 
: Budget Demand for grant. Vol. IV (3924) 880; Vol. V (925) 248; 

Vol. VII (926) 2452. 
Demand for excess grant. Vol. IV (i924) 3&74 

d for suppl tary grant. Vol. IV (924) 868; Vol, VIT (926) 
255. 

ADMINISTRATION OF JUSTICE— 
Budget Demand for grant. Vol. IV (924) 80]-802; Vol. V (i923) 

2409; Vol. VII (926) 2448. 

Demand for excess grant. Vol. VIT (996) 799-7299. 
Demand for supplementary grant. Vol. TV (924) 843-848 
Mction to reduce d d for lementary grant re cost of services 

rendered to the Central Government by the Law Officers of Bengal. 
Vol. IV (3924) 843-847 

‘ADMINISTRATOR GENERAL’S (AMENDMENT) BILL— 
See under “ BILL”. 

‘ a2 



2 CONSOLIDATED INDEX TO LEGISLATIVE ASSEMBLY DEBATES (924-26). 

ADOPTION (REGISTRATION) BILL— 
Sec under “ BILL” 

ADVISORY COUNCIL FOR RAILWAYS— 
Election of the panel for the ——. Vol. VII (i926) 2479. 
Motion to reduce demand for “Working Exp dministrati 

(Railways)’’ re —— and other matters, Vol. IV (924) 547-55l 

ADVISORY PUBLICITY COMMITTEE— 
Election of members to the panel of ——. Vol. IV (4924) 708, 

AEROPLANE FLIGHTS— Sie 
Appreciation of arrangements made for —— by Members of the Legis- 

lature. Vol. V (7925) 2802-2803. 

AGENCY SUBJECTS— 
Budget Demand for grant for payments to Provincial Governments on 

account of ——. . Vol. V (4925) 2408; Vol. VII (926) 2448. 

AGE OF CONSENT— 
See “Indian Penal 06606 (Amendment) Bill—Secti 375” under 

“BILL”. 

AGRICULTURE— 
Budget Demand for grant. Vol. IV (924) 853; Vol. V (4925) शा; 

Vol. VII (i926) 2450 
Demand for excess grant. Vol. IV (924) 3873. 
Demand for supplementary grant. Vol. IV (924) 85, 3877-3878; Vol. 

VI (0995) 872 
Motion for adjournment re action of Government of India in appointing 

a Royal Commission on ——. Vol. VIII (926) 59. 
Motion to reduce supplementary demand re future working of dairy 

farms at Bangalore, Wellington and Karnal. Vol. IV (i924) 3877- 
3878. 

AJMER-MERWARA— 
Budget Demand for grant. Vol. IV (i924) ॥88; Vol. V (4925) 244; 

Vol. VIT (926) 2453. 
D d for suppl tary grant. Vol. IV (i924) 863; Vol. VII (926) 

258. 
Resolution re Legislative Council for ——. Vol. V (925) 452-479. 

ALLOWANCES— 
See “ SUPERANNUATION — AND PENSIONS ”. 

AMENDMENT(S)— 
See under “ RULINGS ” 

‘ANDAMAN AND NICOBAR ISLANDS— 
Budget. Demand for grant. Vol. IV (924) 788; Vol. V (2925) 24I4; 

Vol. VIE (926) 2453. 

‘ANDAMANS— 
uti '€ aband + of the —— as a penal settlement. Vol. VHT 
(2926) 246-279. 



ANNUITIES IN PURCHASE OF RAILWAY! TTA 

“igh whether —— are votable or non-votable. Vol. IV (924) 647- 

Motion to reduce demand for “Interest on Ordinary Debt and Reduc- 

tion or Avoidance of Debt’? re ——. Vol. IV (924) 640-652; Vol. 
V (4925) 233-2330. 

APPRAISERS— 
Motion to reduce demand for “Customs” re insufficient number of —,- ail 

cae especially at Karachi. Vol. VII (i926) 292-298. 

APPROPRIATION FROM DEPRECIATION FUND (RAILWAYS)— 
Budget Demand for Grant. Vol. V (925) i805; Vol. VIT  (926) 

956. 

APPROPRIATION TO DEPRECIATION FUND (RAILWAYS)— न 

Budget Demand for grant. Vol. V_ (9259) 805; Vol. VII (99) js 

956. 

APPROPRIATION TO THE RESERVE FUND (RAILWAYS)— 
Budget Demand for grant. Vol. ए (925) 805; Vol VII (99) 

956. is 

ARBITRATION BILL--- 
Indi 

o
e
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, ee FUND— 2 : 
} Proposed creation of an ——. Vol. VII (3926) 2677-2690 

_  ARCHAOLOGY— 
Budget Demand for grant. Vol. TV (4924) 830-83I; Vol. ए (9०5) 

5. 240; Vol. VII (926), 2449. 

Demand for excess grant. Vol. IV (924) 3873. 
_ Demand for supplementary grant. Vol. VII (4926) 2677-2690. 

ARMY DEPARTMENT— ii 
“Budget Demand for grant. Vol. V (925) 2407-2408; Vol. VII (4926) 

५ 2447, = 

Motion to reduce demand for ——. (Criticism of administration). Vol. = 
IV (i924) 776-I793. 

Motion to reduce demand for “Emigration—Internal” re treatment of 
emigrants to ——. Vol. IV (i924) 854-567. 

Non-recurrent grants out of the surplus of 925-26 to Bombay, Burma, 
the Central Provinces and ——. Vol. V (4925) 2499-2507 

ASSEMBLY— 
‘Sec * LEGISLATIVE ASSEMBLY ”. 

ATTACHMENT OF SALARIES— 
Limit of exemption from——. See “ Code of Civil Procedure (Amend 

ment) Bill (Section 60) ? under BIL #2 



& 
4 CONSOLIDATED INDEX TO LEGISLATIVE ASSEMBLY DEBATES (924-26). : 

AUDIT— 
- Budget Demand for grant. Vol. IV (924) 7एश-790; Vol. V (925) 

* 9409; Vol, VII (926) 2448. 
Motion to reduce demand for grant re —— of military expenditure, move 

ह of office of A. G. 0. R. from Calcutta to Delhi, expenditure on office 
for the Lloyd Barrage scheme, etc. Vol. IV (4924) 797-80l. 

See “ AUDIT (RAILWAYS) ”. 

AUDIT (RAILWAYS)— 
Budget Demand for grant. Vol. V (925) 688-698; Vol. VII (926) 

73-722, 728-732. 

| Demand for supplementary grant. Vol. VI (925) 364. 
Motion to reduce demand for grant re— 

¢ 

a Cost accounting system. Vol, VII (i926) 728-732. 
Powers of the Publ’ Accounts Committee with regard to railway 

! accounts, Vol. VII (7996) 777-728 
ss Separation of Audit from Accounts, Vol. V (925) 688-698. 
i : Separation of Audit from Accounts, effect of —— on the East Indiaa 
| Railway. Vol. VIL (i926) ॥7$-77. 
i Resolution vr separation of railway accounts and ——. Vol. VI (4925) 
| = ]88-364, 

i 
Hs : AUTOMATIC COUPLERS— 
i Motion to reduce demand for “Working Expenses—Repairs and Main- 
: tenance and Operation (Ra lways)” r Vol. V (i925) 7788. 
| पाश, 

AUXILIARY FORCE— 
Resolution re amalgamation of the Indian Territorial Force with the —, 

Vol. TV (4924) 223-252, 

AVIATION— 
Budget Demand for grant. Vol. IV (924) 853; Vol. V (4925) 24l; 

Vol. VII (926) 2450. 
Demand for excess grant. Vol. IV (924) 3874. 
Demand for supplementary grant. Vol. VII (926) 236-237; Vol. VIII 

(4926) 548. 
Motion to-reduce di id for I tary grant re gs for ser- 

* vice in —— for Indians. (Discussion not permitted), Vol, VIIL 
(7926) 548, 

B 

See “RULINGS ”. 

BALUCHISTAN— 
Budget Demand for grant. Vol. IV (924) 880; Vol. V (2925) 243; 

Vol. VIT (i926) 2453. 
D d for I tary grant. Vol IV (I924) 86; Vol. V (3925) 

05. 

BAMBOO PAPER INDUSTRY (PROTECTION) BILL— 
See under “ BILL 



CONSGEIDATED INDEX 70 LEGISLATIVE ASSEMBLY D: 

BAR COUNCILS BILL— 
See “ Indian ——” under “ BILL”. 

BEGGARY— 
Resolution re prohibition of —— and vagrancy. Vol. VII (99) 624- 

: 638. 

BENGAL— 
: 

Resolution re transfer of Sylhet and Cachar to —. Vol. V (925) 50- 

64; Vol. VI (3925); 628-629. 

१ BENGAL CRIMINAL LAW AMENDMENT ORDINANCE— 

Resolution. re ——. Vol. V  (3925) 395-440, 820-853. 

BENGAL CRIMINAL LAW AMENDMENT (SUPPLEMENTARY) BILL— 

See under “ BILL”. 

BENGAL PILOT SERVICE— 
Motion to reduce demand for “Ports and Pilotage” re ——. Vol. IV. 

(2924) 804-807. 

p
u
e
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BENGAL REGULATION III OF 88-- 
Resolution re repeal of ——. Vol. IV (924) 2043-2080. 

BENGAL STATE PRISONERS— 
Motion for Adjournment re hunger strike by the —— in the Mandalay 

Jail. Vol. VII (4926) 799, 853-872. 
Statement re hunger strike by —— in the Mandalay Jail. Vol. VIL 

(9296) श0ण4३-शाए, श७0.. - , 
Statement re treatment of —— in Bengal. Vol. IV (4924) 988-989. _ 

BENGAL STATE PRISONERS REGULATION (REPEAL) BILL— 

See under ‘‘ BILL”. 

BERAR— 
Motion to reduce demand for “Foreign and Political Department” re 

administration of ——. Vol. IV (4924) 695-698. 

BERAR LAND REVENUE BILL— 
See under “ BILL”. : 

BILL— 
Apsinistrator GENERAL’s (AMENDMENT)— 

Passed by Council of State. Vol. VIII (3926) 287. 
Considered and passed. Vol. VIII (4926) 545-546. 

Apoption (REGISTRATION)— 
Introduction, negatived. Vol. TV (i924) 060-063. 

Bameoo Parer Inpustry (PRrorecrion)— 

Introduction. Vol. VI (2925) 208-220. 

Considered and passed. Vol. VI (i925) 220-222. 

Passed by Council of State. Vol. VI (925) 458. 

Assent of Governor General. Vol. VII (3926) 99. 

k
i
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ए BILL—contd. 

Bencan Crrmiat Law AmenpMent (SuppreMentary)— 
Introduction. Vol. V (i925) 2803-05. 
Consideration. Vol. V (925) 2805-286. 
Adoption of Clauses 2 and 3. Vol. V (925), 286. 

| Clause 4 negatived. Vol. ए (925) 28i6-7. 
| Clause 5 negatived. Vol. ए (2925) 287-288. 

Clause 6 negatived. Vol- V (i925) 28:8-2823. 
| «>Message from the Governor General 7 ding the Assembly to 

pass the Bill in the form annexed. Vol. V (2925) 2860. 
Motion to add clauses 4, 5 and 6 negatived. Vol. V (925) 2860-2879. 
Request to Mr. President to make a certificate in terms of Rule 36-B (5), 

that the Assembly had refused to pass the Bill in the form recommend- 
ed. Vol. V (99) 2880, 

Beneat State Prisoners Reautation (Reprat)— 

Introduction. Vol. VII (4926) 884. 
Consideration, negatived. Vol, VIT (926) 03-49, 504-39. 

CaNntonMENTS (AMENDMENT)— 

Introduction. Vol. V (925) 40. : 
Considered and passed. Vol. V (925) 424. 
Passed by Council of State. Vol. V (i925) 92. 
Assent of Governor General. Vol. VI (925) 240. 

Cantonments (AMENDMENT)— 

Passed by Council of State. Vol. VIII (926) 287. 
Considered and passed. Vol. VIII (i926) 547. 

CantonmEnts (Houss AccomMopation AMENDMENT)— 
Introduction. - Vol. V (925) 424. 

a Considered and passed. Vol. V (925) 2003, 
Passed by Council of State. Vol, V rst 2952. 
Assent of Governor General. Vol. VI (925) 240. 

Centrat Boarp or REvVENUE— 

Introduction. Vol. IV (i924) 259-260. 
Reference to Select Committee. Vol. IV (924) 57. 
Presentation of Report of Select Committee. Vol. IV (4924) 703. 
Consideration of report of Select Committee. Vol. IV (i924) 940. 
Passed as amended by Select Committee. Vol. IV (924) 940. 
Passed by Council of State. Vol. IV (924) 3I6. 
Assent of Governor General. Vol. IV (924) 967. ¢ 

Coat Graptnc Boarp— 
Introduction. Vol. VI (i925) 5. 
Referred to Select Committee. Vol. VI. (4925) 52-57. 
Select Committee report presented. Vol. VI (925) 444. 
Considered and passed. Vol. VI (4925) 760-772. 
Passed by Council of State. Vol. VI (925) ॥श5. 
Amendment made by Council of State adopted. Vol. VI (925) 7460- 

46l. 

Assent of Governor General. Vol. VII (3926) 99. 



BILL—contd. 

‘Copx or Civit Procepurz (AMENDMENT)—(RECIPROCAL ENFORCEMENT OF 

DEOREES BETWEEN THE Unitep Kiyepom aNd THE Domrntons anp InpIa)— 
Introduction. Vol. IV (924) 708-09. 
Reference to Select Committee. Vol. IV (924) 326-27 

©  Womination of Mr. K. C. Neogy to the Select Committee. Vol. IV (3924). 

2992. 
Nomination ot Messrs. F. H. Ashworth and L. Graham to the Select- 

Committee. Vol. V (925) 77. 
Presentation of report of Select Committee. Vol. V (925) 89. 

Cope or Civit Procepure (AmenpMENT)—(Sectron 60)—(LIMIT 08 EXEMP~ -; 

¥ TION FOR ATTACHMENT OF SALARTHS)— 
Introduction. Vol. VI (i925) 42-43 F 
Considered and passed. Vol. VI%925) 450-453 
Passed by the Council of State. Vol. VI (925) शा7 
Assent of Governor General. Vol. VII (i926) 99. 

Cong or Cryin Procepure (Amenpwent)—(Sections 02 anp 03)— 

7 Introduction. Vol. VI (i925) 42. ; 

Referred to Select Committee. Vol. VI (925) 548-549. 4 

Presentation of report of Select Commitice. Vol. VII (926) 974. 
Consideration. Vol. VII (4926) 44-55. 
Passed. Vol. VII (926) 455. 
Passed by Council of State. Vol. VII (926) ए/श. 
Assent of Governor General. Vol. VII (99) 6. 

es or Crviz Procrpurr (Seconp AMENDMENT)—(VAKALATNAMA)— 

“Introduction, Vol. VIT (9296) 69-70 
Considered and passed. Vol. VII (3926) 2609-0. 
Passed by Council of State. Vol. VII (926) 2868. 

Assent of Governor General. Vol. VIII (998) छा. 

Cope or Civit Procepure (Seconp AmenpMEnT)—(SecuRITY FOR COSTS IN 

Seconp AppEALs)— 
Introduction, VIII (3926) 67 
Motion to consider. Vol. VIII (926) 287-288. 
Circulation adopted. Vol. VIIT (926) 288-294. 

Cope or Crranan Procepure (Awenpment)—(Diwan Bahadur T. Ranga- 
cheriar’s)—(Use of fire-arms in dispersing unlawful assemblies) 

Introduction. Vol. IV (924) 877-878, 
Reference to Select Committee. Vol. IV (i924)  402-24 
Presentation of report of Select Committee. Vol. VI (925) शव 

॥ Consideration. Vol. VI (7925) 035-2068, 
Passed. Vol. VI (i925) 068-69. 
Message from Council of State. rejecting motion to consider the — 

Vol. VI (925) 387. 

Cope or Crimtnau Procepure (AmENDMENT)—(RACIAL” DISTINCTIONS I 
criminan TRIALS)—(Mr. Patel’s)— 

Introduction. Vol. V (7925) 720-722. — 

*Motion to consider. Vol. V (3925). 946-949, ४ , 
Motion to refer to Select Committee. Vol. V (4925) 954-56. 
Motion to adjourn debate sine die adopted. Vol. V (i925) 956-962. - 



8 CONSOLIDATED INDEX TO LEGISLATIVE ASSEMBLY DEBATES (924-26). 

BILL—contd, 

Cops or Crimtnat Procepure (AMENDMENT)—(Sgcrions 09, ॥70 (4), 203, 

203 aND 46)-- 

Introduction. Vol. VI (3925) 343-346. 
Reference to Select Committee negatived. Vol, VI (2925) 223-224 

Consideration of clauses. Vol. VI (925) 225-234. 
Passed. Vol. VII (i926) 9-I20. 
Passed by Council of State. Vol. VII (3926) 355. 
Assent of Governor General. Vol, VIII (996) 60. 

- “Cove or Crrinat Procepure (AMENDMENT)—(AMENDMENT OF SECTION 44)— | 

Introduction. Vol. शा (7926) 837. x | 

= Cove or Crinrya, Procepure (AmMENDMENT)—(AMENDMENT OF Secriow 

267)— 5 हे 
Introduction. Vol. VII (926) 833. 

“Cove or Crmunat Procepure (AMENDMENT)—(AMENDMENT OF SECTION 49)-- | 

Introduction. Vol. VII (99) 885. 

Cons or एफ्राशाबबा, Procepure (Seconp AmenpMENT)—(AMENDMENT OF Sxo- 
TION 09)— 

Introduction. Vol. VII (7926) 577-578. 
Consideration. Vol. VII (i926) 042-8l, 96-203. 
Passed. Vol. VIT (926) 203-I22. 

Passed by Council of State. Vol. VIT (926) ॥एश. 
Assent of Governor General. Vol. VIII (926) 6. 

“Cope or Cromnat Procepure (Tarrp AMENDMENT)—(AMENDMENT 00 580- 

TION 99A-- INFLAMMATORY PUBLICATIONS LIKELY TO CAUSE COMMUNAL 

TROUBLE)— 
Introduction. ~Vol. VIII (926)  72-I74. 
Consideration, adopted. Vol. VITI (3926) 304-352. 
Considered and passed. Vol. VIII (926) 364-372. 
Passed by Council of State. Vol. VIII (926) 584. 

-Contempr or Courts— 
Introduction. Vol. V (925) 989-992. _ 
Circulation adopted. Vol, V (925) 2220-2I5. 
Reference to Select Committee. Vol. VI (3925) 347-372. 
Presentation of Report of Select Committee. Vol. VI (995) 2387. 
Consideration. Vol. VIT (926) 746-76. 
Passed. Vol. VII (926) 76-766, 879-85. 
Passed by Council of State. Vol. VII (926) 2047. 
Assent of Governor General. Vol. VIIT (92) 6. 

“Corron GINNING AND Presstne Facrorres— 
Introduction. Vol. TV (3924) 2996-97. 
Circulation. Vol. TV (3924) 3064-74. 
Reference to Select Committee. Vol. V (925) शा-6श. 

Presentation of report of Select Committee. Vol. V (925) 3344. 

Consideration. Vol. V (925) 2004-4. j z 
Passed. Vol. V (925) 2904. 
Passed by Council of State. Vol. V (I925) 2श्ठा. 
‘Assent of Governor General. Vol. VI (9925) 240. 
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CONSOLIDATED INDEX १0 LHOIGLATIVE ASSEMBLY DEBATES (I924-26). | 

—- BILL—contd. 

Corron Inpusrry (Sraristrcs)— 
Introduction. Vol. VII (926) 202. 

Considered and passed. Vol. VII (926) 2607-2608. 

Passed by Council of State. Vol. VIT (7926) 2866. 

Assent of Governor General. Vol. VIII (3926) ७. 

Corron Transport (AMENDMENT)— " 

Passed by Council of State. Vol. VI (2925) 528. 

Considered and passed. Vol. VI (3925) 46-62. 

Assent of Governor General. Vol. VII (926) 99. 

Covrt-Fres (AMENDMENT)— 

Introduction. Vol. IV (924) 967. 

Motion for circulation, negatived. Vol. IV (7924) 2952-54. 

Reference to Select Committee. Vol. IV (7924) 2940-54. 

Nomination of Members to Select Committee. Vol. V (7925) 252-253. 

Presentation of Report of Select Committee. Vol. VI (2925) 2394- 

Crrmat Law Rereantne anp AMENDING— 

Introduction. Vol. VII (7926) 883. 

Croat Trrees— 

* 5... Gonsideration as passed by Council of State. Vol. IV (7924) 39-20. 

Passed. Vol. IV (924) 3320. 
Assent of Governor General. Vol. IV (924) 283. 

CriivaL Trrses (AMENDMENT)— 
Passed by Council of State. Vol. VI (925) 528. 
Considered and passed. Vol. VI (I925) 46I. 
Assent of Governor General. Vol. VII (99) 99. 

Currency— 
Introduction. Vol. VIII (926). 
Circulation adopted. Voi. VIII (7926) 205-224. 

Detar Jormr Water Boarp— 
Introduction. Vol. VII (926) ॥श2. 
Consideration. Vol. VII (92g) 2658-60. 
Passed. Vol. VII (926) 2660. 
Passed by Council of State. Vol. VII (926) 2866. 
Assent of Governor General. Vol. VIII (99) 0, 

Government Trapinc Taxarron—- 
Introduction. Vol. VI (292&) 464. 
Consideration. Vol. VII (7926) 578-579. 
Passed. Vol. VII (3926) 75. 
Passed by Council of State. Vol. VII (3926)  355. 
Assent of Governor General. Vol. VIII (99) 6७. 

Gvarpians AND Warps (AmENDMENT)— 
Introduction. Vol. VII (926) 20-2I. 
Considered and passed. Vol. VIL (926) 543-545. 
Passed by Council of State. Vol. VII (4926) 355. 
Assent of Governor General. Vol. VIII (i926) ७. 
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BILL—contd, न dg 

Hixpu Coparcener’s Lraprtiry— 4 

Introduction. Vol. IV (924) 065-67. 3 

Reference to Select Committee. Vol. IV (i924) 2I84-220. 

Additions to the Select Committee. Vol. VI (2925) 073. 

Presentation of report of Select Committee. Vol. VII (4926) व७8. 

Hinov आप Owners— 
Introduction. Vol. VII (926) 8388. 

Huxpo Revicious ano Cnanrrante Trosvs—(Sir Hari Singh Gour’s)— 

Introduction. Vol. TV (7924) 879. . 

Circulation. Vol. TV (4924) 056-60. 

Reference to Select Committee. Vol. IV (924) 3504-05. 

™ Motion to adjourn debate. adopted: Vol. IV (924) - 852. 

Reference to Select Committee. Vol. ४ (925) 468-508. 

Presentation of report of Select. Committee, Vol. VII (986) 022, 

Motion for recommittal to Select Committee, negatived. Vol. VII 

(7926) 54-60. 

Hinpv Trusts (VaLipatine)— 

Introduction. Vol. ¥-(3925) 708. है 
Circulation, negatived. Vol. VI (3925) 396-399. 

Turertat Bank or Inpia (AmENDMENT)— 

Introduction. Vol. IV (924), श97. 
Cireulation. Vol. IV (i924) श97-40. 
Reference to Select. Committee. Vol, IV (924) 2994-95. 

Presentation of report of Select Committee. Vol. TV (924) 3063. 

Consideration of report of Select Committee. Vol. IV (924) 3429. 

Passed. Vol. IV (i924) 3460-6. 
Passed by Council of State. Vol. IV (7924) 3859. 
Assent of Governor General. ४०. V (i925) 70. 

TwpertaL Bank or InpiA (AMENDMENT)— 

Introduction. Vol. VII (926) 8387. 

Inpran ARBITRATION 

Introduction. Vol. V (925) 777-78. 
Circulation. Vol. VII (7926) 807-8]2. 

Fnvian Bar Covncirs— 

Intreduction. Vol. VIb (i926) 20. 
Reference to Select Committee. Vol. VII (4926) 2668-75. 
Presentation of report of Select Committee. Vol. VIII (i926) 6. 
Consideration of report of Select Committee. Vol. VIII (996) 372-427. 
Passed. Vol. VIIT (926) 47, 429-444. 
Passed by Council of State with amendment. Vol. VIIT (926) 584. 
Amendment made by Council of State agreed to. Vol. VIIT (3926) 645- 

650. 



30 BILL—contd, x 

©) Inpian Carriace or Goops py Sza— 

Inpian Cornaar (AMENDMENT)— 

Introduction. Vol. V (i925) 769-770. 
\) Circulation. Vol. V (925) 770. 

Reference to Joint Committee. Vol. VI (i925) 50-l6l. ... 
Message from Council of State agreeing to reference to Joint Com. 

~ mittee. Vol. VI (925) 257-258. 
Nomination of members to Joint Committee. Vol. VI (2925) 348. 
Presentation of report of Joint Committee. -Vol. VI (925)_. 444. 
Considered and passed. Vol, VI (3925) 772-775... saad 

Passed by Council of State. Vol. VI (925) 277. & i 

Assent of Governor General. Vol. VII (7926) 99. 

Introduction. Vol. IV (i924) 25. 
Consideration. Vol. IV (l924) 260-266. 
Reference to Select Committee. Vol. IV (i924) 266-272. 

Constitution of Select Committee. Vol. IV (924) धा. 

Presentation of report of Select Committee. Vol. IV (i924) 703. 

Consideration of report. of Select Committee. Vol. IV (924) 927-932. 

Passed. Vol. IV (i924) 939. 

Passed by Council of State with amendment. Vol. IV (4924) 76. 

_ Amendment made by Council of State agreed to. Vol. IV (i924) 95¢- 

Assent of Governor General. Vol. IV (924) 228I. 

InpiAn Cornace AMENDMENT— 
Introduction. Vol. V (995) 75-76 

Inpran Companies (AMENDMENT)— 
Passed by Council of State. Vol. VIII (i926) 287. 
Considered and passed. Vol. VIII (i926) 546-547. 

Inpran Corton (0888 (AMENDMENT)— 

Introduction. Vol. IV (924) 26-27. 
Considered and passed. Vol. IV (i924) 75-I76. 
Passed by Council of State. Vol. IV (2924) शा. 
Assent of Governor General. Vol. IV (924) 967. 

Inpian Corron (0888 (AmeNDMENT)— 

Introduction. Vol. V (925) 2735. 
Considered and passed. Vol. V (925) 2736. 
Assent of Governor General. Vol. VI (925) 240. 

Txpian Oriana Law AMenpMENtT—(PROTECTION TO PERSONS UNDER 98 

YEARS OF AGE)— 

Introduction. Vol. TV (i924) 447-448. 

Reference to Select Committee. Vol. IV (7924) 705-708 

Motion for extension of date for presentation of report of Select Com-- 

mittee. Vol. IV (3924) 376. 

Motion to withdraw instructions to Select Committee. Vol. IV (9294) 

शभ. , eA =F 4 7 % 
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BILL—conid, 

Ispun Cris, Law AmMeENDMENT—(PROTECTION TO PERSONS UNDER 78 

YEARS OF AGE)—contd. 

Nomination of Mr. K. C. Neogy to the Select Committee. Vol. IV 

(i924) 2962. 
: 

Presentation of report of Select Committee. Vol. IV (924) 3I30. 

Consideration of report of Select Committee. Vol. IV (4924) 344-3442, 

Passed. Vol. IV (924) 34565. 
Passed by Council of State. Vol. IV (i924) 3859. 
Assent of Governor General. Vol. V (925) 70. 

Inpruax Cros, Law AmenpMenr (Repeatine)—(Sir Hari Singh 

Cour’s)— 

Introduction. Vol. TV (4924) 2204-220. | 
Consideration. Vol. IV (924) 3522-3555. 
Passed. Vol. IV (i924) 3984-400I. 

Consideration rejected by Council of State. Vol. V (7925) 3668. 

Inpiw Divorce (AMENDMENT)— 

Introduction. Vol. VII (2926) 202-20I3. 
Vonsidered and passed. Vol. VII (3926) 260-262I. 
Passed by Council of State. Vol. VII (926) 2866. 
Assent of Governor General. Vol. VIII (i926) 6. 

Tsoi Evipence (Amenpment)—(Mr. K. Rama Aiyangar’s)— 

Introduction, negatived. Vol. IV (2924) 875-878. 
Introduction (Revised Bill). Vol. IV (2924) 22II-22I2. 

Reference to Select Committee, negatived. Vol. IV (i924) 400-40. 

Inptux Evinence (Amenpment)—(Mr. K. K. Chanda’s)— 

Introduction. Vol. VII (926) 837. 

Inpian Evipevce (AMENDMENT)— 

Passed by Council of State. Vol, VIII (4926) 287. : : 

Considered and passed. Vol. VIII (926) 544-545. 

Inpian Factorres (AMENDMENT)— | 

Introduction. Vol. VI (2925) 464. ’ 

Motion for circulation adopted. Vol. VI (2925) 464. 
Reference to Select Committee. Vol. VII (926) 936, 208. 
Presentation of report of Select Committee. Vol. VII (7998) 29%. 
Considered and passed. Vol. VII (3926) 962-2648. 
Passed bv Council of State. Vol. VII (3926) 2866. 
Assent of Governor General. Vol. VIII (7926) 6. 

vpn Factores (AmMENDMENT)— 

Introdsetion. Vol. VITT (9%) 68. : 
Circulation adopted. Vol. VIII (926) 224-225.
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BILL—contd. 

Inpian France (924)—- ~= 

Introduction. Vol. IV (i924) 096 & 9. 
Consideration, negatived. Vol. IV (924) 908-960. 
Message from His Excellency the Governor General recommending the 

passing of the-———. Vol. IV (I924) 966. 
Motion for leaye to introduce the-——in the recommended form,. 

negatived. Vol. IV (i924) 975-978. E
s
 

Inpian Frxance (925)— 

| Introduction. Vol. ए (2925) 840 
| Considered and passed. Vol. V (925) 2422-2630. 

Passed by Council of State with amendment. Vol. V (925) शत6. 
ह Amendment made by the Council of State considered and passed. Vol. 

V (925) ४76-2795. 

Assent of Governor General. Vol. VI (925) 240. 

Inpian France (926)— 

Introduction. Vol. VII (i926) 20. 
Consideration. Vol. VII (l926) 2485-2542, 2546-2602. 
Passed. Vol. VII (926) 2603-2604. 
Passed by Council of State. Vol. VII (i926) 2866. 

_ Assent of Governor General. Vol. VIII (926) 6. 

_ TInpian Income-Tax (AMENDMENT)— 

Introduction. Vol. IV (4924) 25-26. 
Reference to Select Committee. Vol. IV (4924) 448-449. 
Motion to extend date for presentation of report of Select Committee- 

Vol. IV (7924) 207. : z 
Nomination of Mr. Jinnah to the Select Committee. Vol. IV (924) 

207. 

Presentation of report of Select Committee. Vol. IV (924) 376. 
Consideration of Select Committee’s report. Vol. IV (l924) 990-9I- 
Passed. Vol. IV (i924) 99 
Passed by Council of State. Vol. IV (924) 2292. 
Assent of Governor General. Vol. IV (924) 2श्छा, 

Inpran Income-7ax (AMENDMENT)— 

Introduction. Vol. V (925) 629-630. 
Considered and passed. Vol. V (l925) 986-987. 
Passed by Council of State. Vol. V (925) 344. 
Assent of Governor General. Vol. VI (925) 240. 

Invraw Income-Tax (AMENDMENT)— 
Introduction. Vol. VII (926) 775. 

Reference to Select Committee. Vol. VII (926) 409-28. 

Constitution of Select Committee. Vol. VII (996) 2480- 

Presentation of renort of Select Committee. Vol. VII (926) श>- 

Consideration. Vol. VII (996) 2644-2658. 
Passed. Vol. VII (3926) 2658. 
Passed by Council of State. Vol. VII (i926) 2866. 

Assent of Governor General. Vol. VIII (3926) 0. 
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* Ixpian Ixcome-tax (AMENDMENT)—(AMENDMENT OF SECTION 48)-- 

Introduction. Vol. VII (i926) 896. 

c= > 4 Inpian Iycomm-rax. (SECOND AMENDMENT)— 

Introduction. Vol. V (925) — 985. 
Considered and passed. Vol. V (I925) 2645-2646. 
Passed by Council of State. Vol. V (2925) 2859. 
Assent of Governor General. Vol. VI (4925) 240. 

Inpian Insurance CoMPANTES— t 

Introduction. Vol. VI (925) 4] है 

Reference to Select Committee, withdrawn. Vol. VIT (99) 704-I7. 

Referetice to Select Committee, adopted. Vol. VII (926) 935-936. 

Inpian Liwrtation (AMENDMENT)— 
Introduction. Vol. VI (925) 47-249. 
Referred to Select Committee. Vol. VI (925) 465-467. 
Select Committee report presented. Vol. VI (7925) 799. 
Considered und passed. Vol. VI (925) 234. Sond 

Passed by Council of State. Vol. VI (7925) 458. | जि 

Assent of Governor General. Vol. VIT (4926) 99. 
Passed by Council of State. Vol. VITT (99) 287. 
Motion to consider, withdrawn. Vol. VIII (926) 540-544. 

“npian Lunacy (AmenpMENT)— 

Introduction. Vol. VII (i926) i2I-i22. 
_ Considered and passed. Vol. VII (926) 552-553 
Passed by Council of State. Vol. VII (99) 355. 
Assent of Governor General. Vol. VIII (926) हा. 

-Inpran Mepican Decrees (AMENDMENT)— 
Introduction. Vol. V-(925) 709. 

: Motion to consider, withdrawn. Vol. VII (926) 825-830. 

Ixpian Mepicat Epvcation— 
Introduction. Vol. VII (i926) 834. 

Inpran Mencuant Suippine (AMENDMENT)— 
Introduction. Vol. V (2925) 77-78. 
Considered and passed. Vol. V (7925) 253. 
Passed by Council of State. Vol. V (3925) 739. 
Assent of Governor General. Vol. VI (4925) 240. 

‘Wwpran Mercuanr Suippine (Seconp AmMENDMENT)— 
Introduction. Vol. IV (924) 255-259. 
Cireulation. Vol. IV (i924)  968-73. z 
Reference to Select-Committee. Vol. IV (i924) 2992-94 
Presentation of report of Select Committee. Vol. IV (924) 



‘CONSOLIDATED INDEX TO LEGISLATIVE ASSEMBLY DEBATES (924-26), e 

.. BILL—contd. कै 5 

-Inpian Mercuanr Suirpine (Seconp AmEnpMENT)—contd- | 
Consideration of report of Select Committee. Vol. V (i925) 424-44, J 
7444-59. = = 
Passed. Vol. V (925) 2003. 
Passed by Council of State. Vol. V (2925) 2253. 
Assent of Governor General. Vol. VI (7925) 240. 

Inpary Moror Veatoies (AMENDMENT)— 
Passed by Council of State. Vol. IV (2924) 3490. ce: 

Consideration, Vol. LV (924) 3438-39. a 
Passed. Vol. IV (924) अब्वा. हर 
Assent of Governor General. Vol. V (925) 70. 3 a 

| 

J 

Inpian Naturanizarion— 
- Introduction. Vol. VI (i925) 43. 
Referred to Select Committee. Vol. VI (2925) 453-464. 
Mr. Tonkinson added to Select Committee. Vol. VI (925) 528. 
Presentation of report of Select Committee. Vol. VII (926) 496. 
Consideration. Vol. VIT (7996) 937. 

Fd Passed. Vol. VIT (2926) 035-40, 
Passed by Council of State. Vol. VII (3926)  727. 
Assent of Governor General. Vol. VIII (926) 6. 

Paper Currency (AMENpMENT)—(Sir Basil Blackett’s)— 
Introduced and consideration adjourned. Vol. V (925) 79-98. 

_ Reference to Select Committee, negatived. Vol. V (925) 589-604, 
Consideration. Vol. V (7925) 605-62. 
Passed. Vol. V (995) ७. 
Passed by Council of State. Vol. V (925) 889. 
Assent of Governor General. Vol. VI (0925) 240. 

Ixprax Parer Currency (AMENDMENT)—(Sir P. Thakurdas’s)— 
Introduction. Vol. V (i925) 78-720. 

Inpran Passport (AmENpMENT)— 
Introduction. Vol. IV (9294) 272-273. 
Consideration. Vol. IV (3924) 455. 
Consideration of clauses. Vol. IV (I924) 455-467, 
Withdrawn. Vol. IV (2924) 467. 

Iypian Prenat Cove (AmMENDMENT)—(Srerion 375—AGE oF Consent)—(Dr. 
FT. &. Gour’s)— 

Introduction. Vol. IV (7924) 875. 
Reference to Select Committee. Vol. IV (2924) 046-056. 
Presentation of report of Select Committee. Vol. IV (924) 850. ~ 
Circulation of report. of Select Committee, adopted. Vol. IV (3924) 

2769. 

Petitions relating to——. Vol. IV (I924) 256I-2562, 283, 29I0, 2989; 
Vol. ए (995) ४, 29I. 

Recommittal to Select Committee. Vol. ए (7925) 484-485. 
Nomination of Messrs. 8. K. Datta and Amar Nath Dutt to Select 

Committee. Vol. V (925) 485-486. 



]6 CONSOLIDATED eae TO LEGISLATIVE ASSEMBLY DEBATES (4924-26). 

BILL—contd. - ; हु 

Txpianx Prenat Cope (AMENDMENT)—(SEcTION 375, AGE OF Consent)—(Dr, 

मर. S. Gowr’s)—contd. 

Report of the Committee on Public Petitions. Vol. V (i925) 329. 

Presentation of report of Select Committee. Vol. V (7925) 344, 

Consideration. Vol. V (7925) 270-273, 2823-2852, 288-2906. 3 

Motion to pass, negatived. Vol. V (4925) 2906-293. 

Ixpian Penan Cope (AmenpMENT)—(SEction 375, Acr or ConsenT)— 

Introduction. Vol. VI (7925) 45-46. 

Considered and passed, Vol. VI (925) 549-575, 729-760. 

Amendments made by Couneil of State. Vol. VI (4925) _]93-i94. 

Amendments made by Council of State agreed to. Vol. VI (2925) 458- 

460. 

Assent of Governor General. Vol. VII (i926) 99. 

Inpian Pexst Cope (AmenpMent)—(Prorection or Mrnor GIRLS AND 

SUPPRESSION OF TRAFFIC IN WoMEN aND CHILDREN)— 

Introduction. Vol. IV (4924) 23-I24. 

Reference to Select Committee. Vol. IV (7924) 66-75, 446. 

Presentation of report of Select Committee. Vol. TV (2924) 777. 

Consideration of report of Select Committee. Vol. IV (7924)  029.. 

Passed as amended. Vol. IV (924) 042-043. 

Passed by Council of State. Vol. IV (924)  3I6. 

Assent of Governor General. Vol. IV (924) 967. 

Ixpran Prenat Cope (AmenpMent)—(PunisaMent ror Seprrron)— 

Introduction. Vol. V (925) 76. 

Inpian Pewat. Cope (AmENDMENT)—(AMENDMENT OF SECTION 4)— 

Introduction. Vol. VII (926) 834- 

Inpran Pewat Cope (Amenpment)—(Orrexces Unper Cnaprers VI & VII)— 

Introduction. Vol. VII (i926) 835. 

Inpian Ports (AMENDMENT)— 

Passed by Council of State. Vol. V (925) 344. 
Considered and passed. Vol, V (925) 2003-04. 

Assent of Governor General. Vol. VI (i925) 240. 

TInpian Ports (AmenpMENT)— 
Passed by Council of State. Vol, VI (925) 528. 
Considered and passed. Vol. VI (4925) 463. 
Assent of Gove®or General. Vol. VII (926) 99. 

Txpian Post Orrice (AMENDMENT)— 
Introduction. Vol. IV (i924) 2997. 
Considered and passed. Vol. TV (924) 3086. 
Passed by Council of State. Vol. IV (i924) 3859. 
Assent of Governor General. Vol. V (4925) 70. 

TInpiay Rateways (AmenpMent)—(Reservation OF COMPARTMENTS FOR ANY 
PARTICULAR commuUNItY)—(Mr. K. C. Neogy’s)— 

Introduction. Vol. TV (3924) 4092-82. 
Considered and passed. Vol. V (4925) 5i2-525. 
Consideration rejected by Council of State. Vol, ए (i925) 668. 



BILL—contd. 

Inpian Recrstration (AmMENDMENT)—(Diwan 

Rao’s)— 
Introduction. Vol. VII (i926) 838. 

Bahad M. Ramachandra 

Inpran RecistRaTion (AMENDMENT)—(AMENDMENT OF Section 7)—(Diwan 

Bahadur T. Rangachariar’s)— 
- 

Introduction. Vol. IV (i924) 063-65. 

Circulation. Vol. IV (7924) 4022-22. 

Reference to Select Committee. Vol. VI (925) 24-257. 

Presentation of report of Select Committee. Vol. VII (7926) 943. 

Considered and passed. Vol, VII (926) 540. 

Passed by Council of State. Vol. VII (7926) 2047 i 

Assent of Governor General. Vol. VIII (996) 0 

Inpiax. Reeisrnation (AmenpMeNT)—(AMENDMENT OF S¥CTION 32)—(Mr. K. 

Rama Aiyangar’s)— 
- Introduction. Vol. IV (i924)_ 873-875. 

Reference to Select. Committee. Vol. IV (924) 4024-28. 

InpAN Sovpiers Limication (AMENDMENT)— 

Passed by Council of State. Vol. LV (2924) 240. . 

Considered and passed. Vol. IV (924) 2764-65. 
of Governor General. Vol. IV (2924) 2989. 

ee. Sonpiers Litrcatron (AMENDMENT)— 
Passed by Council of State. Vol. IV (924) 330, 

= Reference to Select Committee. Vol. IV (4924) 3425-3429. 
Constitution of Select Committee. Vol. IV (7924) 3438. 
Postponement of Select Committee. Vol. IV (3924) 40I. 
Presentation of report of Select Committee. Vol. V (925) 589. 
Consideration of report of Select Committee. Vol. V (925) 8690-89. 
Passed as amended. Vol. V (925) 892. 
Amendments agreed to by Council of State. Vol, V (i925) 89. 
Assent of Governor General. Vol. VI-(925) 240. 

Invian (Speciviep Instruments) Stamp— , डर 

Passed by Council of State. Vol. TV (7924) 240 
Considered and passed, as amended. Vol. IV (924) 2763-64. 
Message from Council of State agreeing to amendment made by Assem. 

bly. Vol. IV (924) 2829. 
Assent of Governor General. Vol. TV (4924) 2989. 

Inpian Stamp (AmenpMent)—(Mr. C. Duraiswamy Atyangar’s)— 
; Introduction, negatived. Vol. TV (3924) 4033-36. 

Inpian Stamp (AMENDMENT)— 
. Introduction. Vol. V (925) 2645. 

Considered and passed... Vol. V (2825) 2645. 
Passed by Council of State. Vol. V (925). 2859, 
Assent of Governor General. Vol. VI (3925) 240. 
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Inpraw Stamp (Vaurpatine)— 

CONSOLIDATED INDEX 70 LEGISLATIVE ASSEMBLY DEBATES = 

Introduction. Vol, TV (7924) 2202-02 

Reference to Select Committee. Vol, TV (2924) 2208-04. 

INDIAN Successton— 

Message from Council of State re reference. to Joint Committee of —. 

Vol. IV (7924)° 4238 

Reference to Joint Committee. Vol. V (2925) 740. 

Nomination of Members to Joint Committee. Vol. V (7925) 74. 

Report of Joint Committee laid on table. Vol. VI (4925) 240. 

Passed by Council of State. Vol. VI (925) 799 

Considered and passed. Vol. VI (i925) 234-35. 

Assent of Governor General. Vol. VII (926) 99 

Inpran Succession (AmENDMENT)—(AMENDMENT OF SECTION 27)— 

Message from Council of State. Vol. TV (i924) 3859. 

Reference to Joint Committee. Vol. V (925) 74. 

Nomination of members to Joint Committee. Vol. V (7925) 74. 

Report of Joint Committee laid on table.. Vol. VI.(925) 240. 

Inpran Successron (AMENDMENT)—(AMENDMENT OF Sxrcrron 33)— 

Passed by Council of State. Vol. VII (i926) 2866. 

Considered and passed with amendments. Vol. VIIT (2926) 444-447. 

Amendments agreed to by Council of State. Vol. VIII (4926) 584. 

Inpian Succession (AmENDMENT)—(Suction 57)— 

Introduction. Vol. VIII (2926) 69-70. . § 
Considered and passed. Vol. VITI (926). 296-304. 
Passed by Council of State. Vol. VIII (926) 584. 

Inpian Tarter (AMENDMENT)— 

Introduction. Vol. IV (924) 254-255. 

Reference to Select Committee. Vol. IV (3924) 449-455. 
Nomination of Members of Select Committee. Vol. IV (924) 708. 
Presentation of report of Select Committee. Vol. IV (i924) 949. 

Consideration of report of Select Committee. Vol. IV (i924) 728-729. 

Passed. Vol. IV (924) 3]9. 
Passed by Council of State. Vol. IV (i924) 8I6. 
Assent of Governor General. Vol. IV (3924) 283. 

Inpian Tarte (AMENDMENT)— 

Introduction. Vol. V (925) 987-989. 
Referred to Select Committee. Vol. V (925) 89-I99. 
Presentation of report of Select Committee. Vol. V (I925) 985. 
Considered and passed. Vol. V (4925) 2633-2644. 
Passed by Council of State. Vol. V (4925) 2859. 
Assent of Governor General. Vol. VI (i925) 240. 



BILL—contd. 

Inpran Tartry (AmENDiENT)— 

Introduction. Vol. VII (i926) 75. 
Reference to Select Committee. Vol. VII (i926) 2i2-29. 
Presentation of report of Select Committee. Vol. VII (7926) 654. 
Consideration. Vol. VII (2926) 20i3, 2038-46, 248] 
Passed. Vol. VII (926) 248-83. 
Passed by Council of State. Vol. VII (i926) 28839. 

i Assent of Governor General. Vol. VIIT (926) 6 

हैक 

Inpiax Touits— 

(7924) 820-26. 

Inpian Trave Untons— 

Introduction. Voi. V (i925) 78-79. 
Referred to Seléct Committee. Vol. V (i925) 74-744, 744-59, 759-769. 
Appointment of Mr. A. G. Clow to Select Committee. Vol. V (7925) 

2736. 

Presentation of report of Select Committee. Vol. VI (925) 444. 
Consideration, adjourned. Vol. VI (i925) 477-80. 
Consideration. Vol. VII (i926) 77-श8, 356-406, 553-577. 

ol. VII (2926) 908-934. 
by Council of State with amendment. Vol. VIT (i926) 894. 

BNE made by Council of State agreed to. Vol. VIT (7926) 266I- 
2662. 

Assent of Governor General. Vol. VIII (9296) 6. 

—
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Insouvency (AmenpDMENT)— 

Introduction. Vol. VI (i925)  43-44. 
Cireulation adopted. Vol. VI (925) 544. 
Reference to Select Committee. Vol. VII (i926) ॥7-8. 
Presentation of report of Select Committee. Vol. VII (926) 624. 
Considered and adopted. Vol. VII (4926) 040-04I. 
Passed by Council of State. Vol. VII (7926) ॥एश. 
Assent of Governor General. Vol, VIIT (996) 6. 
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Lanp Customs— 

Introduction. Vol. IV (i924) 2995-96. 
Reference to Select Committee. Vol. IV (3924) 3074-85. 
Presentation of report of Select Committee. Vol. IV (92 ) 3श8: 
Consideration of report of Select Committee. Vol. IV (i924) 3807. 
Passed. Vol. IV (3924) 3835. 
Passed by Council of State. Vol. TV (7924) 40॥. 
Assent, of Governor General. Vol. V (925) 70. 

Law or Property (AmENDMENT)— हे 5 

Introduction. Vol. V (925) परत. x 
Reference to Select Committee, negatived. Vol. VII (926) 83-825. 

Motion to consider, as passed by Council of State, negatived. Voly IV. 
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Lecat, Pracritronnrs (AmenpMent)—(TouTs)— 

Introduction. Vol. VI (925) 347. 

Gireulation adopted. Vol. VI (925) 544-548. 

Reference to Select Committee. Vol. VII (2926) 8-l9. 

Presentation of report of Select Committee. Vol. VII (i926) 974. 

Consideration. Vol. VII (926) 456-64: 
Passed. Vol. VII (2926) 464-68. 
Passed by Council of State with amendments. Vol. VII (926) 894. 

Amendments made by Council of State, agreed to. Vol. VII (99) 

2663-67. 

Assent of Governor General. Vol. VIIT (7926) 67. 

‘Lecat Pracrirroners (Fres)— 

Introduction. Vol. VII (926) 70. 

Considered and adopted. Vol. VIT (7926) 2609. 

Passed by Council of State. Vol. VII (2926) 2866. 

be Assent of Governor General Vol, VIIT (7996) 6. 

Lecistative Assempty (PRESIDENT’S Sanary)— 

Introduction. Vol. ए (925) 629. 

Considered and passed. Vol V (2925) 969-977, 399-2207. 

Passed by Council of State. Vol. V (925) 668. 

Assent of Governor General. Vol. VI (7925) 240. 

Leoistative Boptes Corrupt Pracrices— 

¥ Introduction. Vol. VI (925) 44. 

Referred to Select Committee. Vol. VI (2925) 777-780. 

Additions to Select Committee. Vol. VII (7926) 04, 69. 

Leerstative Mewpers Exemprion— 

Introduction. Vol, VI (925) 47. 

| Considered and passed. Vol. VI (925) 528-529. 

। Passed by Council of State. Vol. VI (928) शा". 

Agsent of Governor General. Vol. VIT (92) 99. 

Mapras, Bencan anp Bombay CHiLpREN ( SuppLeMENTARY)— 

Passed by the Council of State. Vol. VI (925) 528. 

Considered and passed. Vol. VI (925) 462-463. 

Assent of Governor General. Vol. VII (926) 99. i 

Mapras Crvit Covrrs (AMENDMENT)— 

Introduction. Vol. VII (4926) 20. 

Considered and adopted. Vol. VII (2926) 538-542. 

; Passed by Council of State with amendments. Vol. VII (4926) एश. 

Amendments made by Council of State agreed to, Vol. VIT (4926) 2667- 

68. 

Assent of Governor General. Vol. VIIT (7926) 6. 

Mapras Crvit, Covrrs (Seconp AwrpMeNt) 

Introduction. Vol. VIT (7926) 22 द 

Considered and passed. Vol. VIT (0926) 2484-85. ॥ 

Passed by Council of State. Vol. YT (926) 2899. Fi 

Assent of Governor General. Vol. VIII (926) 6. 
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pe 
BILL—contd, « : 

Marersity Benxerir—(Mr. ¥. MM. Joshi’ s)— 

Introduction. Vol. IV (3924) 4029-2. 

Circulation. Vol. V (925) 526, 673-697. 
हि 

Reference to Select Committee, negatived. Vol. VI (4925) 258-283, 373- 

385. 

3 “ 

ls Necoriaste INsrruMents (INTEREST)— 

© Introduction. Vol. VITI (926) 68. ‘ a 

i Considered and passed. Vol. VIII (926) 227-228. = sa 

Passed by Council of State. Vol. VIIT (926) »0. is i 

a 
2 

Opscene PUBLICATIONS — 

Passed by Council of State. Vol. IV (924) 3244. 

Reference to Select Committee. Vol. IV (2924) 3455-3460. 

Nomination of members to Select Committee. Vol. V (i925) 49-L50. 

Presentation of report of Select Committee, Vol. V (2925) 969. 

Consideration of report of Select Committee. Vol. V (7925) 207-209. 

Consideration of clauses. Vol. V_(925) 4209-2I7. 

Passed, as amended. Vol. ४ (925) 307-32I. : 

Amendments agreed to by Council of State. Vol. V (3925) 929. = 

-Assent of Governor General. Vol. VI (i925) 240. = 

हे . Oprum (AMENDMENT) — 

Introduction. Vol. VI (I925) 445. 

Considered and passed. Vol. VI (925) 775-776. 

Passed by Council of State. Vol, VI (i925) 277. 

Assent of Governor General. Vol. VII (7926) 99. 

Ovp# Courts (SUPPLEMENTARY )— 

Passed by Council of State. Vol. VI (i925) 528. 
Motion to adjourn consideration withdrawn. Vol. VI (2925) ॥श# 

Considered and passed. Vol. VI (3925) 37: 

Assent of Governor General. Vol. VII (2926) 99. 

a
o
e
 

Prevention or Dererren Revates— 

Introduction. Vol. VII (7926) 836. 

Prisons (AMENDMENT) — 

Introduction. Vol. V (2925) 770. 

Considered and passed. Vol. V (3925) 423. - 

Passed by Council of State with amendment. Vol. ए (7925) 204. 

Amendment made by Council of State agreed to. Vol. V (7925) 2644- 

2645. 

Assent of Governor General. Vol. VI (925) 240. 

- PROHIBITION OF EXPORT 07 Oarrie-- 
Introduction. Vol. VII (7926) 836. 
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BILL—contd. 

Promissory Nores (Stamp)— 
Introduction. Vol. VII (i926) 934. 
Considered and passed. Vol. VII (926) 469. 

* Passed by Council of State. Vol. VIT (926) 804. 
Assent of Governor General. Vol. VIII (I926) 6. 

Provipent Funps— 
Passed by Council of State. Vol. IV (924) 3244. 
Consideration. Vol. IV (924) 3835-39. 
Passed-as amended. Vol. IV (924) 3859. 

Passed by Council of State with further amendments. Vol. V (925) 

895. 

Amendments made by Council of State agreed to. Vol. VI (925) 9 57- 

75. 
Assent of Governor General. Vol. VII (i926) 99. 

Provipent Funps (AmMeNnDMENT)— 
Introduction. Vol. VI (4925) 445. 
Considered and passed. Vol. VI (I925) 775. 
Passed in the Council of State. Vol. VI (995) शा, 
Assent of Governor General. Vol. VII (3926) 99. 

Provincia, [Nso.vency (AMENDMENT)— 
Introduction. Vol. VIIT (7926) 68-69. 

Considered and passed. Vol. VIII (926) 294-296. 
Passed by Council of State. Vol. VIII (7926) 584. 

Retieious Enpowments (AMENDMENT)-— 

Introduction. Vol. VI (3925) 49. 
Considered and passed. Vol. VI (925) 467-469. 
Passed by the Council of State. Vol. VI (925) शा. 
Assent of Governor General. Vol. VII (926) 99. 

REPEALING AND AMENDING— 
Introduction. Vol. IV (924) 0I9. 
Considered and passed. Vol. IV (i924) 7779. 
Passed by Council of State. Vol. TV (3924) 59. 
Assent of Governor General. Vol. TV (7924) 2893. . 

Repeating anp AMENDING— 
Passed by the Council of State. Vol. VI (3925) 528, 
Considered and passed. Vol. VI (925) 463-464. 

Assent of Governor General. Vol. VII (926) 99, 

RESERVATION oF THE CoasTaL Trarrio or InpiaA— 
Introduction. Vol. VII (7926) 835. 

Sarr Law AmeNpDMENT— 
Introduction. Vol. VI (4925) ॥4. , 
Considered and passed. Vol. VI (4925) 445-450. 
Passed by Council of State. Vol. VI (925) शा". 
Assent of Governor General. Vol. VIT (926) 99. 

Sra Customs (AMENDMENT)— 
Introduction. Vol. IV (4924) 926-927. 

Considered and passed. Vol. IV (i924) 8I9. 
Passed by Council of State. Vol. TV (7924) 8]6. 
Assent of Governor General. Vol. IV (984) 2783. 

re 
fl 
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BILL— contd, 

Sixn Gurpwaras (SurpLemENTaRY)— 

Introduction. Vol. VI (925) 346. 
Considered and passed. Vol. VI (i925) 529-544. 
Passed by Council of State. Vol. VI (2925) श7 

Assent of Governor General. Vol. VII (926) 99. 

Sixp Courts (SupprmMeNTaRY)— 

Passed by Council of State, Vol. VIII (2926) 287. 
Considered and passed. Vol. VIII (7926) 546. 

Smaut Cause Courts (AitAcument or Iwmoveaste Properry)— 

Introduction. Vol. VII (926) ॥श. 
Consideration. Vol. VII (926) 545-552. 
Passed. Vol. VII (7926) 552. 
Passed by Council of State. Vol. VIT (926) 355. 
Assent of Governor General. Vol. VIII (i926) 60. 

Speers, Laws RePear— 

Introduction. Vol. V (2925) 709-74. 
Debate adjourned. Vol. V (I925) 723-729. 

_ Considered and passed. Vol. V (3925) 2645-2709, 
ee ideration rejected by © il_of State. Vol. VI (4925) 847. 

Specia Marriace (AmMenpMent)—(Sir Hari Sangh Gour's)— 

Introduction. Vol. [V (i924) 4033. 
Circulation. Vol. V (7925) 697-708. 

Specirie Revier (AMENDMENT)— 

Introduction. Vol. VII ((926) 536. 

Steez Inpustry (AMENDMENT)— 

Introduction. Vol. VII (926) 934-935. 

Consideration. Vol. VII (926) 358-I37I, I37]-I375. 
Passed. Vol.. VII (926) 875-379. 
Passed by Council of State. Vol. VII (7926) ॥श. 

Agsent of Governor General. Vol. VIIT (7926) 67. 

Steen Inpustry (Protecrion)— 

Introduction. Vol. IV (924) श्श्छा. 
Reference to Select Committee. Vol. IV (I924) 9292-2352: 
Constitution of Select Committee. Vol. TV (924) 2353. ; 
Presentation of report of Select Committee. Vol. IV (2924) 2397. 
Consideration of report of Select Committee. Vol. IV (924) 2397-2470; 
Consideration. Vol, IV (2924) 2470-2524, 2562-2962, 266-2725. 
Passed. Vol. IV (3924) 2726-273I. 
Passed by Council of State. Vol. TV (7924) 2909; 
Assent of Governor General. Vol. TV (7924) 298% 

‘ 
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BILL—coneld. 

Succession Certiricate (AMENDMENT)— 

Message from Council of State. Vol. V (i925) 204l. 
Reference to Joint Committee. Vol. V (7925) 263I-2682. 
Nomination of members to Joint Committee. Vol. V (925) 2632-2633. 

TraNsrer 07 Property (AMENDMENT)—(Sir Hari Singh Gour’s)— 

Introduction. Vol. V (925) 76-77. 
Reference to Select Committee. Vol. VII (2926) 830-833. 
Presentation of report of Select Committee. Vol. VII (926) 2047. 
Considered and passed. Vol. VII (4926) 2675-2676. 
Passed by Council of State. Vol. VII (4926) 2866. 
Assent of Governor General. Vol. VIII (99) 6. 

Transrer OF Property (AMENDMENT)— 
Passed by’Council of State. Vol. VI (2925) 073. 
Considered and passed. Vol. VI (2925) 480-48I. 
Assent of Governor General. Vol. VII (7926) 99. 

. Usurious Loans (AMENDMENT)— ‘ 

| Introduction. Vol. VIII (i926) 66. 
ह - Considered and passed. Vol. VIII (926) 226. 

Passed by Council of State. Vol. VIII (4926) 50. 

Wererkix Payments— 
Introduction. Vol. IV (924) 4028-29. 
Circulation. Vol. V (i925) 509-5I. 
Reference to Select Committee, withdrawn. Vol. Vil (7926) 768-807. 

Workmen's Breacu or Contract (RePEALING)— 
Introduction. Vol, lV (4924) 3424-3425. 

j Uonsidered and passed. Vol. V (i925) 627-628. 
q Passed by Council of State. Vol. V (925) 889. 

Assent of Governor General. Vol. VI (995) 240. 

Workmen's Compensation (AMENDMENT)— 
Introduction. Vol. VIII (i926) 66. 
Considered and passed. Vol. VIIE (926) 226-227. 
Passed by Council of State. Vol. VIII (i926) 50. 

Workmen’s Frrevom—(Mr. Joshi’s)— 
Introduction, withdrawn. Vol. IV (i924) 4032-4033. 

BILLS— 
See under ‘ RULINGS.” 

BODYGUARD— 
Motion to reduce demand for ‘ Staff, Household and Allowances of 

Governor General” re replacement of European officers of the 
é Governor General’s-——by Tndian officers. Vol. VIT (996) 23824- 

- 2325. 



BOMBAY— 

BOMB FACTORY— — . 

बे BOTANICAL SURVEY— 

...-. Budget Demand for grant. 

CONSOLIDATED INDEX TO LEGISLATIVE ASSEMBLY pepates (924-26 
सडक 

a 

the 
Non-recurrent grants out of the surplus of 925-26 to ——, Burma, 

Central. Provinces and Assam. Vol. V (2925) 2499-250l. 

Statement re discovery of a —— at Maniktola. Vol. IV (3924) 989. 

Vol, TV (2924) 830;, Vol. V (i925) ३240; 
Vol, VII (7926) 2449. 

BOUNTY(IES)— 

Demand for grant to defray the —— to the steel industry. 

250-252; Vol. VI (3925) 329-33]. 

Vol. V (4925) 

Resolution re— 
——on steel. Vol. VI (925) 305-329. 

Grant of a —— to steel manufacturing companies. Vol. V (4925) 235- * a 

250. 

Payment of —— on wagons. Vol. VI (7925)  466-I467. i 

BRANCH LINE— 

-_ “Motion to reduce demand for “ Railway Board (Railways) re new — 

rarer policy. Vol. V (925) 565-586. 

BRITISH EMPIRE EXHIBITION— = yo eee 

Motion to reduce demand for “ Miscell Depart: 

Vol. IV (2924) 872-875. 
Motion to reduce supplementary demand for “‘ Refunds” re participa- 

tion of India in the ——. Vol. V (925) 03-204. 

ré—— 

BRITISH GUIANA— 

Draft Notification in connection with emigration to —,- laid.on the table. 

Vol. VII (2926) 2764-2765. 
Resolution re emigration of Indian unskilled labourers to ——. Vol. VII 

(7926) 2840-2844. 

BRITISH INDIA STEAM NAVIGATION COMPANY—. 

Motion to reduce demand for “ Indian Postal and Telegraph Depart- 

ment "’ re subsidy to——. Vol. IV (2924) 60I-605. ae 

BUDGET: GENERAL— x 
Presentation... Vol. IV (7924) 069-I095; Vol. V  (7925) 806-899; Vol. 

VIT (7926) 979-2020. : 

General Discussion. Vol. IV (2924) 7498-29; Vol. V (९७5) 867-I92] 5 

Vol. VII (4926) 2057-2086. i 

See “DEMANDS FOR GRANTS (MOTIONS FOR REDUCTION)” — 

and “DEMANDS FOR SUPPLEMENTARY GRANTS (MO-— 

TIONS FOR REDUCTION) ”. 

See also ४“ RULINGS.” 



26 CONSOLIDATED INDEX TO LEGISUATIVE ASSEMBLY DEBATES (924-26). 

BUDGET: RAILWAYS— 
Presentation. Vol. V (2925) 295-307; Vol. VII (926) 429-40. 
General Discussion. Vol, V (925) 345-406; Vol, VII (926) 677-I644. 
See “DEMANDS FOR GRANTS—MOTIONS FOR REDUCTION— 

RAILWAY BUDGET” and “DEMANDS FOR SUPPLE- 
MENTARY GRANTS— MOTIONS FOR REDUCTION—RAILWAY 

P BUDGET.” 
See also “ RULINGS.” 

BUREAU OF INFORMATION— 
Motion to reduce demand for “ Home Department 22. ve——. Vol. IV 

(4924) 669-670. 

BURMA EXPULSION OF OFFENDERS ACT, i925— 
Resolution re——. Vol. VII (926) 974-00, 269-296. 

८ 

CACHAR— 
Resolution ve transfer of Sylhet and —— to Bengal. Vol. V (925) 50- 

64; Vol. VI (3925) 628-629. 

CANTONMENTS (AMENDMENT) BILL— 
See under ‘ BILL”. 

CANTONMENTS (HOUSE ACCOMMODATION AMENDMENT) BILL— 
See under “ BILL ”’. 

GARRIAGE OF GOODS BY SEA BILL— 

See “ Indian ——’” under “ BILL”. 

CEMENT— 
Protection of the —— industry (Discussed under the Indian Tariff 

(Amendment) Bill). Vol. VIT (7926) 273-3279, 248-2482. 

CENSUS— 
Budget Demand for grant. Vol. TV (I924) 853; Vol. V (7925) थभ्रा]. 
Demand for excess grant. Vol. IV (924) 3874. : 
D d for suppl tary grant. Vol. IV (4924) 85]. 

CENTRAL ADVISORY COUNCIL FOR RATLWAYS— 
Election of members to ——. Vol. V. (925) 395, 440; Vol. VII (3996) 

2545. 
Motion to reduce demand for “‘ Railways” re —— and other matters. 

Vol. TV (4924) 547-55!. 

CENTRAL BOARD OF REVENUE— 
Budget Demand for grant. Vol. V (995) 2408; Vol. VIT (i996) 94477. 

CENTRAL BOARD OF REVENUE BILL— 
See under “ BILL”, 



CENTRAL INDIA— 
Budget Demand for grant. Vol. IV (924) "88l; Vol. V (99) 244; पु 

Vol. VII (926) 2453. ; 
Demand for excess grant. Vol. [IV (924) 3875. 5 

i Demand for supplementary grant. Vol. TV (924) 863; Vol. V (99%) 
05, 

CENTRAL LEGISLATURE— हि 
See “ LEGISLATURE(S)” का 

+ * 

‘CENTRAL PROVINCES— 
Non-recurrent grant out of the surplus of 925-26 to Bombay, Burma, - 

the —— and Assam. Vol. V (4925) 2499-250I. 

OHATR— ८ 
See under “ RULINGS ”. 

‘CHAIRMEN, PANEL OF— 
Appointments to the ——. Vol. IV (924) 2769; Vol. IV (925) 847; 

Vol. VII (996) 767. 

" COHANDAUSI— 
Motion to reduce demand for ‘“ Working Expenses—Administration 

ह * (Railways)” re— 
Railway Training School at —-. Vol. V (99) 787-758 

ह ही Unnecessary expenditure on Superintendent of Railway Training 
हि School at ——. Vol. VIT (926) 765-770. 

CIVIL PROCEDURE CODE— 

। | See “ CODE OF CIVIL PROCEDURE ”. 

CIVIL SERVICES BILL— 
See under “ BILL”. 

CIVIL VETERINARY SERVICES— 
Budget Demand for grant. Vol. IV (924) 853; Vol. V (98) श्वा; — 

Vol. VII (4926) 2450. 
Demand for excess grant.. Vol. VII (926) 233. = 

d for I tary grant. Vol. VII (4926) 236. a 

CIVIL WORKS—INCLUDING EXPENDITURE IN ENGLAND— =e 
Budget Demand for grant, Vol. IV (924) ॥99; Vol. V (929) शा; 

Vol. VIT (990) 2452. 
Demand for supplementary grant. Vol. TV (3924) 852. 

CLOSURE— 
See under “ RULINGS ”. 

COAL FREIGHTS— 
Motion to reduce demand for “ Railway Board” re reduction of —~. 

Vol. V (2925) 586-2597. 

COAL GRADING BOARD BILL— 
See under “ BILL”.
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COAL, SOUTH AFRICAN— 
Resolution re imposition of a countervailing duty on —— imported into 

India. Vol. IV (i924) 285-329. 

COCAINE— 
Motion to reduce demand for “ Customs ? re inefficiency of the Customs 

administration and smuggling of —— and other drugs. Vol. vit 

(926) 269-276. 

CODE OF CIVIL PROCEDURE (AMENDMENT) BILL— 

See under “ BILL”. 

CODE OF CIVIL PROCEDURE (SECOND AMENDMENT) BILL— 

See under “ BILL”. 

CODE OF CIVIL PROCEDURE (SECOND APPEALS) BILL— 

See under ४ BILL”. 

CODE OF CRIMINAL PROCEDURE (AMENDMENT) BILL— 

See under “ BILL”. 

CODE OF CRIMINAL PROCEDURE (SECOND AMENDMENT) BILL— 

See under “ BILL”. 

CODE OF CRIMINAL PROCEDURE (THIRD AMENDMENT) BILL— 

See under “ BILL”. 

COINAGE (AMENDMENT) BILL— 

See “Indian ——’ under “BILL”. 

COLOUR BAR BILL—. 
See under “ BILL”. 

COMMERCE DEPARTMENT— 

Budget Demand for grant. Vol. ए (925) 2407; Vol VII (i926) 2447. 

Blection of Standing Committee for ——. Vol. IV (924) 347; Vol V 

(i925) 547; Vol. VIL (i926) 292. 

Motion to reduce demand for “ Executive Council ” re delay of —— in. 

dealing with the Report of the Indian Mercantile Marine Committee. 

Vol. VII (3926) 244-2444. 

COMMERCIAL INTELLIGENCE AND STATISTICS— s 

Budget Demand for grant. Vol. IV. (924) 853; Vol. V (4925) 243; 

Vol. VIE (4926) 2458. 

Demand for supplementary grant. Vol. IV (4924) 85, 3879-8880. .. 

COMMERCIALISATION OF ACCOUNTS— ° मर 

Motion to reduce demand for “ Indian Postal and Telegraph. Depart- 

ment” re —=, ete. Vol. V (4925) — 2292-2307. 

COMMITTEE ON PUBLIC ACCOUNTS— 

See “ PUBLIC ACCOUNTS COMMITTEE”. 



COMMITTEE ON PUBLIC PETITIONS— कु 
Election of members to serve on the ——. Vol. IV (3924) 8775 Vol. V 

(7925) 235, 299; Vol. VI (925) 073; Vol. VII (7996) 355, 
Report of the —— on certain petition relating to the I. P. 0. (Amend- 

ment) Bill (8. 375). Vol. V (2925) 29, 

COMMITTEE (SELECT JOINT)— 
See under “ RULINGS ”. 

~ COMMONWEALTH OF INDIA BILL— 
. See under “ BILL”. 

COMMUNAL REPRESENTATION— 
Motion to reduce d bs if ity of Mussulmans 

in all grades of the Customs Department. Vol. VII (99) श284- 

शश, 

Resolution re Muh: adan representations in the Imperial and Pro- 

vincial Legislatures and in the Government services, Vol. IV (924) 

772-786. 

COMMUNICATIONS— ‘ 

Motion to reduce demand for “ Railways” re appointment of Member 

for ——, ete. Vol. IV (i924) 547-55. 

COMMUTED VALUE OF PENSIONS— 
- Budget Demand for grant. Vol. VII (I926) 2455. 

COMP. 
le Motion to reduce demand for ‘ Taxes on Income ? re— 

t Discrimination against —— in assessing income-tax. Vol. VII (926) 

4 229-2223 
Extra taxation of —— registered under the Indian Companies Act 

compared with private firms. Vol. V (985) श0-208. 

COMPANIES (AMENDMENT) BILL— 
See “Indian ——” under “ BILL”. 

COMPANIES’ AND INDIAN STATES’ SHARE OF SURPLUS PROFITS - 

AND NET EARNINGS (RAILWAYS)— 

Budget Demand for grant. Vol. V (i925) 796 Vol. VII (926) 956 

fi tary grant. Vol. VI (I925)  365; Vol. VII (4926) 

2 907. 

Motion to reduce d d for suppl tary grant re reduction of third 

i class fares. Vol. VI (4925)  365. हि 

| CONTEMPT OF COURTS BILL— 

Fi See under “ BILL”. 

CONVENTION— 
See “ OCCUPATIONAL DISEASES”, and ‘ OBSCENE PUBLICA- 

TIONS ” 

CO-OPERATIVE CREDIT SOCIETIES— : 

Motion to reduce demand for “Taxes on Income” re exemption from 

income-tax of securities held by ——. Vol. V (925) 22-23, 
é 
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‘COORG— 
# oD ते for suppl tary grant. Vol. IV (i924) 862. 

t 

‘CORRUPTION ON RAILWAYS— 
ee Motion to reduce demand for “ Railway Board” re ——. Vol. V j 

| ; 598-I60. 
Motion to reduce demand for “ Working Expenses—Administration ” re 

—. Vol. शा (926) 99-3929. 

‘COST ACCOUNTING— 
Motion to reduce demand for “ Audit (Railways)” re —— system. Vol. 

*. VIL (996) 728-732. 

-COTTON CESS (AMENDMENT) BILL— 
See “Indian ——”’ under “ BILL”. 

COTTON EXCISE DUTY— 

Abolition of the ——. (Discussed under Finance Bill). Vol. VII (2926) 

2564-2570. 

Motion to reduce demand for ‘“‘ Customs” re abolition of the ——. Vol. 

V (925) 2045-2092, 288-220l. 
Resolution *e— 

Aholition ot the ——. Vol. IV (924) 2020-2043, 2955-2964, 4043-4065, 

4066-4083. 

Suspension of the collection of the —— for the rest of the year 925-26- 

Vol. VI (4925) 248-455. 

‘COTTON GINNING AND PRESSING FACTORIES BILL— 

See under “ BILL”. 

“COTTON INDUSTRY (STATISTICS) BILL— 

See under “ BILL”. 

“COTTON TRANSPORT (AMENDMENT) BILL 

See under “ BILL”. 

OOTTON YARN REELING MACHINES— 

Import duty on —— (Discussed under the Indian Tariff (Amendment) 

Bill). Vol. VIT (2926) 248. 

“COUNCIL OF STATE— 

Farewell speech to the —— and Legislative Assembly delivered by His 

Excellency the Viceroy. Vol. VII (i926) %587-289. 

Tn ation of the i of the —— and the Legislative Assembly. 

Vol. IV (924) ७-4; Vol. V (7925) ॥-; Vol. VI (2925) 7-5; Vol. 

VII (926) i-ll; Vol. VIIT (926)  -8. 

Motion to reduce demand for “ Legislative Bodies” re equality. of 

treatment of Members of the Assembly and the —— in the matter 

of allowances. Vol. VII (926) 2444-2446. 

See “ LEGISLATURES.” 

COUNTERVAILING DUTY— 

Resolution re imposition of a —— on South African coal imported into 

‘India. ‘Vol. TV (i924) 285-329. 

s
p
i
e
l
 



‘COURT-FEES (AMENDMENT) BILL— 
See under “ BILL ”. 

COURTESY OF DEBATE— 
See under “ RULINGS.”. 

CRIMINAL LAW (AMENDMENT) BILL— 
See “Indian ——" under “ BILL”. 

» ORIMINAL LAW (AMENDMENT) REPEALING BILL— 
See “Indian ——’ amder “ BILL”. 

CRIMINAL LAW REPEALING AND AMENDING BILL— 
See inder “ BILL.”. 

ORIMINAL PROCEDURE CODE— 
See “ CODE OF CRIMINAL PROCEDURE ”. 

ORIMINAL TRIBES BILL— 
See under “ BILL”. 

CRIMINAL TRIBES (AMENDMENT) BILL— . 
_ See under “ BILL.”. 

Pg re “RULINGS.”. 

CURRENCY— 

242: Vol. VII (i926) 245i. 
Demand for supplementary grant. Vol. VII (i926) 938. 

mission on Vol. VI (925) 3)-32. 

Commission on ——. Vol. VII (i926) 239-I247. 

(925) 64-89. 

CURRENCY BILL— 
_ See under “ BILL’’, 

 ousToMs— 

2042-2092, 988-2204; Vol. VII> (i926) श69-श97. 

I093-094. 

Motion to reduce demand for grant re— 

(0926) 9983-94. 

(998) 9292-98. 

CONSOLIDATED INDEX TO LEGISLATIVE ASSEMBLY DEBATES (924-26). 3] 

Budget Demand for grant. Vol. TV (i924) 876-I879; Vol. V (925) 

Motion for adjournment to discuss the composition of the Royal Com- 

Motion to reduce supplementary demand for ‘“ Miscellaneous ” re Royal 

Resolution re inquiry into the question of —— and Exchange. Vol. V 

~ Budget Demand for grant. Vol, IV (i924) 376-49; Vol. V (i925) 

Demand for supplementary grant. Vol. IV (924) 825-830; Vol. V (2925) 

Anomalies in the classification of clothing for Tariff duty. Vol. VII 

Appraisers, insufficient number of, especially at Karachi. Vol. VII 

es tton Excise Establishment (Abolition cf the Cotton Excise Duty). 
Vol. V (4925) 2045-2092, 288-220I. 4 ec 

C 



5८ 
है है 

$2 CUNSOLIDATED INDEX TO LEGISLATIVE ASSEMBLY DEBATES (924-26). 

CUSTOMS—eontd. 
Motion to reduce demand for grant re—contd. 

Failure of Government to respond to the demand for further reforms 

. (Total omission of Demand). Vol. IV (i924) 879-49. 

= Increased expenditure on Establishment. Vol. V (3925) 2203-2204. 

Inefficiency of the Administration of the Customs Department (Smug- 

cam gling of cocaine and other drugs). Vol. VII (926) 269-276. 

Overtime and Holiday Allowances. (Excess recoveries from merchants 

0 and short payment to officials of the Department). Vol. VII (29286) 

294-श97. 
हि 

Overtime and Holiday Allowances of Customs staff at Karachi. Vol. 

V (4925) 220i-2202. ij 

Paucity of Mussalmans in all grades of Customs Department. Vol. vir 

(i926) 984-29. 
Reduction of expenditure by bining the staffs of the Customs, 

४ Income-tax, Opium and Salt Departments. Vol. V (925) 2042- 

2045. 

Reduction of expenditure by combining the Customs Department with 

the Salt Department. Vol. VII (i926) श76-284. 

Revision of the Tariff. (Di ion not permitted). Vol. VII (9%) 

284-29. 

Motion to reduce demand for supplementary grant. Vol. V (4925) 094. 

CUSTOMS DEPARTMENT— 
‘See “ Motion to reduce demand for grant” under “ CUSTOMS”. 

CUSTOMS DUTY— 
Resolution re continuation of the —— on lac exported from British 

India. Vol. VII (926) 407-i409. 

D 

DAIRY FARMS— 
Motion to red || tary demand for “ Agriculture” re future 

working of —— at Bangalore, Wellington and Karnal. Vol. IV (2924) 

3877-3878. 

DEATH— 
Expression of condolence at the —— of-- 

Aiyar, Mr. A. V. V. Vol. VIT (4926) 502-503. 

| Asjadullah, Maulvi Miyan. Vol. IV (4924) 223-2235, 

| Banerjea, Sir Surendra Nath. Vol. VI (4925) ॥7-श. 

. Basu, Mr. Bhupendra Nath. Vol. IV ((924) 3555-3556. 

Bhurgri, Mr. G. M. Vol. IV (i924) 43i-3434. 

Curzon, The Marquess. Vol. V. (925) 275-27I6. 

Das, Mr. 0. R. Vol. VI (3925)" ॥7-श. 

Ghose, Mr: Satish Chandra. Vol. IV (3924) 228-2235. 

Kazim Ali, Maulvi Muhammad. Vol. VII (7926) 293-494. i 

McCarthy, Sir Frank. Vol. IV (924) 703-705. 

: Montagu, Mr. Edwin Samuel. Vol. V (925) 46-48. 

i Muhammadbhai Hajibhai, Sir. Vol. VII (7926) 80-805. 

i Mukharji, Sir Ashutosh. Vol. IV (924) 228-2285. 

2 Shams-uz-Zoha, Khan Bahadur M. Vol. V (i925) 2494-2495, 

DEBT POSITION OF INDIA— 
Resolution re—. Vol. V (988) ॥77-59. 



Reciprocal enfor of —— betwi the United Kingdom and the 
Dominions and India. See “ Code of Civil Procedure (Amendment) 
Bill” under ४ BILL”, 

DELHI— 
Budget Demand for grant. Vol. IV (i924) 880; Vol. V, (2925) 244; 

ee 

छः 

Vol. VII (7926) ४458. 
Demand for excess grant. Vol. IV (924) 3875. 

=D d for suppl ry grant. Vol. IV (924) 86-862; Vol. VII 
(2926) 258, 

DELHI CAPITAL OUTLAY— 
Budget Demand for grant. Vol. IV (i924) 892; Vol. V (925) 246; 

हि Vol. VII (99) 2455. 

DELHI JOINT WATER BOARD BILL— 
See under “ BILL.” 

_DEMANDS— 

i
o
n
 

= FOR EXCESS GRANTS— 

Statement of —— refused by the Assembly and restored by the Governor 
General in Council. Vol. IV (924) 96l; Vol. VII (7926) 684-685. 

See under ‘‘ RULINGS.”. 

overnments. Vol. IV (i924) 3874. 
Administration of Justice. Vol. VII (996) 799-288. 
Agriculture. Vol. TV (7924) 3873. 
Archeology. Vol. IV (924) 3873. 
Aviation. Vol. TV (i924) 3874. 
Census. Vol. IV (924) 3874. 

“Central India. Vol. IV (924) 3875. 
Civil Veterinary Services. Vol. VII (926) 3233. 
Delhi. Vol. IV (3924) 3875. 
Education. Vol. IV .:924) 3873. 
Emigration—External. Vol. IV (924) 3874; Vol. VIT (926) 234. 
Interest-Free-Advances. Vol: IV (I924) 3875-8876; Vol. VII (926) 234, 
Irrigation. Vol. FV (994) — 3875. 
Jails and Convict Settlements. Vol. VII (2926) 233. 
Joint Stock Companies. Vol. TV (824) 3874. 
Land Revenue. Vol. IV (i924) 3870-387. 

~ Medical Services. Vol. एए (924. 3873. 
Meteorology. Vol. TV (924) 3873. 
Mines. Vol. TV (3924) 3873. 
Miscellaneous Departments. Vol. TV (7924) 3874. 
Other Scientific Departments. Vol. IV (924) 3873. 
Police. Vol. IV (924) 2शा. 
Rajputana. Vol. TY (924) 2875. 
Refunds. Vol. IV (924) 3874; Vol. शा (926) 234. 
Stamps. Vol. TV (292¢) 387I. 
Stationery and Printing. Vol. TV (7924) 3874. 
Survey of India. Vol. IV (924) ee 

eo



84. CONSOLIDATED INDEX TO LEGISLATIVE ASSEMBLY DRLAT!S (924-26). 

DEMANDS FOR GRANTS—-GENERAL BUDGET— 

Adjustments with Provineial Governments. Vol. IV (4924) 5803 ; 
V (925) 243; Vol. VIL (4926) 2452. 

Administration of Justice. Vol IV (i924) 802-802; Vol. V (i925) 2409; 
Vol. VIL (2926) 2448. 

Agriculture. Vol. IV (924) 853; Vol. V (J925) शवा॥3 Vol. VII (926) 
2450, 

Ajmer-Merwara. Vol. IV (9924) 88l; Vol. V (2925) शवा4५ Vol. VIE 
38 (4926) 2458. 

Andamans and Nicobar Islands. Vol. IV (924) 88; Vol. ५ (2926) 
244; Vol, VII (926) 2453. : 

Archeology. Vol. IV (924) 830-I83i; Vol. V (I925) 240; Vol. VIL 

| 

(926) 2449. ( 

दर Army Department. Vol. V (i925) 2407-2408; Vol. VII (926) 2447. } 
poy Audit. Vol. IV (4924) 79-80; Vol. V (i925) 2409; Vol. VIT (i926) 

2448 
Aviation. Vol. IV (7924) 853; Vol. V (4925) 24; Vol. VII (i926) 

2450. 
Baluchistan. Vol. LV (924) 880; Vol. V (i925) 2433; Vol, VII (i926) 

2453. 2 

Botanical Survey. Vol. IV (924) 830; Vol. V (925) 240; Vol. VII 
(7926) 2449. | 

: Bounty on Steel. Vol. V (7925) 250-252; Vol. VI (i925) 329-33. 

Gensus, Vol. IV (4924) 853; Vol. V (4925)  24]I. 
Central Board of Revenue. Vol. V (i925) 2408; Vol. VII (i926) 2447. 

Central India. Vol. IV (924) 88l; Vol. V (4925) 24I4; Vol. VII (926) 

2453. 

Civil Veterinary Services. Vol. IV (924) 853; Vol. V (4925) 24; 

Vol. VII (4926) 2450. 

Giyil Works (including expenditure in England). Vol. IV (924) © 879; 

Vol. V (i925). 249; Vol. VII (7926) 2452. 

Commerce Department. Vol. V (7925) 2407; Vol. VIT (926) 2447. 

Commercial Intelligence and Statistics. Vol. IV (924) 853; Vol, V 

ca (925) 24i2; Vol. VIT (2926) 2450. 

Commuted Value of Pensions. Vol. VIL (926) 2455. 

Qurrency. Vol. IV (4924) 876-I879; Vol. ४ (2925) 24I2; Vol, VII (2926) 

245). 

Gustoms. Vol. IV (4924) i876-I49; Vol. V (4925) 2042-2002, 988-8904; 
Vol. VIL (4926) 2i69-297. 

- Delhi. Vol. TV (7924) i880; Vol. V (7925) 244; Vol. VIT (926) 2453. 

Delhi Capital Outlay. Vol, IV (924) 882; Vol. ५ (925) 2436; Vol. VIL 

(i926) 2455. ह 

Education. Vol. LV (4924) 3843-849; Vol. V (925). 280; Vol, VII । 

$ (4926) 2449, ह 

Education, Health and Lands, Department of. Vol. V (7925) 2406; 

Vol. VII (926) 2447. 

Emigration, External. Vol. IV (924) 867; Vol. V (92%) 2482; Vol 

VIL (3926) 245i. : 

Emigration, Internal...Vol. IV (4924) 853-I867; Vol. V_(4995) ॥भ:  ) 

Vol. VII (7926) 245I. हि 
Excise. ५४० IV (984) 445-457. 
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“CONSOLIDATED INDEX TO LEGISLATIVE ASSEMBLY DEBATES (7924-26) 

DEMANDS FOR GRANTS—GENERAL BUDGET—contd. 

Executive Council. Vol. V (9295) 2344-2405; Vol. VII (926) 2325-2369, 
2388-2444. 

Expenditure in England under the control of the High Commissioner 

cae for India. Vol. TV (924) i88!; Vol. V (2925) 246; Vol. VII (2926) 
2454 

_. Expenditure in England under the control of the Secretary of State for 

India. Vol. IV (924) 884 Vol. V (i925) 244; Vol VII (09986) 

2454. ‘Soa Somes 

Famine Relief. Vol. IV (4924) 879. oe 

Finance Department. Vol. V (925) 2407; Vol. VIT (926) 2447 s 

Foreign and Poiltical Department. Vol. V (925) 2406; Vol. VIT (926) 

2446. 

‘orests. Vol. TV (i924) 458-I464; Vol. V (925) 2282-2289; Vol. VII 

(7926) 2255-2258 
* General Administration. Vol. IV (i924) 654-70], 74I-I797. 

Geological Survey. Vol. IV (924) 829; Vol. ४ (3925) 2409; Vol. VII 
(4926) 2449. 

Home Department. Vol. V (925) 2406; Vol. VII (926) 2446. 
Hyderabad. Vol. IV (i924) 88; Vol. V (925) श्वा+ Vol. VII (i926) 

I Postal and Telegraph Department. Vol. IV (924) 566-605; 
~ Vol. V (995) 2980-2308; Vol. VIT (026) 2264-2308, 2455 

ian Posts and Telegraphs, Capital outlay on. Vol, V (925) 246. 
“Indian Stores Department. Vol. VHT (926) छा 
Indo-Furopean Telegraph Department. Vol. IV (i924) 629-640; Vol. 

V (i925) 2308-23I3; Vol. VIT (926). 2309, 2455. 
Indo-European Telegraphs, Capital outlay on. Vol. V (7925) 246- 
Industries. Vol. IV (924) 853; Vol. V (7925) श्वा।; Vol. VII (99) 

+ 2450. 
Industries and Labour, Department of. Vol. V (i925) 2408; Vol. 

VIE (3926) 2447. 
-Tnterest-Free Advances (Disbursements of Loans and Advances). Vol. 

IV (924) 882; Vol. V (925) 246; Vol. VIT (2926) 2455 
interest on Miscellaneous Obligations. Vol. IV (924) 653; Vol. V. 

: (925) 2405; Vol. VIT (7926) 289-2828. 
Interest on Ordinary Debt and Reduction or Avoidance of Debt. Vol. IV 

(4924) 640-653; Vol. V (i925) 233-9342; Vol. VII (926) 2309- 
छ्श 

द _ Trrigation, Navigation, Embankment and Drainage Works. Vol. Iv 
= (7924) 566: Vol. V (7925) 2289: Vol VII (926) 2258-2264. 

Trrigation Works. Vol. V ((925) 246: Vol. VII (926) 2455 
Jails and Convict Settlements. Vol. TV (924) 808. 
Joint Stock Companies. Vol. TV (924) 868-I872; Vol. V (925) 247; 

Vol. शा (3926) 245I. 
Land Revenue. Vol. lV (3924) 445. 

~ Legislative Bodies. Vol. V (925) 2406; Vol. VIT (7926) 2444-2446, 
Legislative Department. Vol. V (i925) 2406; Vol. VIT (7926) 2446. 
Loans and Advances Bearing Interest (Disbursements of Loans and 

Advances). Vol. IV (3924) 882; Vol. ए (995) शव7; Vol. vil 
(7926) 2456. —— 



86 CONSOLIDATED INDEX TO LEGISLATIVE ASSEMBLY DEBATES (2924-26) : 

DEMAND FOR GRANTS—GENERAL BUDGETS—coneld. 
Medical Services. Vol. IV (4924) 850-852; Vol. V (925) श्वा0; Vol. 

VII (i926) 2450. ; ‘ 
Meteorology. Vol. IV (924) 820-I829; Vol. V (928) 2409; Vol. VII 

(926) 2448. 
Mines. Vol. IV (924) 88-843; Vol. V (925) 240; Vol. VII (926) 

2449. 

Mint. Vol. IV (984) 879; Vol. ए (928) 289; Vol. VII (926) 245. 
en Vol. IV (924) 880; Vol. V (4925) 243; Vol. VII (99) 

5l, 

Miscellaneous Departments. Vol. IV (l924) 872-I875; Vol. V (7995) 4) 
242; Vol. VII (926) 245i. हे 

North-West Frontier Province. Vol. IV (2924) 880; Vol. V (925) 343; 
Vol. VIE (3926) 2452. 

Opium. Vol. IV (3924) 429-430; Vol. V (925) 2204-2937, 2954-997I; 
Vol. VII (926) 2237-2254. 

Other Scientific Departments. Vol. IV (2924) 848; Vol. V (3925) श्वा0; 
Vol. VII (926) 2449. 

Payments to Provincial Governments on t of admi 
Agency Subjects. Vol. V (i925) 2408; Vol. VII (926) 2448. 

Police. Vol. IV (4924) 804; Vol. V (925) 2509; Vol. VII (i926) 2448. 
Ports and Pilotage. Vol. IV (7924) 804-807; Vol. Y (7925) 2409; Vol. 

VIT (986) 2448. 
Public Health. Vol. IV (924) 852; Vol. V (2925) 240; Vel. शा (99%) 

2450. 

Public Service Commission. Vol. VIT (926) 2446. 
Railways (For 924). Vol, IV (4924) 465-566. 
Railways dnd Irrigdtion Works (Expenditure charged to Capital). Vol. 

IV (3924) 3882. is 

Rajputana. Vol. TV (i924) 768; Vol. V (925) 244; Vol. VIT (99७) 
2453. हू 

ation of 

umn
 

bhb
ota

d 

Refunds. Vol. IV (924) 880; Vol. V (99889) 283; Vol. VIT (996) 
2452, 

Salt. Vol. TV (7924) 423-428; Vol. V (i925) श»-960, 276-288; Vol. 

VIT (99) 2333-2204. 
Security Printing Press, Capital outlay on. Vol. VII (i926) 2454. 
Separation of Accounts from Audit. Vol. VII (926) 2447. 
Staff, Houschold and Allowances of the Governor General. Vol. V (925) 

2405-2406; Vol. VII (926) 2323-2395. 
Stamps. Vol. IV (i924) 457-458; Vol. V (i995) 2273-9982; Vol. शा 

(926) 2254-2955. 
Stationery and Printing (including expenditure in England). Vol. IV 

(4924) 880; Vol. V (2925) 243; Vol. VIT (2926) 2452. 
Superannuation Allowances and Pensions (including expenditure in 

England). Vol. IV (924) 879; Vol. V (925) 2४2; Vol. VII (926) 

2452. 

Survey of India. Vol. TV (i924) 827-820; Vol. V (925) 24095 Vol. VIL 

(7926) 2448. 
Taxes on Income. Vol. IV (924) 429-493; Vol. V (925) 2098-श»; 

Vol. शा 0996) 298-2228, 

Telegraphs, Capital outlay on. Vol. IV (924) 882. 

Vizagapatam Harbour, Capital outlay on. Vol. VIT (7926) 2455. 

Zoological Survey. Vol. IV (i924) 830; Vol. V (7925) 240; Vol. VII 

(7926) 2449. : 

i
”
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CONSOLIDATED INDEX TO LEGISLATIVE ASSEMBLY DEBATES (924-26).  8T 

DEMANDS FOR GRANTS—RAILWAY BUDGET— 

Appropriation from Depreciation Fund (Railways). Vol. V (i925) 805; 

tj Vol. VII (926) 956. ; 

Appropriation to Depreciation Fund (Railways). Vol. V (I925) 805; 

Vol. VII (926) 956. 
Appropriation to the Reserve Fund (Railways). Vol. V (I925) 8055 

Vol. VII (926) 956. 
Audit (Railways). Vol. V (925) 688-698; Vol. VII (099) 77३-722, 

728-47382. 

Companies’ and Indian States’ share of Surplus Profits and Net, Earn- 

ings (Railways). Vol. V (925) 796; Vol. VII (7926) 956. 

_ Inspection (Railways). Vol. V (925) 669-688; Vol. VII (926) 697- 

73. - 

Miscellaneous (Railways). Vol. V (925) 805; Vol. VII (926) 956. 

New Construction (Railways). Vol. V (925) 797-798; Vol. VII (7926) 

957. 

‘Open Line Works (Railways). Vol. V (925) 798-I805; Vol. VII (2926) 

957. 

“Railway Board (Railways). Vol. V (925) 483-545, 549-67; Vol. vir 

(926)  655-697. 
Railways (For 924). Vol. IV (924) 465-566. 

Strategie Lines—Expenditure charged to Capital (Railways). Vol. v 

(925) 803; Vol. VII (4926) 957. 

Strategic Lines—Expenditure charged to Revenue (Railways). Vol. V 

(4925) 805; Vol. VII (926) 957. 
Working Expenses—Administration (Railways). Vol. पर (i925) 699- 

१734, ॥789-777; Vol. VII (i926) ॥732-798, 806-85, 894-955, 

Working Expenses—Repairs and Maintenance and Operation (Rail- 

ways). Vol. V (i925) 777-796; Vol. VII (i926) 956. 

DEMANDS FOR GRANTS—MOTIONS FOR REDUCTION—GENERAL 

BUDGET— 

AvupIT— 
Audit of military expenditure, move of office of Accountant-General, 

Central Revenues, from Calcutta to Delhi, expenditure on & new 

audit office for the Lloyd Barrage Scheme, etc. Vol. IV (i924) एश- 

380I. 

Customs— 
‘Anomalies in the classification of clothing for Tariff duty. Vol. VII (99) 

- 993-294. ध 

Appraisers, insufficient number of, especially at Karachi. Vol. Vil 

(926) 9929-93. 
Cotton Excise Establishment (Abolition of the Cotton Excise. Duty). 

Vol. V (2925) 2045-2092, -288-990. 
Failure of Government to respond to the demand for further reforms 

(Total omission of Demand). Vol. IV (i924) 379-439. 

Increased expenditure on Establishment. Vol. V (i925) 2203-2204. 

Inefficiency of the Administration of the Customs Department (Smug- 

gling of cocaine and other drugs.) Vol. VII (7926) -969-276. 

Overtime and Holiday Allowances. (Excise recoveries from merchants 

and short payment to officials of the Department). Vol. VII (99) 

294-श श. 
i



88. CONSOLIDATED INDEX TO LEGISLATIVE ASSEMBLY DEBATES (924-26). 

DEMANDS FOR GRANTS—MOTIONS FOR REDUCTION—GENERAL. 
BUDGET—contd. 

Customs—contd. 
Overtime and Holiday Allowances of Customs staff at Karachi. Vol. V 

(3925) 2202-2202. 3 
Pancity of Mussalmans in all grades of Customs Department. Vol. VII 

(2926) श84-श9. 
5 Reduetion of expenditure by bining the staffs of the Customs, Income- 

‘ tax, Opium and Salt Departments. Vol. V (925) 2042-2045. 
Reduction of expenditure by combining the Customs Department with 

the Salt Department. Vol. VII (7926) श76-श84. 
Revision of the Tariff. (Discussion not permitted.) Vol. VIT (7926) ५ 
=~ 284-29, , 

s Epucarion— : 
Discussion #€ grants to the Benares, Aligarh and Delhi Universities and : other institutions. Vol, TV (7924) 843-2849, पर 

Emrerstton—Internar— 
Treatment of emigrants to ‘Assam, recruitment from Agency Tracts, Admi- 

is nistration of the Assam Labour and Immigration Act, ete. Vol. IV 
(3924) . 7854-67. 

Excise— 

Excise policy of the Government of India. Vol. TV (7924) 445-457. 

Executive Counem— 
Criticism of whole administration of Government of India, political 

= situation, Kohat affairs, military policy, appointment of an Indian 
; _ as Finance Member, ete., ete. (Total Omission of Grant). Vol. V 

= (7925). 2344-2404. : 
Early appointment of the Royal Commission on Reforms and criticism 

of administration of Government of India (Total Omission of Grant). 
Vol. VII (996) 2826-2569. 2388-2444. 

Indian Mercantile Marine Committee, Delay of Commerce Department in 
dealing with report of.. Vol. VIT (926) 2443-2444. 

Forest— 
Greater expenditure on Forests than the revenue realised from them. 

Vol. V (925) 2286-2289, 

Indianisation and scheme for the new College of Instruction. Vol. शा 
(7990) 2255-2258. 

Indianization of Forest Service. Vol. V (925) 2282-9986. 
Policy re Forest Research Institute, training of forest probationers, 

Indianization, etc. Vol. TV (7924) 458-464. 

Gexerat ApMINISTRATION— 
Army Department— 
Criticism of administration by the Army Department. Vol. TV (924) 

7776-798. 

Education, Health and Lands Department— 
Criticism of administration by the Education, Health and Lands Depart- 

ment. Vol. TV (924) ॥74-759. 



._. DEMANDS FOR GRANTS—MOTIONS FOR REDUCTION—GENERAL. : by 

= BUDGET—contd- 3 = 

Generat ApMINISTRATION—contd. डा 

Finance Department— as 

Financial adjustment between the Government of India and the Im- 
perial Government. Vol. IV (924) 759-766. 

Foreign and Political Department— 

Jaito incident, administration of Berar, and criticism of administra- 
<= tion by F. and P. Department. Vol. [V (2924) 687-70 . 

Home Department— 

Criticism of administration by Home Department. Vol. IV (2924)) 
655-687. 

AIndustries and Labour Department— : 

Welfare of Indian Labour. _ Vol. IV (2924) 766-76. 

Grotocica, Survey— 
Provision of scholarships. Vol. IV (924) 829. $ 

‘OSTAL AND TeLEGRAPH DEPARTMENT— 

Abnence of provision for depreciation of capital and subsidy to the 8. I. 5 
>> कि N. Go. Vol. IV (924) 60-605. oS ee 

Amalgamation of Post and Telegraph traffic. Vol. V (7925) _ 2290, a 
| Amounts to be credited to postal revenue for services rendered. Vol, VIE 

+4 (7926) 2299-2300. 

Burdensome rates charged by the P. and T. Department, Commercialisa- 

tion of accounts, Long distance telephones, capital outlay, ete. Vol. 
V ((925) 2292-2307. 

Conveyance of Mails—Railway Charges. (Special trains for mails). Vol 
हि TV (924) 599-60I. 

Cost of agency in the Telegraph Department. Vol. VII (3926) 2300- 
2804. 

Direction. (Criticism of administration by the P. and T Department). 
Vol. TV (7924) 866-I588. 

Grievances of Engineering Branch of the Telegraph Department. Vol. 
VII (926) 2305-2307. 

Grievances of postal employees. Vol. VIT (926) 2293-2298. 
Grievances of Telegraph peons. Vol, V (925) 2290-2299. 
House tent allowances under ‘‘Presidency and District Offices—Telegraph 

Signal’ Offices and Presideney and District Offices, Radio Offices ”. 
Vol. TV (7924) _ 595-598. 

Officers under the several sub-heads. Vol. TV (924) 598-3599. 
Postal services in rural areas. Vol. VIT (926). 2307-2808. 
Presidency and District Offices—Post Offices (Criticism of administra- 

tion) Vol. TV (924) 588-597. 
Reduction of postal rates. Vol. VII (926) 2964-9292. 
Telegranhists under ‘“ Presidency and District Offices—Telegraph Signa 

Offices”. Vol. TV (924) ॥59-595. 

‘ 



40 CONSOLIDATED INDEX TO =| ASSEMBLY DEBATES (924-26). 

DEMANDS FOR GRANTS—MOTIONS FOR REDUCTION—GENERAL 
BUDGET—contd. 

_ Invo-Evropran Teregrapx DeparTMENtT— 
Retrenchment. Vol. IV (924) 638-640; Vol. V (4925) 2308-232. 
Transfer of headquarters from England to India. Vol. V (925) 23i2- 

233. 
Working Exp: (Criticism of administration), Vol, IV (4924), 629- 

638. 

Apteresr on Misceitangous Osrications— 

Rate of interest on Post Office Cash Certificates. Vol. VII (99%) 
232-2328. 

Awterrst on Orpinary Desr anp Repuction 08 AvorpANce 07 DestT— 

Annuities in Purchase of Railways (Motion disallowed). Vol. IV (924) 
640-653. 

Classification of capital portion of railway annuity and annual payments 
for redemption of British War Loan as non-voted, allocation between 
revenue and capital, ete. (Total omission of Grant). Vol. V (99) 

\ 233-2330. 

General Reduction. Vol. V (4925) 2330-2340, 2340-234; Vol. VIL (i926) 
2309, 23I-2320. 

Trricarion, Navication, EmeankmMent AnD Dratnace Works— 

Prevention of floods and famine. Vol. VII (i926) 2258-2964 

Jot Stock Companirs— 

Protection of shareholders in public companies, necessity for a Patents, 
Trade and Property Registration Act in India, newspapers to criticise 
the prospectus of intended companies, etc. Vol. IV (924) 868- 
872. 

‘LEGISLATIVE Bopirs— 

Equality of treatment of Members of the Legislative [Assembly and the 
Council of State re allowances. Vol. VII (926) 2444-2446. 

“Mepicat Services— 

Central Research Institute at Delhi, Indianization of the Civil Medical 
Services, ete. Vol. IV (924), 850-852. 

MetTEoroLocy— 
‘Abolition of the Simla Meteorological Office, r dation of the 

Enqniry Committee on the “Okhara’” period for “Summer time”, 
Caleutta~ office, publication of weather reports in Madraa, ete 
Vol. एए (924) 82-29. 

“Mixes— 

Welfare of workers in Mines. Vol. IV (4924) 83-849, 

-Miscettanzovs DrrartMents— 
British Empire Exhibition. Vol, IV (i924) 872-875 
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DEMANDS FOR GRANTS—MOTIONS FOR REDUCTION—GEN ERAL 

BUDGET—contd. 
0शएफस्-- 
Complete stoppage of opium consumption in India with a substantial 

beginning in the year. Vol. VII (4926) 2237-2240. 

Opium policy of the Government of India. (Total omission of Grant 

and nominal reduction discussed together.) Vol. V (925) 2204-2237, 

2254-2270. 

Opium policy of the Government of India. Vol. VII (926) 3240-2253. 

Ports aND PrLotaGe— 
; 

Vizagapatam Harbour, provincialization of the Bengal Pilot Service, 

recruitment of seamen, etc. Vol. IV (4924) 7804-807. 

Saur— 
Capital cost charged to reyenue. Vol. V (925) 278-284. . 

Constitutional issue and salt administration. (Total omission of Grant). 

Vol. IV (2924) 423-428. 
Extension and improvement of salt manufacture in India, Revival of 

salt industry on the Orissa coast, etc. Vol. V (925) 2987-259. 

Improvement in the production of salt. Vol. VII (926) 2223-2224. 

Increase in expenditure. Vol. ४ (925) 285-श 97. 

Increased cost of administration. Vol. V (7925) 284-285. 

Manufacture of salt by private enterprise. Vol. V (7925) 276-श78. 

Revision of pay of Assistant Inspectors in the Madras Presidency. Vol. 

«| © V (2925) 2987-288. ue 

Srarr, HovseHoip AND ALLOWANCES OF THE Governor Gi मु 

Replacement of European officers of the Governor-General’s Body Guard 

by Indian officers. Vol. VII (3926) 2324-2325. 

Sramps— 
Devanagari Script, desirability of, on Stamp papers. Vol. V (7925) 

2279-2282. 

Security Printing Press Buildings, Charging of expenditure on, ४० 

revenue. Vol. V (925) 2274-2278. (See also Vol. VI (3925) 367- 

372, 465-I466.) 

Security Printing Press charges, Tnereasé in English charges. Vol. VIL 

(7926) 2254. 

Survey or Inpra— 
Retrenchment. Vol. IV (924) 877-890. 

Taxes on IncomE— 
Additional: provision in various provinces (over-budgetting). Vol. V 

(2925) शश-2936. 

Allowances of Income-tax officers, etc. Vol. V (4925) श05-श0०, 2UI3- 

220. 

‘Assosement of the value of rent-free quarters as a part of salary. Vol. V 

(092) श03-श04, श3-290. 

Bihar and Orissa, allotment to, of a share of ineome-tax levied on 

mine-owners in that province. Vol. V (925) 209. 

Bihar and Orissa Government, share of, in the Income-tax receipts. 

Vol. VIT (926) 2श4. 
के 

CONSOLIDATED INDEX TO LEGISLATIVE ASSEMBLY DEBATES (924-26). 4l 
ही
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DEMANDS FOR GRANTS—MOTIONS FOR REDUCTION—GENERAL BUDGET—coneli. 
५5४5 08 Incomn—cont. 

Defective administration of the Theome-tax Department in Calcutta. 
Vol. VIT (7926) 225-299. 

Devolution Rule No. 5, operation of. Vol: VIT (7926) 9279-9974, Devolution Rule No. 5, operation of, and the benefit derived by provinces thereunder. Vol. V (2925) शश"-शश. 
Discrimination against companies. Vol, VII (i926) 2999-9928. 
Exemption from income-tax of amount representing rent of Government 
— occupied by Governors, ete. Vol. V (925) 208-209, श93- 

20. 

Exemption from income-tax of securities held by Co-operative Credit Societies. Vol. V (I925) शा2-290. : 
Exemption of small traders. Vol. V (7925) श0-शा], 23-2220. 
Extfa taxation of companies registered under the Indian Companies Act 

as compared with private firms. Vol. V (99) 207-208, 23-220. 
Grievances of assessees. Vol. VIT (926) 299-9209. - 
Grievances of income-tax assessees in the Punjab. Vol. V (925) 2099- 

203, 238-290: = : 
Tnadequacy of Tncome-tax staff in Sind. Vol. ए (925) श0्ब-श05, शा३- 

220. 

Payment of income-tax by instalments. Vol. ए (99%) शा३, शा३-श90. 
‘Payment of refunds of Indian income-tax by the High Commissioner for 

India in certain cases. Vol. V (7925) 293-990. 
Protest against failure of Government to respond to the demand for 

further reforms (Total omission of Grant) Vol. TV (924) 24I9- 
7423. 

Reduction in expenditure by combination with expenditure under 

“Opium”. Vol. जा (99) 2909-222. 
Super-tax, continued levy of, though first imposed as a war measure 

Vol. VII (926) श98. 

DEMANDS FOR GRANTS—MOTIONS FOR REDUCTION—RAILWAY 
BUDGET— 

Avvrt— 
Cost accounting system. Vol. VIT (7926) 728-732. 
Powers of the Public Accounts Committee with regard to. railway 

accounts. Wol. VIT (7996) प्राप-7९३. 
Separation of Audit from Accounts. Vol. V (7925) 688-698. 
Separation of Andit from Accounts, effect of, on the East Indian Rail- 

way Vel. VIT (99) ३-7. ४ 

Insprction— 
Accident at Halsa on the Eastern Bengal Railway. Vol. VII (7926) ४79- 

॥90 5 

© Accidents, méthods of investigation into. Vol. VII (7926) 708-79. 7 
Accidents on Railways: duties of Government Inspectors, etc, Vol. ए 

७ (4925) 669-683. 

Extravagance and defective inspection. Pattukottai train disaster. 
© Vol. VIT (4996) 698-2708. 

Policy in regard to level crossings. Vol. ¥ (7925) 683-688. 
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DEMANDS FOR GRANTS—MOTIONS FOR REDUCTION—RAILWAY ee 
BUDGET—contd. ट + कु 

New Construcrion— 2 
4 Bridge at Mokameh Ghat. Vol. V (925) 797. = 

A Grievances of the Punjab re—. Vol. V (i925). 797-798. 

Oven Lixe Wouxs— : ; 
Ceaching additions. Upper class carriages. Vol. ४ ((925) 798-808. 
Quarters for superior officers. Vol. V (3925) 803-804. 2 ) 

Rainwiy Boarn— 3 : 
Appointment of an Indian on the —— Vol. V (4925) 533-I545. il 
Appointment of a Rates Tribunal. Vol, V (7925) 549:55. 
Grievances of the general public: corruption on railways; wagon supply, 

ete. Vol. V (2925) 5958-I6i0. 
New Branch Line policy. Vol. V (3925) 565-2586. 
Pay of officers under the ——.. Vol. V (7925) 55-532. 7 
Railway policy as a whole re Indianization, stores purehase, fares and 

freights, economy, Lee concessions, grievances of - employees, Rates 
Tribunal, ete. (Total omission of demand). Vol, ¥ (I925) 483-54; 
Vol. VII ((926) 655-2697. ° 

Reduetion of coal freights. Vol. V (925) 586-597. 
Reduction of third class fares. Vol. V (7925) 55-565. 5 

- Workine Expensrs—Apministration— 
Chandausi, lack of training facilities, education of children, ete. Vol. प्र. 

(४985) -757-2770. --: क 
Chandausi Training School, 

of. Vol. VII (4926) 765-770. F 
Demurrage and wharfage charges at Nasik, Poona and other stations. 

Vol. VIT (926) 95-I9I6. कि 
Divisional system of administration on the ऐ W. Ry. Vol. शा (996) 

4764-765. ‘ 
Eastern Bengal Railway Administration. Vol. VII (926) ७-64. 
Eastern Bengal Railway, unpunctuality and fewness of trains on Central 

Section of. Vol. VIT (926) 828-2830. 
Electric lights, provision of, on the Moradabad-Gajrola~Chandpur 

branch of the E. I. Ry. Vol. VII (926) 927-3898. 
Education of children of Indian staff. Vol, V (925) 758-759, 776- 

7777. ४ 

Fees paid by Indian food stall vendors. Vol. VIT (926) 909-94. 
General Administration, State Railways. Vol. TV (3924) 465-2499. 
कक reduction. Vol, IV (4924) 540-546; Vol. VII (7926) 785-747, 

General Railway Poliey—Acworth Committee, Member for Communi- 
eations, Central Advisory Council, etc. Vol. TV (3924) 547-455i, 

Grievances of the subordinate Indian employees of the G. L P. Ry. 
Vol. TV (7924) 504-9577, 563-566. 

Grievances of the public, corruption, treatment by railway employees, ete. 
Vol. VII (926) 99-i929. a 

Grievances of third-class passengers re refreshments. Vol. VIT (998) 
770-7780. = 

Grievances of third-class passengers, overcrowding, through trains, thefie, 235) 
waiting rooms; ete. Vol. V (925) 7740-749; Vol. VII (996) व790- 
7789. : es 

penditure on Superintendent 
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DEMANDS FOR GRANTS—MOTIONS FOR REDUCTION—RAILWAY 
BUDGET—coneld. 

Worninc_ Expenses—AnDMINIstrRATION—contd. 
Grievances of railway subordinate employees. Vol. VII (i926) 930-I955. 

the dget. Vol. IV (i924) 533-540. 

Indianization. Vol. IV (4924) 59-533; Vol. V (925) ॥77-7730; Vol. VIE 
(926) 789-798, 806-526. 

dati Vol. V (925) 775-76. 
ales i stitutional issue. (Total omission of Demand). 

Vol. VII (926) 732-I735, 747-760. 
London Board’s establishment. Vol, V (925) 7780-74. 
Loss of articles in charge of Railways and inefficiency and negligence of 

the railway police. Vol. VII (4926) 902-i909. 
Mela traffic, failure to deal adequately with. Vol. VII (i926) 896- 

899. 
Non-stoppage of mail trains at important stations. Vol. VII (926) 899- 

3902. 

Programme Revenue Expenditure. Vol. IV (4924) 552-563. 
Retrenchment, as re ded by Inchcape Committee. Vol. V (i925) 

3699-75. 

Sahebgunje, removal of railway offices from. Vol. V (0925) 7770- 
776. 

Stores policy. Vol. IV (i924) 69-3533. 
Stores purchase policy and mismanagement of the Stores Department on 

the E. I. Ry. Vol. VII (926) 9i9-I929, 

Third class fares, reduction of. Vol. VII (3926) 830-I85l. 
Unions, attitude of Railway Agents towards Railway. Vol. VII (926) 

749-756. 

Unions, non-recognition of. Vol. TV (4924) 563-566. 

Worxine Expenses—Repairs AnD Matxrenancr AND OpERaTion— 
Automatic couplers. Vol. V (i925) 788-I792 
D | of Vol; V (4925) 792-2793. 
Fines funds on railways. Vol. V (i925) 792 
Floods in Moradabad district and absence of waterways in railway 

embankments. ~Vol. V (925) 795-796. 
Grievances of railway employees and failure to take action on Resolution 

passed by Assembly. Vol. V (925) 792-2792 
Tnefficient collection of passengers’ fares and excess luggage dues, Vol. 

V (i925). .793-4794 
Ordinary repairs and maintenance. Vol. IV (924) 499-504. 
Stores, writing down value of. Vol. V (925) 779-I788. 

DEMANDS FOR SUPPLEMENTARY GRANTS—GENERAL BUDGET— 
Adjustments with Provincial Gover ts. Vol. IV (924) 960;Vol. VIE 

(7926) 258. 
Administration of Justice. Vol. ITV (7924) 843-848. 
Agriewiure. Vol. TV. (924) 85I, 9877-3878; Vol. VI (925) 872. 
Ajmer-Merwara. Vol. IV (924) 863; Vol. VII (926) 958, 

_ Archeology. Vol. VII (i926) 2677-9690. 
Aviation. Vol. VII (99) 236-937: Vol. VIIT (7926) 548. 
Baluchistan. Vol. IV (924) 86; Vol, V {2925) 205 

a
 



DEMANDS FOR SUPPLEMENTARY GRANTS—GENERAL BUDGET— 

5 {Indo-European Telegraph Department. Vol. IV (924) 832-839; Vol. V 

CONSOLIDATED INDEX TO LEGISLATIVE ASSEMBLY DEBATES (924-26). 45. = . 

contd. =) 

Census. Vol. IV (2924) 88. = 

Central India. Vol. IV (924) 863; Vol. V (4925) 05. = 

Civil Veterinary Services. Vol. VII (926) 236. tes 

Civil Works. Vol. IV (7924) 852. 

Commercial Intelligence. Vol. IV (924) 887, 3879-3880. 

Coorg. Vol. IV (i924) 862. >| 

Gurrency. Vol. VII (i926) 238. 

Customs. Vol. IV (7924) 925-830; Vol. V (3925) 093-094. 

Delhi. Vol, IV (4924) 96i-862; Vol. VII (2926) 258. 
Education. Vol. V (923) 203-202. 

Emigration—External. Vol. IV (7924) 85; Vol. V (2925) 702, 

Expenditure in England. Vol. IV (924) 863. 

Expenditure in England under the control of the Secretary of State for | 

India. Vol. V (4925) 05; Vol. VIT (926) 258-960. | 

‘ 

Expenditure in England under the control of the High Commissioner for 

India. Vol. IV (i924) 388. 

Forests. Vol. V (i925) 700. cai! 

General Administration. Vol. IV (i924) 840-843; Vol. V (925) 7०. i 

Geological Survey. Vol. IV (924) 850. 

Hyderabad. Vol. V (i925) 205. 

Indisn Postal and Telegraph Department. “Vol. TV (4924) 822; Vol. Vv 

» (3925) 200. 

Indian Posts and Telegraphs, Capital outlay on. Vol. VIT (7926) 260. 

(4825) 2200. 

Indo European Telegraphs, Capital outlay on. Vol. VII (926) 260. 

Interest-Free Advances. Vol. TV (7924) 863. 

Interest on Miscellaneous Obligations. Vol. TV (i924) 840; Vol. VII 

(7926) 235. 
Interest on Ordinary Debt and Reduction or Avoidance of Debt. Vol. 

VIT (7926) 234. 
Irrigation (including working expenses), Navigation, Embankment and 

Drainage Works. Vol. IV (924) 832; Vol. VIL (3926) - 234. 

Trrigation—not charged to Revenue. Vol. V (4925) 05. 

Loans and Advances Bearing Interest. (Loan to the Imperial Gymkhana 

Club, Delhi.) Vol. VITT (7996) 549-56. 

Medical Services. Vol. IV (2924) 5857. 

Meteorology. Vol. TV (3924) 850; Vol. V (7925) ॥770., 

Mines, Vol. V (4925) » प0. 

Miscellaneovs. Vol. IV (3924)- 852-860; Vol. VII (9296) 7989-%8; Vol. 

VITI (7926) 548. 

Miscellaneous Departments. Vol. TV (7924) छ8; Vol. शा (7926) 237- 

3238. 

North-West Frontier Province. Vol. TV (924) 56; Vol. VII (99%) 7998. , 

Opium. Vol. V (7925) 098-099; Vol. VI (7995) 366-I367. 

Other Scientific Departments. Vol. V (2925) ॥0. 

yments to Provincial Governments on account of administration of 

Agency subjects. Vol. VII (7926) 235. 

‘ 
* 

Pay 
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DEMANDS FOR SUPPLEMENTARY GRANTS—GENERAL BUDGET— 

| concld. : 

Police. Vol. TV (924) 848-850: Vol. V- (I925) ॥70;- Vol. VIE (996) 
235-236. ( 

Ports and Pilotage. Vol. IV (3924) 850, 3877; Vol. VIT (2926)  236 ; 

Vol, VIII (926) 547. : 

Public Health. Vol. V (2925) !02: Vol. VIT (7926) 236. 

: = Rajputana. Vol. IV (924) 863; Vol. V (7925) ॥05. 

Vimy Refunds. Vol. IV (924) 86l; Vol. V (4925) 203-I/04; Vol. VIII (7926) 

548. 

Secerity Printing Press, Capital outlay on, not charged to Revenue. 

Vol. VI (i925) 465-466. 

Stamps. Vol. TV (994) 3876; Vol. V (7925) 099-4209; Vol. VI (4928) 

is 367-3372. 

| : Stationery and Printing. Vol. VIT (7926) 239. 

: - Superannuation Allowances and Pensions. Vol. IV (i924) 852; Vol. V 

i ? (995) 3702: Vol. VIT (7926) 238. 

| Survey of India. Vol. TV (924) 850; Vol, ए (925) ॥70; Vol. VIL 

t (4926) 236. 
Taxes on Income. Vol. TV (4924) 830-832. = c 
Vizagapatam Harbour, Capital outlay on. Vol. VI (7925) 373. 
Zoological Survey. Vol. TV (924) 85l, 3877, 7s ree 

i DEMANDS FOR SUPPLEMENTARY GRANTS—RAILWAY BUDGET— 

| Audit. Vol. VI (995) 364. 
| * Companies’ and Indian States’ share of Surplus Profits on Net Earnings, 

: हे Vol. VI (99%) 365; Vol. शा (i926) 907. 

4 Railway Board. Vol. VII (2926) 886-894. 

; Strategic Lines, Capital. Vol. VII (2926) 908. 

ह Working Expenses—Administration. Vol. VII (2926) 894-907. 

“DEMANDS FOR SUPPLEMENTARY GRANTS—MOTIONS FOR REDUC- 
TION—GENERAL BUDGET— 

ADMINISTRATION OF JuSTICE— 
Cost of service rendered to Central Government by the Law Officers of 

Bengal. Vol. TV. (4924) 843-847. 

tit 
रण ह ‘AcricunrurF— 

Future working of dairy farms at Bangalore, Wellington and Karnal. 
i Vol. TV (7924) 3877-3878. 

| | ह हू AyIATLION— : 
Openings for service in —— for Indians. (Discussion not permitted). j 

Vol. VITT (7926) 548. ह 

“Cusroms — : es 
Information ve details. Vol. V (4925) 094. 

“Rpvcation— 
Grant to Delhi University. (Not allowed). Vol. V (7995)_ !09. 

"GENERAL ADMINISTRATION— 
‘Retrenchment “Vol. IV (i924) 840-843. 
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DEMANDS FOR SUPPLEMENTARY GRANTS—MOTIONS FOR REDUC- 

TION—GENERAL BUDGET—contd. 

‘MISCELLANEOUS— 
Appointment of Civil Justice Committee. Vol. IV (4924) 852-860. 

Compensation for losses due to enemy action during the Great War. Vol. 

Vil (3926) 256-258. 
Curtailment of powers of Standing Finance Committee. Vol. VII (926) 

248-256. 

Deputation to South Africa, Taxation Inquiry Committee and Royal 

Commission on Currency. Vol. VII (926) 239-247- 

<Oprum— 
Financing of the operations of the Opium Department. Vol. V (3925) 

095-099. 

Potrce— 
Passport esta 

lish: + General critici Vol. TV (2924) 848-849. 

Rerunps— 
British Empire Exhibition, Participation of India in 926. Vol. V (2925) 

703-304. 

Sramps— 
Security Printing Press at Nasik. Vol. VI (925) 4367-372. 

“DEMANDS FOR SUPPLEMENTARY GRANTS—MOTIONS For REDUC- 

TION—RAILWAY BUDGET— 

Compantes’ anp INDIAN STATES’ SHARE oF SuRPLUS ProFIts 05 Net Earn- 

INGs— 
Reduction of third-class fares. Vol. VI (925) 365. 

Ratuway Boarp— 
Lack of adequate response by —— and personnel of ——. (Discussion 

not permitted). Vol, VIT (4926) 886-894. 2 

Worxine Expenses—ADMINISTRATION— 
Extension of Lee 0 ission’s re 

Railways. Vol, VIT (926) 896-907. 

dati to officers of Company 

DEMURRAGE— 
Motion to reduce demand for “ Working Expenses: Administration 

Pe g: | (Railways)” re heavy —— and wharfage charges at Nasik, Poona, 

TY हज and*other stations. Vol. ए (996) 795-96. 

DEPRECIATION FUND— 

See “ APPROPRIATION FROM — ”. 

DEPUTATION TO SOUTH AFRICA— 

Motion to reduce supplementary demand for ‘Miscellaneous’ re —— 

and other matters. Vol. VII (926) 239-247. 

‘DEPUTY PRESIDENT— : 
Election of ——. Vol. TV (924) 777, 252. 

‘ D 
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DEVANAGARI SCRIPT— 
Motion to reduce demand for “stamps” re desirability of having —— 

on stamp papers. Vol. V (925) 2279-2282. 

DEVOLUTION RULE NO. i5— 
Motion to reduce demand for “Taxes on Income” re— 

Operation of —— and the benefit, derived by Provinces thereunder. 
= Vol. V (i925) 220-2I96. 
Recommendations made by the Taxation Inquiry Committee in regard 

to —-. Vol! VII (i926) 22I9-294. 

DISMISSAL OF RAILWAY EMPLOYEES— 

«Motion to reduce demand for ‘Working Expenses: Repairs and Main- 
tenance and Operation” re ——. Vol. V (i925) 792-I793. 

DIVISION— 

See under “RULINGS”. 

DIVISIONAL SYSTEM OF ADMINISTRATION..- 

Motion to reduce demand for “Working Expenses : Administration 
(Railways)” re on the North Western Railway. Vol. VII (i926) 
764-765. 

DOMINION STATUS— 

Resolution re the grant of full self-governing —— to India. Vol. IV 
(924) 5i8-582. 

DUTY(IES)— 

Cement, Revision of the import——on. Vol. VII (I926) 23-i2I9, 
248-2482. 

Goal (South Afriean) imported into India, Resolution re imposition of 
a countervailing ——on. Vol. VII(i926) 285-399, 

Cotton Excise —. See “COTTON EXCISE DUTY”, 
Cotton Yarn Reeling Machines, Revision of the import —-on. Vol. 

VII (i926) 248. 
Handlooms and accessories, Revision of import —— on. Vol. VII (99) 

2039-2046. 
Lac, Resolution re continuation of the Customs —— on. Vol. VII 

(7926) 407-2409. 
Mo’or Spirit, Reduction of —on. Vol. V (I925) 253-2548. 
Picking Bands, Revision of import —— on. Vol. VII (7926) शव8. 
Printer’s Ink, Revision of import ——on. Vol. VII (926) 2036-2039. 
Saccharine, Revision of import —on. Vol. VII (926) ॥श4-799, 208-2035, 2482-2483, 
Salt, Reduction of the——on, Vol. V (925) 250I-2530; Vol. VII (3926) 2546-2564, 
a Suiphur, Resolution re removal of the import --~ on. Vol, TV (924) 

2765-2769. 

* 
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EASTERN BENGAL RAILWAY— + ae 
Motion to reduce demand for ‘Working Expenses: Administrat 

(Railways) re— 
— Administration. Vol. VII (926) ॥76-764. 
Unpunctuality and fewness of trains on the central section of the 

a ——. Vol VII (i926) 828-830, 

EAST INDIAN RAILWAY— हु 
Motion to reduce demand for “Audit (Railways)” re effect of separation 

of audit and accounts on the ——. Vol. VII (99) एरा३-77. 
Motion to reduce demand for “Working Expenses: Administration 

(Railways)” re— 
Provision of electric light on the Moradabad-Gajrola-Chandpur branch 

of the ——. Vol. VII (i926) 927-828, 
Removal of railway offices from Sahebgunj on the-—. Vol, V (925) 

770-776. 

Stores purchase policy and mismanagement of Stores Department on 
the ——. Vol.- VII (7926) 99-929. 

ECCLESIASTICAL DEPARTMENT— 
न - Ruling that the —— cannot be made the subject of a motion for reduc- 
; , स्ज tion, being non-votable, but may be discussed. Vol. IV (924) 7747. 

P ECONOMIC INQUIRY COMMITTER— 
) Resolution re suspension of the Taxation Enquiry Committee and sub- 

stitution of an ——. Vol. IV (3924) 3872-9»62. 

EDUCATION— : 
Budget Demand for grant. Vol. IV (7924) 843-849; Vol. V_ (925) 

2406; Vol. VIT (996) 9447. 
Demand for excess grant. Vol. IV (924) 3873. 

peas 2 d for pl tary grant, Vol. V (925) 7707-02. 
Motion to reduce demand for grant re grants to the Benares, Aligarh 

and Delhi Universities and other institutions. Vol, IV (2924)  843- 
849, 

Motion to reduce supplementary demand re grant to Delhi University. _ (Not allowed.) Vol. V (995) 702. ee 0 
ca
pe
 a
n
i
m
 

_ EDUCATION, HEALTH AND LANDS, DEPARTMENT OF— 
dget Demand for grant, Vol. V (925) 2406 ; Vol. VII (996) 92447. Election of the Panel for the Standing Committee for ——. Vol. IV (7924) 347, 58, 595, 709; Vol. V (925) 7548. Vol. VIT (i996) 299. Motion to reduce demand for “General Administration” re administration 

of the ——. Vol. IV (4824) 74-7758. 

ELECTION— 

Resolution re— z 
Amendment of the rules for —— to the Indian and Provincial Legis- latures. Vol. VI (3925) 680, 387-4I8. 
—— of women to the Legislative Assembly. Vol. VIII (2926) 632 

644. 
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ELECTORAL RULES— 
See “ELECTION”. 

ELECTRIC LIGHTS— 
Motion to reduce demand for ‘Working Exp : Administrati 

(Railways)” re provision of ——in carriages on the Moradabad- 
Gajrola-Chandpur branch of the E. I. R. Vol. VII (926) 827-828. 

¥EMIGRATION— 
Draft Notification re —— to British Guiana laid on the table. Vol. VIL 

(i926) 2764-2765. 
Election to panel of Standing Committee on ——. Vol. IV (4924) 94; 

Vol. ए (2925) 789, 548; Vol. VII (i926) 2479-2480, 2763. 
Motion to reduce demand for ‘“—— Internal” re treatment of emigrants 

to Assam, ete. Vol. IV (3924) 2854-2867. 

Resolution re of Indian unskilled Inbour to British Guiana. Vol. 
VIT (7926) 2840-2844. 

EMIGRATION: EXTERNAL— 
Budget Demand for grant. Vol. IV (924) i867: Vol. V (925) 242; 

Vol. VIE (i926) 245. 
Demand for excess grant. Vol. IV (924) 3874; Vol. VII (7926) 934. 
Demand for supplementary grant. Vol. IV (924) 55: Vol. V (925) 

202. 

EMIGRATION: INTERNAL— j 
Budget Demand for grant. Vol. IV (924) 853-867; Vol. V (2925) 

24; Vol. VII (i926) श्वहा, 
Motion to reduce demand for grant re treatment of emigrants to Assam, 

recruitment from Agency Tracts, Assam Labour and Immigration 
Act, ete. Vol, IV (924)~ 854-867. 

EVIDENCE (AMENDMENT) BILL— 
See “Indian ——’ under “BILL”. 

EXCHANGE— 
Resolution re inquiry into the question of Currency and ——. Vol. V 

(2925) 64-I89. 
See “CURRENCY”. 

EXCISE— 
Budget Demand for grant. Vol, IV (4924) 445-3457. 
Motion to reduce demand for grant re —— policy of the Government 

of India. Vol. TV (3924) 445-457. 

EXECUTIVE COUNCIL— 
Budget Demand for grant. Vol. V (9%) 2344-2405; Vol VII (7996) 

2325-9369, 2388-2444. 

Motion to reduce demand for grant re— 
Criticism of whole administration of Government of India, political 

situation, Kohat affairs, military policy, appointment of an Indian as 
Finance Member, ete., ete. (Total Omission of Grant.) Vol. V 
(995) 9344-2404. 
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EXECUTIVE COUNCIL—contd. 
Motion to reduce demand for grant re—contd. 

Early appointment of the Royal Commission on Reforms and criticism 

of administration of Government of India. (Total Omission of 

Grant.) Vol. VII (926) 2326-2369, 2388-244. 
Indian Mercantile Marine C ittee, delay of 0; ce Department 

, in dealing with report of. Vol. VII (4926) 244I-2444. 

EXPENDITURE IN ENGLAND UNDER THE CONTROL OF THE HIGH 

COMMISSIONER FOR INDIA— के 
Budget Demand for grant. Vol. IV (7924) 887; Vol. V (7925) 246; 

Vol. VII (3926) 2454. 
D d for suppl tary grant. Vol. IV (i924) 388]. 

EXPENDITURE IN ENGLAND UNDER THE CONTROL 07 THE SEORE- 

TARY OF STATE FOR INDIA— 
Budget Demand for grant. Vol. IV (i924) 88l; Vol. ४ (925) 24]4. 

Vol. VII (i926) 2454. 
Demand for supplementary grant. Vol. -ITV (924) 863; Vol. V (2925) 

॥05; Vol. VII (926) 2258-I260. 

EXTERNAL CAPITAL COMMITTEE— 
Election of Members to the ——. Vol. IV (924) आअ», 3229; Vol. VI 

(2925) 204, 372-373, 444. 

fer ¥F 

FACTORIES (AMENDMENT) BILL— 
See “Indian ——” under “BILL”. bed 

FAMINE— 
Motion to reduce demand for “Irrigation, Navigation, Embankment and 

Drainage Works” re prevention of floods and ——. Vol. VIT (926) 
2258-2264. 

FAMINE RELIEF— 
Budget Demand for grant. Vol. IV (924) 879. 

FARES— : 
Motion to reduce demand for “Railway Board” re reduction of third- 

class ——. Vol. V (925) 55-565. 
Motion to reduce demand for “Working Expenses—Administration (Rail- 

ways')” re reduction of third-class ——. Vol. VIT (926) 830-85l. 
Motion to reduce demand for “Working Expenses—Repairs and Main- 

tenance and Operation (Railways)” re inefficient collection of passen- 
gers’ —— and excess luggage dues. Vol. V (925) 793-794. : 

Motion to reduce suppl tary d d for ‘“Compani and Indian 
States’ share of surplus profits and net earnings” re reduction of 
third-class ——. Vol. VI (925) 365. 

“FEES-- 
Right of legal practitioners to sue for their ——. See “ Legal Practi- 

tioners (Fees) Bill?’ under “ BILL”. 
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FINANCE— i 
Report of Committee on separation of railway from general ——. Vol 

. IV (i924) 3422-3494. 
| Resolution re ion of railway —— from general ——. Vol. IV 

(7924) 36-3I8, 3629-3648, 3860-3869. 

द FINANCE BILL— 
See “Indian —” under “BILL”. 

FINANCE DEPARTMENT— 
bi Budget Demand for grant. Vol. V (i925) 2407; Vol. VIE (926) 2447. 

* Motion to reduce provision for —— re financi: th 
Government of India and the Imperial Government. Vol. TV (994) 
4759-766. o 

4 

FINANCIAL STATEMENT— 
See “BUDGET”. f 

FINES FUNDS ON RAILWAYS— 
Motion to reduce demand for ‘Working Expenses—Repairs and Main- 

tenance and Operation’ re ——. Vol. V (4925) 792. 

FLOODS— 
Motion to reduce demand for “Trrigation, Navigation, Embankment and 

Drainage Works” re prevention of —— and famine. Vol. VII (99) 
2258-2264. 

Motion to reduce demand for “Working Expenses: Repairs and Main- 
tenance and Operation (Railways)? re —— in the Moradabad District. 
Vol. V (995) °795-796. 

Resolution re appoint: it of a Ci iti to inquire into the causes of 
& recurring ——. Vol. IV (924) 4083-470. 

FIRE-ARMS— 
Use of —— in di ing unlawful bli See “Code of Criminal 

Procedure (Amendment) Bill” under “BILL” 

FOREIGN AND POLITICAL DEPARTMENT— 
Budget Demand for grant. Vol. V (925) 2406; Vol. VIi (926) 2446. 
Motion to reduce demand for “General Administration” re Jaito incident, 

administration of Berar and administration of ——. Vol. IV (2924) 
: 4687-70. 

F डे 

| FOREST— 
है Budget Demand for grant. Vol. IV (924) 458-464; Vol. V (925) ) 
| 2282-2289; Vol. VII (3926) .2255-9958. 

Demand for supplementary grant. Vol. V (925) 700. | 
Motion to reduce demand for grant re— 

Greater expenditure on Forests than the revenue realised from them. 
Vol. V (2925) 9286-2980, 

Indianisation and scheme for the new College of Instruction. Vol. 
VIL (i926) 9955-2258. 

Indianization of Forest Service. Vol. V (925) 2989-9986. 
Policy re Forest Research Institute, training of forest probationers, 

Indianization, ete. Vol. IV (7924) 458-3464. : 
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; RESEARCH INSTITUTE—. 
Motion to reduce demand for “Forest” re ——, training of probationers, 

etc. Vol. IV (i924) 458-464. >> 

FOREST SERVICE— ‘ 

Motion to reduce demand for “Forest” re Indianization of the ——. Vol 

V (2925) 2282-2286. 

G 

GENERAL ADMINISTRATION— 
Budget Demand for grant. Vol. IV. (i924) 654-70, परड्-एश. 

D d for || tary grant. Vol. JV (924) 840-843; Vol. V (925) 

i0l. 

Motion to reduce demand for grant re— 

Army Department— 
Criticism of administration of the Army Department. Vol. IV (924) 

776-793. 

Education, Health and Lands Department—_ 

Criticism of administration by the Education, Health and Lands 

Department. Vol. IV (i924) 7747-7759. 

Finance Department— 

_ Financial adjustment betw the Government of India and the 

जज Imperial Government. Vol. IV (924) 7760768. 

Foreign and Political Department— 

Jaito incident, administration of Berar, and criticism of adminis- 

tration by की, and P. Department. Vol. IV (924) 687-70I. 

Home Department— 
Criticism of administration by Home Department. Vol. IV (7924) 

655-687. 

Industries and Labour Department— 
Welfare of Indian Labour. Vol. WW (924) 766-76. 

Motion to reduce di d for suppl tary grant re retrenchment, 

Vol. IV (i924) 840-843. 

GENERAL BUDGET—_. 
See “BUDGET: GENERAL”. 

GENERAL FINANCE— 
Resolution re separation of Railway from ——. Vol. IV (924) 3629 

3686, 3860-3869. 

GEOLOGICAL SURVEY— 
Budget Demand for grant. Vol. IV (i924) 829; Vol. V (3925) 2409; 

Vol. VII (99) 2449. 
Demand for supplementary grant. "Vol. IV (3924) 850. 
Motion to reduce demand for grant re provision of scholarships. Vol 

IV (2924) 829. 
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GOVERNMENT CONTRACTS— 
Resolution re approval by the Indian Legislature of ——. Vol. IV (924) 

596-620. 

GOVERNMENT HOUSES— 
™ Motion to reduce demand for “Taxes on Income” re exemption from 

income-tax of rent of —— oceupied by Governors of Provinces, etc. 
Vol. V (i925) 208-909. 

GOVERNMENT OF INDIA— 

Deputation of Sir Bhupendra Nath Mitra to London in connection with 
the outstanding claims in dispute between His Majesty's Government 
and the ——. Vol. IV (i924) 3045-3047. 

GOVERNMENT OF INDIA ACT— 

Rules under section 67 of the ——. Vol. IV (3924) 897-903. 

GOVERNMENT STORES— 
Resolution re tenders for ——. Vol. IV (924) 620-648. 

GOVERNMENT TRADING TAXATION BILL— 

‘See under “BILL”. 

GOVERNOR GENERAL— 

Budget. Demand for grant for “Staff, Household and Allowances of 
the ——’. Vol. V_ (3925) 2405-2406; Vol. VII (926) 2323-2325. 

Cases since 2920 in which the —— has exercised the power of certifica- 
tion under section 67-B of the Government of India Act. Vol. VIII 
(7926) 685. 

Curtailment of the powers of the —— to certify passed Bills, Vol. VIIT 
(i926) 45. 

Motion to reduce demand for “Staff, Household and Allowances of the 
—” re replacement of the European Officers of his Bodyguard by 
Indian Officers. Vol. VII (926) 2324-2325. 

Recommendation of the Indian Finance Bill by the ——. Vol. IV (3924) 
3966. 

Recommendation of the Bengal Criminal Law A: dment (Suppl it 
ary) Bill by the ——. Vol. V (i925) 2860. 

Ruling that action taken by —— apart frem the Government of which he 
is the head is outside the scope of debate in the Assembly. Vol. V 
(925) 2497-2498. 

See “RULINGS” and “VICEROY”. 

GOVERNOR GENERAL IN COUNCIL— 
Resolution re vesting of the revenues of India in the ——. Vol. IV (924) 

484-485, 

Statement of Demands refused by the Legislative Assembly and restored 
by the ——. Vol. IV (i924) 796; Vol. VIT (i926) 984-685. 

GUARDIANS AND WARDS (AMENDMENT) BILL— 
See under ‘BILL’ 



4 
न 

=< ~ 4 

Motion to reduce demand for ‘Inspection (Railways)” re aqeident at 

——. Vol. VII (99) एा१-79- 

HAND-LOOMS— 
Import duty on —— and accessories thereof. [Discussed under the- 

Indian Tariff (Amendment) Bill.] Vol. VIT (i926) 2039-2046. 

HARAPPA— 
दे 

Motion to reduce d d for “Inspection (Railways)” re accident at 

——. Vol. V (925) 669-683. 
Statement re accident at ——. Vol. IV (924) 326. 

HASRAT MOHANI, MAULANA— : 

Resolution re release of ——. Vol. IV (3924) 00-0I5. = i 

HIGH COMMISSIONER FOR INDIA— 
Motion to reduce demand for “Taxes on Income” re payment of refunds 

of income-tax by the —— in certain cases. Vol. V (2925) 223. 

See “EXPENDITURE IN ENGLAND UNDER THE CONTROL OF 

THE ” for Budget motions. 

द Resolution re constitution of ——. Vol. TV (924) 786-796. 

HINDU COPARCENERS LIABILITY BILL— 
See under ‘“‘BILL”. 

HINDU LAW— 
Resolution re appointment of Standing Committees to deal with Bills 

relating to—— and Muhammadan Law. Vol. VI (925) 2407-27; 
Vol. VITT (996) 73-74. * 

HINDU LIMITED OWNERS BILL— 
See under “BILL”. 

HINDU RELIGIOUS AND CHARITABLE TRUSTS BILL— 
See under “BILL”. 

HINDU TRUSTS VALIDATING BILL— 
See under “BILL”. 

HIS MAJESTY’S GOVERNMENT— 
Deputation of Sir Bhupendra Nath Mitra to London in connection with- 

the outstanding claims in dispute between —— and the Government 
of India. Vol. TV (3924) 3045-3047. 

Motion to reduce demand for Finance Department re financial adjust- ae 
ro a the Government of India and ——. Vol. IV (924)- s&s 
759-766. हे 
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HOME DEPARTMENT— 
Budget Demand for grant. Vol. V (925) 2406; Vol. VI< ‘l926) 2446. 
Election to panel of the Standing Committee for the ——. Vol. IV (924) 

ie 347, 400; Vol. V (925) 547; Vol. VII (926) 792 
Motion to reduce demand for “ Genéral Administration ” re administi 

tion of the ——. Vol. IV (4924) 655-687. 

% HONOURS— = 
Congratulations on conferred on Mr. President, the Honourable 

Sir Al der Muddi and the H able Sir Bhupendra Nath 
Mitra. Vol. TV (924) 2332, 2335 

HORNIMAN, Mr. B. G.— 
Resolution re return to India of —. Vol. IV (924) 79-86. 

HOUSE OF COMMONS— 
Practice of the —— re voting by Members on questions affecting eom- 

panies in which they are shareholders. Vol. V (i925) 250-25. 

HUNGER STRIKE— 
Motion for adjournment to discuss the —— by the Bengal State Prisoners 

in the Mandalay Jail. Vol. VII (i926) 7799, 853-872. 
Statement re —— of State prisoners in the Mandalay Jail. Vol. VII 

(926) 204-207, 950. 

HYDERABAD— 
Budget. Demand for grant. Vol. IV (i924) 388; Vol. V (925) 24l4; 

Vol. VII (i926) 2453. 
Demand for supplementary grant. Vol. V (9925) ॥0. 

ee I 

IMPERIAL BANK OF INDIA (AMENDMENT) BILL— 
. See under “BILL”. 

IMPERIAL GYMKHANA CLUB, DELHI— 
Demand for supplementary grant for “Loans and Advances bearing 

Interest”? for loan to the ——. Vol. VIII (3926) 549-862. 

INAUGURATION— 
See “LEGISLATIVE ASSEMBLY”. 

INCOME-TAX— 
Motion to reduce demand for ‘Taxes on Income” re— 

Assessment of the value of rent-free quarters as a part of salary for 
purposes of ——. Vol. V (3925) 2i03-2l04, 23-2%. 

Exemption from —— of amount representing rent of Government 
Houses oceupied by Governors, ete, Vol. V (925) 9]08-209, 23- 
2920. 

Exemption from —— of securities held by Co-operative Credit Socie- 
ties. Vol. V (925) श22-290. 



INCOME-TAX—contd. or 4 

Motion to reduce demand for “ ‘Taxes on Income *’ re—contd. 

Exemption from —— of small traders. Vol. V (925) श0-शा], 92- 

290. 
है 3 

Payment of —— by instalments. Vol. V (2925) शा३, 208-290. 

Payment of refunds of Indian —— by the High Commissioner for 

India in certain cases. Vol. V _(925) 23-220. 

Revision of —— and super-tax. (Discussed under the Finance Bill). 

Vol. V (3925) 2599-2603. हे 

“INCOME-TAX ASSESSEES— 
Motion to reduce demand for ‘Taxes on Income” -¢— 

Grievances of ——-. Vol. VII (3926) 299-2209. * 3 

Grievances of —— in the Punjab. Vol. V (925) 2099-2303, श8-990. see 

INCOME-TAX (AMENDMENT) BILL— 
See “Indian ——” under “BILL”. 

INCOME-TAX (SECOND AMENDMENT) BILL— 
See “Indian ——” under “BILL”. 

SNCOME-TAX DEPARTMENT— 
Motion to reduce demand for “Taxes on Income” re— ‘ । 

Additional provision for the —— in the various Provinces. Vol. V ce 

(i925) शश्-श36. 
Sf e administration of the —— in Caleutta. Vol. शा (926) 

, 995-299.. : 
~ Tnadequacy of the —— in Sind Vol. V (998) शा३, शा३-290. 

Reduction of expenditure on —— by ama’gamation with the Opium De- 

partment. Vol. VII (99) 2209-222. 2 

INCOME-TAX OFFICERS— 
Motion to reduce demand for ‘Taxes on Income” re allowances of ——. 

Vol, V (925) 2804-205. * me 4 

INDIA IN 922-23— 
Motion to reduce demand for “General Admi 

statements in ——. Vol. IV (924) 779477श. 

ist ” 
re 

ti 

INDIAN ARBITRATION BILL— 
See under “BILL”. 

INDIAN BAR COMMITTEE— = 
Recommendations of ——. Vol. IV (924) 3504. 

INDIAN BAR COUNCILS BILL— 
See under “BILL”. 

INDIAN CARRIAGE OF GOODS BY SEA BILL— 
See under “BILL”. ‘ 

INDIAN COINAGE (AMENDMENT) BILL— 
See under “BILL”. 
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INDIAN COMPANIES (AMENDMENT) BILL— 
See under “BILL”. 

INDIAN COTTON CESS (AMENDMENT) BILL— 
See under “BILL”. 

INDIAN COTTON INDUSTRY (STATISTICS) BILL— 
See ‘Cotton Industry (Statistics) Bill” under “BILL”. 

os
 

INDIAN ORIMINAL LAW (AMENDMENT) BILL— 
See under “BILL”. 

INDIAN CRIMINAI. LAW AMENDMENT (REPEALING) BILL— 
See under “BILL 

INDIAN DIVORCE (AMENDMENT) BILL— 
See under “BILL”. 

INDIAN EVIDENCE (AMENDMENT) BILL— 
See under “BILL”. 

INDIAN FAOTORIES (AMENDMENT) BILL— 
See under “BILL”. 

INDIAN FINANCE BILL— 
See under “BILL”. 

INDIAN INCOME-TAX (AMENDMENT) BILL— 
See under “BILL”. 

INDIAN INCOME-TAX (SECOND AMENDMENT) BILL— 
See under “BILL”. 

INDIAN INSTITUTE OF SCIENCE, BANGALORE— 
Election of a Member to represent the Legislative Assembly on the 

Council of the ——. Vol. पा (996) 70-73, 205. 

, INDIAN INSURANCE COMPANTES BILL— 
See under “BILL”. 

INDIANIZATION— 
Motion to reduce demand for ‘Forest’ re —— of the Forest Service. 

Vol. TV (7924) 458-l464; Vol. V (i995) 2289-9986; Vol, VII (2926y 
2255-2258. 

Motion to reduce demand for “ Medical Services ” re —— of Civil Medi- 
eal Services. Vol. IV (924) 850-I852. , C 

Motion to reduce demand for “ Railway Board ” re —. Vol. V (925) 
533-545, 483-54: Vol. VIT (926) 655-697, 

Motion to reduce demand for ‘Working Expenses—Administration” 
(Railways) re —— and other matters. Vol. IV (i924) 59-533 
Vol. V (928) ॥77-7780; Vol. VIT (926) 7789-7798, 806-896 

Recommendations of the Lee Commission re —— of the Services. Vol. 
VII (3926) 584. 

Resolution ve future recraitments to the Indian Medical Service. Vol. 
VI (2925) 662-680). 
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" INDIAN LIMITATION (AMENDMENT) BILI-— 
See under “BILL”. 

INDIAN LUNACY (AMENDMENT) BILL-- 
See under “BILL”. : 

INDIAN MEDICAL DEGREES (AMENDMENT) BILL— 

See under “BI 

INDIAN MEDICAL EDUCATION BILL— 
See under “BILL”. 

INDIAN MEDICAL SERVICE— 
Resolution re future recruitment to the -—. Vol. VI (2925} 662-680. 

INDIAN MERCANTILE MARINE— 
Resolution re training of Indians for nautical careers and creation of an 

—.. Vol. VII (i926) 2800-2826. 

INDIAN MERCHANT SHIPPING (AMENDMENT) BILL— $ 

See under “BILL”. 

INDIAN MERCHANT SHIPPING (SECOND AMENDMENT) BILL— 

See under “BILL. 

INDIAN MOTOR VEHICLES (AMENDMENT) BILL— 
See under “BIL 

INDIAN NATURALIZATION BILL— 
See under “BILL”. 

INDIAN PAPER CURRENCY ACT— 
Provisions of ——. (Discussed under the Finance Bill.) Vol. V (4925) 

2549-2556. 

INDIAN PAPER CURRENCY (AMENDMENT) BILL— 
See under “BILL”. 

INDIAN PASSPORT (AMENDMENT) BILL— 
See under “BILL”. 

INDIAN PENAL CODE (AMENDMENT) BILL— 
See under “BILL”. 

INDIAN PENAL CODE (AMENDMENT) BILL (AGE OF CONSENT)— 
See under “BILL” 

INDIAN PENAL CODE (AMENDMENT) BILIL—(Amendment of section 
375)— 

See under “BRILL 

TNDIAN PENAL CODE (AMENDMENT) BILL—(Protection of minor girls}— 
See under “BILL
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INDIAN PORTS (AMENDMENT) BILL— 
See under ‘BILL’ 

INDIAN POSTAL AND TELEGRAPH DEPARTMENT— 
Budget Demand for grant Vol. IV (i924) 566-605; Vol. V  (925) 

2289-2308; Vol. VII (926) 2264-2308, 2455. 

Demand for tary grant. Vol. IV (i924) 832; Vol. V (925) 
00. 

Motion to reduce demand for grant re— 
Absence of provision for depreciation of capital and subsidy to the 

B. I. 8. N. Co. Vol. IV (3924) 60i-605. 
Amalgamation of Post and Telegraph traffic. Vol. V (I925) 2290. 
Amounts to be cred'ted to postal revenue for services rendered. Vol. 

VII (926) 2299-2300. 
Bur rates charged by the P. and T. Department, Commerciali- 

sation of ts, Long-distan phi capital outlay, ete. 
Vol. V (99) 2202-2207 

Conveyance of Mails—Railway Charges. (Special trains for mails). 
Vol. TV (4924) 599-60. 5 

Cost, of agency in the Telegraph Department. Vol. VIl (3926) 2300- 
2304. 

Direction. (Criticism of administration by the P. and T. Department). 
Vol. IV (3924) 566-588. 

Grievances of Engineering Branch of the Telegraph Department. Vol. 
VII (i926) 2305-2307. 

Grievances of postal employees.. Vol. VII (3926) 2293-2298. 
Grievances of Telegraph peons. Vol. V (925) 2290-2292. 
House-rent allowances under ‘Presidency and District Offices—Tele- : 

, graph Signal Offices—and Presidency and District Offices, Radio 
Offices’. Vol. IV (3924) 595-2598. 

Officers under the several sub-heads. Vol. IV (4924) 598-599. 
Postak services in rural areas. Vol. VII (926) 2307-22¢8. 
Presidency and District Offices—Post Offices (Criticism of administra- 

tion). Vol, TV (7924) 588-59I. 
Reduction of postal rates, Vol. VIT (4926) 2264-2293. 
Telegraphists under “Presidency and District Offices—Telegraph SignaF 

Offices”. Vol. IV (i924) 59-595. 

INDIAN POST OFFICE (AMENDMENT) BILL— 
See under “ BILL”, 

INDIAN POSTS AND TELEGRAPHS—Capital outlay on — 
Budget Demand for grant. Vol. V_ (I925) 246. 
Demand for supplementary grant. Vol. VII (l926) 9260. 

INDIAN RAILWAYS (AMENDMENT) BILL— 
See under “ BILL”, 

INDIAN REGISTRATION (AMENDMENT) BILL— 
See under “ BILL”, 

je tate a ION (AMENDMENT) BILL—(Amendment of 
‘ion 7)— ss 

See under “ BILL’’ मु 
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INDIAN REGISTRATION (AMENDMENT) BILL—(Amendment of 
- Section 32)— 

See under ‘‘ BILL”’, 

INDIAN REGISTRATION (AMENDMENT) BILL—(Diwan Sahadur 2. 
Rangachariar’s)— 

See under ‘ BILE”, 

INDIAN REGISTRATION (AMENDMENT) BILL—(Mr. K. Kama 
Aiyangar’s)— 

See under “ BILL’, 

INDIAN SOLDIERS (LITIGATION) BILL— 
See under “ BILL”, 

INDIAN SOLDIERS LITIGATION (AMENDMENT) BILL— 
See under “ BILL”’, 

INDIANS OVERSEAS— 
Resolution re — 

Emigration of Indian unskilled labourers to British Guiana, Vol. VIJ 
(4926) 2840-2844, 

Grievances of Indians in Tanganyika. Vol. V (i925) 994-020. 
Position of Indians in South Africa. Vol VII (926) 2882-2885, 

_ Treatment of Indians in South Africa. (Not moved after statement 
x by Home Member). Vol. VII (926) 495, 2 

Ee See “Kenya Immigration Bill” under “BILL”. 

INDIAN (SPECIFIED INSTRUMENTS) STAMP BILL— 
See under “ BILL”, 

INDIAN STAMP (AMENDMENT) BILL— 
See under “‘ BILL”. 

INDIAN STAMP (VALIDATING) BILL— 
See under “ BILL”. 

INDIAN STATES— 
See under “ RULINGS” 

INDIAN STORES DEPARTMENT— 4 
Budget Demand for grant. Vol. VII (926) 3454. 

INDIAN SUCCESSION BILL— 
See under “ BILL”. . 

INDIAN SUCCESSION (AMENDMENT) BILL— 
See under “ BILL”, 

INDIAN TARIFF (AMENDMENT) BILL— 
See under “ BILL”, : 

INDIAN TERRITORIAL FORCE— 
Resolution re amalgamation of the —— with the Auxiliary Force. Vol. 

TV (7924) 993-259. 
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INDIAN TOLLS BILL— 
See under “ BILL”. 

INDIAN TRADE UNIONS BILL-- 
See under“ BILL”. 

INDO-EUROPEAN TELEGRAPH DEPARTMENT— 
Budget Demand for grant. Vol. IV (4924) 629-640; Vol. V 

(2925) 2808-283; Vol, VII (926) 2309, 2455. 
Demand for supplementary grant. Vol. TV  (i924) 832-839; Vol. V. 

(7925) 200, 
Motion to reduce demand for grant re— 
Retrenchment. Vol. IV (7924) 638-640; Vol. V (3925) 2808- 

232, \ 

Transfer of headquarters from England to India. Vol. V  (4925) 
232-233. 

Working Expenses. (Criticism of administration). Vol. IV, (924) 
629-638. 

INDO-EUROPEAN TELEGRAPHS.—Capital outlay on— 
Budget Demand for grant. Vol. V  (925) 246, 
Demand for supplementary grant. Vol. VIL (926) 260, 

INDUSTRIES— 
Budget Demand for grant. Vol. TV (2924) 853; Vol, V (925) 24II; 

Vol, VII (4926) 2450, 

INDUSTRIES AND LABOUR, DEPARTMENT OF— 
Budget Demand for grant. Vol. V (925) 2408; Vol. VII (99%) 

2447. 

Election to panel of the Standing Committee for the ——. Vol. IV 
(7924) 40; Vol. V (925) 2548; Vol. VII (2926) I99. 

INFLAMMATORY PUBLICATIONS— 
Extra powers to deal with —— likely to cause communal trouble. See 

“Code of Criminal Procedure (Third Amendment) Bill”—(8. 99-A) 
-under “BILL”. 

INSOLVENCY (AMENDMENT) PILL— 
See under “ BILL”, 

INSPECTION (RAILWAYS)— 
Budget Demand for grant. Vol. V (925) 669-I688, 
Motion to reduce demand for grant re— 
Accident at Halsa' on the Eastern Bengal Railway. Vol. VIT (7926) 

१779-73. z 
Accidents on Railways; duties of Governmnt Inspectors, ete. Vol. 

V (925) 4669-683. 
Accidents. methods of investigation into. Vol. VIT (7996) 08-४५ 
Extrayagance and defective inspection. Pattukottai train. disaster. 

Vol. VII (2926) 7698-708, 
Policy in regard to level crossings. Vol. V (7925) 683-2688. 
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‘INSPECTORS, GOVERN MENT— : ; 

Motion to reduce d d for ‘Inspecti (Railways)”’ re duties of 

५ +- in accidents. Vol. V (925) 669-683. 

INSURANCE COMPANIES BILL— 
See ‘Indian ——” under “ BILL”’. - 

INTEREST-FREE ADVANCES (DISBURSEMENTS OF LOANS AND 
ADVANCES)— 
Budget Demand for grant. Vol. IV (924) 4658; Vol, V (4925) 

246; Vol. VII (926) 2455. 
Demand for excess grant. Vol. IV (924) 3875-3876; Vol. VII (926) 

3284. 

D d for suppl tary grant. Vol. IV (i924) 863. 

S
E
E
D
.
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INTEREST ON MISCELLANEOUS OBLIGATIONS— 
Budget Demand for grant. Vol. IV (924) 653; Vola V  (925) 

2405; Vol. VII (926) 239-2828., “4 
Demand for supplementary grant. Vol. IV (i924) 840; Vol, VIL ! 

, (2926) 235, : : i 
Motion to reduce demand for grant re rate of interest on Post Office 

Cash Certificates. Vol. VII (i926) 289-2828. 

INTEREST ON ORDINARY DEBT AND REDUCTION OR AVOID- | 
ANCE OF DEBT— : 
“Budget Demand for grant. Vol, IV (924) 640-653; Vol. V (925) 

i — 283-2342; Vol. VII (i926) 2309-232I. 
he Demand for supplementary grant. Vol. VII (i926) 234. 

Motion to reduce demand for grant re— 
Annuities in Purchase of Railways. (Motion disallowed.) Vol. IV 

= (3924) 640-653. 
Classification of capital portion of railway annuities and annual 

payments for redemption of British War Loan as non-voted, 
allocation between revenue and capital, etc. (Total omission 
of Grant). Vol. V (i925) 2373-9330. 

General Reduction. Vol. V_  (i925) 2330-2340, 2340-234; Vol. VII 
ts (4926) "2809, 28-2320. 

INTERNATIONAL CONVENTION— 
Resolution re ratification of the —— for the suppression of the cir- ; 

culation of, and traffic in, obscene publications. Vol. IV (924) ‘ 
327-338, 

INTERNATIONAL LABOUR CONFERENCE— ; - i 
Resolution re ratification of the Draft Convention of the Seventh 

—— regarding compensation for occupational diseases. Vol, VII 
(7926) 2690-2700. 

See “OCCUPATIONAL DISEASES”. 

INTERNATIONAL OPIUM CONFERENCE— 
है Transmission to the —— of the opinion of the All-India Congress on 

the Opium policy of the Government of India. Vol, IV (3924) 
3032-3034. 
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INTERRUPTION— 
See under “ RULINGS ”. 

IRRIGATION, NAVIGATION, EMBANKMENT AND DRAINAGE 
WORKS— 

Budget Demand for grant. Vol. IV (9243) 566; Vol. V  (4925) 
2289; Vol. VII (i926) 2258-2264. 

Demand for supplementary grant. Vol, IV (i924) 832; Vol. VIL 
(7926) 934, ‘ 

Motion to reduce demand for grant re prevention of floods’ and 
famine, Vol, VII (7926) | 2258-2264. 

IRRIGATION WORK S— 
Budget Demand for grant. Vol. V (4925) 246: Vol. VII (996) 

2455, 

Demand for excess grant, Vol. IV (i924) 3875. r 
Demand for supplementary grant. Vol, V (925) 205. : 

a 

JAILS AND CONVICT SETTLEMENTS— 
Budget Demand for grant. Vol. IV (i924) -803. : 
Demand for excess grant. Vol. VII (7926) 233. क्र 

JAITO— 
Motion for adjournment re trouble at —— in Nabha.- Vol. IV (2924) 

922-926, 

Motion to reduce demand for ‘Foreign and Political Department” re 
— incident. Vol. IV (i924) 687-695, 698-70I. 

JOINT STOCK COMPANIES— ‘ 
Budget Demand for grant. Vol. IV (i924) 868-872; Vol. V (925) 

श247: Vol. VII (926) 245 
Demand for excess grant. Vol. IV (i924) 3874. 
Motion to reduce demand for grant re protection of shareholders in 

public companies, necessity for Patents Trade and Property Regis- 
tration Act in India, ete. Vol. IV (924) 868-I872. 

K 

KENYA IMMIGRATION BILL— 
See under “ BILL” 

KHARAK SINGH, SARDAR— 
Resolution re release of ——. Vol, IV (3924) 992-2002. 

KOHAT— 
Deputation of Mr. Denys Bray to the Frontier in connection with 

the riot at ——. Vol. IV (924) 388-3882 
Motion to omit demand for “Executive Council” re policy at —— and - 

other matters. Vol, V (925) 92344-2404. 
aah re riots at ——. Vol. IV (924) 3277-3278, 847-348, 388I- 



L 

LABOUR— 
Motion to reduce demand for “Industries and Labour Department’ 

_ re welfare of Indian ——. Vol. IV (i924) 766-776, : हि 
Motion to reduce demand for ‘‘Mines” re welfare of —— in Mines. 

Vol. IV (924) 83-842. 

LABOUR PARTY— : 
Reply to the greetings of the Assembly to the members of the ——. a) 

Vol. TV (924) 2402. 
Resolution re greetings of the Assembly to the —-. Vol. IV (924) 

648-655, 

LAC— 
Resolution re continuation of the customs duty on —~ exported from 

British India. Vol. VII (2926) 407-i409. 

LADY HARDINGE MEDICAL COLLEGE, DELHI— 
x Resolution r¢ representation of the Legislative Assembly on the Goy- 

erning Body of the ——. Vol. ४ (3925) 204-207. पु 

CUSTOMS BILL— 
BD ~ See “ae ” 

i न कपल “BILL ”, हे : 

Tan ) REVENUE— - 
Budget Demand for grant. Vol. IV (3924) 445, 
Demand for excess grant. Vol. IV (924) 3870-3872, 

LAW OF PROPERTY (AMENDMENT) BILL— 
See under “ BILL”, 

LEE COMMISSION— 
Action on ——’s recommendations proposed to be taken by Government | 

pending full consideration by Asse bly and Government. Vol. IV. 
(7924) 2277-298, 2657-2667, 279-2732. 

For correspondenre with Local Governments on the recommendations of the —— see Appendix A to the Assembly proceedings dated sth September 924. Vol. IV (2924). : 
Motion for adjournment to consider the —s report. Vol. IV (4924) 2394-2397. ! : 
‘Motion to reduce demand for “Home Department” re postponement of action on the report of the —— till Asse’ के al has expressed” opinion. Vol. IV (924) 655-657, 665-I667, 7 685. Motion to reduce demand for “Working Expenses: Administration (Railways)” re— 

oe: ——'s recommendations. Vol. V (7925) प78-76: OLE —— concessions to railway officers. Vol, WIT (926) 7732-995, प747-760, ४ Resolution re— 
—s report. Vol. IV (999) 2883846: ae Recommendations of the —- Vol. IV (7924) शश-276, 3990-3844, — 3245-3274, 3278-3364, 

: ae 

E2
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LEGAL PRACTITIONERS (AMENDMENT) BILL— 

See under “ BILL”, 

LEGAL PRACTITIONERS (FEES) BILL— 

See under ‘‘ BILL”, 

LEGISLATIVE ASSEMBLY— 
Appreciation of the Members of the —— of the arrangements made 

for aeroplane flights, inspection of armoured cars, ¢éte. Vol. V 

(2925) 2802-2803, 
Election of a Member to represent the —— on the Council of the 

Indian Institute of Science, Bangalore. Vol. VIIL (926) 70-73, 

205. 
Farewell speech to the Council of State and —— by His Excellency 

Lord Reading. Vol, VII (926) 2887-289. 
Inauguration of the sessions of the Council of State and ——. Vol. 

TV (2924) 6-l4; Voi. V (925) -; Vol. VI (i925) 7-5; Vol, VIL 
(926) -Il; Vol. VIII (2926) ॥-8. 

Motion to reduce the demand for “Legislative Bodies’ re equality of 
treatment of Members of the Council of State and —— in the 
matter of allowances. Vol. VII (926) 2444-2446, “ 

Proposed presentation of an address to में, E. the Viceroy. Vol. १7 
(7924) 4042-4043, 

Reply by the members of the Labour Party to the greetings of the —. 
Vol. IV (i924) 2402, 

Resolution re— 
Greetings of the —— to the Labour Party. Vol. IV (924) 648- 

655. 

Representation of the —— on the Governing Body of the Lady 
Hardinge Medical College. Vol. V_ .(2925) 204-207, 

Statement of demands refused by the —— and restored by the Governor 
General in Council. Vol. IV (3924) 96; Vol. VII (926) 684- 
685. 

See “LEGISLATURE(S)”. 

LEGISLATIVE BODIES— 
Budget Demand for grant, Vol, V (7925) 2406; Vol. VII (996) 

2444-9446, 

Motion to reduce demand for grant re equality of treatment of Mem- 
bers of the Council of State and Legislative Assembly in the matter 
of allowances. Vol, VII (3926) 2444-2446. 

LEGISLATIVE BODIES CORRUPT PRACTICES BILI— 
See under “ BILL”’, 

LEGISLATIVE COUNCIL— 

Resolution re —— for Ajmer-Merwara. Vol. V (925) 459-479. 

IEGISLATIVE DEPARTMENT— 
Budget Demand for grant. Vol. V (3925) 2406: Vol. VIT (3926) 

a
n
 



LEGISLATIVE MEMBERS EXEMPTION BILL— 

See under “ BILL”, 

LEGISLATUBE(S)— 

Resolution re— 
है ; ie’ 

‘Amendment of the rules for election to the Indian and Provin 

——. Vol. VI (4925) 680, 387-4I8. ४; 

Approval by the Indian —— of Government contracts. Vol, iv 

(924) 596-620. 

Muhammadan representation in the Imperial and Provincial —— 

and in Government services. Vol. LV (4924) 772-786. 
LJ 

LEVEL CROSSINGS ON RAILWAYS— 

Motion to reduce demand for ‘‘Inspection (Railways)’”’ ve policy in re- 

gard to —. Vol. V (2925) 683-688. 

LIBRARY COMMITTEE— 
; 

Appointment of members to the ——. Volz IV (i924) 445; Vol. Vil 

(4926) 538. 

‘LIMITATION (AMENDMENT) BILL— 

‘See “ Indian ——” under “ BILL”. 

| 277४7 
Resolution re prohibition of the import, manufacture and sale of 

_—. Vol. V (7925) 87-89; Vol. VI (995) 629-648, 649-66l. 

LLOYD BARRAGE SCHEME— 

Motion to reduce demand for “Audit” re expenditure on new audit 

office for the ——. Vol. IV (i924) 797-80l. 

LOANS AND ADVANCES BEARING INTEREST (DISBURSEMENTS 

OF LOANS AND ADVANCES)— 

Budget Demand for grant, Vol. IV (i924) i982; Vol V (३४२४७) 

240; Vol. VII (i926) 2456. 

Demand for supplementary grant. (Loan to the Imperial Gymkhana 

Club, Delhi). Vol. VII] (i926) 549-56, A 

LONDON BOARD’S ESTABLISHMENT— 

Motion to reduce demand ६०८ ‘Working Expenses : Administration 

(Railways)” re ——. Vol. V (2925) 730-734. 

LOSS OF ARTICLES— 
Motion to reduce demand for ‘ Working Expenses: Administration 

(Railways) ”’ re in charge of Railways and inefficiency of the 

Railway Police. Vol. VII (926) 902-909, 

LUNACY (AMENDMENT) BILL— 

See “Indian ——-” under © BILL”. ¥ 
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M . 

MADRAS, BENGAL AND BOMBAY CHILDREN (SUPPLEMENTARY) 
BILL— 

See under * BILL”. 

: MADRAS CIVIL COURTS (AMENDMENT) BILL— 
See under “ BILL 

MADRAS CIVIL COURTS (SECOND AMENDMENT) BILL— 
See under “ BILL”, 

MADRAS LAND REVENUE BILL 
m am See under “ BILL” 

MAILS— 
Motion to teduce Demand for ‘Indian Postal and Telegraph Depart- 

ment’’ ve conveyance of ——. Vol. IV (i924) 599-60l. 

MAIL TRAINS— 
ig Motion to reduce demand for “Working Expenses: Administration 

(Railways)” re Non-stoppage of —— at several important stations. 
Vol. VII (i926) 899-3902, 

" _ MATERNITY BENEFIT BILL— 
: See under “ BILL”, 

McCARDIE, Mr. JUSTICE— 
Motion for adjournment to express indignation at the judgment of 
— in the O’Dwyer libel suit against Sir Sankaran Nair. Vol. 
TV (994) © 2822-283. 

MEDICAL DEGREES (AMENDMENT) BILL— 
See “ Indian ——” under “ BILL ’’ 

MEDICAL EDUCATION BILL— 
See “ Indian ——” under “ BILL”. 

‘MEDICAL SERVICES— 
Budget Demand for grant. Vol. IV (i924) 950-852; Vol, V (i925) 

240; Vol. VII (i926) 2450. 
Demand for excess grant. Vol. IV (i924) 3873, 
D d for suppl tary grant. Vol. IV (i924) 852. 

है, Motion to reduce demand for grant re Central Research Institute at 
Dethi, Indianization of the civil , etc. Vol. IV (2924) 850- 
852. 

Resolution re future recruitment to the Indian ——. Vol. VI (2925) 
662-680. 

. 

MELA TRAFFIC— 2 
Motion _to reduce demand for ‘Working Expenses: Administration 

(Railways)” ~ failure to deal adequately with the ——. - Vol. VIT 
(2926) 896-899. 
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MEMBERS OF THE LEGISLATURE— 
Privileges of ——. See “Legislative Members Exemption Bill” under~ 

| re 
MERCANTILE MARINE— 

Motion to reduce demand for “Executive Council’ re delay in dealing 

i $ with the report of the Indian*—— Committee. Vol. VII (i926) 

है 244-2444 4 

Resolution re training of Indians for nautical careers and creation ०: 

an Indian ——. Vol. VII (2926) 2800-28I6. 

MERCHANT SHIPPING (AMENDMENT) BILL— i 
See “Indian ——” under ‘ BILL 

MERCHANT SHIPPING (SECOND AMENDMENT) BILL— 

See “Indian ——” under “ BILL”. 

MESSAGE— 
- —— from the (Governor General approving the election of Mr. ४. J. 

Patel as President of the Assembly. Vol. VI (7925) 23. 

- — from the Governor General recommending the Bengal Criminal 

Law Amendm (Suppl ry) Bill. Vol. V (4925) 2860. 

ae —— from the Governor General recommending the Indian Finance 

f Bill. Vol. IV (2924) 966. : % Pgh 

LOGY— 
Budget Demand for grant. Vol, IV (924) 820-I829; Vol V_ (2925) 

2409; Vol. VII (926) 2448. 
Demand for excess grant. Vol. IV (924) 38873, é 
Demand for supplementary grant. Vol IV (924) 850; Voi. V (9%) 

॥]0. 

Motion to reduce demand for grant re abolition of the Simla office, 
“Okhara’? Committee’s recommendations +e ‘Summer time’, 

publication of weather reports in’ Madras, etc. Vol. IV (9249 
782I-3829. दर 

MIDDLE CLASSES— 
Resolution re unemployment among the ——. Vol. VII (3926) 452 

454, 

_ MILITARY COLLEGE— 
t re establishment of a ——. Vol. V (2925) I8], 220-273. 

MILITARY MAN@UVRES— 5 
Appreciation of the Members of the Legislative Assembly of the faci- 

lities for witnessing the —— at Delhi. Vol. V (925) 70. 

MINES— : 
Budget Demand for grant. Vol, IV (3924) 83]-843; Vol. ए (925) 

._ 240; Vol. VII (3926) 2449. > 330 
Demand for excess grant. Vol. TV (924) 3873. 
Demand for supplementary grant. Vol. V (925) ॥0. 
Motion to reduce demand for grant re welfare of workers in ——. Vol 

IV (924) 83-842. 
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MINOR GIRLS— 
Protection to persons under I8 years of age. See “Indian Criminal 

Law (Amendment) Bill’ and ‘Indian Penal Code (Amendment) 
Bill” under ‘BILL’, 

MINT— 
Budget Demand for grant. Vol V (924) 879; Vol. V (2925) 24I2; 

Vol. VII (926) 245:, 

MISCELLANEOUS (GENERAL BUDGET)— 
Budget Demand for grant. Vol. IV (4924) i890; Vol. ¥ (4925) 24i3; 
™ Vol. VII (2996), 245. : 
Demand for supplementary grant. Vol. IV (i924) 852-860; Vol. VII 

(7926) 239-258; Vol. VIII (996) 548. 
Motion to reduce di d for suppl tary grant re— 
Appointment of Civil Justice Committee. Vol, IV (4924) 852-860. 
Compensation tor losses due to enemy action during the great war. 

Vol. VII (7926) 256-258, 
Curtailment of powers of Standing Finance Committee. Vol, VII 

(2926) 248-256. 

Deputation to South Africa, Taxation Inquiry Committee and Royal 
Commission on Currency. Vol. VII (7926) 239-I247 

-MISCELLANEOUS (RAILWAYS)— 
Budget Demand for grant. Vol. V (i925) 805: Vol. VII (2926) 

956. 

MISCELLANEOUS DEPARTMENTS— : 
Budget Demand for grant. Vol. IV (924) 872-I875; Vol. V (7925) 

242; Vol, VII (4926) 245I. 
Demand for excess grant. Vol. TV (i924) 8874. 
D d for suppl tary grant. Vol. IV (924) 85!; Vol. VIL 

(7926) 237-2238. 
Motion to reduce demand for grant re British Empire Exhibition. Vol, 

TV (7924) 872-4875. ‘ 

MOKAMEH GHAT— 
Motion to reduce demand for ‘New Construction (Railways)” re 

} bridge at —--. Vol. ४ (925) एछ7. i 

MOPLAH— 
Motion to reduce demand for “Home Department” re treatment of 

prisoners. Vol, TV (924) 657-I658, 685. 

MORADABAD DISTRICT-- 
Motion to reduce demand for “Working Expenses: Repairs and 

Maintenance and Operation (Railways)” re floods in the ——. Vol. 
V_ (4925)  795-3796. 2 

MORADABAD-GAJROLA-CHANDPUR BRANCH— 
Motion to reduce demand for “Working Expenses: Administration 

(Railways)” re provision of electric lights in carriages on the—, 
Vol. VIT (i928) 927-I898, 
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MOTION FOR ADJOURNMENT 2£— 
Akali Jatha from Amritsar for Jaito (disallowed.) Vol. LV (924) 

622-627. 

Appointment of a Royal Commission on Agriculture (disallowed). 
Vol. VIII (4926) 59. 

Class Areas Bill in South Africa (disallowed). Vol. IV (924) 229-3. 
Composition of the Currency Commission. Vol. VI (925) 3-I32; 75- 

396, 

Consideration of the Lee Commission’s Report (not pressed), Vol. 
IV (i924) 2394-97, ‘ 

Failure of Government to provide opportunity for discussion of the 
Reforms Inquiry Committee (disallowed), Vol. ५ (925) 225I. 

Governor General’s sanction to Burma Government’s proposals for 
imposing a tax on sea passengers (disallowed). Vol. V (925) 2495- 

2499. ; 
Hunger strike by Bengal State Prisoners in Mandalay Jail. Vol. VII 

(7926) 799; 85-I872. 
Indignation at the judgment of Mr, Justice McOardie in the O’ Dwyer 

libel suit against Sir Sankaran Nair (disallowed). Vol. IV (924). 
282-3. 

Non-allotment of days for private Bills during the Autumn Session 
(withdrawn). Vol. VIII (7926) 60. 

Occurrences at Jaito (disallowed). Vol. IV (924) 922-926. 

Refusal of passports to Khilafat delegation. Vol. IV (924) शा7- 

2I78, 222-2230. 
Strike of the Bombay textile workers (disallowed). Vol. IV  (I924) 

35. 
Unemployment in the textile industry of India (disallowed). Vol. IV 

(7924) 35, 
See also “RULING(S)”. 

MOTIONS FOR REDUCTION OF DEMANDS—. 
See under ‘ RULINGS ”. 

MOTOR SPIRIT— 
Reduction of duties on ——. (Discussed under Finance Bill). Vol. 

V (4925) 9 253-2548, 

MOTOR VEHICLES (AMENDMENT) BILL— 
See “Indian ——” under “ BILL”. 

MUHAMMADAN LAW— 
Resolution re appointment of Standing Committees to deal with 

Bills relating to Hindu law and ——. Vol. VIII (926) 73-74. 

MUHAMMADAN REPRESENTATION— 
Resolution re —— in the Imperial and Provincial Legislatures and in 

the Government Services. Vol. IV (924) 252, 485, 772-786. 

MUHAMMADANS— 
Motion to reduce demand for “Customs”? ve paucity of —— in al? 

grades of the Customs Department. Vol. VII (7926) श84-श9, 
' 

an 

| । 
। 

| 
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N 

NABHA— 

Ruling re discussion of the affairs of —— State in the Assembly. 

Vol. IV (2924) 660, 689-2690, 936-i942. 

NASIK— : sia ; 

Motion to reduce demand for ‘‘Working Expenses : Administration 

(Railways) re heavy demurrage and wharfage charges at ——, 

Boona and other stations. Vol. VII (4926) 9I5-l9I6. 

NATIONALIST PARTY— 
Alleged pact between Government and the ——. Vol, IV (2924) 77%8- 

फ़ाभ., 

Stati t of the position of the —— in regard to deniands for grants. 

Vol. IV (i924) 2448-3444. द 

NATURALIZATION BILL— 
See “ Indian ——” under “ BILL”. 

NEGOTIABLE INSTRUMENTS (INTEREST) BILL— 
See under “BILL”. 

NEW CONSTRUCTION (RAILWAYS)— 
Budget Demand for grant, Vol, V (i925) 77/-7798; Vol. VII (926) 

957. 

Motion to reduce demand for grant re— 
Bridge at Mokameh Ghat. Vol. V (925) 797. } 

_ Grievances of the Punjab re new construction, Vol. V (I925) ॥7श7- 
798, z 

NEWSPAPER(S)— 
Comments in a —— reflecting on the impartiality of the Chair. Vol. 

VIT (2926) 295-296. 
See under ‘‘ RULINGS ”. 

NORTH-WEST FRONTIER PROVINCE— : 
Budget Demand for grant. Vol. IV  (924) 880; Vol. V (925)* 

243; Vol. VII (926) 2452. 
Demand for supplementary grant. Vol. IV (3924) 986; Vol. VIL 

(2926) 258. : 
Resolution re extension of the reforms to the ——. Vol. VII (926) 

296-344, 273-2745, 2765-2800. 

Statement re— 
Raids in the ——. Vol. V (925) 479-480, 642-643. 
Steps taken by Government to secure the life and property of the 

inhabitants of the transferred districts in the ——. Vol. V 
(7925) 295-298, 

See “KOHAT”’, 

NORTH WESTERN RAILWAY— 
Motion to reduce demand for “Inspection (Railways)” re accident at 

Harappa on the ——. Vol. IV (i924) 826, Vol. V (I925) 669- 
683. $ 
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NORTH WESTERN RAILWAY—condd. Zale 

Motion to reduce demand for “Working Expenses: Administration 

(Railways) ve Divisional System of Administration on the ——.. 

Vol. VII (2926) 764-765. 

NOTICE— ५ 

See under ‘ RULINGS ”. : 

OATH OF OFFICE— 
See under “RULINGS”. 

OBSCENE PUBLICATIONS— 
Resolution re ratification of 

pression of the circulation of, and traffic in ——. Vol. 

3827-338, 

the International Convention for the sup- 
IV (3924) 

CBSCENE PUBLICATIONS BILL 
See under “BILL”. 

OCCUPATIONAL DISEASES— 
Resolution re— 
Ratification of the Draft Conyention of the Seventh Me Aen 

3 है age a geen regarding compensation for ——. i 

yg VIET (7926) 2690-2700, 
‘Ratification of the Draft Convention regarding Workmen’s conipen- 

sation for ——. Vol. VII (3926) 469-480. 

O’DWYER, SIR MICHAEL— - 

Motion for adjournment to express indignation at the judgment of 

Mr. Justice McCardie in the —— libel suit against Sir Sankaran 

Nair. Vol, IV (i924) 282-283. 

OPEN LINE WORKS—(RAILWAYS)— 
Budget Demand for grant. Vol, V (925) 798-895 : Vol. VIT (926) 

957. 
Motion to reduce demand for grant re— 
Coaching additions; upper class carriages. Vol. V (I925) 7799- 

803, 2 

_., Quarters for superior officers, Vol, V (7925) 803-804. 

OPIUM— 
Budget Demand for grant. Vol. TV (924) 429-430: Vol. V (2925) 

2204-2237, 2254-297; Vol. VII (4926) 2237-2254. 

Demand for supplementary grant. Vol. V (925) 095-I099: Vol. VI 
(7925) 366-367. 

Motion to reduce demand for grant re— 
Complete stoppage of opium consumption in India with a substan- 

tial beginning in the year. Vol. VIT (926) 2237-2240. 
Opium policy of the Government of India. (Total omission of 

Grant and nominal reduction discussed together.) Vol. V (925) 
_ 2204-22937: 2254-2270. ४ 

कप 22 of the Government of India. Vol, VII (7926) 2240- 
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OPIUM—contd. 

Motion to reduce di d for suppl tary grant re financing of 
the operations of the Opium Department. Vol. V_ (925) 095- 
099. 

Proceedings. of the International Conference on the —_ traffic. Vol. 
V (995) 284-286. 

Resolution re reduction of the export of ——. Vol. VII (i926) 2700- 
शा 

‘OPIUM (AMENDMENT) BILL— . 

See under “BILL”. 

“ORDINANCE— ‘i 

Resolution re Bengal Criminal Law Amendment ——. Yol. ४ (2925) 
395-440, 820-853, 

ORDINARY REPAIRS AND MAINTENANCE— 

Motion to reduce demand for “Railways”? re ——. Vol. IV  (924) 
499-504. 

ORISSA COAST— 

Motion to reduce Gemand for “Salt” re revival of the salt industry on 
the ——. Vol. V (925) श2»-259. 

‘OTHER SCIENTIFIC DEPARTMENTS— 
Budget Demand for grant. Vol. IV (924) i843; Vol. V (4925) 240; 

Vol. VIT (7926) 2449. 
Demand for excess grant. Vol, IV (i924) 3873 
Demand for supplementary grant. Vol, V (I925) ॥0,. 

‘OUDH COURTS (SUPPLEMENTARY) BILL— 
See under “BILL 

ng 

PANEL OF CHAIRMEN— 
i Vol. TV (924 445, 2769; Vol. V (7925) 49; 

Vol. VI (3925) 847, 

PANELS— 
Election of 

MITTEES”, 
for Standing Committees. See “STANDING COM- 

‘PAPER CURRENCY (AMENDMENT) BILL— 
See “Indian —--” under “ BILL ”, 

PAPER INDUSTRY— 
Resolution re-- 

Grant of protection to the ——. Vol. VI (2925) 7074-790. 
Protection to the —-. Vol. VI (4925) 294-208. 

—
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PARLIAMENTARY PRACTICE— > ; 

‘Practice of the House of Commons re voting by Members ov questions. 

affecting companies of which they are shareholders. Vol, ४ (925) 

250-25. 
See under “RULINGS”. 

PASSENGERS (RAILWAY)— om 

| Motion to reduce demand for “Working Expenses—Aduinistration 

(Railways) in regard to grievances of third-class —— re — 

Arrangements for food and refreshment. Vol. VII (2926) 770-780) 

Overcrowding, lack of waiting rooms, plattorms, thefts, through 

trains, etc, Vol. V (925) 740-749; Vol. VII (926) 780-789. 

Resolution re— 

। Adoption of measures for the convenience of Indian Railway ——. 

Vol. IV (2924) 494-52, 
» Provision of conveniences for Indian Railway ——. Vol. VII (926) 

605-606. 

PASSENGERS’ FARES— 
See “FARES”: 

_
—
a
r
e
 

PASSPORT (AMENDMENT) BILL— 
See ‘Indian ——” under ‘‘ BILL”. 

“PATEL, THE HONOURABLE MR. V. J.— 

" Messag: from His Excellency the Viceroy approving of the election 
by the Legislative Assembly of —— as President of the said 

= Assembly. Vol. VI (2925) 23. 
Returns thanks for the welcome extended to him by Sir Frederick 

Whyte and the Members of the Assembly as the new President of 
the Legislative Assembly. Vol. VI (4925) 24-25, 36-37. 

i Statement by —— after the withdrawal of the Swaraj Party from 
the Assembly Chamber. Vol. VII (926) 247-248, 268. 

Valedictory speeches to —— at conclusion of first term of office as 
President of the Assembly. Vol. VIII (926) 650-658. 

PATENTS, TRADE AND PROPERTY REGISTRATION ACT— 
Motion to reduce demand for ‘‘Joint Stock Companies” re necessity 

for a —~—. Vol, IV (924) 868-872, 

PATTUKOTAI TRAIN DISASTER— 
Motion to reduce demand for “Inspection (Railways)” re ——. Vol. 

VII (4926) 698-708. 

PAYMENTS TO PROVINCIAL GOVERNMENTS ON ACCOUNT OF 
ADMINISTRATION OF AGENCY SUBJECTS— 

Budget Demand for grant. Vol. ए (2925) 2408; Vol. VII (3926) 
2448, 

Demand for supplementary grant. Vol VII (926) 235. 

PENAL CODE (AMENDMENT) BILL— 
See “ Indian ——” under “ BILL”. 

PENAL SETTLEMENT— 
Resolution re abandonment of the Andamans as a—. Vol. VIIT 

(2926) 246-279, 

o
e
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PETITIONS— 
Appointment of the Committee on Public ——, Vol, IV (924) 87: 

Vol. V (2925) 299; Vol. VI (4925) 073. 
Receipt of —— relating to the Indian Penal Code (Amendment) Bill 

(Section 275). Voi. IV (2924) 256I-62, 283, 290, 2989; Vol. V (925) 
7, 29l. 

Report of the Committee on Public on certain —— relating to 
the Indian Penal Code (Amendment) Bill (Section 375). Vol. V 
(7925) 29. 

PICKING BANDS— 

Import duty on —~ [Discussed under the Indian Tariff (Amendment) 
Bill}. Vol. ‘VII (7926) 248. 

POLICE— 

Budget Demand for grant. Vol. IV (i924) 804; Vol. १ (925) 
* 2409; Vol. VII (i926) 2448. 

i Demand for .excess grant. Vol, IV (i924) 3887l. 
i Demand for qupplementary grant. Vol. LV (2924) 848-850; Vol. V 
% (925) 20i; Vol. VII (2926) 235-2936. 

Motion to reduce demand for supplementary grant re passport © 
establishment. Vol. IV (4924) 848-849. 

Motion to reduce demand for ‘Working Expenses: Administration 
(Railways)” re inefficiency of the Railway ——. Vol. VII (926) 

F 902-909, 

‘POLITICAL PRISONERS— 

Motion to reduce demand for “‘Home Department’ re treatment of 
——. Vol. IV (924) 658, 667-I669, 683-684. 

Resolution ve release of ——. Vol. VII (3926) 9260-89. 
See “BENGAL STATE PRISONERS”, 

‘POLITICAL SITUATION— 

Motion to reduce demand for “Executive Council’’ re present —— in 
| the country, cfc. Vol. V (i925) 2344-2403. 

; ‘POONA— 
Motion to reduce demand for ‘Working Expenses: Administration 

4 (Railways)” re heavy demurrage and wharfage charges at Nasik, 
— and other stations. Vol, VII (926) 9I5-9I6. 

‘PORTS AND PILOTAGE— x 
Budget Demand for grant. Vol. ITV (924) 804-8070; Vol. V 

(2925) 2409; Vol. VIT (926) 2448. 
Demand for supplementary grant. Vol. IV (924) 850; 3877; Vol. 

VIE (926) 236; Vol, VIII (7926) 547, 
Motion to reduce demand for grant re Vizagapatam Harbour, Provin- ke 

cialisation of the Bengal Pilot Service, recruitment of seamen, : 
etc.. Vol. IV (4924) 804-807, 

PORTS (AMENDMENT) BILL— 
See “Indian ——” under “BILL”. 
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PORTFOLIOS— _ 
Distribution of —— between the various Members of the Executive eat 

Council discussed on demand for General Administration. Vol. ~ =A 

IV (2924) 793, 
eae 

2OSTAL AND TELEGRAPH DEPARTMENT— 
For Budget motions see “Indian =e पा 

POSTAL EMPLOYEES— 
गा 

_> Motion to reduce demand for ‘Indian Postal and Telegraph De- : = 

partment” re grievances of ——. Vol.. VII (3926) 2293-2298. . Z 

Resolution re grievances of — . Vol. V (2925) 020-2050. cy 

T= 

POSTAL RATES— 
Motion to reduce demand for “Indian Postal and Telegraph Depart- = : 

ment” re reduction of —. Vol. VII (926) 2264-2293. cae: 

Reduction of —— on books, patterns and sample packets. Vol. V_(925) : 

2584-2593. 
# ia 

Reduction of —— on postcards and envelopes. (Discussed under 2. 

Finance Bill). Vol. V (4925) 2557-2573; Vol. VIL (4926) 2570- 2 

2602, 
d 

Resolution re reduction of inland ——. Vol. VII (4926) 943-972. 

POSTAL SERVICES IN RURAL AREAS— 
“Motion to reduce Demand for “Indian Postal and Telegraph Depart- 

आशा 7? re——» Vol. VIE (2926). 2307-2308. = 

POST AND TELEGRAPH TRAFFIC— = 

Motion to reduce demand for “Indian Postal and Telegraph Depart- 

ment” re amalgamation of ——. Vol. V (2925) 2290. 

POST OFFICE (AMENDMENT) BILL— 

See “Indian-——’ -under_ “BILL”. 

POST OFFICE CASH CERTIFICATES— 

Motion to reduce demand for ‘Interest on Miscellaneous Obligations” 

re rate of interest on ——. Vol. VIL (926) 282-2828. 

FOSTAL REVENUE— : : 
Motion to reduce demand for “Indian Postal and Telegraph Depart- 

__.... ment” re amount to be credited to —— for services rendered. Vol. 
2S VII (0986) "2299-2300. 

PRESIDENT, MR.— — 
See “PATEL, Hon’ble Mr. V, J.”, “SETALVAD, Hon'ble Sir 

CHIMANLAL”, “WHYTE, Hon’ble Sir FREDERICK”, and 

“RULINGS”. 

PREVENTION OF DEFERRED REBATES BILL— 

See under “ BILL”. 

PRINTER’S INK— 
= Import duty on ——. [Discussed under the Indian Tariff (Amendment) — 

Bill.] Vol. VIT (926) 2036-2039. 
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PRISONS (AMENDMENT) BILL— 
See under “ BILL”, 

PRIVY COUNCIL— 
Resolution re enhan it of the salaries of the two members of the 

Judicial Committee of the —— po ing Indian experi VoL 
VII (i926) 76-45. 

PROGRAMME REVENUE EXPENDITURE-- 
Motion to reduce demand for ‘Working Exp : ‘Administration (Rail- 

ways)” re —— Vol. IV (924) 552-3563. 

PROHIBITION OF EXPORT OF CATTLE BILL— 
See under “ BILL”, 

PROMISSORY NOTES (STAMP) BILL— 

See under ‘‘ BILL”, . 

PRIVILEGES OF MEMBERS OF THE LEGISLATURE— 
See “Legislative Members Exemption Bill” under “ BILL”. 

PROTECTION— 
Cement Industry, Protection to the ——. Vol. VII (926) 2]3-I2I9, 

248-2482. 

Coal, Resolution re imposition of a countervailing duty on South African 
—— imported into India. Vol. VII (i926) 285-399. 

Cotton Cess (Amendment) Bill. See under “ BILL”. 

Cotton Excise Duty— 
Abolition of the —. (Discussed under Finance Bill). Vol. VII (926) 

2564-2570. 

Motion to reduce demand for ‘“ Customs” re abolition of the ——. 
Vol. V (925) 2045-2092, 288-220. 

Resolution re— 
Abolition of the ——. Vol. IV (924) 2020-2043, 2955-3964, 4043-4065, 

4066-4083. 
Suspension of the collection of the —— for the rest of the year 925- 

26. Vol. VI (925) 478-455. कक 
Cotton Yarn Reeling Machines, Import duty का ——. Vol. VIT (7926) 

248. पु 
Handlooms, Import duty on —— and accessories.. Vol, VII (3926)  2039- 

2046. 

Lac, Resolution re continuation of the Customs duty on ——.. Vol, VII 
(7996) 407-l409. 

Paper Industry, Resolution re grant of protection to the —. Vol. VI 
(925) 074-30, 7794-908. Sze also Bamboo Paper Industry (Protes 
tion) Bill under “ BILL”. 

Printer’s Ink, Import duty on ——. Vol, VII (926) 2036-2039. 
Reservation. of the Coastal Traffic of India Bill. ‘See under “BILL”, 
Saccharine, Import duty on ——. Vol. VIT (7926) ॥श4-799, 208-2035, 

248]-2488. 
है] 

33
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PROTECTION—contd. 
Steel— 
Demand for grant on account of the bounty to the —— industry. Vol. 

V (925) 250-252; Vol. VI (925) 329-I33]. 
9 Resolution re bounty to —— eturing i Vol. V (925) 

225-249; Vol. VI (925) 305-329. 

Stores— 
Motion to reduce demand for ‘Railways” re —— purchase policy. 

Vol. IV (i924) 59-3533. 
Resolution ve tenders for Government Vol. IV (i924) 620-648. 

Tin-plate Industry. hut re supp tary protection to the ——. 
Vol. VIL (926) 379-406. $ 

Wagons, Resolution re payment of bounties on ——. Vol, VI (925) 466- 
3467. 

PROVIDENT FUNDS BILL— 
See under “ BILL”’, 

—
<
—
_
—
 
त
ल
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PROVIDENT FUNDS (AMENDMENT) BILL-- 
See under “ BILL.’’. 

: PROVINCIAL CONTRIBUTIONS— 
; Resolution re— 

—. Vol. V (925) 2736-277 

है Reduction of —. Vol. IV (924) 330-346. 

PROVINCIAL GOVERNMENTS— 
i, Budget Demand for grant re— : 
| Adjustments with ——. Vol. IV (7984) 880 ; Vol. V (925) 943 

Vol. VIT (7926) 2453. 

Vol. V (925) 2408; Vol. VII (i926) 2448, 936. 

PROVINCIAL INSOLVENCY (AMENDMENT) BILL— 
See under ‘“ BILL”. 

PROVINCIAL LEGISLATURES— 
See “ LEGISLATURKE(S) ”. 

PUBLIC ACCOUNTS COMMITTER— 
t Election of members 0 ——. Vol, IV (9243) 273; 2353, 2444; Vol. V 

: (4925) 589, 678; Vol. VIT (996) 537, 624. 

Motion to reduce demand for ‘Audit, (Railways) re powers of —— with 
regard to railway accounts. Vol. VIT (996) ए7-792. 

Presentation of report of ——. Vol. IV (924) 3229-3298, Vol. V (2925) 
42-423: Vol. VI (925) 277-805; Vol. VIIT (3926) 5922-540. 

PUBLIO HEALTH— 
Budget Demand for grant. Vol. IV (i924) 852; Vol. V (995) श्व्ा0 : 

Vol. VIT (7926) 2450. 
D. id for tary grant. Vol. V (925) ॥08: Vol. शा (99) 

पड्छ6. 

r 

3 ऊ 
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PUBLIC PETITIONS, COMMITTEE ON— 
; See “PETITIONS”, 

PUBLIC SERVICES COMMISSION— 
_ See “LEE COMMISSION”, 

PUNJAB— 
Motion to reduce demand for “New Construction (Railways)” re 

grievances of the —— in regard to new construction. Vol. V (4925) 
3797-798. 

Q 

QUARTERS— 
Motion to reduce demand for “Open Line Works (Railways)” re —— for 

superior officers. Vol. V (3925) 903-I804. 
Motion to reduce demand for “Taxes on Income” ve assessment of the 

value of rent-free —— as part of salary. Vol, V (3925) 208-204. 

QUESTIONS— A 
Exercise of the discretion of Mr. President to dispense with ——. Vol. 

TV (2924) 3977. 
See under “RULINGS”. 

QUORUM— 
House adjourned for want of a——. Vol, VII (7996). 268. 
Ruling re demand for a —— not being permitted within one hour of 

previous count. Vol. VIII (926) 633. 
See “Adjournment” and “Chair” under “RULINGS”. 

z= R 

RACIAL DISTINCTIONS— 
Abolition of —— in Criminal trials. See “Code of Criminal Procedure 

(Amendment) Bill” under ‘BILL’. 

RAILWAY ACCOUNTS AND AUDIT— ; 
Resolution re separation of ——. . Vol. VI (925) 38-364, 

RAILWAY BOARD— 
Budget Demand for .grant. Vol. ए . (4925) 483-545, 549-I6l; Vol 

VIL. (926) _ 655-697. 

Demand for supplementary.grant.. Vol. VIT. (4926) — 886-894. 
Motion to reduce demand for grant re— 
Appointment of an Indian on the ——. Vol. V (2925)  588-545. 
Appointment. of a Rates Tribunal. Vol. V (925) 549-I55. 
Grievances of the general public; corruption on railways; wagon 

supply, ete. Vol. V (925) 598-620. z 
New Branch Line Policy. Vol. V (925) 568-2586. 
Pay of officers under the ——-. Vol. V (i925) 55-532. 

s
 

~
y
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RAILWAY BOARD—contd. 
Motion to reduce demand for grant re—contd. 

Railway Policy as a whole re Indianization, stores purchase, fares and~ 
freights, y, Lee C ions, grievances of employees, Rates 
Tribunal, etc. (Total omission of demand). Vol. V (4925) 483- 
54; Vol. VII (926) 655-697. 

Reduction of coal freights. Vol. V (925) 586-597. 
Reduction of third class fares. Vol. V (3925) 55-565. 

Motion to reduce d d for suppl ty grant re personnel of the 
—. Vol. VII (9296) 886-894. 

RAILWAY BUDGET— हे 
See “BUDGET: RAILWAYS”. . 

RAILWAY EMPLOYEES— 

Motion to reduce demand for “Working Expenses—Administration (Rail- 
ways)” ‘re— 

Grievances of the subordinate Indian —— on the G. I, P. Ry. Vol. IV 
(7924) 504-5I7; 563-566. 

Grievances of the subordinate ——, Vol. VII (3926) 930-2955. 
Motion to reduce demand for “Working Expenses—Repairs and Mainte- 

nance and Operation (Railways)? re— 
Dismissal of ——. Vol, V (3925)  792-793. 
Failure to_give effect to Assembly Resolution re grievances of —. 

Vol. V (3925) ॥7श-7799. 
Resolution re— . 

Grievances of ——. Vol. VIIT (926) 55-56. a 
Grievances of subordinate ——, Vol. ए (3925) . 37-344, 779-822. 

RAILWAY FINANCE— 

Resolution. re separation of —— from General Finance, Vol. IV (924) 
39-l42, 36-I38, -3628-3686, 3860-3869, 

RAILWAY OFFICERS— 
Motion to reduce demand for “Open Line Works” re quarters for officers 

of the superior services. Vol. V (i925) 803-2804. 

RAILWAY PASSENGERS— 
See “PASSENGERS”, 

RAILWAY SERVICES— 
Motion to. reduce demand for ‘Working Exp: : Administration” re 

Indianization of the higher ——. ..Vol, V (925) 737-2730. 

RAILWAY STAFF, INDIAN— 
Motion to reduce demand for “Working Expenses: Administration” re 

education of the children of the ——-. Vol. V (995) 776-I777. 

RAILWAY TRANSPORTATION SCHOOL— 
Motion to reduce demand for ‘Working Expenses: Administration (Rail- 

ways)” re ——. Vol. V (925) 7757-7770; Vol. VIT (4926) _765-770, 

r2 
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2 RAILWAY UNIONS— = 
Motion to reduce demand for “Railways’’ re non-recognition of ——. 

Vol. IV (4924) 563-566. 

Motion to reduce demand for “Working : Administration (Rail- 
ways)” re attitude of Railway Agents towards ——. Vol, VII (i926) 
749-756. 

RAILWAYS— 
Budget Demand for grant. (For 924). Vol. IV (924) 465-566. 
For Budget motions for 925 and 926 see “ BUDGET: RATLWAYS” 

and ‘DEMANDS FOR GRANTS—MOTIONS FOR REDUCTION 
—RAILWAY BUDGET”. 

RAILWAYS (AMENDMENT) BILL— 
See ‘“Intian ——” under “BILL”. 

RAILWAYS ‘AND IRRIGATION WORKS—(EXPENDITURE CHARGED 7 
TO CAPITAL)— 
Budget Demand for grant. Vol. IV (924) 882. 

RAJPUTANA— 
Budget Demand for grant. Vol. IV (i924) ॥88; Vol. V (925) श्वा4: 

Vol. VII (996) 2453. 
Demand for excess grant. Vol. IV (i924) 3875. 
D d for pl tary grant. Vol. TV (i924) 863; Vol. V (925) 

॥9॥। 5 मे 

j .. RAMESWARAM— 
4 Resolution re retention in its present site of —— station on the South 

: Indian Railway. Vol. VIII (3926) 282-246, 

RATES TRIBUNAL— 
Motion to reduce demand for ‘‘Railway Board” re appointment of a ——. 

: Vol. ए (7925) 549-552. 

: REORUITMENT— 
S Resolution re future —— to the Indian Medical Service. Vol. VI (985) 

: REFORMS— 
3 Motion to omit d id for “Customs” on it of failure of Govern- 
: ment to respond to demand for further ——. Vol. IV (7984 379- 
है 349. s 

a Motion to omit demand for ‘Executive Council” re appointiient of & 
Royal Commission on ——. Vol. VIT (799) 2325-9369,  2388-244T. 
[See also Vol. V (925) 2344-2404]. 

Motion to omit demand for “Taxes on Income” on account of failuré of 
Government to respond to demand for further ——. Vol. TV (92940) 
479-493. 

Resolution re— = 
Extension of —— to the North-West Frontier Province. Vol. VIT (926) 
296-344, 273-2745, 2765-2800. 

Oo, of full Self-coverning Dominion status to India. Vol. TV (924) 
22-999, 348-40I, 58-582. 
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REFORMS—contd. 
Resolution re—contd. 

Recommendations of the majority report of the —— Inquiry Committee. 
Vol. VI (i925) 848-909, 97-006. 

REFORMS INQUIRY COMMITTEE— 
lution re dati: of the majority report of the ——. Vol. 
VI (925) 848-909, 97-006. 

REFRESHMENTS— 
Motion to reduce demand for “Working Expenses: Administration (Rail- 

ways)” re arrangements for food and —— for third-class passengers. 
Vol. VII (99) 7770-780. 

REFUNDS— 
Budget Demand for grant. Vol. IV (924) 880; Vol. V (925) 2४3; 

Vol. VII (926) 2452. 
Demand for excess grant. Vol. IV (924) 3874; Vol. VII (926) 234 
Demand for supplementary grant. Vol. IV (i924) 86; Vol. ए (998) 

03-04; Vol. VIII (926) 548. 
Motion to reduce d d for ry grant re participation of 

India in the British Empire Exhibition. Vol. V (925) 708-7704. 
Motion to reduce demand for “Taxes on Income” re payment of —— of 

Indian Income-tax by the High Commissioner for India in certain 
‘cases. Vol. V (925) 2223-2720. 

REGISTRATION (AMENDMENT) BILL— 
See “Indian ——” under “ BILL”. 

REGULATION III OF i8is— 
Resolution re repeal of Bengal ——. Vol. IV (924) 2043-2080. 

RELEASE— 
Resolution re —— of Maulana Hasrat Mohani. Vol. IV (924) 70ण- 

05. 

Resolution re —— of Sardar Kharak Singh. Vol. IV (924) 999-00. 

RELIGIOUS ENDOWMENTS (AMENDMENT) BILL— 
See under “ BILL”. 

RELIGIOUS FESTIVALS— 
Resolution re regulation of the performance of ——. Vol. VIII त999) 

279-286, 584-632. 

RENT— 
Motion to rediice demand for ‘Taxes on Income” re— 

Assessment of the value of —— free quarters as part of salary for 
purposes of income-tax. Vol. V (4925) 203-904, 23-2720. 

Exemption from i tax of the $ representing the —~ of 
Government houses oceupied by Governors of Provinces, ete. Vol. 
V (2925) 208-209. 
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REPEALING ‘AND AMENDING BILL— 
See under “ BILL”, 

RESEARCH— 
Motion to reduce demand for “Medical Services” re Central —— Insti- 

tute at Delhi. Vol. IV (i924) 850-I852. 

RESERVATION OF RAILWAY COMPARTMENTS— 
Prohibition of the —— for particular communities, See “Indian Railways 

(Amendment) Bill” under “BILL”, 

RESERVATION OF THE COASTAL TRAFFIC OF INDIA) BILL— 
See under “ BILL”, 

RESERVE FUND— 
See “Appropriation from (to) the — (Railways)’”’. 

RESOLUTION RE— 
Ajmer-Merwara, Legislative Council for ——. Vol, V (925)  452-479, 
Andamans, Abandonment of the —— as a penal settlement. Vol. VIIL 

(7926) 246-979, 
Assembly, Greetings of the ——to the Labour Party. Vol. IV (924) 

648-655. 

Auxiliary Force, Amalgamation of the Indian Territorial Force with the 
*  ——. Vol. IV (7924) 494-572. 
Beggary and Vagrancy, Prohibition of ——. Vol. VII (7926) 624-638. 
Bengal Criminal Law ‘Amendment Ordinance. Vol. V (925) 395-440, 

$20-853. 

Bengal Regulation III of 788, Repeal of ——. Vol. IV (7924) 2043- 
2080. 

Bounty(ies)— ; 
— on steel. Vol. VI (925) 305-329, 
Grant of a —— to steel manufacturing companies. Vol. V (925) 235- 

249, 

Payment of —— on wagons. Vol, VI (i925) 466-467. 
Burma Expulsion of Offenders Act, 925. Vol, VII (3926) 974-3020, 7969- 

296. 

Cotton Excise Duty, Abolition of thé —— Vol. TV (924) 9020-2043; 
3953-3964, 4043-4083. 

Currency and Exchange, Inquiry into the question of ——. Vol. V (i925) 
64-89. 

Debt position of India.. Vol, V (4925) 927-259. 
Dominion Status, Grant of full self-governing —— to India. Vol. IV 

(4924) १2-92२, 348-40I, 58-589. 
Election— 
Amendment of the rules for —— to the Indian and Provincial Legisla- 

tures. Vol. VI (i925) 680, 387-4I8. 5 = 
— of women to the Legislative Assembly. Vol. VIII (7986) 632-644. a2 

Emigration of Indian unskilled labourers to British Guiana. Vol. VID 
(2926), 9840-9844. = fe 

Floods, Appointment of a Committee to inquire into the causes of 
_ -Tecurring ——. Vol. TV (7924) 4089-40. 
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RESOLUTION re—contd. 
Franchise fur Women. Vol, VI (925) 47]-477. 
Government Contracts, Approval by the Indian Legislature of ——. 

Vol. IV (924) 596-620. 
Governor General in Council, Vesting of the revenues of India in the 

-- Vol. IV (2924) 484-488. 
Hasrat Mahani, Release of Maulana——. Vol. IV (924) 00-5. 
High Courts, Constitution of ——. Vol. IV (924) 786-790, 
Hindu and Mu dan Law, Ap tment of Standing C tts 

deal with Bills relating to ——. Vol. VI (925) ॥407-%7; Vol. VIII 
(4926) 73-74. : 

Horniman, Mr. B. G., Return to India of ——. Vol. IV (924) 79-86. 
Indian Medical Service, Future recruitments to the —— Vol. VI (2925) 

662-680. 
Indian Mercantile Marine, Training of Indians for nautica! careers and 

creation of an ——. Vol. VII (926) 2800-2876. 
Indian Territorial Force, Amalgamation of the —— with the Auxiliary 

Force. Vol IV (924) 494-52. 
International Labour Conference, Ratification of the draft convention 

of the seventh —— regarding pi tion for occupational di 
Vol. VIT (i926) 2690-2700. 

Kharak Singh, Release of Sardar ——. Vol. IV (924) 992 200l. 

Labour Party, Greetings of the Assembly to the ——. Vol. IV (i924) 
648-655. 

Lac, Continuation of customs duty on -— exported from British India. 
Vol. VII (i926) 407-409. 

Lady Hardinge Medical Col'ege, Delhi, Representation of, the Legis- — 
lative Assembly on the Governing Body of the ——. Vol. V (925). 
204-207. 

Lee Commission, ——’s Report. Vol. IV (2924) 285-2846. 

Recommendations of the ——. Vol, IV (3924) 29-876 229-3244, 3245- 
3274, 3278-3364. 

Legislative Assembly, Election of women to the ——. Vol. VIII (i926) 
632-644. 

Legislature(s) — 

Amendment of the rules for election to the Indian and Provincial ——. _ 
Vol. VI (925) 680, 387-48. 

Approval by the Indian —— of Government contracts. Vol. ITV (924) 
596-€20. 

Muhammadan representation in the Imperial and Provincial —— and in 
Government services. Vol, IV (i924) 772-786. 

Liquor, Prohibition of the import, manufacture and sale of —— Vol. 
V (4925) 87-89; Vol. VI (925) 629-667. 

Military College, Establishment of a ——. Vol V (i925) ॥7987, ३220- 
273. 

Muh: daa Repr ation in the Imperial and Provincial Legislatures 
and in the Government services. Vul. IV (i924) 772-786. 

North West Frontier Province, Extension of the Reforms to the —. 
Vol. VII (2926) 296-344, 273-2745, 2765-2800. 
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RESOLUTION re—contd, 
Obse: Publicati Ratificati of the International convention for 

the suppression of the circulation of, and traffic in ——. Vol. IV 
(2924) 327-3328, 

Occupational Diseases— 
Ratification of the draft convention of the seventl International 

Labour Conference regarding compensation for —. Vol. VII 
(926) 2690-2700. 

Ratification of the draft convention regarding workmen's compensation 
for ——. Vol. VII (2996) 469-2480, 

Opium, Reduction of the export of ——. Vol. VII (79%) 2700-27I3. 

Paper Industry— 
Grant of protection to the —. Vol. VI (925) 074-30. 
Protection io the —— ४०). VI (2925) 294-l208. 

Political Prisoners, Release of —-. Vol. VII (926) 260-3i9. 
Postal Rates, Reduction of irland —. Vol. VII (i926) 943-972. 
Postal Staff, Grievances of the-—,. Vol. V (I925) 020-I050. 
Privy Council, Enhancement of salaries of two members of the Judicial 

Committee of the —— possessing Indian experi Vol. VIT (i926) 
76-745. 

Protection— 

Bounties on wagons, payment of ——. Vol. VI (i925) 2466-467. 
Bounty on steel. Vol. VI (925) 305-329, 
Bounty to steel manufacturing companies. Vol. V (995) 235-249, 
Cotton excise duty, abolition of ——. Vol. IV (4824) 2020-2043 ; 

3053-3964, 4043-4083. 
Lac, continuation of customs duty on lac exported from British India. 

Vol. VIT (4926) 407-409. 
Paper indutry, grant of —— to the ——, Vol. VI (995) 074-30 ; 

494-208. 

South African coal, imposition of a countervailing duty en —— imported 
into India. Vol. IV (i924) 285-339. 

Sulphur, removal of the import duty on —— Vol IV (7924) 2765- 
2769. 

Tin-plate industry, supplementary —- to the ——. Vol.-VII (2926) 
379-406. 

Provincial Contributions— 

—— Vol. V (l925) 2736-2773. 
Reduction of ——. Vol. IV (924) 330-346. 

Questions, Answering of —— put by non-official Members, on subjects 
over which the Governor General in Council has control and super 
intendence, by Government Members. Vol. IV (924) 485-494. 

Railway Accounts and Audit, Separation of ——. Vol. VI (7995) 33- 
364. 

Railway Finance, Separation of —— from General Finance. Vol. IV 
(924) 289-42, 36-i38, 3628-3686, 3860-3869. 

Railway Passengers— 

Adoption of measures for the convenience of Indian ——. Vol, IV 
(2924) 494-529. 

Provision of conveniences for Indian ——. Vol. VII (4926) 605-606. 

—
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RESOLUTION re—coneld. 
Railways, Grievances of subordinate employees of Indian ——. Vol. V 

(995) 37-344, 779-82. 
Rameswaram Station, Retention in its present site of —— on South 

Indian Railway. Vol, VIII (926) 232-246. ‘ 

Reforms Inquiry Committee, Recommendations of the majority report of 

| the ——. Vol. VT (925) 848-909, 977-006. 
Religious Festivals, Regulation of the performance of —. Vol. VIII 

(926) 584-632. 

Retrenchment. Vol. VII (926) 639-678. 

| Revenues of India, Vesting of the —— in the Governor General in - 

|) af Council. Vol. IV (i924) 484-485. ‘ 

। Sikh, Grievances of the ——community. Vol. IV (924) 949-992. 

South Africa— 

. Position of Indians in ——. Vol. VII (926) 2882-2885. 

Treatment of Indians in ——. (Not moved after statement by Home 

Member.) Vol. VII (926) 495. 

South African Coal, Imposition of a countervailing duty on —— imported 

into India. Vol. IV (4924) 285-329. 
| Steel—- 

Bounty on——. Vol. VI (4925) 305-329. 
ufacturing i Vol. V (i925) 235- Grant of a bounty to 

249. 
Stores, Tenders for Government ——. Vol. वए (3924) 620-648. 2 

oi ‘Sulphur, Removal of the import duty on ——-. Vol. IV (924) 2765-2769. 

ZA कर ‘Supreme Court, Establishment of a —— in India. Vol V (925) 760- 

280. 

Sylhet and Cachar, Re-transfer of —— to Bengal. Vol. VI (4925) 628- 

629. 

‘Tanganyika, Grievances of Indians in ——. Vol. ९ (2925) 994-020. 

4 ‘Taxation Inquiry Committee— 
Report of the —— Vol. VIII (i926) 22-I49. 
Suspension of the —— and substitution of an Ec ie Inquiry Com- 

mittee. Vol. IV (I924) #श-9762, 397-3955. 
‘Tin-plate Industry, Suppl tary protection to the ——. Vol. VII (i926) 

879-406. 

t Transferred Subjects in the Provinces (Adjourned.) Vol. IV (3924) 

: 620. 
Unemployment among the middle classes. Vol. VII (926) 452-494. 
Wagons, Payment of bounties on ——. Vol. VI (925) 466-467. 
Women— 

Election of —— to the Legislative Assembly. Vol. VIII (926) 632- 
644. 

Franchise for ——. Vol. VI (i925) 47]-477. 
Workmen’s Compensation, See ‘Occupational Diseases’? under this 

Head. 
RESOLUTIONS— 

Statement re— = 
Action taken by Government on certain —— passed hy the Council of 

| State. Vol, IV (924) 87-8श. 
Action taken by Government on —— adopted by the Assembly in 924, 

Vol. V (925) 343-344, 
See wnder “RULINGS”. = 
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RETRENCHMENT— 
Motion to reduce demand for “Customs” #6 —— by combining the 

Customs, Incone-tax, Opium and Salt Department. Vol. V (4925) 
2042-2045. 

Motion to reduce demand for “Customs” re —— by combining the staffs of 
the Customs and Salt Departments. Vol. VII (3926) 276-284. 

Motion to reduce demand for “Indo-European Telegraph Department” 
re general ——. Vol, V (925) 2308-23I9. 

Motion to reduce demand for ‘‘Salt”? re ——. Vol. V (3925) 2984-287. 
Motion to reduce demand for “Survey of India” re ——. Vol. IV (924): 

87-820. 

Motion to reduce demand for “Working Expenses: Administration 
(Railways)” as recommended by Inchcape Committee. Vel. V (925): 
699-75. 

Resolution re ——. Vol. VII (926) 639-678, 
= 

REVENUE— २ 

Motion to reduce demand fo. “Salt” re capital cost charged to ——. 
Vol. V (i925) 2१९8-284. से 

Motion to reduce demand for “Stamps” re charging of expenditure om 
the Security Printing Press buildings to ——. Vol. V (2925) 2274- 
2278. 

REVENUES OF INDIA— 

Resolution re vesting of the —— in the Governor General in Council, 
Vol. IV (i924) 484-485. 

RIGHT OF REPLY— 

See under “RULINGS”. 

RIOTS— = 
See “KOHAT” 

ROYAL COMMISSION-- 

Motion for adjournment to discuss the action of the Government of 
India in appointing a —— on Agriculture. Vol. VIII (2926) 59, 

Motion for adjournment to discuss the composition of the —— on Our- 
rency. Vol. VI (925) ॥9-92. 

Motion to reduce demand for “ Executive Council” re appointment of a 
— on Reforms. Vol. VIT (i926) 2325-2369, 2388-244. 

Motion to reduce demand for supplementary grant for “Miscellaneous” 
re —— on Currency. Vol. VIT (996) 939-I247. 

See “LEE COMMISSION”, 

ROYAL INDIAN NAVY-- 
Announcement re formation of the ——. Vol. VIT (926) 973, 

RURAL AREAS— 
Motion to reduce demand for “Indian Postal and Telegraph Department” 

re unsatisfactory postal services in —--. Vol, VII (926) 2307-2308, 
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7 RULINGS— : 

(N.B.—The rulings have been cl ified under sub-heads like “A d 

« Bill”, “ Resolution ”, ete. Such of the rulings as cannot ‘be classified under 

any of these sub-heads have been grouped under the sub-heading “‘ Miseel- 

६७, 

। laneous. **) 
॥ 

ADJOURNMENT— 
| 

— of debate on 2 Resolution to be moved only after moving of the q 

Resolution, Vol. VII (i926) 280i. न 

—— of House (for the day), rests entittly with the Chair. Vol. IV (924) 

35l7, 26I6; Vol. VII (926) 798. Z 

Motion by any Member for of the House (for the day) out of order. : 

Vol. VII (2926) ॥798. ji 

AMENDMENT(S)— ; : 

¥ Absolute precision necessary in the terms of an ——. Vol. V (3925) 203- 4 

| १204. 
४ 

Admissibility of —— on short notice. Vol. V (928) 325-329. : 

Admissibility of ——- to be decided by the Chair. Vol. TV (924) 2298; 

Vol. VII (i926) 377. 
Admissibility of —— to Resolution re Grant of full self-Governing Domi- 

= nion status to India. Vol. IV (924) 348-349. 

Admissibility of —— to Resolution re Recommendations of the Lee Com- 

: mission. Vol. IV (924) 328. = 

- Admissibility of —— to the Steel Industry Protection Bill. Vol. IV 

ger (2924) 2293-2304. 
at Admissibility of —— which have the effect of a direct negative. Vol. IV 

(924) 378-379; Vol. VI (925) 62. See also Vol. V (995) #छश ;- ; 

Vol. VII (2926) 733. 
Alteration of an —— with permission of the Chair. Vol. VII (2926) 

356, 359. 

Alteration of an —— without affecting the substance permissible in the 

discretion of the Chair. Vol. VI (4925) ॥श, 

— appear on paper if due notice is given, author being informed of 

their admissibility if and when opportunity for moving arises. Vol. 

TV (2924) 2039. 
_ cannot be taken to cover hypothetical connections (Inspection does * 

not cover grievances of third class passengers). Vol. V (4925) 677. 

. 

e
e
 

oe istent with decision on a previous amendment out of order. 

Vol. VII (3926) 395-396. 

—— introducing subject outside scope of a Bill out of order. Vol. IV 

(4924) 2293, 2295, 2566; Vol. VII (7926) 386-387. 

—— not in the form of a recommendation to the Governor General in 

Council out of order. Vol. VI (4925) 25. 

—— of substance not in order in a Consolidating Bill. Vol. IV (3924) 

82-325. 

—— purporting to destroy the whole scheme of a Bill out of order. Vol. 

IV (924) 2524, 2708. 

नाता relating to the same subject can be taken together. Vol. V (925) 

532-534, 2098-204. 

— to alter the method of assessment of income-tax not in order under 

the Finance Bill. Vol. V (4925) 2556. 
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RULINGS—contd. 

_AMENDMENT(S)—contd. 

—— to an amendment after original amendment has been fully discussed 
not permitted. Vol. VI (925) I05-06. 

—— to an amendment made by the Council of State should be relevant 
to the subject matter of the amendment made. Vol, VIT (7996) 2664- 
2665. 

{ 

—— to an amendment which does not introduce a new subject permitted. 
Vol. VII (996) 87. * 

—— to be moved first before a Member begins his speech on it, Vol. 
VI (i925) 732. 2 

—— to be moved one at a time though total effect of several —— can be 
explained. Vol. V (995) 2662. 

—— to increase taxation to be moved only by a Minister of the Crown, 
or on the recommendation of the Crown. Vol. IV (924) 2293, 2295, 
2486-90,42523, 2564; Vol. V (I925) ५5श, 2557, 2593, 2602, 2340; Vol. VIL 
(926) 2554-2555. 

—— to increase taxation (super-tax) on registered companies out of 
order under the Finance Bill. Vol. V (995) 2593. 

—— to increase the income-tax out of order under the Finance Bill. Vol. 
V (4925) 2602. 

— to omit a clause of a Bill not in proper form, the proper form 
being “That the clause stand part of the Bill.” Vol. V (925) %श. 

— to raise the duty on imported salt by a non-official member out of 
order. Vol. V (9%) 252; Vol. VII (926) 2554-2555. 

—— to separate clauses of a Bill cannot be lumped together. Vol. VI 
(7995) 738. : 

——ultra vires on the floor of House are ultra vires in Select Com- 
mittee also. Vol. IV (924) 4008-4009. 

—— under consideration to be disposed of first before another is taken « 
up. Vol. VIT (99) 2१0-202; Vol. VIII (926) 402. 

— which is a direct negative of original Resolution out of order. Vol. 
VI (925) 689. [See also Vol. TV (924) 978-79; Vol. V (925) 95४; 
Vol. VIE (4926) 783.] 

— within scope of a Bill in order. Vol. VII (i926) 205. 
Ohair can allow —— to be moved to a Bill without notice. Vol: VIII 

(4926). 350. 
Chair could take decision of House as guide re admissibility of —— where © 

intentions of Select Committee not quite clear. (Whether Unregis- 
tered Trade Unions are within scope of Indian Trade Unions Bill.) 
Vol. VII (926) 368-380. 

Chair has absolute discretion to select the order and number of —— to 
be discussed at any time. Vol. TV (924) 2666; Vol. VI (925) 703- 
3705; See also Vol. VII (926) 555, 384, 894-95. 

Chair should be supplied beforehand with a copy of —— desired to be 
moved on the spot. Vol. VI (3925) 548. 

Chairman of a Select Committee is bound by rulings of the President re 
admissibility of to a Bill. Vol. IV (i924) 2295-2297. 

= Commercialisation of Post Office accounts not permitted to be discussed 
on an —— to the Finance Bill to reduce the postal rates on Books, 
Patterns and Sample Packets. Vol. V (i925) 2585. 
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RULINGS—contd. 
AmenDMENT(S)—coneld. 

Debate narrowed by the moving of an ——. Vol. IV (l924) 2448. 
Debate to be restricted to the terms of an ——. Vol. V (925) 759-76l, 

775-776; Vol. VI (925) 098, 94-96, 36, 2'9-929, 2888; Vol. VIE 
(926) 734-735, 753, 769, 777; Vol. VIII (996) 360 

Manufacture and transportation of salt, detailed discussion of, not in 
order on an —— to the Finance Bill to reduce the salt tax. Vol. V 
(925) 2506. 

Member who has an —— on paper has no claim to be called on to- 
speak as of right. Vol. VI (925) 0I3-0I5; Vol. VII (926) ॥8. 

Members to protect their own right of moving an ——. Vol. VI (995)- 
0I3-0i5; Vol. शा (7926) i8l; 4894-95. 

Original —— to be withdrawn before a revised amendment can be put to 
. House. Vol. V (i925) 446-47. 

Postponement of an —— th> admissibility of which depends on a later 
decision. Vol. VII (i926) 74-i75. 

Procedure when objection taken to withdrawal of an —— Vol. IV (2924): 
860; Vol. V (i925) 7I5, 734, 2329-2330. 

Reference to —— not yet moved. Vol. IV (924) 3440; Vol. VIII (926)- 
283. 

Refusal of Chair io permit an —— without notice to be moved during 
debate unless. whole House was in favour of it. Vol. VII (998)- 

~ 270. - 
_ Right of reply to the mover of an ——. Vol. VII (926) 2025. 

ae Second speech cannot be made on an ——. Vol, IV (2924) 2507. 
< See also “Bill(s)’ and “Resolution(s)” under “RULINGS”. 

Battot— 
—— for Resolutions cannot be defeated by moving a Resolution at end of 

one day with the object of continuing discussion on next day. . Vol. 
VII (3926) 320, 678. 

Fresh —— not ry for a Resolution not moved on undertaking by 
Government to give another day. Vol. VII (926) 495. 

Precedence of official business not governed by —— Vol, V (7995) 989. 
[See also Vol. V (4925) 2273, 2648; Vol. VII (2926) 233-34.] 

Upsetting order of —— to give preference to an adjourned debate, Vol. 
V (2925) 420-427, 48-484. 

Bux(s)— 
Introduction (stage)— 
—— should be introduced as tabled and not with the omission of cer- 

tain clauses. Vol. IV (924) 4032. 
Opposition to introduction not admissible where Bill has been intro- 

duced by publication. Vol. VIIT (996) 65-66. 
Order on the agenda of Bills for introduction only determined by 

ballot; order of Bills beyond stage of introduction being determined 
by & separate informal ballot. Vol. V (7925) 9959-9953. 

motion opposed. Vol. VI (I925) 343-345. 
Speech on motion for leave to introduce, a matter of practice and not 

of right. Vol. VI (i925) 343-345. 
Time limit for speeches on motion for leave to introduce. Vol, VI (995): 

209. ‘ 

Speech not required under the Standing Orders on introduction unless: . 

} 
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RULINGS—contd. 

Biix(s)—contd. 
. Consideration (stage)— 

Debate to be relevant to scope of a Bill. Vol. V (925) 480-243. 

~ "House committed to principle of a Bill when it passes motion to take 

into consideration or refer it toa Select Committee. Vol. IV (924) 

49. 

Policy. of Government of India and whole field of Government adminis- 

tration open jor discussion on motion to consider Finance Bill. Vol. 

IV (9294) 377; Vol. V. (925) 2486. 

Scope of discussion on consideration of Finance Bill. Vol. IV (924) 

१87४; Vol. V (925) 2486, 2506; Vol. VIT (926) 2494, 2500, 2504. 

Scope of discussion wider on motion to take into consideration but not 

on amendments. Vol, V_ (I925) 2667-68. 

Speech optional with a momber who moves a motion for consideration. 

Vol. VI (2925) 445-446 

‘Committee astage)— 
‘Amendment for reference to Select —— out of order on a motion for 

circulation. Vol. VIT (996) 809-80. ; 

Principle of a Bill can be discussed on motion to refer it to a Joint 

or Select ——. Vol. V (2925) 744-745. 

Recommittal to Select ——when permissible. Vol. TV (4924) 928-930. 

Reference to a Select or Joint commits House to principle of a 

Bill. Vol. IV (7924) ॥72-75; Vol. V (925) 744-745, 99-928, 96. 

Cireulation— 
Amendment for reference to Select Committee out of order on a motion 

for circulation. Vol. VII (926) 809-870. 

Principle of a Bill cannot be discussed again on a motion. for circula- 

tion where principle has already been affirmed. Vol. IV (924) 

2448-2460. 

Scope ‘of discussion on motion to éireulate for opinion. Vol. VIII (926) 

29. # 

Consideration of Clauses— 

Absolute precisi ry in the terms of an amendment. Vol. V 

(7925) 203-204. 

Admissibility of amendments to be decided by the Chair. Vol. VII 

(998) 377. 

Lance of amendments to the Steel Industry (Protection) Bill. 

Vol. TV (7924) 2293-2304. 

Admissibility of amendments which have the effect of a direct negative. 

Vol. V (2925). 258l-. [See also Vol. IV. (4924) 378-79; Vol. VI 

(0998) 63; Vol. VIT (2926) _2738]. 

Alteration of an amendment with the permission of the Chair. Vol. 

VII (3926) 356, 359. 

Alteration of an amendment without affecting the subst: pel 

sible in the discretion of the Chair. Vol. VI (2925) 7श. 

di + against principle of a Bill out of order once motion for 

consideration is passed. Vol. V (928) 972. - 

dment i istent with decision on a previous amendment out 

of order. Vol. VII (926) 395-396. 

Am 
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RULINGS—contd. 
Biu(s)—contd. 

Consideration of Clauses—contd- 
Amendment introducing subject outside scope of a Bill out of order. Vol. TV (924) 2298, 2295, 2566; Vol. VIT (926) 386-387. : Amendment limiting scope of a Bill in order. Vol. IV (924) 2572; Vol. V (925) 2656, 
Amendment of subst: not in order in a Consolidating Bill. Vol. IV (7924) 32T-7325, 

{| Amendment purporting to destroy the whole scheme of a Bill out of order. Vol. IV (924) 2524, 2708. ! Amendment to alter the method of of i tax not in ‘ 7 order under the Finance Bill. Vol. V (7925) 2556. 
Amendment to an amendment which does not introduce a new subject F. permitted. Vol. VII (926) 87. P 
Amendment to be moved first before a Member begins his speech on £ 4 it. Vol. VI (i925) 739, 
Amendment(s) to be moved one at a time though total effect of several amendments can be explained. Vol. V (7925) रहा. 
Amendment to increase taxation to be moved only by a Minister cf the Crown, or on the recommendation of the Crown. Vol. IV id (i924) "2293, 2295, 2486-00, 9593, 2564; Vol. V (995) 259, 9557, 2593, 2602, 2640; Vol. VII (I926) 2554-2555, 
Amendment to omit a clause of a Bill not in proper form, the proper form being “That the clause stand part of the Bill.” Vol. V : ts cese% ~(l995)~ 2532: ; 

Pea Amendment to pay no salary to the President inadmissible after ea के acceptance of motion to take the Legislative Assembly (President’s Salary) Bill into consideration. Vol. V -(925) 972. : Amendment(s) to separate clauses of a Bill t be lumped togeth 
Vol. VI (925) 738. 

Amendment to the Bamboo Paper Industry (Protection) Bill seeking 
to commit Government to an extended policy of protection of ~ : all kinds of paper out of order. Vol. VI (7925) 276. 

Amendment to the Steel Industry (Protection) Bill dealing with pro- 
teetion of labour ruled out of ordér. Vol. IV (7924) 2564-66, 2672. Amendment to the Steel Industry (Protection) Bill joining the purchase of steel by Government Departments, Railways and Public 
Bodies ruled out of order. Vol. IV (7994). 2295. 

Amendment to the Steel Industry (Protecti ) Bill prescribing that 
two-thirds of the capital shall be Indian ruled in order as limiting 
the 82096 of the Bill. Vol. TV (924) 2566-79. : 

Amendment to the Steel Industry (Protection) Bill providing for a freight subsidy ruled out of order. Vol. TV (924) “2294-2489. 
Amendment to the Steel Industry: (Protection) Bill providing for tionalization of the industry ruled out of order. Vol. IV (7924) 2293, 2709-20. ; 
Amendment to the Steel Industry (Protection) Bill to empower a Committee of the House with the initiative and imposition of 

taxation ruled out of order. Vol. IV (924) 2295, पर 
Amendment to the Steel Industry (Protecti ) Bill to extend the period 

of its operation ruled out of order as augmenting taxation. Vol. 
TV (924) 2295, 2524. 



CONSOLIDATED INDEX TO LEGISLATIVE ASSEMBLY DEBATES (924-26) . 

RULINGS—contd. 

Briu(s)—contd. 

Consideration of Clauses—conitd: 
Amendment(s) wlira vires on floor of House are ultra vires in Select 

Committee also. 
Am under ideration to be disposed of first before another 

is taken up. Vol. VII (2925) 20-202; Vol. VIII (i926) 402. 
Amendment within scope of a Bill in order. Vol. VII (4926) 205. 
Chair can allow amendment to be moved to a Bill without notice. Vol. 

VIII (998) 350. 
Chair could take decision of House as guide re admissibility of 

amendments where intentions of Select Committee not quite clear 
(whether Unregistered Trade Unions are within scope of Indian 
Trade Union Bill). Vol. VII (926) 368-380. 

Chair has absolute discretion to select the order and number of amend- 
ments to be discussed at any time. Vol. IV (924) 2666; Vol. VI 
(925) 0i3-0I5; See also Vol. VII (i926) 555, 4384, 894-95. 

Chair should be supplied beforehand with a copy of amendment 
desired to be moved. Vol. VI (925) 548. 

Chairman of Select Committee is bound by rulings of the President re 
issibility of am ts. Vol. IV (2924) 2295-2297. 

Commercialisation of Post Office accounts not permitted to be dis- 
cussed on an amendment to reduce the postal rates on Books, 
Patterns and Sample packets. Vol. V (4925) 2585. 

Consolidating Bill cannot be amended in substance either by House or 
by Select Committee. Vol. IV (i924) 82-325. 

Debate narrowed by the moving of an amendment. Vol. पए्र (924) 
2448. 

Debate to be restricted to the terms of an amendment. Vol. V (925) 
पह59-767, 775-776; Vol. VI (925) 098, 94-96, 36l, 278-32, 2888; 
Vol. VII (926) 784-785, 753, 769, ]777; Vol. VIII (4926) 360. 

Discussion of a clause of Finance Bill and pertinent items of connected 
Schedule in order. Vol. V (i925) 2530-32. 

Extr: be brought within scope of an amending 
Bill. Vol. V (2925) 2898. 

Manufacture and transportation of salt, detailed discussion of, not 
jn order on an amendment to the Finance Bill to reduce the salt 
tax. Vol. V (i925) 2506. 

Member who has an amendment on paper has no claim to be called 
on to speak as of right. Vol. VI (925) 7073-5; Vol. VII (i926) 
isl. , 

Members to protect their own right of moving an amendment. Vol. 
VI (925) 033-5; Vol. VII (3926) 8i, 894-895. 

Members who have given notice of ts are entitled to be 
heard before the amendments are ruled out of order. Vol, IV 
(924) 2293, 2296, 2298. 

New clause(s)— 
Discussion allowed of a new clause along with the clause of a Bill 

after which it is proposed to be inserted. Vol. VI (4925) 732. 

New clauses strictly germane to the purpose of a Bill are in order. 

Vol. V (i925) 2897-98. 

] 
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RULINGS—contd. 

Buu(s)—coneld. 
Consideration of Clauses—coneld. 

Objection to a Bill on the ground of illegality of a local Act to be 
taken on the introduction of a Bill founded on the local Act, Vol. 
V (925) 2866-67, 

Objection to a Bill on the ground of want of Governor General’s sanc- 
tion should be taken in the originating Chamber. Vol. V (0925) 
263. 

Original amendment to be withdrawn before a revised amendment can 
be put to House. Vol. V (925) 446-47. 

Postpo: t of an dment the admissibility of which depends 
on a later decision. Vol. VII (926) 74-75. 

Reference to a previous clause of a Bill in order where it is relevant 
2 to motion under discussion. Vol. VIII (926) 408. 

Reference to amendments not yet moved. Vol. IV (924) 3440; Vol. 
VIII (996) 283. 

Right of reply to the mover of an amendment. Vol, VII (4926) 2035. 
Second Speech cannot be made on an amendment to a Bill. Vol. 

IV (2924) 2507. 

Schedule does not become part of a Bill until added. Vol. V (4925) 
2689. 

Consideration of Amendments made by other Chamber— 
Amendment to an ment made by the Council of State should 

be relevant to the dment made. Vol. VII (996) 2664-65. 

Miscellaneous— 
Interpretation of “Member in Charge” in relation to motions re 

Government Bills. Vol. VII (996) 456. 
Motion to postpone consideration of a Bill, once made and withdrawn, 

cannot be made again in same debate. Vol. V (925) 29l. Cf. 
Vol. VII (926) 97. 

Preamble of a Bill ॥ go beyond the cl: Vol. IV (924) शश. 
Refusal to pass a motion to bring a Bill into the form recommended 

by the Governor General is refusal to pass the Bill in the recom- 
mended form. Vol. V. (925) 2880. 

Right of members personally interested in subject matter of a Bill 
to take part in debate and vote. Vol. IV (4924) 2470-2485; Vol. V 
(925) 250-252. See also Vol. V (4925). 2405. 

Scope of a Bill is defined by the preamble read with the clauses and 
schedules. Vol. V (925) 264-2642. 

Title and Preamble of a Bill are considered last. Vol. IV (4924) 2486; 
Vol. V (7925) 2656. 

See also ‘ Amendment(s)’”’ under ८ RULINGS ”. 

Bupcet— 
Amendment or repeal of existing law not within scope of Budget debates, 

scope being limit tration of existing laws. Vol. IV 
(2924) 856-I857, 864; Vol. V (I925) 2i08-2I; Vol. VII (99) 
298. 

Scope of general discussion of the Railway Budget. Vol. VII (0998) 
पष्णए, 60. 

6
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RULINGS—contd. 
Bupert—contd. 

Time limit for speeches during general discussion of the ——. Vol. V 
(925) 867; Vol VIT (i926) 582. 

See also “ Demand(s) for Grant(s)’’ and ‘ Motion(s) for Reduction ’” 
i under “ RULINGS ”. 

-Onarn— - 
Acceptance of closure in the discretion of the ——. Vol. VII (926) 834, 

342, . 

Adjournment of the House (for the day) rests entirely with the ——. 
Vol. IV (i924) 57; Vol. VIL (2926) 798. | 

— can adjourn House if there is no quorum and is not required to- 
wait till a quorum is made up. Vol. VII (926) श/५". 

— can allow amendments to be moved without notice. Vol. VIII ३) 

(2926) 3880. 
—an allow any member to speak before actually declaring a motion 

carried. Vol. VII (4926) 2479. 
— can certify under Rule 36B (5) if House refuses to pass a motion 

i to bring a Bill into the form recommended by the Governor General. 
t Vol. V (4925) 2880. 

—— can decide in case of a small minority of votes on one side by asking 
the members to stand up in their seats. Vol. IV (924) 2670; Vol. 
VI (3925) 399. 

— cannot compel the mover of a motion to’ make a speech at any 
stage. Vol. VI (i925) 446. 

— could take decision of House as guide re admissibility of amend- 
t ments where intentions of Select) Committee are not quite clear 

(Whether Unregistered Trade Unions are within scope of the Indian 
} Trade Unions Bill.) Vol. VII (i926) 368-380. 
H —— has discretion to permit alteration of an amendment. Vol. VI (925) 

वराश; Vol. VIT (i926) 356, 359 
—— has discretion to select the order and number of amendments to be 

discussed at a time. Vol. IV (924) 2666; Vol. VI (925) 0I3-0I5; 
See also Vol. VII (i926) 555, 384, 894-95. 

— justified in calling on Government Member to reply if no other १ 
Member rises to speak. Vol. VII (926) 2086. 

—— to be supplied beforehand with a copy of motions or amendments 5 
desired to be moved on the spot. Vol. VI (925) 548. 

—— to decide on the admissibility of amendments. Vol, TV (924) 2298; 
Vol. VII (4926) आए. 

— ultimate authority for deciding whether a Bill has been enlarged im | 
scope by a Select Committee. Vol. VII (3996) 380. 

Co-operation between —— and House necessary for the satisfactory 
conduct of debates. Vol. V (i925) 2485-2487. 

Dilatory motions in the discretion of the —— to accept. Vol. IV (924) 
377. 

House to be addressed through the ——. Vol. VI (4925) 932. 

Insinuation of partiality against the —— by a newspaper severely con- 
demned as a breach of privilege. Vol. VII (926) 95-i96. 

Permission of —— ary to put questions not in the printed list i 
_ Vol. VI (3925) 237. ef 

D, 
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RULINGS—contd. 
Cuarr—contd. 

Permission of ——to allow Government members to make an announce- 
ment on a non-official day. Vol. VII (926) 972. 

Permission of —— un ry for not moving a Resolution. Vol. VII" 
(926) 495-496. 

Power of —— to adjourn the House sine die or to refuse to put any 
motion to the House. Vol. VII (i926) 247-248, 

Private notice question cannot be put where —— has received no notice. 
: Vol. VIL (926) 978. 
Reflecti on the duct of the —— not permitted. Vol. VII (99) 

966, 974, 629. See also Vol. VII (4926) 95-96, 2486. 
Resp: ility for intaining order and interpreting the Rules and 

Standing Orders rests entirely with the —— (and cannot be shared 
with House). Vol. IV (924) 625, 2470. 

Rulings of —— cannot be discussed. Vol. IV (i924) 2470; Vol. VI (925) 
04. 

Seats vacated by the Swaraj Party not to be occupied by any other 
member without the permission of the ——. Vol. VII (i926) 244. 

Unparliamentary language, use of, objected to by the —. Vol. VII 
(926) 966, 973-974. 

CHAIRMAN: 
Occupant of the Chair for the time being possesses all the powers of the 

दे Chair. Vol. IV (i924) 690, 940. 
é President not a court of appeal against rulings of Deputy President or 

—. Vol. IV (0924) 690, 940; Vol. VII (926) 706. 

CLosure— 
Acceptance of —— in the discretion of the Chair. Vol. VII (926) 334, 

342. 

—— proper index to attitude of House. Vol. V (925) 2287. 
Debate cannot be resumed after —— has been carried. Vol. V (925) 

I6ll. 

Motion for —— when put, is decided without debate, argu t or appeal 
of any kind, Vol. V (4925) 2629. 

Comarrrer— 
Acceptance of motion to refer to Select —— stops debate for the time 

being. Vol. V (i925) . 92 -923: 
> , _ Amendment for reference of a Bill to Select —— out of order on a motion | 

for circulation. Vol. VII (4926) 809-870. 
Chairman of a Select —— is bound by rulings of President re admissibility 

of amendments. Vol. IV (924) 2295-97. 
Consolidating Bill cannot be amended in substance by Select ——. Vol. 

IV (4924) ॥8श-925. 

Inclusion of name of a member on a Select —— without his consent pro- 
hibited. Vol. VI (4925) 395. 

Motion for recommittal to Select —— affords House an opportunity of 
-reconsidering its decision on the principle of the Bill. Vol. VII (926) 
545. 

On formal»motions re composition of a Select ——, points of drafting 
should not be raised. Vol. TV (i924) 446. = 

6
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RULINGS—contd. 

Commitree—contd. 
Portions of a Select ——’s Report introducing matter which in the opinion 

of the Chair is not relevant or admissible will be ruled out. Vol. IV 
(3924) 2297. 

Principle of a Bill can be discussed on motion to refer it to a Joint or 
Select ——. _ Vol. V (925) 744-745. 

Recommittal of a Bill to Select —— when permissible. Vol. IV (i924) 
928-930. 

Reference to a Joint or Select —— its House to principle of a Bill. 
Vol. IV (924) 75; Vol. V (925) 744-745, 92-923, 96. 

Reference to discussions in Select —— to clarify issue permitted. Vol. 
VII (926) 372. 

Reference to informal discussions, even in Select ——, which cannot be 
laid on table, out of order. Vol. V (925) 2324; Vol. VII (926) 2023. 

Right of House to r it a Bill to a ri tituted Select ——. Vol. VIT 
(7996)  7545-546. 

Select —— cannot report on principle of a Bill. Vol. IV (4924) 72-75; 
Vol. VII (i926) 545. 

Courtesy or DrsaTe— 
Acknowledgment of correction. Vol. V (925) ॥96. 

- Orrricrsm— 
—— of judgments without reflecting on conduct of Judges permissible. 

Vol. VII (4926) 278-279. See also Vol. IV (924) 282. 
Reflections on conduet of Viceroy or of a Governor not permissible. Vol. 

VII (926) 2366. 

x 
Demanp(s) ror Grant(s)— an ee 
Andamans, Discussion of policy about the ——, under ‘Executive Council” 

would preclude same discussion under any other head. Vol. VII 
(996) 235 

i relating to, to be raised on the vote for Andamans 
and not on a vote for Jails and Convict Settlements relating to ex 
change on leave allowance. Vol. IV (924) 803. 

“Annuities in purchase of Railways’’ to be discussed under ‘Interest on 
ordinary Debt”’ and not under “Railways”. Vol IV (i994) व544. 

Constitutional issue permitted to be discussed on the —— for ‘‘Executive 
Council” rather than on ‘‘Customs” with the consent of Government 
and the Chair. Vol. VII (2926) 269. 

Constitutional questions, discussion of, on one —— precludes similar dis- 
eussion on other demands. Vol. TV (924) 877-79. 

Debate-on matters of policy not in order on a Supplementary ——. Vol. 
VIT (i926) 886-888; Vol. VITI (926) 548. 

Dilatory motions re —— in the discretion of the Chair to accept or not. 
Vol. IV (i924) 377 

= D i on § tary —— to be restricted to the specific items 
raised. Vol. TV (3924) 826, 832-883; Vol. V (3925) 096; Vol. VIT 
(2928) 886-888. 

" Discussion to be relevant to the —— under consideration. Vol. TV (7924) 
3879-3880. 
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RULINGS—contd. 

Demanp(s) ror Grant(s)—contd. 

Ecelesiastical Department can be discussed during —- but cannot be made 
the subject of a motion for reduction being non-yotable. Vol. IV 
(7924)_2747, 

Edueation in N. W. F. P., Discussion of, not in order on a vote for ‘““Educa- 
tion’ comprising grants-in-aid to certain colleges. Vol. IV (i924) 
849. 

' European education, Discussion of, not in order on a vote for ‘‘Educa- 5 
tion’? comprising grants-in-aid to certain colleges. Vol. IV (9294) i 
849. ; 

Failure of Government to provide an opportunity for discussing the 
Reforms Enquiry Commitiee’s Report can be discussed either on the $ 
Home Department vote or on the vote for Executive Council, though 
barred on a motion for adjournment on the ground of anticipation, 
Vol. V (925) 225. 

Indianization of the Stores Department to be di d not on a Supp 
mentary ——— re the Stores Department but on the general budget. 
Vol. VII (7926), 238. 

Indo-European Telegraph Department, Di ion of future managem 
of, not in order on a Supplementary —— dealing with the maintenance 
of the Meshed-Sistan line. Vol. IV (924) 833-834. < 

_ Larger questions, ¢.g., postal rates and commercialisation of Post Office 
accounts, better dealt with on the Finance Bill than on ——. Vol. Vi 
(925) 2307. [See also Vol. V (3925) 2292, 2298.] 

Motion to take up a particular —— first by changing the order on the ! 
agenda out of order. Vol. VII (926) 2988-34. 

Omission of a whole , Motion for, in order. Vol. IV (924) 378-79; 
Vol. VII (4926) _ 7788. See also Vol. V (4925) 483, 253l; Vol. VI a 
(7995) 69. 4 

Order of putting down the —— on the agenda for discussion solely a ; 
matter in the hands of Government. Vol. V (925) शशा-73, 2648; i 
Vol. VII (926) 2983-34. é 

Postal rates to be discussed under the Finance Bill and not on the —— ae 
for the P. and T. Deptt. Vol V (925) 2292, 2298; See also Vol. V (925) + 
2307. 

Procedure by which a particular —— can first be taken up for discussion, 
if desired. Vol: V (4925) शशा-73; Vol. VII (2926) 9233-34. 

Proposals for a radical change out of order on a Supplementary ——. Vol. 
V (925) 2096. 

Purchase of stores to be raised on the Stores Department vote under |! 
Miscellaneous Departments and not under Working Expenses—Rail- ; 
ways. Vol. IV (3924) ॥5श. श्र 

Question re co-ordination of the tax-collecting agencies in India to be 
raised under the yote for the Central Board of Revenue and not under q 
Customs. Vol. V (3925) 2044. H 

Question whether salary of President of the Legislative Ai ibly is ; 
or non-votable to be raised under “General Administration”. Vol. IV 4 
(924) 876. 3 

Questions to be raised under their appropriate heads. Vol. V (925) 2044, | 
Vol. VIT-(926) 2969, 984. 

tabl 
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RULINGS—contd. 

Demanp(s) For Grant(s)—contd. 
Racial distinctions in criminal trials and administration of the Criminal 

Procedure Code not permitted to be discussed on the —— for “Admi- 
nistration of Justice” dealing with Law Charges. Vol. IV (4924) 
802. 

Salt tax cannot be discussed on the —— for Salt which relates to admi- 
nistration and not to the levy of taxation. Vol. IV (3924) 424. 

Scope of di ion on a Suppl tary Vol. IV (924) 826, 830, 
832-834; Vol. V (995) 25-252, 096, 097, I200, 03, 04; Vol. VII 
(2926) 886-888, 238; Vol. VITI (i926) 548. 

Tariff policy to be raised under the —— for Commerce Department and 
not under “Customs”. Vol. VII (996) 269, 284. 

See also ‘‘Motion(s) for Reduction” under “RULINGS”. 

Diyisrox— 
Chair can decide in case of a small minority of votes on one side by asking 

the members to stand up in their seats, Vol. IV (i924) 2670; Vol. VI 
(3925) 399: 

Delay in recording votes during a —— deprecated. Vol. V (925) शश. 
Members should not carry matters up to the stage of the —— bell unless 

they have made up their mind to divide the House. Vol. VII (99) 
368. 

Procedure in challenging a ——. Vol, V (4925) 20५. 

Governor GEenrrar— 
Action of — apart from the Government of which he is the head outside 

scope of debate. Vol. V (925) 2497-98. 
Motion for adjournment out of order ini relation to action of —— apart 

from the Governor General in Council. Vol. V (3925) 225, 2495-2499. 
Presentation of an address to the re the next session of the Assembly 

under 8. 0. 74 not admissible. Vol. TV (4924) 4049-43. 
Reflections on the conduct of a Viceroy or of a Governor not permissible, 

Vol. VII (926), 2366. 

Inpran Srates— 
Discussion of matters actually taking place in the territory of —— out of 

order though what took place in British territory permissible. (Jaito 
incident.) _ Vol: TV (924) 4687-2690, 700-707; (Nabha State) Vol. IV: 
(7924) 660, 986-942. 

Diseussion of matters affecting the administration of —— territory either 
by way of a Resolution or a motion for adjournment out of order. 
Vol. TV (4924) - 929-926, 692-27. 

Interrvption(s)— . = 
Continuous volley of —— deprecated. Vol. VIT (926) 4, 
—— can be made only if Member speaking gives way. Vol. V (2925) 2389; 

Vol. VIT (i926) i668. 
Trregular —. Vol. TV (i924) 2466. 
Trrelevant —— by way of a personal explanation deprecated. Vol. V 

(4925) 299. 

Member to whom a question is addressed by way of —— should sit down 
if he desires to give way. Vol. VIT (996) 9284. 

Unreasonable —— deprecated. Vol, V (995) 493. 

5
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RULINGS—contd. 
MiscetiaANEous— 

Absence of Member in whose name a motion stands improper. Vol. VIL 
(7926) 99. 

Arrangement of business on official and non-official days, order of, how 
determined. Vol. V (i925) 227-2273, 2648; Vol. VII (926) 2983-34 

Assembly not to encroach on the field of provincial transferred subjects. 
Vol. IV (3924) 742. 

Bond fides of Members of House to be assumed. Vol. IV (i924) 45; 
Vol. V (3925) 2I26. [See also Vol. V (925) 492.] 

Casting suspicion on intentions of Government as a whole not out of order. 
Vol. VII (i926) »967. 

Debate automatically terminated by Government reply. Vol. ए (995) 
2485-87. 

Debate cannot be had on a point of order. Vol. IV (924) 2563, 2567. 
Debate to be confined to the particular subject matter under discussion. 

Vol. VII (926) 900-90l, 920-2I, 2696. 
Demand for a quorum not to be made within one hour of a previous count. 

Vol. VIII (i926) 633. 
Discussion of questions together permitted though put to vote separately. 

Vol. V_(925) > 2557. 
Explanation by Government Member of a point not strictly relevant to 

the Demand under discussion allowed, but further discussion prohi- 
bited.. Vol. IV (7924) 3879-3880, 3882. 

Government in sole charge of business on Government days. Vol. V (925) 
= 227I-73, 2648: Vol. VIT (926) 2933-84. 

Improper reference about the Assembly deprecated. Vol. V (4925) 397. 
Interpretation of ‘Speak’ in 8S. 0: 27 as including all forms of utterance 

(also written speeches). Vol. V (925) 62. 
Late sitting on Friday to make up for time lost in a longer lunch adjourn- 

ment. Vol. ए (925) श्शा, 
Member to resume his seat when President rises. Vol. प्रा (925) 474-75; 

706. 

Members not to abuse the privileges of the House. Vol. VII (4926) 2552. 
Members of Standing Finance 0, i not entitled to lain about 

the procedure in the Committee which is regulated by itself. Vol. IV 
(7924) 846-847, 

Mention of names of persons who # defend th Ives in Assembl; 
prohibited. Vol. VI (925) 405. 

Motion for postponement of debate, once made and withdrawn, cannot be 
= made-again during same debate. Vol. V (925) 997. (C7. Vol. VII 

(7926) शा where a second motion for adjournment of debate was 
है permitted in the discretion of the Chair.] 

Motion ‘‘That the Speaker do now leave the Chair’ out of order. Vol. IV 
(7924 2470. 4 

Motion to adjourn a discussion solely to give preference to a subsequent 
item not in order. * Vol. TV (4924) 20३. 

Personal explanation too often on small matters prohibited. Vol. VII 
(7926) 40. 

Point of order should be raised at earliest opportunity. Vol. V (7995) 
502. 

Procedure when objection taken to withdrawal of a motion. Vol. IV (984) 
860; Vol. V (925) * 775, 734, 2329-2330. 
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RULINGS—contd. 

Miscettanrous—contd. 

Re ding long quotations from printed matter already in the hands of 
Members prohibited. Vol. VII (926) 790. Z 

Reference by a Member to one of his colleagues should be by name, Vol. 
VIII (926) 439. 

Reference to private conversations out of order. Vol. V (7925) 998, 2728; 
Vol. VII (926) 268, i300. 

Reference to what passes outside the House not in order. Vol. IV (924) 
736-737. : 

Relevancy of remarks to point under discussion. Vol. IV (3924) 3432; 
Vol. V (925) 22-92. 

Right of members personally interested in subject matter under discussion 
to take part in debate and vote. Vol. IV (924) 2470-2485; Vol. V 
(2925) 280-252. [See also Vol. V (925) 2405.] 

Right of Mr, Graham as a Member of the Government of India to reply 
finally to the Resolution re Grievances of Indians in Tanganyika. Vol. 
V (2925) 0I9. 

Shouts of “Order, order” by Hon’ble Members when one Member rises 
while another is in possession of House perfectly in order. Vol. V 
(7925) 2832. 

Transaction of non-official business on an official day. Vol. V (925) 2648; 
Vol. VI (2925) 258. 

Test of relevancy of remarks is whether points raised could be answered 
by Government Member and whether action on his part would remedy 
the defect. Vol. IV (924) 769. 

Written speeches, reading of, not prohibited by Standing Orders. Vol. V 
(7925) 262. 

Mortoy ror AnJouRNMENT— 

Impropriety of'a Member giving notice of a —— and then absenting him- 
self. Vol. VII (i996) 99. 

Inability of Government to give a proper reply to a —— is no ground for 
disallowing it. Vol. VII (i926) 799. 

—— out of order if it anticipates di ion on a motion of which notice 
has been given. Vol. V (925) 2१57. 

—— out of order if it does not relate to a matter of recent concurrence., 
Vol. VIII (i926) 59. 

—— out of order in relation to action of Governor General apart from 
Governor General in Council.. Vol. V (925) — 225, 2495-2499. 

—— out of order on matters affecting administration of Indian State terri- 
tories. Vol. IV (924) 922-996, 622-27. 

— out of order on matters not primarily the concern of the Governor 
General in Council. Vol. IV (924) 282. 

—— out of order on matters sub-judice. Vol. IV (924) 2879. 
—— out of order on questions which are the immediate concern of Local 

Governments. Vol. IV (924) ॥95, 629-97. 
Right of reply to the mover of a —-. Vol. VI (4925) 94; Vol. VII (996) 

868. 

Time limit for speeches on a ——. Vol. VIT (926) 854-855.



—
 

भ्
रम
 

= INDEX TO LEGISLATIVE ASSEMBLY DEBATES (924-26). l03 

RULINGS—contd. 

Morton(s) For Repucrion— 

Agricultural labour, permi y of discussion of, on a —— of the 
Industries and Labour vote to draw attention to labour questions, 
Vol. IV (4924) 772. 

Alternatives to meet deficiency if cotton excise duty is abolished not per- 
mitted to be discussed in detail on a —— under Customs re abolition 
of the duty. Vol. V (925) 2057-58. 

Amendment or repeal of existing Jaw not within scope of debates on — 
scope being limited to administration of existing laws. Vol. IV (4924) 
856-57, 864; Vol. V (925) श08-शा]; Vol. VII (i926) 298. 

Amount of a —— not permitted to be altered at last moment. Vol. VIT 
(2926) 735. 

Annuities in purchase of Railways cannot be made the subject of a —— 
being a non-votable item. Vol. IV (4924) 646-47, 653. 

Berar, Discussion of present administration of, in order on a —— of the 
F. and P. Department vote. Vol, IV (3924) 695. 

British Empire Exhibition, whole field of, not permitted to be di ad 
on.a —— of a Supplementary Demand for ‘‘Refunds”. Vol. V (4925) 
708. 

Debate on a —— to be restricted to the particular point raised. Vol. IV 
- (3924) 66I-62; Vol. V (i925) 520-52, 535, 572, 743-744, 2283, 

252; Vol. VIT (i926) 752-753, 92I-924. 

Devanagri script on stamp papers, desirability of, to be discussed not 
on a —— of a Supplementary Demand under “Stamps” but on the 
Budget. Vol. V (7925) 700. पु 

Di ion of a subsequent —— in anticipation not permissible. Vol. TV 
(924) 924. 

Ecclesiastical Department can be discussed but cannot be made the subject 
of a —— being non-votable. Vol. IV (i924) 77%. 

Forfeiture of right. to move a —— if member absent when called. Vol. 
V (2925) 794, 2298. 

Forfeiture of right to move a —— if member does not rise when it is 
reached. Vol. VII (i926) 895. 

Grants to Delhi University not permitted to’ be discussed on a —— of a 
Supplementary Demand for ‘‘Education” where there is a separate 
Demand for Delhi University. Vol. V (4925) 202. 

Grievances of Ist and 2nd class passengers not in order on a —— relating 
to grievances of 3rd class passengers. Vol. VII (926) 777. 

Indian salt factu D i f dev t of, not in order on 
a Supplementary Demand for “Refunds”. Vol. V (7925) ॥704. 

Jaito incident, Discussion of, how far permissible on a —— of the F. and 
P. Department vote. Vol. TV (7924) 687-690, 700. 

Japanese competition not permitted to be discussed on a —— under 
“Customs” re abolition of the cotton excise duty. Vol. ए (995) 
2046. 

Kohat affairs, Discussion of, permitted on a --+ under “Executive 
Council”. Vol. V (4925) 2375. 

Lahour disputes, Settlement of, cannot be discussed on a —— being a pro- 
vincial subject. Vol. TV (4924) 769. 
can be moved under a later Demand, if relevant, with permission of 

Chair. Vol. V (99) ॥फ़ा 
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RULINGS—contd. 
Morion(s) ror Repucrion—contd. ; 
— can be put only in the form in which it is moved. Vol. V (925) 7I6, 
— dealing with three different items put to vote separately. Vol. VIT 

(3926) 247. 

—— is not a vote of censure until carried. Vol. V (925) 678. 
— or a Resolution is the more proper way of drawing attention of House 

to working of any Department than the asking of questions. Vol. IV, 
(7924) 724. 

— to be put down, on paper if specific point is intended to be raised. 
Vol. IV (i924) 847-848. 

— to be put to Assembly one by one. Vol. V (3925) ॥49. 
—— will be taken in the order in which they stand on the paper. Vol. VII 

(926) 895. 
‘Omission of a whole Demand, Motion for, in order. Vol. IV (2924) 378- 

379 ; Vol. VII (926) 738. [Sze also Vol. V (925) 488, 259 ; Vol. 
VI (2925) 62.] 

‘Omission of a whole D. d, Preced of moti for. Vol. IV (4924) 
877-79; Vol. V (7925) 483. 

Order of taking —— under the Demand for Railway Board. Vol. V (925) 
7483. 

Policy of prohibition permitted to be discussed on a —— of the Demand 
for Excise. Vol. IV (3924) 446-447. 

Procedure on withdrawal of a —— being objected to. Vol. IV (924) 
860; Vol. V (3925) 75, 734, 2329-2330. 

Provincial transferred subjects, Discussion of, not permissible on a ——. 
Vol. IV (i924) 3742. 

Racial discrimination not permitted to be discussed on a —— of “Work- 
ing Expenses: Railways” to suggest improvements in the form 
of the Railway Budget. Vol. IV (3924) 539. 

Railway Training School at Chandausi, merits and demerits of, not 
"permitted to be discussed on a —— of the emoluments of the Super- 

jntendent of that institution. Vol. VII (926) 769. 
Rates imposed by an administrative rule, e.g., those on redirected 

parcels, can be discussed on a —— of the P. and T. Department 
vote. Vol. V (925) 2296. 

Remarks not permissible in withdrawing a ——. Vol. IV (i924) 458. 
Repetition of same di: ion on subi + —— not permissible. Vol. 

TV (4924) 377-379, 520, 584-535; 54; Vol. V (925) 727, 78, 
श77; Vol. VII (926) 658, 764, 2786, 908, 937, 939, 224, 2357. 

Report of the Jails Committee not permitted to be discussed in detail on 
a —— dealing with the early announcement of a Royal Commission 
on Reforms. Vol. VII (4926) 2353. 

Right of Assembly to move a —— of the establishment to collect a 
tax levied under an Act which cannot be repealed by a non-official 
member without previous sanction. (Abolition of the Cotton Excise 
establishment). Vol. V_ (925)° 2079. 

Right of final reply to Government on a ——, Vol. VII (926) 2440. 
System of financing the Opium Department to be discussed not on a 

—— of a Supplementary Demand for “Opium” but; on the General 
Budget. Vol. V (7925) 096. 2 

“Third class fares not to be discussed on a —— relating to ‘(Working 
Expenses, Administration” but at a later stage. Vol. VII (99) 

t 0724. 

=A.
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RULINGS—contd. 

Motion (s) For Repucrion—coneld. 
Whole Railway administration not open for discussion on a —— dealing 

with the appointment of an Indian on the Railway Board. Vol. V 
(4925) 535. 

See also ‘‘Demand(s) for Grants” under “RULINGS”. 

NEwsPaPers— 2९ 
Insinuation of partiality against the Chair by a —— severely condemn- 

ed as a breach of privilege. Vol. VII (926) 95-96. . 
Reading long extracts from —— objected to. Vol, VII (i926) 2794. 
Reading —— in Chamber forbidden. Vol. VII (926) 465, 76. 
Reference to newspaper articles not in order. Vol. ITV (I924) 2454. 
Undesirability of seeking the authority of —— for uncertain facts. 

Vol. TV (924) 3025-3026, 

Norirce— 
Admissibility of auwendments on short ——. Vol. ४ (l925) 325-329. 
Alteration of an .mendment with permission of the Chair. Vol. VI 

(925) ॥2; Vol. VII (3926) 87, 356, 359. 
Chair can allow amendments to be moved to a Bill without ——. Vol. 

VIII (i926) 350. 
Chair. should be supplied beforehand with a copy of | amendments 

desired to be moved on the spot. Vol. VI (4925) 548. 
Impropriety of a member giving —— of a motion for adjournment and 
then absenting himself. Vol. VIE (926) 99. 
Motion for Adjournment out of order if it anticipates discussion on a 

motion of which has been given. Vol. V (i925) 225]. 
Private —— question cannot be put where Chair has received no notice. 

Vol. VII (4926) 978. 
Refusal of Chair to permit an amendment without —— to be moved 

during debate unless whole House was in fayour of it. Vol. VII 
(i926) 270. 

~ Oarn or Orrice— 
Functions of members on floor of House cannot be performed until 
— is taken. Vol IV (924) 32. 

PAaRtrAMENTARY Practice re— 
Order of discussing Demands for Grants Vol. V (4925) 2७-79. 
Procedure re withdrawal of motions. Vol. V (7925) 734. 
Right of members interested in the subject matter of discussion to take 

part in debate and vote. Vol. V (925) 250-25i. 

QuEstion(s)— fs 
Any member is at liberty to submit whether a supplementary —— arises 

or not. Vol. VI (925) 798. 
Desirability of Government supplying information asked for in ——. 

Vol. VII (926) 387. 
Dispensing with —— hour in special circumstances. Vol. IV (924) 

3277; Vol. V. (2925) 483. > 
Extreme caution to be exercised in putting —— casting reflection upon 

individuals. Vol. IV (924) 724. 
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RULINGS—contd. 

Question(s)—contd. 
Forfeiture of right to put —— if absent when called in the order of 

the printed list. Vol. VI (4925) 276. 
Long answers to —— may be laid on table at discretion of Government 

Member. Vol. IV (i924) 724, शा". 
Member cannot repeat by way of supplementary —— parts of the ques- 

tion disallowed. Vol. VIII (i926) i3. 
Members must be careful ir asking —— about what happens outside 

the House. Vol. IV (924) एश. 
Members must be responsible for correctness of facts put into ——. Vol. 

TV (3924) 3025-3026. 
Motion for Reduction or a Resolution is the more proper way of draw- 

ing attention of House to working of any Department than the 
asking of ——. Vol. IV (924) 7724. 

Permission of Chair ry to put —— not in printed list. Vol. VI 
(2925). 23% 

Private notice —— cannot be put where Chair has received no notice. 
Vol. शा (99) 978. 

-—— cannot be put until oath of office is taken. Vol. IV (924) 32. 
—— on matters which are the sole concern of the Governor General out 

of order. Vol. IV (2924) 3803-7904. 2 
— relating to matters primarily the concern of Provincial Legislatures. 

Vol. IV (3924) 3503; Vol. V (925) 289, 075. 
Subject matter of —— must be the direct and primary concern of 

Government Member. Vol. V (995) 286. 
Supplementary —— must arise out of the —— put. Vol. IV (924) 

270. 

फिडहणाएफा05 (8)-- 
Adjournment of debate on a —— to be moved only after moving of the 

Resolution. Vol. VII (998) 2९80. 
A — withdrawn from discussion can be ballotted for again. Vol. V 

(7925) 484. 

Admissibility of dments to the —— re Grant of full self-governing 
Dominion status to India, Vol. IV (3924) 348-349. 

Admissibility of dments to the —— re Recommendations of the 
Lee Commission. Vol. IV (924) 3278. ५ 

Admissibility of second motion for adjournment of debate on same —— 
in the discretion of Chair. Vol. VII (9268) 97. (Cf. Vol. V (92४) 
292I. 

Amendment to a —— raising substantially the same question raised by 
another Resolution within the year out of order. Vol. VII (99) 
723. [See also Vol. VI (925) 48.] 

Amendment which is a “direct negative of original —— out of order. 
Vol. VI (7925) 62. [See also Vol. IV (924) 378-I379; Vol. V (99) 
253; Vol. VII (926) 733.] : 

Amendments outside scope of a —— out of order. Vol. V (7995) श्वा- 
245, 30I-302, 325-329; Vol. VI (3925) 69, 474-475. 

Ballot, for —— cannot be defeated by moving a Resolution at end of one 
day with object of continuing discussion on next day. Vol. VII 
(996) 320, 678. 

Debate to be restricted to the narrow issue raised by the —— under 
discussion. Vol VI (925) 748; Vol. VII (3926) 2696. 
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RULINGS—contd. 
Reso.uTron(s)—contd. 

Detailed references to matters disposed of by —— out of order. Vol. 
VII (926) 392. 

Motion to adjourn debate on a —— cannot be made merely to give 
preference to a subsequent item, but must be supported on sub- 
stantial grounds. Vol. IV (i924) 204. 

Motion for Reduction or a —— is the more proper way of drawing 
attention of House to working of any Department than the asking 
of Questions. Vol. IV (924) 724 

Nationalization and Indianisation of an scope of a —— 
granting bounty to that industry. Vol. V (i925) 242. 

Permission of Chair unnecessary for not moving a ——. Vol. VII (i926) 
495-496. 

dustry tsid 

Procedure by which adj d debate on a Resolution not originally 
ballotted for (Bengal Ordinance Resolution) can be taken up on a 
non-official day for which a ballot has been held. Vol. V (925) 
48-484. 

Question of labour conditions outside scope of a bounty ——. Vol. V 
(i925) 242; dissented from in Vol. VI (i925) 95-98. [See also 
Vol. IV (924) 2564-66, 2572.] 

Reference to amendments not yet moved. Vol. VIII (i926) 283; (See 
also Vol. IV (924) 3440). 

Refusal of Chair to eJlow a —— to be formally moved at end of one day 
and discussion carried to next day. Vol. VII (926) 320, 678. 

Report of the Seventh International Labour Conf thrown open 
for discussion on a to give effect to one of its recommendations. 
Vol. VII (3926) 477-479. 

—— and amendment thrown open for discussion at discretion of Chair. 
Vol. VIL (99) 28. 

— on a subject already discussed within the year not in order. Vol. 
VI (925) 748. (See also Vol. VII (926) 722-723.) 

— re suspension of the cotton excise duty for the year 925 26, Discus- 
sion on, to be limited to the narrow issue raised by the Resolution 
and not to extend to the total abolition of the duty which was 
discussed within the year. Vol. VI (i925) 48, 435. 

—— to be moved as it appears on the paper. Vol. IV (924) आ#आश- 
3722. 

— unfinished on one non-official day automatically comes first on the 
next non-official day. Vol. V (925) 48I-484. 

Statement by Government member in regard to a —— about to be moved 
permitted only with the permission of the mover of the Resolution. 
Vol. VIT (99) 2882. 

Transfer of —— from the secondary to the regular list in the discretion 
of the President under 8. 0. 8 (4). Vol. IV (I924) 52-53, 525. 

Upsetting order of ballot to give precedence to an adjourned ——. Vol. 
V (7925) 420-427, 48I-484; [See also Vol. VII (926) 320, 678.] 

Written authority to move a —— by proxy to be sent to the Chair. 
Vol. VII (i926) 943-944. 

See also ‘“Amendment(s)’’ under “RULINGS”. 
Ricut or Repry— 
— after original Resolution has been 

Vol. IV (i924) 3943-45. 
—— finally to Government on a Motion for Reduction. Vol VII (996) 

~ 2440. 

d by an dment, 
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RULINGS—contd. 
Ricur or Repry—contd. 
—— on a motion for adjournment. Vol. VI (99) 94; Vol. VII (i926) 

868. x 

—— will be exhausted if Mover replies on merits and then accepts a. 
motion to postpone debate on a Bill. Vol. IV (4924) 8520-2. 

—— to the mover of an amendment. Vol. VII (9296) 2036. [See also- 
Vol. IV (924) 2507.] 

SprEcu (Es)— 
Chair cannot compel the mover of a motion to make a —— at any 

stage. Vol. VI (925) 446. 
Reference to —— made outside the Assembly. Vol. IV (i924) 762, 
Right of —— when moving for leave to introduce a Bill a matter of 

practice and not of right. Vol. VI (925) 343-346. 
—— cannot be repeated under guise of a personal explanation. Vol. V 

(7925) 603m 
—— optional with a member who moves a motion. Vol. VI (925) 445- 

446. 

Time limit for —— on a motion for adjournment. Vol. VIL (9296) 854- 
3855. 

Time limit for —— on motion for leave to introduce a Bill. Vol. VI 
(7925) 209. 

Time limit for —— on the general discussion of the Budget. Vol. V 
(i925) 867; Vol. VII (4926) 582. 

Stanpinc Orpers, INterpReratron or— 
Vol. V (3925) 362. 
Vol. IV (924) 4042-4043. 

Sub Judice— 
Motion for adj nt with ref to tters —— out of order. 

Vol. TV (994) १89. 
Reference to matters —— prohibited. Vol. VI (925) 097. 

TaxsTion— 
Motions for grant of money from public revenues and for appropriation: 

of public revenues or for creating a charge on such revenues can 
be made only on the sanction or recommendation of the Crown. Vol. 
TV (i924) 2293. 

Motions for imposition or increase of —— must be made by a Minister 
of the Crown (or on the recommendation of the Crown). Vol. IV 
(2924) 2293-98, 2486-2490, 2523, 2564; Vol. V (4925) १52, 2557, 2593, 
2602, 2640; Vol. VII (4926) 2554-2555. 

Vorastp anp Non-vorapte— 
“Annuities in purehase of Railways” cannot be made the subject of a 

motion for reduction, being non-votable, but can be discussed. Vol. 
TV (i924) 646-i647, 653. 

“Ecclesiastical Department’? cannot be made the subject of a motion for 
reduction, being non-yotable, hut can be discussed. Vol. IV (9294% 
फ़ाश, 

Motion for Reduction cannot be made in respect of non-votable items, 
which can however be di d on a motion for reducti lati 
to the votable portion, Vol. IV (7924) 646-I647, 658, '747. 
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SACCHARINE— 
Import duty on —— [Discussed under the Indian Tariff (Amendment) 

Bill]. Vol. VII (4926) 32]4-329, 208-2035, 248-2483. 

SAHEBGUNJE— हि 
Motion to reduce demand for ‘Working Expenses: Administration | 

(Railways) re removal of railway offices from ——. Vol. V (7925) } 
770-776. j $ 

SALT— | 
Budget Demand for grant. Vol. IV (i924) 428-428; Vol. ए (925) 

237-260, 276-2888; Vol. VII (i926) 2223-2294. 

Motion to reduce demand for grant re— ‘ 
Capital cost charged to revenue. Vol. V (925) श78-284. 
Constitutional issue and salt administration. (Total Omission of 

Grant). Vol. IV (l924) 423-42s. 
Extension and improvement of salt manufacture in India, Revival of 

salé industry on the Orissa coast, ete. Vol. V (4925) श»-श59, 
Improvement in the production of salt. Vol. VII (996) 2293-2924. 
Increase in expenditure. Vol. V (i925) श85-287. 
Increased cost of administration. Vol. V (925) 2854-श85. 
Manufacture of salt by private enterprise. Vol. V (925) - श76-श78. 
Revision of pay of Assistant Inspectors in the Madras Presidency. 

Vol. V (2925) श87-288. 

SALT DEPARTMENT— | 
Motion to reduce demand for “Qustoms” re amalgamation of Customs ‘il 

Department and for purposes of retrenchment of expenditure. i 
Vol. VII (3926) 276-श84. i 

Motion to reduce demand for “Customs” re amalgamation of the 
Departments of Customs, Income-tax, and Opium with the —— | 
Vol. V (0929) 2042-2045. 

SALT INDUSTRY— 
Motion to reduce demand for ‘“ Salt ? re revival of the — on the Orissa 

Coast. Vol. V (i925) 2342-2759. i 

SALT LAW AMENDMENT BILL— 
See under “BILL”. , 

SALT TAX— H 
Reduction of ——. (Discissed under Finance Bill). Vol. V (925) 250I- |] 

2530; Vol. VIT (4926) 2546-2564. है 

SCHOLARSHIPS— 
Motion to reduce demand for “Geological Survey” re provision of —. 

Vol. TV (2924) 829. 
| 

“4 
SANKARAN NAIR, Srr— | 

Motion for adjournment to express indignati at the judgm of 
Mr. Justice McOardie in the O’Dwyer libel suit against ——. Vol. | 
TV (924) 289 2879. ।क् 

| 
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SCIENTIFIC DEPARTMENTS, OTHER— 
Budget Demand for grant. Vol. IV (924) 843; Vol. V (925) 240; 

Vol. VII (926) 2449 
Demand for excess grant. Vol. IV (924) 3873. 
D d for suppl tary grant. Vol. (i925) ग्राण 

SEA CUSTOMS Sy ae BILL— 
See under “BILL”. 

SECOND APPEALS— 
Security for’ costs in ——. See “Code of Civil Procedure (Second 

Amendment) Bill” under “BILL”. 

SECRETARY OF STATE FOR INDIA— 
For budget demunds see “EXPENDITURE IN ENGLAND UNDER THE 

CONTROL OF THE —”. 

SECURITIES— 
Motion to reduce demand for “Taxes on Income” rg exemption from 

income-tax of —— held by Co- tive Credit Societi Vol. V 
(925) 22-23 

SECURITY FOR COSTS— 
im second appeals. See ‘Code of Civil Procedure (Second Amend- 
ment) Bill” under “BILL”. 

SECURITY PRINTING PRESS— 
Budget Demand for grant. Vol. VII ((3926) 2454. 

Demand for expenditure on the ——. Vol. V (4925) 2274-2278; Vol. VI 
(925) 867-872, 465-466 

Motion to reduce demand for “Stamps” re charging of the expenditure 
on the —— to revenue. Vol, V (925) 2274-2978 

SEDITION— 
Punishment for —. See “Indian Penal Code (Amendment) Bill” under 

“BILL”. 

SELECT COMMITTEE— 
See under “RULINGS”. 

SELF-GOVERNMENT— 
See “DOMINION STATUS” and “REFORMS”. 

SERVICE(S)— 
Motion to reduce demand for “Customs” re paucity of Muhammadans in 

all grades of the Customs ——. Vol. VII (926) श84-श 9 
Motion to reduce demand for “Forest” re Indianization of the Forest 

—. Vol. IV (i924) 458-464; Vol. V (925) 2989-92286; Vol. VII 
(4926) 2953-2258. ~ 

Motion to reduce demand for ‘Medical Services” re Indianization of the 
civil Medical ——. Vol. IV (i924) 850-852 

‘



CONSOLIDATED INDEX TO LUGISLATIVE ASSEMBLY DEBATES (0924-296). ॥॥॥| 

SERVICE(S)—contd. 
Resolution re— 

Future recruitments to the Indian Medical ——. Vol. VI (i925) 662- 
680. 

Muhammadan representation in the Legislatures and in the Government 
—. Vol. IV (l924) 772-786. 

See “LEE COMMISSION”, 

SETALVAD, HON’BLE SIR CHIMANLAL— 
Congratulations to —— on his app as President. Vol. IV (924) 

2232, 2234 

Expression of thanks to House by —— for their congratulation on his 
ppointment ag President. Vol. IV (i924) 2236. 

SIKH— 
Motion to reduce demand for ‘“Home Department” re the Shiromani 

Akali Dal and Shiromani Gurdwara Prabandhak Committee. Vol. 
IV (3924} 675-677. 

Resolution re grievances of the —— community. 

SIKH GURDWARA (SUPPLEMENTARY) BILL— 
See under “BILL’’. 

SIND— 
Motion to reduce demand for ‘‘ Taxes on Income” re inadequacy of 

income-tax staff in ——. Vol. V (i925) 204-205. 

SIND COURTS (SUPPLEMENTARY) BILL— 
See under “BILL”. 

SMALL CAUSE COURTS (ATTACHMENT OF IMMOVEABLE PRO- 
PERTY) BILL— 

See under “BILL”. 

SMALL TRADERS— 
Motion to reduce demand for ‘Taxes on Income’’ re exemption of —— 

from income-tax. Vol. V (4925) 2i0-2Il], 28-920. 

SMUGGLING— : 

Motion to reduce demand for ‘“Oustoms’’ +e —— of cocaine and other 
drugs and dutiable articles. Vol. VII (4926) 269-श76. 

SOLDIERS LITIGATION (AMENDMENT) BILL— 
See “Indian ——” under “BILL 

SOUTH AFRICA— 
Motion to reduce supplementary demand for * Miscellancous ” re deputa- 

tion to ——. Vol. VIE (7926) 239-247, 

Resolution re— 
Position of Indians in ——. Vol. VIT (i926) 2852-9888. 
Treatment of Indians in ——. Vol. VIT (926) 495. 

Statement regarding negotiations with the Union Government of ——. 
Vol. VIT (2926) 355-357. 

H 
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SOUTH AFRICAN COAL— ; ५ हैः 
Resolution re imposition of a countervailing duty on ——. Vol. IV ee 

(i924) 285-329, 

SPECIAL LAWS REPEAL BILL— 
See under “ BILL”. 

SPECIAL MARRIAGE (AMENDMENT) BILL— 
See under “BILL”. 

SPECIFIC RELIEF (AMENDMENT) BILL— 4 
See under “BILL” 

SPEECH— > | 
Farewell —— to the Council of State and Legislative Assembly by His रू 

Neney Lord Reading. Vol. VII (926) १8४8४-१8७] i 
See under “RULINGS”, f 

STAFF, HOUSEHOLD AND ALLOWANCES OF THE GOVERNOR 
GENERAL— 
Budget Demand for grant. Vol. V (4925) 2405-2406; Vol. VIT (99) 

2323-2325, . 
Motion to reduce demand for grant re replacement of the Kuropean Offi- 

cers of the Governor General’s Bodyguard by Indian Oificers. Vol. 
Vil (926) 2323-2825. 

STAMP BILL— : 
See “Indian (Specified Instruments) ——’ under “BILL”. 

STAMP (AMENDMENT) BILL— 
See “Indian under “BILL” 

STAMP (VALIDATING) BILL— 
See “Indian ——’ under “BILL”. 

STAMP PAPEKS— 
Motion to reduce demand for “Stamps” re desirability of having 

१ Devanagri हएएंफ़ on ——. Vol. ए (925) 2279-2289. Wy 

STAMPS— y 
Budget Demand for grant. Vol. IV (i924) 457-458; Vol. V (7925) 3 

2273-2282- Vol. VILE (3926) 2254-9955. 

Demand for exzess grant. Vol. IV (924) 98897. 
Demand for supplementary grant. Vol. IV (4924) 3876; Vol. V (925) 

3099-00; Vol, VI (3925) 367-7872. 
Motion to reduce demand for grant re— 
Deyanagri Seript, desirability of ——, on Stamp papers. Vol. V 

(2925) 2279-9289. 
Security Printing Press Buildings, Charging of expenditure on —— to 

revenue. Vol. V (4925) 9274-2278. [See also Vol. VI (3925) 367- 
4872 ee Vol. VI (i925) 465-2466.] 

Security Printing Press charges, Increase in English charges. Vol. - 
VIT (926) 2254. 



= 

STANDING COMMITTEE(S)— 
Election of a panel for the —— on Emigration. Vol. IV (924) श्वा; 

Vol. V (4925) 489, 548; Vol. VIT (7926) 2479-2480, 2763. 

Election of panels for —— to advise on subjects in— 
Commerce Department. Vol. IV (924 347; Vol. V (925)  547; 

Vol. Vil (4926) 92. 
Edueation, Health and Lands Department. Vol. IV (924). 347, 58, 

595, 70); Vol. V (4925) 2548; Vol. VIT (i926) I92. 
Home Department; Vol. IV (924) 347, 400; Vol. V (925) 3547; Vol. 

VII (i926) 92. 
Industries and Labour Department. Vol. IV. (924) 40% Vol. V 

(I925) 4548; Vol. VIZ (i926) 292. 
lution #€ appointment of — to deal with Bills relating to Hindu 

and Muhammadan Law. Vol. VI (i925) 467-47l; Vol. VIII (i926) 
73-74, 

STANDING FINANCE COMMITTEE— 
Election of members to the ——.. Vol. IV (924) » 284, 983; Vol. V (4925) 

673; Vol. VIT (3926) 624. 
Motion to reduce supplementary demand for ‘Miscellaneous’ re cur- 

tailment of the powers of the-———. Vol. VII (7992) 248-256. 
Ruling re complaint by Members in the House re procedure in the 

—. Vol. IV (3924) 846-847. 
434 << ! 

STANDING FINANCE COMMITTEE FOR RAILWAYS— 
~~ Election of members to the ——. Vol. IV (4924) 40; Vol. VI (4925) 

847, 0!3; Vol. VII (926) १0, 
fs i 

STANDING ORDER(S)— 
Election of the Select Committee to consider the amendment of the 

—. Vol. IV (i924) 29. 
Presentation of the report of the Select Committee. Vol. IV (i924) 59. 

Consideration of the amendment of the ——. Vol. TV (924) 973-975. 

Assent of the Governor General to the amendment of the ——. Vol. 

IV (92) शआ. a 

Exercise of Mr. President's discretion-under —— 8 (4) 7० transfer of 

Resolutions from the secondary to the regular list. of tusiness. Vol. 
IV (924) 265. 

Sce under “KULINGS” for interpretation of —--. 

STATEMENT RE— है i 

Action taken by Government on cerfain Resolutions passed by the Coun- 

cil of State. Vol. TV (7924) 87-82. 

in 392%4. Vol. V (4925) 343-344. 

Alleged pact between the Government. and the Nationalist Party. Vol. 

TV (7924) ॥798-77. 

Demands refused by the Assembly and restored by the Governor General 

in Council. Vol. TV (7924) 96; Vol. VII (996) 684-6% 

Deputation of Sir Denys Bray to the Frontier in connection with the 

riot at Kohat. Vol. IV (i924) 3882. 

Discovery of a Bomb Factory at Maniktala. Vol. IV (3924) 989. 

Action taken by Government on Resolutions adopted by the Assembly _ 

7 

h
e
 ॥
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STATEMENT RE—contd. 

Expenditure incurred in the visits of की. E. the Viceroy to Caleutta, 

Vol. VIT (i926) 023. . 
Financing of Branch Lines. Vol. V (4925) 29-295. भर 
Hunger strike of the Bengal State prisoners in the Mandalay and Insein 

Jails. Vol. VII (3926) 204-207. { 

Negotiations with the Union Government of South Africa. Vol. VII | 

(I926) 855-7357. i 

Position of Indians in South Africa. Vol. VII (926) 2882-2885. / 

Position of rhe Nationalist Party in regard to the Demands for Grants. 
Vol. IV (924) 443-444. x 

Raids in the North-West Frontier Province, Vol. V (925) 295-296, 

479-480, 642-643. 
Railway Disaster at Harappa. Vol. IV (i924) 326. 
Report of the Royai Commission on the Superior Services in India (Lee 

Commission's Report). Vol. TV (4924)  १श7-१28,.. 9657-266, 273I- 
2732. “ 

Riots at Kohat. Vol. TV (924) 9277-78, 847-9, 388I-82. 
—— by Mr. President (Hon’ble Mr. V. J. Patel) after the withdrawal 

of the Swataj Party from the Assembly. Vol. VIT (7996) श247-2945, 
268. 

Treatment of State pri in Bengal. Vol. IV (924) 988-989, 

STATE PRISONERS— 
Motion for adjournment to discuss the hunger strike by the Bengal - 

in the Mandalay Jail. Vol. VII (i926) 799, 853-872. 
Statement re hunger strike of Bengal ——in the Mandalay Jail. Vol. 

VII (926) 204-9077, 250. 

Statement re treatment of —— in Bengal. Vol, IV (924) 988-989, 

STATE RAILWAYS— हि 
Motion to reduce demand for “Railways” #6 general administration, — 

Vol. IV (i924) 465-2499. 

~ STATIONERY AND PRINTING— 
Budget Demand for grant. Vol. IV (i924) 880; Vol. V (925) 29483; 

Vol. VIT (926) 2452. 

Demand for excess grant. Vol. IV (924) 3874. 
Demand for supplementary grant. Vol. VIT (926) 239. 

STEEL— Sa at 
Demand for grant on account of the bounty to the —-— Industry. Vol. V 

: (7925) 250-252; Vel, VI (3925) 329-33!. 

Resolution oo 
Bounty on ——. Vol. VI (925) 305-329. 
Grant of bounty to —— manufacturing companies. Vol. ए (925) 

235-249. 

-  S§TORES— 
Budget Demand for grant for the ‘Indian —— Department’. Vol. 

VIT (2926) 245!. 
Motion to reduce demand for “Railways” re —-- purchase policy. Vol. 

TV (i994) 5I9-I833. 



ES—con: 
Motion to reduce demand for “Working Expenses: Administration (Rail- 

ways)” re -— purchase policy and mismanagement of the —— De- 
partment on the East Indian Railway. Vol. VII (926) ॥99-999. 

Motion to reduce demand for “Working Expenses: Repairs and Main- 
tenance and Operation (Railways) #ह writing down value of —. 
Vol. V (i925) 779-788. 

Resolution re tenders for Government ——, Vol. IV (924) 620-648. 

Ri STRATEGIC LINES: EXPENDITURE CHARGED TO CAPITAL (RATL- <add 
F WAYS)— : = 
ca Budget Demand for grant. Vol. V (4925) 805; Vol, VII (3926) -987. of 

Demand for supplementary grant. Vol. VII (995) 903 

r STRATEGIC LINES: EXPENDITURE CHARGED TO REVENUE S4 
~ (RATLWAYS)— हू 

। Budget Demand for grant Vol. V (i925) 4805: Vol. VII (936) ॥987. ’ = 
) 

* | SUB-IU DICE— * 
See “RULINGS”. 

SUCCESSION BILL— 
See “Indian —” under “BILL”, _ 4 

ON (AMENDMENT) BILL— 
ian ——? ander-“BILE™ - गे > 

¥ २ CCESSION CERTIFICATE (AMENDMENT) BILL-- a 
3 See under “BIL! 

& SUKKUR BARRAGE SCHEME— 
i Detailed estimates of the ——. Vol. VIT (926) 485. 

Motion to reduce demand for ‘Audit’ re new audit office fur the —— and 
other matters. Vol IV (924) 797-80. 

=% SULPHUR— 
Resolution re removal of the import duty on ——. Vol. f¥ (792:) 2765- 

2769. 

SUMMER TIME— 2 
Motion to reduce deniand for ‘‘Meteorology” re recommendations of the 

“ Okhara ” Inquiry Committee re —— period in Tndian waters. Vol. 
IV (9299 82-3899. 

SUPERANNUATION ALLOWANCES AND PENSIONS—(INCLUDING 
EXPENDITURE IN ENGLAND)— 
Budget Demand for grant. Vol. IV (924) 3879; Vol. V (4925) 2493: 

Vol. शा (926) 2452. : 
for tary grant. Vol. ITV (924) 852; Vol. V (925) 

202; Vol. VIT (926). 238. 

SUPER-TAX— 
Motion to reduce demand for “ Taxes on Income” re continued levy of 

——. Vol. VIT (926) 298. = 
Revision of TIncome-tax and ——. (Discussed under Finance Bill). Vol. — 

V (99%) 2594-2603. 
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SUPPLEMENTARY GRANTS-~- 

See “ DEMANDS FOR —--” 

SUPREME COURT— 
Resolution re establishment of a —— in India. Vol. V (995) ॥60- 

280. 

SURPLUS PROFITS— 

See “ COMPANIES’ AND INDIAN STATES’ SHARE OF — 

SURVEY OF INDIA— 

Budget Demand for grant. Vol. IV (924) ॥87-890; Vol. V (4925) 
2409; Vol. VII (i926) 2448. 

Demand for excess grant. Vol. IV (924) 387I-3873. 
for i tary grant. Vol. IV (924) 850; Vol. V (925) 

व0; Vol..VII (3926) 236. 
Motion to reduce demand for grant re retrenchment. Vol. IV (924) 

इ87-890. 

SWARAJ PARTY— 

Statement by Pandit Motilal Nehru re attitude of the —-- with regard 
to the Demands for Grants. Vol. VII (999) श#&-43. 

Statement by Mr. President on ‘the walk-out of the —--. Vol. VII 
(2926) श47-248, 968, 2309. 

Walk out of the ——. Vol. शा (99) श438. 

SYLHET AND CACHAR— 
Resolution re transfer of —— to Bengal. Vol. V (i925) 50-64. 

a — 

TANGANYIKA— 
Resolution re grievances of Indians in ——. Vol. V (925) 944-2020. 

TARIFF— 
Motion to reduce demand for “ Customs ” re revision of the ——. Vol, 

VIT (996) श84-श9. 

TARIFF (AMENDMENT) BILL— 
See “Indian ——” under “ BILL”. 

TAXATION— 
Motion to reduce demand for ‘Taxes on Income” ve extra —— of 

companies registered under the Indian Companies Act as compared 
with private firms. Vol. V (99) श07-208. 

See under “ TULINGS ? and “ TAXES ON INCOM””’. 

TAXATION INQUIRY COMMITTEE— 
Motion to reduce supplementary demand for ‘‘ Miscellaneous”? 7 —— 

and other matters, Vol. VII (i926) 239-247. 

° 
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TAXATION INQUIRY COMMITTEE—contd. 

Resolution re— 
Report of the —-. Vol. VIII (996) 29-249. 
Suspension of the —— and substitution of an Economic Inquiry Com- 

mittee. Vol. TV (924) अश-9762, 897-3955. 

TAXES ON INCOME— 

Budget. Demand for grant. Vol. IV (924) 49-493; Vol. V (925) 
2098-237; Vol. VII (i926) 2i98-2293. 

D d for suppl tary grant. Vol. IV (i924) 830-832. 
Motion to reduce demand for grant re— 

Additional provision in various provinces (overbudgetting). Vol. V 
(925) शश्-236. 

Allowances of Income-tax officers, ete. Vol. V (925) श05-207, 93- 
220. 

Assessment of the value of rent-free quarters as a part of salary. Vol. 
V (92) 208-204, 23-220. 

Bihar and Orissa, allotment to ; of a share of income-tax levied 
‘on mine-owners in that province. Vol. V (99) 209. 

Bihar and Orissa, Share of —— Government in the Income-tax receipts, 
Vol. VII (99%) 224. 

Defective administration of the Income-tax Department in Calcitta. 
हक Vol. VII (i926) 225-229. . 

4 Devolution Rule No. 5, Operation of ——, and the, benefit derived 
by provinces thereunder. Vol. V (925) 29३0-श श. 

Devolution Rule No. 5, Operation of ——. Vol. VII (4926) 22)2-22i4, 
Discrimination against companies. Vol. VIL (926) 229-2223. 
Exemption from income-tax of amount representing rent of Goverr« 

ment Houses occupied by Governors, etc. Vol. V (925) 208« 
2I09, 23-2i20. 

Exemption from income-tax of securities held by Co-operative Credit 
Societies. Vol. V (l925) 2/2-220. 

Exemption of small traders. Vol. V (925) 20-22], 93-2990. 
Extra taxation of companies registered under the Indian Companies 

Act as compared with private firms, Vol, V (2925) 2श07-208, 23- 
220, 

Grievances of assessees. Vol. VII (926) 2i99-2200. 
Grievances of income-tax assessees in the Punjab. Vol, V (925) 2099- 

203, 223-220. = 

Inadequacy of Income-tax staff in Sind. Vol. V (925) 2704-905, 2I3- 
220. 

Payment of income-tax by instalments. Vol. V (925) 22, श8-990, 
Payment of refunds of Indian income-tax by the High Commissioner 

for India in certain cases. Vol. V (i925) श]8-290, 
Protest against failure of Government to respond to the demand for 

further reforms (Total omission of Grant), Vol. IV (924) 24I9- 
428. 

Reduction in expenditure by bination with expenditure under 
Opium ”. Vol. VII (i926) 2209-229. 

Super-tax, continued levy of, though first imposed as a war measure. 
Vol. VII (929) श98. 
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TELEGRAPH DEPARTMENT— 
Motion to reduce demand for “Indian Postal and Telegraph Depart- 

ment” re— » 
Cost of agency of the ——. Vol. VII (I926) 2800-2304. 
Gri of the Engineering Branch of the ——. Vol. VII (i926) 

2305-2307. 

TELEGRAPH PEONS— 
Motion to reduce demand for “Indian Postal and Telegraph Depart- 

ment” re grievances of ——. Vol. V (I925) 2290-2292. 

TELEGRAPHS, CAPITAL OUTLAY ON. - 
Budget Demand for grant. Vol. IV (4924) 882. 
See “INDIAN POSTAL AND TELEGRAPH DEPARTMENT” and 

“JNDO-EUROPEAN TELEGRAPH DEPARTMENT ”. 

TELEPHONES— 
Motion ‘t6 reduce demand for ‘Indian Postal and Telegraph Depart- 

ment” re long distance ——. Vol. VIII (926) 830-85I._ 

THIRD-CLASS FARES— 
See “ FARES ”. 

THIRD-CLASS PASSENGERS— 
‘See “ PASSENGERS ”. 

TIME LIMIT FOR SPEECHES— 
— on Demands for Grants restricted to ten minutes. Vol. TV (4924) 

758. 

TIN-PLATE INDUSTRY— 
Resolution re supplementary protection to the ——. Vol. VII (i926) 

373-406. 

TOLLS BILL— 
See “Indian ——” under “ BILL”. 

TOUTS— 
See “Legal Practitioners (Amendment) Bill” under “ BILL i 

TRADERS, SMALL— : 

Motion to reduce demand for “ Taxes on Income” re exemption of 

from income-tax. Vol. V (925) शा0०-शा।]. 

TRADE UNIONS BILL— 
See “Indian —~’ under “ BILL”. 

TRAFFIC IN WOMEN AND CHILDREN— : 

Suppression of —— and protection to minor girls. ‘See “ Indian Penal 

Code (Amendment) Bill” under “ BILL”. 

TRANSFER OF PROPERTY (AMENDMENT) BILL— 

‘See under “ BILL”. 



TRANSFERRED SUBJECTS— 
Resolution re —— in the Provinces. Vol. IV (924) 620. ra = 

E | : a 

: ए 

UNEMPLOYMENT— 

___ Resolution re among the middle classes. Vol. VII (i926) 452-494, 

_ UNIONS— न eae oe + 

Motion to reduce demand for ‘ Railways” re non-recognition of ——. 
Vol. TV (4924) 563-566 eee 

Motion to reduce demand for ‘‘ Working Expenses: Administration 
(Railways)” re attitude of Railway Agents towards ——. Vol. VIL 

+ ~~. (3926) 749-756 
é See “Indian Trade — Bill” under “BILL” 

E 
Motion to reduce demand for “ Education ” re grants to the Benares, 

Aligarh and Delhi ——. Vol. IV (4924) 843-849. 

UNLAWFUL ASSEMBLIES— 
setae f fire-arms in dispersing ——._ See * Code of Criminal Procedure 

Bill” under “BILL”. Ys है ४ : 

F USURIOUS LOANS (AMENDMENT) BILL— ae 

a See under ‘ BILL.”. ‘ CW hes eee ee 

; Vv 

VAGRANCY-- 

Resolution +é prohibition of beggary and ——. Vol. VII (996) 624-633. 

VAGRANTS— 

Award of imprisonment to in default of security for good behaviour. 
See “ Code of Criminal Procedure (Amendment) Bill (Secti 09, 
(70(4), ete.” and “ Code of Criminal Procedure (Second Amendment) | 
Bill’ under “ BILL ” 

VAKALATNAMA— =. > pas 
Production of ——— by pleaders, etc. See ‘Code of Civil Procedure 

(Second Amendment) Bill ” ander “BILL”. 

YVENDORS— 4 ताकत 
Motion ‘to reduee demand for ‘! Working Expense: 

दि (Railways)” re fees paid by Indian food stall ——. Vol. VIT (996) 
~ -4909-94, < 

VETERINARY SERVIOES— 
See * CTVIL — 
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VICEROY, HIS EXCELLENCY THE— 
Farewell speech delivered to the Council of State and Legislative 

Assembly by —— (Lord Reading). Vol. VII (3926) 2887-289. 
Proposed presentation of an address to—— re the next Session of the 

Assembly. Vol. IV (924) 4042-4043. 
Speeches delivered by —— at the inauguration of the various sessions of 

the Indian Legislature. Vol. IV (7924) 5-4; Vol. V (2925) ॥-7; Vol. 
VI (4925) -I5; Vol. VII (926) ॥-; Vol. VIIT (i926) 3-8. 

Statement regarding expenditure incurred on the visits of —— to Cal- 
eutta. Vol. VII (926) 023. * 

See also under “ GOVERNOR GENERAL”. 

VIZAGAPATAM HARBOUR— 
Budget Demand for grant for Capital outlay on ——. Vol. VII (2926) 

2455. 
Demand for suppl tary grant for Capital outlay on ——. Vol. VI 

(i925) 873. 
Motion to reduce demand for “‘ Ports and Pilotage” re ——. Vol. IV 

(2924) .. 804-I807. 

VOTABLE AND NON-VOTABLE ITEMS— 
See under “ RULINGS.”. 

Ww 
WAGONS— 

Resolution re payment of bounties on ——. Vol. VI (925) 466-467. 

| 
WEEKLY PAYMENTS BILL— 

See under ' BILL”’. » हर 

WHYTE, 85 FREDERICK— 
Resolution re Greetings of the Assembly to the Labour Party, Vol. IV 

(924) 655. 
Suggestions for more effective Budget debates. Vol. IV (924) 7627-98. 

Valedictory speeches addressed to —— and ——’s reply. Vol. VI (925) 

26-33. 

Welcome by —— to new President. Vol. VI (985) 24-25. 

‘WOMEN— 
F 

Resolution re— ; 

Election of ——to the Legislative Assembly. Vol. VIII (4926) 632- 

644. 

Franchise for ——. Vol. VI (925) 47I-477. 

WORKING EXPENSES: ADMINISTRATION (RAILWAYS)— 

Budget Demand for grant. Vol. V (925) 699-734, 7739-777; Vol. VIL 

(7926) 722-798, 806-I85l, 894-955. 
Demand for supplementary grant. Vol. VII (3926) 894-907. 

Motion to reduce demand for grant re— 

Chandeusi Training School, unnecessary expenditure on Superinten- 

dent of ——. Vol. VII (926) 765-770. 

Chandausi, lack of training facilities, education of children, etc. Vol. 

V (4925) 77७7-70. 

Demurrage and wharfage charges at Nasik, Poona and other stations. 

Vol. VII (7926) 95-96. . 
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“WORKING EXPENSES: ADMINISTRATION (RAILWAYS)—contd. 
Motion to reduce demand for grant re—contd. 

Divisional system of administration on the N. W. Ry. Vol. VII (99) 
764-765. 

Eastern Bengal Railway ‘Administration. Vol. VIL (i926) 76I-764. 
Eastern Bengal Railway, unpunctuality and fewness of trains on central 

section of ——. Vol. VII (i926) 828-830. 
Electric lights, provision of —— on the Mcradabad-Gajrola-Chandpur 

branch of the के. 4. Ry. Vol. VII (i926) 827-828. 
Education of children of Indian staff. Vol. V (925) 758-759, 776- 

2777. 

Fees paid by Indian food stall vendors. Vol. VIL (926) 909-294. 
General Administration, State Railways, Vol. IV (i924) 465-499. 
General reduction. Vol. IV (i924) 540-I546; Vol. VII (926) ॥7%- 

]747. 

General Railway Policy —— Acworth Committee, Member for Communi- 
cations, Central Advisory Council, ete. Vol. IV (2924) 547-55l. 

Grievances of the subordinate Indian employees of the G. I. P. Ry. 
Vol. IV (2924) 504-57; 563-566. 

Grievances of the public, corruption, treatment by railway employees, 
ete Vol. VII (7926) 929-929. 

Grievances of third-class '8 re refreshm Vol. VII (99) 
770-780. 

Gri of third-cl overcrowding, through trains, 
thefts, waiting rooms, ete. Vol. VII (926) 780-I789: Vol. V (i925) 
740-749. 

‘Grievances of railway subordinate employees. Vol. VII (926), 930- 
955. 

Improvements in the Railway Budget. Vol. IV (924) 833-540. 
Indianization. Vol. IV (4924) 529-533; Vol, V (4925) ॥7-780: Vol. 

VII (i926) 789-798; 806-3826. 

Lee Commission’s recommendations. Vol. V (925) 275-7I6. 
Lee concessions —— constitutional issue. (Total omission of demand). 

Vol. VII (4926) 732-735; 747-760. 
London Board’s establishment. Vol. V (925) 730-734. 
Loss of articles in charge of railways and inefficiency and negligence 

of the railway police. Vol. VII (7926) 908-909. 
Mela traffic, failure to deal adequately with ——-. Vol. VII (926) 896- 

3899. 

Non-stoppage of mail trains at important stations. Vol. VII (99) 
899-902. 

Programme Revenue Expenditure. Vol. IV (3924) 552-I563. 
Retrenchment, as 7: b; ए ittee, Vol. ए (925) 

4699-75. 

Sahebgunje, removal of railway offices from ——. Vol. V (925) 7770. 
776. 

Stores policy. Vol. IV (4924) 59-533. 
Stores purchase policy and mismanagement of the Stores Department on 

the E. I. Ry. Vol. VII (i926) 9i9-2929. 
Third class fares, reduction of ——. Vol. VIT (3926) 830-285!. 
Unions, attitude of Railway Agents towards Railway ——. Vol.“VII 

(7996) 749-2756. 
Unions, non-recognition of ——. Vol. TV (924) 563-566. 
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WORKING EXPENSES: ADMINISTRATION (RAILWAYS)—coneld. 

Motion to. reduce d d for I tary grant re extension of Lee 

C ion’s r dation es officers of Company Railways. Vol 

VIL (4926) 896-907. 

WORKING EXPENSES: REPAIRS AND MAINTENANCE AND OPERA- 

TION (RAILWAYS)— 
Budget Demand for grant. Vol, V (925) 7777-79; Vol. VII (99%) 

956. 

Motion to reduce demand for grant re— 
Automatic couplers. Vol. V (4925) 788-I79I. 

Dismissal of railway employees. Vol. V (925) 792-793. 

Fines funds on railways. Vol. V (925) 792. ; 

Floods in Moradabad district and absence of waterways in. railway 

embankments. Vol. V (4925) _795-796. 

Griéeances of railway employees and failure to take action on Resolution 

passed by Assembly. Vol, V (4925) 779-792. 

Inefficient collection of passengers’ fares atid excess Iuggage dues. Vol. 

V (2925) 793-794. = = 
Ordinary repairs and maintenance. Vol. TV (2924) 499-504. 

Stores, writing down value af —._ Vol. V (7925) 2'779-2'785. = 

WORKMEN’S BREACH OF CONTRACT (REPEALING) BILL— a ing 

See under “ BILL”. 

WORKMEN’S COMPENSATION— 
See + OCCUPATIONAL DISEASES ”. 

WORKMEN’S COMPENSATION (AMENDMENT) BILL— 
See under “ BILL ”. 

WORKMEN’S FREEDOM BILL— 
See under “ BILL”. 

WORKS AND MINES ACT AMENDING BILL— 

See under ‘ BILL”. 

K4 

ZOOLOGICAL SURVEY— 
Budget. Demand for grant. Vol. TV (924)  4830; Vol. V (995) 2490: 

Vol. VII (i926) - 2449. 
Demand for suplementary grant. Vol, TV (924) 85i, 3877. 

GIPD—L 329 LD—i6-4-28—2,000. 
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A 

— ABOLITION OF CAPITAL PUNISHMENT BILL-- 
See “BILL”, 

_ ABOLITION OF DEFERRED. REBATES, BILL— 
See “BILL. 3 : 

ACOIDENTS— ला eee Sith 
— कर के esolution १४: Conyention for the protection of workers against ——~: 

= a nee Ee खेल 
“INDUSTRIAL —”, 

See “RAILWAY —”, 

ACCOUNTS— 

See “SEPARATION OF ACCOUNTS FROM AUDIT”, 

> apEn— 
mie Statement (laid on the table) re saving to Indian revenues by the 
Si transfer of the administration of —— to the Colonial Office. Vol. I 

(7930) 25-86. = 

ADEN CIVIL AND CRIMINAL JUSTICE (HIGH COURT JURISDIC- 
TION AMENDMENT) BILL— ८ 

See “BILL”. 

ADJOURNMENT— 
_ See “MOTION FOR ADJOURNMENT” and “RULING(S)”. 
ADMINISTRATION OF JUSTICE— ; क्न्पक़ 

bE Budget Demand for Grant. Vol. IIT (927) 2878: Vol. II (7928) 8553; 
Vol. II (999) 797; Vol, II (9980) ॥704. 

Demand for Excess Grant. Vol. TI (7928) 2049; Vol. IIT (2930) 2736: 
Demand for Supplementary Grant. Vol. II (i928) 2055; Vol, IV. (928) 

235-36. io? 

ADMINISTRATOR GENERAL’S (AMENDMENT) BILL— 
See “BILL”. 

ADOPTION VALIDATING BILL— 
q See “BILL”. 



2 CONSOLIDATED INDEX TO LEGISLATIVE ASSEMBLY DEBATES (927-80). 

ADULTERATED ARTICLES— 5 

Motion to po eae for Grant for “Customs” re importation of 
— for human consumption. “Vol. IT (2930) 580-86. 

ADVISORY COUNCILS— 
Motion to reduce Demand for Grant for “Working Expenses: Adminis- 

tration (Railways)? re -—-. Vol. I (2928) 953-54. 

ADVISORY PUBLICITY COMMITTEE— 
Elections to the Panel for the —— Vol. IV (792) 3556. 

AGRICULTURAL RESEARCH, CENTRAL COUNCIL OF— 
Election of Members to the Governing Body of the ——. Vol. III (929) 

AGRICULTURE— 
Budget Demand for Grant. Vol. TIT (2927) 2320; Vol. IT (928) 555; 

Vol. IT (0929) 979; Vol. IT (4930) फ्ाण, 

Demand for Supplementary Grant. Vol. I (i927) 632. 
Motion to reduce Demand for Grant for “Forest” re forest development 

and -policy in its relation to ——. Vol. IT (930) 689-95. 

AIR SERVICE— ‘ 

Statement’made by the Honourable Member for Industries and Labour 
regarding th» proposed —— from Karachi to Delhi. Vol. V (929) 

635. 

AJMER-MERWARA— 

Budget Demand for Grant. Vol. III .(927) 2324; Vol. II (928) 558; 
Vol, If (7995) 3982; Vol. IT (4930) t720. 

Demand for Suppl tary Grant. Vol. I (3927) 639. 

AJMER-MERWARA COURT-FEES (AMENDMENT) BILL— 
See ‘BILL’. 

AKBARPURA— q 

Motion for Adjournment re dacoity in ——. Vol TV (980) 678-79. 

AMENDMENT— 

See “RULING(S)”. 

AMENDMENT OF STANDING ORDERS— 
55 See “STANDING ORDERS”. 

ANDAMANS ‘AND NICOBAR ISLANDS-- 
Budget Demand for'Grant. Vol.’ TLL (927) 2824," Vol. TI (928) 558; 

Vol. II (7929) i982; Vol. Il (7950) 7I0. 
De d for Suppl tary Grant. Vol. I.(!927) 639, 

ANTIQUITIES-— 
Resolution re export of sacred objects and Indian ——, etc. Vol. L! 

(2928) 895-23. :



CONSOLIDATED INDEX TO LEGISLATIVE ASSEMELY DEBATES (4927-80). $ 

APOLOGY 
पाया from Mr. Byrt, Correspondent of the Zimes. of India and from the 

proprietors of the Times of India. Vol, I (4929)- 87-28. 
— to the Chair and the House by Sir James Simpson. Vol. IV (928) 

389. 

—— ० the Chair and the House by the Honourable Sir Bhupendra Nath 
Mitra for his absence from the Chamber when a tion standing in 
his name was due tobe taken up. Vol, II (4929) . 607. 

APPRENTIOCES-- 
Resolution re Recommendations concerning=- 

(I) repatriation of masters and ——, and 
(2) general principles for the inspection of the conditions of work 

of seamen, 
adopted by the General Conference of the International Labour Orga- 
nisation of the League of Nations. Vol. V (927) 4626-29. 

APPROPRIATION FROM THE DEPRECIATION FUND (RAILWAYS)— 
Budget Demand for Grant. Vol. IT (9297) 345: Vol. I (7928) 97l; Vol. 

IT (i929) 372; Vol. II (4930) 083. 
Demand for Excess Grant. Vol, IIT (3930) 2788. : « 
Demand for Supplementary Grant. Vol. IT (i928) 2062; Vol. IT (989 

4989-9; Vol, I (930) 482-83. 7 wre 

APPROPR PRIATION FROM THE RESERVE FUND (RAILWAYS 
Demand for Suppl tary Grant. Vol. IIT (927) 2834; Vai (2930) 

i 222. 

APPROPRIATION TO THE DEPRECIATION FUND (RATLWAYS)— 
Budget Demand for Grant. Vol, IT (927) 7450 ; Vol. I (4928) »ा; Vol. 

IE (929) 872; Vol. IT (980) 033, 
Demand for Supplementary Grant. Vol, If (928) 989. 

APPROPRIATION TO THE RESERVE FUND (RAILWAYS)— 
Budget. Demand for Grant. Vol. IT (4927) एरध्च; Vol. I (998) 974; - 

Vol. II (0929) 373; Vol, IT (930) _ 2084. 
Demand for Excess Grant. Vol. IT (2923) 2052. 
Demand for Supplementary Grant. Vol, IT (7928) 2062, 

ARCHZOLOGY—. : 
Budget’ Demand for Grant. Vol. ITT (9979) 239; Vol. II (4928) 554; 

Vol. IT ‘3929) i978; Vol. IE (4930) 706. 
Demand for Exeess Grant. Vol, I (7927) 68. D df 

for Suppl tary Grant. Vol, I (i927) 6श, 

ARMY— er See “INDIAN — 

_ ARMY DEPARTMENT— 
7 Budget Demand for Grant. Vol, IT (927) 220४-३84; Vol. IT (7928) 

468-90, 49]-532;* Vol. IT (7929). 3846-90I, _ ॥98-55; Vol) IT (7990) 
44-65. नि 

Motion to reduce Demand for Grant re— - 
Entire Army policy and: the establishment of military colleges in 
India. Vol. IT (7999) 4846:59. 

हर



4 CONSOLIDATED INDEX TO LEGISLATIVE ASSEMBLY DEBATES: (927-30). 

ARMY DEPARTMENT—conid. 
- Motion to reduce Demand for Grant re—contd. 

Exclusion of Burmans from the Army. Vol. IL (3929) 7873-6. 
For obvious reasons. Vol. IT (i628) 468-90; 49-I532. 
Genezal policy and expenditure. Vol. II (92) शश4-40; ‘Vol, Tit 

(92) 2254-87. rae 
न Indian Medical Department. Vol. II (7929) 859-62. * 

Location of troops in Muzaffarpur. Vol. TIT (7927)- 2287-89. 
Military policy of the Government. Vol. IL (980) 44-65. 

~ Pensions of Indian Medical Department, Indian Miscellaneous List 
and India Unattached List officers who retired between 9i9 and j 
927. Vol, IL (4929) 862-66. 

Report of the Auxiliary and Territorial Forces Committee and 
University. Training Corps. Vol. II (927) 2203-I4, 
Temporary officers of the Indian Medical Service. Vol, II (4929) 

4866-72. 

_ Restoration by the Governor-General in Council of the cut made by the 
Legislative Assembly in the Demand for Grant for the “——.”” Vol. It 
(7928) -572, ae . 

‘ARYA MARRIAGE VALIDATION BILL~ paseo 
See “BILL”. 

ASSAM BENGAL RAILWAY.- 
Resolution re termination of the contract of the ——. Vol. IV (2930) 

366-77, 679 94. 

ASSAM LABOUR AND EMIGRATION (AMENDMENT) BILL— 
See “BILL, ~ 

ASSEMBLY— ae 
See “LEGISLATIVE —”. 

— a 

ASSISTANT DIRECTORS-GENERAL OF POST OFFICES— 
Statement (laid on the table) re extra puy for —~, Vol. I (l929) 734, 

AUDIT— . 
Budget Demand for Grant. Vol. III (i927) 288; Vol. II (928) 553; 

Vol. II (7929) i976; Vol. II (930) 704, 
सादे for Supplementary Grant. Vol. व (79283) 2055; Vol. I (930) 

bl. 

See also “SEPARATION OF ACCOUNTS FROM ——~”. 

AUDIT (RATLWAYS)-— 
Budget Demand for Grant. Vol. IT (4927) 3898; Vol, I (4928) शश्य8;-- 

Vol. II 0989) 87l; Vol. IT (930) i083. - 

D d for Suppl tary Grant. Vol, III (92) 2827-30; Vol. IV 
(7928) 937 48, 392-475, 

Motion to reduce Demand for Grantvre Separation of Audit from 
«= Accounts. Vol. व. (3998) 99-8. - 

AUXILIARY AND TERRITORIAL FORCES COMMITTEE— 
< Motion to reduce Demand for Grant for the “Army. Department” re 

Report of the ——. Vol. II (927) 2908-I4, ¥ 
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AUXILIARY COMMITTEE ON THE GROWTH OF EDUCATION— > 
Motion to reduce Demand for Supplementary Grant for ‘‘Miscellaneous’’ 

re the -— and the Indian Central Committee. Vol. I (929) '909-24. 

AUXILIARY FORCE (AMENDMENT) BILI,-- 
See “BILL”. 

AVIATION— 
Budget, Demand for Grant. Vol. II (92) 2820-श ; Vol. IL (4928) 556; 

Vol. II (929) 979; Vol. IT (930) . 707. 
D d for Suppl tary Grant. Vol. I (4927) 633-37, 7775-90; Vol. 

II (7927) 3526-78; Vol. IL (4928) 2087. * 

AVIATION, CIVIL— 
Statement (laid on the table) regarding the number of employees of 
each community in the office of the Director of —— in India. Vol, I 
(999) 34 

8 

BALUCHISTAN-- 
_ Budget Demand for Grant. Vol. Ill (997) 9393; Vol. IL (928) © 558; 
~~ Vol, ‘IT (925) 798; Vol. IT (930). 3740. 
“Demand for Excess Grant. Vol, I (7927) 626. 

De d for Suppl tary Grant. Vol. IT (928) 2060; Vol. £*(2999) 
* 985; Vol. I (4930) 755. 

Statement (laid on the table) re damage done by floods in the North- 
West Frontier Province and Vol. I (920) 487-44, 

BAMBOO PAPER INDUSTRY (PROTECTION) BILI-- 
See “BILL? 

BANKING FACILITIES-- 
Resolution re improvement and expansion of -—~. Vol [ (92)  674- 

99; Vol. IV (i927) 3455-74. 

BAR COUNCIL (AMENDMENT) BILJ- 
See “Indian ——” under “BILL”. 

BENARES HINDU UNIVERSITY (AMENDMENT) BILIL« 
See “BILL”, 

BENGAL CRIMINAL LAW AMENDMENT AOCT-- c 4 
Statement re names of detenus in jail under the >> Vol I (92) 

050-52. 

BENGAL DETENUS— 
Statement re— 

—. Vol. III (997 2469-64. 
Names of —— in Jail under the Bengal Criminal Yaw Amendment } 

Act. Vol. I (i927) 050-52, i 
Resolution re release of the ——. Vol, I (927) 442-507. rs 4 
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BENGAL NAGPUR RAILWAY— 
_ Motion. for Adjournment re— 

Retrenchment by the —— of workmen I in the ‘kshops at 
Kharagpur (ruled out of order). Vol. V (4927) 4058-60. 

Serious situation in the —— workshops at Kharagpur. Vol. V (927) 
4325, 4377-4402, 

Strike at Kharagpur on the ——. Vol. I (927) 974-78, 007-34, 

Motion to reduce Demand for Grant for the “Railway Board” re— 
7 Administration’ and control of the ——. Vol. II (7999) 3i3-2. 

7 Reduction of rates and fares on the ——. Vel. II (4930) - 2025-29. 

BENGAL PILOT SERVICE (CENTRALISATION OF | ADMINISTRA- 
TION) BILL~- 2 

See “BES” 

4 BENGAL, STATE-PRISONERS REGULATION (REPEALING) BILL 
| Amar Nath Dutt)— 
‘ See “BILL” ॥ 

BENGAL TENANCY (AMENDMENT) BILL— 
See “BILL’ 

BETUL— 
Motion to reduce Demand for Grant for ‘Working Expenses: Admi- 

nistration (Railways)’’ ré project to construct a railway subordinates’ 
school at -——. Vol. I (7928) 966-67. 

BILL— 
H Abolition of Capital Punishment— 
na Introduced: Vol. V (i929) 6-33. 

i Abolition of Deferred Rebates— 
i Introduced. Vol. I (928) 263 
॥ « Referred to Select Committee. Vol. I (929) 988-022. 

Aden Civil and Criminal Justice (High Court Jurisdiction Amend~ 
ment)— 

Passed by the Council of State. Vol; ४ (927) 4459 
Considered and passed. Vol. ४ (i927) 46I4-I5, 
Assent of the Governor-General,, Vol. I. (3928) 62. 

Administrator General’s (Amendment)— 

Assent of the Governor-General. Vo}. I (i927) 5. 

Adoption Validating— —- 
Introduced. Vol, V (i929) 3632. 

Ajmer-Merwara Court-fees (Amendment)— 
Considered and passed. Vol. IV (3930) 464. 

Arya Marriage Validation— 
Motion to refer to Select Committee and to circulate. Vol. I (2980) 

93-97, 237-62. 
Motion to circulate, adopted. Vol. I (930) 262-63. 

Assain Labour and Emigration (Amendment)— 
Passed -by the Council of ‘State. Vol. V.(927) 4067: 
Considered and passed. Vol. V (92) 4७१7 
Assent of the Governor-General. Vol. I: (928) 6h 
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BILL—contd. 
Auxiliary Force (A: di} t)— 

Passed by the Council of State. Vol. I (3995) शा. 
Referred to Select Committee. Vol. I (i928) 373-74. 
Constitution of the Select Committee. Voi. I (7928) 627, 
Presentation of the Report of the Select Committee. Vol. IT (i928) 

245, 

Considered and passed. Vol. Ti (i928) 892. ; 
Amended Bill passed by the Council of State. Vol. IT (928) 964, 
Assent of the Governor-General. Vol, III (i928) 58. 

Bamboo Paper Industry’ (Protection)— 

Introduced. Vol. ॥ए (9970 3093. 
Referred to Select Committee. Vol. TY (927) 3337-42, 
Presentation of the Report of the Sclest Committee. Vol. IV (992) 

37387. 
Considered and passed. Vol. V (927) _ 4I50-56. 
Passed by the Council of State. Vol. V ('927) 4459. 
Assent of the Governor-General. Vol. I (i928) 6. 

Benares Hindu University (Amendment)— - 
Introduced. Vol. IV (980) आ-42. 
Considered and passed. Vol. IV (930) 350-60. é 
Passed by the Council of State, Vol. IV (4930) 679. 

Bengal State Prisoners Regulation (Repealing) —— (Mr. Amar Nath 
Dutt)— 
Introduced. Vol. V (4929) 635. 

Bengal Tenancy (Amendment)— 
Passed by the Council of State. Vol. I (4927) 746. 
Motion to consider. Vol. III (92) 2955. 
Consideration postponed. Vol. III (7927) 2967. 

Bombay Civil Courts (Amendment)— 
Introduced. Vol. TV (4930) 5. 
Considered and passed. Vol. IV (3930) 349-50. 
Passed by the Council of State. Vol. TV (2930) 679 3 

Burma Salt. (Amendment)— हे 
Passed by the Council of State. Vol, T (i€28) 433. 
Considered and passed. Vol. I (4928) 009-33. 
Assent of the Governor-General. Vol. III (2928) 57._ 

Burma Salt (Amendment)— 
Passed by the Council of State. Vol. V (i929) 70. 
Considered and passed. Vol.-V (I929) i649. 
Assent of the Governor-General. Vol, I (4930). 85. 

Cantonments (Amendment)— 
Assent of the Governor-General. Vol. I (92) व5. 

6; ts (Amendment)— 
Introduced. Vol. IV (i927) 3974-75. 
Considered. and, passed:) Vol. ए (927)> 4355. £ 
Passed by the Council of State. Vol V (2927) 4659. 
Assent of the Governor-General, Vol, T (7928) हा... 
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BILL—contd. 
Cant House-A: dation Amendment)— 

Introduced. “Vol, IV (929) 45. 

Referred ta Select Committee.. Vol. TV (4929) 449-52. 

Presentation of the Report of the Select Committee. Vol. I (4930) 

Sens yi = 

Motion to consider. Vol. T कक दल नह है 

Consideration of clause 6... ४०. I (4930) 42: é 

Question thal clause 6 stand part of the Bill negatived by the 

casting vote of Mr. President. Vol. I (7980) 843. 

Motion that the Bill be passed, not moved. Vol. I (3930) 843, 

Passed. ay amended. Vol. IE (4930) 428. 

Passed by the Council of State. Vol..II (990) 775. 

जाडउशाह of the Governor-General... Vol. IV (4980)...2- 

Caste Disabilities Removal Repealing— 

i. Vol. T (2928) 263. . 
Motion to citculate, negatived. Vol. II (i928) 979-84. 

Child Marriage Restraint— : 
Introduced. Vol. I (929) 368 ॥& Se 
Motion to consider. Vol. V (4997) 4405-, 445-I6._ wait ; 
Motion to refer to Select Committee. Vol. V (9%) -I5, 447-20, 

4429-96, 4432-39, 4446-49, 4449-54. 

Motion to circulate. Vol. V (I927) 446-I7, 4420-22, 4426-32, 4499-46, 
4449, 4454-55. 

Motion to circulate, negatived. Vol. V (927) 4456-57. 

Reference to Select Committee, adopted. Vol. V (92) 4457. 

Constitution of the Select Comittee. Vel. V (927) 463-I4. 

Presentation of the Report of the Select Committee. Vol, IT (928) 

893. , 
Regirenlated, Vol. II (928) 966-79,... 
Recommitted to Select Committes. Vel. Til (3928) _ 349-60. 
Presentation of the Report of the d Select C “Vol. IIL 

(4928) 79. 
Presentation of petitions relating to the ——. Vol, IIT (4928) 348 

49, 568; Vol. IV (925) 205. 
Presentation cf the Report of the Committee on Petitions relating 

to the ——. Vol. IV (i928) 360. F 

= Consideration postponed till the Report of the Age of Consent. Com- : 

mittee becomes available to the Members of the House. Vol. I 4 
(7929) 90-204. 

Motions to ider and to postp ideration. Vol. I¥ (i929) 

240-80, 334-89, 647-50. | 
Motion to consider, adopted. Vol. IV (१829) 68. 
Chinaidershi i of Vol, IV (i929) 687-92, 987-920; Vol. V 

(7929) 043-98, 08-G62, 240-47. 

Motion to pass, adopted. Vol. V (929 248-I35 
Assent of the Governor-General. Vol. I (4930) &छ. 

Children’s Protection— 
Introduced. Vol. III (4927) 2968. 
Presentation of petiti Vol, IV त99) 83928. if 

~ Presentation of the Report of the Committee on Petitions. Vol 
IV (792) 3904. न 

Circulated. Vol. T (928) 254-6. 
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BILL—contd. 
Chittagong Port (Amendment)— 

Passed by the Council of State, Vol: I (i928) 774. 
Considered and passed. Vol. If (4928) श9-श. 
Assent of the Governor General. Vol. TIL (928) 458. 

Code of Civil Procedure (Amendment) —— (Amendment of section 80)— 
>> - Introduced. Vol. I (7927) 

Code of Civil Procedure (Aimendmenty —— (Amendment of section 96)— 
Introduced. Vol. TI (99) 2999. 
Circulated. Vol. IV (98) 3898-07. . 

Code of Civil Procedure (Amendment) —— (Amendment of section 5)— . 
Introduced. Vol. I (92) 56-57. 
Motion to consider, negatived. Vol. I (7927) 406-27. . 

Code of Civil Procedure (Amendment) —— (Execution of Decrees and 
Orders\— 

Introduced. Vol. I (927) 72. 
Motion to refer to Select Committee. Vol, I (7927) 404-05. . 
Motion to circulate, adopted. Vol, I (i927) 405-06. ~ 
Referred to Select Committee. Vol. [ (7928) 622-24. 

Code of Civil Procedure (Second Appeals)— = 
: luced. Vol. I (927) 03-04. 

Select. negatived. Vol, IV (799) 3343- 

Code of Criminal Procedure (Amendment) —— (Amendment of secti 
205 and 5404 )— a 

Introduced. Vol. T (929) 330-3 
Reference to Select Committee, negatived. Vol. I (i930) 459-69. 

Code of Criminal Procedure (A: el t) —— (A dim: of ६ 
559)--- 

Introduced. Vol. I (7929) 33i 

Gireulated. Vol, I (7929) 022-97 
Reference to Select Committee, negatived. Vol. I-(930) 444-59. 

Code of Criminal Procedure (Amendment) —— (Insertion of néw section 
540B)— 
Introduced. Vol! TV (7929) 424. 
Motion to consider. Vol. IV (7999) 7II-I6, 720-34, 738-65, 765-84, 797- 

802, 8582. 
Motion to circulate. Vol. IV (928) 7776-24, 796-99, 787-97. 
Motion to refer to Select Committee. Vol. TV (7929) 724-26, 729-20, 

734-88, 7834-87. 
Motion to circulate, adopted. Vol: TV (i999) 885: 

Code of Criminal Procedure (Amendment) (Treatment. of offenders 
under the Child Marriage Restraint Act as first offenders)— 
Introduced Vol. I (930) 275. 

Code of Criminal Procedure (Third Amendment)— 
Assent of the Governor-General. Vol, I (997) 5. 

Cotton Textile Industry (Protection)— 
Introduced. Vol. II (3930) 202-09. 
Motion to consider. Vol. II (930) 722-60, 906-58; Vol. III (099) 

2477-9%860. कप - 

Consideration of clauses. Vol, IIT (930) 2560-70, 2673-40, 2077-श77. 
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BILL—contZ. 
Cotton Textile Industry (Protection)—contd. 

Discussion on points of order raised in connection with the— 
(4) whether the interpretation put by the Honourable Sir 

George Rainy on the fiscal convention is correct and consistent 
with the recent declaration of the Secretary of State; 

(2) whether the attitude taken by the Government of India that 
they have not an open mind in regard to the amendment of 
Pandit Madan Mohan Malaviya, and that, if that or any other 
amendment is accepted by the House, they will not proceed 
further with the Bill, is consistent with the fiscal autonomy 
convention; 

(3) whether official and nominated non-official Members: are enti- 
aed to record their yotes on a:-division on the ——. Vol. IIL 
(7930) - 264I-52. है 

~ Rulings 7¢ attitude of Government towards the —— with reference to 
the fiscal autonomy convention and the right. of official and 
nominated non-official Members te vote, Vol. III (i930) 2964-52, 
2678-78... — - ct 54 ¢ 

Remark by Mr. President that in view of. the threat held» out by 
the Commerce Member remaining withdrawn, any decision ine 
Assembly might reach on Pandit Madan Mohan Malaviya’s 
ment would not be by the free vote of the House on merits. Vol. 
TIT (980) 2740, 

Considered and passed. Vol. IIT (4930) श]7-8. 
Assent of the Governor General. Vol. IV (i930) 2. 

Court-fees (Amendment)— 
Introduced, Vol. V (i929) 633. 
Referred to Select Committee. Vol. T (0990) 266-67. 
Presentation of the Report of the SeleehCommétteé: Vol. I (4930) 

6I9, >> 

Criminal Law (Amendment)— : etal 
Introduced. Vo!. TV (99%) 3337, 
Motion to refer to Select: Committee. Vol. IV (7927) 8924-83, 3988- 

80, 3953-67. 
Motion to circulate. Vol. IV (927) 3929-30, 3933-37. 3950-53. 
Reference to Select Committee, adopted. Vol. IV (927) 8967. 
Extension of the time for the presentation of the Report-of the Select 

Committee. Vol. V (927) &82. 2 

Presentation of the Report of the Select Committee. Vol. V (927) 
4325. 

Considered and passed. Vol. V (i927) 4459-4520, 4575-46I2. 
Assent of the Governor-General. «Vol. व. (i928) 63. 

‘Criminal Law Repealing and Amending— 
Introduced. Vol. T (i927) 369-76. 
Considered. Vol. I (7927) 854-69; Vol. IV (7927) 3229-68. 
Passed. Voi. IV (927) 3269. 
Rejection by the Council of State of the motion to consider. Vol. V 

(i927) 4290. 
Currency— 

Introduced. Vol. ] (i927) -58. 
Motion for Adjo re postpi tof ideration. Vol, E 

(2927) 544-46, 587-608. 
Metion to-consider: Vol, IT (3927) 749°485, 



CONSQLIDATED INDEX TO LEGISLATIVE ASSEMBLY DEBATES (927-30). i | 
छा, -cuntd. 

Currency—contd, 
हे 

Consideration of clause 2. Vol. पा (4927) 242:60; Vol. ITI (92) 2320-98, 2464-26 
Consideration of clause 3. Vol. [IT (792) 2486. 
Consideration of clause 4. Vol. II (927) _835-95, 909-42. 
Consideration of clause 5. Vol, Hi (99) 2487-99. 
Passed. Vol, IIT [7927) 2499-252i, 2522-62. 
Passed by the Counc’) of State. Vol IIf (i927) 2840. 
Assent of the Governor-General. Vol. IV (92) 3036. 

Dangerous Drugs— , ४ 
Introduced Vol. IIT (928) 768. 
Circulated. Vol. IV (4928) 236-30: 
Referred to Select Committee. Vol. IV ( 629) 467. 
Presentation of the Report of the Select Committee. Vol. I (990) « 475-76. 

Considered and passed. Vol. I (4970) 62I-24. 
Passed by the Couno!l of State. Vol. II (990) 023. 
Assent of the Governor-General. Vol. [V (980) 2. Destructive Insects and Pests (Amendment)-- 
Passed by the Council of State. Vol. IT (980) 2775. 
Considered and passed. Vol, TI (930) 2733, 
Assent of the Governor-General. Vol. IV (7990) 2. 

Gold Standard and Reserve Bank of India— 
Introduced. Vol. I (99) 58. 
Circulated. Vol. I (7927) 59-02. 
Reference to Joint Committee. Vol. TIL (4927) 2737-40, Concurrence of Council of State in motion for reference to Joint Committee. Vol. III (9979) 284. 
Nomination of Members of the Legislative 
Committee. Vol, IIT (792) 2373. 

Presentation of Report of the Joint Committee. Vol. IV (792४) »9. Considered Voi. IV (2927) 3556-85, 3646-99, 3738-89, 3873-56. Motion to adjourn debate. ¥ol, IV (7927) 3905-06, 
Government dea'sion not to-proceed with the Bill for the time being. Vol. V (99) 480. 
Motion for Adjournment re withdrawal of the ——. Vol, V (7927) 

4277-92, 
Discussion and ruling in regard {o the! introduction of the new —— while the old Bill was pending. Vol. I (928) - 73-77. 
Statement by the Leaderof the House in regard to the course of action-whiech Government. ‘propose to adopt as ‘the ‘result of the rulirg on the question of the introduétion /of anew ==. Vol. I (928) 425-27, 
Consideration of clause 8. Vol. I (928)__27-66, 72-223,. 279-87. : Further consideration postponed sine die. Vol. I (928) . 287 
&ee “RULING(S)”. 

Guardians and Wards (Amendment).— 
Passed by the Council of State. Vol. V (7929) व0, 
Considered and passed, Vol. V (4929) 649-50. 
Assent-of the Governor-General. Vol. T (930) 85. 

Hindu Family ‘Transactions— : 
Passed sby ‘the Council of State: “Vol T 0999) कफ, - ie Motion to postpone consideration, negatived. Vol. व् (998) आ-43. 

Assembly to the Joint 



32 CONSOLIDATED INDEX TO LEGISLATIVE ASSEMBLY DEBATES (9227-90) 

BILI —contd. 
Hindu Gains of Learning— 

Introduced. Vol. V (2929) 632. 

Referred to Select Committee. Vol. I (930) 632-46. 

Presentation of the Report of the Select Committee. Vol. II (4930) 

जाप. 

Motion to consider. Vol. IV (4930) 428-84, 44]-52, 456-59. 

Motion to circulate. Vol. IV (930) 484-4I, 452-55. 

Motion to consider, adopted. Vol. IV (980) 459-60. 

Consideration of clause 3. Vol. IV (4930) 460-64. 

Passed. Vol. IV (930) 464. 

Hindu Inheritance (Removal of Disabilities)-- 
Introduced. Vol. I (4928) 263. 

Considered and passed. Vol. IL (4928) 925-26. 

Passed by the Council of State. Vol. TV (4928) 022, 

Assent of the Governor-General. Vol. I (i929) 33, 

Hindu Law of Inherita: (Amendment) 
Introduced. Vol, IT (2928) 924... ५ « 

Considered and passed. Vol, IT (i928) 925-26. 2 

Amended and passed by the Council of State. Vol, I (4929). 438. 

‘Amendments made by the Council of State agreed. to. Vol. I (3929) 

708-38. 

Assent of the Governor-General. Vol, IV (929) 306 

Hindu Law (Amendment) (Mz. V. V. Jogiah)} 

Tntroduced. Vol. V (4929) 683. 
Hindu Marriages Dissolution— 

Introduced. Vol. IL (4928) 924. 
Circulated Vol. IL (4928) _925. 
Withdrawn. Vol. III (4928) 385-63. 

Hindu Widows’ Right of Inheritance —— (Rai Sahib. Harbilas Sarda)—: 

Tntroduved. Vol. V (929) 63l. 
Cireulated, Vol. I (4930) 62-68. 
Motion to refer to Select Committee (not concluded). Vol. IV (4930) 

470-73. Z 

Imperial Bank of India (Amendment)— 
Introduced. Vol. I (927) 58. 

Referred to Joint Committee. Vol. LIT (2927) 2740. 

Concurrence of Council of State in moticn for reference to Joint 

Committee. Vol. III (i927) 284. 

Nomvination of Members: of the» Legislative Assembly to the Joint 

Committee. Vol. IIL (927) 2874, 

Imperial Bank of India (Amendment) —— (Mr. 8. Das)— 

Introduced. Vol. V (i929) 9638. 

Motion to consider, negatived. Vol. I (4930) 68-93. 

Indian Bar Councils— 
Assent of the Governor-General. Vol. T (i927) I5. 

Indian Ber Councils (Amendment)— 
Introduced. Vol, III (2927) 2963. 

Considered and passed. Vol. IV (l927) 3094. 

Passed by the Council of State. Vol. V (3827) 4060. 

‘Assent. of te Governor-General. Vol. I (928) 6. 

Indian Bar Councils (Amendment) —— (Mr. Amar Nath Dutt)— 

Introduced» Vol. V (4929) 632. 
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BILL—contd. 
Indian Boilers (Amendment)— 

Introduced. Vol. IV (929) ॥4. 
Considered and passed. Vol. IV (929) 425-26. 
Passed by the Couneil of State. Vol. V (i929) 4478. 
Assent of the Governor-General. Vol. I (i930) 85. 

Indian Census— 
Introduced. Vol. IV (929) [क 
Considered and passed. Vol, IV (i929) 429-40, 
Passed by the Council of State. Vol. ४ (929) 478, 
Assent of the Governor-General. Vel. I (930) 85, 

Indian Companies (Amendment)— 3 
Assent of the Governor-General. Vol..I (4927) 5. a 

Indian Companies (Amendment)— 
Introduced» Volib (930) 620. 
Referred to Select Committee. Vol. II (2930) 224-27, 
Presentation of the Report of the Select Committee. Vol. II (930) 

4359. 

Considered and passed. Vol. IIL (4930) 272)-32. 
Assent of the Governor General, Vol, IV (980) 2. 

Indian Contract (Amendment)— 
Introduced. Vol. IV (7929) 74. - 
Referred to Select Committee. _ yah TY (3990) . 454. 7 
Presentation of the Report of the Select Committee. Vol. I (980) : 

86. 

Considered and passed. Vol. I (!930) 358: 
Passed by the Council of State. Vol, ॥ा (3990) 7306: 
Assent of the Governor-General. Vol. IV (098) 2. 

Indian Cotton Cess (Amendment)— é 
Passed by the Council of State. Vol. V (929) गराण: 
Considered and passed. Vol. V (929) 645-49. 
Assent of the Governor-General. Vol. ] (930) 85. 

Indian Divorce (Amendment)— i 
Introduced. Vol. TIT (4927) 2962-63. | 
Considered and passed. Vol. IV (I927) 3242-43, 
Passed by the Council of State, Vol, V (927) 4060. 
Assent of the Governor-General. Vol. I (998) 6, 

Indian Divorce (Amendment) ——.(Sir Hari Singh Gour)— 
Introduced. Vol. I (4928) 262-63. 2 
Circulated. Vol. II (928) 920.92, ee 
Reference to Select Committee, negatived. Vol. III (988) इलहा-% 

Indian Divorce (Second Amendment)— 
Passed by the Council of State. Vol. V (3927) 406. 
Considered and passed. Vol, V (3927) 266. 
Assent of the Governor-General. Vol. I (928) 6. 

Indian Electricity (Amendment)— 
Introduced. Vol. V (929) 635. 
Withdrawn. Vol. I (i930) शा-74. 

Indian Emigration (Amendment)— re : 5 
Introduced. Vol. V (3927) 4004. के 7 
Considered and passed. Vol. V (99) 4355-59, 
Passed by the Council of State. Vol. V (i927) 4659. 
Assent of the Governor-General. Vol. I (i928) हा. 2५५४ 
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4. CONSOLIDATED INDEX ‘TO LEGISLATIVE ASSEMBLY DEBATES (927-80). 

BILI—contd. 
Indian Evidenze (Amendment)-~ 

Assent of the Governor-General. Vol. I (i927). 6. 
Indian Finance —— (927)— 

i Introdaced. Vol. IL (i927) 472. 
Reference to Select Committee, negatived. Vol. TIT (92) 2564- 

a 66. 
: Considered. Vol. III (92) 2569-66. : 

Ah Consideration of clauses. Vol. III (4927) 2595-2673. 
Passed, as amended. Vol. III (792) 2673-78, 2680-2737. 
Passed by Council of State with an amendment to clause 2. Vol. IIL 

(7997) 2920, : 
Amendment made by the Couneil of State agreed to. Vol. III (292'7) 
2920-55. ? 

Agent of the Governor-General. Vel, IV (927) 3087. 

Indian Finance —— (i928)— 
“Introduced. Vol. I (7928) 986. 

4 Consideration of clause 2. Vol. IL (3928) 572-96. 
४ Consideratior of clause 5. Vol. II (7928) 596-2600. 

Consideration of Schedule I. Vol. IT (4928) 69-2 
Consideration of Schedule II. Vol. TI 09298) 682, 639-53. 
Passed. Vol. IT (7928) 653-89, i736-57 

¥ Passed by the Council of State. Vol. IT (7928) 963. 

Assent of the Governor-General. Vol. IIL (i928) 53, 

Indian Virance —— (929)— 
Introduced. Vol. II (i929) 408. 
Motion to vonsider. Vol. II (929) 2044-86, 2099-249, 265-2264; Vol, 

THI (929) 2277-89. 
Adopted... Voi. III (2929). 2290. 
Consideration of clauses. Vol. TIL.(7929) 2999-97, 2298-2322, 2860-2406, 
2488-252]. .- 
Message from the Governor-General recommending to the  Legis- 

lative Assembly to pass the —— as originally introduced. Vol. वा 
(999) #श:. 

Reconsideration of clause 2. Voi. IIT (7929) 2556-85. 
Passed, as recommended by the Governor-General. Vol. III (929) 

2585-2600. 

Passed by the Council of State. Vol. Tif (2929) 2652. 
Assent of the Governor-General. Vol. IV (i929) 05. 

Tndian Finance —— (930)— 
| Introduced. Vol. II (7930) 20l. 
। Motion to consider. ४०. IT (3930) 5859-4929, 95I-20I2, 2024-32. 
। Consideration of clausés and Schedules, Vol. II (4980) 2033-79; Vol. 
| वा ((930) 2॥24-77, 2220-9I. 

Motion to:pass. Vol. IIT (930) 2327-240]. 

Passed by the Council of State. Vol. IiT (i930) 2669. 
Assent of the Governor-General. Vol. IV (i930) . 2. 

om See “RULING(SY’. 

i : Indian Forest— : 
ie Passed by the Council of State. Vol. I-(927) 889. 

a Considered. Vol. III (927) 2883-84. 
Referred. to ence Gommittee. Vol. TIT (927) 2884-97 

; Constitution Gommittee. Vol. IIT (2927) 2897-99. 
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CONSOLIDATED INDEX TO LEGISLATIVE ASSEMBLY DEBATES (927-80). 

BILL—contd. 
Indian Forest—contd. 

Presentation of the Report of the Select. Committee. Vol, IV (792) 
388. 

Considered and passed. Vol. ४ (927) 4336-44. 
Assent of the Governor-General, Vol. I (928) ७ 

Indian Forest (Amendm — tion of the import and transport 
of kuth)— 

Introduced. Vol. IV (3930) 4 
Considered and passed. Vol. IV (930) 347-48 
Passed by the Council of State. Vol, IV (i930) 679 कु 

Indian I -tax (Amendment) —— (Amendment of sections 2, 23, 
ete. )— 

Introduced. Vol. IV (i927) 3974 : 
Circulated. Vol. V (927) 4335-36. 
Referred to Select Committee. Vol. I (928) 564-68 
Presentation of the Report of the Select Committee. Vol. II (0929) 

3254. 

Recirculated. Vol. वा (4929) 987-88. 
ited to Select G i Vel. IV (i929) 454-55. 

Presentation of the Report of the second Select Committee. Vol. I 
(4930) 348. 

Considered and passed. Vol. I (930) 476-79. 
Passed, as amended, by the Council of State. Vol. II (930) 543. 
Amendment made by the Council of State agreed to. Vol. III (980) 

Assent of the Governor-General. Vol. IV (880) 2. 
Indian Income-tax (Amendment) —— of section 5)— 

Introduced. Vol. TIT (4928)  66. > 
Considered and passed. Vol. TV (928) 947-56. 
Passod by the Council of State. Vol. IV (928) 249. 
Assent of the Governor-General. Vol, I (929) 33. 

Indian Income-tax (Amendment) —— (A dment of section 0)— 
Introduced. Vol. I (3930) 739-40, 
Considered and passed. Vol. ॥] (7980) 798-94. 
Passed by the Council of State. Vol, IT (4930) 2023. 
Assent of the Governor-General. Vol. IV (3930) 2. 

Indian Income-tax (Amendment) —— (Amendment of secti 30, 74, 
etco:}— " 

Introduced. Vol. I (i927) 59. 
Cireulated. Vol. I (4927) 775-97. 
Referred to Select Committee. Vol. IV (927). 3975-76. 
Presentation of the Repori.of the. Select Committee. Vol. I (928) 

298. 

Considered and passed. Vol. I (i928) 543-63 
Passed by the Council of State. Vol. IT .(928). 59. 
Assent of the Governor-General. Vol. IIT (9298) 57. 

indian fi tax (Amendment) —— (Amendment of section 59)— 
Introduced. Vol. IV (927) 3972-74. 
Qonsidered and passed: Vol. V (i927) 4345-46. = 
Passed by the Council of State... Vol. V_(3997) 
Assent: of the Governor-General. Vel. I (3998) 6. 



36. CONSOLIDATED INDEX TO LEGISLATIVE ASSEMBLY DEBATES (927-80).. 

BILL-- contd. 
dian Income-tax (Provident Funds Relief)— 

Introduced. Vol. TV (7929) 3 
Referred to Select Committee. Vol, IV (3929) 427-29. 
Presentation of the Report of ihe Select Committee, Vol. IV (999) 

880. pat 

- |. Considered ard passed. Vol. V (7929) 72889. 
in Assent of the Governor-General. Vol. I (i930) 85. . 
ie Indian Income-tax (Second Ai dment) —— 03 dment of secti 4, 

258 , ete.)— . 
~ है Introduced: Vol, IV (7929) ॥3 

५ Referred to Select Committee. Vol. TV (929) 499, 3 
Presentation of the Report of the Select Committee. Vol. 75(990) 

0८. लत and passed. Vol: T (4930) 827-28 
Amended and passed by the Council of State Vol. IT (980) 543. 

~~ Amendment made by the Council of State agreed to. Vol. TII (4930) 
2732. 

Assent of the Governor-General. "Vol. EV (4930) 9. 
Indian Insurance Companies—~ ob ait ae 

Introduced. Vol. IIT (7928) >यहै& १०४१० ४ 0: हे 
| Referred to Select Committee. Vol. ITI (928) -#58-70: 

Presentation of the Report of the Select Committee. Vol” TI (998) 
| 435-36 

| Considered and passed. Vol. TV (2928) 957-58. 
| Passed by the Council of State. Vol. IV (7928) 249. 

i Assent of the Governor-General. Vol. I (7929) 33. 
Indian Lac Cess— 

” Introduced. Vol, I (2930) 639-20. 
Referred to Select Committee. Vol. I (4930) 745-47. 
Presentation of the Report of the Select) Committee. Vol. IV (i930) 

Considered and passed. Vol. IV (i930) 343-44. 
assed by the Council of State. Vol. TV (2930) 679. 

Indian Law Reports— 
Introduced. Vol. I (7927) 367 

रे Gérenlated: Vol. I (928) 29-39 
Presentation of petitions relating to the ——. Vol. I (4928) 272. 
Presentation cf the Report of the Committee on Petitions relating to 

the ——. Vol. I (928) 008. 

Presentation of petitions relating to the ——. Vol, TIT (928) 224. 
Presentation of the Report of the Conimittee on Petitions relating 

to the ——. Vol. IV (i928) 890. 
Reference to Select Committee, negatived. Vol. I (929) 905-9. 

Indien Life Assurance Companies (Amendment) 
Introduced. Vol. IT (9285) 925. 

Indian Light-honse— 
~ Recommendation of the Council of State that the —— be referred to 

= a Joint Committee. Vol. I (92) 84%4ा 
Nomination of Members of the Assembly to serve on the Joint Com- J 

mittee. Vol. TIT (927) 2840. | 
Presentation of the Report of the Joint Committee. Vol, IV (927 

3787. 
Passed by the Council of State. Vol. IV (927) 3924. 



CONSOLIDATED INDEX. TO LEGISLATIVE ASSEMBLY. DEBATES, oe 

BILL—contd, * ) 
Indian_ Light-House—contd, , “लय अर रे 

: lered and passed. Vol. V (927) 4346-5I. | 
Assent of the Governor-General. Vol, I (928). 6. 

Indian Limitation (Amendment) —— ( of Article 82 of 
Schedule I)— - 

Introduced. Vol. I (927) 303-04. _. 
Considered and passed. Vol, L (799): 585-42, 
Amended and passed by the Gouneil of State. Vol, II (i927) 2052- 

Amendments made by the Council. of State agreed to. Vol, III 
(3927) 2964-65. < 

Assent of the» Governor-General. Vol, ३ए (3927) | 3037. 
Indian Limita’ ) Amendm of sections 20 and « 

9 )-- 

Introduced. Vol. I (99) 57. 
Considered and passed. Vol, £ (927) 3iy-25. 
Passed by the Council of State. Vol. I (4927) 745. 
Assent of the Governor-General. Vol. IV (2927)° 3036. 

Indian Limitation (A dment) —— (Amend: of i i0 and 
Articles 88 and 34)— 

Passed by the Council of State: Vol If (7928), 49. 
Considered=and= passed. Vol. I. (4929) 665-70. - 
Assent of the. Sane Wal, TV(2929), 205... = 

» Indian Limitation (Amen )— (MeN. 0. 5 dee . 
Introduced. Vol, T (928) 26i-62. ‘ व 

Introduced. Vol. ए (9299) 369 
Indian Merchandise Marks (Amendment) —— (Mr: K. ©. Neogy)— 

Introduced. Vol. व (7927) 367-68 
Cirenlated. Vol. I'-(i928). 2i6-I8. 
Motion for continuance. Vol. TV (i929) 2¢ : 
Referred to Select. Committee, Vol; V  (2929) - 698-30. 
Presentation of the Report of the Select Committee, Vol. I (990) | 

6I9. 

Indian Merchant Shipping (Amendment) --~ 
Introduced Vol. DB :(927) 59. 
Referred to Select Committee. Vol. T (4927) 304-09 z 
Presentation of the Report of the Select Committee, Vol. III (4927) है 

2878. 

Considered and passed. Vol. TV (927). 2095-97. 
Passed bythe Council of State. Vol. V (927) 4060. 
Assent of the Governor-General. Vol. I (928) «6. 

Indian Merchant Shipping (Amendment) -— (Employment Bureaux for 
seamen in Caleutta and Bombay)— 

Introduced. Vol. I (928) 262. 
Circulated. Vol. IT (2928) 99-20. 

Indian Merchant Shipping (Amendment) —— (Vesting in the Governor- | 
eneral iri’ Council the control of matters covered by the Act)— 
Tntroduced. Vol. I (928) 77. 
Referred to Select Committee. Vol. T (928) 287-90. 
Presentation of the Report of the Select Committee, Vol. I (998) 

008. 



JS  CONSOFIDATED INDEX TO LEGISLATIVE ASSEMBLY DEBATES (4927-80). 

BILL—centd. 
Indian Merchant Shipping (Amendment) —— (Vesting in the Governor- 

General in Council the control of matters covered by the Act)—contd. 

Considered and passed. Vol. I] (3928) 758-66. 
Passed by the Council of State. Vol. lJ (2928) 963. 
Assent of the Governor-General. Vol. IIT (i928) 58. 

= Indian Mines (Amendment)— 
7 Introduced. Vol. III (92) 28-34. 

Circulated, Vol. ITI (4927) 2834-40, 
Referred to Select Committee. Vol. i (928) 299-307. 

-’Presentation of the Report of the Select Committee. Vol. II (928) 

32]. 
Considered and passed. Vol. IT (928) 2027-48. 
Passed by the Council of State. Vol. IV (4998) 23. 
Assent of the Governor-General. Vol. I (929) 33. 

Indian Navy (Discipline)— 
Introduced. Voi, I (i928) 577. 

Reference to Select Committee, negatived. Vol. I (928) 877-6अ. 

See “RULING(S)”. $ 
Indian Patents and Designs (Amendment)— 

Intreduced. Vol. IV (4928) 940-4I. 
Circulated. Vol. IV (7928) 3390-श. 
Referred to Select Committee. Vol. I (i929) 677. 

Presentation of the Report of the Select Committee. Vol. V (999) 

3478. . 

Considered and passed. Vol, J (i980) 283-88. 

Amended and passed by the Council of State. Vol. IT (4930) 024. 

Amendments made by the Council of State agreed to. Vol. II (930) 

362-63. 

Assent of the Governor-General. Vol. IV (7980) 2. 

Indian Penal Code (Amendment) (Amendment of section 43)— 

Reference to Select Committee, negatived. Vol. III (4928) 373-85. 

Indian Penal Code (Amendment) —— (Amendment of section 4)— 

Introduced. Vol. I (2927) 366. 
Withdrawn. Vol, I (i928) 250-54. 

Indian Penal Code (4: dment) 
Introduced. Vol. V (929) 7634. 

_ Motion to circulate, negatived. Vol, I (930) 9268-77: 
t of secti 

(Amendment of section 887)-- 

- Indian Penal Code (Amendment) (Amendm 505)— 

Tntroduced. Vol. IIT (4928) 65. 
Postponed. Vol. IV (3928) 39l. 

Indian Penal Code (A Gi ty) —— (I ity of hers of trade 

unions from the consequences of the conspiracy law)— 

Introduced.~ Vol. T (7925) 264. 
Circulated. Vol. II (4928) ॥922-24: 

Reference to Select Committee, negatived. Vol. IIT (4928) 373-85. 

Indian Railways (Amendment) —— (Hours: of work and periods’ of rest 

of railway servants)— - ‘ 

Tntroduced: Vol. TV-(4929) 3. 
Referred to Select Committee. Vol. IV (3929). 440-47. 

Presentation of the Report of the Select Committee. Vol. I (990) 

GI9. 
Motion te consider. - Vol. IT (7930). 7227-44. 
Consideration of clause 2. Vol, II (930) 244-62. 
Passed. Vol. IT (930) 2262. 



= Se शी अं 2, 

CONSOLIDATED INDEX TO LEGISLATIVE ASSEMBLY DEBATES (927-30). 

BILL—contd. 
Indian Railways (Amendment) —— (Hours of work and periods of rest of 

railway servantns)—contd. 
Passed by the Council of State. Vol. I (930) 2023. 
Assent of the Governor-General. Vol. IV (4930) 2. 

Indizn Railways (Amendment) —- (Mr. M. 8. Aney)— 

Introduced. Vol. I (4930) 274. 
Indian Registration (Amendment) 

Passed by the Council of State. Vol. V (i929) I0I. 

Considered and passed. Vol, ४ (i929) _649. 
Assent of the Governor-General. Vol. T (3930) 85. . 

Indian Registration (Amendment) —— (Ag t to sell immoveable 

property of the value of Rs, 00 or more)— 
Introduced. Vol. I (927) 57-53. 
Considered and passed. Vol. I (927) 425. 
Passed by the Coundil of State. Vol. I (927) 745. 

Assent of the Governor-General. Vol. IV (927) 3036. 

Indian Registration (Amendment) —— (Mr. C. Duraiswamy Aiyangar)— 

Introduced, Vol. I (4927) 366. 
Referred to Select Committee and motion te circulate. Vol. I (927) 

88-25. 

Motion to circulate, adopted. Vol. I (927) 825. _ 
Indian Religious rant ie ‘Trade Marks (Prevention)— 
Introduced. Vol. T (930) 275. — . 
-_Girculated. Vol. T (930) 469-73. 

- “Indian Sale of Goods— 
Introduced. Vol. IV (i929) 3. 
Referred to Select Committee. Vol. IV (7929) 453-53._ 
Presentation of the Report of the Select Committee. Vol. I (4930) 

86. 

Considered and passed. Vol. I (4930) 348-58, 
Passed by the Council of State. Vol. If (4930) 307. 
A’ssent of the Governor-General. Vol. IV (930) 2. 

Indian Securities (Amendment)— E 

Introduced. Vol. I (4927) 56. 
Considered. Vol. I (92) 38-I4. 
Referred to Select Committee. Vol. I (927) 349. 
Constitution of the Select Committee. Vo? I (92) 533-34. 
Withdrawal of instructions to Select Committee to report by the 

Ist March, 927. Vol, IT (792) श09. 
Presentation of Report of Select Committee. Vol. IV (i927) 3737. 
Considered and passed. Vol. V (i927) 456-67. 
Passed by the Council of State. Vol. V (7927) 4459. 
Assent of the Governor General. Vol, I (998) 6. 

Indian Securities (Amendment) —— (Holding of Government securities 
jointly with private individuals)— 

Passed by the Council of State. Vol. I (3928) 629. 
Considered and passed. Vol. I (928) 03-4. % 
Assent of the Governor-General. Vol. IIT (929 57. z 

aT Indian Soft Coke Cess— 
‘ Introduced. Vol. TV (i929) 24. 

Considered and passed. Vol. TV (929) 447-48. 
Passed by the Council of State. Vol. V (929) 2473. 

Assent of the Governor-General. Vol. I (i930) 85. 
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BILL—contd. हे 4 | : 
Indian Succession (Amendment)— 

Assent of the GovernorsGeneral. Vol. क (79287) 36.0 0 
= Tn Succession (Amendment )— ; 

Passed by the Council of State. Vol. TV (99) 8924. 
Considered and passed. Vol. V (॥92) 4352-53. 
Assent of the Governor-General. Vol. T (928) 6 

Indian Succession (Amendment)-— * 
Passed by the Council of State. Vol. V (7929) 70. 

i Considered and passed. Vol, V (929) 650. 
; Assent of the Governor-General. Vol. I (980) 85. 

Introduced. Vol. I (3927) 367. 
Oireulated. Vol. I (792) 826-30 
Referred to Select Committee. Vol. I (4928) 25-6. 
Presentation of the Report of the Select Committee. Vol. II (7928) 

245. 
Considered and passed. Vol हर 

t 

Passed by the Council of State. cs 
Assent of the Governor-General. Vol. I aS 33. 

Indian Suecession (Second Amendment)— ae 
Introduced. Vol. TTT (7928) 64-65. — aS — 
Considered and passed. Vol. IV (925) 947. 
Amended and passed by the Council of State. Vol, TV (928) 249. 
Amendment made by the Council of State agreed to. Vol. IV (3928) 
इ99. 

Assent of- the Governor-General. Vol. I (999). 38. 
Indian Tariff (Amendment)— ५ हे 

Introduced. Vol. IV (927) 309-92. 
Referred to Select Committee. Vol. 
20040 oe any! Gb ibe 
Considered Vol. V (9270 49-90, 4292-23, 4299-03, 4334-35 
Motion to recommit to Select Committee, negatived. Vol. V (92) 
420-22, 4793-29, 433-34, 435-38. 

Motion to consider, adopted. Vol. V_ (3927) - 488. = 
Consideration of the Schedule... Vol. ए (927)- 438-50. 
Passed, as amended. ४०. ए (i927) 450. 
Passed by the Council of State. Vol. V.(i927) 4574. 
Assent of the Governor-General... Vol, I (4928) 67. 

Indian Tariff (Amendment).—— {Duty on barks for tanning, ete.)— 
Introduced. Vol.-I (2930), 620. 
Referred to Select Committee... Vol. I (4930), 74 
Presentation ofthe Report of the Select. Commitiee... Vol...I_ .(7980) 

Pein 228 [. FV (927) 

६ 
ee
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Considered and passed. Vol. II..(i930) 360. 
Passed by the Council of State. Vol. I (i930) 2028, ह 
Assent of the Governor-General. Vol, {V (2980) 2. | 

Indian Tariff (Amendment) —— (Duty on machinery, belting, ete.)— 
Introduced. Vol. I (7928) 298-99. 
Referred to Select Committee. . Vol. I (2928), 624-25 
Presentation of the Report of the Select Committee.. Vol.I (928) 

गा4. = 
Considered and passed, as amended. Vol. TT (928) 766-72, 893-39. | | 
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BILL—contd. 
nee arifi_ (Amendment) —— (Duty on machinery, belting, cetc.)— 

(4 
Passed by the Council of State, Vol. I (4928) 963. 
Assent of the Governor-General. Vol. III (i928) 58. 

Indian Tariff (Amendment). (Duty on rubber insulated electric aa 
cables, etc,)— “in 

ee introduced. Voi, TL हक ९> rm 
Considered and passed, Vol. II (4929)  590-98. .... Pa: 
Passed by the Council of State. Vol. il (l929) .2I64. 7 
Assent of the Governor-General... Vol. IV (4929) 05.... = 2 

Judian Tariff (Cotton Yarn Amendment Cv Ma a 
Introduced. Vol. IV (9४7) 3092. saad - 
Referred to Select Committee. Vol. IV.(i927), 355-95. ‘ 
Pr tation of the Report of the Select Committee. Vol. IV (927) 

3737. 
Motion to consider. Vol.-V (7920) 4004-09, 407-26, 4035-37, 4087-4, ue 

406-65, 4065-76, 4078-83.,4086-43. 

Motion to circulate. Vol: V(i927)  4009-36, 4026-35, 4087-47, 406-65, के. 
4076-78, 4083-86. | २ 

Motion to consider, adopted.. Vol. ४ (392)  4i36 
Passed. Vol, ए (i927), &6-8. rershitl 
Passed by the Council of State. pas (7927) 4574. pon 
Assent of the | हनन बडा al Your (928) 6l,.. 

~ ~~ Introduced. Vol. IV (3930) 4, (« fossils =a 
Considered and passed. Vol. IV (i930) 348-49, .... = 
Passed by the Council of State. Vol, IV (4980) 679. ६ दा 

Indian Territorial Force (Amendment)— ; 7 
Passed by the Council of State. Vol: I (929) ७शा।.. 
Referred to Select Committee. Vol. 7: (928). 365-73: 
Presentation of-the Report of the Select. Committee. Vol. II (328) 

उश44. . 

Considered and-passed. Vol. IL (928) . 863-9. _ 
Amendments made by the Legislative Assembly agreed to by the 

Council of State. Vol. I] (4928) .964. 
Assent of the Governor-General. Vol.. III (4928). 5s. 

Indian Territorial Force (Amendment)— 
Passed bythe -Gouncil of State. Vol..V(4929), 0. 
Considered and passed. Vol. V (929). 2647-48... .05.5 4:98 
Assent of the Governor-General (4980) 85. 

Indian Trade Unions (Amendment) ._. od 
Introduced... Vol. ITE (4928) 63. के 
Considered and passed. Vol. TV (928) 94-46. or oe 
Passed by the Council of State...Vol.-IV (4928) 3249. 

Assent..of the Governor-General. Vol. I (929),33. 

Inland Bonded Wareh (Amendment)— # = 

Introduced. Vol. V (927) 466. 
Considered and passed. Vol. T (4928) 625-26. © 77 
Passed by the Council of State. Vol. IT (i928) 407. 
Assent of the Governor-General. Vol, ITI (7928)  58. 

Inland Steam-Vessels (Amendment) —— (Mr..K. ‘©. Neogy)— 
Introduced. Vol. I (i927) 367. 

- Circulated: Vol. I(4928); 3282-43: 
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BILL—contd. 
Inland Stean-Vessels (Amendment) —— (Mr, K. 0. Neogy)—contd, 

Referred to Select Committee. Vol. I (929) 738-52 
Presentation of the Report of the Select Committee. Vol. I (930) 

86. 

Considered and passed. Vol. I (930) 263-66. 
Passed by the Council of State. Vol. IT (930) 2028. 
Assent of the Governor-General. Vol. IV (580) 2. 

Insolvency (Amendment)— 
Introduced. Vol. I (792) 534. 
Considered and passed. Vol. ITI (i927) 296i-62. 
Passed by the Council of State. Vol. TV (927) 3737. 
Assent of the Governor-General. Vol. I (7998) 6. 

Tnsolvence Law (Amendment)— 
Introduced. Vol. I (i930) 740. 
Considered and passed. Vol. II (930) i24. 
Passed by the Council of State. Vol, II (4930) ॥75. 
Assent of the Governor-General. Vol. IV (7990) 2. 

Interest —— (Maulvi Muhammad Yakub)— __ 
Introduced. Vol. I (7997) 368. 
Circulated. Vol. I (7928) 243-50. 

Interest Restrictions —— (Mr. N. C. Kelkar)— 
Introduced. Vol. I (i928) 263. 
Withdrawn. Vol. IT (i928) 984-89. 

Judicial Proceedings Regulation —— (Diwan Chaman Lall)— 
Introduced. Vol. V (929) 638. *| 

Land Acquisition (Amendment)— 
Introduced. Vol. I (927) 363-66. 
Circulated. Vol. I (997) 844-54. 
Withdrawn. Vol. IT (7928) 965-66. 

Madras Salt (A'mendment)— 
Passed by the Council of State. Vol. I (i997) 746. 
Considered and passed. Vol. III (3997) 2874-82. 
Assent of the Governor-General. Vol. IV (99) 3037. 

Madras Salt (Amendment)— 
Introduced. Vol. TIT (i928) 66 
Considered and passed. Vol. TV (928) 957. - 
Passed by the Council of State. Vol. IV (2998) 2949. 
Assent of the Governor-General. Vol, IT (929) 33. 

Match Industry (Protection)— 
Introduced. Vol. ITT (7928) 65-66. 
Motion to consider, adopted. Vol. IV (i938) 958-76. 
Addition of a new clause after clause 2, negatived. Vol. TV (i928) 

976-82. 
Passed. Vol. IV (7928) 982. 
Passed by the Council of State. Vol. TV (7998) 949. 
Assent of the Governor-General. Vol. I (929) ॥85. 

Mussalman Wakf Validating (Amendment) —— (Mr, 3. H. Ghuznavi)— 
Introduced. Vel. V '(929) 633-34. 
Referred to Select Committee. Vol. I (7990) 
Presentation of the Report of the Select Committee.. Vol. IV (4930) 

Motion to consider. Vol, IV (3930) 464-65.



Referred to Select Committee. Vol. IV (4930) 3-4. 
Presentation of the Report of the Select Committee. Vol. IV (2930) 

300. 

Considered and passed. Vol. IV (980) 244-47. 
Passed by the Council of State. Vol. IV (930) 679. 

Ply-wood Industry (Protection)— 
Introduced. Vol. I (7928) 024. 

Presidency-towns Insolvency (Amendment)— 
Passed by the Council of State. Vol. IV (i927) 3924. 
Considered and passed. Vol. V (i927) 4353-54. 
Assent of the Governor-General. Vol. I (i998) 6. 

Presidency-towns Insolvency (Amendment)— 
Passed by the Council of State. Vol. I (7929) 987. 
Considered and passed. Vol, II (i929) 988, 
Assent of the Governor-General. Vol. IV (7989) 05. 

Prevention of the Export of Dried Meat —— (Kumar Ganganand Sinha 
)- 

Introduced. Vol. V (7929) 63I-32. 
Prisons (Amendment)— 

Passed by the Council of State. Vol. IT (980) 2099. 
Considered and passed. Vol. IT (930) ॥867. 
A’ssent of the Governor-General. Vol. IV (580) 2. 

Provident Funds (Amendment)— 
Passed by the Council of State. Vol. I (997) 746. “ 
Considered and passed. Vol. ITT (927) 9889-83. 
Assent of the (Governor-General. Vol. IV (927) 3087. 

_ Provident Funds (Amendment)— 
Passed by the Council of State. Vol. V (4929) 2478. 
Considered and passed. Vol. I (980) 476. 
Assent of the Governor-General. Vol. TV (580) 9. 

Provincial Insolvency (Amendment)— 
Assent of the Governor-General. Vol. I (927) 5. 

Public Safety— ४ 
Introduced. Vol. I (i929) 889. 
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BILL—contd. धर * 
Mussalman Wakf Validating (Amendment) —— (Mr. A. H. Ghuznayi) 

~ contd, 

Consideration of clause l. Vol. IV (980) 465-69. 
Passed. Vol. IV (930) 470. 

Ni ti bl Instrum (Am: dmi t)— 

Introduced. Vol. I (792) 56, 
Referred to Select Committee. Vol. I (7927) 309-2. 
Withdrawal of instructions to Select Committee to report by the l5th 
February, 927. Vol. II (i927) 9208-09: 

Negotiable Instruments (Amendment)— 
Introduced. Vol. IV (i929) ॥774. 
Reference to Select Committee, negatived. Vol. IV (4929) 455-8. 

Negotiable Instruments (Interest)—- 
Assent of the Governor-General, Vol. I (4927) 5. 

Negotiable Instr ts (Second Amendment) —— (Insertion of new 
section 85A)— 

Introduced. Vol. IV (7929) 775. 
Circulated. Vol. IV (7929) 496. 

- 
o¥ 
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_ BILL—contd, E “i 
Public Safety—contsl. 

Motions to refer to Select Committee and to circulate. Vol. I (929) 
389-433, 440-90, 520-58, 560-609. 

Circulation motion, negatived. Vol. I (9299) छ6. — 
Referred to Select Committee. Vol. I (929) -6ll.:. © 
Presentation of the Report of the Select Committees Vol. I (i929) 

987 

Motion to consider. Vol. III (i929) 2602+04. 
Advice tendered by Mr. President to the Government to postpone 

the —— pending the Meerut» trial or to: withdraw the Meerut case 
and proceed further with the ——. Vol. III (i929) 2652-54. 

Statément by the Honourable the Home Member that Government 
were unable to accept either of the alternative suggestions made 
by Mr.- President. Vol! ITE-(i929) 2795-96. 

- Views of Honourable Members on the points of order. Vol. III 
(4929) 2855-9. 

Request to Mr. President to give his ruling to enable Government 
to settle their business for the next week. Vol. IIT (929) 293-7 

Ruled out, of order. -Vol. वा .(i929) 2007-9. 
See “RULING(S)” timmy 

Public Safety (Removal from India)— 
Introduced. Vol. III (928) 62. 
Point of “order taised by Pandic Motilal! Nehru that the Central 

Legislature has no power to pass the law embodied in the ——. 
Vol. TIT (2928) 436-44. 

Decision of Mr. President to allow Government to go on with the 
—— subject to the condition that if, at a later stage, he found 
that the Legislature had no power to pass the law, he would not 
allow the motion that the Bill be passed to be made. Vol. TIL 
(i928) 443-44. em 

Motions to’ consider, circilate and refer to Select Committee. Vol. 
गा (928) 44476, 626-78, "762-88, 789-865. 

Motion to circulate, negatived. Vol. TIT -(7928) 866. 
Referred. t6 Select Committee. Vol. III (928) छत. z 
Presentation of the Report of the Select Committee. Wolk IV (4928) 

१8-24. 

Motion to consider the Report of the Select. Committee,-negatived. 
Vol. TV. (7928) -348-84. 

Repealing— i 
Introduced. Vol. IV धर) 309 
Considered and passed. Vol. TV (2927)° 3368-69. 
Passed by the Council of State. Vol, TV (927) “3924. 
Assent of the Governor-General. Vol, I (i938). 6. . 

Repealing and Amending— 
Passed by the Council of State. Vol. II (927) 2052 
Considered and passed. Vol. II] (4927) 2965. 
Assent of the Governor-General. Vol. TV (i927) 3087. 

Repealing and Amending— 
Introduced. Vol. TIT (3928) 268. 
Considered and passed. » Vol. TV (7928) 947) °° 
Passed by the Council of State. Vol. IV (929) 249 
Assent of the Governor-General. Vol- T (i929) 88. 7 
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BILL—contd, है 7g 
Repealing and Amending— 

Passed by the Council of State. Vol, II (3930) 023. 
Considered and passed. Vol. II (930) 367-68. 
Assent of the Governor-General. Vol. IV (930) 2 

Reservation of the Coastal Traffic of India —— (Mr. 8. N. Haji)— 
Introduced. Vol. I (4928) 262. 
Circulated. - Vol. II (4928) 894-90l 
Referred to Select Committee. Vol. III (i928) 6985-79, Vol. IV 

(7928) 324-59. 

Presentation of the Report of the Select Committee. Vol. III (i929) 
2652. 

Recirculated. Vol. I (2930) 263. 
Sea Caston Cane t)}— pas 

a8 ‘ouncil of State. Vol. II (i927) 2052. 
Considered and passed. Vol. IIT (927) 2963-64 
Assent of the Governor-General. Vol, IV (i927) . 3037. 

Silver (Excise Duty)— 
Introduced. Vol. IT (4930) _805-06. 
€onsidered and passed. Vol. TIT (4930) शा5-श 
Assent of the Goyernor-General. Vol. IV _(3930)_ 2. 

Sind Courts the ippleme 
0] by 

Parris egi Hon (जाला — (४ 
Introduced. Vol. I (7927) 368. . ota 

Considered and passed. Vol. I (7927) 830-44. 
Amended and passed by the Council of State. Vol. II (4927), 225 
Amendments made by the Council of State, agreed te. Vol. V (0 

4403-05. 

Assent of the Governor-General. Vol I (998) . हा. 
Sonthal Parganas Criminal Justice (Amendment) —— (Kumar Gunga 
nand Sinha)— 

Introduced. Vol. V (i929) 633. 
South African Liquor— 

Motion for Adjournment ‘to discuss the situation created by the 
introduction of the —— in the Union’ Parliament” Vol. T 925) 57- 
59, 78-85. 

: Statement १९ ——. Vol. I (i928) 297-98. 

Special Laws Repeal —— (Mr. ‘Amar Nath Dutt)— onan 
Introduced. Vol. V. (4929) 630, pEeate 

Special Marriage (Amendment)— 
Passed by the Council of State. Vol. IL (930) ..2023.- 
Motion to consider, withdrawn. Vol. IT (2930)--3863-67-. 

Special Marriagé (Amendment) — (Mr. M. R. Jayakar)— 
Introduced. Vol. V (7929) 634. 
Consideration 6f métion to refer “io Select Committee, “adjourned. 

Vol. T (i930) 645-75. 

Special Marriage (Amendment) —— (Sir Hari Singh Gour)— 
Introduced. Vol. I (7928) 26 
Circulated. Vol. Il (928) 90-77: 

tion of a petiti ting to the ——. Vol. JIJ-(2928) 587. 
Presentation of the Report of the Committee on Petitions relating 

to the ——. Vol. TV (i928)  3293. 

4 I ४ 
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B श 
Steel Industry (Protection)— 

Introduced. Vol. I (7927) 58 ; 
Referred to Select Committee. Vol. I (927) . 704-44. 
Presentation of the Report of the Select Committee. Vol. I (792) 

542. 
| Consideration and rec ttal to Select Committee. Vol. I (92) 
i 746-85, 890-928. 
ह Motion to consider, adopted. Vol. I (997). 923. 
ः Consideration of clause 2. Vol. I (9927) 928-89, 985-007, 059-96. 
| Consideration of clause 3. Vol. I (927) 096-200. 

Passed. Vol. I (4927) 0-4 
| Passed by the Council of State. Vol. II (927) 578. 

Assent of the Governor-General. Vol. IV (i927) 3036, 
Steel Industry (Protection)— 

Statement re the ——. Vol. I (928) 873. 
Introduced. Vol. I (7998) 0I5. 
Referred to Select Committee. Vol. I (4928) 705-आ 
Presentation of the Report of the Select Committee. Vol. II (998) 

व95. 

Considered and passed. Vol. IT (3928) 839-63. 
Passed by the Council of State. Vol. IT (928) 963. 
Assent of the Governor-General. Vol. IIT (i928) 58. 

Steel Industry (Protection)— 
Introduced. Vol. I (7930) €श॒. 
Referred to Select Committee. Vol. IT (930) 74-44. 
Presentation of the Report of the Select Committee. Vol. I (930) 

967. 

onsidered and passed. Vol. II (930) 36-62. 
Passed ‘by the Council of State. Vol. II ( 2023. 
Assent of the Governor-General. Vol. TV (950) 2. 

] Trade Disputes— 
7 Introduced. Vol. IIT (i928) 63-64 | 
“a “ Circulated. Vol. TV (3928) 205-26 
ite Referred. to Select Committee. Vol. I (i929) 67-702. 

Presentation of the Report of the Select Committee. Vol. II (3929) 
986. 

Motions to consider and to recirculate.° Vol. TIT (929) 267-2708, 
2740-88. 

: Motion to recireulate, negatived. Vol. III (999) 2788. 
Motion to pted. Vol. III (929) 2789. 

4 Consideration of clauses: Vol. ITT (999) 2790-93, 2797-2859, 289 - 
290, 2२97-52. 

Motion. to pass: Vol; ITE (i929) 2952-62, 2965-85. 
Passed. Vol. TIT (i929) 2985. 
Passed by the Council of State. Vol. IIT (3929) 2997, 
Assent of the Governor-General. Vol. IV (999) 05. 
See “RULING(S)’”. 

Transfer of Property (Amendment)-- 
Introduced. Vol. V (3927) 4344 

‘tion’ of a petition relatin; the ——. Vol. III (i928) 58. 
Presentation of the Report of the Committee on Petitions on peti- 

tions relating to the ——. Vol. IV (i928) 390. 
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eo 
a Transfer of Property (Amendment)—contd. 

Introduced. Vol. II (929) 599-60I. 
Referred to Select Committee. Vol, II (929) 60I-04. 
Presentation of the Report of the Select Committee. Vol. IV (929) 

22. 

Motion to consider. Vol. TV (i929) 525-30. 
Consideration of clauses. Vol. IV (999) 530-64, 62-45; Vol. V (929) 
04-42. 

Passed. Vol. V (i929) 042. 
Assent of the Governor-General. Vol. I (930) 85. 

j Transfer of Property (Amendment)— 
Introduced. Vol. I (7980) 88. 
Considered and passed. Vol. I (930) 359. 
Passed by the Council of State. Vol. II (930) 306, 
Assent of the Governor-General. Vol. IV (930) 2. 

Transfer of Property (A: dh t) ary— 
Introduced. Vol. V (927) 4844-45 
Presentation of a petition relating to ——. Vol. IIT (i928) 58. 
Presentation of the Report of the Committee on Petitions relating 

to the ——. Vol. IV (i928) 390. 
Introduced. Vol. IT (7929) 604. 
Referred to Select Committee, Vol. II (929) 604. 
Presentation of the Report of the Select Committee. Vol. IV (999) 
472. 

Motion to consider Vol. IV (i929) 645. 
Consideration of clauses. Vol. TV (929) 645-47; Vol. V (929) 043 

a Motion to pass. Vol. V (929) 043. 
; Assent of the Governor-General. Vol. I (4930) 88. 

Transfer of Property (A dment) Suppl tary— 
Passed by the Council of State. Vol. IT (4930) 775. 
Considered and passed. Vol. Ili (4930) 2782. 
Assent of the Governor-General. Vol. IV (4930) 2. 

‘ Usurious Loans (Amendment)— 
4 Assent of the Governor-General. Vol. I (7927) 75. 

Volunteer Police— 
Introduced and circulated. Vol III (927) 2965-66. 

| V (i927) बाहा79: 
; Withdrawn. Vol. V (i927) 479. 

Workmen’s Compensation (Amendment)— 
Assent of the Governor-General. Vol. I (7927) 5. 

Workmen’s (2, ti 
Tntroduced. Vol. TIT (9299 64. 
Circulated. Vol. TV (99) श्श 
Referred to Select Committee. Vol. T (929) 483-89. 
Présentation of the Report of the Select Committee. Vol. IT (3929) 

7254. 

Considered and passed. Vol. IT (929) 986-87. 
Passed by the Council of State. Vol. IIT (i929) ‘2479. 
Assent of the Governor-General. Vol. TV तछ9) _-05 

BOARD OF REVENUE— 
See “CENTRAL —”. 

Motion to refer to Select Committee. Vol. IV (i927) 337-72; Vel. 

am 



BOILERS (AMENDMENT) BILL— फैले 2) 

See “Indian ——” under “BELL”. ~ ~ < 20 3 sz 

BOMBAY, BARODA AND CENTRAL INDIA RAILWAY— 
_ Statement (laid on’ the table) re rates'of wages of certain classes 

employees of the ——. Vol. III (930) 245-6. 

BOMBAY CIVIL COURTS (AMENDMENT) BILL— 
See “BILL”. हु 

BOMB OUTRAGE— : 
— in the Legislative Assembly Chamber. Vol. III: (i929) 2985. 
Motion +e —— in the Legislative A bly. Chamber. Vol. III (929) 

9087.9 ae रू 

BOOK, PATTERN AND SAMPLE PACKETS— 
Revision of postal rates on ——. .(Discussed under the Indian Finance 

Bill, 929.) Vol, JIT (929) 2505-0 
st righ a seibs 

BOTANICAL SURVEY— es 4 
Budget Demand for Grant. Vol. III (2927) 299; Vol: IL (4928) 554 

Vol. IT (989). 978; Vol. IL (4930) . 7705. F 

BOYS— 
Resolution ve compulsory physical training for Indian ——. Vol. I (i929) 

292-30," 85-32. 6् 

BOY SCOUTS’ ASSOGTATION— 
Motion to reduce Demard for Grant for the “Railway Board” r¢ railway 

concessions to scouts belonging to the Seva Samiti ——. Vol. I (i925) 
S37-00. जे 

3" (भार fe fg set tal eee ser’ 

BUDDHIST MONKS— . 
Motion for Adjournment ré treatment of —— in jails in Burma. Vo}. V 

(7929) 239, 362, 396-479. 

BUDGET: GENERAL— 
Presentation. Vol. II (927) 453-72; Vel. I (928) 973-86; Vel. II (929) 

377-407; Vol. IT (930) 363-20. 
General Discussion;: Vol, I£,(927). .579-2642, 966I-727; Vol... I (i928) 
ग4-58; Vol. TI (7928) 59-94, 396-I29; Vol. I.(4929) 030-86; Vol. IT 
(4929) 444-98, 53-70: Vol. IL (4930) 203-82, 306-58. 

See “DEMANDS FOR EXCESS GRANTS=+GENERAL BUDGET,” 
“DEMANDS FOR GRANTS—GENERAL BUDGET,” ‘DEMANDS 
FOR: GRANTS—MOTIONS FOR REDUCTION—GENERAL BUD- 
GET” and “DEMANDS FOR SUPPLEMENTARY GRANTS—GENF- 
RAL BUDGET.” 

See “RULING(S)” 

BUDGET: RAILWAYS— 
Presentation. Vol. I (i927) 980-88; Vol. I (928) - 580-48; Vol. I (2929). 

970-80; Vol. I (980) 727-37. 

fa



BUDGET: RAILWAYS—contd. ? है z 

General Discussion. Vol. TI (i927) 7299-90: Vol. I (9299) 69959; Vol. I 
(4929) 030-86; Vol. I (i930) 757-8I2. = 

See “DEMANDS FOR EXCESS GRANTS—RATLWAY BUDGET,” 
“DEMANDS FOR GRANTS—RAILWAY BUDGET,” “DEMANDS 
FOR GRANTS—MOTIONS FOR REDUCTION—RAILWAY RUD- 
GET” and “DEMANDS FOR SUPPLEMENTARY GRANTS—RAIL-~ 
WAY BUDGET.” 

BUILDINGS— 

Resolution re repair of old —— in the neighbourhood of Delhi. Vol. 
(928) 673-85. 

BURMA— 
Statement (laid on the table) re value of money orders issued from 

Post Offices in —— to India during the period from August, 927, to 
January, 929. Vol. IIT (7929) 2488. 

BURMANS— 
Motion to-reduce Demand for Grant for “Army Department” re exclu- 

sion of —— from the Army. Vol. II (929) 873-76. 
Motion to reduce Demand for Grant for the “Central Board of Revenue” 

re non. sppcintnes flaan to 7 rior grades of the Departments 
lager the control ofthe! Central Board of Revere. Vol. If (92) 

BURMA SALT (AMENDMENT) BILL— हर 
See “BILL.” bs EF 

BURMA. UPPER— 
Motion to reduce Demand for Grant for “Taxes on Income” re levy of 

income-tax in ——. Vol, II (4928) 864-66. 

BYRT, Mr: A. H:— ४ 
Apology from ——, Correspondent of the Times of India. Vol. I (929) 

487-38. 

Orders by Mr. President cancelling the press pass granted to —, 
Correspondent of the Times of India. Vol. IV (79285) 4422. 

Cc 

‘CABLE AND INLAND PRESS RATES— 
Motion to reduce Demand for Grant for ‘Indian Postal and Telegraph 
Department” कह ——, Vol. IT (927) 2098-99. 

CABLE AND WIRELESS BEAM MERGER— 4 
Résolution ré the ——, Vol TIT (928) 924-50! 

CANTONMENTS (AMENDMENT) BILL— 
See “BILL.”
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agg oer (HOUSE ACCOMMODATION AMENDMENT) BILL— 

CAPITAL OUTLAY ON CURRENCY NOTE PRINTING PRESS— 
Budget for Grant. Vol. IIT (4927) Vol. IT (4928) 560 

Vol. IT (7929) 983; Vol. II (930) ॥72. - 
Demand for Excess Grant. Vol. I (929) 903. 
Demand for Suppl tary Grant. Vol. I (792) 640; Vol. IV (i928) 

Vol. I (3930) 756. है 

CAPITAL OUTLAY ON INDO-EUROPEAN TELEGRAPHS— 
Demand for Excess Grant. Vol. II (3928). 205I. 

OAPITAL OUTLAY ON LIGHTHOUSES AND LIGHTSHIPS— 
Budget Demand for Grant. Vol. IT (3929) 984; Vol. IT (l930) 7I2. 

CAPITAL OUTLAY ON SECURITY PRINTING— 
Budget Demand for Grant. Vol. IIT (92) 2325; Vol. II (928) 559; 

Vol. IT (i929) 983; Vol. II (7930) 0 
Demand for sf rary Grant. Vol. I (92) 639; Vol. IE (2928) 

2060. 

CAPITAL OUTLAY ON VIZAGAPATAM HARBOUR— 
Budget Demand for Grant. Vol. III (92) 2326; Vol. II (928) 560: 

Vol. IT (7929) 984; Vol. II (i930) 7778. 

CAPITAL—STRATEGIC LINES (RAILWAYS)— 
Demand for Excess Grant. Vol. TIT (i930) 2738. 

CARNATIC FAMILY—__ = 
f the bers of the ——. Vol. I (930) 99-20I. 

CASTE DISABILITIES REMOVAL REPEALING BILL— 
See “BILL.” 

CASTING VOTE— 
— of Mr. President given to the mction to retain export duty on hides 

in the Finance Bill and not to repeal it. Vol. III (i927) 2659. 
— of Mr. President given to the ‘‘Noes” in the Division on the motion 

that the consideration of the Hindu Family Transactions Bill be post- 
poned for a week. Vol. I (928) - 348. 

—— of Mr. President given against the motion to take into consideration 
the Report of the Select Committee on the Public Safety (Removal 
from India) Bill. Vol. IV (928) 384, 

—— of Mr. President given to the “Noes” in connection with the Reso- 
Intion regarding the recommendations of the Indian Cinematograph 
Committee. Vol. I (0999) श्श 

—— of Mr. President given to the ‘Noes’ on the question that clause 
6 stand part of the Ca ts (House-A' 
Bill. Vol. I (980) 848. ; x 

“l
an
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CENSORSHIP— 
Resolution re —— of 00878: films. Vol, ए (927). 4859-77, 4629. 
See ‘TELEGRAPH CENSORS. 

CENSUS— 
Budget Demand for Grant. Vol. TI (i929) 979; Vol, II (930) ॥70. 
Demand for Excess Grant. Vol. I (927) 623-24; Vol. II (928) . 2050; 

3 3: Vol. I (929) 903. 5 

CENSUS BILL— 
See “Indian ——-under “BILL.” 

CENTRAL ADVISORY COUNCIL FOR RAILWAYS— 
Election of the Panel for the ——. Vol: I (927) 546; Vol. II (928) 20I9; 

Vol. II (929) 589; Vol. ITI (930) 3069. 
Motion to reduce Demand for Grant for the ‘Railway Board” re re- 
organisation of the —— and of Local Advisory Committees. Vol. IT 
(3980) 95-55. 

Statement re subjects discussed by the ——. Vol. IV (i927) 3056-69. 

CENTRAL AND PROVINCIAL GOVERNMENTS, MISCELLANEOUS 
ADJUSTMENTS BETWEEN THE— 
Demand for Supplementary Grant. Vol. IT (928) 2060. 

CENTRAL BOARD OF REVENUE— 
judget Demand for Grant. Vol: III (929) शश॥; Vol, IT (928) 422-98; 
Vol. II (929) 976; Vol. IT (930) 704 

D d for Suppl tary Grant. Vol. I (930) 750. 

4 

CENTRAL COUNCIL OF AGRICULTURAL RESEARCH— 
J Election of Members to the Governing Body of the ——. Vol. IIT (929) 

4 2854. eT
 A
 

ae
 

Motion to reduce Demand for Grant for “Customs” re using, the income 
derived from the protective duties for the general expenditure of the 

; ——. Vol. If (4928) 266-74. 
“ Resolution re education of girls and women in the ‘territories adm- 

nistered by the ——. Vol. ITI (3928) 594-602; Vol. IV (i928) 0i2-50. 

‘ CENTRAL GOVERNMENT— 

i] 

CENTRAL INDIA— 
Budget Demand for Grant. Vol. TIT (997) 2224; Vol. TI (928) 559; 

Vol. IT (i929) i982; Vol. II (3980) ॥70. 

_ CEYLON— es ae 
Jution re enfranchi: 4 of Indians in ——.” Vol. f (2980) 590-68. 3 

i] 

“CHAIR— 
Apology to the —— and the House by Sir James Simpson. Vol. IV 
(7928)389. : = न 

Statement by Mr. President re the dignity and ind d of the - 

॥| Legislative Assembly and the authority of the ——. Vol. IV_ (i929) : 

4 See “RULING(S)”. 
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CHAIRMAN— 
Message from His Excellency the Viceroy sponte Mr. M. Ruthna- 
swamy to be —— of the first meeting of Legislative Assembly, 
Vol. I (4927) 2. 

poles the —-. Vol. I (927) 7t; Vol. I (2928) 529; Vol. IIE 
(7928) 294; Vol. I (2929) 383; Vol. I (930) 737; Vol. IV (4930) #. 

CHEMICALS— 
Motions to reduce Demand for Grant for “Customs” re rebate of customs 
duty on scientific instruments and —— imported for the bona fide 
use of educational and scientific institutions. Vol LH (4928) 7282-83. 

CHILD MARRIAGE RESTRAINT BILL— 
See “BILL, 

CHILDREN’S PROTECTION BILL— 
See “BILL.” 

CHINA— meer TSH eos 
Motion for Adjournment re despatch of a contingent of Indian’ troops 

to ——. Vol. I (7927) 6I-55. (Disallowed by His Excellency the Vice- 
roy. Vol. I (i927) 76.) 

Statement re expenditure on the despatch of troops to ——. Vol. III 
(4927) 2792. 

CHITTAGONG PORT (AMENDMENT) BILL— 
See BILL.’ 

CHOTA NAGPUR DIVISION— 
Motion to reduce Demand for Grant for “Indian Postal and Telegraph 
Department” re dearth of post offices in the ——. Vol. II (92) 
203-I5. 

CINEMATOGRAPH COMMITTEE— 
See “INDIAN —.” 

CINEMATOGRAPH FILMS— 
Resolution re censorship of ——. Vol, V (I927) 4359-77, 4629. 

CIVIL AVIATION— 
Statement (laid on the table) re— 

_ Number of empl s of each ity in the Office of the Director’ 
of —— in India. Vol. I (i929) 34 

Rules regarding the grant of scholarships to Indians for training 
» in—.. Vol. MH (4929) 2037-43. 

CIVIL VETERINARY SERVICES— is 
udget, Demand for Grant. Vol. TIT (927) 9520; Vol. IT (928)  7555; 
Vol. II (2929) 979; Vol. IT (4930) 707 : 

Demand for Excess Grant. Vol. I (927) 622-23; Vol. IT (4928) 2050. 
D d for Suppl tary Grant. Vol. I (929) 908; Vol, I (980) 753. 
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CIVIL WORKS— _ : 
Budget Demand for Grant. Vol. III (92) 2322; Vol. II (928) 557; 

Vol. II (929) 98; Vol. II (4930) 709. 
D id for Suppl tary Grant. Vol. I (927) 637-38; Vol. IV (7927) 

3977-78; Vol. V (92) 8998-95; Vol. IV (928) 236-37; Vol. III (930) 
2673, है 

CLEARING ACCOUNTS OFFICE— 
Statement (laid on the table) by Mr. Jamnadas M. Mehta regarding 
apportionment of freight in the ——. Vol. II (929) 375-76. 

CLERKS— inant 
Motion to reduce Demand for Grant for “Customs” re invidious distine- 

tions between provinces in the scales of pay of ——. Vol. II (4927) 
3988-93, 

COAL 'TRADE— 
Motion to reduce Demand for Grant for “Working Expenses: Admi- 

nistration (Railways)”' कहे. attitude towards the ——. Vol. I (928) 
96L-66, 

CODE OF CIVIL PROCEDURE (AMENDMENT) BILL— 
See “BILL,” 

CODE OF CIVIL PROCEDURE (AMENDMENT) BILL (Amendment of 
_ section 80)— 
See “BILL,” 

CODE OF CIVIL PROCEDURE (AMENDMENT) BILL (Amendment of 
section 96)— 

See “BILL.” 

CODE OF CIVIL PROCEDURE (AMENDMENT) BILL (Amendment of 
section i5)— 

See “BILL.” 

CODE OF CIVIL PROCEDURE (AMENDMENT) BILL (Execution of 
Decrees and Orders)— 

See “BILL.” 

CODE OF CIVIL PROCEDURE (SECOND APPEALS) BIL 5० 
See “BILL” 

CODE OF CIVIL PROCEDURE (AMENDMENT) BIL. (Amendment of 
sections 205 and 540A)— 

See “BILL.” 

CODE OF CIVIL PROCEDURE (AMENDMENT) BILL (Amendment of 
section .552)— E 

See “BILL.” 

CODE OF CRIMINAL PROCEDURE (AMENDMENT) BILL (Treatment 
of offenders under the Child Marriage Restraint Act as-first offenders)— 

See “BILL.” 
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CODE OF CRIMINAL PROCEDURE (THIRD AMENDMENT) BILL— 
See “BILL ae ager) x 

COLONIAL OFFI : 
“< Statement (lai a the table) re saving to. Indian revenues by the 
<-> transfer of the administration of Aden to the ——. Vol, I (i920)+ 85-86. 

COMMANDER-IN-CHIEF, HIS EXCELLENCY. THE— k : 
Remarks by Mr. President on ‘the absence of —— from the Assembly 

<~ when the Motion for Adjournment re the Skeen Committee’s Report 
was being discussed. Vol. II (928) 293. 

COMMERCE DEPARTMENT— 
dget. Demand for Grant. Vol. III (92) 207; Vol. IT (3928) 552 

Vol. II (i929) 976; Vol. II (4930) 703. 
Elections to the Panel for the Standing Committee for the ——. Vol. 

IV (3927) 3327; Vol. IV (i929) 525. 

४) \L INTELLIGENCE AND STATISTICS— 
Budget Demand for Grant. Vol. III (92) 282; Vol. II (2928) 556 

Vol. II (4929) 979; Vol. II (3930) 770. 

COMMERCIAL LINES—NEW CONSTRUCTION (RAILWAYS)— 
Demand for Supplementary Grant. Vol. IL (i928) 2062; Vol. IT (2929) 

__7992-94. 
COMMISSIONER OF INDIAN MEDICAL STANDARDS AND QUALITI- 
CATIONS— 

Question of the appointment of a —— discussed under the Demand for 
Supplementary Grant for “Medical Services,” Vol. V (2929) 479- 
524. 

COMMITTEE(S)— 
Appointment members to serve on the —— to consider the question 

of ri 6 and dation for Members of the Indian Legisla- 
ture. Vol. V (927) 46!3. 

Motion to reduce Demand for Grant for the ‘Railway Board” re making 
_the Reports of the Department and —— available to Members of the 
Legislative Assembly and to the general publie. Vol. I (3928) 965-08. 

COMMITTEE ON PUBLIC ACCOUNTS— 
Consideration of the Report of the ——.. Vol. IV (930) --226. 
Election of the ——. Vol. T (I927) 03; Vol. IL (i928) 20i8; Vol. I 

(7929) 559; Vol. II (i930) 882. 

See “PUBLIC ACCOUNTS COMMITTEE.” 

COMMITTEE ON PUBLIC PETITIONS— = 
‘Appointment of the ——. Vol. II (92) 579; Vol. I (4928) 530; Vol 

TIT (928) 294; Vol. I (929) 383. 
Presentation of the Report of the —— on petitions relating to the— 

Child Marriage Bill Vol. IV (2928) 390; Vol. V (3929) ताण, 
Children’s Protection Bill. Vol. IV (i927) 3904. 
Currency Bill. Vol. IT (92) ॥79. 
Indian Law Reports Bill. Vol. IV (928) 390, 
‘Transfer of Property (Amendment) Bill. Vol. IV (928) 390. 

id 

” 
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COMMUNICATIONS, MINISTER FOR— 5 
Motion to reduce Demand for Grant for “Indian Postal and Telegraph 
Department ” re division of portfolios and appointment of a ——. Vol, 

* IT (2927). 2083-92, C4 ; 

COMMUTED VALUE OF PENSIONS— 
Budget Demand for Grant. Vol. III (4927) 2326; Vol. II (998) 3566; 

Vol. IL (929) 3984; Vol. II (7930) 723. 
Demand for Excess Grant. Vol. I (3999) 903; Vol. TIT (89%) 9737. 
Demand for Supplementary Grant. Vol. II (928) 206; Vol. I (929) 

95; Vol. I (930) 758. ts ४ : 

COMPANIES— 
Assessment of income-tax in respect of registered ——.. (Discussed 

under the Indian Finance Bill.) Vol. TII (i929) 2509-I. 

COMPANIES (AMENDMENT) BILL— 
See “Indian ——” under “BILL.” 

COMPANIES’ AND INDIAN STATES’ SHARE OF SURPLUS PROFITS 
AND NET EARNINGS (RAILWAYS)— 

Budget Demand for Grant. . Vol. II (4927) 450; Vol. I (2928) 9; Vol. 
II (7929) 372; Vol. II (930) 083. मे 

Demand for Excess Grant. Vol. II (928) 2७5; Vol, I (929) 904. 
werd d for Suppl tary Grant. Vol. III (927) 2833; Vol. II (ig2a) 

« 206; Vol. IV (7929) 897. 

COMPANY-MANAGED RAILWAYS— 
Motion to reduce Demand for Grant for the “Railway Board” re removal i

 
e
a
 

of penal cl; in the agr ts of —— and their reintroduction. 
Vol. I (930) 955-58. 

CONFERENCE— 
Statement re settlement reached at the —— recently held in South 

= Africa. Vol. I (927) 052-58. 

CONGRESS VOLUNTEERS— , 
Motion for Adjournment re treatment received by two —— from the 

police in Simla. Vol. IV (930) 554-60. 

CONTRACT (AMENDMENT) BILL— 
See ‘Indian ——” under “BILL.” 

CONVENTIONS— E oe 
Resolution re Draft —— and R dati of the I emetic 
Labour Conf ding inspection of emi on 9, 
ete. Vol. V (99) 3995-4003. 

COTTON CESS (AMENDMENT) BILL— 
See “Indian ——”’ under “BILL.” 
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- COTTON PIECE-GOODS— 
uty. on ——, (Discussed under the Indian Finance Bill.) Vol. TII 
(i930) 2239-43. 

‘, Motion to reduce Demand for Grant for “Customs” re duty on —. 
Vol, II (4927) 977-80. ५ 

COTTON TRADE— 
~~ Motion to reduce Demand for Grant for “Working Expenses: Admi- 

nistration Railways)’ re treatment of the ——. Vol. I (928) 967- 
69: 

‘i COTTON TEXTILE INDUSTRY (PROTECTION) BILL— 
See “BILL.” 

COUNCIL OF STATE-- 
Address by His Excellency the Viceroy to Members of the —— and 

Legislative Assembly. Vol. IV (i927) 3499-3502; Vol. I (928) 87-92 
Vol. ITI (929) 2993-95; Vol. IV (7930) 38-40. 

Budget Demand for Grant. Vol. [I (49%0) 7702. 

cc COURT-FEES (AMENDMENT) BILL-— 
See “BILL.” 

i 
See “MILCH Cows.” ; 

CREW SYSTEM— 
Statement (laid on the table) re report.on the —— of ticket checking 
__and ticket collecting. Vol. I (7930) 34-6I 

ORIMINAL LAW (AMENDMENT) BILL— 
See “BILL. 

CRIMINAL LAW REPEALING AND AMENDING BILL— 
See “BILL.” 

CURRENCY— 
Budget Demand for. Grant. Vol, III (4927) 2322; Vol. II (928) 557; 

Vol. II (7929) 980; Vol. II (i980). 708. : 
D d for Suppl tary Grant. Vol. I (927) 637; Vol. IV (i927) 

3977. 

CURRENCY BILL— 
See “BILL.” 

CURRENCY NOTE PRINTING PRESS, CAPITAL GUTLAY ON: के 
Budget Demand for Grant. Vol. IIE (7927) 2326; Vol, II (928) 560 

Vol, II (i929) i983; Vol. Il (i930) 2722. 

Demand for Excess Grant. Vol. I (i929) 903. हि ! 
Demand for Supplementary Grant. Vol. I (92) 640; Vol. IV (i928) 
2४. हि 
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CURRENCY OFFICES—. 
Resolution re grievances of the subordinate staff of ——. Vol. I (93¢) 

20-(2 

CUSTOMS— 
Budget Demand for Grant. Vol. II (i927) 975-2008; Vol. II (7928) 

245-83, 32I-39; Vol. IT (2929) 2973; Vol. IT (i930) 569-87. 
D d for Suppl tary Grant. Vol. II (2928) 2052; Vol. I (2929) 

905; Vol. I (980) 748. 
Motion to reduce Demand for Grant for “——” re i 

Abolition of the export duty on raw hides. Vol. II (928) 7945-56: 
Continuous increase in expenditure. Vol. II (3928) 257-59. ; 
—— policy: Land frontiers. Vol.-II (927) 2002. 
Cutting down of a lump sum of 5 per cent. to balance the Budget. 

Vol. IT (4930) 869-73. 
Duty on cotton piece-goods and abolition of the export duties on 

tea and raw hides. Vol. IT (7927) 977-80. 
Export duty on jute. Vol. II (927) 993-99; Vol. II (928) 259-66. 
Export duty on rice.. Vol. II (927) 999-2002; Vol, II (i928) 32I- 

26. 

Importation of adulterated articles for human consumption. Vol. IT 
(4930) 580-86. 

Inadequate and insufficient representation of minorities and the 
] in all ches of the —— services: Vol. IT (!923) 
326-39. / 

Tnadequate representation of Muslims in the —— service. Vol. II 
(7930) 573-80. 

Invidious distinction between provinces in the scales of pay of - 
clerks. Vol. IT (7927) 988-93. Faq x 

Paucity of wharfingers in Karachi, Vol, II (9297), 976-77. 
Policy: Viramgam —— cordon. Vol. I (i928) 274-82 

Rebate of —— duty on scientific instruments and chemicals imported 
for the bona fide use of educational and_ scientific institutions. 
Vol. Il (4928) 282-83, 

Revision of specific ad valorem and protective duties: lax adroinis- 
tration.. Yol. II (3927) 3980-96. 

Ruling as to assessment of duty on:imported paper. Vol. IT (927) 
986-88. = 

Smuggling of saccharine. Vol. II (927) 2062-06. " 
Using the income derived from protective. duties for the general 

expenditure of the Central Government. Vol, TE (7928): i266-74. 

D 

DACCA— 
Resolution ve outbreak of lawlessness at ——. Vol. IV (980) 567-98. 

DACCA-ARICHA RAILWAY— 
Motion to reduce Demand for Grant for the “Railway Board’ re the 
——. Vol. T (2930) 002-20. 

Statement (laid on the table) re the —— project. Vol. I (7930) 722-27. 

DACOITY— . 
Motion for Adjournment re —— in Akbarpura. Vol. IV (i930) 678-79. 
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DAILY TELEGRAPH— ) 
Orders by Mr. President cancelling the press pass granted to Mr, Rica, 
Correspondent of the London —~. Vol, IV (i928) 422. 

i 
= 

DANGEROUS DRUGS BILI~ 
324. 9. लैंड र 5 । See “BILL 

; DAS, Mz. 8. R— « 
| Expressions of regret on the death of -—. Vol, I (i929) 28-33. 

DEATH(S)— 
— of Mr, Ambika Prasad Sinha. Vol. IV 099) 303%. 
Exprgssions of regret on the —— of Lord Sinha. Vol, I (928) 3422-24. 
Expressions of regret or the —— of Mr. Harchandrai Vishindas. Vol. E 

(2928) 432-33, . ; द 
Expressions of regret on the —— of Sir George Paddison. Vol. I (928} 

59-6l. 

Expressions of regret on the —— of Mr. 8. R. Das and Lala Lajpat Rai. 
| Vol. I (929) 25-83. / 4 

Expressions of regret on the —— of Sir Alexander Muddiman and 
Captain Kabul Singh. Vol. III (928) 58-62. 

i Resolution re ci ९०0 ted with the —— of Lala Lajpat Rai. 
: “Wol. I (2929) 832-74. 

Ls 

it DEBATE— 
i See “RULING(S)”. 

DEBT— 
Budget Demand for Grant for “Interest on —— and Reduction or 
Avoidance of ——”, Vol, IIT (792) 235. 

"See “Abolition of —” under “BILL.” 
? 

DELHI— 
Budget Demand for Grant. Vol. IIT (I927) 2324; Vol. II (4928) 558; 

Vol. प्र 0999) 98; Vol. II (i930) 770. 
Demand for Supplementary Grant. Vol. I (927) 639; Vol. I (929) 95; 

Vol. I (4980) ° 755. ' 
Motion for Adjournment re firing into and violation of the sanctity of 

the Sis-Ganj Gurdwara at ——. Vol. IV (980) 560-67. 
Resolution re repair of old buildings in the neighbourhood of ——. Vol 

I (928) 673-85. 
Statement made by the Honourable Member for Industries and Labour 
pated the proposed air service from Karachi to —-. Vol. V (2929) 

See “NEW CAPITAL AT —. 

DELHI CAPITAL OUTLAY— | 
= =F d for Suppl tary Grant. Vol. I (i930) 756. 

DELHI, NEW CAPITAL AT— 
Budget Demand for Grant. Vol. II (2927) 2326; Vol. II (928) 860; 

Vol. IT (999) i984; Vol. IT (i930) 4723. 
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DEMANDS FOR EXCESS GRANTS—GENERAL BUDG: a aa 

Administration of Justice. Vol. II (9989) 2049; Vol, TIT (930) 2736. : 

Archeology. Vol. I (927) 678. . 
Baluchistan. Vol, I (4927) 626. 
Capital Outlay on Currency Note Press. Vol. I (4929) 903 
Capital Outlay on Indo-European Telegraphs. Vol. IT (4928) 205i 

Census. Vol. I (92) 623-24; Vol. IT (7928) 2050; Vol, I (929) 903. 

Civil Veterinary Services. Vol. I (92) 622-23; Vol. II (928) 2050. 
Commuted Value of Pensions. Vol. I (929) 903; Vol. III (930) 2737. 
Education. Vol, If (928) +2050. 
Emigration—External. Vol. IT (928) 2050. 
Emigration—Internal. Vol. I (929) 902. $ 
Executive Council. Vol. II (7928) 2049; Vol. I (929) 902 
Geological Survey. Vol. II (4928) 2049 

| Indian Posts and Telegraphs Department. Vol. I (i927) 630; Vol. IIE 

(7990) 2737. 
Indo-European Telegraphs. Vol. IT (928) १0७. 
Interest Free Advances. Vol, I (3929) 904. 
Interest on Miscellaneous Obligations. Vol. I (4929) 902. 
Irrigation Works not charged to Revenue. Vol. I (927) 627. 
Joint Stock Companies. Vol. I (927) 624; Vol. I (4929) 903. 
Loans and Advances bearing Interest. Vol. III (930) 2737. 
Miscellaneous. Vol. I (929) 903; Vol. III (2930) 2736. 
Miscellaneous Adj ts between Central and Provincial Governments. 

Vol. TIT (990) 2737 
Other Scientific Departments. Vol. IT (928) 2050. 
Payments to Provincial Governments on account of administration of 

Agency Subjects. Vol. II (2928) 2049 
Police. Vol. IT (928) 2049. 
Refunds. Vol. I (92) 626; Vol. II (7928) >छहा; Vol. III 0980) 2737. 
Staff, Household and Allowances of the Governor-General. Vol. II (928) 

2048-49. 

Stamps. Vol. I (i929) 897-902. 
Al and Pensi Vol. I (927) 624-26; Vol, IF 

(2928) 2050; Vol. I (3929) 903. 
Survey of India. Vol, I (4927) 67-8. 

DEMANDS FOR EXCESS GRANTS—RAILWAY BUDGET— 
Appropriation from the Depreciation Fund. Vol. III (2930) 2738.) 
Appropriation to the Reserve Fund. Vol, II (928) 2052. 
Companies’ and Indian States’ share of Surplus Profits and Net Earnings. 

Vol, II (7928) 205; Vol. I (4929) 904. 
Inspection. Vol. II (928) 20७३. 
New Construction. Vol, I (929) 904; Vol. ITI (980) 2738. 
Open Line Works. Vol. I (i929) 904; Vol. ITI (930) 2738. 
Railway Board. Vol. {I (928) 957; Vol. I (2929) 904. 
Strategic Lines—Capital. Vol. III (i930) 2738 
Strategic Lines—Revenue. Vol, III (4930) 2738, 
Working Expe : Admi i Vol. III (980) 2737. 

DEMANDS FOR GRANTS—GENERAL BUDGET— 
Administration of Justice. Vol. III (927) 2१28; Vol. II (3928) 553; 

Vol, II (999 797; Vol. II (930) 704. 
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DEMANDS FOR GRANTS—GENERAL BUDGET—contd. TERI 
Agriculture. Vol, IIT (7927) 2320; Vol. TI (928) 555; Vol. IT (929) 

~ 

CONSOLIDATED INDEX TO LEGISLATIVE ASSEMBLY DEBATES (927-30). 

979; Vol. II (936) 77". 
Ajmer-Merwara. Vol. IIT (9श) 2824; Vol, Il (2928) 558; Vol. II 

(2929) 982; Vol. IL (4930) 720. 

Andamans and ar Islands. Vol. TIT (99) 2324; Vol, II (928) 
‘I558; Vol. II (7929) 982; Vol. II (i930) 720. 

Archmology. Vol. III (2927) 289; Vol. IT (928), 554; Vol. II (929) 
~-3978; Vol. II (i930) 706. 
Army Department, Vol. II (927) 2202-40; Vol. III (i927). 2254-2334; 

Vol. IT (7928) 468-532; Vol. II (4929) 846-790l, 98-58; Vol. IT (930) 

44-65. 

Audit. Vol, IIT (7927) -29985; Vol. IZ (928) 553; Vol. II (4929) 976; 
Vol. IT (980) 2704. : 

Aviation... Vol. III (927) 2820-श; Vol. II (i928) 556; Vol. IT (999) 
399; Vol. IL (930) ॥70. 

Baluchistan. Vol. III (927) 2323; Vol. IL . (928) 3555; Vol. IT (i929) 
398; Vol. IT (4930)  740, 

Botanical Survey. Vol, Ill (92) 229; Vol. II (i928) 554; Vol. II 
(7929) 978; Vol. TI-(7930)_ 7708. ‘ 

‘Capital Outlay on Currency, Note Printing Press. Vol, TIT (i927) 2326 
Vol. IT (4928). 560; Vol. II (3929) 933; Vol. IT (930) i7I2 

Capital Outlay on Lighthouses and Lightships. Vol. IT 0929) .i984; 
Vo!. II (930) 722. 

Capital Outlay on Security Printing. Vol. IIT (927) 2325; Vol. IT (928) 
3559; Vol. IL (929) 3983; Vol, II (930) 7. 

Capital Outlay on Vizagapatam Harbour. Vol, III (i927) 2326; Vol. IL 
(7928) 560; Vol. IT (7929) 984; Vol. II (i930) 7]2 

Census. Vol. IT (929) 979; Vol. II (930). 7707 
‘Central Board of Revenue. Vol. IT (927) श27; Vol. IL (7928) 422-28 

Vol. IL-(i929) 976; Vol. IT (4930) 704. 
Central India. Vol, IIT (i927) 2324; Vol. IT (7928) 550; Vol. II (7929) 

3982; Vol. IT (i930) 770. _ 

Civil Veterinary Services. Vol. ITI (929) 2320; Vol, If (928) 555; 
Vol. II (7929) 979; Vol. IT (7980) 707. 

Givil Works. Vol. TIT (7927) 2322; Vol, II (4928) 557; Vol. IT (4929) 
398 : Vol. IT (930) 709. 

Sommerce Department. Vol. वा (92) श्शञ7; Vol. IT (4928) 552; Vol. 
Gan (7929) 796: Vol. II (930) 2703. 

jal Intelli; and Statistics: Vol. II (92) 282५ Vol. IL 
(7928) 556; Vol. II (929) 979; Vol. II (2930) ३7४०७: 

Commuted Value of Pensi Vol, TIT (799) 2396; Vol. IT (i928) 560; 
Vol. II (929) 984; Vol. IT (4930)  73. 

Council of State. Vol. II (7930) 702. P 

Currency. ४०. IIT (927) 2322; Vol. IT (4928) 557;~ Vol. IT (929) 
3980; Vol, II-(7980) 708. 

‘Customs. Vol. II (927) 975-2008; Vol, II (2928) 245-83, 782-89 : Vol. 
II (i929) 973; Vol. IT (7930) 569-87 

Delhi. Vol. TIL (92) 92824; Vol. IL (2928) 558; Vol. IT (7929) 982; 
Vol. II (930) 27i0. 

Department of Education, Health and Lands. Vol. IIT (997) 2876; 
Vol. TI (928) 552; Vol. IT (929) 975; Vol, II (930) 2703 

Department of Industries and Labour. Vol. III -(927) 23i7;. Vol. IL 
(7928) 552; Vol. II (i929) 976; Vol. II (i930) 703. 
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DEMANDS FOR GRANTS—GENERAL BUDGET—contd. 

Education. Vol. IIT (i927) 23i9; Vol. IT .(7928) 3855; Vol. IL (2929) 

i978; Vol. TI (i930) 706. हि 

Education, Health and Lands, Department of. Vol. TIT (9श) श्26; 

Vol. II (2928) 2552; Vol. If (929) 975; Vol, IT (930) 703. 

Emigration—External. Vol. TIL (4927) 2322; Vol. IT (4928) 556; Vol, 

TI (4929) i980; Vol. I (4930) 708. 

Emigration—Internal. Vol. IIT (92) श्श: Vol. IT (928) 556; Vol. 

TI (929) 980; Vol. IL (i930) 708. ५ 

Executive Council. Vol. IT (4927) ॥शा-78, 3975; Vol. IT (7928) 7592-49; 

Vol. I (4929) 736-55, 2778-842; Vol. ॥ (4930) - 870-L44. 

Expenditure in England—High Commissioner for India. Vol, III (92) 

2325; Vol. Il (7928) 559; Vol. II (7929) i982; Vol. If (980) वहा, 

Expenditure in England under the control of the Secretary of State for 

India, Vol. तर (92) 2325; Vol. II (928) 408-92; Vol. IT (929) 

3982; Vol, IT (7930) 7]I. 

Finance Department. Vol. III (092) 237; Vol. IT (2928) 552; Vol. 

का (7929) 653-54, 74-36; Vol, II (4980) 7493-58, 543-46. 

Foreign and Political Department. Vol, IIT (i927) 286; Vol. IL (4928) 

55]; Vol. IL (4929) 975; Vol. IT (4930) 702. 

: Forest. Vol. III (92) शश5: Vol. If (i2e) ॥849: Vol. II (i929) 973; 

५ 

—
"
 

Vol. II (930) 689-95. ; 
Forest Capital Outlay. Vol. IIT (i927) 2325; Vol, II (928). 559; Vol. 

_ IE (4929) 988; Vol. II (4930) या. . ; 
Geological Survey. Vol. ता (92) 228; Vol. IT (988) 554; Vol. I 

(i929) 977; Vol. IT (4930) 705. 
Home Department. Vol. I (92) 2864 Vol. If (928) .55l; Vol. वा 

(7929) 975: Vol, IT (2930) 469-93. 
Hyderabad. Vol. TIT (92) 2324; Vol. IT (928) 559; Vol. II 0999) 

१ 982; Vol. IL (3980) ॥77. 
|. Indian Postal and Telegraph Department (including Working Expenses). 

Vol. IT (92) 2009-34, 2045-श0; Vol. IT (i928) 2550; Vol. IT (3929) 

{ 974; Vol. IT (4980) 70I. 
q Indian Posts and Telegraphs. Vol: TI (997) 2325; Vol. If (4928) 

“= 4860; Vol, TT (i929) 983; Vol. IT (7930) 72. 
: Indian Stores Department. Vol. IIL (92) 2322; Vol. IT (928) 7557; 

7 Vol. II (0999) i980; Vol. TT (930) 708, é 
ed Indo-European Telegraph Department (including Working Expenses). 

Vol, ता (092) 225: Vol. IT (928) 550; Vol. IT (929) i974; Vol. 8 ६ 

(9980) 70. 
Indo-European Telegraphs. Vol. TIT (i927) 2396; Vol. TI (928) 3560; 
Vol, IT (7929) - 983;° Vol. II (2930)  2732. 

Industries. Vol. TIT (99) 2320; Vol. IT (i928) 555; Vol. IT (7929) 
3979: Vol. IT (4930) ॥707. 

Industries and Labour, Department. of. Vol. TIT (7927) शा Vol. IL 
(4928) 552; Vol. IT (929) 976; Vol. IT (930) 703. 

Interest Free Advances. Vol, ITT (927) 2326; Vol. TT (928) 80७; Vol. 
II (929) 984; Vol. II (4930) 73. 

Interest on Debt ‘and Reduction or Avoidance of Debt... Vol. IIT (927) 
985: Vol. TT (928) 550; Vol. II (929) 974; Vol. IT (930) 770. 

Interest on Miscellaneous Obligati Vol. वा (9श) श्श5: Vol. IT 
(7928) 550; Vol. TI (7929) 974: Vol. TI (2980) 702. 

Irrigation. Vol. IIT (92) 2325; Vol. IT (i928) 359; Vol. वा (7999) 
L 3983; Vol. II (4930) ॥772. 
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DEMANDS FOR GRANTS—GENERAL BUDGET —contd. 
Irrigation (including Working Exp ), Navigation, Embankment and 

Drainage Works. Vol. III (99) 228; Vol. II (4928) 550; Vol. II 
(929) 974; Vol. IL (930) 695-270l. i 

Joint-Stock Companies. Vol. II (i927) 9392; Vol, IT (i928) 556; 
Vol, If (4920) 980; Vol. IT (930) 708. as 

Legislative Assembly and Legislative A: bly Department. Vol. IT 
)) ॥702. 

Legislative Bodies. Vol. III (92) 286; Vol. IT (7928) 455; Vol. IE 
(929)  975. 

Legislative Department. Vol. पा (99) श्आा6; Vol. IT (4928) 7595; Vol. 
_ IT (999) 975; ए० IT (2930) 2702. 

Lighth and Lightships: Vol. IT (929) 977; Vol. II (930) 705. 
Lighth and Lightships, Capital Outlay'on. Vol. II (3999) 3984; Vol. 

IT (930) 272. 
Loans and Advances bearing Interest. Vol, III (927) “ 2827; Vol. IL 
(2928) 756; Vol. Il (929) 984; Vol. II (i930) 7I3. 

Medical Services. Vol. [I (99) 2320; Vol, IT (928) 585: Vol, IL 
(7929) 978; Vol. If (2930) 706. 

Meteorology. Vol. IIL (i927) 228; Vol, IT (928) 558; Vol. IT (i929) 
977; Vol. IT (4930) 705. हे 

Mines. Vol. वा (4927) 2४99; Vol. II (928) 554; Vol. Tl (i929) 978; _ Vol. IT (980) 706. 
Mint. Vol. IIT (i927) 2322; Vol. II (988) 557; Vol. IT (929) i980; 

Vol. If (2930) 709. 
Miscellaneous. Vol. III (i927) 2323; Vol. II (928) 879-407; Vol, IL 

(0999) 98l; Vol. II (i930) 709. 
Miscellan Departments. Vol. III (i927) 2322; Vol. II (i928) 556; 

Vol. II (4929) 980; Vol, II (930) 708. 
New Capital at Delhi. Vol. III (927) 2326; Vol. II (2928) 560; Vol. 

TE (4929) 984; Vol. II (i930) 773. x = 
North-West Frontier Province. Vol. III (92) 9323; Vol. II (2928) 

443-68; Vol. Il (929) 958-73; Vol. IT (2930) 547-69. 
Observations by Mr. President as to the order in which the —— should 

be taken up. Vol, II (930) 369-70. 
Opium. Vol. ITI (92) 2324; Vol, II (i928) 549; Vol. IL (929) 978; 

Vol. II (2930) 688-89. ; 
Order of the debate on ——-. Vol. II (927) 747-48. 

Other Scientific Departments. Vol. III (2927) 239; Vol, II (928) 554; 
Vol, II (929) 978; Vol. वा (930) 706. 

Payments to Provincial Governm on unt of Administration of 
Agency Subjects. Vol. III (92) 8४7; Vol, I (2928) 3552; - Vol. II 
(4929) 976; Vol. II (930) 704. 

Police. Vol. III (927) 288; Vol. II (2928) 3558; Vol. II (4929) 977; 
Vol. II (930) 704, 

Ports and Pilotage. Vol. III (i927) 238; Vol. Il (2928) 553; Vol IT 
(2929) 977; Vol. IT (930) 704. ' 

Public Health. Vol. III (3927) 2320 $ Vol. IL (928) 555; Vol. IT (999) 
3979; Vol. Il (4930) 706. 

Public Service Commission. Vol. III (792) 2876; Vol. II (2928) उच5छा; 
Vol. II (9299) 975; Vol. IT (930) 703. 

Rajputana. Vol. III (927) 2824; Vol. II (2928) 558; Vol. II (7929) 
3982; Vol. II (930) 7I0. 
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DEMANDS FOR GRANTS—GENERAL BUDGET—coneld. 
Refunds. Vol. III (4927) 2323; Vol, II (928) 558; Vol. II (4929) 98]; 

. Vol. IT (3930) _709, 
~ Salt. Vol. Il (7927) 2i86-2202; Vol. II (553) - 549; Vol. II (929) 608- 

58: Vol. IT (i930) 678-88, 
Security Printing, Capital Outlay on ——. Vol. III (2927), 2325; Vol. II 
(928) .4559;.-Vol. IT (4929) 3983; Vol. IL (2930) ॥007. 

हि Separation of Accounts from Audit. Vol, III (92) 2877; Vol. If (i928) 
552; Vol. II (4929) ee Vol. II (4980) _703. acid 

Staff, Household and Allowances of the Governor-General. Vol. III 
(7927) 285; Vol, वा (4928) 4557; Vol. II (4929) 974; Vol, II (2930) 

~ “7702. { 
Stamps. Vol. III (927) 9334; Vol. II (4928) 549; Vol. II (7929) 393: 

Vol. II (4930), 689. 
Stationery and Printing. Vol. III (927) 2323; Vol. II (998)  557; 

Vol. IT (999) ॥98; Vol. II (4930) 709. 
Superannuation Allowances and Pensions. Vol. III (i927) 2323; Vol. IL 

(7928) 557; Vol. IT (929) - 98; Vol. IZ (930) 709. 
Survey of India, Vol. IIT (927) 23i8; Vol. II (928) 553; Vol, IL (929) 

3977; Vol. II (i930) 7705. 
Taxes on, Income. Vol. III (927) 284; Vol. II (4928) 339-66; Vol. II 

(7929) 973; Vol. IT (930) 652-78. 
Vizagapatam Harbour, Capital Outlay on. Voi. III (927), 2826; Vol. IT 

(4928) काश, वा (929) 2984: Vol. IE (2930) ॥72. 
Zoological Survey. Vol. TIT (92) 289; Vol. IT (i928) 4554; Vol. II 

(2929) 978; Vol. II (7930) 705. 

DEMANDS FOR GRANTS—RAILWAY BUDGET— 
Appropriation from the Depreciation Fund. ¥ol. II (i927)  ॥457 3 Vol. I 

(7928) 97l; Vol, II (i929) 372; Vol. Il (2930) 083. 
Appropriation to the Depreciation Fund. Vol. TI (2927) 450; Vol. I 

(3928) 9६५४ Vol. If (2929).i372; Volk II (3980) 083. 

Appropriation to the Reserve Fund. Vol. II (i927) 45; Vol. I (4928) 
शा; Vol. II (929) 373; Vol. IT (7930) 2084. 

Audit. Vol. IL (2927) 393; Vol. I (i928) 92-8; Vol, IT (7999) 7»; 
Vol. IT (980). 083: 

Companies’ and Indian States’ Share of Surplus Profits and Net 
Earnings. Vol. II (927) 450; Vol. I (928) 972; Vol, II (7929) 7972; 
Vol. IT (9380) 083. 

Inspection. Vol, II (927) 374-80; Vol, I (928) 970-9; Vol. IT (7929) 
शा; Vol. II (930) 082. 

Miscellaneous. Vol. II (9297 वहा; Vol. I (7928) 9; Vol. II (999) 
7973; Vol, II (980) 084. 

New Construction. Vol. II (929) ॥%; Vol. I (2928) 972; Vol. TIT (929) 
799; Vol. IT (i930) 084. 

New Construction and Open Line Works (Strategic Lines). Vol. IT (2929) 
374; Vol. IT (7930) 084. 

Open Bine Works. Vol. IT (927) 45i; Vol. I (928) 972 ; Vol. IT (7929) 
378; Vol. IT (930) 084. 

Railway Board. Vol. IT (i927) 794-225, 4226-48, 25-300, 35-74; Vol. 
T (928) 732-84, 786-849, 873-903, 905-0; Vol. I (i929) 08-56; Vol. II 
(7929) 90-2230, 255-304, 783-77; Vol. I (3930) 847-93, 972-090; Vol. 
II (2930) 024-82. 
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44 CONSOLIDATED INDEX TO LEGISLATIVE ASSEMBLY DEBATES: — 

DEMANDS FOR GRANTS —RAILWAY BUDGET—contd. 
Railway Board: Point of order whether an amendment should 96 a pure- 

ly negative one raised in connection with the motion to omit the 
Demand for Grant for the ——. Vol. IT (4927) 94-99 

Strategic Ss ४ Expenditure charged to Capital. Vol. If (92) 452; 
Vol. 

[० Lines: Experiditure charged to Revenue. Vol. II (3927) ॥45; 
Vol. I (i928) 972 

Strategie Lines. New Construction and Open Line Works. Vol. II (929) 
374; Vol. IT (930) 084. 

Strategic Lines: Working Expenses and Miscellaneous. Vol. TI (929) 
3373; Vol, II (930) 084 
orkitig Expenses: Administration. Vol. IT (92) ॥89-4%8; Vol. I 
(7928) 98-70; Vol. II (7929) 372; Vol. IT (3930)  083. 

Working Expe and Miscell, us (Strategic Lines). Vol. IT (999) 
__4373; Vol, IT (3980) 084. 
Working Expenses: Repairs and Maintenance and Operation. Vol. If 

| ¥ (2928) 970; Vol. II (i929) 372; Vol. TI (980) (4927) 440-50: 
a * 

y mts .< 

DEMANDS FOR GRANTS—MOTIONS FOR REDUCTION—GENERAL 
BUDGET— 
Army Department— 

Entire Army policy and the establishment of Military Colleges in 
India. Vol. II (i929) 846-59. 

Exclusion of Burmans from the Army. Vol. IL (929) 873-76. 
For obvious reasons. Vol, II (i928) 468-90, 49-532. 
General Policy and Experditure. Vol. IL (927) ५श4-40;: Vol. III 

(2927) 2254-87. : 
Indian Medical Department. Vol. II (929) 859-62. 
Location of troops in Muzaffarpur. Vol, [Il (i927) 2287-89. 
Military policy of the Government. Vol. If (930) 44-65. 
Pensions of Indian Medical Department, Indian Miscellaneous List 

and Tndia Unattached List officers who retired between 799 and 
3927. Vol, II (929) 862-66. 

Report of the Auxiliary and Territorial Forces Committee and 
University Training Corps. Vol. II (927) 2208-4. 

Temporary officers of the Indian Medical Service. Vol. IT (9299) 
~ 866-72. 

Central Board vf Revenue— 
Non-appointment of Burmans to the superior grades of departments 

under the control of the ——. Vol. II (928) 427-28 

Lack of uniformity in the system and incid of Vol. IT 
(4928) 422-27. 

Customs— 
Abolition of the export duties on tea and raw hides. Vol. IT (4927) 

977-80. 
Abolition of the export duty on raw hides. Vol. IT (3928) 245-56. 
Continuous increase in expenditure. Vol. IT (7928) 257-59 

—— policy Land frontiers. Vol. TT (7927) 2002. 
Cutting down a lump sum of 5 per cent. to balance the Budget. Vol. 
II_(980) 569-73. 

४ Duty on cotton piece-goods and abolition of the export duties on 
tea and raw hides. Vol. II (927) 977-80 
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DEMANDS FOR GRANTS—MOTIONS FOR REDUCTION---GENERAL. 
BUDGET—contd. 
Customs—contd. 

Export duty on jute. Vol. II (2927) 993-99; Vol, IT (928) 259-66. 
Export duty on rice. Vol. II (927) 999-2002; Vol. [ (2928). 32I-26, 
Importation of adulterated articles for human consumption. Vol. II 

(3930) 580-86. 

Inadequate and insufficient representation of minorities and the 
Mussulmans in all branches of the —— services. Vol. TI (998). 
326-29, LS + : 

te representation of Muslims in the —— ‘service. Vol. Ib 
(980)  573-80. 

Invidious distinctions between provinces in the scales of pay of 
clerks. Vol. IE (927) 988-93. bla 

Paucity of wharfingers in Karachi. Vol. IT (927) i976-77. 
Policy: Viramgam —— cordon. Vol. TI (928) 274-52. 

: Rebate of duty on scientific instruments and chemicals imported 
for the bona fide use of educational and scientific institutions. 
Vol. IT (7928) 282-83. 

Revision of specific, ad valorem and protective duties: lax adminis- 
tration. Vol. IL (4927) 980-86 

Ruling as to assessment of duty on imported paper. Vol. lI (09%) 
pt कर 

Smuggling of saccharine, Vol. IT तछ) 9002-06. “5 7 
sing 8 derived from protective duties for the general 

a ~ expenditure of the Central Government. Vol, IT (928) _7266-74. 
ca ~ Executive Council— 

Attitude of the Government in regard to the constitutional issue 
Vol, IT (927) 935-73. 

Trresponsible nature of the ——. Vol. II (980) ॥#0-4॥. 
On the principle that there should be no square pegs in round holes. 

Vol. II (2928) 539-48. 
Present system of administration of the Government of India, Vol. 

TI (4929) 736-55, 778-I842 
Expenditure in England under the control of the Secretary of State 

for India— 

Powers of the Secretary of State for India. Vol. II (928) 408-7. 
The India Office being a reactionary body not wanted by India. 

_. Vol, IT (2928) 42-92. 
Finance Department— 

Borrowing policy of the Government of India. Vol, IT (929) 653-54, 
374-36, 

Retrenct t throughout the Adi zi istration. Vol. II (7930) 2493- 

t 

हि 
c 

I5I8, 843-46. 

Forest— 
Revision of the Indian —— Act, forest development-and policy in its. 

relation to agriculture. Vol. II (930) 689-95. 

Home Department— 
Policy of Government regarding political prisoners’ and their treat- 

ment, Vol. IE (7930) 7469-93. 

Indian Postal and Telegraph Department— 
Cable and inland press rates. Vol. II 09297). 2098-99. 
Criticism of administration. Vol. IT 092) 9009-22. 

’ 
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DEMANDS FOR GRANTS—MOTIONS FOR ~ REDUCTION— GENERAL 

+ BUDGET—contd. 
थे a 

Indian Postal and Telegrap! p' t—contd. —~ : 

Dearth of post offices in the Chota Nagpur Division. Vol. II (927) 
h Departm +: nid. 

e
n
n
 

20I3-I5. 
४ Division of portfolios and non-appointment of & Minister of Com- 

3 - ५. “tnunications. Vol. TT (927) 2083-02. 

: Indo-Ceylon cables. Vol. II (927) 2900-0. 

i | Low salaries of postal clerks, peons, ete. Vol. IJ (4927) 205-34, 

2054-83. 

Posting of telegrams. Vol. IT (927). 2099-200. 

«Press telephone rates. Vol. II 092) 2097-98. 

Telegraph censorship. Vol. II (927) 2092-97. 

2 Trrigation (including Working Expenses), Navigation, Embankment and 

Drainage Works— 
Gov ts embankment, policy. Vol. II (990) 4700-0l. 

है cine ‘The Famine Fund, famine protection and irrigation. Vol. IL (7920) 

है हि 695-700. 
isccllaneous— : 

Delegation to the Assembly of the League of Nations. Vol, IT (i928) 

5 के 390-407. 
= Delegation to the International Labour Conference and allowances 

paid to delegates and advisers. Vol. IT (928). 39-98. 

Indian Statutory Commission. Vol. II (0928) 379-8I. 

North-West Frontier Province— रृ 
| Introduction of Reforms in the —. Vol. II (7928) _ 443-63. 

, Introduction of Reforms in the —— on the lines of the major provin- 

ie ces in India. Vol. II (980) 547-68. 

a Introduction of Reforms in the —— on the lines of other provinces. 

Vol. II (7929) 958-72. 

iss हे Necessity of strengthening the Judiciary. Vol. IT (i928) 463-68. 

Hl Sait लक 7 . sates 
| ‘Abolition of the salt tax. Vol. TE (0980) . 678-87. cee 

Damage done by the Khewra —— mines to the neighbouring fields 

and to the property of the District Board, Jhelum. Vol. IT (7930) 

4687-88. 

Desirability of increasing the consumption of —— in India end of 

making India self-supporting in the matter of ——. Vol. IT (927) 

he 2780-90. 
eee Grievances of the miners of the — mines at Khewra. Vol. II (3927) 

2397-2202. 

|! Manufacture of = on the Orissa Coast. Vol. IT (7927), 290-96. 

Hi Possibility of making India self-supporting in the matter cf —— 

| supply. Vol. IT (7929) 608-53. 

i ‘Taxes on Income— 

ti Conditions of recruitment, qualifications, pay and promotion of 

ij i officers in the Income-tax Department, Bombay. Vol. IT (928) 

= 539-4L. 
Cutting down a lump sum of five per cent. to balance the Budget. 

Vol. II (4930). 653-72. 
Defective working of Devolution Rule No. 75. Vol. II (2928) 353- 

55. हु 

'पाधध)6 share to provinces. Vol. IT (7928) 355-58. 

i of the Vol, II (7928) ॥शा-52. 6 
G ty 
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DEMANDS FOR GRANTS—MOTIONS FOR “REDUCTION—GENERAL- 
BUDGET—coneld, हे 

_ Taxes on Income—contd. 
श्र © of the I tax Office establishm ‘Vol. वा (i930) 

672-75. : 
Incomes of shipping, insurance and banking concerns. Vol. TI (i928) 

3858-64. is 

Income-tax administration in Bengal. Vol. II (4930) 676-78. 
Levy of income-tax in Upper Burma. Vol. II (928) 364-66. 

ree $ 

DEMANDS FOR GRANTS—MOTIONS FOR REDUCTION—RAILWAY DGET— 
Audit— St 

Separation of —— from Accounts. Vol. I (928) 99-8. 
Inspection— a 

Control over the hours of work of the employees to secure safety of 
the passengers. Vol. I (928) 90-2. 

Travelling ticket inspectors and their increments. Vol, I (i928) 93. 
Railway Board— 

Abolition of the additional post of Labour Member on’the ——. Vol, 
व् (930) 849-83. ; 

Administration and control of the Bengal Nagpur Railway. Vol. II 
(4929) ॥93-श. + 

Aulverse effects on Indian industries ता. it of the freight charges 
~~ levied on the different Railways. Vol! I (928) 695-902 
Complaints’ Department. or Committee of Enquiry into railway 

grievances. Vol. I (928) 876-93. 
Construction of the Power House at Kalyan on the Great Indian 

Peninsula Railway. Vol. II (i929) 7962-70. ~ हि 
Control, management and use of the Fines Fund. Vol. I (7928) 908- 

0, 

Control of the Railway Administration. Vol. If (997)  794-948. 
Cost of an additional Member of the —— and his establishment. — Vol, 

T (7929) 709-56: 
Desirability of State Railways running steamer sstvices between im- 

- portant points in the railway system. Vol. T (930) 998-062. 
Education of the children of railway émployeds, Vol. T (7928) 808- 

20; Vol. IT तछछ) 7362) 
Entire railway policy. Vol. I (928) 73977. 
Fine Funds. Vol. IT (999) 225-20. 
Form of Budget and statistics. Vol. IT (i997) 3980-88. 
Form of the Deniands for Grants. Vol. I (7928) 842-45. 
General control and supervision, Indianisation; regulation of capital 
expenditure, etc. Vol. IT (997) 368-70. ¥ 

Grievances’ of ‘subordinate railway employees. Vol. IT 099) 983- 
7300, 35-42. 

Indianisation of superior services. Vol. T (7928) 84-4०. 
Kalyan Power Howse. Vol. II (929) 362-70, 
Larger employment of Mussalmans. Vol, T (4930) 959-98. 
Leave Rules. Vol, T (3998)” 93.94, I 
“Local Traffic Service: Vol, T (7928) 820-26; Vol. IT (999) 2359-62. Making the reports of the Department and Committees available to Members of the Legislative Assembly and the general public. Vol, 

T (4928) 905-08, 
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BUDGET—coneld. 

acy 

FOR GRANTS—MOTIONS. FOR REDUCTION—RAILWAY. 
aS =i Set 

Railway Board—contd. 

Need for a separate establishment for looking after the welfare of the 

employees. Vol. I (928) 845-47. 

“New services” in Railw: Vol. IT (4929) 324-22. 

- Non-development of railway jeations in Orissa. Vol. I (2930) 

950-5I. 

se 

Opening of a branch of the Railway Clearing House at Lucknow. 

Vol. I (4928) 873-75. 
Pilgrim traffic. Vol. IT (7929) 227-30. 

Policy followed in respect of the purchase of stores. Vol: IT 44927) 

4962-77. 
: 

Policy of not reducing rates and fares for short distances. Vol, IT 

(7929) 90-98. 
Policy of reservation of compartments for Europeans, Vol. II (i930) 

024-25. 

Policy of the Government in regard to the recruitment to the Accounts 

and Audit Department of Railways and how provincial quota is 

neglected. Vol. I (7930) 958-59. == ed a it 

Policy regarding the purchase and use of stee _sleepers on Indian 

- Railways. Vol. वा (929) 336-52.._. ’ 

Powers and formation of Advisory Committees. Vol. II (4927) 3346- 

60. 

Principle of training of technical and traffic probationers for railway 

appointments, superior and subordinate, . Vol. IT (920). ॥288-99. 

Purchase of stores. Vol. IL-(4929) 220-27. 

८ Quinquennial review of capital programme. Vol. IT (3927) --7255-67. 

Racial discrimination. Vol..II (i930) 029-82. 

Racial distinctions in subordinate establishments. Vol. I. (928) 

779-82, 786-808; Vol, II (॥929) 98-I2I5. 

Railway communication. between, _Gauhati- and . Shillong. Vol. IT 

Railway concessions 60 scouts belonging to tho Seva Samiti Boy 

Scouts’ Association. Vol. I (928) - 837-39. 

Railway rates of freight. in relation. to the Indian._mannfacturer. 

Yol. II (4927) 360.63. 
Rates, freights, amenities. Vol. TI 0929) 255-88; <— 

(2) Recruitment of staff to railway. accounting. (2) Recruitment of 

the estublishment of the —— by examination conducted: by the 

Public. Service. Commission. Vol. II (4929)_3299-I204, 

Reduction of freight-on petrol. Vol. II _(927)_ 270.78. 

Reduction of rates.and fares on the Bengal. Nagpur Railway. Vol. 

TT (990) 025-99. 
Reexamination of the convention for the separation .of Railway 

finance from General finance. Vol. I (930) 884-93, 972-44. 

Refusal of the Agent of the East Indian Railway.to grant facilities 

to the East Indian Railway Union, Moradabad. ४०. ३. (998) 

848-49, : 

Relations of railways with their customers. Vol. I (930) 944-48. 

Removal of penal clauses in the agr ts of Go: 

Railways and their reintroduction. Vol. I (930). 955-58. 

‘Reorganisation of the Central Advisory Council, for Railways and 

ef Local Advisory Committees. Vol. I (2980)-.95i-55. 
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DEMASDS FOR GRANTS—MOTIONS FOR REDUCTION - RAILWAY “BUDGET—« 
Railway Board—concld. 2 है ४ 

Representative control over the Railway Administrations. . Vol. I 
(928) 777-79; Vol. II (2929) 322-36, : 

Separation of Railway finance from General fnancé. Vol. IL (7927) 
3273-80. ~< “sy de Sige | 4-८ 3 i eis 

Stores Purchase Policy. Vol. I (928) 826-37. 

over Indian Railways. Vol. Il (927) -यशछा-55. . 
The Dacca-Aricha Railway project. Vol. I (4980) 2002-20. 7: 
Through booking on Government Railways and vatlway fares. Vol. I (7928) ६389-40. ; हू | 
0४०० cs rir के grr aera ion— aie = t of the Stores Department, North-Western Railway. = Vol. IT त99#) 7432-23. : z Advisory Councils: Vol. I (928) 953-54. 
Appointment of Deputy Agents on the South Indian Railway, -Vol. TE (7927) 409-2. Slane SEES Eee ot 

_ Arrangements for Indian refreshment rooms and restaurant cars for third class passengers. Vol. I (7928) 943-44. - 
“Arrangements for the Hardwar-Kumbh’ Mela. Vol, IT (3927) 243- 20. Siar ieaute 
Attitude towards the coal trade. Vol. T (928) 066. “Covenanted. labour in State and Company managed Railways. Vol. : T (928) - 957-59. - 
Extravagant expenditure. “Vol. को (8970 —994-I409. E Facilities afforded to third class passengers. Vol. I (3928) उश-ढा. ६ ; Great detention at Ttarsi of passengers from Nagpur going to Delht and up country. Vol. T (T9298) 966-47, 
Improvements to the waiting room-at {tarsi hy the addition of a lavatory, and the pavement of the platform, Vol. I (7928) 986-67. Inconveniences suffered by the travelling public. Vol: II (I927)* 427- 3l. 

= san Over-employment ‘of Europeans in new fosts created and vacancies filled. Vol. IT (4927) 43-37. हु Porters at railway stations, Vol. I (7988) 969-70. Project to construct a railway subordinates’ school at Betul. Vol. E (492).. 966-67. 
Reduction of railway fares. Vol. T (2928) 944-53" Reduction of third class fares. Vol. TT (7997) ग्बश-छः Subordinates officiating ag officials. Vol T (7928) - 955-56. Third and intermediate class Siig es for the Great Indian Penin- sula Railway Punjab Mail. Vol. “(I928) 954-55. 
Third and intermediate class waiting rooms for Thdian ladies, at Moradabad. Vol: IT (i927) 7438-39. 
Topheavy administration. Vol. .T (928) भश४हआ- ‘fransfer of District Medical Officers from Company-managed Rail- wiys to State Railways. “Vol. T (7928) 959-8. - ~Treatinent of the-cotton trade. Vol, I (7928) . - 967-49. 

Working Expenses, Repairs and Maintenance and Oneration-- - Repairs and maintenance charges of rolling stock. Vol. Ii (7925) 7440-50. 

Worki 
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| DEMANDS FOR SUPPLEMENTARY GRANTS—GE
NERAL BUDGET— 

| ‘Administration of Justice. Vol. IT (2928) 2055; Voi. IV (i928)  3286-86. 

Agriculture. Vol. I (927) 632. 
; हि 

ie Ajmer-Merwara. Vol. I (4927) 639. है 

४ Andamans and Nicobar Islands. Vol. I (927) 639. 

i Archeology. Vol. I (4927) 6श. 

i ‘Audit. Vol. I (980) ७. i 

H ‘Aviation. Vol. I (4927) 633-37, 25-20; Vol. II (7997) 525-78; Vol. IT 

i (7998) 2057. 

| Baluchistan. Vol. II (928) 2060; Vol. I (2929) 95; Vol. I (i930) 755. 

| Capital Outlay on Currency Note Printing Press. Vol. I (4927) 640; Vol. 

IV (988) 287; Vol. I (4980) 758: 

Capital Outlay on Security Printing. Vol. I (92) 689; Vol. IL (928) 

2060. 

Central Board of Revenue. Vol. I (2930) 750. 

Givil Veterinary Services. Vol. I (7929) 908; Vol. I (7930) 753. 

Givil Works. Vol. I (927) 637-38; Vol. IV. 099) 3077-78; Vol. V (4927) 

रे 3993-95; Vol. IV (2928) 236-37; Vol. TIT (4930) 2673. 

Commuted Value of Pensi Vol. IL (i928) 2906; Vol. I (929) 2०9, 

i Vol. I (4980) 756. 

Gurreney. Vol. I (4927) 6875 Vol. IV (927) 3977; Vol. iI (4928) 2057. 

Customs. Vol. T) (928) 2052; Vol. I-(i929) 905; Vol. I (930) 748. 

Delhi, Vol. I (92) 639; Vol. II (998) 2060; Vol. I (929) 25; Vol. 

I (4920) 755. 
Delhi Capital Outlay. Vol. I (4930) 756. 

Department of Education, Health and Lands. Vol. I (9श) 68; Vol. 

I (i929) 907. 
Department of Industries and Labour. Vol. I (7939) 750. 

Education. Vol. IT (4930) 752. 

Emigration—External. Vol. TV (7927) 3977; Vol. Il (4928) 2057; Vol. 

4 *T (2929) 908. 
jah Executive Council... Vol. I (4928) 2054. 

{ Expenditure in England under the control of the Secretary of State for 

Ei Thdia. Vol. TV (90 993. - 
tite finance Department. Vol. I (4930) 7850. 

Foreign and Political Department. Vol. Ill (930) 2670-78. 

ie Forest. Vol. II (7928) 2052. 

E Forest Capital Outlay. Vol. I (929) , 95. 
। 

Geological Survey. Vol. I (927) 697. 

Home Department. Vol, TV (930) 5-8. 

Hvderabad. Vol. I (7930) . 7885. 

Indian Posts and Telegraphs Department. Vol. II (7928) 2052-63; Vol. 

T (2929) 906; Vol, I (4930) 749; Vol. IIT (930) 2787. 

Indian Stores Department. Vol. T (7929) 909. 

Tndo-Buropean Telegraph Department. Vol. II (928) - 2053. 

Tndustries. Vol. I (2920) 908. 

Tndastries and Labour, Department of. Vol. I (4930) 750. 

Interest on Debt and Reduction or Avoidance of Debt. Vol. IT (i928) 

2054: Vol, I (i999) 906-07; Vol. ITT (930) 2670. 

Interest on Miscellaneous Obligations. Vol. I (7927) 628; Vol, T (3929) 

907; Vol. I (4930) 749. 
वि 

Trrigation, Navigation, Embankment and Drainage Works. Vol. I (980) 

748-49. 

Trrigation Works—not charged to Revenue. Vol. II (998) 2060; Vol. I 

i (930) 756. ४5
७ 

७ 
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DEMANDS FOR SUPPLEMENTARY GRANTS—GENERAL BUDGET— 
contd. - 

Joint Stock Companies. Vol. IT (4928) 2057. 
Legislative Bodies. Vol. II (9288) 2054; Vol. I (929) 907; Vol. I (980) 

749-50. 

Loans and Advances bearing Interest. Vol. II (925) 206, Vol. I (999) 
95; Vol. I (930) 756; Vol. III (4930) 2737. 

Medical Services, Vol. I (927) 632; Vol. IT (928) 2055-66; Vol. T 
(7929) 908; Vol. V (i929) 479-2524. 

Meteorology. Vol. I (i929) 908; Vol. I (930) 75I. $ 
Mines. Vol. I (9390) ॥र. 
Mint. Vol. I (7929) 909; Vol. I (930) 753. 
Miscellaneous. Vol. I (997) 638; Vol. IT (928) 2058-50; Vol. I (999) 

909-44; Vol. ,ए (4929) 650-80; Vol. T (980) 753-55; Vol. IV (980) 9; 
42-70, 72-98, T00-49, 52-293. 

Miscellaneous Adjustments between Central and Provincial Governments. 
Vol. IT (928) 2060; Vol. I (i929) 94; Vol. III (930) 2737. 

Miscellaneous Departments. Vol. I (i930) 753; Vol. TIT (930) 2673. 
Miscellaneous Expenditure. Vol. III (927) © 2955. 
North-West Frontier Province. Vol. I (992) 639; Vol. I (929) श5; 

Vol. I (980) १55. 
Other Scientific Departments. Vol. I (i930) 752. 

~ Payments to Provincial Governments on account of administration of 
Agency subjects. Vol. I (7980) 750. 

Police. Vol. IT (928) 2055; Vol. I (999) 907; Vol. I (4930) 7. 
Public Health. Vol. I (927) 632; Vol. II (928) 2056-57; Vol. I (929) 

908. 

Public Service Commission. Vol. IT (998) 2054-55. 
Refunds. Vol. I (927) 639; Vol. IT (998) 9060; Vol. I (929) 94; Vol. 

IIT (980) 2737. 
Salt. Vol. IV (92) 3976-77; Vol. T (i929) 905; Vol. V (7929) 478-79. 
Separation of Accounts from Audit. Vol. IT (3998) 92055. 

| Staff, Household and Allowances of the Governor General. Vol. T (7927) 
628-87. 

| Stamps. Vol. I (927) 627-28; Vol. IV (928) ॥995; Vol. T (929) 906. 
Stationery and Printing. Vol. I (92) 638; Vol. I (3929) 909; Vol. I (4930) 753. 
Superannuation Allowances and Pensions. Vol. T (987) 638; ‘Vol. IT 

(2928) 2058; Vol. I (930) 753. 
Survey of India. Vol. I (927) 62; Vol. I (3930) 75. 
See “RULING(S)”. =) 7 

DEMANDS FOR SUPPLEMENTARY GRANTS—RAILWAY BUDGET— 
Appropriation from the Depreciation Fund. Vol. IT (928) 2062; Vol. IT 
(929) - 989:9; Vol. I (930) 482-83, 

Appropriation from the Reserve Fund. Vol, IIT (3927) 2834; Vol. IT (7930) 92. 
Appropriation to the Depreciation Fund. Vol. IT (7929) 989. 
Appropriation to the Reserve Fund. Vol. TT (928) 2062. 

-SvAudit. Vol. IIT (7927) 9897-33 3; Vol. IV (928) 937-43, 992-4I5. 
Commercial Lines—New Construction. - Vol. IT (7928) 2062; Vol. IT (i999) 

992-94. 
Companies’ and Indian States’ Share of Surplus Profits and Net Earn- ings. Vol. LI (99) 2833; Vol. II (4928) 906. 

i 
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DEMANDS FOR. SUPPLEMENTARY GRANTS--RAILWAY BUDGET— 

contd. : = 

Inspection. Vol. IT (4928). 206l; Vol. IL (4929) _ 989 

“Open Line Works. Vol. TIT (997) 2834; Vol. IT (39989) 2062; Vol. II 

(929) 994. 

___ Strategic Lines—Expenditure charged to Capital. Vol: IL (i928) 2062. 

~~ Strategic Lines—Expenditure charged to Revenue. Vol. Il (927), 2834. 

Strategic Lines—New Construction and, Open Line Works. Vol. IT (2929) 

7994. 

Stretegic |.ines—Working Expenses and Miscellaneons. Vol. II (929) 

99i-92: Vol. I (4930) 488. 
Working Expenses: Administration.. Vol. IT (i928), 208; Vol. IT 

~~ (॥929)-. i989;, Vol, L,(2930) 478-82. f 

Working Expenses: Repairs and Mainte: and Operation. Vol. IT 

(7929) 989; Vol. I (930) 48-82. 

DEMANDS FOR, SUPPLEMENTARY GRANTS—MOTIONS. FOR RE- 

DUCTION—GENERAL BUDGET— 
Miscellaneous— 4 = = oe आज 

Expenditure on the Auxiliary Committee on the Growth of Education 
and on the Indian Central Committee. Vol. I (4929) 909-I4. 

Failure to create. an atmosphere of peace and good-will for the 
Round Table Conference, etc. Vol. IV (2980)  28-49, 52-22; 223. 

Inadequate and unsatisfactory suggestions and recommendations of 
the Indian Statutory Commission. Vol...IV (4930). 42-70; 72-98, 

90-28, 22i-92. 
The Right Honourable Sastri’s visit to Hast Africa and the Hi‘ton 
Young Report... १०]. ४ (4929) ..465L-80. 

Staff, Household and Allowances of the Governor General— 
Protest against a building for His Excellency the Viceroy being 

maintained in, Caleutta.. Vol. I (4927) 629-3. , =) ८ 

Seep Sees केश hoe 
DEOGHAR CONSPIRACY CASE— 

Expenditure incurred in connection with the —— discussed under the 

Demand for Supplementary Grant for ‘Administration of Justice”. 

Vol. IV.(a928) 285-36, 

DEPARTMENT OF COMMERCE— 
~ See “COMMERCE DEPARTMENT”. 

PEPARTMENT OF EDUCATION, HEALTH AND LANDS— 

Budget Demand for Grant. Vol. IIT (927) 236; Vol. Il (3928) 552; 

Vol. IT (4929). i975; Vol. छा (4930) 703. 

Demand for Supplementary Grant. Vol. I (2927) ७; Vol. E. (i920) 907. 

Non-formation of a panel for the Standing Advisory C ittee for the 

— owing to an inadequate number of nominations. Vol. IL (929) 

89. 

DEPARTMENT OF INDUSTRIES AND LABOUR— : 

Budget Demand-for Grant. Vol. EIT (4927) 287; Vol. IT (4928), 552; 

Vol. IE (i929) 976;-Vol. IT (i930) 703. 
Demand for Supplementary Grant. Vol. I (930) 750. 
Election to the Panel for the Standing Committee for the ——. Vol. I 

(929) 330. 
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DEPORTATION— j 
Motion for Adjournment re arrest and —— of the ex-Maharaja of Nabha. 

Vol. I (4928) 569-76. 

DEPRECIATION FUND-- 
See “APPROPRIATION FROM THE — (RAILWAYS)” 
See “APPROPRIATION TO THE (RAILWAYS)” 

DEPRESSED CLASSES— 
Resolution re the ----. Vol. I (928) 686-726. P 

DEPUTY PRESIDENT, Mr.— 
Election*of Maulvi Muhammad Yakub as ——... Vol..I (4927) _ 303. 
Election of Sir Hari Singh Gour as ——.. Vol. IV (4930) 00 
Message from His Excellency the Governor General approving of the 

election of Maulvi Muhammad Yaku Vol. I (9श) <&| 
Message from His Excellency the Governor General approving of the 

election of Sir Hari Singh Gour as ——. Vol: IV (i930). l5l. 

DESTRUCTIVE INSECTS AND PESTS (AMENDMENT) BILL— 

See “BILL” 

DEVOLUTION RULE No. 5— 
Motion to reduce Demand for Grant for “Taxes on income” कह defective 
working of —~. | Vol, II (7928) 3383-68. 

DIRECTOR OF CIVIL AVIATION— et. 
Statement (laid on the table) re number of employees. of each cor ity 

in the office of the —— in India. Vol. I (989) 34. 

DISTRICT BOARD, JHELUM— 
Motion to reduce Demand for Grant for “Salt” re damage done by the 
Khewra salt mines to the neighbouring fields and to the propérty of the 
— Vol. IT (4930) 687-88 

DISTRICT MEDICAL OF FICERS— 
Motion to reduce’Demand for Grant for “Working Expenses: Administra- 

tion (Railways)’’ ve transfer of —— from Comp: ys 
to State Railways. Vol: I (4928) 959-6 

DIVORCE (AMENDMENT) BILL— 
See “Indian ——’ under “BILL, 

DIVORCE (AMENDMENT) BILL (Sir Hari Singh (rour)— 
See “Indian-——’- under “BILL.” 

DIVORCE (SECOND AMENDMENT) BILL— 
ee Bee “Indian ——?- under “BILL.” 

DRAFT CONVENTIONS— 
as re —— and Recommendations of the Tenth International 

Labour Conference regarding sickness insurance. Vol. II (928) 2063.77. 
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DUTY(IES)— 
- Motion-to reduce Demand for Grant for “Customs ” re— 

~ “Abolition of the export —— on raw hides. Vol. II (928) 245-56. 

Abolition of the export —— on tea and raw hides. Vol. II (2927) 

977-80. 
Export —— on jute. Vol. II (927) 993-99; Vol. IL (7928) 259-66. 

Export —— on rice. Vol. IT (4927) 999-2002; Vol. II (928) 32-26. 

Revision of specific, ad valorem and protective, Vol. IT (792) 

980-86. 

Ruling as to assessment of —— on imported paper. Vol. II (99) 

986-88. 

E 
EAST AFRICA— ci 

Motion to reduce Demand for Supplementary Grant for “Miscellaneous” 
re visit of the Right Honourable Sastri to —— and the Hilton Young 
Report. Vol. V (4929) 65-80. 

EAST AFRICAN DELEGATION— 
Motion for Adjournment re representations made by the -— re the situ- 

ation in East Africa. (Oonsent withheld.) Vol. V (i929) 7068-श. 

EASTERN BENGAL— हर 
Resolution re relations between railways and inland steaimer services in 
— Vol. I (i930) 492-98. 

EAST INDIAN RAILWAY— 
Motion for ‘Adjournment re lockout at Lillooah on the ——. (Dis- 

allowed.) Vol. II (i928) 239-4I. 
Motion to reduce Demand for Grant for the “Railway Board’’ re refusal 

of the Agent of the —— to grant facilities to the —— Union, Moradabad. 
Vol. I (i928) > 848-49. 

Statement re difficult traffic situation on the —— due to heavy imports 
of wheat and rice at Calcutta. Vol. IT (929) ॥44-44. 

EDUCATION— 
Budget Demand for Grant. Vol. III (7927) 2879;: Vol. II (4928) 555; 

Vol. II (929) 978; Vol. II (4980) 706. 
Demand for Excess Grant. Vol. II (928) 2050. 

ae ad for Suppl tary Grant. Vol. I (980) 752. 
Resolution re— 

—— of girls and women in the territories edministered by the 
Central Government. Vol. III (928) 594-602; Vol. IV (928) 0i2- 
50. 

Present system of —— in India. Vol. I (930) 499-543. 
Statement (laid on the table) re —— of the children of State Railway 
employees. Vol. I (929) 968-69. 

EDUCATION, HEALTH AND LANDS, DEPARTMENT OF— 
Budget Demand for Grant. Vol. III (92) 2276; Vol. II (7928) 652; 

Vol. II (4929) 975; Vol. II (4980) 708. 
Demand for Suppl tary Grant. Vol. I (4927) 63i: Vol. (7929) 

907. 

Non-formation of a Panel for the Standing Advisory Committee for the 
—— owing to an inadequate ber of 0 inati Vol. II (929+ 

= 289. 

td
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EDUCATIONAL AND SCIENTIFIC INSTITUTIONS-- 
Motion to reduce Demand for Grant for “Customs” re rebate of customs 

duty on scientific instrume and chemicals imported for the bona 
fide use of ——. Vol. II (2928) — i289-83, 

ELECTRICITY (AMENDMENT) BILL— 
See “Tndian ——" under “BILL”, 

EMIGRANTS— 
Resolution re Draft Conventions and Recommendations of the Inter- 

national Labour Conference 7¢ inspection of —— on boardship. Vol. 
V_ (I927) 3995-4003. 

EMIGRATION— 
Election of the Panel for the Standing Committee on ——. Vol. I (i927) 

62; Vol. I (4928) 872-73; Vol. III (929) 52854: 

EMIGRATION (AMENDMENT) BILL— 
See “Indian ——” under “BILL”. 

EMIGRATION—EXTERNAL— 
Budget Demand for Grant. Vol. IIT (799) 2322; Vol. II (i928) 556; 

Vol. II (i929) 980; Vol. II (4930) 708. 
~ Demand for Excess Grant. Vol. II (2928) 2050. 

D ( for Suppl tary Grant. Vol, IV (i927) 3977; Vol. IL (i928) 
2057; Vol. T (4929) 908. 

EMIGRATION—INTERNAL— 
Budget Demand for Grant. Vol. III (4927) 282; Vol. I] 4928) 556; 

Vol. If (929) 980; Vol. IT (i930) 7708. . 

Demand for Excess Grant. Vol. I (929) 902. 

EMIGRATION, STANDING COMMITTEE FOR— 
See “EMIGRATION”. 

EUROPEANS— a = 
Motion to reduce Demand for Grant for the “Railway Board” +e veser- 

vation of compartments for Vol. IT (4980) 024-25. : 

EXCAVATION WORK— 
Resolution #९: —— on the site of Hastinapur. Vol, I (i928)~ 673-85. 

EXCESS GRANTS— 
See “DEMANDS FOR ——”, 

EXECUTIVE COUNOCIL— 
Budget Demand for Grant. Vol. II (927) 79-78, 975; Vol. II (928)- 

532-49; Vol. IT (929) 736-55, 778-842; Vol. II (4980) 790-स्44ा. 
Demand for Excess Grant. Vol. II (928) 2049; Vol. I (4929) 902. 
D d for Suppl tary Grant. Vol. II (4928) 2054. 
Motion to reduce Demand for Grant for the '-—~” re— 

Attitude of the Government in regard to the constitutional issue. 
Vol. IL (92) 935-73. 
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EXECUTIVE COUNCIL—eontd. 
Motion to reduce Demand for Grant for the ‘——” re—contd, 

Irresponsible nature of the ——. Vol, II (i930) 970-]47. 
Principle that there should be no square pegs in round holes. Vol. 

TT (i928) 582-48. 
Present system of administration of the Government of India. Vol. 

Ti (929) 736-55, 778-842. 
Restoration by the Governor General in Council of the cut made by the 

Legislative Assembly in the Demand for Grant for the “——’.. Vol. 
TI (4928) 572. 

_EXPENDITURE iN ENGLAND—HIGH COMMISSIONER FOR INDIA— 
Budget Demand for Grant. Vol. III (4927) 2325; Vol. IT (998) 559; 

Vol. II (7929) 7982; Vol. II (4980) 70. 

EXPENDITURE IN ENGLAND UNDER THE CONTROL OF THE 
SECRETARY OF STATE FOR INDIA— 
Budget Demand for Grant. Vol. III (927) 2325; Vol. II (i928) 408-22; 

Vol. IT (i929) 7982; Vol. IL (7980) ॥ता- 
Demand for Supplementary Grant. Vol. TV (4930) 223. 
Restoration by the Governor (General in Council of the cut made by the 

Legislative Assembly in the Demand for Grant for “——’. Vol II 
(4928) © 572. 

EXPORT DUTY(IES)— 

Motion to reduce Demand for Grant for “Customs” re— 
Abolition of the —— on raw hides. Vol. II (928) 245-56. 
Abolition of the —— on tea and raw hides. Vol. II (927) 977-80, 
—— on jute. Vol IT (4927) 993-99; Vol. IT (4928) 259-66. 
—— on rice. Vol. II (i927) i999-2002; Vol. IT (928). 32I-26. 

EVIDENCE (AMENDMENT) BILL— 
See “Indian ——” under “BILL”. 

F 

FAMINE FUND— 
Motion to reduce Demand for Grant for “Irrigation (including Work- 

ing Expenses), Navigation, Embankment and Drainage Works” re the 
—, famine protection and irrigation. Vol. II (4930) 695-270!. 

FENCING— ४ 

Statement (laid on the table) ve provision of —— for railway lines. Vol. 
IV (0999) 07-09. 

¥IJI— 2 
Motion for Adjournment #€ Report of the Indian Deputation to. —, 

Vol. I (799) 490-08. 

e
e
 

त>मे
> न

 

५4 
४!

 
Boi

 
ee

 
oe
 

See “Indian ——” under ‘BILL’. 
FINANOE BILL— ) 
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FINANOE DEPARTMENT— 
ij Budget Demand for Grant. Vol. III (i927) १४7; Vol. II (928) 552; 

Vol. IT (929) 653-54, 774-86; Vol. I] (4930) 493-i58, 549-46, 
D d for Suppl tary Grant. . Vol. I (4930) 750. 
Motion to reduce Demand for Grant for the “—~” re— 

Borrowing policy of the Government of India. Vol. II (7929) 7688- 
54, 74-26, 

है __Retrenchment throughout the administration. Vol. वा (i930) 493- 
i578, 4543-46. 

FINE FUNDS— 
Motion to reduce Demand for Grant for the ‘Railway Board” re —— 

Vol. IT (929) 275-20. 

FIREMEN— 
Statement (Jaid on the table) re Indian lascars and —— shipped at 

major ports in India during the last three years. Vol. I (928) 62. 

FISCAL AUTONOMY— 
See “RULING(S)”. 

TLOODS— 
Relief for sufferers from —— in Qujrat and parts of Orissa and Sind. 

Vol. IV (i827) 3802-36. 

Statement (laid on the table) re damage done by —— in the North-West 
Frontier Province and Baluchistan. Vol. I (4930) 437-44. 

FOREIGN AND POLITICAL DEPARTMENT— 
Budget: Demand for Grant: Vol: TIL (99) 286; Vol. IT (988) ॥557; 

| Vol. वा (4999) 4975 ; Vol. TI (4930) 7709. 
i Demand for Supplementary Grant. Vol. lII (2930) 2670-73. 

दर FOREST— 
Budget Demand for Grant. Vol. III (4927) 2875; Vol. TI (i928) i549; 

Vol. II (4925) 973; Vol. II (930) 3689-95. 
Demand for Supplementary Grant. Vol. II (i928) 2052. 
= Motion to reduce Demand for Grant for “——” re revision of the Indian 

— Act: development and policy in its relation to agriculture. Vol. 
TI (980) 689-95. 

FOREST BILL— 
See ‘Indian ——” under “BILL. 

FOREST. (AMENDMENT) BILL (Regalation of the import and transport 
of kuth)— 
See “Indian ——” under “BILL.” 

‘i FOREST CAPITAT, OUTLAY— : 
Budget Demand for (Grant. Vol. III (i927) 2325; Vol. II (i928) 559; 
“Vol. If (i929) t983; Vol. IT (i930) 73I. 

Demand for Supplementary Grant. Vol. I (i929) 95. 
FRANCHISE— 

Resolution ve grant of the —— to Indians in Ceylon. Vol I (4930) 590- 
88. 2 
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GALLERIES— 
Order hy Mr, President directing the re-opening of the —— of the Legis- 

lative ‘Assembly Chamber from Monday, the 24th February, 930. Vol. 
52 3 (930) 825. 

‘Orders by Mr. President regarding the clearing and closing of all the 
—— except the Press Gullery in the Legislative Assembly Chamber. 
Vol. I (2930) 2. 

See “RULING(S)”. 

GENERAL BUDGET— 
See “BUDGET: GENERAL”, 

GENERAL FINANCE— 
Motion to reduce Demand for Grant for the “Railway Board’ re re- 

tion of the tion for the separation of Railway finance 
from ——. Vol. I (i980) 884-93, 99-44. 

GEOLOGICAL SURVEY— 

Budget Demand for Grant. Vol. III (927) 288; Vol. II (928). 654; 
Vol. TI (4929) 3977; Vol. II (930) 705. 

Demand for Excess Grant. Vol. IT (928) 2049. 
Demand for Supplementary Grant. Vol. I (4927) 62. 

GIRLS— 
Resolution re education of —— and women in the territories administer- 

ed by the Central Government. Vol. IIT (4928) 594-602; Vol. IV (928) 
0I2-50. 

GOLD STANDARD AND RESERVE BANK OF INDIA BILL— 
See “BILL”. 
See “RULING(S)”’. 

GOLD THREAD— 

Duty op silver manufactures and ——. (Discussed under the Indian 
Finance Bill.) Vol. IIT (i930) 8289-9. 

GOUR, Siz HARI SINGH— 
Election of —— as Deputy President. Vol. IV (4930) 00. 
Message from His Excellency the Governor General approving of the 

election of —— as Deputy President. Vol. IV (3930) वहा. 

GOVERNOR-GENERAL, HIS EXCELLENCY THE— 
Messagé from —— appointing the Honourable Sir George Rainy to 

perform the functions assigned to the Finance Member during the 
General Discussion of the Railway Budget. Vol. I (4930) 576. 

Message from —— approving of the election of Maulvi Muhammad Yakub 
as Mr. President. Vol. IV (3930) 30. 

Message from —— = of the election of Sir Hari Singh Gour as 
Deputy President. Vol. TV (79380) 5!. 

‘ 
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GOVERNOR-GENERAL, HIS EXOELLENOY THE—contd 
Message from —— fixing the dates for the presentation and discussion 

of the General Budget and the voting of Demands for Grants in the 
Legislative Assembly. Vol. I (i927) 979; Vol. I (i928) 364; Vol. I 
(4980) 522. 

Message from —— fixing the dates for the tation and ‘al dis- 
cussion of the Railway Budget and the voting of Demands for Grants 
in the Legislative Assembly. Vol. I (927) 59-82; Vol. I (3928) 7%35 
Vol. I (4980) 575. 

Message: from —— regarding arrangements for the protection of the 
Legislative Assembly Chamber and its precincts: Vol. I (2930) 823-24, 

Message from —— requi th of Members of the Legis- 
lative Assembly in the Assembly Chamber on the 2th April, 929. Vol 
TIT (i929) 2992 

Order of —— disallowing the Motion for Adjournment re despatch of 
troops to China. Vol. I (92) 

Order of —— disallowing the Motion for Adjournment ve raids and 
* arrests in several parts of India. Vol. III (7929) 2298. 

{GOVERNOR-GENERAL IN COUNCIL— 
Restoration by the ——~ of the four big cuts made by the Legislative 

Assembly in the Demands for Grant for the “Executive Council,” 
“Army Department,’ ‘Miscellaneous’ and ‘‘E: diture in Engl: 
Secretary of State for India.” Vol. IT (929) 572. 

GOVERNOR-GENERAL, STAFF, HOUSEHOLD AND ALLOWANCES 
. OF THE— 

Budget Demand for Grant. Vol. III (i927) 23i5; Vol. II (i928) उ&87 
Vol. IL (i929) 974; Vol. IT (980) 2702. 

Demand for Lxcess Grant. Vol. IT (7988) 2048-49. 
Demand for Supplementary Grant. Vol. I (4927) 628-37. 
Motion to reduce Demand for Supplementary Grant for © Ys Se 

protest against a building for His Excellency the Viceroy being main- 
tained-in Caleitta. “Vol; T (927) 629-3 

GREAT INDIAN PENINSULA RAILWAY— 
Motion for Adjournment re strike on the ——. Vol. व त980) 6छ97-|ॉ 
Motion to reduce Demand for Grant for the “Railway Board” +e con- 

struction of the power_house at) Kalyan on. the ——. Vol. IT (999) 
362-70. 

Motion to reduce Demand for Grant for ‘Working Expenses: 9 Ad- 
ministration (Railways)” re third and intermediate class carriages for 
the —— Punjab Mail. Vol. T (2998) ~ 954-55 

Statement (laid on the table) re hydro-electric power for the ——.~ Vol 
TV (2930) 342-43 

GUARDIANS AND WARDS (AMENDMENT) BILL— 
See “BILL”. 

GUIJRAT— 
Relief for sufferers from fioods in —— and parts of Orissa and Sind. 

Vol. TV (3927) 3087-86. 
Telegram from the Private Secretary to the Governor of Bombay thank- 

ing the Legislative Assembly for their motion of sympathy in con- 
nection with the floods in —— and Sind. Vol. IV (2927) 54. 
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GURDWARA— = : 
Motion for Adjournment re firing into and violation of the sanctity of the- 

Sis-Ganj —— ab Delhi. Vol. TV (930) 560-67 

HAJ PILGRIM TRAFFIO— 
Resolution ve the ——-. Voi. III (i928) 250-57, 568-72. 

HARDWAR-KUMBH MELA 
See “‘KUMBH MELA”. 

HASTINAPUR— 
Resolution re excavation work on the site of ——. Vol. I (928) 673-85. 

Duty on === (iseussed under‘the Indian Finance Bill.) Vol. TIT 
(2927) 2634-59. 

Motion to reduce Demand for-Grant for ‘Customs’ # 
Abolition of the export ‘duties/on*raw —— and tea. Vol. IT (99) 

॥977 50. 

Abolition of the export duty ता raw ——. -Vol. TT (2998)~  945-56. 

HIGH COMMISSIONER FOR. INDIA— 
‘Statement (laid-on the table) re— 

Acceptance of tenders by the —— in purchasing stores for ihe Gov- 
ernment of India. Vol: ITI (2929) 2479-87. . 

Purchase of stores by the ——. Vol. IT (928) 563-7l; Vol. I (4929) 
39-29 : Vol. V (7999) ॥0-07: Vol. IT (4930) ए77-श.. 

Statement 7 
Purchase of stores by the ——.. Vol. V (4927) 
"Tenders for stores not accepted by the —— during the half year 

nding the 3lst December, 926. Vol. II (927) 3037-55 

HIGH COMMISSIONER FOR INDIA: EXPENDITURE IN ENGLAND— 
Budget-Demand for Gran, Vol. ITI (987) 2325; Vol. IT (7928) 3559; 

Voi. 3£-(2929) 982; Vol. TT (i930) A7i7 

HIGH COURTS— 
Resolution re pay of the Judges of the ——. Vol. ITI (7928) 572-94. 

HILTON YOUNG REPORT— 
Motion to reduce Demand for Supplementary Grant for “Miscellaneous” 

re visit of the Right Honourable Sastri to East Africa and the ——. 
Vol. ए (4929) 265-80. 

HINDU FAMILY TRANSACTIONS BILL— 

See “BILL 

HINDU GAINS OF LEARNING BILL. 
See “BILL” 
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HINDU INHERITANCE (REMOVAL OF DISABILITIES) BILL— 
- See “BULL”. 

HINDU JOINT FAMILIES= ~ eral: 
_ Encome-tax on -—. (Discussed under the Indian Finance Bill.) Vol. 

TIT (927) 2668; Vol. TT (i928) 632, 639-53; Vol. III (929) 2388-2406, 
2525-2; Vol. II (2930) 2056-77. 

HINDU LAW (AMENDMENT) BILL— 
See “BILL”. 

HINDU LAW (AMENDMENT) BILL (lr V. VJogiah)— 
See “BILL: 

HINDU LAW OF INHERITANCE (AMENDMENT) BILL— 
See “BILL”. 

HINDU MARRIAGES DISSOLUTION BILL— 
See “BILL”. 

HINDU WIDOWS’ RIGHT OF INHERITANCE BILL (Rai Sahih Harbilag 
Sarda)— 

See “BILL”. 

HOME DEPARTMENT— 
Alleged propaganda by the 

739-82, : 

TMV AT ie ail TT am 

against Mr. President. Vol. IIT (7998) 

Budget Demand for Grant. Vol. III (99)-286; Vol. II (928) I56I; 
Vol. II (929) 975; Vol. IT (4930) 469-93. 

Demand for Supplementary Grant. Vol. TV (i930) 5-5. 
Motion to reduce Demand for Grant for the “—” re policy of Govern- 

ment regarding political prisoners and their treatment. Vol. ता (3930) 
4469-93. 

HONG KONG-- 
Statement regarding Indians in —— and Shanghai. Vol. III (99) 

2462. 

HYDERABAD— oe ' 
Budget Demand for Grant. Vol. ITI.(i997) 2324; Vol, TI (4998). 580; 

Vol. TI (4929) 3982; Vol. TI (4930) ॥7॥. >> 7 
Demand for Supplementary Grant. Vol. I (980) 755. 

HYDRO-ELECTRIC POWER— 
Statement (laid. on the table) re —— supplied for the Great Indian 

Peninsula Railway. Vol, IV (4930) 342-43. 

I 

IMPERIAL BANK OF INDIA (AMENDMENT) BILI-- 
See “BILL”. 

IMPERIAL BANK OF INDIA (AMENDMENT) BILL (Mr. 8. Das)— 
See“ BILL”. न्य 
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INCOME-TAX— 
— on Hindu joint families. (Discussed under the Indian Finance 

Bill.) Vol. IIL (4927) 2668; Vol. II (928) 632, 639-53; Vol. III (929) 
2388-2405, 255-2l; Vol. II (3980) 2056-7. 

Motion to reduce Demand for Grant for ‘Taxes on income” re levy of 
—— in Upper Burma. Vol. IT (928). 364-66. 

Rates of ——. (Discussed under the Indian Finance Bill.) Vol. III 
(4927) 2668-7. Vol. IIT (980) 2267-89 

iNCOME-TAX ADMINISTRATION— 
Motion to reduce Demand for Grant for “Taxes on Income” re —— in 

Bengal. Vol. IT (4930) 676-77. 

INCOME-TAX (AMENDMENT) BILL (Amendment of sections 2, 23, ete.)— 
See “Indian ——’ under “BILL.” 

INCOME-TAX (AMENDMENT) BILL (Amendment of section 5)— 
See “Indian ——’ under “BILL.” 

INCOME-TAX, (AMENDMENT) BILL (Amendment of section 0)— 
© See “Indian ——” under “BILL.” 

INCOME-TAX (AMENDMENT) BILL (Amendment of sections 0, 4, ete.)— 
See “Indian ——” under “BILL.” 

INCOME-TAX (AMENDMENT) BILL (Amendment of section 59)— 
See, “Indian ——” under “BILL.” 

INCOME-TAX (PROVIDENT FUNDS RELIEF) BILL— 
_ See “Indian 2? under “BILL.” 

INCOME-TAX (SECOND AMENDMENT) BILL (Amendment of sections 
4, 956A, ete.)— 

See ‘Indian ——’ under “BILL.” 

INCOME-TAX DEPARTMENT, BOMBAY— 
Motion to reduce Demand for Grant for ‘Taxes on Income” re condi- 

tions of recruitment, qualifications, pay and promotion of officers in 
the. ——.+ Vol. IT (4928) 389-4I. 

INCOME-TAX OFFICE— 
Motion to reduce Demand for Grant for “Taxes on Income” re grievances 

of the —— establishments. Vol. II (930) 672-75. 

INCOME, TAXES ON— 
See “TAXES ON INCOME.” 

INDIA OFFICE— 
Motion to reduce Demand for Grant for “Expenditure in England 

under the control of the Secretary of State for India” re the —— being 
a reactionary body not wanted by India. Vol. IT (i928) —4-22. 
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INDIA UNATTACHED LIST-- - : 
Motion’ to reduce Demand for Grant for the “Army Department’ re 

pensions of Indian Medical Department, Indian Miscellaneous List 
and —— officers who retired between 9I9 and 927. Vol. IL. (929) 3862-66. REE setae “ 

॥ 
र
ी
 

INDIAN ANTIQUITIES— _ were 
See “ANTIQUITIES”. : 

INDIAN ARMY— 72 i - ५ 
Resolution re Indianisation ot half the cadre of officers of the ———. Vol. IV (997) 3474-98; Vol. V (927) 4249-75, ' 

INDIAN BAR COUNCILS BILL— 
See “BILL”. : 

INDIAN BAR COUNCILS (AMENDMENT) BILL— 
See “BILL”. 

INDIAN BAR COUNCILS (AMENDMENT) BILL (Mr. Amar Nath Dutt)— 
See “BILL”. 

INDIAN BOILERS (AMENDMENT) BILL— 
See “BILL”. 

INDIAN CENTRAL COMMITTEE— 
Motion to reduce Di d for Suppl. tary Grant for “Miscellaneous” 

ve Auxiliary Committee on the Growth of Education and the ——. दा Vol. ¥ (7929) 909-4. 

INDIAN CENSUS BILL— 
See BILL”. 

INDIAN OCHIEFS— 
Discussion of affairs relating [0 —— (ex-Maharaja of Nabha) not within 

| the jurisdiction of the House. Vol. I (7998) 676. 

_ INDIAN CINEMATOGRAPH COMMITTEE— 
3 Resolution re recommendations of the ——=~ Vol. IT (929) 968:9. 

INDIAN COMPANIES (AMENDMENT) BILL— 
See “BILL”. 

INDIAN CONTRACT (AMENDMENT) BILL— 
See “BILL”. 

_ INDIAN COTTON CESS (AMENDMENT) BILL— 
See “BELL”. 

INDIAN DIVORCE (AMENDMENT) BILI— . 
See “BILL”. 
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INDIAN DIVORCE (AMENDMENT) BILL (Sir Hari Singh Gour)— 
See “BILL”. 

INDIAN DIVORCE (SECOND AMENDMENT) BILL— 
See “BILL”. 

INDIAN ELECTRICITY (AMENDMENT) BILL— 
See “BILL”. 

INDIAN EMIGRATION (AMENDMENT) BILL— 
See “BILL” 

INDIAN EVIDENCE (AMENDMENT) BILL— 
See “BILL”. 

INDIAN FINANCE BILL— 
See “BILL”. 
See “RULING(S)”. 

INDIAN FOREST ACT— 
Motion to reduce Demand for Grant for ‘Forest’ re revision of the 
——, forest development and policy in its relation to agriculture 
Vol. II (7930) 689-95 

INDIAN FOREST BILL-- 
See “BILL”. 

INDIAN FOREST (AMENDMENT). BILI. (Regulation of the iniport and 
transport of kuth)— 
See “BILL”. 

INDIAN INCOME-TAX (AMENDMENT) BILT. (Amendment of sections 2 
23, ete. J— 

See “BILL” 

INDIAN INCOME-TAX (AMENDMENT) BILL (Amendment of section 5)— 
See “BILL. 

INDIAN INCOME-TAX (AMENDMENT) BILL (Amendment of section 
40)— 

See “प्रात, 

INDIAN INCOME-TAX (AMENDMENT) BILL (Amendment of sections 
I0, 4, ete.) — 

See “BILL”. 

INDIAN INCOME-TAX (AMENDMENT) BILL (Atmendmént of ‘section 
89)— 

See “BILL”. 

INDIAN INCOMS-TAX (PROVIDENT FUNDS RELIEF) BILL— 
See “BILL.” 

= 
+
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-INDIAN INCOME-TAX (SECOND AMENDMENT) BILL (Amendment of 
sections l4, 25A', ete.)— 

See “BILL” 

INDIAN INSTITUTE OF SCIENCE— 
Election of a member to represent the Legislative Assembly on the Coun- 

cil of the ——, Bangalore. Vol. I (929) 520 

INDIAN INSURANCE COMPANIES BILL— 
See “BILL.” 

INDIAN LAC CESS BILL— 
See “BILL.” 

INDIAN LAW REPORTS BILL— 
See “BILL”. 

INDIAN LEGISLATIVE RULES— 
Full sympathy of Government with the establishment of a coivention by 

which both Houses of the Legislature should be consulted before any 
important change is made in the —— except in cases of emergency. 
Vol. TV (4929) 6-62. 

Point of order regarding the admissibility of a Resolation *e amend- 
ment of the Vol. IV (7929) 54-63. 

eee ASSURANCE COMPANIES (AMENDMENT) BILIL— 
See ‘ 

INDIAN LIGHT HOUSE BILL 
See “BILL.” 

INDIAN LIMITATION (AMENDMENT) BILL (Amendment of Article 82 
of Schedule I)— 

See “BILL.” 

INDIAN LIMITATION (AMENDMENT) BILL (Amendment of sections 20 
and 2)-- = 

See “BILL.”. — 

INDIAN LIMITATION (AMENDMENT) BILL (Amendment of section 0 
an] Articles 33 and 34)- 

See “BILL.” 

INDIAN LIMITATION (AMENDMENT) BILL (Mr. N, 0. Kelkar)— 
See “BILL. 

INDIAN MAJORITY (AMENDMENT) BILL-— 
See “BILL. 4 

INDIAN MEDICAL DEPARTMENT— 
Motion to reduce Demand for Grant for the “Army Department”? re —— 

Vol. II (i929) 859-62. 

Pensions of --—, Indian Miscellaneous List and India Unattached List 
officers who retired between 799 and I927. Vol. IT (999) 3962-66. 
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INDIAN MEDICAL SERVICE— 
Motion to reduce Demand for Grant for the “Army Department” 

temporary officers of the ——. Vol. IT (929) 866-72. 
Resolution ve revival of the petitive ination 

the —. Vol. I (4930) 290-22., - 
for recruitment to 

. 

INDIAN MEDICAL STANDARDS AND QUALIFICATIONS, COMMIS- 
SIONER OF 

Question of the appointment of a —— discussed under the Demand for 
Supplementary Grant for ‘‘Medical Services”. Vol. V (7929) 479- 
4524. 

INDIAN MERCHANDISE MARKS (AMENDMENT) BILL (Mr. K. 2. 
Neogy)— 

See “BILL.” 

INDIAN MERCHANT SHIPPING (AMENDMENT) BILL— 
जग See “BELL.” . 
INDIAN MERCHANT SHIPPING (AMENDMENT) BILL (Employment 
Bureau for seamen in Caleutta and Bombay)— 

See “BILL.” 

INDIAN MERCHANT SHIPPING (AMENDMENT) BILL (Vesting in the 
Governor General in Council the control of matters covered by the Act)— 

See “BILL.” 

INDIAN MINES (AMENDMENT) BILL— 
"866 “BILL.” 

INDIAN MISCELLANEOUS LIST— 
Motion to reduce Demand for “Army Department” re —— pensions of 

Indian Medical Department, —— and India Unattached List officers 
who retired between 799 and 79श. Vol. IT (i929) 862-66. 

INDIAN NATIONAL CONGRESS— 
Statement by Mr. President regarding his position in relation to the 

boycott of the Legislatures by the ——. Vol. I (4930)  ॥9-84. 

INDIAN NAVY (DISCIPLINE) BILL— 
See “BILL.” 

INDIAN PATENTS AND DESIGNS (AMENDMENT) BILL— 
See “BILL.” 

INDIAN PENAL CODE (AMENDMENT) BIL. (Amendmefit ’6f section 
43)— 

See “BILU’. 

INDIAN. a CODE (AMENDMENT) BILT. (Amendment of section 
“4t)— 

See “BILL”. 
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“INDIAN PENAL CODE (AMENDMENT) BILi: (Amendment of section 
27)-- 

See “BILL”. = 

INDIAN PENAL CODE (AMENDMENT) BILL (Amendment of section 
505)— 

See “BILL”. 

INDIAN PENAL CODE (AMENDMENT) BILL (Immunity of members of 
trade unions from the c | of the piracy law)— 

See “BILL”, 

INDIAN POSTAL AND TELEGRAPH DEPARTMENT— 
Demand for Supplementary Grant. Vol. IL (i928) 2052-53. 
Motion to reduce Demand for Grant for the “——’ re— 

Cable aud Inland Press Rates. Vol. II (i927) 2098-99. 
Criticism of Administration. Vol. II (927) 2009-I2. 
Dearth of Post Offices in the Chota Nagpur Division. Vol. II (92) 
203-5 

Division of portfolios and non-appointment of a Minister of Com- 
munications. Vol, II (2927) 2083-92. 

Indo-Czylon Cables. Vol. IT (4927) श00-0. 
Low salaries of postal clerks, peons, etc. Vol. If (99) 9065-84, 

2054-83, 

Posting of telegrams. Vol. II (3927) 2099-200. 
Press Telephone Rates. Vol. II (i927) 2097-98 
Telegraph Censorship. Vol. Il (927), 9092-97. 

INDIAN POSTAL AND TELEGRAPH DEPARTMENT (INCLUDING 
WORKING EXPENSES)— 
Budget Demand for Grant. Vol. IT (92) 2009-34, 2054-श0 : Vol. II 

(2928) 550; Vol. II (4929) 974; Vol. IT (930) ॥707. 

INDIAN POSTS AND TELEGRAPHS— 
Budget Demand for Grant. Vol. TI (987) 2325; Vol. TI (7928) 2560 

Vol. II {929) 983; Vol. IT (4930) 779. 
Demand for Excess Grant. Vol. I (927) 673-7; Vol. III (930) 2737 

d for i tary Grant. Vol. IT (i928) 2052-53; Vol. I (929) 
906; Vol. I (930) 749; Vol. IIT (7930) 2737. 

INDIAN RAILWAYS (AMENDMENT) BILL (Hours of work and: periods 
of rest of railway servants)—- 

See “B 

INDIAN RAILWAYS (AMENDMENT) BILL (Mr. M. S. Aney)— 
See “BILL 

INDIAN REGISTRATION (AMENDMENT) BILL— 
See “BILL”. 

INDIAN REGISTRATION (AMENDMENT) BILL (Agreement to sell im- 
moveable property of the value’ of Rs! 700 or mcre)— 

See “BILL’ 
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INDIAN REGISTRATION (AMENDMENT) BILL (Mr. C. 
Aly: 

Duraiswamy 
angar)— 

See “BILL”. 

-INDIAN RELIGIOUS PICTURES TRADE MARKS (PREVENTION) 
BILL— 

See “BILL”. 

INDIAN RESEARCH FUND ASSOCIATION— 
Election of two Members to the Governing Body of the ——. Vol. If 

(7990) 363; Vol. TV ,930) 574. 

INDIAN ROAD DEVELOPMENT COMMITTEE— 
Resolution» Report of the ——. Vol. I (7980) 4065-27. 

INDIAN SALE OF GOODS BILL— 
See “BILL”. 

INDIAN SANDHURST COMMITTEE— 
Resolution. 7४ Indianisation of half the cadre of officers of the Indian 
Army. (Report of the ——.) Vol. TV (092) 3474-88; Vol, V (92) 
4249-78, 

INDIAN SEAMEN- 
Statement (laid on the table) re contributions made by Port Trusts to 

institutions maintained for the benefit of ——. Vol, IV (999) 70. 

INDIAN SECURITIES (AMENDMENT) BILL— 
See “BILL” 

INDIAN SECURITIES (AMENDMENT) BILL (Holding of Government 
securities jointly with private individuals) 

See “BILL”. ~ 

INDIAN SOFT COKE CESS BILL— 
See “BILL” 

INDIAN STATES— 
Discussion of affairs relating to the arrest and deportation of the ex- 
Maharaja of Nabha not within the jurisdiction of the House. Vol. I 
(4928) 576 

INDIAN STATUTORY COMMISSION— 
Motion to reduce Demand for Grant for “Miscellaneous” 

प्र (928) 379-9 

Motion to reduce Demand for Supplementary Grant for “Miscellaneous” 
re-inedagatd. aNd dinatietact sti 

re ——. Vol. 

'ए sugg! and rec tii of 
the ——. Vol. IV (99%) 42-70, 72-98, 00-28, 297-92. 

Resolution re the ——. Vol. T (I928) 382-432, 433-506, 
See “RULING(S)”. 

"INDIAN SIPRES DEPARTMENT 
Budget Demand for Grant, Vol. ITI (92) 2322; Vol. IL (998) उप; 

Vol. II (3929) 980; Vol. IT (4930) 708 
Demand for Su tary Grant. Vol. I (3929) 909. 
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INDIAN SUCCESSION (AMENDMENT) BILL-- 
See “BILL”. 

INDIAN SUCCESSION (AMENDMENT) BILL (Maulvi Muhammad Yakub)— 
See “BILL”. 

INDIAN SUCOESSION (SECOND AMENDMENT) BILL— 
See “BILL”. F ; 

INDIAN TARIFY (AMENDMENT) BILD— 
See “BILL” 

INDIAN TARIFF (AMENDMENT) BILL (Duty oa barks for tanning, ete.) — 
See “BILL.” 

INDIAN TARIFE (AMENDMENT) BILL (Duty on machinery, belting, 

INDIAN TARIFF (AMENDMENT) BILL (Duty on rubber insulated elec- 
trie eables, ete.)— 

See “BILL”. 

INDIAN TARIFF (COTTON YARN AMENDMENT) BILL— See “BILL.” 

INDIAN TELEGRAPH (AMENDMENT) BILL— 
See “BILL”. 

INDIAN TERRITORIAL FORCE (AMENDMENT) BILL— 
See “BILL.” 

INDIAN TRADE UNIONS (AMENDMENT) BILL— 
See “BILL”. ४ 

INDIAN TROOPS— 
Motion for Adjournment re despatch of tin p “a i of —— to China. 

Vol. I (99) 8-55. (Disallowed by the Governor General. Waid 
(927) 76.) ME : ० 

INDO-CEYLON CABLES— 
Motion to veduce Demand for. Grant for “Indian Postal and Telegraph 
Department” re ——. Vol. IT (99) भत्ता, . 

INDO-EUROPEAN TELEGRAPH DEPARTMENT (INCLUDING WORK- 
[NG EXPENSES)— 
Budget Demand for Grant. Vol. LT (4927) 2875; Vol. IT (7928)  3550; 

Voi. If (2929) 974; Vol. IT (930) ॥70- 
Demand fo: Suppl tary Grant. Vol, If (928) 92053. 

INDO-EUROPEAN TELEGRAPHS— 
Budget Demand for Grant. Vol. ITI (927) 2396: Vol. TI (928) 560; 

Vol. TE (929) 983; Vol. II (6990) काश, 
Demand for Fxcess Grant. Vol. IT (928) 9057. 
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TNDUSTRIES— 
Budget Demand for Grant. Vol. III (92) 2820; Vol, IL (i928) 655 

Vol. II (4929) 979; Vol. II (4930) एएएण 
D d for Suppl tary Grant. Vol. I (4929) 908, 
Motion t» reduce Demand for Grant for the ‘“‘Railway Board” re adverse 

effect on Indian —— on account of the freight charges levied on the 
different Railways. Vol. I (928) 895-992, 

INDUSTRIES AND LABOUR, DEPARTMENT OF— 
Budget Demand for Grant. Vol. III (92) श्शाप्: Vol. If (928) 552; 

Vol. IT (79290) 3976; Vol. IT (4930) 77७. 

D d for Suppl tary Grant. Vol. I (980) 750 
Elections to the Panel for the Standing Committee for the ——. Vol. IV 

(7927) 3227; Vol. I (7929) 330. 

INDUSTRIAL ACCIDENTS— $ 
- Resolution re prevention of ——. Vol. IIT (7930) 2783-35: Vol. IV (930) 

9-I2. 

INHERENT POWERS— 
Ruling ve —— of the Chair to rule out a motion on the ground of abuse 

of forms and procedure of the House. Vol. III (4929) १०४7-०७ 

INLAND BONDED WAREHOUSES (AMENDMENT) BILL— 
See “BILL.” 

INLAND PRESS RATES— 
See “CABLE AND — 

INLAND STEAM-VESSELS (AMENDMENT) BILL (Mr. K. 0. Neogy)— 
See “BILL 

INLAND STEAMER SERVICES— 
Resolution re relations between Railways and —— in Hastern Bengal. 

Vol. I (4930) 492-98. 

INSOLVENCY (AMENDMENT) BILL— : 
See “BILL! 

INSOLVENCY LAW (AMENDMENT) BILL-- 
See “BILL”. 

INSPECTION (RAILWAYS)— 
Budget Demand for Grant. Vol. II (927) 874-80; Vol. I ((928) 90-22 

Vol, IT (929) ॥श।; Vol. IT (930) 082. 
Demand for Excess Grant. Vol. [T (928) 205 
D. d for Supp tary Grant. Vol. IT (928) 96; Vol. IT (999 

3989, 

Motion to reduce Demand for Grant for “-+—’ re— 
# Control over the hours of work of the employees to secure safety of 

the passengers. Vol, I (7928)- 90-92. 
Travelling ticket inspectors and their increments. Vol. I (7928) 

श3. 
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INSTITUTE OF SCIENCE— 4 
See “Indian ——”, 

INSURANCE— 
See “SICKNESS ——.” 

INSURANCE OOMPANIES BILL— 
6. See.‘Indian 7 under “BILL,” 

INSURANCE CONCERNS— 
Metion to reduce Demand for Grant for" “Taxes on Income” re incomes 

of ——. Vol. II (i928) 358-64 

INTEREST BILL (Maulvi Muhammad Yakub)— 
See “BILL” 

INTEREST FREE ADVANCES— 
Budget Demand for Grant. Vol, [I (i927) 2326; Vol, If (i928) 562; 

Vol. If (4929) 984; Vol. II (930) 0789. 
Demand for Excess Grant. Vol. I (3929) 904. 

INTEREST ON DEBT AND REDUCTION OR AVOIDANCE OF DEBT-- 
Budget Demand for Grant. Vol. HII (792) 285; Vol, IT (3928) 550; 

Vol. IE (i929) 974; Vol. II (7930) ॥70. 
Demand for Supplementary Grant. Vol, If (i928) 2054; Vol. I (i929) 

906-07; Vol. {II (930) 2670. = ‘ 

INTEREST ON MISCELLANEOUS OBLIGATIONS— 
Budget DemanJ for Grant. Vol. If (92) शश5;: Vol. II (928) 550; 

7 Vo}, If (4929) 974; Vol. II (3930) 7702. 

Demand for Excess Grant. Vol. I (929) 902. 
Demand for Supplementary Grant. Vol. I (92) 628; Vol. I (929) 907; 

Vol. I (930) 749 

INTEREST RESTRICTIONS BILL (Mx. N, 0, Kelkar)— 

pa See “BILL 

INTERNATIONAL LABOUR CONFERENCE— ; 
Motion to reduce Demand for Grant for “Miscellaneous” re delegation 

to the —— and all paid to delegates and advisers. Vol, II 
(4928) 39I-98. 

Resolution re— 
Draft Cow i and Reco: dat of the —— regarding in 

spection of emigrants on boardship, etc. Vol. V (i927) 3995-4008. 
Draft Conventions and Recommendativn of the Tenth —— regarding 
sickness insurance. Vol. II (928) 2063-77. 

Draft Convention and endation of the El th —— for 
fixing minimum wages. (Postponed t> the Delhi Session.) ° Vol. V 
(7929) 645-47; Vol. I (4930) 88-9I. 

INTERNATIONAL LABOUR ORGANISAT 
Resolution re— 

Ratification of the Draft Conventions concerning— 
(l) seamen’s articles of agreement, and 
(2) repatriation of seamen, 

adopted by the General Conference of the ----- of the League of 
Nations. Vol, ए (92) $67-95.
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INTERNATIONAL LABOUR ORGANIZATION—contd. 
Resolution re— 

(l) repatriation of masters and apprenti and : 
(2) for the inspection of the conditions of 

r work of seamen, 3 
opted by the Ge: l Conf of the —— of the League of 

Nations. Vol. V (927) 4626-29. > 

IRRIGATION— 
Budget Demand for Grant. Vol, IIT (I927) 2325; Vol. TI (i928), 559 

Vol. IT (i929) 983; ए० If (4980) 722. 

TRRIGATION (INCLUDING WORKING EXPENSES), NAVIGATION, 
EMBANKMENT AND DRAINAGE WORKS— 

Budget Demand for Grant. Vol. IT! (i927) 23i5; Vol. II (7928) 550 
Vol, वा (7929) 974; Vol. IT (930) 695-70! 

D ते ior Supp! tary Grant. Vol.  (7930) 748-49. 
Motion to reduee Demand for Grant for “——" re— 

Goyernmenis’ embankment poliey. Vol. Th (980) 2700-0}, 
The Famine Fund, famine protection and irrigation. Vol. II (i930) 

*65- L700. 

TRRIGATICN WORKS NOT CHARGED TO REVENUE— 
Demand for Excess. Grant. Vol, I त9श) 627 
Demand for Supplementary Grant. Vol. IL (928) 2060; Vol. I (4930) 

755. 

ITARSI- 
Moticn to reduce Demand for Grant for “Working Expenses: Adminis- 

tration (Railways)”? re— 
Great detention ‘at —— of passengers from Nagpur going to Delhi 
and upcountyy. Vol. I (4928) 966-67 

Improvements to the waiting room at —— by the addition of a lava- 
tory, and the pavement of the platform. Vol. I (3928) 966-67. 

JOIND STOCK COMPANIES— 
Budget Demand for Grant. Vol, IIT (99) 2322; Vol. IT (928) 556 

Vol. Ti (7929) 980; Vol. II (2930) 708. 
Demaud for Excess Grant. Vol. I (i927)° 624; Vol. I (3929) 903, 
Der id for हि ] tary Grant. Vol, If (i998) 2057. 

JUDGES— - 
Resolution कह pay of the —— of the High Courts Vol. ITT (3998) 572- 

94. ° 

JUDICIAL COMMITTEE OF THE PRIVY couNCIL— 
See “PRIVY COUNCIL, JUDICTAL COMMITTEE OF THE”. 

“JUDICIAL PROCEEDINGS REGULATION BIL}. (Diwan Chaman Lali)— 
Sec “BILL”. 
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JUSTICE, ADMINISTRATION OF— ni हे 
Budget Demand for Grant. Vol. IEE (2927) 288; Vol. IT (928) 553; 

Vol. II (2929) 4977; Vol. II (9980) 7704. 
Demand for Excess Grant. Vol. IT (928) 2049; Vol. IIT (2930) 2736. 
Demaad fer Supplementary Grant. Vol. II (928) 2055; Vol. IV (2998) 

I235-36. 

JU - | 
Motion to reduce Demand for Grant for “Customs” re export duty on 
—-+. Vol. TT (2927) 993-99; Vol. TT (792°) 259-66. 

KABUL SINGH, Caprars— reps 
Expressions of regret on the deaths of Sir’ Alexander Muddiman and —. 

Vol.. TIT (4928) 58-62. 

KALYAN— 
Motion to reduce Demand for Grant for the “Railway Board’ re con- 

struction of the power house at —— on the Great Indian Peninsula 
Railway. Vol. IT (929) 362-70, 

“Statement (laid on the table) comparing. ng the present estimated cost of 
the power house at —— with the estimate originally laid before the 
Standing Finance Committee for Railways. Vol. TIT (9299 रहा. 

KARACHI— हु 
Statement msde by the Honourable Member for Industries and Labour 

regarding the proposed air service from —— to Delhi, Vol. ए (999) 
3685. 

KENYA— 
Motion for Adjournment re appotatment of an adequate number cf 
Indian representatives on the Royal Commission to consider the feder- 
ation of —— end other East and Central African Colonies. Vol. IV 
(792) 3026-02, 8097-375. 

KEROSENE— 
Excise duty on ——. (Discussed under the Indian Finance Bill.) Vol. 

TI (980) 207-79; Vol, IIT (980) 224-45. 
Import duty on —— imported into India. (Discussed under the Indian 
Finance Bill.) Vol, TIF (930) शक्ष-6६ 

KHADI— : 
Resolution re manufacture and sale of ——. Vol. V (4927) 4275-77, 

4659. 

KHARAGPUR— 
Motion for Adjournment re strike at —— on the Bengal Nagpur Railway. 

Vol. T (7927) 974-78, 2007-34. 

KHEWRA— 
Motion to reduce Demand for Grant fer “Salt” re grievances of the 

miners of the salt mines at ——. Vol. IT (99) 2997-2202. 
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KHEWRA SALT MINES— i 
Motion te reduce D. d for Grant for ‘Salt’? re damage done by the 
—- to the neighbouring fields and to the property of the District 
Board, Jhelum... ४०... TL (7930) 687-88.. 

KUWBH MELAS | 
Motion tc reduce Demand for Grant for ‘Working Expenses: Admiinis- 

tration (Railways)'’ re arrangemenis for the Hardwar- ——. Vol. IL 
(4927) 43-20. 

i 

LABOUR CONFERENCE— 
See “Indian ——” under “BILL”. 

LABOUR MEMBER— 
Motitm to reduce Demand for Grant for the ‘Railway Board” re aboli- 

tion of tke additional post of —— on the Railway Board. Vol. I (4930) 
849-83. 

LAC CESS RBILL— कु 
See “Indian ——” under “BILL”. 

LAHORE CONSPIRACY CASE-- 
Motion for Adjournment re action and policy of Government regarding 

- the accused under trial in the ——. Vol. IV 09929) 757, 802-2. 

LAJPAT RAI Lata— 
lution 76 ci tia eted with the death of ——. Vol. I 

(7929) 832-74. : 

LAND ACQUISITION (AMENDMENT) BILI-.- 
Sco “BILL”. 

LAND FRONTIERS- 
Motion tc reduce Demand for Grant for “Custems” re Customs policy = 
—.. Vol. प्र-(92) -2002. 

LAWLESSNESS— i 
Resolution re outbreak of —— at Dacea. Vol. TV (4980) 567-98. 

LAW REPORTS BILI-- 
०7 See “Tndian --- ander “BILL” 

LEAGUE OF NATIONS—- 
Motirn t¢ reduce Demand for Grant for ‘Miscellaneous’ re delegation 

to the Assembly of the ——. Vol. IT (928) 899-407. 

LEAVE PULES— 
Motion to reduce Demand for Grant for the 'Rai!way Board” re ——- 

Vol. I 43928). 993-94. 
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LEGISLATIVE ASSEMBLY— : 
Address by His Excellency the Viceroy to the Members of the ——, 

Vol. I (7927) 43-49; Vol. I (2929) 4-8; Vol. I .(2930) 277-89. 
Addvess by His Excellency the Viceroy to Members of the Council of 

State and ——. Vol. IV (927) 3499-3502: Vol. I (928) 87-92; Vol. IV (920) _ 33-40. ane fous 
. Despatch relating to the constitution of a separate office for the —— laid 

on the table. Vol. IV (0928) 92-40. 
Motion for Adjournment re attack on the President of the--—— by the 

Times of India. Vol. IIT (4998) 49-34. es: 
Motion re— 

Creation of a separate office for the ——. Vol. IV (3928) 249-63. 
Privileges and status of Members of the ——. Vol. ए (4927) 4665- 60. , 

8 by Mr. President re— aie 
Arr: ts for the admission ‘of visitors to the —— and for guard- 

ing the ——- Chamber and buildings. Vol, IV (07929) 5-54, 
The dignity and independence of the ——- and the authority of the 

Chair. Vol. IV (999) 09-22. 

LEGISLATIVE ASSEMBLY AND LEGISLATIVE ASSEMBLY DE- 
PARTMENT— 
Budget Demand for Grant. Vol. AT, (4930) _ 4702, 

LEGISLATIVE ASSEMBLY CHAMBER-- 
का Bombs thrown in the ——. Vol. TII (4929) 2988. 
\  Messaye fron: His Excellency the (Governor-General regarding arrange- 

ments for the protection of the —— and its precincts, Vol, I (i930) 
828-24. 3 

Motion re bomb outrage in the ——. Vol. TIT (7929) 2987. 
Statement by Mr. President regarding pretection of the —— and its pre- 

ee eincts. Vol. IT (990) -2. 

दि LEGISLATIVE BODIES— 
Budget Demand for Grant. Vol. TIT (927) 286; Vol. II (928) 755; 

Vol. IT (i929) - 975. 
i D id fo, Supplementary Grant. ४०६ II (3928) 2054; Vol. I (i929) 

907 ; Vol. T (930}—749-50. 

LEGISLATIVE DEPARTMENT— 
Budget Demand for Grant. Vol. TIT (997) 586; Vol. IT (7928) 55; Vol. TT (999) 975; Vol. IT (930) 703. 

LETTERS— 
Revision of the postal rates on ——. (Discussed under the Indian 

Finance Bill.) Vol. II (928) 602-8; Vol. TIT (989) 2489-9; Vol. TIT (3930) 2254-60. 

LIBRARY COMMITTEE— 
Appointment of Munshi Iswar Saran as a member of the ——. Vol. V (4927) 4949. 

LIFE ASSURANCE COMPANIES (AMENDMFNT) BILL— 
See “Tndian ——” under “BILL”: 
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LIGHT HOUSE BILL— 
See “Indian ——" under “‘BILL”’. 

LIGHTHOUSES AND LIGHTSHIPS. 
Budget Demand for Grant. Vol. II (920) 977; Vol. IL (930) 0706. 

LIGHTHOUSES AND LIGHTSHIPS, CAPITAL OUTLAY ON— 
get Demand for Grant. Vol. {T (990) 7984; Vol. I (2980)_I7I2. 

LILLOOAH— 
Motion for Adjournment re lockout at —— on the East Indian Railway- 

(Disallowed.) Vol. IL (4928) 239-4I. 

LIMITATION (AMENDMENT) BILL (Amendment of Article 82 of 
Schedule I)— 

See “Indian ——” under “BILL”, 

LIMITATION (AMENDMENT) BILL (Amendment of tions 20 and 
Dal j= 

See “Indian ——” under “BILL”, 

LIMITATION (AMENDMENT) BILL (Amendment of section I0 ant 
Articles 33 and 34)— 

See “Indian ——” under “BILL”. 

LIMITATION (AMENDMENT) BILL (Mr. N, 6. Kelkar)— 
See i 2 “BILL”. 

LOANS AND ADVANCES BEARING INTEREST— 
Budget Demind for Grant. Vol. वा (4927) 2827, Vol. IT (928) उ#6 ; 

Vol. IT (3929) 39854; Vol. IL (i930) 2 

Demand for Excess Grant. Vol. [II (4930) 2797. 
Demand for Suppl Grant. Vol. If (3928) 206l; Vol. I (i929) 

95; Vol. T (980) 756; Vol, TIT (4930) 9737. 
LOCAL ADVISORY COMMITTEES (RATIWAYS)-- 

Motion to reduce Demand for Grant for the ‘Railway Board” re 
reorganisation of the Central Advisory Council for Railways and of 
—. Vol. I (930) 95558. : 

LOCAL, TRAFFIC SERVICE— 
Motion ‘0 reducc Demand for Grant for the “Railway Board” 

——-. Vol. I (i928) 820-26; Vol. [I (i929) 3958-6 
LOCKOUT— 

Motion for Adjournment re —— at Lillooah on the East Indian Railway. 
Vol. TI (7928) 229-4. कं 

MADRAS SALT (AMENDMENT) BILT 
Bee “BILL 

MAJORITY (AMENDMENT) 
See “Indian ——” under att 
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" ‘MASTERS— 
) dati re Rec 
(l) repatriation of and apprentices, and 
(2) general principles for the inspecticn of the conditions of work : 

of seamen. 

adopted by the General Conference of the International Labour Orga- 
nisatiow of the League of Nations. Vol, V (4927) 4626-29. 

ह MATCH Bovey (PROTECTION) BILL— 

MEDICAL CEFICERS— 
See “DISTRICT ——”. 

MEDICAL RASEARCH— नव 
Resolution 76 ---- Vol. I (7980) 548-50, 576-49. 

MEDICAL SERVICE(S)— 
Budgeb Demand for Grant. Vol, [II (3927) 2320; Vol. II (4928) 605; 

Vel. Tf (2929) 978; Vol. II (930) 706. 
Demand fc. Supplementary Grant. Vol. I (7927) 632; Vol. IT (998) 

2056-56; Vol. I (3929) 908; Vol. V (2999) 479-2524, 
See “INDIAN ——” 

MEDICAL STANDARDS AND QUALIFICATIONS, COMMISSIONER 
0 

See “INDIAN —~”. 

MERCHANDISE MARKS (AMENDMENT) BILL (Mr. K. 0. Neogy)— 
See “Indian ——” under “BILL”. 

f MERCHANT SHIPPING (AMENDMENT) BILL— 
= See “Indian ——” under “BILI”, 

|! “MERCHANT SHIPPING (AMENDMENT) BILL (Employment Bureaw - 
a for seamen in Calcutta arid Bombay) 

See “Indian ——” under “BILL”. 

MERCHANT SHIPPING (AMENDMENT) BILL (Vesting in the Governor- 
General in Council the control of matters covered by the Act)— 

See “Indian ——" under “BILL”. 

| MERCHAN? SHIPS— 
/ Statement re agreetnent between the United Kingdom and Estonia re 

5 tonnage measurement of ——. Voi, T (99) 55. 

MESSAGE— 
— from His Excell the ndr-General Mr. 
Ruthnaswamy to be Chairiian of the first meeting of the Thitd Legis 
lative Assembly. Vol. I (927) ॥7. 

— from His Excellency the Govérn6r General approving of the lection 
of Maulvi Muhammad Yakub tis Deputy PYesident. Vol. T (927) बा. 
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MESSAGE—contd. 
ज्ज्- from His Excellency the Governor-General approving of the election 

of Maulvi Muhammad Yakub as Mr. President. Vol. TV (7930) 30. 
~* — from His Excelleney the Governor-General approving of the election 

of Mr. V. J. Patel as Mr. President. Vol. I (2927) 0. 
~ —— from His Excellency the Governor-General approving of the election 

of Sir Hari Singh Gour as Deputy President. Vol. IV (930) वह 
—— fron His Excellency the Goveracr-General disallowing the Motion 

for Adjournment to discuss raids and arrests in several parts of India. 
Vol. TIT (4929) 2298. 

—- from His Excellency the Governor-General disallowing the Motion 
for Adjournment to discuss the despatch of Indian troops to China. 
Vol. I (2927) 76, 

—— from His Excellency the Governor-General recommending to the 
Legislative Assembly to pass the Indian Finance Bill as originally in- 
troduced. Voi. ITI. (4929) 25श. 

—— from His Excellency the Governor-General requiring the attendance 
of the Members of the Legislative Assembly in the Assembly Chambe: 
on the कशी April, 929. ४०. ITI (2929) 2992. 

METEOROLOGY— 
Budget Demand for Grant. Vol. [IT (92) 288; Vol. IT (7928) 553; 

Vol. II (4929) 977; Vol. IL (4930) 705. 
Demand for Supplementary Grant. Vol. I (3929) 908; Vol. I (2930) 

"OH. 

MILCH COWS— 
Resolution re slaughter of ——. Vol. I (I930) 203-35. 

MILITARY COLLEGES— 
Motion to reduce Demand for Grant for the “Army Department” re 

entire Army policy and the establishment of —— in India. Vol. TL 
(3929) 846-59. 

MILITARY SCHOOLS— 
Resolution re ——. Vol. IV (3929) 984-009. 

MINES— 
Budget Demand for Grant. Vol. III (927) 2879; Vol. II (3928) 554; 

Vol. TI (7929) 3978; Vol. II (4930) 2706. 

D d for Suppl tary Grant. Vol. IT (4930) 752. 

MINES (AMENDMENT) BILL— 
See “Indian ——” under “BILL. 

MINIMUM WAGES— 
Resolution re Draft Convention and Recommendation of the Eleventh 

International Labour Conference for fixing ——. (Postponed to the 
Delhi Session). Vol. V (929) 645-47; Vol, I (i930) 88-92. 

MINISTER FON COMMUNICATIONS— 
See ‘Communications, Minister for’’. 
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MINT— ‘ : पे i 3 
Budget Demand for Grant. Vol. IIT (i927) 2522; Vol. IT (i928) i587; 

Vol. II (7929) 980; Vol, II (930) 709. 
D d for Suppl tary Grant. Vol. I (i929) 909; Vol. I (i930) 

753. 

MISCELLANEOUS— 
Budget Demand for Grant. Vol. III (i927) हे ; Vol. IL (4928) 7299- 

3407; Vol, I] (929) 98; Vol. IT (930) 709, 
Demand for Excess Grant. Vol. I (929) 903; Vol. III (920) 2736. 
Demand for Supplementary Grant. Vol. I (4927) 638; Vol. IZ (7928) 

2058-59; Vol. I (i929) 909-4; Vol. V (I929) 656-80; Vol. I (930) 753- 
55; Vol. TV (930) 9, 49-70, 72-98, 00-49, 65-593. न 

Motion to reduce Demand for Grant for “—~—”? re— 
Delegation to the A: bly of the League of Nations. Vol, II (928) 
399-407. 

Delegation. to the International Labour Conference and allowances 
paid to delegates and advisers. Vol. II (i928) 2839-98. 

Indian Statutory Commission. Vol. IT (7928) 879-9. 
Motion te reduce D id for Suppl y Grant for “———” re— 

Expenditure on the Auxiliary Committee on the Growth of Education 
_and on the Indian Central Committee. Vol. I (7929) 909-24. न 

Failure to create an atmosphere of peace and good-will for the Round 
Table Conference, etc. Vol. IV (I930) 28-49, 52-22I, 293. 

5. Tnadequate and unsatisf: '7 suggesti and r dations of 
the Indian Statutory Commission. Vol, TV (930) 42-70, 72-98, 00- 
28, 22-92. 

Visit of the Right Honourable Sastri to East Africa and the Hilton 
Young Report. Vol. V (929) 65I-80. 

Restoration by the Governor-General in Council of the cut made by the 
Legislative Assembly in the Demand for Grant for “—. Vol, IT 
(7928) 572, 

. 

MISCELLANEOUS ADJUSTMENTS BETWEEN CENTRAL AND PRO- 
VINCIAL GOVERNMENTS— 
Demand for Excess Grant. Vol. III (930). 2737. 
D d for Supplementary Grant, Vol. IT (7928) 2060; Vol. I (i929) 
794; Vol. III (4930) 2787. 

MISCELLANEOUS DEPARTMENTS— 
Budget Demand for Grant. Vol, ITE (3997) 2322; Vol. IT (i928) 586; 

Vol. IL (929) 980; Vol. II (930) 2703. 
Demand fo, Supplementary Grant. Vol. I (930) 753; Vol. IIT (7980) 

2673. 

MISUELEANEOUS EXPENDITURE— 
Der d for Suppl tary Grant. Vol. IIT (7927) 2958, 

MISCELLANEOUS OBLIGATIONS— 
See “INTEREST ON ——”, 
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MISCFLLANEOUS (RAILWAYS)— 
Budget Demand for Grant. Vol. II (92) 46; Vol. I (2928) 97l; Vol, 

वा (929) 878; Vol. II (7980) 3084. 

MITRA, Mx. SATYENDRA CHANDRA— 
Motion for Adjournment re attendance of —— at meetings of the Legis- 

lative Assembly. Vol. I (7927) 6, 8-40. 

MONEY ORDERS— 
Statement (laid on the table) re value of -—— issued from post offices in 
Burma to India during the period from August, 79श to January, 929. 

£592 Vol, TUE (2998) 2888. 

MONKS = 
See “BUDDHIST —~ 

MORADABAD— 
Moti.n to reduce Demand me Grant for “Working Expenses: Adminis- 

tration (Railways)? ré third and intermediate class waiting rooms for 
Indian ladies at ——. Vol. II (i997) 438-39. 

MOTION FOR ADJOURNMENT— 
SLES gpa 

Action and policy of Government regarding the accused under trial 
in the Lahore Conspiracy Case. Vol. IV (929) 757, 802-श. 

Announcement made by His Excellency the Commander-in-Chief on 
the Sth March, 928, in connection with the Report of the Sandhurst 
Committee. Vol. II (2928) 24-44; 283-306 

Appointment of an adequate number cf Indian representatives on 
the Royal Cornmission to consider the federation of Kenya and 
other East and Central. African Colonies. Vol. TV (i927) 3026 
383i, 3097-3245. 

“Arrest and conviction of Sardar Vallabhbhai Patel, Vol-IT (i930) 
7467-68, 58-42. 

Arrest and deportation of the ex-Maharaja of Nabha. (Disallowed.) 
Vol. I (2928) 569-76. 

Attack on Mr. President by the Times of India. (Disallowed.) Vol. 
वा (4928) 49-54. 

Attendance of Mr. Satyendra Chandra Mitra at meetings of the 
Legislative Assembly. Vol. I (7927) -46, 78-40. 

Cold blooded murders of eight Hindus. (Disallowed.) Vol. TV (927) 
8928-24. 

Collision between the police and public at Rangoon. Vol, III (980) 
22/6-20. (Ruled out of ordér.) Vol. ITT (4930) 2327. 

Continuation of repressive measures in the North-West Frontier 
Proyince. (Ruled out of order.) Vol. IV (4930) 383-42. 

Dacoity in Akbarpura. (Ruled out of order.) Vol. TV (i930) 678- 
79. 

Despatch of a contingent of Indian troops to China. (Disallowed 
by the Viceroy.) Vol. I (927) छ-55, 76: 

Firing intoand violation of the sanctity of the Sis-Ganj Gurdwara 
at Delhi. (Disallowed.) Vol. IV (930) 560-67. 

Lockout at Lillooah on the East Indian Railway. (Disallowed.) 
Vol. II (928) 239-4I. 
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MOTION, FOR ADJOURNMENT—contd. 

Post; of the ideration of the Indian Ourreney Bill. Val. 
I (49श) 544-46, 587-608. 

Quinine fraud, (Disallowed.) Vol. III (3928) 54467 Z 
', Raids arrests in‘several parts. of India (Allowed by Mr. Presi- 

dent.) “Vol..sTLE )(929): 227I-77.. (Disallowed. by His Excellency 
the Governor-General. Vol. III (929) 2298.) 

Report of the Indian _Deputation to Fiji. (Disallowed.) Vol. I 
(2927} 400 08 

Representations made by the Fast African Delegation re the situa- 
tion in East Africa. (Co withheld to th: of the ——.) 
Vol. ¥. (2929) » 6I8-27;. - 

Retrenchment by the Bengal Nagpur Railway of workmen employed 
in the workshops at Kharagpur. (Ruled out of order.) Vol. V 
(92) 4058-60. 

Serious situation in the Bengal Nagpur’ Railway workshops at 
Kharagpur. Vol. V (92) 4325, 4377-99 

Situation created by the South African’ Liquor Bill'in the Union 
Parliament. Vol. I (928) 57-89. 78:85. 

Strike et Kharagpur on the Bengsl Nagpur Railway. Vol, I (927) 
974-78, l007-34. d 5 

Strike on the Great Indian Peninsula Railway. (Motion for leave 
being granted fell through owing to 25 Members not standing up.) 
Vol. I (4930) 627-32 

Treatment of Buddhist monks in jails in Burma. Vol: V (2929) _239. 
362, 396-49. 

Treatment» received by two Congress volunteers from the police in 
Simla. (Ruled out of order.) Vol. IV (2930) 554-60 

Withdrawal of the Gold Standard and Reserve Bank of India Bill, 
Vol. V (3927) 4242, 4977-99. 

> 

MOTOR CARS— 
Duty on ——. (Discussed’ander the Indian Finance Bill.) Vol. TIT (92) 

2629-33. 

MUDDIMAN, Sir ALEXANDER— 
Expressions of regret on the deaths of --- and Captain Kabul Singh. 

Vol. ITI (7928) 58-62 
r 

MUSLIMS— = 
Motion to reduce Demand for Grant for “Customs” re inadequate repre- 

sentation of —— tin the Customs service. Vol, II (930) 573-80. 

MUSSALMANS— 

Motion to reduce Demand for Grant for “Customs” re inadequate and 
insufficient representation of minorities and the —— in all ‘brariches of 
the Customs Services. Vol. IT (7928) 396-39, 

Motion to reduce Demand for Grant for the “Railway Board” re larger 
employment of ——. Vol. I (930) 959-66, 967-98 

= a ४ 
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MUSSULMAN WAKF VALIDATING (AMENDMENT) BILL (Mr. A. प्र. 
Ghuznavi)— 

>> See “BILL. 

MUZAFFARPUR— = 
Motion to reduce Demand for Grant for the “Army Department” re 

location of troops in ——. Vol. IEf (4927) 2287-89. 

NABHA, THE EX-MAHARAJA OF— 
Motion for Adjournment re arrest and deportation of ——. Vol, I 

(7998} 369-76. 

NATIONAL CONGRESS— 
See “INDIAN —”. 

NAVY (DISCIPLINE) BILL— 
See “Indian —— ” under “BILL”. 

NEGOTIABLE INSTRUMENTS (AMENDMENT) BILL— 
Sev “BILL”. 

NEGOTIABLE INSTRUMENTS (INTEREST) BILL— 
See “BILL”. 

NEGOTIABLE INSTRUMENTS (SECOND AMENDMENT) BILL (Inser- 
tion of new section 85A)— 

See “BILL”, 

NEW CAPITAL AT DELHI— 
Budget Demand for Grant. Vol. III (92) 2396; Vol. IT (7998) 560; 

Vol. If (3929) 984; Vol. II (i930)  733. 

NEW CONSTRUCTION AND OPEN LINE WORKS (STRATEGIC 
LINES) (RAILWAYS)— 

Budget Deman@ for Grant. Vol. II (3999) 874; Vol. II (930) 084. 

NEW CONSTRUCTION (RAILWAYS)-— 
Budget Demand for Grant. Vol. II (927) 45i; Vol. I (928) 972; Vol. 

गा (999) 798; Vol, II (2930) 084 

Demand for Excess Grant. Vol. I (i929) 904: Vol. IIT (930). 2738. 

NEWSPAPERS— 
Allegations i certain —— of partiality and bias against Mr. President. 

Vol. TIE (7928) 739-62. 
Statement, by Mr. President. regarding allegations made against him in 

certain -——. Vol. IV (i928): 423-22. 
Statement by the Leader of the House regarding allegations in certain 

- > of partiality and bias against Mr. President. Vol. IV (928) 
245-48. 
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NORTH-WESTERN RAILWAY— 
Motion to reduce Demand for Grant for ‘Working Expenses: Adminis- 

tration” re administration of the Stores Department, -—. Vol. IL 
(7927) व&-3. 

NORTH-WEST FRONTIER PROVINCE-- 
Budgets Demand for Grant. Vol. lIT (i927) 2323; Vol. I (4928) 443- 

68; Vol. IT (929) 958-78; Vol. If (930) 547-69. 
Demond 40७5 Supplementary Grant. Vol (92) 639; Vol. I (i929) 

श5; Vol. I (930) 765 
Motion for Adjournment 76 continuation of repressive measures in the 
——. Vol. IV (930) 333-42. 

Motion ६४3 reduce Demand for Grant for the ‘ re— 
Introduction of Reforms in the —-. Vol. IE (928) 443-63. 
Introduction of Reforms in the —— on the lines of other provinces. 

Vol. IT (2929) 958-72 
Introduction of Reforms in the —— on the lines of the major jiro- 
vinees in India. Vol. II (930) 547-68. 

Necessity of strengthening the judiciary. Vol. II (928) 463-68, 
Statement (laid on the table) re— 

Appearance of counsel in the Court of the Revenue Commissioner. 
—. Vol. I (i930) 609-20. 

Damage done by floods in the —— and Baluchistan. Vol. I (4930) 
437-44. “Ale 

OATH OF OF FICE— 
See “RULING(S)”. 

OPEN LINE WORKS (RAILWAYS)-- 
Budget Demand for Grant. Vol. IT (927) ॥4हा ; Vol. I (4928) 972; Vol. 

IT (3999) 7373; Vol. IT (2930) 2034. 
Demand for Excess Grant. Vol. I (929) 904; Vol. III (4930) 2738. 
D for tary Grant. Vol. IIT (927) 2834; Vol. IT (3928) 

2062; Vol. II (929) 994. 

OPIUM— 
Budget Demand for Grant. Vol. IIL (4927) 93i4; Vol. IT (928) 549; 

Vol. If (929) 973; Vol. IT (930) 688-89, 
Motion to reduce Demand for Grant for “~~~” re checking the consump- 

tion of —— and —— smoking. Vol. IJ (7930)  2688-89. 

ORISSA— 
Motion to reduce Demand for Grant for the “Railway Board” re non- 

development of railway communications in ——. Vol, I (930) 950- 

Relief for sufferers from floods in Gujrat and parts of —— and Sind 
Vol. IV (927) 3032-36. 

Telegram from the Congress Committes, Cuttack, thanking the 
tive Assembly for its sympathetic Resolution re floods in ——, Vol, 
IV (7927) 254. 
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ORIYA-SPEAKING TRACTS— ms का ae 
lution re enialgamation of the —. Vol. 098) 546-77. 

OTHER SCIENTIFIC DEPARTMENTS— 
Budget Demand for Grant. Vol. ITE (927). 28795 Vol. Il (4928). 7554 

Val. ता (4929) 978; Vol, II (4930) 706. 
Demand fur Exeess Grant. Vol. IT (928) 2050. 
D d_ for. Suppl tary Grant, Vol. T (7980) 758. 

P 

PACKAGES— 
Resolution r¢ convention concerning the marking of the weight.on heavy 
—— transported. by Vessels. Vol. TV (7930) 365 

PADDISON, Sir GEORGE— 
Expressions of regret on the death of ——. Vol. I (928) 59-6I. 

PANCHAYATS— 
Resolution re establishment of —— in villages:. Vol. IV (4929) 3463-90, 

964-84. 

PANEL OF CHAIRMEN— है 
Nominations to the ——. Vol. I (92) 77; Vol. I (4928) ~629; Vol. पता 

(7928) 294; Vol. I (7929) 383; Vol. I (980) 737; Vol. IV (7930) #॥. 

PAPER— है 
Motion to reduce Demand for Grant for ‘Customs’ re ruling as to 

assessment of duty on imported ——. Vol. II (2927) 986-88. 

PATEL, Sarpar VALLABHBHAI— 
Motion for Adjournment re arrest and conviction of —== Vol. IL. (930) 

467-68, 58-42. 

PATEL, Tue Honovrasex Mr. V, J.— = 
Congratulations to the —— on his election as. Mr. President. Vol. I 

(2927).. 70-8. 

Eleetiom of —— as Mr. President.. Vol. I (4927) 30. 
Message from His Excellency the Viceroy approving of the election ह 

of —— as Mr. President. Vol. I (927) 0. 

PATENTS AND DESIGNS (AMENDMENT) BILL— | 
See “Indian ——” under “BILL.” 

PAY— : 
Motion to reduce Demand for Grant for “Customs” re invidious distin 

tions between provinces in the scales of —— of clerks. Vol. IL (i927) : 
988-93. : 

PAYMENTS TO PROVINCIAL GOVERNMENTS ON ACCOUNT OF 
ADMINISTRATION OF AGENCY SUBJECTS— 
"Budget Demand for Grant. Vol. TIT (92) श07; Vol. IT (998) 552; 

Vol. If (i929) 976; Vol. II (930) 704. { 
Demand for Excess Grant. Vol, TT (998) 2049. ' 
Demand for Supplementary Grant. ‘Vol. T 0990) 750. 



Pe CODE (AMENDMENT) BILL (Amendment of section 43)— 
See “Indian ——” under “BILL” 

PENAL CODE (AMENDMENT) BILL (Amendment of section 44)— 
See “Indian ——” under “BILL”. 

PENAL CODE (AMENDMENT) BILL (Amendment of section 3I7)— 
See “Indian ——’” under “BILL”. 

PENAL CODE (AMENDMENT) BILL (Amendment of Bectton 505)— 
See “Indian ——” under “BILL”. 

unions from the of the spiracy law)— 
See “Indian ——” under “BILL”. 

PENSIONS— 
Resolution re —— of the employees of the Telegraph Department. 

V (3927) 4659-64. 

PENSIONS, COMMUTED VALUE 07: 

Vol. IL (7929) 984; Vol. II (2930) 7778. 

95; Vol, I (930) 756. 

PESHAWAR MUNICIPAL COMMITTEE— 

I (998) 530; Vol. TIT (3928) 994: Vol. I (929) 383. 

. 423, 880. 

elating to the Currency Bill. Vol. IT (7927) 77४. 

47, 909. 
ty 

_
=
 

PETROL— 
Rebate of the tax on —— used for aviation purposes. (Discussed under 

the Indian Finance Bill.) Vol. III (7929) 2406. 

| PHYSICIAL TRAINING— 
d Rasclationne 

PIECE-GOODS— ~ 
= See “COTTON ——” 

PILGRIM TRAFFIO— 
t Motion to reduce Demand for Grant fer the “Railway Board’? re —. 

Vol. II (i929) 227-30. 
Resolution re the Haj ——. Vol. III (3928) 250-57, 568-72. 

CONSOLIDATED INDEX TO LEGISLATIVE ASSEMBLY DEBATES (927-30). 

PENAL CODE (AMENDMENT) BILL (Immunityof snembere “of "trade 

Budget Demand for Grant. Vol. III (i927) 2326; Vol. II (i928) 4560 

Demand for Excess Grant. Vol. I (929) 903; Vol. IL] (i930)' 2737. 
Demand for Supplementary Grant. Vol. I] (i928) 206; Vol. I (i929) 

Statement (laid on the table) re introduction of-an elective element into 
the ——. Vol. IV -(980) - 3. 

PETITIONS— 
i Appointment of the Committee on Public ———. Vol. If (4927) 579; Vol. 

os Presentation of —— relating to the Child. Marriage Bill. Vol. TV (i929) 

Presentation of the Report of the Committee on Public —— re —— 

Receipt of —— relating to the Currency Bill. Vol: If (2927) 578, 746- 

mpulsory —— for boys. Vol. I (4929) 292-820,, 8I5-82. 
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PLY-WOOD INDUSTRY (PROTECTION) BILL— 
See ‘BILL’ 

POINT OF ORDER— 
See “RULING(S).” 

POLICE— 
Budget Demand for Grant. Vol. III (4927) 23I8; Vol. If (4928) 553; 

Vol. If (i929) 977; Vol. II (930) 704. 

Demand for Excess Grant. Vol. Il (3928) 2049. 
D id for Suppl tary Grant. Vol. IL (i928) 2055; Vol. I (i929) 

907; Vol, I (990) 757 
Motion for Adjournment re treatment received by two Congress volun- 

teers from the —~ in Simla. Vol. IV (930) 554-60. 

POLITICAL PRISONERS—_ - 
Motion to reduce Demand for Grant for the ‘Home Department’ re 

policy of Government regarding —— and their treatment. Vol. IL 
(4930) 469-93 

Resolution re ulation of a scheme of self-government for India, and 
release of ——. Vol. IV (4930) 625-38, 634-55. 

PORTERS— 
Motion to reduce Demand for Grant for “Working Expenses: Adminis- 

tration (Railways)”’ 7e —— at railway stations. Vol. I (928), 969-70. 

PORTS AND PILOTAGE— 
Budget Demand for Grant. Vol, III (92) 2१४8; Vol. II (928) 503; 

Vol. If (929) 977; Vol. II (4930) 7704. 
D d for Suppl tary Grant. Vol. IT (9288) 2055; Vol. I (i929) 

907; Vol. I (4930) १७. 

Statement (laid on the table) ve contributions made by —--- to institu- 
tions maintained for the benefit of Indian seamen. Vol. V (929) 07. 

POSTAL AND TELEGRAPH DEPARTMENT— 
See “INDIAN —.” 

POSTAL CLERKS— 
Motion to reduce Demand for Grant for “Indian Postal and Telegraph 
Department” re low salaries of ——, peons, ete. Vol, IT (092) 205- 
34, 2054-83. 

POSTCARDS— 
Revision of the postal rates on ——. Vol. IIT (927) 9595-2628; Vol. II 

(4928) 6I8-3; Vol. TIT (929) 249i-2504; Vol. ITI (930) 2260-67. 

POST OFFICES— 
Motion to reduce Demand for Grant for “Indian Postal and Telegraph 
Department” 
II (997) 909-5. 
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POSTS AND TELEGRAPHS— 
See “INDIAN ——” 

POSTS AND TELEGRAPHS DEPARTMENT— 
See “INDIAN —.” 

POWER HOUSE, KALYAN— 
‘Motion to reduce Demand for Grant for “Railway Board” re construction 

of the —— on the Great Indian Peninsula Railway. Vol. IT (929) 
3962-70. 

Statement (laid on the table) comparing the present estimated cost of 
the —— on the Great Indian Peninsula Railway with the estimate 
originally laid before the Standing Finance Committee for Railways. 
Vol. IIT (929) 265l. 

PRESIDENCY TOWNS INSOLVENCY (AMENDMENT) BILL— 
See “BILL”. 

PRESIDENT, Mr.— 
Advice by —— to the Government either to postpone the Public Safety 

Bill till the conclusion of the Meerut trial, or to withdraw the Meerut 
case and then proceed further with the Bill. Vol. IIT (3929) 2653-54. 

Advice by —— to the Mover of the Resolution regarding the amendment 
of the Indian Legislative Rules not to raise a discussion at that 

_ juneture as no useful purpose would be served by according a vote 
of censure against the Government of India or the Seeretary of State 

- for not ulting the Legislature with regard to the enactment of 
rule 7-A; Vol. IV (3929) 368. : 

Allegations in certain newspapers of partiality and bias against ——. 
Vol, IIT (988) 739-62. 

Alleged propaganda by the Home Department against ——. Vol, TIT 
(3928) 739-62. : 

Oasting vote by —— against the motion to adjourn consideration for a 
week of the motion to consider the Hindu Family Transactions Bill. 
Vol. I (i928) 343. 

Oasting vote of —— given against the motion to take into consideration 
the Report of the Select Committee on the Public Safety (Removal 
Svom India) Bill. Vol. IV (i928) 7384. 

५ Casting vote of —— given to the motion to retain export duty on hides in 
the Indian Finance Bill and not to repeal it. Vol. UI (927) 2659, 

Casting vote of —— given to the “Noes” in connection with the Reso- 
lution regarding the recommendations of the Indian Cinematograph 
Committee. Vol. I (929) १9. 

Casting vote of —— given to the “Noes” on the question that clause 
6 stand part of the Canto: ts (Home A dation) Bill. Vol. I 
(990) 843, « 

Congratulations to Mr, V. J. Patel on his election ७8 >> ) Vol. I (92) 
0-3, je 

Election of Maulvi Muhanimad Yakub as —-. Vol. IV (980) 27-29. 
Election of Mr. V, J. Patel as —-. Vol. I (927) 0. 
Letter from —— to His Excellency the Viceroy and reply, regarding 

alleged censure passed on ——’s ruling in connection with the Public 
Safety Bill. Vol. IV (i929) 70-9. 
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PRESIDENT, Mr.—contd. a 
Message from His Excellency the Viceroy approving of the election of 

Mr. V. J. Patel as ——-. Vol. I (i927) 0. 

Motion for Adjournment re attack on —— by the 7८५ cS India (Dis-- 
allowed.) Vol. TIT (2928) 49-54. 

Orders by —— cancelling the press passes granted (६० Mr. Byrt, the 
Correspondent of the Zimes of India and Mr. Rice, the Simla Oorres- 
pondent of the London Daily Telegraph. Vol. व ए (2928). 7492: 

Orders by —— regarding the clearing and closing of all the galleries 
except the Press gallery in the Legislative Assembly Chamber. Vol. I 
(930) 2 2 

Remarks by —— on the absence of His Excell y the 0; di 
Chief from the Assemhly when the Motion for Adjournment re the 
Skeen Committee’s Report was being discussed. Vol. II (7928) 293. 

Remarks by —— regarding the clearing up of misunderstandings in 
connection with the absence of His Excellency the 0 der-in- 
Chief from the Assembly on the 0th March, 928. Vol, II (7998) 
874. 

Statement by the Leader of the House garding alleged pr di 
by the Home Department against ——. Vol, IV (4928) 245-48. 

Statement by ——- re arr: for the admission of visitors to the 
Legislative Assembly and for guarding the Assembly Chamber and 
buildings. Vol. IV (4929) 5-54. 

Statement ti y— छ his p in relation to the boycott of the 
Legislatures by the Indian National Congress. Vol. I (930) 3I-34. 

Staicment by —— regarding his viit to’ Provincial Councils, Vol, IV 
(4928) 4]9-2]. 

Statement by —— regarding protection of the Assembly Chamber and 
its precincts, Vol. I (930) -2. 

Statement by —— regarding recent atmosphere of suspicion and 
| _ distrust in the House. Vol. IV (l928) 342-43. किले कल - Statement by. —— re the dignity and independ of the Legislative 

Assembly and the authority of the Chair. Vol, IV (9999) l09-22. 
Suspension of the sitting of the Legislative Assembly by —— under 

tule 7 (3) of the Legislative Rules. Vol. IT (7929) 2264. 
‘See “RULING(S)”. * 

YRESS TELEPHONE RATES— 
Motion to reduce Demand for Grant for the ‘ ‘Indian Postal and Lelegraph 
Department” re ——. Vol. IT (7997) 9097-98. 

PREVENTION OF THE EXPORT OF DRIED MEAT BILL (Kumar 
Ganganand Sinha)— 
“See “BILL”. = 

PRISONS (AMENDMENT) BILIL— 
See “BILL”. 

PRIVY COUNCIL— 
~\ Resolution #८ salaries of the two members of the Judicial Committee of the —— possessing Indian experience, Vol. IIT (99) 274I-54, 2792- 
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PROPAGANDA— ‘ P 
Alleged —— by the Home Department against Mr. President. Vol. IIL 

(4928) 739-62. 

Statement by the Leader of the House regarding alleged —— by the 
Home Department against Mr. President. Vol. TV (i928) 245-48. 

PROTECTIVE DUTIES— 
Motion to reduce Demand for Grant for ‘‘Customs” re using the income 
derived from ——- for the general expenditure of the Ventral Govern- 
ment, Vol. II (928) . i266-74. 

PROVIDENT FUNDS (AMENDMENT) BILL—_ 
See “BILL”. 

PROVINCIAL COUNCILS— 
Statement by Mr. President regarding his visits to -—. Vol. IV (928) 

व॒वा9-श. 

PROVINCIAL GOVERNMENTS— 
See “PAYMENT TO —— ON ACCOUNT OF ADMINISTRATION OF 
AGENCY SUBJECTS”. 

PRO है मा + INSOLVENCY (AMENDMENT) BILL— 

PUBLIC ACCOUNTS COMMITTEE— - 
Consideration of the Report of the =—. Vol. IV (930) 2-26. 

Election of Members to the ——. Vol. I (927) 03; Vol. IV (i927) 
354-55; Vol. IL (928) 20i8; Vol. I (929) 559; Vol. IT (990) 882. 

Presentation of the Report of the ——. Vol. V (7927) 4825; Vol. IV 
(0928) 205; Vol. V (7929) 593-368. 

See “RULING(S).” 

PUBLIC HEALTH— 
Budget Demand for Grant. Vol. III (4927) 2320; Vol. IT (i928) 555; 

Vol, III (4929) 979; Vol. IT (7930) 2706. 
Demand for Supplementary Grant. Vol. I (i927) 632; Vol. II (928) 

2056-57; Vol. I (929) 908. 

PUBLICITY COMMITTEE— 
See “ADVISORY —”.. 

PUBLIC PETITIONS, COMMITTEE ON— 
Appointment of the ——. Vol. II (927) 579; Vol. I (928) 530; Vol. 

TIT (i928) 294; Vol. I (929) 383. हि 

PUBLIC SAFETY BILL— 
See “BILL”. 

PUBLIC SAFETY (REMOVAL FROM INDIA) BILL— 
See “BILL”. 
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PUBLIC SERVICE COMMISSION— 
Budget Demand for Grant. Vol, III (4927) 23i6; Vol. IT (4928) 3657 ; 

Vol. IT 0929) 975; Vol. IT (930) 703. 
D id for tary Grant. Vol. IT (7928) 2054-55. _. 
Motion to reduce Demand for Grant for the “Railway Board” re recruit- 
ment of the establishment of the Railway Board by examination con- 
ducted by the ——. Vol. IT (929) 299-304. 

PUNJAB MAIL— 
Motion to reduce Demand for Grant for “Working Expenses: Adminis- 

tration (Railways) ve third and intermediate class carriages for the 
Great Indian Peninsula Railway ——. Vol. I (928) 954-65 

न न ९ 

QUININE FRAUD— 
Motion for Adjournment 7e ——. Vol. III (928) 54-57. 

QUORUM, ABSENCE OF— 
. Adjournment of the House on account of an ——. Vol. I (928) 343, 659, 

849, 903; Vol. IT (i928) 826. 

R 

RACIAL DISORIMINATION— 
Motion to reduce Demand for Grant for the “Railway Board” re ——. 

Vol. II (2930) 029-82. 

RAILWAY ACCIDENTS— 
Resolution re ——. Vol. IV (930) 599, 6-25. 

RAILWAY BOARD— 
Budget Demand for Grant. Vol. II (927) 94-3225, 226-48, 25-300, 

१85-74; Vol. I (928) 732-84, 786-49, 873-903, 905-I0; Vol. I (7929) 08- 
56; Vol. II (4929) 90-I280, 285-304, 33-7; Vol. I (930) 847-93, 
972-020; Vol. II (i930) 024-82. 

Demand for Excess Grant. Vol. IT (928) 205 : Vol, T (7929) 904. 
Motion to reduce Demand for Grant for the “——’ re— ; 

Abolition of the additional post’of Labour Member on the ——. Vol. 
I (4930) 849-83. 

ation and trol of the Bengal Nagpur Railway. Vol. IT 
-  (4929) ॥श$-श 

Adverse effects on Indian industries on account of the freight charges 
levied on the different Railways. Vol. I (928) 895-902. 

Complaints Department or Committee of Inquiry into railway 
grievances. Vol. I (928) 876-93. 

Construction of the power house at Kalyan on the Great Indian 
Peninsula Railway. Vol. IT (929) 362-70 

*#
 ह
र
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RAILWAY BOARD—contd. 

“* Motion to reduce Demand for Grant for the ‘——’’ re—contd. 
Control, management and use of the Fines Fund. Vol. I (928) 

ee 908-0. 

Control of the Railway Administration. Vol. II (i927) ii94-l248. 
Cost of an additional Member of the —— and his establishment. 

Vol. I (4929) ॥09-56. ~ 
Desirability of State Railways running steamer services between 

important points in the railway system. Vol. I (7930) 998-2002. 
of the children of railway employees. Vol. I (I928) 808- 

20; Vol. If (929) 362. 
Entire railway policy. Vol. I (928) 732-77. 
Fine Funds. Vol. IT (7929) 7श5-90. © 
Form of Budget and Statistics. Vol, IT (i927) 280-83. 
Form of the Demands for Grants. Vol. T (7928) 349-45. 
General control and supervision, Indianisation, regulation of capital 

expenditure, ete. Vol. IT (i927) 368-70. 
Grievances of subordinate railway employees. Vol. II (i927) 983- 

300, 35-42. 
Indianisation of superior services. Vol, I (928) 84-42. 
Kalyan Power House. Vol. IT (7929) 362-70. 
Larger employment of Mussulmans. Vol, I (930) 959-98, 
Leave Rules. Vol. I (4928) 893-94. 
Local Traffic Service. Vol. I (i928) 820-26; Vol. II (929) 352-6l 

. _ Making the reports of the Department and Committees available to 
नी, M of thi bly and the general public. Vol. I (928) 

905-08. 

Need for a separate establish for looking after the welfare of 
the employees. Vol, I (4928) 845-47. 

“New services” in Railways. Vol. II (929) 32]-22. 
Non-development of railway communications in Orissa. Vol. I (7930) 

eS 950-5 
| ‘a Opening of a branch of the Railway Clearing House at Lucknow. 

Vol: I (928) 873-75. 
Pilgrim traffic. Vol. II (929) 227-30. 
Policy followed in respect of the purchase of stores. Vol, II (92) 

4262-7 

Policy of not reducing rates and fares for short distances, Vol. II 
(4929) 290-98. 

ie ig Policy of reservation of compartments for Europeans. Vol, II (930) 
024-25. 

; Policy of the Government in regard to the recrui to the it 
and Audit Department of Railways and how provincial quota is 
neglected. Vol. I (990) 

Policy regarding the purchase and use of steel sleepers on Indian 
Railways. Vol. II (7929) 336-52 

Powers and formation of Advisory Committees. Vol, TI (927 ) 346- 
60. 

Principle of training of technical and traffic probationers for railway 
appointments, superior and subordinate. Vol, IT (929) 288-99. 

Purchase of stores. Vol. IT (i929) 290-97. 
Quingquennial review of capitakprogramme. Vol. II (799) _ 2255-62 
Racial discrimination. Vol. IT (930) 029-82. 

—
—
—
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RAILWAY SOARD—coneld. 
Motion to reduce Demand for Grant for i “re—coneld 

Racial distinctions in subordinate establishments. Vol. I (928)* 779- 
62, 786-808; Vol. IT (7999) 7798-/95. 

Railway communication between Gauhati and Shillong, Vol. II (927) 
343-46. 

~~ Railway | ions to scouts belonging to the Seva Samiti Boy 
Scouts’ Association. Vol. I (928) 837-39. 

Railway rates of freight in relation to the Indian manufacturer 
Vol. IT (92) 360-68 

Rates, freights, amenities. Vol. IT (i929) 255-88. 
(0) Recruitment of staff to railway (2) Ri i it of 

the establishment of the —— by examination conducted by 
the Public Service Commission. Vol, II (929) 299-304, 

Reduction of freight on petrol. Vol. II (i927). 870-73. 
Reduction of rates and fares on the Bengal Nagpur Railway. Vol. 

Il (4930) 025-28. 
Re-examination of the co: i for the separation of Railway 

finance from General finance. Vol, I (4930) 884-93, 9792-44. 
Refusal of the Agent of the East Indian Railway to grant facilities 

to the East Indian’ Railway Union, Moradabad. Vol. I (i928) 
$48-49, 

Relations of railways with their customers. Vol. I (930) 944-48. 
Removal of penal clauses in the agreements of Company-managed 
Railways and their reintroduction. Vol. I (930) 955-58. 

Reorganisation of the Central Advisory Council for Railways and of . 
Local Advisory Committees. Vol, I (930) 95-55. 

Representative control over the Railway Administration. Vol. I 
(4928) 777-79; Vol. IT.(7929) 322-36. 

Separation of Railway finance from General finance... Vc}. II (4927) 
727-80. 

Stores Purchase Policy. Vol. I (4928) 826-37, als ais 
Strengthening the trol by all ts ed 

over Indian Railways. Vol. IT (927) 25-55. ’ 
The Dacca-Aricha Railway project. Vol I (4980) 002-20. 
Through booking on Government Railways and railway fares. Vol. I 

(4928) 839-40. 

RATLWAY BUDGET— 
See “BUDGET: RAILWAYS.” 
See “DEMANDS FOR GRANTS—RAILWAY BUDGET,’ “MOTIONS 
FOR REDUCTION—RAILWAY BUDGET,” “RAILWAY BOARD,” 
ete: 

RAILWAY CLEARING HOUSE— 
Motion to reduce Demand for Grant for the “Railway Board” re opening 

of a branch ef the —- at Lucknow. Vol. I (928) 873-75. 

RAILWAY FINANCE— 
Motion to reduce Demand for Grant for the “Railway Board” re re- t 

examination of the convention for the separation of —— from.General 
~~ “finances. Vol. T (930) 884-93, 02: S («9४7 
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RAILWAY LINES— 
Statement (laid on the table) re— 

Earnings of newly constructed ——. Vol. III (930) 243-I4. 
Provision of fencings for ——.. Vol, IV (989). 07-09. 

RAILWAY POLICY— 
Motion to reduce Demand for Grant for the “Railway Board’ re entire 
—. Vol. I (i998) 732-77. 

RAILWAY S— 
Resolution ve relations between —— and inland steamer” services in 

Eastern Bengal. Vol. I (4930) 492-98, 
See “BUDGET: RAILWAYS” and “DEMANDS FOR GRANTS,” 
“DEMANDS FOR GRANTS—MOTIONS FOR REDUCTION” and 
“DEMANDS FOR SUPPLEMENTARY GRANTS—RAILWAY 
BUDGET.” 

RAILWAYS (AMENDMENT) BILL— 
See “Indian ——” under “BILL”. 

RAILWAY SUBORDINATES’ SCHOOL 
Motion to reduce Demand for Grant for “Working Expenses: Adminis- 

tration (Railways)” re project to construct a —— at Betul. Vol, I (79288) 966-67. 3 : है 

RAJPUTANA— 
Budget Demand for Grant. Vol, II (4927) 2324; Vol. JI (2928) sss; Vol. IE (999) i982; Vol. IT (4930) 7I0. 

RAW HIDES— 
& See “HIDES.” 

REVYORMS— 

Motion to reduce Demand for Grant for the “North-West. Frontier Pro- ‘es Vince’’~re introduction. of —— in- that province on the lines of the major provinces in India. Vol. IT (4930) 547-68. - 

REFRESHMENT ROOMS—- 
Motion to reduce Demand for Grant for “Working Expenses: Adminis- tration (Railways)’’ r¢ arrangements for Indian —— and restaurant 

cavs for third class passengers. Vol, I (3928) 947244, 

REFUNDS— पर 
Budget. Demand for Grant. Vol, वा (2927) 2323; Vol. IT (998) 4558; Vol. TI (7989) ॥98; Vol. TT (980) 709, 
Demand for Excess Grant. Vol. T (927) 626; Vol. IT (928) #657 ; Vol TIT (99) 9737. 
Demand for Supplementary Grant. Vol. I (927) 639; Vol. IT (928) 2060; Vol. I (929) 94; Vol. III (4930) 2787. 

REGISTRATION (AMENDMENT) BILL— 
See “Indian —~” under “BILL”. 

REGISTRATION (AMENDMENT) BILL (Agreement कि को of the value of Rs. 00 or more)— 
See “Indian ——” under “BILL”, . 

to sell immoveable 

i
t
e
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REGISTRATION (AMENDMENT) BILL (Mr. C. Duraiswamy Ayangar)— 

See “Indian ——’ under “BILL”. 

RELIGIOUS PIOTURES TRADE MARKS (PREVENTION) BILL— 
See “Indian ——” under “BILL”. 

REPEALING AND AMENDING BILL— 
See “BILL”. 

REPEALING BILL— 
See “BILL”. 

REPRESSIVE MEASURES— : 
Motion for Adjournment re continuation of —— in the North-West 

Frontier Province. Vol. IV (2930) 333-42. 

RESEARCH FUND ASSOCIATION— 
See “INDIAN —~’. 

RESERVATION OF THE COASTAL TRAFFIC OF INDIA BILL— 
See “BILL”. ० 

RESERVE FUND— 
See “APPROPRIATION FROM (TO) THE —.” 

RESOLUTION— 
See “RULING(S)”. 

RESOLUTION RE— 
Accidents, Convention for the protection of workers against ——. Vol. IV 

Assam Bengal Rail Termination of the contract of the —. Vol. IV 

Banking facilities, Imp $ and expansion of ——. Vol. I (79श) 
674-99: Vol. IV (927) 3455-74. 

Bengal detenus, Release of the ——. Vol, I (927) 442-507. 
Cable and Wireless Beam Merger. Vol. III (3928) 224-50. 
Carnatic family, Stipends for the members of the ——. Vol. V (929) 
3996 : Vol. I (4980) 99-20I. 

Cinematograph films, Censorship of ——. Vol. V (7927) 4359-77, 4629. 
Compulsory physical training for Indian boys Vol. I (929) 2928-20, 

85-82. 
Currency offices, Redress of the grievances of the subordinate staff of 
—. Vol. I (4930) १०-02. 

Depressed classes. Vol. I (928) 686-726. 
Education, Present system of —— in India. Vol. I (930) 499-543. 
Emigrants, Inspection of —— on boardship. Vol. V (i927) 3995-4003. 
Excavation work on the site of Hastinapur. Vol. I (3928) 673-85. 
Girls and women, Education of —— in the territories administered by 

the Central Government. Vol. TIT (7998) 594-602; Vol. IV (928) 
0I2-50. 

Haj pilgrim traffic. Vol. TIT (3928) 250-57, 568-72. 
Indian Army, Indianisation of half the cadre of officers of the ——. 

Vol. TV (927) 3474-98; Vol. V (927) 4242-75. 
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Indian antiquities, Export of sacred objects and ~—-. Vol. II (928) 
805-I3. ; 

Indian Cinematograph Committee, Recommendations of the -——. Vol. I 
(7929) 268-9. ; ‘ 

Indian Legislative Rules, Amendment of the —-. Vol. IV (i929) 54-63. 
Indian Medical Service, Revival of the competitive examination for 
recruitment to the ——. Vol. I (i930) 290-372. 

Indian Road Development Committee, Recommendations of the ——. 
Vol. V (i929) 635-45; Vol. I (i980) 405-9. 

Indian Statutory Commission. Vol. J (7928) 382-432, 433-606. 
Indians in Ceylon, Enfranchisement of ——. Vol. I (i930) 590-68. 
Industrial accidents, Prevention of ——. Vol. IIT (7980) 2733-35; Vol, IV 

(3930) 9-89. 

Inland Steamer Services, Relations between railways and -—— in Eastern 
Bengal. Vol. I (930) 492-98. 

International Labour Conference, Draft Convention and Recommendation 
of the Eleventh —— for fixing minimum wages. Vol. V (I929) 645- 
47; Vol. I (4930) 88-92. - 

International Labour Conferenee, Draft Conventions and Recommen- 
dations of the —— regarding inspection of emigrants on board ship, 
ete. Vol. V (4927) 3995-4003. 

International Labour Conference. Draft Conventions and Recommenda- 
tion of the Tenth —— re sickness insurance. Vol. II (928) 2063-77. 

International Labour Organisation of the League of Nations, Ratification 
of the Draft Convention of the —— concerning () seamen’s articles 
of agreement and (2) repatriation of seamen. Vol. V (927) 4687-95. 

International Labour Organisation of the League of Nations. Recom- 
mendations of the —— concerning (7) repatriation of masters and 
apprentices and (2) the general principles for the inspection of the 
conditions of work of seamen. Vol. V (927) 4626-29. 

Judges of the High Courts, Pay of ——. Vol, IIT (7928) 572-94. 
Khadi, Manufacture and sale of ——. Vol. V (927) 4275-77, 4659. 
Lajpat Rai, Lala, Circumstances connected with the death of ———Vol. 

I (7929) 832-74, 
Lawlessness, Outbreak of —— at Dacca. Vol. IV (930) 567-98. 
Masters and apprentices, Repatriation of ——. Vol. V (i927) 4626-29. 
Medical Research. Vol. I (i930) 543-50, 576-89. 
Milch cows, Slaughter of ——. Vol. I (930) 203-35. 
Military schools. Vol. IV (929) 984-I009. 
Minimum wages, Draft Convention and Recommendation of the Eleventh 

International Labour Conference for fixing ——. Vol. V (929) 645- 
47; Vol. I (2930) 88-92. 

‘Old buildings, Repair 6f —— in the neighbourhood of Delhi. Vol. I 
OS2ey 673-85. 

Oriya-speaking tracts, Amalgamation of the ——. Vol. I (4997) 546-77. 
Packages, Convention concerning the marking of the weight on heavy —— 

transported by vessels. Vol. IV (i930) 365. 
chayats, Establishment of —— in villages. Vol. IV (i999) 63-9I, 

964-84. : 
Privy Council, Salaries of the two members of the Judicial Committee of 

the —— possessing Indian experience. Vol. III (927) -274-54, 2792- 
* 9826. 

Railway accidents. Vol. IV (930) 599, 6-25. 
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RESOLUTION RE—concld. 

Railways, Relations between —— and inland steamer services in Hasterm 

Bengal. Vol. I (/980) 492-98. 
Sacred objects, Export of —— and Indian antiquities. Vol. IT (928) 

4805-3. के | 

Sambhar Lake Improvement Scheme, Financial irregularities relating to 

the Vol, IL (4928) 777-805. 

Santhal Parganas, Treatment of the —— as a backward tract. Vol. I 

(4927) 5879-87, 64-74. 
Seamen, Articles of agreement of —— and repatriation of ——. Vol. V 

(4927) 4647-25. 
Seamen, General principles for the inspection of the conditions of work 

of ——. Vol. V (i927) 4626-29. 
Self-government for India, Formulation of a scheme of —— and release 

of political prisoners. Vol. IV (4980) 625-33, 634-55. 

Sickness Insurance, Draft Conventions and Recommendation cf ihe Tenth 

International Labour Conference re ——. Vol, I (7928) 2063-77. 

Sugar industry in India. Vol. If (7928). 838-26. 

Supreme Court, Establishment of a —— in India. Vol. I (928) 28-82. 
AV 

Telegraph Department, Pensions of the employees of the ——. Vo 

(927) 4659-64. 
Tin-plate industry, Withdrawal of protection from the --—. Vol. i 4 

(7928)  362-96. 

RESTAURANT CARS— 
Motion to reduce Demand for Grant for “Working Expenses: Adminis- 

tration (Railways) re arrangements for Indian refreshment rcoms 

ang —-— for third class passengers. Vol. I (928) 947-44. 

RETRENCHMENT— 
Motion-to reduce Demand for Grant for the “Finance Department’ 

» २४ —— thronghout the administration, Vol. TL (4930) 493-258, 

543-48. 

REVENUE COMMISSIONER, NORTH-WEST FRONTIER PROVINCE— 

Statement (laid on the table) re appearance of counsel in the Court of the 

—--. Vol. IV (930)  609-I0. 

REVENUE-STRATEGIC LINES (RAILWAYS)— 

Demand for Excess Grant. Vol. TIT (4930), 2738. 

RICE— 
Export duty on ——. (Discussed under the Indian Finance Bill.) Vol. 

TII (i930) 2243-53. 
Motion to reduce Demand for Grant for “Customs” re export ‘duty on 

—_. Vol. TT (92) 999-2002; Vol. IT (928) 3श-98. — 

RICE, Mr— 
Orders by Mr. President cancelling the press pass granted to ——, Simla 

correspondent of the London Daily Telegraph. Vol. IV (3928) 422. 
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ROADS-— 
Election of the Standing Committee on Roads. Vol. IV (2929) 524; 
_ Vol. II (2930) 950. हि 
Motion for the election of a Panel for the Standing Committee to advise 

on matters relating to ——. Vol. III (929) 2662-7. 
Motion for the election of a Standing Committee on Ttoads. Vol. IV 

(i929) 07. 

40470 DEVELOPMENT COMMITTEE~ : 
Resolution re recommendations of the ——. (Postponed to the Delhi 

Session.) Vol. V (i929) 635-45; Vol. I (930) 405-श. 

KOLLING STOCK— 
Motion to reduce Demand for Grant for “Working Expenses: Repaize 

and Maintenance and Operations (Railways)" re repairs and mainien- 
ance charges of ——. Vol. IT (927) 440-50. 

ROUND TABLE CONFERENCE— 
Motion tosreduce D. d for Suppl ry Grant for “Miscellaneous” 

re failure to create an atmosphere of peace and good-will for the —— 
Vol TV (4930) 28-49, 52-292, 993, ; 

ROYAL COMMISSION ON AGRICULTURE— : 
Statement (laid on the table) showing the progress made in giving effect 

to the recommendations of the —. Vol. IT (7930) 802. 

« RULING(S)— 
Adjournment of the House— z 

No Member is entitled to move the ——. Vol, I (7928) 847. 
Amendment (s)— 

A Member desiring an —— to be carried should not withdraw the 
original motion but should vote for the —— when it is put. Vol. 
I (4927) 829. 2 

A motion for consideration of a Bill must be carried before an —— 
can be considered. Vol. I (i927) 883. 

Aster making a speech on an original motion without moving any 
——, 4 Member is not entitled at any further stage to rise to Move 
an ——. श्थ्र,त् (989) 968. ~ 

—— of substance cannot be made in a consolidati nz Bill. Vol. IIL 
(7927) 2899. 

to a Bill not to be moyed simultaneously but one hy one. Vol. 
= FI (4928). i632. 

An —— to a Resolution which sought to remove a har to the discus- 
sion of any subject relating to a territory eacluded from the 
jurisdiction of the Assembly is in order. Vol. I (7927) . 643. 

At the third reading of a Bill only formal or consequentiai —— to 
the —— already adopted can be, moved. Vol. IV (7929) 886. है 

Chair to be supplied with copies of important —— to an ——. Vol. IV 
(927) 3847-48, 

Government have not the last word in debates on —— Vol. III 
(4927) 9656. है 

Notice to be given, if possible, of any point of order to be raised in 
“connection with a Resolution or —~. Vol. I (7927) 584. 
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RULING(S)—contd, 

Amendment(s)—contd. 

Permission to one Member to move an —— standing in the name of 

another Member not justified by any Standing Order or Rule. Vol. 

TI (2928) 2046. : 
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Priority of ——. Vol. IV (4927) 3845. 

Question of ratio being the principal question raised by the Currency 

Bill should be disposed of first, and other -— would then be 

allowed provided they were admissible, Vol. IT (927) 835, 836. 

Reference not to be made to —— which have not been moved. Vol. 

T (i930) 503. 
Reference to an —— to a Resolution ruled out hy the Chair not in 

order. Vol. I (928) 466. 

Bill(s)— 
: 

Amendments of substance cannot be made in a consolidating ——. 

Vol. JIL (927) - 2899. 

8 Assembly not entitled to rejech a —— after it has been amended by 

Z the other Chamber. Vol. I (929) 732. के 

Debate on motion is concluded after the Member in charge of a —~ 

has replied. Vol. IV (7927) 295. : 

Government cannot be compelled to go on with a —— if they do not 

wish to do so. Vol. (2928) 286. कि 

Leave of the House not necessary to withdraw an amendment which 

ee has not been moved to a.—. Vol I (928) 87. 

; Recommendation by the Governor-General in respect of a — need 

' not precede an amendment made by the Assembly, before a motion 

can be made by the Member in charge to bring it into the form re- 

commended. Vol. IIT (4929) 2555-56. 

Right of House to discuss a —— every time it comes up, whether on 

a motion to refer to Select Committee, or to consider the Report of | 

the Select Committee, or to pass the ——, as amended. Vol. Til ह 

(4929) 299. 
Right of official and nominated non-official Members to vote on the- | 

= न Cotton Textile Industry (Protection) ——. Vol. TIL (4930) 2676. 

Scope of the annual Indian Finance ——. Vol. II (928) 597. 

Circulation— = 

Details are not to be gone into in connection with a motion for the 

—— ofa —. Vol. (7929) 024. * 

Motion for —— cannot be made in respect of a —— passed by the 

_ other Chamber. Vol. III (4927) 2884, 2958. 
| 

Motion for —— cannot be made in respect of a —— passed with 

amendments by the other House. Vol. I (7929) 70. 

Motion for —— does not commit the House to the principle of a ——. 

Vol. I (9५श) 847, 849; Vol. IT (7928) 3895, 90I; Vol. IV (i928) 

39i3; Vol. I (i929) 024. 

Principle of a —— cannot be sked on an + to circulate 

a —— reported on by Select Committee. Vol. IV (930) "436, 440. 

. Scope of discussion on motion for ——. Vol. IT (7928) 895. 

Committee (stage)— 
a 

Addition of further names to the list of a Select Committee at a late रे 

stage, though allowed, was irregular and should not be treated as a 

precedent. Vol. IV (928) 758. 

tt: a 



RULINIG(S)—conid. 
Bill(s)—conid. 

Committee (stage)—contd. 
Chairman of Select Committee the proper authority to.decide whether 

a proposal which went beyond the modification of the import duties 
in the Steel Industry (Protection) —— was outside the scope of 
the ——. Vol. I (4928) 033. 

Motion for reference to a Select Committee can only be made by the 
Member in charge of a ——. Vol. III (i928) 849. 

No Member should be included in the list of a Select Committee who 
has not agreed to serve on it. Vol. III (7928) 870. 

Reference to Select Committee commits House to the principle of a 
—. Vol. I (3989) 675; Vol. IV (i930) 436. 

Reference to what happened in Select Committee, unless it has found 
a place in the Report of that Committee, not in order. Vol. IIT 
(7929) 9688, 

Consideration of clauses— 
Decisions on clauses cannot be re-opened by resorting to the extraordi- 

nary procedure of intreduction of a new (Gold Standard and 
Reserve Bank of India——.) Vol. I (928) 76. 

Consideration (stage)— 
Amendments to 2 —— not to be moved simultaneously, bit one by one. 

Vol. IT (928) 632. ; 
Consideration of the Public Safety —— ruled out of order on the 
ground that a reasonable debate could not iake place while the 

= a Meerut prosecution was pending. Vol, III (929) 29987-9. 
Discussion of a later motion on the agenda, while an earlier one has 

neither been withdrawn nor disposed of, in order in connection 
with the consideration of a——. (Trade Disputes ——.) Vol. IIT 
(929) 997. 

Long speeches not in order on a motion for the postponement of the 
consideration of a Vol. I (929) 203. 

Matters sub judice cannot be discussed during consideration of a —. 
Vol. IIT (929) 2990. 

Motion for consideration of a —— cannot be made unless copies of 
the —— have been supplied to Members thre days previously. 
[Public Safety (Removal from India) ——.] Vol. ITI (7928) 305. 

Motion for consideration of a —— must be carried before any amend- 
ment can be diseussed. Vol. I (4927) 933. 

Motion to add a new clause to the Trade Disputes —— in order, as the Title and the Preamble were wide enough to cover it. Vol, III (7929) 2934. : 
Necessity for a formal Motion for Adjournment of further consider- 

ation of a ——: Vol. T (4928) 286. 
Permission to one Member to move-an amendment standing in the 
name of another Member not justified by any Standing Order or 
Rule. Vol. IT (2928) 2046. 

3 Question of the ratio being the principal question raised by the \ Curreney —— should be disposed of first, and other amendments . would then be allowed provided they were admissible, Vol. IT (4927) 835, i836. 
Dilatory motion— 
—— in regard to a’—— when not in order. {Indian Navy (Discip- 

line) ——.] Vol. I (7928) 65-6. 
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RULING(S)—contd. 
Bill(s)—eoneld. 
Governor-General’s sanction— 

No further sanction of the Govérnor-General was necessary for the 
Hindu Child Marriage —— after changes had been made in it by 
the Select Committee. Vol. I (929) शा. 

Introduction (stage)— 
Convention that a —— shall not be opposed at the —— carries with 

it the further convention that no motion for its reference to Select 
Committee, consideration or circulation shall be made on the same 
day. Vol. V (7929) 630-3 

Introduction dispensed with by publication of a —— by order of the 
Governor-General. Vol. I (i928) 76. 

Motion for leave to introduce a —— is not to be opposed, and there- 
fore the House does not divide on it. Vol. II (4929) 760. 

Proposal to introduce the new Gold Standard and Reserve Bank of 
In@gia ——- while old —— was pending ruled out of order. Vol. T 
(7988) 578०7. 

Recirculation— 
Motion to recireulate a after it comes back from the Select 

Committee permissible. Vol, V (7927) 4030, 42. 
Third Reading— . 

At the of a —— only formal or consequential amendments to the 
: amendments already adopted can be moved. Vol. TV (2929) 886. 
Withdrawal— 

No speech should be made in asking for leave to withdray a —. 
Vol. TV (7928) 398. 

Question raised by a —— cannot be discussed on a notion for leave to 
withdraw it. Vol. TIT (7928) 368. 

Budget Demand(s) for Grant(s)--~ 
A Member is entitled to cut down the last rupee in a total ——. Vol 

IT (99) 975. 
A motion to vote 4 —— can be opposed, and in opposing it arguments 

can be adyaneed relating to the subject matter of a cut in respect 
of that which has already bean discussed and disposed of. 
Vol. IT (7929) 882-82. 

All motions for the reduetion of a ——, no matter what the amount 
is, are admissible unless they take the form for the omission of the 
whole ——. Vol. II (7927) 934 

Constitutional issue not to be discussed on every --- Vol. IL 
(4927) 2007. 

Discussion of —— not the occasion for a general criticism of the 
Budget. Vol. I (2928) © 759. 

Discussion on a particular eut in a —— should not be turned into a 
general discussion of policy. Vol. IT (927) 40 

During the discussion of a particular eut to a -—— noints faised by 
other cuts cannot be discussed. Vol. IT (7929) 644 

Inadmissibility of a motion for the omission of x whole --—. Vol. 
. Sc (7927) 924-35, 2203. 

Questions of poliey can be raised by putting down cuts of Rs. 700 in 
respect of a ——. Vol. I (i930) 848, 849. 

Question of reduction of postal rates is relevant under the Indian 
Finance Bill but not under the —— for the Indian Postal and 
Telegraph Department. Vol. IT (99) 2072, 203. 
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RULING(S)—conid. 
Budget Demand(s) for Grant(s)—contd, ‘ 

Reduction of the salt tax should be proposed under the Indian 
Finance Bill and not under a —--. Vol.- IE (92) शश. 

When the Governor General has not allotted two days fur the discus- 
sion of one ——, the Assembly is entitled to discuss one particular 
—— for all the days allotted for the discussion of Vel TE 
(4927) 3I6. * 

Budget Demand for Grant—Motion for Reduction— 
Token cuts on any —— relating to the Railway or General Budget 

should not exceed Rs. 00. Vol. TL (7929) 3382-62. 

Chair— 
has got all the powers to enforce its rulings. Vol. IT] (i930) 

265). 

—— not bound to leave decision on a point of order in the hands 
of the House. Vol. IIIT (929) 2988. है 

—— to decide whether a point of order raised is x peint of order 
or not. Vol.. III (4930) 2649. 

—— to protect the right of reasonable debate. Vol. ITI (7999) 2988- 
90. 

Deference to be observed in referring to the —=. Vol. V (4929) 246. 
Inherent powers of —— to rule out a motion on the ground of abuse 

of the forms and procedure of the House. Vol. वा (4929) 299, 
Vol. TV (929) 6. = : 

~~ Members must address the ——. Vol. IV (i930) 25, 643. 
Members. not to rise when the —— is putting questions. Vol. II 

(१४28) 549. 
Reflections or insinuations against the ——, directly or indirectly, to 

be severely dealt with. Vol. IT (927) 609. 
Test whether a point raised is a point of order or not is not whether 
—- can give any relief but whether it involves an interpretation 
of the Rules, Standing Orders and various parts of the constitution 

and whether it raises a point which the —— alone can’ decide. 
Vol. TIT (4980) 2674. 

Chairmen— : 
Bresident or Deputy President can at any tiie request the most 

senior Member of the Panel of —— to preside over the Assembly. 
Vol. IV (3930) 28. 

Closure— 

—— not to be moved in the midst of a speech. Vol. III (99) श0, 
Reflection on the vote of the House in accepting the -— not permis- 

sible. Vol. ¥ (7999) 253. 
Rules permit of a —— being accepted while a Member is speaking, 

though the right had not been exercised by the Chair. Vol. II 
(929) 2262, 

Committee— 
Affording ‘of facilities for the discussion of the Report of a —- 

~~~ which is the creation of the Assembly. * Vol. I (4929) 902: 
Cotton Textile Industry (Protection) Bill— 

Acceptance of the principle of Imperial Preference at. the consider- 
ation stage of the —— would not act-as a bar to the moving of 
amendments at a later stage rejecting Imperial Preference, Vol. 
II (930) 729, : : 
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RULING(S)—contd. 
Debate— 

Automatic termination of a —— which is not concluded within a 
specified time. Vol. I (i927) 034. 

—— on a motion concludes with the reply of the Member in charge. 
‘Vol. IV (99) 395. 

Right of reasonable —— by House before a motion is put to the vote. 
Vol. IIT (i929) 2988-90. 

Demand(s) for Supplementary Grant(s)— . 
A —— may be made when the amount voted in the Budget is found 

to be insufficient for the purpose, as also when a need arises for a 
new service not contemplated in the Budget for the year. Vol. II 
(7928) 2059. 

Demand for money already spent in excess of a grant should be made 
in the form of an excess grant and not as ७ ——. Vol. Il (2929) 
990. 

Details of the Simon Commission’s Report not ;ermitted to be dis- 
cussed on a —— re expenditure on the Round Table Conference. 
Vol. IV (9980) 66, 76, SI. 

General debate on the Simon Commission’s Report and Round 
Table Conference permitted on a —— re expenditure in India on 
the Round Table Conference on the understanding that the discus- 
sion would not be repeated on a subsequent demaud. Vol. IV 
(7930) 48, 44, 46, 50-52. 

No debate can be raised on a —— in connection with the closing of 
the galleries in the Legislative Assembly. Vol. ] (930) 750. 

Question of policy already raised and decided cannot be raised again 
on a ——, Vol. II (7928) 2058. 

Questions of policy cannot be discussed on a ——. Vol. II (928) 
2053; Vol. IT (929) 990; Vol. IV (3930) 5, 44. 

Division— 5५ 
No statement can be made by a Member during a-—-. Vol. ए (999) 

3647. 

Permission to a Member to vote before the result of a —— is announ- 
ced. Vol. I (9298) शा. 

Executive Council— 
Allotment of days for non-official business outside the sphere of the 
—. Vol. IT (7928) 537. 

Fiseal Autonomiy— 

Attitude of Government on the Cotton Textile Industry (Protection) 
Bill with reference to the —— convention. Vol. IIT (4930) 2674-76. 

—— has no meaning under the present constitution, unless the Gov- 
ernment of India are prepared to assimilate themselves to the 
position of Ministers and act as such in the matter of ——. Vol. 
III (i930) 2430. 

Galleries— 
जि debate can be raised on a Demand for a Supplementary Grant 

in connection with the closing of the —— in the Legislative Assem- 
bly. Vol. I (4930) 750. 

Indian Finance Bill— 
“An dment for the a: 6 to income-tax separately of each 

member of a Hindu undivided family affects the rate of income- 
tax and is in order. Vol. III (929) १४9, 
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RULING(S)—contd. 

Indian Finance Bill—contd. 
An amendment seeking to fix responsibility for income-tax on indi- 

vidual members of a Hindu undivided family ruled out of order 
after the House had decided that a Hindu undivided family 
should be the unit for purposes of income-tax. Vol. III (i929) 
2509. 

If the Assembly has under the —— power to fix rates of income-tax, 
it has equally the power to say which incomes shall be exempted 
from the tax. Vol. II (928) 597. 

On the second reading of the —— the whole of the administration of 
the Government of India can be reviewed. Vol. IT (4930) 955. 

Scope of the annual ——-. Vol. IT (928) 597. 

Indian States— 
Discussion re internal administration of —— not permitted. Vol. 

IV (990) - 74 

Indian Statutory Commission— 
Every argument in favour of or against any determination of the 

House, except on a motion for rescinding it, is inadmissible. 
Vol. IT (928) 98. 

Joint Committee— 
No reference should be made to an undertaking given by Government 

which is not embodied in a Report of a ——. Vol. IV (4927) 
3747. 

Letter from Mr. President to His Excellency the Viceroy and reply 
thereto regarding the alleged censure passed on the —— of Mr. Presi- 
dent in connection with the Public Safety Bill. Vol, IV (4929) 70- 
32. 

Miscellaneous— 
After ihe lapse of five or six days, a Member cannot come to the 
House and say that he wishes to meet a certain charge made anainst 
him. Vol. III (i930) 23650. 

A Government Member can speak a second time with the permission 
of the Chair. Vol. V (i929) 428. 

A later motion on the da can be di d while sn earlier one 
has not yet been withdrawn or otherwise disposed of. Vol. III 
(7929) शणा7. 5 

Allotment of days for non-official business outside the sphere of the 
Executive Council. Vol. II (4928) 537. 

A Member desiring to take notice of an interruption must give way 
and resume his seat. Vol. I (992) 95. 

A Member is in order in saying that a statement made by another 
Member is false. Vol. II (3928) 724. 

A Member is not entitled, except for the purpose of raising a point 
of order, to interrupt a speaker unless the latter is willing to give 
way. Vol. III (988) 777. है 

A Member is not entitled to address the House unless called upon. 
Vol. ITI (928) 639. 

A Member is not entitled to make a personal explanation while 
another Member is speaking. Vol. IV (928) 36. 

A Member is not entitled to reflect upon a vote of the House. Vol. 
II (929) श79. : 
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RULING(S)—contd. 

Misvellaneous—contd. 

A Member is not entitled to say ‘Sit down” to anoth +: Member. 
Vol. II (i927) 40. 

A Member is not justified in referring to a talk which he had outside 
the House. Vol. IT (2928) 409. 

A Member is not in order in explaining his reasons jor not voting 
on a previous motion. Vol, II (7928) 4I0. 

A Member who has made serious and pointed charges against Gov- 
ernment should be in his place to hear the reply. Vol. IT (4929) 
543, 546. 

A Member wishing to interrupt must rise in his place. Voi. I (7927) . 
457. 

Amendment of any law cannot be diseussed by Budget cuts. Vol. 
IL (i93'.) 675. 

A proposal for the appropriation of the revenne or monies for a 
certain purpose out of order. Vol, I (7927) 095. 

A speaker by asking another Member questioris invites interrup- 
tion and should therefore give way. Vol. ITT (999) 780. 

Aspersions not to be cast on the Howse. Vol, V (929) 394. 
Assembly not entitled to legislate on any provincial subject without 

the sanction of the Governor General. Vol. I (92) 7088, 
Automatic termination of a debate which is not concluded within 

a specified time. Vol. I (927 2034. 

Chair not bound to give an opportunity to every Member to speak 
on a point of order. Vol. III (929) 92277, 2883. 

Conversation between members deprecated. Vol. IV (930) 582. 
Count for quorum. Vol. I (4928) 890. 
Debate on a motion is closed after the final renly of the Government 
Member. Vol. I (7928) 775. 

Deference to be observed in referring to the Chair. Vol. V (i929), 
TAG .... 

Frequent cries of “Shame”, deprecated. Vol. I (927) ॥5. 
Grave displeasure of the Chair earned by a Member for remarking 

that the Chair was the visible symbol of the bureaucyacy. Vol. II 
(7927) 593, 

House to be addressed through the Chair. Vol. TT (i927) 872. 
Inherent right of the Assembly to defend itself against outside || 

attacks by tabling a substantive motion and passing a vote of 
censure on the attacker, but this cannot be done on a Motion for 
Adjournment. Vol. ITI (79298). 54. 

Introduction of new matter on a speech in reply. Vol. I (927) 308. 
It is open to any Member, who does not agree with a judgment of a 

particnlar Court, to say that that judgment is wrong. Vol. ता 
(4929) 822. १ 

Legislative Assembly. not a place for propaganda. Vol. Ti (i928) 
402. 

Making of a serious charge against a gentleman who is not present 
to defend himself, deprecated. Vol. IT (7929) 829. 

Members not to enter the Chamber through another door after the « 
lobby doors have been closed. Vol. IV (I928) 3889. : 

Members not. to rise when the Chair is putting questions, Vol, II 
(7828)- 549.. 
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RULING(S)—contd. 

Miscellaneous—contd, 
Merits or demerits of the announcement made by !lis Excellency the 

Viceroy regarding the Round Table Conference could net be dis- 
cussed or, a cut in connection with the Demand for Grant for the 
“Executive Council”. Vol, II (930) 383, 384. 

Name of the head of a province not to be brought in in speeches. 
Vol. TV (7929) 87. 

Necessity for a Member to rise from his seat when putting a ques- 
tion. Vol, I (928) 044. 

Newspapers not to be read in the Chamber. Vol. I (4928) 452; 
Vol. TV. (4980) 75. 

No Member is entitled to speak against or reflect on any determina- 
tion of the House except on a motion for rescinding it. Vol. IL 
(7928)" 7882. 

No moving about the House when the Chair is putting a question. 
Vok IT (i927) 2629, 

No reference to be made to conversations which took place outside 
the House. Vol. TT (4928) 409. 

Wo speech can he made by a Member if he does nut wish to move 
a motion. Vel. I (7930) 949. 

No time limit to speeches on Bills. Vol. IT (4927) 795, 
Observance of the decorum of the House by Members. Vol. IV (2928) 

938. 

Ocenpation of the Visitors’ Gallery by Members for any length of 
time, deprecated. Vol. IT (92) 2253, 

On a cut in connection with the Demand for Grant for the “Execu- 
tive Council’’ no discussion could take place on a particular state- 
ment made by Mr. President. Vol. IT (0989) 9. 

Point of order can only be stated in connection with some business 
which is before the House. Vol. V (927) 4345. 

Provedure to be adopted by a Member desiring to make a personal 
explanation. Vol. I (7928) 492. 

Reading of a letter written by a Member not permissible when he is 
present? in the House. Vol. III (7927) 2385. 

Reading of long tati not permissible. Vol. V (2927) 402. 
4022, 469. 

Reference to an undertaking given by Government except in so far as 
t was embodied in the Report of a Joint Committee not in order. 

Vol. IV (4927) 93747, 
References to private conversations, deprecated. Vol. TV (4930) 88. 
References to rumours out of order in the speech of a Member. Vol. 

V (7927) 4280. 

Repetition of arguments not in order. Vol. I (i928) 94; Vol. II 
(7928) 650, 652: Vol. IV (3930) 89, 05. 

Right of a Member, who has moved an original motion, to speak by 
Og of reply, but not-to'speak’on another motion. Vol. IV (929) 
88: 

—— of the Chair can be called into question only ly a qubstantive 
oe in that behalf. Vol. ¥ (4927) 4385 

Smoking in- the: Chamber forbidden. Vol. I (999) 505. 
Sweeping remarks on the judiciary not permissihte Vols IV (7929 

3864 



06 CONSOLIDATED INDEX TO LEGISLATIVE ASSEMBLY DEBATES (927-80), 

RULING(S)—contd, 
Miscellaneous—coneld. 

The rules permit of a closure being accepted while ६ Member is 
speaking. Vol. II (i999) 2962. . 

The word “ridiculous” not unparliamentary when not applied to a 
Member, but to the expressions used by him. Vol, IT (7927) 224. 

Two Members cannot stand up at the same time. Vol, I (3927) 775; 
Vol. I (928) 690, 722. 

Use of dignified language by Members advocated. Vol. III (929) 
2694. 

Use of language intelligible to the reporters advocated. Vol. V (92) 
4500. 

Use of restrained and guarded language in the Chamber advocated. 
Vol. III (4927) 2736. 

When there is a dispute as to the actual contents of a document 
the proper course is to produce that document. Vol, IT (2930). 

must not raise a question substantially identical with one 
en which the Assembly has given a decision in the same session. 
Vol. IT (4927) 976. 

A Member is not entitled to make a speech if he desires to withdraw 
his ——. “Vol. I (7928) 85, 254. 

Motion for Adjournment— 
A —— cannot be moved with reference to a provincial ratter which 

is not primarily the concern of the Governor General in Council. 
Vol. IV (4930) 559: 

A —— must be restricted to a single specific matter of recent occur- 
rence and of an urgent nature. Vol, IV (2930) 340-42. 

_A —— must not anticipate a matter which has previously been 
fixed for consideration. Vol. V (3929) 626. 

A —— must relate to a matter of recent occurrence. Vol. III (998) 
357; Vol. TV (4980) 566. 

A —— must relate to a matter which is urgent and of public im- 
portance. Vol. I (I927) 403; Vol. IV (930) 55% 

A —— ruled out of order where it did not refer to a matter of 
urgent public importance or a matter of recent occurrence. Vol. 
TV (930) 678. 

Oarrying of a —— amounts to a vote of censure on Government. 
Vol. I (3927) 028; Vol. V (92) 4887. 

Every lockout or strike cannot be a subject for a ——, but only 
such where there are any special circumstances justifying a Mem- 
ber to break through the normal business of the House. Vol. IL 
(3928) 240-4. 

—— cannot be employed for the purpose of defending the Assembly 
against ‘outside attacks. Vol. ITI (928) 54. 

— restricted to the narrow issue that the Government of India 

रू Should not have sent Indian troops to China without reference to 
the Legislative Assembly in. order. Vol. I (927) 84. 

—— to discuss the question of raids and arrests in several parte 
of India ruled in order. Vol. III (989) 29277. 

No discussion on a question of privilege can take place on a ——. 
Vol. III (4928) .i53. 
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५ F RULING(S)—contd. 

Motion for Adjournment—contd, 
Notice of cannot be amended from day to day as vew situations 

arise. Vol. III (4930) 2327. 

Motion for Reduetiop— 
A — ruled out of order where subject matter of the motion has 

already been debated on a previous demand. Vol. IV (i930) 223. 

Newspapers— 
Reading —— in the Chamber forbidden. Vol. I (i928) 452; Vol. 

IV (9%) 775. 
Nomination Papers— 

A Member is not entitled to see the —— of a candidate for the 
President's Chair. Vol. IV (i930) 29. 

Oath of Office— 
Members who have not taken the —— not entitled to take part in 

the election of members of Standing -Committees. Vol. I (927) 
77. 

Poiut of Order— 
Chair has got all the powers to enforce ite rulings on a ——. Vol. 

Til (2930) 265, 
Chair not bound to give an opportunity to every Member to speak on 

a —. Vol. III (i929) 2277, 2888. 

Chair not bound to leave decision on a —— in the hands of the 
House. Vol. Il (i929) 2988 

Chair to decide whether a —— raised is a —— or not. Vol, III 
(7930) 2642 

—— cannot be raised when the question is being put. Vol. IV (930) 
4. 

—-- can enly be raised when there is some business before the House, 
Vol. I (930) 844. 

| ~— that a motion is out of order can be taken at any time before 
it is voted upon. Vol. IIL (i929) 2990. 

4, Right of speech on original motion not exhausted by speaking on a 
— raised. Vol. III (930) 2642. 

Test whether a —— raised is a -—— or not is not whether the Chair 
can give relief but whether it involves an interpretation of the 
Rules, Standing Orders and various parts of the Constitution, 
and whether it raises a question which the Chair alone can decide 
Vol. TI (2980) 2674. 

Propaganda— 
Legislative Assembly not a place for — Vol. II (928) 402. 

Public Accounts Committee— - 
No vote need be taken on the motion that the Report of the —— be 

taken into consideration. Vol. IV (930) 26. 
Public Safety Bill— 

Discussion of —— ruled out of order since r. ble debate t 
take place while the Meerut pr was pending. Vol. III 
(4929) 2987-9 

Question(s)— 

A Government Member is entitled to submit for the decision of the 
Chair whether a supplementary —— does or does not arise. Vol. IT 
(4930) 795 
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RULING(S)—contd. 
Question(s)--contd. 

A Member is not entitled to say tha! a supplementary —— does now 
arise. Vol. IT (i927) ॥28 

A Member must be in his seat to put ——. Vol. I (l927) 9873. 
Debate cannot be raised in putting supplementary ——. Vol 

(2929) 46 
Discretion to direct that —— standing in the name of an absentee 
Member should be answered vests in the President. Vol. [V (92) 
8404. 

Tn replies to starred —— no reference should be made to replies | 
given on the same day to unstarred Vol. TIL (4928) 5. 

Long statements in answer to —— are not ordinarily permissible. 
Vol. I (i92@) I54. 

Members desiring another Honourable Member to ut --— standing 
in their name should intimate it in writing to President. Vol. IV 
(930) 225. 

Members to rise from their seats when putting —~. Vol. I (923) 
3044; Vol. IV (2928) 69. 

No —— can be addressed to Mr. President. Vol. IIT (928) 224. 
Once a —— has been admitted by Mr. Presid ion can- 

~ not be questioned. Vol. IV (i920) 2s, 
Putting and answering of —— in the vernacular not in order. 

Vol. ए (i927) 38980. 
Putting of several —— all at once not in order. Vol. V (927) 429. 
— are intended for seeking information and not for giving it. 

Vol, Ti (i928) 637. “4 
—— put by a Member whether Government. were aware that the 

public was losing confidence ‘n ६& particular Judge of a High Court 
was in order. Vol. [II (2928) 329. 

— relating to subjects transferred to Ministers in Provinces should 
be asked in Provinaial Councils. Vol. TIf (2928) 293-94, 

|] Quotationse— 
है Reasonable limit beyond which a Member cannot be ailowed to go 
i on making ——. Vol. TIT (92७) हा9 
; Quorum— 
j धर Count for a —— cannot be asked for unti! one hour has elapsed 

from the previous count. Vol. I (928) 590, 
No necessity for a bell to be rung to give Members who may be in 

है the Lobby time to get into the House before the actual count for a 
3 ——- is made. Vol. I (7928) 365. 

Railway Budget-- 4 
ह Revival of the discussion of the strike at Kharagpur in connection 

with the general discussion of the —— after the subject had been 
fully discussed on a previous occasion not allowed. Vol, IT (997) 

धर 7268. 

ह Repetition— 
हिः —— of arguments deprecated. Vol. I (928) 94; Vol. II (998) 
i 650, 652; Vol. IV (i930) 89, 05. : 
4 Resolution(s)— 

A. — cannct be withdrawn unless the amendments to it are 
disposed of. Vol. IV (928) 050. 

Admissibility of amendments to the —— regarding the Statutory 
Commission. Vol. I (i928) 39i, 392, 392, 394, 
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RULING(S)—contd. 
Resolution(s)—contd. 

Discussion on a —— should be strictly limited to the supject of the 
—. Vol. IV (i930) 570, 692 

Netice to be given, if possible, of any point of order to be raised 
im connection with a —— or amendment. Vol. I (927) 584. 

Procedure te be adopted in regard to the original —— and the 
csmendment thereto on the subject of the Statutory Commission 
Vol I (i828) 399. 

Reference to an amendment to a —— ruled out by the Chair not in 
order. Vol. I (928) 466. 

The question of the defence of India as a whole was not raised by 
the --— that the existing militwry schools should be thrown open 
to all classes of boys. Vol. IV (929) 992, 996, 

Thorough examination of particular questions to be undertaken by 
a —— on the subject and,not by going into details of the matter 
during the discussion of the Indian Finance Bill. Vol. III (92) 

Round Table Conference— 
Merits or demerits of the announcement made by His Fixcellency the 
Viceroy regarding the —— could not be discussed on a cut in con- 
nection with the Demand for Grant. for the ‘‘Executive Council”. 
Vol, II (7930) 388, 384. ५ 

का Select Committee— 
3 losure of what in —-= beyond what appears in its 

Report not justified. Vol. T (92) 777. 
No amendmerits of substance to ke introduced by a —— in a con- 

५ solidaiing Bill. Vol. TIT (92) 2899. 
Reference ‘to conversations in —— not - justified if they are not 

embodied in the Report. Vol. V (i927) 4489. 

Smoking— 
—— in the Chamber forbidden, Vol. T (2928) 595. 

Standing Orders— 
Ohair has discretion to suspend or not to suspend --- Vol. TV 
(7928)  344. 

House not committed to principle of amendments to —— on a 
motion for reference to Select Committee. Vol. I (92) 372, 
०7% 

x Standin=x Commitiee(s)— 
Tt is open to the Assembly to negative a prcposal for the election of 
Members to the Panel of a —— but not to elect in a different 
manner from that proposed by the Government. Vol. IV (92) 
3078-74. 

Members who have not taken the Oath of Office are not entitled 
te take part in the election of members of ——. Vol. I (927) 77. 

Sub Fudice— 
Matters —— cannot be discussed during consideration of a Bill. 

Vol. III (2929) 2990. 
Reference to matters —— prohibited. Vol, IV (980) -श0-॥. 

Time limit— 
— prescribed by Mr. Pr + for 
Demand for Grant. Vol. TV (4930) 42. 

eech Suppl nn tay id ona ry 
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RULING(S)—coneld. 
Use of improper expressions— a 

Use of the phrase “bad breeding’ with regard to a Member द 

improper. Vol. III (988) 84. 
Visitors— 

Reference to —— in the Gallery not permitted. Vol. V (927) 4474; 
Vol. ILf (2930) 246 

Visitors’ Gallery— 
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Occupation by Members of the —— for any length of time depreca- 
ted. Vol. IT (927) 53. 

Vote— 
Right of official and nominated non-official Members to —— on the 
Cotton Textile Industry (Protection) Bill. Vol. III (2930) 2676. 

Voting— 
No Member should go near and harass a Member who does not wish 

to take part in ——. Vol. III (923) 865 

RUSSIA— 
Statement (laid on the table) re purchase of American wagons destined 

for ——. Vol. IV (4927) 3070. 

RUTHNASWAMY, Mr. M— 
Message from His Excellency the Viceroy appointing —— to be Chair- 
man of the first meeting of the Third Legislative Assembly. Vol, I 
(927) 7. 

हृ 

SACCHARINE— 
Motion to reduce Demand for Grant for “Customs” re smuggling of 
——, Vol. IT (927) 2002-06. 

SACRED OBJECTS— 
Resolution re export of —— and Indian antiquities, etc. Vol. II (i928) 

805-3. 

SALE OF GOODS BILL-- 
“Indian ——”’ under “BILL.” F 

SALT— 
Budget Demand for Grant. Vol. II (4927) 2i86-2202; Vol. II (4928) 

540; Vol, I (4929) 608-53; Vol. IT (4930) 678-88. 
Demand for Supplementary Grant. Vol. IV (i927) 3976-77; Vol. I (929) 

905; Vol, V (i929)- 478-79. 
Motion to reduce Demand for Grant for “——” re— 

Aboliticn of the —— tax. Vol. If (i930) 678-87. 

Damage done by the Khewra salt mines to the neighbouring fields 

” 

a
g
 

e
e
e
 

and to the property of the District Board, Jhelum. Vol. IT (i930) 
4687-88. 

“ Desirability of increasing the consumption of —— in India and of 
_ making India self-supporting in the matter of ——. Vol. IT (92) 

2986-90. ु । 
Grievances cf the miners of the —— mines at Khewra. Vol. ता (92) 

2497-2202, 

Manufacture of —— on the Orissa Coast. Vol. IIT (92) 2i90-96. 
‘i Possibility of making India self-supporting in the matter of —— 

‘supply. Vol. IT (2929)  2608-53. 
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SALT ACT— 
Statement (laid on the table) re convictions under the ——. Vol. IV 

(4930) 60. 

SALT. TAX— 
Adolition of the ——. (Discussed under the Indian Finance Bill.) Vol 

TIT (829) 229-280, 2880-8; Vol. II (2930) 2033-45. 
Reduction of the ——. (Discussed under the Indian Finance Bill.) Vol. 

Til (92) 257-82; Vol. IT (4928) 4572-96; Vol. III (999) १४-98, 
2800-84; Vol. ite (3980) 2045-53. 

SAMBHAR SALT IMPROVEMENT SCHEME— 
Resoluticn v¢ financial irregularities relating to the ——. Vol. IT (998) 

T77-i805. 

SANDHURST COMMITTEER-- 
Motion for Adjournment re annowncerient made by His Excellency the 

Commander-in-Chief on the 8th March, 928, in connection with the 
Report of the ——. Vol, IT (928) 24I-44, 983-I306. 

SANTHAL PARGANAS— 
Resolution re treatment of the —— as’a backward tract. Vol, I (927) 

578-87, 64-74. 

SASTRi, THS RIGHT HONOURABLE— 
___ Motion to reduce Di d for I tary Grant for ‘Miscellaneous’ 
“ye visit of —— to East Africa and the Hilton Young Report. Vol. V 

(4929) 465-80. 

SCHOOLS— 
See “RAILWAY SUBORDINATES’ —=” 

SCIENTIFIC DEPARTMENTS— 
Bee! “OTHER: ——”. 

SCIENTIFIC INSTRUMENTS— 
Motign to reduce Demand for Grant for “Customs” re rebate of 

customs duty on —— and chemicals imported for the bona fide use of 
educational and s¢ientific institution’. Vol. TI (7928) 989-83. 

SCHOLARSHIPS— 
Statement (laid on the table) relating to the rules: regarding the grant 

of —— t Indians for training ‘n civil aviation Vol. (7929) 202: 
48. 

SEA CUSTOMS (AMENDMENT) BILL— 
See “BILL”. 

SEAMEN— 
Resolution e— 

Ratification of the Draft Conventions concerning— 
(i) —s articles of agreement, and 
(2) repatriation of —, 

adopted by the General Conference of the Internat Labour 
Organisation of the League of Nations. Vol. V (99) i fs 
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RULING(S)—coneld. 
Use of improper expressions— दे 

Use of the phrase “bad breeding’ with regard to a Member 

improper. Vol. III (928) 84. 

Visitors— 
Reference to —— in the Gallery not permitted. Vol. V (4927) 4474; 

Vol, ILf (i930) 246. . 
Visitors’ Gallery— j 

Occupation by Members of the —— for any length of time depreca- 

, ted. Vol. II (927) 53. 

= के Vote— 
4 Right of official and nominated non-official Members to —— on the 

Cottun Textile Industry (Protection) Bill. Vol. गा (i930) 2676. 

’ Voting— 
No Member should go near and harass a Member who does not wish 

to take part in ——. Vol. III (923) 865. 

RUSSIA— 
Statement (laid on the table) re purchase of American wagons destined 

for ——. Vol. IV (i927) 3070. 

RUTHNASWAMY, Mr. M.— 
Message from His Excellency the Viceroy appointing —— to be Chair- 

man of the first meeting of the Third Legislative Assembly, Vol. I 

(4927) . 
s 

SACCHARINE— 
Motion to reduce Demand for Grant for “Customs” re smuggling of 

——, Vol, II -(3927) 2002-06. 

= _ SACRED OBJECTS— 
Resolution re export of —— and Indian antiquities, ete. Vol. IT (4928) 

805-3. 

SALE OF GOODS BILL-- 
_ See “Indian ——”’ under “BILL.” 

SALT— 
Budget Demand for Grant. Vol. II (4927) 286-2202: Vol. IT (2928) 

7548; Vol, IT (929) 608-53; Vol. IT (930) 678-88, 
Demand for Supplementary Grant. Vol. IV (792) 3976-77; Vol. I (929) 

905; Vol. V (7929)- 478-79. 
Motion to reduce Demand for Grant for “——” re— 

Aboliticn of the —— tax. Vol. If (990) . 678-87. 
Damage done by the Khewra salt mines to the neighbouring fields 

and to the property of the District Board, Jhelum. Vol. IT (930) 

a 

3687-88. 
Desirability of increasing the consumption of —— in India and of 
making India self-supporting in the matter of ——. Vol. IT (3927) 
286-90. ~ 

Grievances of the miners of the —— mines at Khewra, Vol, IT (927) 
2९१97-2202. 

Manufacture of —— on the Orissa Coast. Vol. II (92) 2i90-96. 
= Possibility of making India self-supporting in the matter of —— 

supply. Vol, IE (0989) - 608-53. 
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SALT ACT— : 
Statement (laid on the table) re convictions under the ——. Vol. IV 

(4930) 60. 

SALT. TAX— 
Abolition of the ——. (Discussed under the Indian Finance Bill.) Vol. 

TIT (2929) 229-2970, 2880-8; Vol. IL (930) 2033-45. 

Reduction of the ——. (Discussed under the Indian Finance Bill.) Vol. 
Tif (4927)> 257I-82; Vol, IT (7928) 572-96; Vol. III (4999) 23i-22, 
2200-84; Vol. IT (2930) 2045-53. 

SAMBHAR SALT IMPROVEMENT SCHEME— 
Resoluticn ve financial irregularities relating to the ——. Vol. IT (7923) 

V777-i805. 

SANDHURST COMMITTEE-- 
Motion for Adjournment re announcement made by His Excellency the 

Comimander-in-Chief on the 8th March, 928, in connection with the 
Report of the ——. Vol, II (3928) 24I-44, 983-306. 

SANTHAL PARGANAS— 
Resolution re treatment of the —— as’a backward tract. Vol, I (i927) 

578-87, 64-74. 

SASTRi, THS RIGHT HONOURABLE— 
Motion to reduce D. d | tary Grant for ‘Miscellaneous’’ 

ve visit of —— to Bast Africa and the Hilton Young Report. Vol. V 
(4929) 465-80. 

SCHOOLS— 
Sec “RAILWAY SUBORDINATES’ —= 

SCIENTIFIC DEPARTMENTS— 
See “OTHER — 

SCIENTIFIC INSTRUMENTS— 
Motign to reduce Demand for Grant for “Customs” re rebate of 

customs duty on —— and chemicals imported for the bona fide use of 
educational and scientific institutions. Vol, TT (928) 982-83. 

SCHOLARSHIPS— 
Statement (laid on the table) relating to the rules: regarding the grant 

of —+ to Indians for training ‘n civil aviation Vol (3929) . 2037. 
43. 

SEA CUSTOMS (AMENDMENT) BILL— 
See “BILL” 

SEAMEN— 
Resolution re— के 

Ratification of the Draft Conventions concerning— 
(]) —s articles of agreement, and 
(2) repatriation of —— 

adopted by the General Conference of the ye tional Labour 
Organisation of the League of Nations. Vol. V (997) 467: 25, 
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SEAMEN—contd. 4 

Recommendations conecerning-— : 
(4) repatriation of masters and apprentices, and 
(2) general principles for the inspection of the iti of 

work cf —, 
adopted by the General Conference of the International Labour 
Organisation of the League of Nations. Vol. V (i927) 4626-29, 

See “INDIAN 

SECRETARY OF STATE FOR INDIA— 
D ‘or 8 tary Grant for “Expenditure in England under 

the control of the ——’’.- Vol. IV (i930) 293. 
Motion to reduce Demand for Grant for ‘‘Expenditure in England under 4 

the control of the ——” re powers of the ——. Vol. IT (998) 408- 
ll 

Restoration by the Governor-General in Council of the cut made by the 
Legislative Assembly in the Demand for Grant for ‘Expenditure in 
England under the control of the ——’. Vol. IT (928) 872 

SECRETARY OF STATE FOR INDIA—EXPENDITURE IN ENGLAND— 
Budget Demand for Grant. Vol. IIT (i927) 2825; Vol. IT (i998) 2408% 

22; Vol. IL (929) i982; Vol. IL (i930) 7 

SECURITIES (AMENDMENT) BILL— 
See ‘Indian ——’ under “BILL.” 

SEOURITIES (AMENDMENT) BILL (Holding of Government Securities 
jointly with private individuals)— 

See “Indian ——” under “BILL” 

SECURITY PRINTING, CAPITAL OUTLAY ON— 
udget Demand for Grant. Vol, [II (7927) 2395; Vol. II (928) 559 
Vol. II (3995) 983; Vol. IT (930) या 

D d for § itary Grant. एलटी. I 092) 639; Vol. IT (928) 
2060. 

SELF-GOVERNMENT— : 
lation-of a seh of —— for India, and release of 

political prisoners. Vol. IV (3930) 625-38, 634-55. 

SEPARATION OF ACCOUNTS FROM AUDIT— 
Budget Demand for Grant. Vol. If (927) 207; Vol. II (928) 552; 

Vol. If (929) 976; Vol. IT (930) 77098. _ 
D d for Suppl tary Grant. Vol. IT (3928) 2055. 

SEVA SAMITI BOY SCOUTS’ ASSOCIATION— 
Motion to reduee Demand for Grant for the “Railway Board” re railway : 

cencessions to scouts belonging to the —. Vol. I (928) 837-39, 

SHANGHAI— 
Statement (laid on the table) regarding Indians in Hong Kong and —. 

"Vol. TIT ९९:..॥ 
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SICKNESS INSURANCE— 
Resolution re Draft Conventi and R dation of the Tenth 

International Labour Conference regarding ——. Vol. II (i928) 2063- 
yes 

SILVER— " 
Import duty en ——. (Discussed under the Indian Finance Bill.) Vol. 

IIE (4930) 269-77, 2220-39. 

SILVER (EXCISE DUTY) BILL— 
See “BILL”. 

SILVER MANUFAOTURES— 
Duty on —— and gold thread. (Discussed under the Indian Finance 

Bill.) Vol. TIT (930) 2289-9. 

SIMLA— 
Motion for Adjournment re treatment received by two Congress 

volunteers from the police in ——. Vol. IV (7980) 554-60. > 

SIND-- 
Relief for sufferers from floods in Gujrat and parts of Orissa and ——, 

Vel, IV (99) 3032-36. p 

SIND COURTS (SUPPLEMENTARY) BILL— 
See “BILL”. 

SINHA, Mr. AMBIKA PRASAD— 
Expressions of regret on the death of ——. Vol, IV (4927) 30श. 

SINHA, Lorp— 
Expressions of regret on the death of ——, Vol, I (2928) 2-4, 

SIS-GANJ GURDWARA— 
“Motion for Adjournment re ‘firing into and violation of the ctity of 

the —— at Delhi. Vol. IV (930) 560-67. 

SKEEN COMMITTEE— 
Motion for Adjcurnment 7¢ announcement made by His Excellency the 
Commander-in-Chief on the 8th March, 7988, in connection with the 
Report of the ——. Vol. IT (7928) 724-44, 983-2306. 

SLEEPERS— लक 
Motion ta reduce Demand for Grant for the “Railway Board” re policy 

regarding the purchase and use of steel —— on Indian Railways.. 
Vel. II (929) 836-52. 

SMOKING— 
— inthe Chamber not in order. Vol. (928) 508. 

SMUGGLING— ; aaa 
Motion to reduce Demand for Grant for “Customs” re —— of aril Vol. IT (99) 2002-06. 
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SOCIETIES REGISTRATION (AMENDMENT) | BILL (Mr. N.C. 

See “BILL”, 

SOFT COKE CESS BILL— 
See “Indian ——” under “BILL”. 

SANTHAL PARGANAS CRIMINAL JUSTIOE BILL (Kumar Ganganand 
Sinha)— 

See “BILL”. 

SOUTH AFRICA— 
Statement re settlement reached at the Conference recently held in -—. 

Vol, I (792) 052-58. 

SOUTH AFRICA LIQUOR BILL— 
See “BILL”. 

SOUTH INDIAN RAILWAY— 
Motion to reduce Demand for Grant for “Working Expenses: Adminis- 

tration (Railways)” re appointment of Deputy Agents on the -—-. 

Vol. Il (4927) 409-4L. 

SPECIAL LAWS REPEAL BILL (Mr. Amar Nath Dutt)— 

See “BILL”. 

SPRCIAL MARRIAGE (AMENDMENT) BILL— 
See “BIL”. 

SPECIAL MARRIAGE (AMENDMENT) BILL (Mr. M. R, Jayakar)— 
See “BILL”. 

re v= 75-32 (AMENDMENT) BILL (Sir Hari Singh Gour)— 
See “BILL”. = 

STAFF, HOUSEHOLD AND ALLOWANCES 07 THE GOVERNOR- 
GENLRAL— 

Budget Demand for Grant. Vol. II (92) श्शञ5; Vol. IT (928) [छ्छा; 
Vol. It (4929) 974; Vol. II (i930) 702. 

Demand. for Excess Grant. Vol, IT (7928). 2048-49. 
Demand: for Supple tary Grant, Vol, T (7927) 628-2. 
Motion to reduce Demand for Supplementary Grant for. the ‘“——”’ 

as a protest against a building for His Excellency the Viceroy being 
maintained in Calcutta. Vol. I (i927) 629-2. 

STAMPS— : 
Budget Demand for Grant. Vol. IIT (i927). 284; Vol, IT (4928) 549; 

Vol. TI (929) 973; Vol. IT (i930) 659. 
Demand for Excess Grant. Vol. I (3929) 87-902. 
D d for Suppl tary Grant. -Vol. I (4927) , 627-28; Vol, IV_(i928) 

3235; Vol. I (929) 906. 

STANDING, COMMITTEES-~ 
See “RULING(S)”. 
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STANDING COMMITTEE FOR THE COMMERCE DEPARTMENT— 

Election ae Members to the Panel of the ———. Vol. IV (92) 33275 

STANDING COMMITTEE FOR THE DEPARTMENT OF EDUCATION, 

HEALTH AND LANDS— 
Blection of Members to the Panel of the ——. Vol. IV (927) 2854-85. 

Non-formation of. the Panel of the —— owing to an inadequate number 

of nominations. Vol. IT (2929) 789. 

STANDING COMMITTEE FOR THE DEPARTMENT OF INDUSTRIES 

AND LABOUR— — 

Election of Members to the Panel of the. Vol. IV (4927) 3327; Vol. 

T (929) #80- है 

STANDING COMMITTEE ON EMIGRATION— न 

Elections to the Panel for the —-.. Vol. I (2927) 62-43; Vol. I (7928) 

872-73; Vol. IIT (929) 2854. 

STANDING COMMITTEE ON PILGRIMAGE TO THE HEDJAZ— 
Election of Members to the ——. Vol, IIT (930) 2220. 

STANDING COMMITTEE ON ROADS-—_ 
Election of Members to the ——. Vol. IV (929) 524; Vol. II (7920) | 

- . 950. ह 

STANDING FINANCE. COMMITTEE— oo 

Election of Members to the ——. Vol. I (927) 6-7; Vol. IIT (99) | 

2679; Vol. II (928) 964; Vol. T (929) 987; Vol. ID (4930) 7777. 

STANDING FINANCE COMMITTEE FOR RAILWAYS— 
Election of Memhere to the ——. Vol. I (997) 55; Vol. IT (7929) 6075 

Vol. TI (7930) 268. 

STANDING ORDERS— 
Moticn far leave to amend the ——. Vol. I (4927) 374-92. 
Referred to Select.Committee. Vol. I (927) 372-75. नि 
Presentation of the Report of the Select Committee. Vol. III (92) 

2737. 
Motion to consider amendments to ——. Vol. IV (i928) 4I6-9; Vol. 

T (4929) 760-806. 
Assent of the Governor-General to Amendments Nos. , 2, 4, 5, 6 and 7 to 

the —— and withholding of assent to Amendment No. 3. Vol, IT (7929) 
0I7. : + 

“Motion for leave to amend the ——. Vol. T (930} 624-25. 
Referred to Select Committee. Vol. T (4930) 625. 
Presentation of the Report of the Select Committee. Vol. IT (990) 

306, 
Passed. Vol. ITT (930) 2736. 
See “RULING(S)”. 
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STATEMENT— is ; 
~ —— by Mr. Fresident re arrang ts for the admission of visitors to 

the Legislative Assembly and for guarding the Assembly Chamber and 
buildings. Vol. IV (i929) 5-54. 

—— by Mr, President re bis position in relation to the boyeott of tho 
Legislatures by the Indian National Congress. Vol. I (930) 8-34, 
— by Mr. President re his visits ६७ Provincial Councils. Vol. IV (i928) 

~~ -749-27. 

— by Mr. President re protection of the Assembly Chamber and its 
precincts. Vol. I (4930) -2. 
— by Mir. President re recent atmosphere of suspicion and distrust . 

in the House. Vol. TV (3998) 949:43, 
—— by Mr. President re the dignity and independence of the Legislative Assembly and the authority of the Chair, Vol, IV (7999). 09-22. —— by the Army Secretary re expenditure on the despatch of troops to 

China. Vol. TIT (927) 2792. 
-— by the Honourable Member for Industries and Labour re the pro- posed air service from Karachi to Delhi. Vol, V (0929) 635. 
—— by the Honourable the Home Member re Bengal detenus. -Vol. IIT 

(7990) 9489-64. 
—— by the Honourable the Railway Member re difficulé traffic situation on the East Indian Railway due to heavy imports of wheat and rice at Caleutta. Vol. IT (2929) ॥44-44. ह 
—.- by the Leader of the House re alleged propaganda ‘by the Home Department against Mr. President. Vol. IV (928) 245-48, | 
—— by the Secretary, Department of Education, Health and Lands re ‘ ~ settlement reached at the Conference recently held in South Africa, * Vol. I (2997) 052-57. 

—— 7e tenders for stores not accepted by the High Commissioner for है India during the half year ending 3ist December, 926. Vol. IV (2927) 3037-55. 
— (laid on the table) re— = Agreement between the United Kingdom and Estonia re tonnage measurement of merchant ships, together with notes exchanged, which affects India, Vol. I (4927) _ 55. 

Agreement between the United Kingdom and Greece re measure- ment of tonnage of merchant ships. Vol. IT (79श) 208. Agreement between the United Kingdom and the Latvian Republic relating to tonnag: ement certificates which affect India. 
Vol. TV (99) 3924. 

Appearance of counsel in the Court of the Revenue Commissioner, } North-West Frontier Province. Vol. IV (7980) 609-20. Contributions made by Port Trusts to institutions maintained for the benefit of Indian seamen. Vol. TV (7929) 07. 
हैँ Convictions under the Salt Act. Vol. IV (980) 60. के Damage done by floods in the North-West Frontier Province and Baluchistan. Vol. I (930) 437-44, 

Earnings of newly constructed railway lines. Vol, III (7990) 243- 4, 

—_
—-

 
—
—
 

Education of children of State Railway employees. Vol. I (7929) 968- 69. 

Latta pay for Assistant Directors General of the Post Office. Vol. T (i999) IR4.
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STATEMENT—contd. 

— (laid on the table) re—contd, 
Hydro-electric power supplied for the Great Indian Peninsula Rail 

way. Vol. IV (930) 342-43. 
Indian iascars end firemen shipped at major ports in India during 

the last three years. Vol. I (923) 62. 
Indians in Hong Kong and Shanghai, Vol. III (i927) 2462. 
Introduction of an elective element into the Peshawar Municipal Com- 

mittee. Vol. IV (7930) 3. 
Names of detenus in jail under the Bengal Criminal Law Amend- 

ment Act. Vol. I (i927) _050-52. 
Number of employees of each community in the office of the Director 

of Civil Aviation in India. Vol. I (i929) - 384. 
Orders for wagons. Vol, IV (927) 3070-7. 
Present estimated cost of the power house at Kalyan with the esti- 

mate originally laid before the Standing Finance Committee for 
Railways. Vol. III (2929) 96%. 

Progress made in giving effect to the recommendations of the Royal 
Commission on Agriculture. Vol. II (7930) 802. 

Provision of fencings for railway lines. Vol. IV (3999) . 07-09. 
Purchase of American wagons destined for Russia. Vol. IV (927) 

3070. 
Purchase of stores. by the High Commissioner for India. Vol. V 

(927) 4325-2; Vol. II (3928) 563-7; Vol. I (929) 3i9-29; Vol 
IIT (929) 2479-87; Vol. V (929) ॥0-07; Vol. II (4930) एरा7-श. 

Rates of wages of certain classes of employees of the Bombay, Baroda + 
and Central India Railway. Vol. III (930) 245-6. 

Report on the crew system of ticket checking and collecting. Vol. 
T (7930) 34-62. “ 

Rules regarding the grant of scholarships to Indians for training in 
civil aviation. Vol. II (929) 2037-43, 

Saving to Indian revenues by the transfer of the administration of 
Aden to the Colonial Office. Vol..I (i930) 85-86: 

-.- Subjeets discussed. by the Central Advisory Council for Railways. 
Vol. IV. (927) 3056-69. 

The Dacea-Aricha Railway project. Vol. I (3930) 722-27. 
Value of money orders issued from Post Offices in Burma to India 

during the period from August, 927 to January, 929. Vol. IIT 
(7929) 2485. 

STATIONERY AND PRINTING— | 
Budget Demand for Grant. Vol. III (3927) 2323; Vol. II (998) 7557 

Vol. IT (929) 98l; Vol. II (980) 709. 
D d for § tary Grant. Vol. I (I927) 638; Vol. I (i929) 900 

Vol. I (3930) 753. 

STATUTORY COMMISSION— 
See “INDIAN —”. 

STEAMER SERVICES— 
Motion to reduce Demand for Grant for the “Railway Board” re desira- 

bility of State Railways running —— between important points in the 
railway systerr. Vol. I (4930) 998-7008, 
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STEEL INDUSTRY (PROTECTION) BILI-~ Ps (3१8 ६ 

See “BILL”. : 

STORES— j : : 
Motiv to reduce Demand for Grant for the ‘Railway Board” re 
~ ‘purchase of ——. Vol. IT (i929) 220-97, 
Statement (laid on the table) re— 

Purchase of steres by the High Commissioner for India. Vol. V 
(7927) 4325-3; Vol. II (928) 563-7l; Vol I (I929) 29-99; Vol. - 
TIT (3929) 2479-87; Vol. V (929) 20i-07; Vol. II (2930) I727-2i. 

Tenders for —— not aceepted by the High Commissioner for India 
during the last. year ending 3ist December, 926. Vol. IV (927) 
3037-55: 

STORES DEPARTMENT— 
_ See “INDIAN ues 

STORES PURCHASE POLICY— 
Motion to reduce Demand for Grant for the ‘Railway Board” re 
——: Vol, I (t92sy "926-87. 

STRATEGIC LINES (RAILWAYS): EXPENDITURE CHARGED TO 
“CAPITAL— : 

Budget Demand for Grant. Vol. IT (927) 452; Vol. T (928) 97, 
Demand for Excess Grant. Vol. TIT (0980 9738, 
Demand for Supplementary Grant. Vol, If (4925) 2062. 

STRATEGIC LINES (RAILWAYS): EXPENDITURE CHARGED TO 
REVENUE— 
Budget Demand for Grant. Vol. TT (927) " 457; Vol. II (998) 972. 
Demand for Excess Grant. Vol. ITI (980) 2738. 

d fer Suppl tary Grant. Vol. TIL (i927) 9834. 

STRATECTO LINES (RAILWAYS): NEW CONSTRUCTION AND OPEN 
LINE WORKS— — Ss 
Budget Demand for Grant. Vol. IT (9%) 374; Vol. TI (7980) 084. 
Demand for Supplementary Grant. Vol, IT (929) 994. 

STRATEGIC LINES (RAILWAYS): WORKING EXPENSES AND MIS- 
“GELLANEOUS— 

Budget Demand for Grant. Vol. II (929) 373; Vol. IT (4930) 084. 
Demand for Supplementary Grant. Vol. IT (7959) i992-99 ; Vol. I (2930) 

483. 

STRIKE— 
Motion for Adjournment re —— on the Great Indian Peninsula Railway. 

Vol, I (2930) 6%-भ. 

SUB JUDICE— 

See “RULING(S)”. 

SUCCESSION (AMENDMENT) BILL— 
See “Indian ——” under “BILL”. 

SUCCESSION (AMENDMENT) BILL (Maulvi Muhammad Yakub)— 
See “Indian ——” under “BILL”. 
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SUCCESSION (SECOND AMENDMENT) BILL—- a , 
See “Indian ——” under “BILL”, 

SUGAR--- : 
Duty on ——. (Discussed under the Indian Finance Bill.) Vol. II 

(2930) श4ा-67. 

SUGAR INDUSTRY— 
Resoltttion re —— in India. Vol. II (i928) 83-26, 

SUPERANNUATION ALLOWANCES AND PENSIONS— > 
Budget Demand for Grant. Vol. III (99) 2393; Vol. II (2998) 587; 

Vol. IL (929) 798; Vol. IT (4930) 709. 
Demand for Excess Grant, Vol. S (927) 624-26; Vol. IT (i928) 2080; 

Vol. I (7929) 908. ; 
Demand for Supplementary Grant. Vol. I (99) 638; Vol. II (3928) 

2058; Vol. I (880) 753. 

SUPER-TAX— 
Abolition of ——, (Discussed under the Indian Finance Bill.) Vol. IIT 

(927)° १6७४-१8. ms : 
Levy of ——. (Discussed under the Indian Finance Bill.) Vol. IE (i928) 

596-600. = 
Payment by a company of —— on revenues received as dividends from 

another company, if —— has already been paid by the latter company. 
(Discussed under the Indian Finance Bill.) Vol. II (4923) 596-600. 

SUPPLEMENTARY GRANTS—- 
See “DEMAND3 FOR —--—”, 

SUPREME COURT— 
Resolution re establishment of a —— in India. Vol. I (3928) 38I-82. 

SURVEY OF INDIS-- : 
Budget Demand for Grant. Vol. ता (997) 2878; Vol. IT (7928) 553; 

Vol. TE (2929) 977; Vol. TI (930) 7७. 
Demand for Excess Grant. Vol, I (3927) 67-I8. 
Demand for Supplementary Grant. Vol, T (792) 62; Vol, I (930) 

76i, 

SUSPENSION OF SITTING= - 
— of the Legislative Assembly by Mr. President under rule ॥7 (3) of 

the Legislative Rules. Vol. II (4929) 2964. ize 

rT 

TARIFF. (AMENDMENT) BILL— 
See “Indian ——” under “BILL”, 

TARIFF (AMENDMENT) BILL (Duty on barks for tanning, ote.)— 
See “Indian ” under “BILL. 
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TARIFF (AMENDMENT) BILL (Duty on machinery, belting, ete.)— 
See “Indian ——” under “BILL”. 

TARIFF (AMENDMENT) BILL (Duty on rubber insulated cables, etc.) — 
.. See “Indian ——” under “BILL”. 

TARIFF (COTTON YARN AMENDMENT) BILL— 
See “Indian ——” under “BILL”. 

TAXABLE INCOMES— 
Fixation of minimum ——. (Discussed under the Indian Finance Bill.) 

Vol, IIT (4929) 25I-I5. 

TAXES ON [NCOME— 
Budget Demand for Grant. Vol. [II (i927) 284; Vol. II (928) 339-66; 

Vol. Tl (929) 798; Vol. II (4930) 6z2-78, 
Motion to reduce Demand for Grant for “——” re— 

Conditions of recruitment, qualifications, pay and promotion of 
officers in the Income-tax Department, Bombay. Vol, IT (9298) 
339-4. 

’ Cutting down a lump sum of five per cent. to balance the Budget. 
Vol. IT (3930) 653-72. 

Defective working of Devolution Rule No. 75.. Vol. IT (998) 353- 
55. 

Equitable share to Provinces, Vol. IT (4928) 355-58. 
Gri ss of the a: Vol. II (4928) 34-52. 7 
Grievances of the Income-tax Office establishments. Vol. II (930) 

6792-75. 

Incomes of shipping, insurance and banking concerns. Vol, II (928) 
3858-64. 

In tax administration in Bengal. Vol. IT (930) 676-78. 
Levy of income-tax in Upper Burma. Vol. IT (i928) 364-66. 

ae ea 

Export duty on ——. (Discussed under the Indian Finance Bill.) Vol. 
TLL (4927) 9659-67. 

Motion to reduce Demand for Grant for “Customs” re abolition of the 
export duties on —— and raw hides. Vol. IT (i927) 977-80. : 

TELEGRAMS— 
Motion to reduce Demand for Grant for “Indian Postal and Telegraph 
Department” re posting of ——. Vol. If (997)  9099-900. 

TELEGRAPH (AMENDMENT) BILL— 
See “Indian ——” under “BILL”. 

TELEGRAPH CENSORSHIP— cf 
Motioa to reduce Demand for Grant for ‘Indian Postal and Telegraph 
Department” re ——. Vol. IT (927) 2092-97. 

TELEGRAPH DEPARTMENT— 
Resolution re pensions of the employees of the ——. Vol. V (927) 4659- 

64. 

TELEPHONE RATES— 
See “PRESS -——". 
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TERRITORIAL FORCE (AMENDMENT) BILL— 
See “Indian ——’ under “BILL”. 

THIRD CLASS FARES— 
Motion to reduce Demand for Grant for ‘Working Expenses: Adminis- 

tration (Railways) re ——. Vol, IT (927) ॥49-97. 

THIRD CLASS PASSENGERS— 
Motion to reduce Demand for Grant for “Working Expenses: ‘Adminis- 
tration (Railways)” re— 

Arrangements for Indian refreshment rooms and restaurant cars for 
——. Vol. I (928) 94-44. 

Facilities afforded to——. Vol. I (928) 9श-4. 

TIMES OF INDIA— 
 Apolegy from Mr. Byrt, Correspondent of the —— and from the pre- 

prieters of the ——. Vol. I (i929) 37-35, हे 
Motion for Adjournment re attack on Mr. President by the ——. (Dis- 

aliowed.) Vol. III (i928) 49-54. 
Orders by Mr. President cancelling the press pass granted to. Mr. Byrt, 

Correspondent of the ——. Vol. IV (i928) 422. i 

TIN-PLATE INDUSTRY— 
Resolution re withdrawal of protection from the ——. Vol. V- (999) 

TRADE DISPUTES BILL— 
See “BILI.”. 

TRADE UNIONS (AMENDMENT) BILL— 
See ‘Indian ——” under “BILL”, 

TRAVELLING TIOKET INSPECTORS— 
Motion to reduce Demand for Grant for ‘Inspection (Railways)” re 
>— and their increments, Vol. I (928) 9१, 

TRANSFER OF PROPERTY (AMENDMENT) PILL— 
See “BILL”. 

TRANSFER UF PROPERTY (AMENDMENT) SUPPLEMENTARY BILL— 
See “BILL”. 

TROOPS - ४८ 
Motion for Adj it re despatch of a contingent of Indian —— to 

China. (Disallowed by the Viceroy.) Vol, I (929) 5-55, 76. 
Motion to reduce Demand for Grant for the “Army Department” 

re location of in Muzaffarpur. Vol. [IIT (9990) 2287-89. 
Sta diture on the despatch of —— to China. Vol, III 78 

(792): 2792. 

ए 

UNIVERSITY TRAINING CORPS— 
Motion to reduce Demand for Grant for “Army Department” re ——, 

Vol, If (92) 2203-24. 
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UPPER BURMA~— 
Motion to reduce Demand for Grant for “Taxes'on Income” re levy of 

income-tax in ———. Vol. II (i928) 864-66, 

USURIOUS LOANS (AMENDMENT) BILL-- 
808 “BILL”. 

Vv 

VETERINARY SERVICES, CIVIL— 
Budget Demand for Grant. Vol. Ili (9श2) 2320; Vol. IT (2928) 7555; 

Vol. IL (4929) 979; Vol. II (i930) 707. 
Demand for Excess Grant Vol. I (927) 622-283; Vol. II (928) 2050. 

~D व. for Supp! ary Grant. Vol. I (9299) 908; Vol. I (4930) 
753, 

VICEROY, HIS KEXCELLENCY THE- 
Address - by —— to the Members of the Council of State and the Legisla- 

« tive Assembly. Vol. TV त9%) - 3499-3502; Vol. I (928) 87-92, Vol. III 
(7929) 2993-95; Vol, IV (i930) 33-40. 

Address by —— to the Members of the Legislative Assembly. Vol. T 
(4927) 43-49; Vol. I (4929) -9; Vol. I (980) 277-82. 

Message from ——- appointing Mr. M. Ruthnaswamy to be Chairman of 
: the first meeting of the Third Legislative Assembly. Vol. I (927) 2. 
| Message from —— appointing the Honourable Sir George Rainy to 
; perform the fnnctions assigned to the Finance Member during the 

हि general di ion of the Railway Budget. Vol. I (2930) 576. 
; Message from —— approving of the election of Maulvi Muhammad 

Yakub as Deputy President. Vol. I (927) बबा 
॥ Message from —— approving of the election of Mr. V. J. Patel as Mr. 

- President. Vol. I (927) 0. 
Message from —— approving of the election of Maulvi Muhammad Yakub 

as Mr. President. Vol. TV (7930) 30. 
Message from —— approving of the election of Sir Hari Singh Gour as 
Deputy President. Vol. TV (4930) 58 

Message from —— disallowing the Motion fer Adjournment re despatch 
of a contingent of Indian troops to China. Vol. I (3927) 76 

Message from —— disallowing the Motion for Adjournment re raids and 
arrests ir several parts of India. Vol. ITE (i929) 2298. 

Messa.ze from —— fixing the dates for the presentation and general 
= : diseussion of the General Budget and the voting of Demands for Grants 

: in the legislative Assembly. Vol: I-(927) 979; Vol. I (4928) 364; 

: ° Vol. I (930), 822 
Message fron —— fixing the dates for the presentation and general 

discussion of the Railway Budget and the voting of Demands for 
Grants in the Legislative Assembly. Vol. I (i927) 632-32; Vol. I (928) 
725; Vol. I (7980) 575. 

Messnge from -— regarding arrangements for the protection of the 
Legislative Assembly Chamber and its precincts. Vol. I (4930) 823- 
24. 

Message from —— reauiring the attendance cf Members of the Legisla- 
tive Assembly in the A: bly Charnber on the 72) April, 929. Vol. 
TIT (999) 9992. 
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VICEREGAL TRAIN— 
Motion re attempt to wreck the —-. Vol. T (I930) 83-84. 

VIRAMGAM CUSTOMS CORDON— 
Motion to reduce Demand for Grant for “Oustoms” re —. Vol ॥ 

(4928) _274-82. 

VISHINDAS, Mr. HARCHANDRAI— 
Adjournment of the House as a marx cf respect to the memory of the 

late —~ ~Vok के (2928) 432, 
Expressions of regret on the death cf ——. Vol, I (i928) 432-33. 

VISITORS— 
Statement by Mr. President re arrang: ts for the admission. of —— to the Legislative Assembly and for ding the Assembly Chambe: 
and buildings. Vol. IV (i929) 5-55. 

VISITORS’ GALLERTES— 
See “GALLERIES”. 
See “RULING(S)”. 

VIZAGAPATAM HARBOUR, CAPITAL OUTLAY ON— 
Budget Demand for Grant. Vol.. If (7927) 2326; Vol, II (i928) 560; Vol. If (929) 7984; Vol. II (9920). छा. 

VOLUNTEER POLICE BILL— 
See “BILL. 

VOTE— 
See “RULING(S)”. 

Ww 

WAGES— 
Statement (laid on the table) re rates of ——- of certain classes of 

employees of the Bombay, Baroda and Central India Railway. Vol. 
III (4930) 2425-26. 

WAGONS— 

Statement (laid on the table) re— 
Orders for =~. Vol. IV (92) 3070-73. 
Purchase of American ——~ destined for Russia: “Vol. IV (0927) 3070. 

WAITING ROOMS— 
Motion to reduce Demand for Grant for “Working Expenses: Adminis 

tration (Railways)” re third and intermediate class —— for Indian 
ladies at Moradabad. Vol, IT (99) 438-29' / 

WHARFINGERS— a 
Motioa to,reduce. Demand, for Grant for “Customs” re pau of —— 

in Karachi. Vol. II (2927) 2976-77. 

ee भारत बात 

% 

> 
a
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WIRELESS BEAM MERGER— ‘a 
Resolution re the cable and ——. Vol. IIT (3928) 224-50. 

‘WOMEN— 
। 5. -Resohution re education of girls and —— in the territories administered 

by the Central Government. Vol, IIT (928) 594-602; Vol. IV (998) 

407950. 

| WORKING EXPENSES: ADMINISTRATION (RAILWAYS)— 

Budget Demand for Grant. Vol. Il (9श) 398-7440; Vol. I (928) 28- 

70; Vol, If (929) 372; Vol. II (i0?0) 3088 ‘i 

Demand for Excess Grant. Vol. III (I930) 2737. 

Demand for Supplementary Grant. Vol. IT (7928) 906; Vol. IT (2929) 

7959; Vol. I (i930) 47$-8. . 

: Motion to reduce Demand for Grant for ‘“——” re— 
Administration of the Stores Department, North Western Railway. 

Vol, If (7927) 42-33. 
Advisory Coungils. Vol. I (923) 953-54. के 

. Appointment of Deputy Agents on the South Indian Railway. Vol. 

If (092) 409-I2. 
Arrangements for Indian refreshment rooms and restaurant cars 

for third class passengers. Vol. I (2928) 94-44. j 

i 

Arrangements for the Hardwar-Kumbh Mela. Vol. IL (i927) 43- 4 

90. : 

Attitude towards the coal trade. Vol. I (2928) 96-66. न 

: Govenanted labour in State and Company-managed Railways. Vol. q 

I (2928) 957-59. 
j Extravagant expenditure. Vol. If (927) 394-l409. 

: Facilities afforded to third class passengers. Vol. I (2928) 92-4. 

५ Great detention at Itarsi of passengers from Nagpur going to Delhi 

i and upcountry. Vol. I (4928) 966-67. 

improvements to the waiting room at Ttarsi by the addition of a 

lavatory and the pavement of the platform. Vol. I (i928) 966- 4 

67. 

Inconveniences suffered by the travelling public. Vol. IZ (927) 

427.2. 

“Over employment 6f Europeans in new posts created and vacancies 

filled. Vol. II (92) 43I-37. 
Porte. at railway stations. Vol. I (3928) 969-70. 

Project to construct a railway subordinates’ school at Betul. Vol. 

IT (928) 966-67. 

Reduction of railway fares. Vol. I (7928) “944-53, 

(Reduction of third class fares, Vol. II (4927) ॥4श-श. 

Subordinaten officiating as officials. Vol. I (7928) 955-56. 

Third and intermediate class carriages for the Great Indian Penin- 

sula Kailway Punjab Mail, Vol. I (3925) 95458. . 

Third and intermediate class waiting rooms for Indian ladies at 

Moradabad. Vol. IT (4927) 438-39. 
Topheavy administration. Vol. I (928) 98-श. 
Transfer of District Medical Officers from Company-managed Rail- 

_ ways to Bates Railways. Vol. I (928) 9०59-67. 
Preatment of the cotton trade. Vol. I (i928) 967-69. 
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WORKING EXPENSES AND MISCELLANEOUS (STRATEGIO LINES)— Budget Demand for Grant. Vol. IT (7920) 873; Vol. IT (2930) 2084, 

WORKING EXPENSES: REPAIRS AND MAINTENANCE AND 
OPERATION (RAILWAYS)— 
Badget Demand for Grant. Vol, II (4927) 440-50; Vol. I (928) 970; Vol. If (929) 372; Vol. IT (4930) 083, 
Dem: d for Supplementary Grant. Vol II (929) 989; Vol. I (99) 
48-82. - 

Motion to reduce Demand for Grant for “—” re repairs and main- tenance charges of rolling stock. Vol. IT (I927) 440-50. 

WORKMEN'S COMPENSATION (AMENDMENT) BILL— 
See “BILL”. 

4 

YAKUB, Mavtvr MUHAMMAD— 
Congratulations to — on his election as Mr. President. Vol. IV (990) 

30 32, 

Election of —— as Deputy President, Vol. I (792) -303. 
Election of —— as Mr. President. Vol. IV (7980) 27-29. 
Message from His Excellency the Governor-General approving of the 

election of —— as Deputy President. Vol. I (792) बा. 
Message from His Excellency the Governor-General approving of the 

election of ——as Mr. President. Vol. IV (7990) 30. 

ZOOLOGICAL SURVEY— 
Budget Demand for Grant. Vol, TIT (7927) 2339; Vol, II (928) 5543 

Vol. प्र 929) 978; Vel. IT (4930) 7705. 

GIPD- -L 40 LAD—i3-l-30—,250,
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SCOPE OF THE CONSOLIDATED INDEX. 

This Index is a consolidated subjects Index to the Debates of the 

Legislative Assembly for the four years, 93] to 934. Questions and 
answers and routine and other matters not appropriate to a subjects Index 

have been omitted from this Index. For these, reference may be made to 
the Trdex to the Debetes published in the course cf each Session. 



“CONSOLIDATED INDEX 
Ps to the 

Legislative Assembly Debates. 

I 9३ to 934- 

tik धर 

ABDUL MATIN CHAUDHURY, MR.— 
Ek of —— as Deputy. President. 

Vol. IIT (933), 2308. 
8. Excellency the 

Go Gen ral PP 2 of the 
élection of —— as the Deputy Pre- 
sident of the al Assembly. 
Vol. III (933) 

ABOLITION OF CAPITAL PUNISH- 
MENT BILL— 
See“ Bill(s) ”. 

ACCEPTANCE— 

Resolution re— 
Non-ratifieation and non —— of 

Draft Convention and Recommen- 
dation concerning Fee-chargin: 
Employment Agencies. Vol: VIII 
(2933) 2204-20. 

Non-ratification “and non —— of 

endation 

old age and widows’ and 4 
insurance, 

203. 

ACCIDENT(S)— 

Recommendation of the 
Labour Confereneé re prevention of 
industrial ——. Vol. VI 8923) 
408-0, 

——of workers employed 
id unloading ships. 

Vol. Tlf (932) 288-9; 

ACCOUNTS— 
for Grant 222 es a NS 

(298) 2088, 

Vol. VIII (29: $3) 2088- < 

re Draft Convention and’. 

| ADDRESS— 
— by His Exceliency the Bey Bd to 

the Members of the Couneil of 
and the Legislative Among: 
IV (I93i) 2787-89; Vol Fads (i93]) 
34I-46 ; Vol. V (933) 4I7-25; Voh 
VILL (934} 2269-80. 

—by His Excellency the Viceroy to 
the Members the Legislati 
Assembly, Vol. I (93) 43-50 
I (932} I-l2 ; Vol. IV (I93]) -I3; 
Vol. I (939) I- 

ADEN— 
Demand for Grant: Vol. Ill (932) 

2343; Vol. If (933) 929; Vol. 
(2934) 

Demand for ही हि ents Grant. 
Vol. IIT (93: 

Motion re future Administration 
Vol. VIL (3933) 738-38, 772-820, 

ADJOURNMENT— 

See * Motion for Adjournment”, 

ADMINISTRATION— 

Motion re future Aden, Vol. VIL 
ree) 78-38, I772-I820. 

Resolution re policy ‘and — of Indian 
Railways. Vol. I (933)..703-2]. 

AGENCY ADMINISTRATION OF 
SUBJECTS— 
Demand Excess Grant. Vol. I 

(493}) 980. 

ADMINISTRATION OF JUSTICE— 
- Demand for Excess Grant. Vol. I 

(932) 926. 
Demand for Grant. Vol. TIL (93l) 

2039 ; Vol IIL Bat: 2336; Vol. IL 
(4933) 492b ; Vol व (4984) 2063. 

Vol. L हि sor Vol, Lil Vol. HL (3933) 
ol, 4 (934) 29. 
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ADVISORY CAPITATION TRIBU- 
NAL— - 

है 77755 4 7 
senses हलक Se RESEARCH— 

Demand for Supplement Grant in 

AGI er Capit 00000 on Schemes of 
provement and —. 

Vol. VIII (934) 2402-08, 

ADVISORY COMMITTEE— 3 tos 

Resolution tment of an — on 
renchment... Vol. EV ((293)9300: Seah 

ADVISORY PUBLICITY COMMIT- 

Election of Members to the —. Vol 
VI (93l) 76, 327, 408. 

ADVISORY COUNCIL FOR RAIL- 
vs 

See ‘* Central — 
AERIAL BOMBARDMENT. 

for Adjotirnment re—of Kotkai 
‘Trans-Frontier. Vol: V (933) 

65-55, 780-83, 865- 

AGE— 
Resolution re Draft Con i and 
a ing the 

admission of children to’ non- 
industrial employment. Vol. VII 
(2938) 885-96. 

AGENCY SUBJECTS— 
Demand for Grant in respect of pay- 

tients to Provincial Governments.on 
७ f 

Vol. III (93) 2038 ; Vol. IL (293: 
2335 ; Vol. IL(4933) 920; Vol. 
(934) 206i. 

AGREEMENT- 
ratification of the silver—. 

Vol. VIII (933) 209-40. 

AGRICULTURAL DISTRESS— 
Resolution re— 

Committee of Enquiry’ on 
3७28) 84-46 ; Vol. IV (934) 

3342. 
Present —, Vol. ए (93) 28-54. 

AGRICULTURAL IMPROVEMENT- 
Demand pplementary Grant in 

respect of — 
Civil जल कं अर in connection with 

Capi ay on Schemes of — 
and Research. Vol. VIII (934) 
2402-08. 

in connection with capital - 
outlay ७. schem and 
en h. Vol. VIIL (2934) 2463 

AGRICULTURAL PRODUCE— 
for “ Cus. 

©. tems” re) not & re ti i the pass oft Vek का oa 

a eos RESEARCH DE- 

© Pee" amped Com ot >." 
AGRICULTURE— 

~~"Demand for Grant. Vol. III (93l) 
204I ; Vol, III (932) 2338 ol, IT 
जि 924 ; Vol. II (934) 2064 

| for हु: Sean 
Vol. I (932) 934; Vol. (933) 
2758 ; Vol. Tit (934) 

Demand Sa i हट 
respect 6: 88 and other expenses 
in connection with—. Vol. VIII 
(4934) 24-47. 

AGRICULTURIST(S)— 
Motion to reduce Demand for “Ex. 

" pee Ment retary of 

int ope f aes olders in the 
matter of soe 
tion in the new Constitution. 
वा (3933) 807-32. 

Resolution re Civil Court decrees and. 

cy 

roceedings >> शक 
{I93l) 99-28. 

AIRCRAFT BILL— 
See “ Indian — ”” under “ Bill(s) ”. 

AIR FORCE BILL— 
Fey Indian —” under ४ Bill(s)”’ 

coe का 
pa) 3928 ; Vol int a 

Supplementary Grant, 
Vol. IIT (934) 2942-43. 

AIMER-MERWARA JUVENILE 
SMOKING BILL— 
See “ Bill(s) ” 

ALEXANDER, 

ee Mts. Shaboni end U Tok Kyi. 
Vol. V (93) 56-59 

ALI IMAM, SIR— Bs 

we mang Fe (4932) 722-26, 

ALIG. MUSLIM UNIVERSITY 
a T) BILL— 

ALLOTMENT. 
कट टला कितल pensar Vol, IV itutio 

(7932) 444. 2 
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BE 
Wynad-Malabar. Vol. It 
(933) 873-76. ¢ 
ynad —.,. Vol. वा (934) 2057 

ALLOWANCES AND PENSIONS, 
SUPERANNUATION— - 
Demand for Grant, Vol. III 

2044 ; Vol. IL 234i ; Vol. II 
(983 927 ; Ve cae ) 2066. 

for 55 अर बल tary 
Vol. (3932) | ; 

AMENDING BILL— 
See “ Bill(s)”. 

AMENDMENT(S)— 
—to the Ottawa Trade Agreemen: 

Rules, 932. Vol. III (3934) 2393- 
95; Vol. VIII (I934) 2458. 

Ruling re sanction to — to Mon 
Bills. Vol. VII (493l) 803-04. 

itten in pencil 
on scraps of paper. Vol, IV (934) 
3559-60. 

Remarks by ul President that Hon- 
bers should send in their 

additional minutes or minutes © of 
dissént cither typed or written in ink 
on foolseap size paper ; otherwise the 
minutes will not be accepted. Vol. 
TV (934) 3495. 

AMENDMENT OF 
ORDERS— 
See “ Standing Orders,” 

STANDING 

AMENITIES— 
Motion to reduce Demand for “Railway 
Board — Vol. 
(7984) 097-2i8. 

ANCIENT MONUMENTS PRESERVA- 
TION MENT) B: See “*Bill(s)” 

ANDAMANS AND NICOBAR 

for Excess Grant for 932-33. Demand 
Vol. VIII (934) 

TH.(493) Grant. Vi 
Vol. III (932) 2342 Bag 

(0933) 928 34%: या (934) 2068. 
id 

Vol. I (93) 986. 

93) मु 

APOLOGY— हे जी thet MA 
— by Mr. 8. 0. Shahani to the Chair, 

Vol. III (93) 2666. 
| APPEALS— YEAS 

Motion to reduce Demand for— 

Vol. II (934) 340. ५ न 
+ प'६७६०७ on Income ”’ re hearing of — 

officers and Rin At om Bien rs not 
->< "३ Officers, Vol. II (934 ; 

j Beh chet hase Tae one 
lion for re ० 5 7० छल 77057 eee ae 

'ए (933) 37-38. 
+ APPORTIONMENT— 

and Department 
(including Working Expenses)” re 
psig ble — of revenue between 

and telegraph branches, Vo! ier 
(3933) 895-96. 

APPROPRIATION FROM DEPRE- 
CIATION FUND (RAILWAYS)— 
Demand for Excess Grant. -Vol, I 

(293) 982 ;°Vol I 2 पर 930; Vol. 
VI (39383) 4380 ol. 
2306. 

93) Demand for Grant: Vol. IT 
355 ; Vol. If (932) 583 ‘ol. 
(7933) 4. 

Demand - कक 
Vol. I (493]) 3932) 
830; Vol. II (933) 838-39 ; Vol. 
IT (934) 446. 

| APPROPRIATION FROM THE RE 
SERVE FUND (RAILWAYS)— 
Demand for Excess Grant. Vol. I 

(0922) 980-32 ; Vol. VI (933) 232 
Demand for Grant. Vol. If (399) 

356. 
Demand for Supplementary 

Vol. IIT (i93l) Vol. IT (932) 
I832-34. 

APPRO. EPRECIA 
TIO! & या] (RAILWAYS)— 
Demand for Excess Grant for 93-32. 

Vol. VILL 0098 2304 
Demand f Grant for 932-33. 
on var (032) 2308. e aos 
tase rant. 

wile Ye va. Ir fr isker 
s for Grant. 
Vol, IL (ass) Trea 337-38. 

ARBITRATION (AMEND MENT) 
BILL— See Indian —” under “ Bill(s) ”. 

Demand for Grant. Vol. Hit rates : 
Vol. TIT epee 23375 

(7933) 2922 ; Vol. II (i934) 2063. 

a2
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कक 
Demand. for “Exe. 

tag गा (ise) pie aa 238-44. 

oe. ag » under “ Bill(s) ”, 

mine Gran’ Vol. Itt it. 

Writs Vol. Lit (t082) 9888 + Vol at 
TE (4034) i736, ie GF 

Motion to 
f the Indian Army. 

Vol. IL (933) I687-I745. 
Mili expenditure. Vol. If (3937 

477i-I839 ; Vol. IT (2933) ॥784-88. 

Mahatma 
Gandhi. Vol. I (7932) 72-73; 04. 

Wholesale — in connection with the 
Congress Session in Calcutta, Vol. 
TV (933) 3040, 3069-92. 

Workin: me! re 
ee a of the Indian Posts and 

hs Department Ben. 
Circle. Vol. IL (4933) 

= श्र -73. 

ASSAM-BENGAL RAILWAY— ..... - 
See “‘ Railway(s)”. i 

ASS. CRIMINAL LAW | AMEND. 
MENT, (SUPPLEMENTARY) छा... 

“ Bill(s) z 

ASSESSMENT— 
Motion te reduce Deniand for “Taxes 

कक f Income-tax Officers. 
CG) (934) 95-52. 

Hearing of appeals on — by the 
Officers and 

dent Judicial Officers. Vol. वा 
(2984)°95]. 

ASSISTANT PREVENTIVE OFFICERS” 
nares Cas 

दा की | 

Vol: FV (9990) 9730-3], 

Dértiand for Excess Grant for 932-33. 
Vol. VII 

Demand 

Tit (93) 2038. 

AUDIT (RAIL) 

7358 ; Vol. 2 pad) i68l 
- (2933) 205 20857 34) 
Demand Supplementary 

००२० (4933) 330-32 ; Vol. वा (3934) 

nena Vol! का! (93I) 

AUXILIARY FORCE (AMENDMENT) 
BILL— 
See“ Bills)". 

en oe Rxcess Grant for 932. lor 

Vol. VIEI (934) 
Demand for Grant. Vol. TIT (68) 

2042; Vols ILL ena 2339 ; Vol. Id. 
ree 924 ; Vol. II (934) 

» Vol. FEI (933) orbs Vol, Vit (i933) 
897- 

az आम लक ARAVAMUDHA— 
है कल of aap on the deaths of 

Ghosh and — 
Vol. VI,(2934) 63-67... 
= के पु 

BAJPAT, MR. R. 8.-- AES 
Expressions of regret.on the of 

z Rai Bahadur T. N. va and 
Sir Thomas Moir. Vol. IV (I932) 
6-64, 

BAKHTIARPORE— 
Motion to reduce Démand for “ Trriga- 

wes to Ni 
via Bihar. Vol, III (93l) 973-74, 

BALUCHISTAN: 
for Grant. Vol. TIT (7984) 

2044 ; Vol, TIT (932) 2342; Vol 
(938) 928 ; Vol. TE (934) 2087, 

B. PAPER INDUSTRY (PRO- 
) BILE — 

See “ Bill(s) ”. 
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= 
Election of a Member to the Council! of 

the Indian Tnsti of 
Vol. I (932) 65-66, 378, 440.°— 

BANKER(S)— : 
‘Motion for Adjournment re order of 

expulsion served on four Chettiyar 

Hylan Me A TIT (033). 2709 760: 

BAR... PURGES (AMENDMENT) 

See “ Indian —* under “ Bill(s)”. 

BATTALIONS— . 
Resolution re South In Infants 
«»Wol..V (2932) 429-20 ; Vol, T (933) 

‘BENG: 
Motion to reduce Demand for “Indian 

osts and -Telegraphs Department 
Working 

position of the Indian Postsiand Tele 
graphs. Department /in., the—and 

Vol. IL (3983) 867 Assam Circle. 
7. 

Motion to reduce Demand for Supp! 
mentary Grant for 
re inadequate i is ica a ition of — at 

dT ~~ Vol. 
VI iy 228.32 

BENGAL AND NORTH WESTERN 
RAIL 
See “* Railway(s) ™. 

BENGAL, CONTRIBUTION TO— 
Remarks by Mr. 7, 

Matches. 
Iv( (“7 शज्क 

‘BENGAL CRIMINAL LAW AMEND- 

BENGAL CRIMINAL LAW AMEND- 
MENT RY ~ (EX 
TENDING) 
See “ Bill (8) " 

BENGAL STATE-PRISONERS REGU- 
LATION (REPEALING) BILL— 
See “ 908) ०, 

है आग ee Ist OUT 4 
ARY) BILL— _— 
See “ Bill(s) ". 

BESANT, MRS. A 
‘Expressions vit (ass पु on the death of 

—., Vol. एप | ) I9 

ie NUTS— 
jotion 

toms ”” di ४ 358 0 eto pt 
der the 72८ He Finance Bill.) 

Vol: TH (93) 2450-54. 

BHABANT, NARSIN( 
Motion for Ad: कि re 

of —‘and two others, Vol. T (7933) 
43-46, 66-88. 

BHAGAT SINGH— = 
Protest against the execution of — 

‘and'others, Vol. TV (I93) 2604-06 

BHARGAVA, RAI BAHADUR T? N.— tae 

दर berines “ora 3 

in North —. ~ Vol: If (934) 2055-57 
Resolution re loan for the: 

of — after earthquake. Vol. ‘I 
(934) 833-32. 

to 
57 (2982) 946-53. 
Abolition of Capital Punishment — 

(2933)— 
Introduced. Vol, III (933) 
Petitions laid on the table. Vol. I 

Pi re a f the Report of ‘resentation o! 
on Petitions, Vol. V 

(934) 424. 0 
Ajmer-Merwara Juveniles Sg _- 

Ini Vol. TEI (933) 
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6 CONSOLIDATED INDEX TO LEGISLATIVE ASSEMBLY DEBATES. 

BILL '(§)—conta. 5 
Ajmer-Merwara Juveniles Smoking— 

contd. 

Aligarh Muslim University (Amend- 
ment) — 
Introduced, Vol. V (98) 67 

id passed. Vol. Considered 
(93) 564-65. 

Pat by Council of State. 

oscar pena, Vou 0 ol. 
VII (92) 676. 

Introduced. Vol. VIII (934 2045. 
5 Considered and passed. Vol. VIIT 
~_(984) 2307-02. 

Monuments Preservation 
— oa 

78:7४ Vol. Vo 69. = Motions ६ 7 जे 2 8 आफ कि 

— val ‘ol. VI (493) 7204-27. 
Referred to Commit 

VI (93) 227. 
Select Committee. 

Appa IIL (933) 24I5. 
Presentation of the Report of the 

Select Committee. Vol. III (932) 

passed... Vol. IV 

priest Vol. Vi (934) 
Motion to consider. Vol; 

oritgtAB2+674.I87- 4, ons 
“Moi 40 pass. Vol. VIL. (4934) 

464-65. 
ex Pee cm VII_.(3934) .468, aM 
०5 by the Council of, State. - Vol. 

हैक ० es — 
93l)— 
troduced, Vol. I (I93) 26& 

and passed. ol. F(293) 

(Amendment) — 

3 Vol. VIE (932) 3097. 
Referred to Select Committee: Vol. 

» £,(2933)..28-83. 
> Presentation of the Reet of the 

4 (933) 

passed. Vol. IV 
___ (2983) 3268-72. 

ites. Vol. 

_ BILL(S)—conia. ALATA 
ala (Amendment}—(7932)- 

Passed by the Council of State. Vol. 
IV (9338) 3476. 

Assen General. Vol. 
Vs(I988)!8957pesrrps resi, 

.(932) 505-22 
Time for presentation of the ace re 

of the Select Committee exten 
Vol. T (932) 78 

Presentation of the Report 4 
i Committee. Vol. T (932) 

Motion to consider. Vol. It (932¥ 
080-24. 

Consideration of clauses. Vol, IT 
(7939) 337-53. YW 

Vol. IL.(932) 258. 
the Council of State. Volo 

hakssentr of: Goveenon Géneral;:- Vol. 
उए-(३982064:-7 >-हतितरक ee 

Bengal Criminal Law Amendment (Sup- 
poe 

oduced: Vol. I (098) 22. 
Motions to ider and 

Vol. I (932) 78-98, 99-20, 
Motion to circulate, adopted. Vol. 

I (i93) 20. 
Motion to refer to Select Committee. 

Vol. I (932) 399-434, 663-8I. — 
tation of the Report of the 

Sommitton, Val, Tt (938), moe 
© aon so ‘consider. TT (989) < 

-64, (867-978. 
Consideration of clauses. Vol. 
prMac 42, 2500-42, 269-54. 
672i 

4४ sos मा og, ie of State. 
oe 246 (3 53 y 3 

Gdvernor General _ Vol. 

ipplementary कक तप 
Introduced. Vol. VI (l934) 67-68. 
Motions to consider and to circula 

yu Vol, VE (4934) 544-48, 559 624, 
‘otion to छा 
VI (934) 63 

Motion to consider, adopted. Vol. 
VI(I934) 64,) 7 है 

Consideration of clause 2. VE 
(I934) 643-57; Volk VIL (3984) 

Steen ॥. VIL (984): tion to pass. Vo 4 
3058-98. 
Passed,: Vol. VII (934) 096. 
Passed by the Council of State. - Vol.. 

VII (934) 68. 

—
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BILL (8)—contd 

CONSOLIDATED, INDEX TO LEGISLATIVE “ASSEMBLY DEBATES, 7 

हाय (298)— 
troduced. Vok I (493) 959. 

State. ti Bengal ‘Regul: 

Cee ae 8939) 2533. 
eh eireulate. | Vols-D (934) 

Negatived. Vol. I (934 ‘hi 
fon to consider: Vol. Vi (i934) 

‘ol VIE 
"Yel, VI (2084) (2934) 2586, 

Suppression of ‘Terrorist Out- 3 

0000०. ५ consid vay ve (932) 

Moti ideration 
Vol. VI लत * 05% 
opted. Vol. VI (932) 20980. 

ion of clauses! Vol, VII 
(4932) 3098-343, 373-94. 

Passed: Vol. VIT (932) 3204. 
Assent of Governor General. Vol. 

I (2933) 47. 
Cantonments (Ame it) —(93l)— 
ponies Py: I ty 2i6, i 
Conside: passed. (293) 

5I6-20, ote key 
Passed by the Couneil of State. Vol 

TI (498]) 43 
roe a Governor General. Vol. 

( ) 
Cantonments (Amendmen’ neat 4932)— 

Introduced. Vol. IV (i 4 की 
passed. Vol 

__. (4982) 479-80 
3. Passed by the Council of State. Vol. 

¥ (4932) 367. 
mt of Governor General. Vol. 

BILL (S8)—conta का a © = 

Child Marriage Restraint ae. 
a4 (Raja” Bahaaae = ah ‘eh 

27 “Introduced. ‘Vol. या (932) 942. 
Motion’ to consider. Vol. IV (932) 

34-78, 56l-79; Vol. V (932),0l- 

Negatived. Vol. mA 024 

eee Bahadur Haji W: iia 
ले 07९5१. Vol. पा pet 42, 

«2 चमक continue. gm) rose) 

Adopted. Vol. VI (984) 920. 
Children (Pledging of 4706 5: 

Introduced. Vol. IV (3932) 74. 
and 

Vol. IV (932) 480-9. a (2932) 480-9 pol aey 
to Vol. 

a (922) Bio है! 
erred jommittee . Vol 

Ty (93: Report ? (4932) 492. २ stagnant 

Committee. Vol. IV (932) 

“ Motion to consider. Vol. I (939) 
56-66. , 

Cone and passed. Vol. I (933y 

the Council of Todt of State. Vol. 

overnor General, Vol. V 
t039) 39. a 

Children’s Protection— 
Introduced. Vol. ३ (99) 968) 

“VI (932 Motion to con: adopted. | Vol. 
Cantonments nie Enotes Tv (939) 465-67. - 

the the > Counell of Seeker VoL Passed by. i Px i av a y'is30 ate 
Ps 3) 725-I7. 932) 2969-70. © 
‘ts \ General. Vol Pai Governor: General.’ Vol. 

VIII (993) 207 av (982 64. 
Marriage raint ‘dail Wafiteed Code ivil 
= (Khen Bohedur Haji ‘ ma 602 जरा किया 

= troduced, Vol. “Code of Civil 
~~ Moti oe. = 

3284-300; 0: Vol tt TT ( 4-24. troduced. Vol. IH (7938) 2536. 
Ne Motion consider not moved, 

ey (Mr. Bhuput Sinj Coa ot cil Proseaure bee ( entj— का 9५६ tips: Bae 5 ol 
oni Hare val. rg ) 94, (Pandit Ram Krishna Jha)— 

ge Restraint (Amendment) _ Introduced gee 933) 2539. 

inated. Yo a 933) 2536. me हे : : ni ol , ie F 

Ghild Marioge Restrain ) troduced. Vol. TV (032) 74 
— (Mr. M. Maswood Ahmad)— Referred to Select ittee, Vol, 

troduced. Vol. III (933) 2535 TV (932) 370-82, 389-400. 
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8 CONSOLIDATED INDEX TO LEGISLATIVE ASSEMBLY DEBATES. 

BILL (S8)—contd. BILL(S)—contd . “ 
Cotton’ Textile Industry Protection 

Code of Criminal Procedure (Amend. Amendment) — (934)— 

~nent)—eontd, Inizodure, You IE (4934) 4398. 
cere TE (934) 399,. ..- 

है पल व तक 2% 
, Assont Pikes: eneral, Vol. 

 olauge Vol». IV “Boar 3. 
soca ys ; Vol. V, (I932) l096 

‘Passed, as amended: “Vol. V (932) 

‘Passed by the Council of State. Vol. 
V (932) 496. 

Governor General. Vol 
(7932) 726, 

(Amend. if 
ment) — (Amendment of — section 

TPs, ‘Vol. व त987) 259. 
‘Consiieration of the motions to refer 

Commi and to cir- 
‘éulate, “Vol. I (298)) 606-8, 
835-58, 929: 

Circtlated. Vol. I (I93%) 946. 
Motion to refer to Select Committee. 

at 36 Vol, ए (i93)) 439-73 
है tived,  Vol.-V (93]) 473. 

Code of Criminal Procedure (Amend 
&-*ment)—. (Amendment of sections 

42i, 422, 426 and 497)— 
Introduced: Vol. T (934) 708. 

Code of Criminal Procedure (Amend. 

VI (934) 39. 
Cotton Poa Industry Protection 

(Second 4 mendment 
Introduced. Vol. V (933) 296. 

(2933) 

Ve vi (4933).62. 
Assent of Governor Vol. 

VAIL (933) 2037. 
Criminal La) हे 3a) 86 

Introduced. . Vol. IV (932) 65 
Motion. to refer to Select Committee. 

Vol; V (932) 426-32. 
Motions:to refer to Select Commi 

४ (i932) 
49888 है 7४5 | 3396-557, 557- 

3, 632-76. 
Referred to Select Committee... Vol. 

V (4932) 676. 
Presentation of the Rey 

Select Committee, Vo! 
= शा 

Select Committee and to circulate. 
Vol. VI.(4932) 2090-232, 2I84- 

L 

ri of the 
VI (4932) 

>>. ment) (Amendment section 2230, 2286-232I. 
49) — (93i Motion to consider, adopted. Vol. 

कक troduced. Vol. I (93)'960. VI (932) 232] 
Code of Crimi be » Sol, 38. cm vi 
ment)—. (Amendment of section (932) 2359-244 24l2- (3932) 

cigs 2678-276, 2725-77, 278l- 
2827, 2832-4 

Motion to pass, Vol VII (I932) 
er 2843-80, 5: 

Introduced. Vol. III (933) 2535. Passed, Vol. VII aie कह 
2 fd Vol. 

ment) — (Sardar Sat ce हैं 
Assent of Governor General. Vol. 

Motion to refer T (933) 47. 
Vol. I.(4933) 504-34. Dangerous Drugs (Amendment) — 

te on the motion to refer to the Introduced. Vol. V (933) 839. 
Select Committee ad; ta till Considered and passed. Vol. VII 
the next Session. Vol, II (933) ry wit }). L77-8. 

60, ai by the of State... Vol. 
Motion to refer ittee. vir Aye 

Negatvod. Vel, ¥ (999) 444 ATL (03) 20 ० a LT. 

es ty? 2०५०३ जोक 
§ apace! Ss fe Vol. ITT (933) कब troduced Vol. I (932) 66. ‘Sh 

dered passed, Considered passed. = 
(3933) 2238-78. = BS Sita 
‘assed by the Council of State. Vol. epee by the Council of State. Vol. 
TH (2933) 2555. “(932) 

Assent of Governor General. Vol of Governor General. ~ Vol. 
V (2933) “TV (982) 



CONSOLIDATED INDEX TO LEGISLATIVE ASSEMBLY DEBATES. 9 
| 

BILL (S}—conta 

vinguliagistel : i938) ॥7 8 
Referred to Sele pie : 

6 VIL(4933) 7. 
of the Presentation 

: Agent Committee. Vol it (4934) 

Motion to consider. Vol. VI (4934) 
i3i-74. 

toe ae : 34) ॥7-77',.. के 
Motion to pass. Vol. 934) 326- 

29, 424-50. : ba 
Passed. Vol. VI (934) 450, 
Passed b Arc Council of State. Vol. 
VI (934) 525-26. 

Finance— 

Nooo Wet 98878 0: 
Foreign Relations— 

troduced. Vol, ४ (93l) 68. 
One 40. consider. ol, ४ (493]) 

44, 
«--Motions 40 consider and to circulate. 

५ 

Vol. ४.(93)) 9837-72 
Leave to withdraw motion for cir- 

'» \eulation not granted. .Vol, VI 

a (493 ye Val, 

VI (I98) 972. : 
~ Motions to consider to refer to 

Se Gh अंत लक Vol. ¥I(493) 
3 

adopted. Vol, Peay ie 
Presentation of Report 

५ 7 Committee, Vol. IT (4932) 264. 
Considered and passed. Vol. IT 

(2932). 273-76, 2794-282l, 2879- 

Vol. I ee को pat 
ae 934) ena att 

to refer Littee. 
Vol. VII (934) 586-63, 987- 

Motion withdrawn. Vol. VII (934) 

Gold Thread Industry (Pro' 
Introduced. Vol. I (93]) oe 
Referred to Select Committee. Vol. 

I (293]) 507-L 
tation the resent opens of the 

Select Committee. Vol. I (493) 

~ @onsidered and passed. Vol, I (93) 

Passed by the Council of State. Vol. 
TL (93L कक: 

Assent of Governor General, Vol. V 
(293) 60, 

BILL (8 contd. 
Heavy Chemical Industry  (Protec- 

‘tion)— 
Cae Vol. V (932) > " 

ie 7sas 72कआ। 
the: of State. Vol 

VI( is ) 4202. 
Assent.-of Governor General. Vol. 

(493l).4575, Zero 
Hedjaz Pilgrims (३ ॥४४)-र 

ee , Vel. belt og BOB. 

7 eee Se Report, of the 
ves Committee I (4933) 

Recommitted to Select Committee. 
Vol. VII (933) 7iL. 

Presentation of the Report of the 
Select, Committee. . Vol. VI (l934) 

Gy by ७ 
7 Sir Joseph, Bhore:re..the na thee 

of the of Vol. VEE.(9: 
Hindu Inheritance "ba Sac ‘sae ej — 

Marriages Dissolut 
Introduced. : ४०. I (93l) 259. 

(932) Gi 736.50 Pei वा (4932) 

Motion to refer to Select Committee. 
Vol, I (932) 48i-93, 

Motion to.re-circulate. Vol. II (932) 

pee f the Report of th resentation 0; 9: 8 
Committee on Public Petitions. 
Vol. IIL (932) 244, कमा 

Motions to to cigs 
ise id to re-cireulate. Vol. IV. 

sd. Vol. IV (4932) 64. 
Commit Referred to Selact 

I_(4933) 5-78. 
Peti the table. Vol. 
४ SL 932; Vol. V (I934) 

2539-53 ; Vol. ४ (933) 
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5 ee CONSOLIDATED INDEX TO LEGISLATIVE ASSEMBLY DEBATES. 

EE (S)—contd. 
Hindu Temple Entry Disabilities Re- 

moval—(Mr. 0. 8. Ranga -Tyer)— 
conta. Sh) 
Circulated. 
Petitions | ee Vol. I 

© (2984) 98 Vol. LV (984) 34I8-20; 
Vol. ५ (i934) 

jon of the. Report of the 
Committee on ‘tions. Vol, V 
(7984) 4 24 47 

ions laid the Table. Vol. 
VI (934) 4-29, 555-59, 659-6 

Presentation Report of the 
Committee on Petitions. Vol. VI 
(4934) 798. 

Motion to refer to Select Committee. 
Vol. VIII (7934) 990-2042, 2490- 

|. ‘Withdrawn: ‘Vol. VITT (934) 2042 
‘Hindu Temp! Disabilities 
moval— ‘avalrai)— 
Introduced.’ Vol. I (934) 708. 

Hindu Untouchable: (Removal 
Disabilities) — 

Introduced. Vol. I (7932) 939-40. 
Petitions relating to the —, Vol. वा 

(2982) 704-06. 
Presentation of the Report of the 

Committee on Public Petitions. 
Vol. THI (2982) 246. 

Hindu Widows’ Main: _ 
Introduced. . Vol: III (933) 2536. 

Hindu Widows’ Inhe: 
~~ Introduced. va I (93l) 959, 

Petitions relating to the —. Vol. I 

Select Commi: 
etary (hoes) 79-204, 39 आ' ee 

es 
an (7938) “i 

3 tas .d to Joint Committee.’ Vol. 
VI (2933) t cies sf 

“ के of th 
0 the Joint 

Vol. VET (£938) 77I- 

Committee. Vol. VIL (7933) 86 
Presentation of the Ae ay of the Joint 

Committee. Vol, (7933) 7938. 
Motions to consider and to recommi 

to Joint Committee. | Vol. I (934) 
89-96, 20. 

Motion to recommit to Ji 
eee negatived. Vol. I (7934) 

हैः je ph (हुए adopted. Vol. I 

~ Considerati m-“of clauses. Vol. I 
~ (9934) 243-60, 342-69. 

: Passed. Vol. I (934) 370. 

छः ‘S)—con 
Taner Bank of India (Amendment)— 

Snipa Bak of Indie (Amendment)— 

ey oduced. Vol. IE (2933) 2638. 
Indian Aircraf 

Introduced. Vol, TI (934) 2472 
Referred to Select Committee. Vol. 

VI (4934) 98-l0I. 
resentation 
Select 

00256 
Committee. Vol. VI (3934) 

Considered passed. Vol. VIT 
(2934) 6-67. 

the Council of State. Vol. 

Indian Air Fore: 
A Santry > Volk: I (932) 397. 

to Select Committee. Vol. 
T (932) 523-26. 

‘Time A aarp eee of the Report 
Committee extended. 

the Report of the 
Select Committee. Vol. IT (932) 
4755. 

Conside: passed. Vol. UI 
(7932) 29 2-26. 

Assent jovernor General. Vol. 
TV (932) 64. 
ian Arbitration (Amendment)— 

Passed by Council of State, laid 
‘onthe table. Vol. VI (I933) 055. 
sidered passed, It 

VII (4933) श07. 
Indi (Anendment)— 

Introduced. Vol. I (4934) 706. 
Indian Army (Am 

Introduced. Vol. ५ (934) 4252. 
Sélect Committee. Vol. 

VI (934) 7-98. 
reseritation of the Repo 

coe: ey Committee, ‘Vol VII (934) 
be! 
Motion gee Vol. VIT (934) 

Consideration of clause 5, “Vol. VIE 
ised) 20488 कह" Vol. शा (984) 

3 
Motion’ to’ pass.” Vol. VIII (7934) 

324] 
Vol. VIIT (984) 2266: 

of order by | Lieut.- 
४ क ८58 A. F. BR. Lumby as to 

er it is within the a 
_ of the Legislative Assem' 
enact by! कर which the amend- 
ment of Sir Abdur 
to insert in the —. Vol Vir i934) 
530- 

See also “ Ruling(s) ”’. 
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CONSOLIDATEL” INDEX "TO" LEGISLATIVE ASSEMBLY DEBATES: iy 

BILL (S)—conta. हा Spd BILE, (S}—cont leas १ 
कि Co B dian urers—contde) | dian - Soom 5) — Paaseidibog. thin aa Fok. 

Introd: (I98) 268. VII (934) 463. 

Cireulated. Vol. I (i93).958-58 Reece न अप हद मगर सु 
Motion to refer to Vol. IV (7982) 73. 

ved. Vol. VI (93) -4008- a passed. Vol. IV 

me Passed by the of State,” Vol, 
V (4982) 2357. 

Assent of Governor General. Vol. 
2 ve Pps den ce te dig ise rpBil oe a 

~~ Tntroduced. Val. IH (08) 208 
and fol, TV 

(2932) 2803. 
.._ Vol. TIt (7933) 2538, Assent of Governor General. Vol. 

कप कट, Vol. 7 (08 2] VI (98!) 60: 

Introduced. vk Til (984) 23. 
‘Referred to Select Commi Vol. 
pee 934) 93-98. 

esentation of the report of the 
हू Committee. Vol. VI (934) 

643. 
Considered: and. passed., Voli, .VII 

(2934) 57-60. 
weit Council of State. Vol 

Paper at oa L) 258. 

चल लक Vol. I Seabees 257. ° Bt 
Indian Trafic ‘éservation— 

Introduced. Vol. If Ge) 
Moron, to contin V_ (933) 

acy शक Vol. V (3983) 4i6. 
an mpanies (Supplernentary seas panies (Supp y 

Coa ‘ol. I 080 208 
. bal प् (2932) 

Passed by thé of State. Vol 
TI (932) 320. 

vernor General.,.Vol 
के mas 9: 
te ey Law Amendment— 

त्श्ड Vol. TIT (7988) 2534. 
to consider not moved. Vol. 

Select Committee. Vol. VI (934) 
63. 

Considered and passed. Vol. VI 
(3934) 752-57, 

Indian Finance—(93)— 
/ Introduced. Vol. IT (493) 7397 
Separation of Burma from India 

Discussed under the —). Vol, III 
(793) 2082-2 22, 

Motion to consider. Vol. प्र (798] 
pets 240-9l, 226-23i8, 2363- 

Procedure for discussion of Clause 
Schedule I. Vol. TIE (93) 

ing ot ७ moved. 
TIT (93) 2444-45. 

ideration clauses and 
dules.’ Vol. TIE (I 83, 
2642-84, 2622-2700 ; Vol. EV (93]). 

TV (93]) 2707-08. 
Consideration of Schedule IV, Part I, 

recommended by Liens age 
the Governor General,» Vol. " 

Motion se * rar mance ion, 
Vol. IV (93I 74. negati ol ( ) 

Introduced’ Volk व (933) 7380. 
Motion: to: eonsi: Vol, [EE (2933). 

.)2945)2247-58,5 ted 
| Consideration-of clause 2...Vol. IIT 

(933) 260-85. 
f clause 3. Vol. III 

(2933) 286-2203. 
clause 5. Vol, TIT 

(933) 2564-77. (2 
Consideration Schedule व. Vol. 

TET (2933) 2370-2443, i 

Vol. Il (933) 2578-2606, 
Consideration of Schedule Volk 

TEI (933) 2656-92. 
Passed. | Vol. IE (933) 2758. 



a2 CONSOLIDATED INDEX TO LEGISLATIVE ASSEMBLY DEBATES, 

BILL (8)—contd: i 

Indian Finance—( x 
4 assed by the रा State. Vol. 

Iv Ve Poon 3040. LLY 
of ‘General. Vol. 

v eae) 80 sins 
2 — (4934)--+ 

consider. Vol. ELL (934) 
2367-86, 2400-I8, 2439-47, 247- 
2524, 2544-68. 

Consideration of clauses and Sche- 
dules. Vol. ITE (4934) .2564-79, 
-2583-2634, 2636-56, .2657-2703, 

iid 2733-7], oe 
otion to pass. Vol, (I934 
2772-2859. ४ 
rs as amended. ‘Vol, TET (934) 

the Council of State. Vol. 

Motion for leave to introduce. Vol: 
VI (293).i264-72. 

Introduced. Voli एत्र (34930) 4272 
Motion to consider. Vol. VII (93I) 

3857&-॥67] 7: 3626-76, - 4677-720, 
34754-4802. 

Consideration clauses and 5006 
dule, Vol. VII (793i) 806-45, 856- 
3904; 948-59, 964-93, 2020-62 
2077-2i9, 2027 .74, 2L76:96. 

» Message from His Excellency the 

ay. (933) 

circulate. 

sa negatived. Vol. 

3040-45. ५ 
Ea consider and 

‘ol. TV (933) 3435-72. 
Moti 

Ty (933) 
Motions to 2 

Sel Committee. Iv 
(2933) 3477-84. 
‘otion to recommit to Select Com- 
mittee, negatived. Vol. TV (933) 
3434, 

‘Consideration of clause 2, Vol. IV 
(7933) 3484-3532. 

Passed. Vol, TV (93$) 3532. 
Assent ‘of Governor General, “ Vol.'V 

(2933) 39. 

“Indian Ineome-tax=( )-- 
(Amendment. of sections #, 23, 30, 
ete., by Sir Harti Singh Gour)— 

Introdueed, Vol, II (982) 939. 
esc to refer Se का कर 

and to circulate. Vo 932) 
025-50. 

Circulated. Vol, V (932) 2050. 
Select 

maken fon in pan is ing for the passage of the — in 
3०-९६ form; Vol. VII 5 पी शक 

regard tothe. recom. 
by. the Governor 

General, Vol. Vil: (498l) 998- 

(Sindian Finance (Supplementary and 

Teel Vol. I (932) 397. 
i= i Te sa and passed. Vol. I (932) 

Passed by the Council. of State. Yol. 
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VII (I93%) 575. ia 

Introduced. Vol. i 2 est) i= 
‘onsidered an. Vol. 
(493) 569-606. 

Special Marriage (Amendment) - Re- 

Specifie Relief (Amendme 
Introduced. Vol. F (7934) 706 

Steel and Wire Industries Protection 
(Extendi: is 
Introduced. Vol. T (7984) 98. 

and passed. Vol या 
पट 993: हा 423-33. 

2 se of State. 

Assent ‘General. Vol. VI 

Steel Ind i 
Tpyeauasee आह 7 (की शा. * 
Referred to Select Comn Vol. I 

(793) 5-2. है 4 
P लता ‘ot efitation of the Ri Sk of the 

- ittee. Vol, T (93) 

(० 5 and passed. “Vol ¥(i93) 

Pi by the Council of State. 
Vol. TF (799) 4 

Assent of Governor General. Vol. V 
(93I) 6 

Sugar 
page Vol. Tit de 2243. 

(7934) 4924-80. ‘aaa 
Assent of ern or 

2४777; 207 
Motions to refer to Select Commit 

Ope aes LEE 934) 
2990 4 ‘ol: TV (i934) bot. 
343-56. 

Referred to Select Commi Vol. 
TV (3934) $56. 

Presentation of the rt of the 
Select Committee ~ Vol. TV (934) 
3495. 

Motion to consider. Vol. V (7934) 
3968-4006. 

Considera‘ otal 
2. Vol. V {issa) pg 

¢ 3. Vol (4934) 

Vol. V (7934) 4308-20. 
Insertion of new clause after clause 

2. Vol. V (4934) 446-94 
Consideration of clause ॥ ‘ol. पर 

(7934) 422I-24. 

Motion to puss.” Yol’ ए 0989 7%74: 
Passed. Vol. V (934) 449%-°°) . 
Assen’ ॥ 6०500 ol. VI 

(2934) 39 : 

as ae reer He 38 ० 9 
Referred to Select Commi Vol 

I (932) 495-98. pee of 

tof eee Ay 
Vol. + (7982) 78:7 Otek 

Presentation of the Report of 
3 Committee. Vol. H (4932) 

a TOO _ SS y . : 

नितिन तन न-5 a 



— tueed. Vol. I (293) 
) et Committee. Vol. I 

(2932 re 

ttee. Vol. I (293]) 

Tea Districts 
छत का। II (989) 835. ee ee 

aon Vo. TV (932) 73, ol 
ee Cae Yoh. V 

of Governor General, Vol. VI 
(932) 726. 

hee Dees ; or (8 IV (0982) 74. 
Conside: Iv 

(982) 65 
Passed by the Council of State. Vol. 

‘V (4932) 357 
Assent Governor General. Vol. 

VI eos 726. 

फेक VoL at (ida). 2908 
and passed. 

(I934) 3952-67 
Assent of Governor General. Vol. VI 

(2934) 39 

cael t,t 
Untouchability Al jon— 
Introd Vol. Tit (4932) 2533. 
Motions to refer to Sel 

BILL(S: md. 
Wheat (Import Duty)—contd. 
Motion reulate, 

eri reek 
Vol. IV (933) शव, 

Consideration of clause “4. Vol. IV 
(293 ) 29 

Vol, IY (I934)_ 2956. 
General. 

ऋण (Extending)— i it ea Duty (Exter 
troduced... Vol. I (932) 495. 

Considered and passed. 

Council of State. Vol. 
bag ten 320. 

| a General, Vol, IV 
(932) 64. 

Wheat, Import Duty (Kxtending)— 

pp Rn “tir 
(2933) 2309-45. 
assed by the Council of State 
Vol, ILL (I933) 2555. 

Assent Governor General. Vol. 
V (2933) 39 . 

Import (Extending)— 
(934)— 

Introduceed. ane व् (3934) 39, 

(2934) 400-423. 
Passed the Council of State. 

Vol. वा ( "Governor 4793. «७ 
| कक ४7 रख General. Vol. 

Wire and Wire Nail Industry (Protec- 
tion)— 

and to circulate. Vol. VI (i933) 
992-I00l; Vol. I (i934) 94-39 

Committee on Petitions. Vol. VI 
(2934) 798, 

Motion made. Vol, VIII (934) 
989. 

Vizagapatam, 
Introduced. Vol. I (93) 2I6. 
Considered passed. Vol. I(I93l) 

Passed by the Council of State. Vol 
IL (293) 2858. 

‘Assent General. Vol. V 
+ 00 805 Days 

ee Vol. Tit (98) 2363. 
Motions to consider and to circulate. 

Vol. TV (93l) 290i-34. 

» Vol. 
व (4932) 499-50: 

Presentation of the Report of the 
Select Committee. Vol. I (932) 

Considered and passed. Vol, II 
(932) 09-36, 037-40. 

Passed by the Council of State. 
Vol. II ae 320. 

Assent of Governor General, Vol. IV 
(2932) 64. आपका हे Sui wi Ww ipensai 

ment)— sired ae 

Introduced. Vol. I (932) 
Circulated. Vol. IT (932) 04-55. 
Motion to refer to Select Commi: 

Vol. IV eae 868-7]; Vol. V 
(4932) 27 

Select Commi: ~ Vol. 
‘V (3932) 286. 

Members to 
TEiect Commities एप (933) 

(Amend- 

Vol. I (939) 

eed. Vol. I (3982) 5 398. 
Select 

a 
s 
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BILL(8)—coneld. BUDGET— 
Workmen's © sation (Amend- Motion to reduce Demand for“ Cus- 

bon Scag Tha saya tome” re reduotion “of salaries ment)—contd. 
Presentation of the Report of the 
Sel Committee. Vol. I (933) 

Motion to consider. Vol. V (i933) 
6-68. 

Consideration of clauses and 8006: 
dules. Vol. V (933) 69-86, 6- 
46, 297. 

Motion to pass. Vol:-V. (2933) 297-- 

Passed. “Vol. V (7983) 
the Council of State. Vol 

VI (933) 055. 
Assen it of 

VIII (933) 207. 
See also“ Ruling (5)-7 

BOARD— 
Resolution re constitution of a — for 

the purchase of* coal and’ ‘looking 
after tate ay collie: 
Vol. IV (932) 766-76 ; Vol. ४ (932) 
479-I20L 

BOARD OF REVENUE— 
See “ Central —.”* 

/> Motion for Adjournment SE 
Kotkai 

Vol. V (4933) 553-55, 780-83, 865-89. 

‘BOMBAY— 
Motién/! to reduee Demand for Supple 

mentary Grant for en eae ad 

अर अत the Bound ‘Table | 
Sub-Com- Confe: and, Minori: } 

mittees. Vol. VI (I93]) 246-49. | 

BOOK-PACKETS— ५३, 
Reduction. of Postage on —. (Dis- 

Indian 
a oar , Vol. TIT (493), 2622-26. 

Demand fo! sti 
2040; Vol, IIL 999) 233 
(4933) 922.; Vol. II (2 

Motion to reduce Demand for Supple- 
mentary Grant for “ Miscell: 

7 कट i non — and representation 0! i 
bay Karnatak at the Round ~ 

Con: ‘Tabl and 
Sub-Committees. Vol. VI! (I93]) | 
246.49. 

BRITISH EMPIRE— 
Mor Bate Adjournment evidence Secretary 

the _ Committee 
re India’ 22:00. right of retaliation in her 
oe the dominions and 

colonies of the —. Vol. VIII (933) 
203-l4, 2722, 2758-82. 

“Before 

on 
account of lower level of prices and 
to cope with the deficits—. Vol. IIT 
{793I) 909-2. 

tements laid on the table by the 
Honourable Sir 
note on the di non- 
voted and voted of the 
Cen‘ 

General the —. Vol: IL 
(293) 3498-2545, 575-632 ; Vol. IT 
(7932) 706-54,  755-28I0; Vol. Il 
(i933) 464-I509, 527-78, 77-9; 
Vol. IL (934) 556-62, I635-88. 

yi tation of the — for 932-343 
Vol. IL (493]) 3357-9 

tation of the — for 932-33. 
Vol. प्रा (क्932) 627-6L 

Presentation 6 — for 933-34. 
Vol. Il (4933) 34i-80. 

the — for 934-35. 

See 2 ०४०० (Hoody ॥६ कक एकल Gran: 

meral Budget,” “ for Grante—General Budget,” “Demands 

for Grants—Motions for Reduction— 
eee Budget" ‘and ‘* Demands or cel 6 
Budget " emit 

See “ Rulings” 

BUDGET/RAILWAY— 

General Discussion of the —. Vol. II 
(93) 008-60 ; Vol. IL (982) I264- 
309 ; ४०. I (933), 844-56, 857-87 
Vol. If (934) 200: 

8-96. 
resentation of the — for 3933-34. 
Vol. I.(933) 734-4] 

Presentation the.— for 934-35. 
979-86. | 

Motion’re dues in respect of lighthouses 
and — in British India. Vol. VII 
(3933) 865. 
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= MR 

‘Expressions of regret’ on thé assassina- 
Distri: tion of =, ict 

Midnapore: Vol. V (4933) 779-80 

BURMA— ४४०७४ 
Coen 

questions arising out of the proposed 
f= from India. Vol. IT 

bee sie ) 30I425, 3030-50 
“Motion for Adjournment re failure to 

Sati Taw and order_in the Pegu 
vision and Toungu distriet of —. 

Vol. IV (93) 290 

Motion to reduce Demand for * Exe- 
cutive Council Seps jf 
roti India. Vol, LT (982) 2i73-93 

bellion in =) Vol. V 

of the. Report.on financial 

Resolutio 
(4983) 855-63. 

Tada |३$22ए5- 

493). “Vol. TT und 
Statement. laid. on George table by the oe ‘Schinvtor 

Bet x re 
Report on the Howard-Nixon Memo- 

arising out of the se paratii f 
from India. Vol. III (932) 2224-29. 

BURMESE ASSOCIATIONS— 
Motion for adjournment faction taken 

against Council of —. 
Vol. I.(2932) 796. 

€ 
CALCUTTA— ... .......ह. 
Motion for Adjourninent re— 
"Ban ‘on the holding of the Indian 

National — i Vel. 
It eee 3250-52. 

Blection of Members to the — Port 
Haj Sree Vol. TX (933) 

‘oro in — ney ae ) 4557, 
593-6: 

Whol roel arrests in tion with 
mgress Session in —, Vol. 

IV Ces) 3040, 3069-92. 

Director General ion 
THT (93) 987-89 

Grievances of ez-approved candida’ 

Sy ताक aston. "०४० 

for “Indian | 

CANAL(S)— 

Motion - seo aces for‘ wieliaal 
gation (including Ws on Seaton + 

Embankment: avigati 
age Works. 
Interest shesged on — in Ori: id 
me: ‘ol, ILE (£932) 9974-76. 
Want of river — from Bakhtiarpore 
pon: the Ganges Nawadah 
Bihar. Vol. Tif (493i). 973-74. 

CANDIDATES— 

Motion to,reduce Demand for “Indian 

CANTONMENTS: (AMENDMENT )p 
BILL— 

86६० Bill(s)". 

'ONMENTS (HOUSE ACCOM- 
MODATION AMENDMENT) BILE— 
See * Billfs) ” हि 

CAPITAL QUTLAY ON.CURRENCY 
NOTE, PRESS— 

Demand for Grant. Vol. HM (93l) 
2047 ; Vol. ITT (932) 2344 Vol. 
(2933) 3930 ; Vol. (2934) 2070. 

CAPITAL OUTLAY ON. DELHI— 
Demand for Supplementary Grant. 

Vol. IT (93) 987. 

“HOUSES: none LIGHTSHIPS— 

Demand for Excess Grant, Vol. I 
(2932) 928. 

Demand for Grant. Vol. IIT (98)- 
2047 ; Vol. Perak eaty 2344; Vol. IT 
(938) 937 ; Vol. II (934) 207], 

CAPITAL OUTLAY ON SCHEMES OF 
SARICOURURAL, L IMPROVE- 

Grant in: 
respect of expenses in. 
with research, Vol. VIII (934) 
2463-88. 

CAPITAL OUTLAY ON SECURITY 
PRINTING— 

Vol. Tit. (93) Demand for net 
2046 ; ४, 29: Bas 

sage & TL (4934) 206 

हाल Dee os 
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2 OUTLAY ON VIZAGA- 
PATAM HARBOUR— 

Demand for Grant. Vol. III (i93) 
2047 : Vol. HII (932) 2344: Vol. IT 
(7933) 980: Vok IE (4934) 2070. 

Demand. for Suppl tary Grant. 
Vol. I (i93) "OB: Vol. Tet (934) 
2946. 

CAPITAL PUNISHMENT BILL— 
See“ Abolition of — "under “ Bill(s) "’ 

CAPITATION TRIBUNAL— 
Motion for Adjournment re— 

Recommendations of the —. i 
TX (938) $686 : Vol. I (934) 29. 
30, 65-89. 

Terms of refererice he Advisory 
Wol. IV (932) 46, 80-200. 

CAREY, SIR WILLOUGHEY— 

regret on the death of 
Vol. I (933) 46-47 

CARRIAGE BY AIR BILL— 
See “ Indian —*’ under * Bill(s) ”. 

cor cay eae sition! oty मा 67 ८62 Finones 
ip ding) Bill}. 
ot ‘VII (98) 970-78. ’ 

CATERING CONTRACTS— 
Resol Railways. Vol. VI 

(934) 687-706 om 

CAWNPORE— 
Motion for Adjournment re communal 

riot at—. Vol. IV (932) 2834-35, 
2874-97. . 

CENSUS ® 
Vol. TE (98) 

+ Vol. 

itary Grant. 

Demand for Grant. 
2042: Vol. IH Nena 
TI (4933) 2925 

Vol. 7/(493]) 985. 

ADVISORY COUNCIL FOR 
RAILWAYS— 
Election of Members to the —. Vo 

(493l) 977: Vol. It ५2०28 433, 
497: Vol: IT (7932) seg Vol. 
TH (932) 267, 2729 : Vi (3938) 
2236, 2829 : Vol. IV (934) 3386-92, 
3625. 

Demand for Grant. Vol. III (93l) 
2038 : Vol. III (932) 2335 : Vol. IL. 
(933) 920 : Vol. IT (7934) 2060, 

lementary Grant. 
Vol, प्रा (984) 

CENTRAL GOVERNMENT— ह 
Statement laid on the ee “by. the 

Honourable Sir George er re 
note on the difference between non- 
voted and voted expenditure of the 
— Budget estimates: Vol. ITT (932) 
2540-47 

CENTRAL INDIA— 
Demand for Grant. Vol. IIT-(i93) 

2045 : Vol. ITI (932) 2343 : Vol, II 
(933) 7929 : Vol. Tf (934) 2068. 

CENTRAL LEGISLATURE— 

CENTRAL PUBLICITY DEPART- 
MENT— 
Motion to reduce Demand for “ Rail- 

way Board”’ re policy of the (4. 
Vols II (i93) 337-47 

CHAIR— 
Allegations of partiality un the part 
ef ploy — (4932) near ae 

Shahani ie 

= ol, वात (934) 
BS 25 

Assembly. Vol. I (493). 
tif 

(EX)— 
Nominations to the Panel of —.. Vol. 

I (I932) 350 : Vol. V (93l) 60: Vol. 
I ((932) 378: Vol. IV (4932) 65 
Vol. I (933) 669 : Vol. V (933)'462 : 
Vol. I (934) 30 : Vol. VI (934) 39. 

bar sta Mr. (Sm HARI SINGH 

Motion re complete confidence in the 
Honourable the President. Vol. IV 
(2932) 835-36, 

0 

ot other bers in’ the: House. 
Vol. का (2933) 407. 

3 avtrctt 
CHETTIYAR BANKERS— —__ 

Motion for Adjournment re order of 
expulsion served on four — of 
by the ernment of 
छठ... वा. -(983). 2709-7l, 2828 

77-84: . 

CHETTY, MR. R. K. SHAN- 
MUKHAM. 2) 8 & ० । > 
Congratulations to — on his election as 

President of the Legislative Assem. 
bly. Vol. III (933)- 2053-592 
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CHETTY, Me. R. K. SHANMUKHAM 
—con 
El Deputy President. 

Vol. I (93) 429. 
Elec’ President. Vol. Til 

933} 2044. 
from His Excellency the Vice- 

roy and Governor General ap oy 
ing — to be the. Chai the 
Legislative Assembly. Vol. I (493) 
यु, 

Message from His Excel the Vice- 
roy and Governor Genera हराम 
of the election.of — as Deputy Presi 
dent _of the Legislative Assembly. 
Vol. I (93) 20 

Message from His Excellency the Vice- 
roy and Governor General approving 
of the election of — as President, o 

Legislative Assembly. Vol. TIT 
(4933) 2053. 

lution re — High Courts. Vol. 
3 (4932) 25-53. 

MENT) BILL— i 
‘s)”. 

CHILD MARRIAGE RESTRAINT 
(REPEALING) BILL— 
See Bill(s) "2 

CHILDREN— 
Resolution re Draft Convention and 

the age 
for 
employment. Vol. VET (I933) i885- 

‘CHILDREN (PLEDGING OF LABOUR) 
BILL— Z 

० See * Bill(s)”” 

CHILDREN'S PROTECTION BILLS 
See “ Bill 

आज बा 54 लक कर 
Riot at Khan and at—. 

‘ol, V (982) 645-27. 
‘Two Muslims shot by th 

Military. Vol. IIT (i933) 979. 
Motion re terrorist outrage at Pahar- 

tali, —. Vol. (4932) 353-57. 

CHRISTIANS— 
Resolution re representation of Indian 

— in the services and committees. 
Vol. VI (I934) 7060-75 Vol. VII 
(I934) 275-306. 

IG. 
3 बा“ atm (Diseussed under the Indian 

te Bill). Vol. TIT (4984) 2570- 
79, 2587- 

हैक eben aay! 
Resolution re prietary Ti, ‘Bees 

in the land. Pol. VI (I933) 26- 
93) ६ */ 

CIVIL AVIATION— 
Demand tary Grant. fo By 

Vol. VII (7933) 897-3908, 
See also “ Aviation 

CIVIL EXPENDITURE— 
Statement laid on the table by the 

Honourable Sir George Schuster re 
review of the — of the Government of 
India... Vol. प्रा (293]) 2540. 

CIVIL VETERINARY SERVICE: 
Demand for Grant. Vol. TIT (4932) 
2042 : Vol. III (932) 2339: Vol. IL 
(2933) 9242 Vol. Il (4934) 2064. 

CIVIL WORKS— 
Demand for Grant. Vol. IIT (93l) 

2044 : Vol. IIL (932) 2834 : Vol. IL 
Resse) 926 : Vol. IT (934) 2066. 

Sapplemeniory rant, 
tat tC He por 

ATION— 
Motion to reduce Demand for “ Home 

Department’’ re of political 
prisoners. Vol. IT (933) 904-9 

Motion to reduce Demand for “ Indian 
Posts and. telegraphs Department 
( Working re— 
Compensatory allowance for lower 

vision — and sorters. Vol. IL 
(2984) 993-96. 

Denial of Caleutta—Dethi Nitaeaee 
to certain—of the Director 
ral’s Office. Vol. III (98) 
I987-89. 

COAL— 
Motion to reduce Demand for \“* Exe- 

cutive Council’ re leck of supervision 
over the — transactions of railways. 
Vol, वात (932) 255-' 

ae nae r¢6 24 ४०७०७४- oh a Board 
‘or the purchase of — 5 looking 
after the State Railway collieries. 
Vol, IV (932) 768-76 =, Vol. ¥/(i932) 
379-20I. ॥ 

COAL INDUSTRY— 
Resolution १6 appointment of a Com- 

thittee on Indian —, Vol, VII 
(7934) 306-33. ह ARES 

COAL MINES— 
Resolution re hours of work in—. Vol. 

या (7932) 377-82, 

COASTAL PORT(S)— 
Reso! 

traffic. Vol. IV (3982) 237-7l: 

are
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COASTAL TRAFFIC (RESERVATION) 
BILL— 
See “ Indian —”. under. ‘‘ Bill(s) ”. 

COCHIN— 
Motion to reduce Demand for “ Railway 

Board.” re construction of a new rail- 
way between Kollengode and —. 
Vol. II (93) 258-64. & 

CODE. OF oe PROCEDURE 

See Bills)". 

CODE OF CRIMINAL PROCEDURE 
(AMENDMENT) BILL— 
See “ Bill(s) ” 

COLLIERIES— 
Resolution re constitution of @ Board 

for the purchase of coal and looking 
after the State Railway 
IV (3932) 766-76: Vol. V (4932) 
I379-202. 

COLO : 
Motion for Ad: re Secret 

COMMERCIAL | LINES—WORKING 
EXPENSES ; REPAIRS _. AND 
MAINTENANCE AND OPERA- 
TIONS (RATLWAYS)— 
Demand for Excess Grant. Vol. T 

(793]) 98i. 

MMERCIAL TREATY— 
Motion for Adjournment re signing 

the Indo-Japanese in ion. 
Vol. T(934) 9, 39-50. 

Motion te reduce Demand for * Exe- 
Royal—on Labour. 

Vol. IIT (i932) 245-55. 
COMMITTEER(S)— 

‘ppointment of the Library —. Vol. 
4 (i93) 40. 

Constitution of @ House —. Vol. IL 
(I932) 0I7-8. 

Motion for Adjournment re election of 
Members to the Calcutta Port Haj 
—, ‘Vol. EX(4933) 2969-7]. <छ'| 

of State for India’s evidence before 
the Joint Parliamentary: Committee 
re India’s right of retaliation in her 

मु aa iran owe the do and 
— of the Vol. VOT 
(4933) 2073-I4, ee 2758-82. 

COMMANDER-IN-CHIEF, HIS 
EXCELLENCY THE— 

roposed confi 
with —. Vol. IL dential ting 

(293l) 2434.38, 

COMMERCIAL ‘RELATIONS— 
Convention and Protocol re — between 

India and Japan. Vol. VI (934) 
506-0. 
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COMMERCE DEPARTMENT- 
Demand for Grant. Vol. III (i93) 

2038 : Vol. Il (4932) 2335 Vol. 
II (933) 920: Vol. Tr 934) 2060. 

Demand lemetary 
3 (932) 933. 

Election o! 

Appointment of a — on Education. 
Vol, I (2932) 85-74. 

हे pee Vol. VII (934) 
306-33. 

Appointment of a — to ad vise on the 
purchase of the Bengal and North 
Westérn and Rohilkund and Ku- 
maon Railways. Vol. TV (93) 

Appointment of a — to hear grie- 
vances of retrenched officers. Vol. 
3 (932) 843-50. 

Appointment of an ry: 
Retrenchment. Vol. IV (293]) 
3004-7, 

— of Enquiry on Agricul Dis- 
tress. Vol. I (934) $4-46 : Vol. 
TV (934) 3293-3342, 

Re seen ot of Indian Christians 
the” and —. Vol. VI 

(934) 706-I7: Vol. VII (934) 
275-306. 

Statement laid on the table by the 

for the —. Vol. III Get 22I6, 
2439, 2535: Vol. IV (932) 464, 720 
Vol. V_(J933) 293 : Vol. VI (933) 

COMMERCIAL INTELLIGENCE AND 
STATISTICS— 
Demand for Grant. Vol. on 

2042: Vol. TIT (932) 2339 BPS 
(2933) 925 : Vol. IT हा 

COMMERCIAL LINES—WORKING 
EXPENSES ; ADMINISTRA’ 

for Excess Grant. Vol. I 
» (2932) 982 

‘able Sir Grove 8228: re 
ian of the — on Vol. पा 
93) I 

MMITTEE ON PETITIONS— 
Aree intment of the —. Vol If (93) 

97: Vol. V (93l) 60 : Vol. IT (I932) 
937: Vol. VI (I932) 2432 : Vol 
(933) 669 : Vol. ४ (I933)462 : Vol. I 
(2934) 544 : Vol. VI(I934) 39. 

COMMUNAL AWARD— 
Statement re —. Vol. V (3939) 307- 

08. 

COMMUNAL DECISION— 
Motion for ep atom re — of His 
Majesty's it. Vols IV 
(2932) 60, 75-99. teed 

' 
Pound 
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COMMUNAL REPRESENTATION— 

Motion for A: in se: 
vices. val vi (2984) 36-37 

COMMUNAL RIOT— 
See “ Riot(s) ”. 

COMMUNICATION BOARDS— © 
Motion to reduce Demand. for. * Rail- 

way Board.” re importance of road 
rail co-ordination and of the orga. 
nisation of throughout the country. 
Vol. वा (934)29-38. 

MMUTED VALUE OF | PEN- 
SIONS__ 
Demand..for Excess Grant Nak T 

(798) 98 : Vol. VI.(I933) 2220 : 
Vol. VIII (934) 230 

and for Granty; Voly HT. (93) 
» 2047: Vols IL 4092) 2845 « Nol: TE 

© (2938), 293% : (2934) 207%. 
Demand for : ee? Grant, 

Vol. I (493l) 987: Vol. LIT(933) 
(2767.2 Vol. IIT (3934) 2947. : 

COMPANIES’ AND INDIAN STATES’ 
E OF SURPLUS PROFITS 

AND NET EARNINGS (RAILWAYS) 

Demand for. Grant. ol, AL. (493) 
3353 : Vol. वा (932) 4583 # Vol. II 
(4933) 2206. 

Demand for Supplementary Grant. 
Vol. If (932) 829: Vol. IL (934) 

COMPANIES (SUPPLEMENTARY 
AMENDMENT) 8 
See “ Indian —" under “ Bill(s)”. 

COMPANY MANAGED. RAILWAYS— 
See “ Railway(s)”” 

COMPENSATORY ALLOWANCE— 
See “Allowance(s) 

Resolution ré draft tion on fore- 
ed or —. Vol. VI (93) 2569-25, 

CONCESSIONS== 

Motion to reduce Demand for * Indian 

Chief. Vol. IIT (293) 2434-38. 

» matter of ४ ‘representa 

CONGRESS— 
Motion re settlement arrived at bet- 

Government and the —. Vol. 
TIT (293) 728-30. 

for Adjournment,re ban on the 
the Indian National 

Caleutta.. Vol TL (2933), 250-52. 

CONGRESS SES' ae 
Motion for Adjournment re wholesale 

arrests in connection with the — in 
Calcutta. Vol. IV (933) 3040, 3069- 

CONSTITUTION— ; 
Motion to reduce Demand for— 

“Executive Council ” mere i: 
tion of the public services under the 

ed Federal —. Vol. II 
ae 7793-I82] on 

tary of soos for India re a 
if 

turists and landholders in the 
taxa- 

~ Vol. IT (933) 
! उत्कामओप BBE oe 
Resolution re powers of the Governor 

General under the new —. Vol. V 
(793) 643-52. 

CONSTITUTIONAL ASPECT— 

Motion to as Ge ey: for “ Railway 
Board’’ re future of the Railway 
Boa) the —. Vol, IT (932) 
462-504, 535-78. 

(7982) 952-85. 

CONSTITUTIONAL, PROGRAMME— 
Allotment of a day for discussing the 

future —, Vol. TV (032) 444, 

CONSTITUTIONAL REFORMS— 
Motion to reduce Demand for * Exe- 

ecutive Council” oe 
pediting the —. Vol. II (934) 82- 
45. 

Proposals for Indian — Vol. IIL 
((9383) 2775-2823, 

CONTRIBUTION— 
Letter from H. the V: eon- 

ng eee for icy te y's — to 
the uake Relief. Fund. Vol. 
I (4984) 22 

CONVENIENCES— 
Motion to red: Demand for ** Rail. 

# कह +- 
public. Vol. Il (932)) 883:402. 

, 
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- 6 
.._+-- खाते एफ०0०0 re commercial relations 

7४869 India and Japan, Vol. VI 
(2934), 506-20. 

Resolution re— 
Draft — and Recommendation con- 

cerning the age for admission of 
children to non-industrial employ. 
ment. Vol» VII. (I933) 885-96. 

Draft — on forced compulsory 
Jabour, Vol. “WI (L932) i509-25. 

~ Draft — k 
Vol, IV (93]) 

2984-300l ; Vole VI(932) 525-3 

Bee-charging 
ment Ageneéiés. Vol. VIII (933) 
श04-0. 

Non. 

ba ee OF AGRICULTURAL 

See * Imperial — ~Lale 

COUNCIL OF AGRICULTURAL RE- 
SEARCH DEPARTMENT— 
See “ Imperial — ”: 

he 
Vol. IV 

Oa ) 287-80 Vol. ¥ (99) 34] 
47-25: Vol. VIII 

(934) 
eniand fof Grant. Vol. UT (298) 
2033 : Vol. Til (932),2288 

© (4983). 900 : Vol. II (2934) 2058. 
for pple Grant. 

{ )2 79 ; Vol. I (932) 
933 : Vol. TLE (933) 2756 : Vol 
(2934) 2974. 

_ecneérning invalidity, old age and 
widows’ and orphans’ insuran 

7 + छा. VELL (4933) 2083-2703 
Ratifi the 

शा प्र (4932) re Narcotic Drugs: 
303-06. 

sip ing 

peo | ‘ships. 932) 
28i8-9 

“CONVERSATIONS——_. 
Statement re result of —- between His 

the roy and Mahatma 
Gandhi. “Vol. I (93l) 545-48. 

202 ition of the pro} duty on raw 
the Indian 

ing) ma Ve ¥ VII (i93l) 884 

COTTON IMPORTS— 
Resolution duty on forei 
enol. W. (08 Sette = 

कलर एम ay pusrEs 

‘See “ Bill(s)”. 

COTTON TEXTILE INDUSTRY PRO- 
TECTION (SECOND AMENDMENT) 
BILL— 
Sea “ Bill(s)”. 

“COTTON TWiST 
Reduction of duty on — and 

under the Tart 
(Textile Pro! ), Amendment 
Bill), Vol. TV (934) 3672-84 

from the — intimating con- 
in the 

Resoliti ding ttal 

of the Imperial Bank of. India 
(Amendment) Bill to, a Joint. Com- 

fi a the,Houses. Vol. VII 
(i933) 

oration recommending tt 
of the Reserve Bank of India Bill to 
a Joint Committee of both the 
Houses. Vol. VIL (933) 765. 

CcoURT— 
Resolution re— 

Civil — decrees peer 
agriculturists. Vol. 

(293I) 99-278. 
of 

India. Vol. I (932) 57-606. 

CRAWFORD. UR दम A 
Expressions of regret on deaths o 

Maulana Muhammad and 
Vol. I (293) 6-2, spe 

हर; 
ea to reduce Demand for “Salt” 

re loss of interest from 
Vol, पा (i93) 957-59. 

CRIMES fon re tclaion wi 

“ere way (2932) 202-I9. law for 

CRIMINAL LAW— 
Resolution re inclusion of fogging and 

fi ed tee, 
है! कक i कर, Vol. ए(932) 
909-9. 

ORIMINAL’ “LAW ‘AMENDMENT 

Bill(s) "' 
See ‘ __" under “Bill(s)". 
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AMENDMENT 

9 Code - of —” under “ Bill(s)”. 

CULTIVATORS— 
Motion to reduce Demand for “ Irri 

jon 

erotica atone Embankment ar Drain 
age Worl re Bea ly of water to —. 
Vol. गा (4932) 2 

Duty on — [ Discussed under the 
Indian Fin: aes entary and 
Extending) Bill) ॥. जता. (298) 
958-59. 

Demand for Grant. Vol. TIT (932 
2043: Vol. (2932) 2840 : Vol. IL 
(3933) 3926 : Vol. IT (934) 2066. 

Demand 
Vol. TIT (908 Stee yer ere 2765 : Vol. गत (934) 

Motion to reduce Demand for “ Cus. 
toms” re dumping of goods into 
India by countries with depreciated 
=. Vol. IF (7983) 592-644, 

CURRENCY NOTES— 
Resolution re repayment of half —. 

_ Vol. पर (933) 579-97. ५ 

CURRENCY NOTE: PRESS, CAPITAL 
UTLAY ON- 

for Grant: Vol. TIT’ (i932) 
2047 : Vol. TH (4932) 2844: Vol. IT 
(938) 930 : Vol. IT (934) 2070. 

<CUSTOMS— 

Demand for Grant. Vol. III “(i93) 
908 : Vol. IIT (4932) 2232: Vol. IT 
(3933) 592 : Vol. IT (934) 395. 
me we tary Grant. 

Motion to reduce Demand for “-- 

Absence of Oriyas in 
Department. Vol. Ii (4934) 97- 

Dumping of soos into India by 

rencies. Vol. II cies 592-I64, 
Duty on and. 
--nuts. Vol. IIT (493]) 95-55. 
Duty oneugar. Vol. TIT (798) 948- 

»> Failure of the Government to prevent : 
dumping of wheat and suger on the 
Indian market. Vol. (493]) 
3980-97. दर 

betel- 

CUSTOMS—conid. 
Motion to reduce Demand for “—” 

re—contd, 
Grievances of the Hindus of Sind in 

the Customs Department. Vol. IT 
(7934) 923-49. 

tation of Muslims 
the — services... Vol. ITI (93) 

49I5-30. 
Insufficient economy effected by Go- 

ent» under —. Vol. III 
(2932), 2232-66. 

Not taking steps to raise the rice of 
7 agricultural produce. ol. गा 
(99) अल 

on 
Jower level of prices and to ape 
with, the deficit budget. Vol. 
(93l) 909-2 Rethananwens “and 7 केशव कक Oe 

basis for expenditure. Vol. IIT 
(I93]) 92-I5. 

Sikh representation. Vol. ITI (93) 
48. 

Stetus and salary of Assistant Pre. 
फ Officers at Madras. Vol. 

TE (4934) L9T9. 
CUSTOMS. (AMENDMENT) BILI 

See “Sea —” under “ Bill(s) ७. 
CUSTOMS DEPARTMENT— 
“Motion to reduce Demand for ‘‘ Cus- 

toms " re— 
Absence of Oriyas in the —. Vol. 

TI (934) 297-9. “ 
Grievances of the Hindus:of Sind in 

the —. Vol. IT (3934) 3923-49. 

cuT(s)— 
pecan te Adjournment re restoration 

of half the 
55 vo servants. Vol. I (983) 237-40. 

©UT MOTIONS— 
Point of order by Mr, €: S. Ranga Iyer 

fe procedure for discussion of 
Vol. TI (932) ATI9=2420) or 

igh ly allowed to Movers of —. 
‘ol. IT a 93l) ILT}. 

CUTTACK— 
Motion to reduce Demand for “Rail. 

way Board” re first class railway 
station for —. -Vol. TI (3934) 36l. 

D 

DAILY GAZETTE— 
Motion for Adjournment re’ alleged 

article in the 
Gandhi. Vol. VI (933) 388-9], 
i4I9-44. 

DALAL, Sm BOMANJI— 
regre' the death of—. 

RT को TET (4932) 3027-29. f 

et 
e
e
 

छः
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DANGEROUS DRUGS (AMEND. 
MENT) BILL— रे 

+ (8) ”. 

DEATH(S)— 
Expression of regret on the f— 

lexander, Mr. Vol. V (93) 56-5: 
Ali Imam, Six. Vol. VI.(i932) 722- 

Allison, Fw. Vol. गा (932) 
2608.70. ४ ‘ 

‘, Mr. ee ee Vol. 

mai R.8. Vol. IV (2932) 6i- 

Besant, Mrs. Annie. Vol. VIT (933) 
97-20. ay teat 

Bharga Be NT पे 
TV (3932) 6 हि 

Carey, Sir Willoughby. Vol. व (938) 
46-47. eas 

Crawford, l.. Vol I (92) 
45-2. 

Dalal, Sir Bomenji, Vol. III (932) 
3027-29... 

Fraser, Sir Gordon. Vol. VIII (i934) 
44, 

Ghosh, Sir Bepin Behari. Vol. VI 
(08) 03.07 cee 

Rangaswami. . Vo! 
Tl T (4934) 490-96. : 

Mr. V, 
Vol. til (2932) 2608-2. 

Jeejeebhoy, Sir Jamsetjee. Vol. I 

‘amis 

(493I) 740 
Mackenzie, Mr. T. H. Vol. I 

(4934) 2525-27 
Misra, Mr. B. N. Vol. VII (933) 

4864-65. 
Moir, Sir Thomas. Vol..IV (932) 

6-6: 
Maulana. Vol, I 

tes is. ty tet 
Mulla, ae Dinshaw. Vol. VI (934) 

29.) 
Nehru, Pandit Motilal. Vol. I (2932) 

3-87. 
Shamlal. Vol. जा 

Vithalbhai. Vol. VIII Mr. 
(933) 2933-44. 

ohandas. Vol. VII 
(3934) 526-29, 

Mr. K. ८... Vol. V hee) 7-76. 
Ryan, Sir Thomas. Vol. Ill (934) 

2073-76. 
Sarfaraz Hussain Khan, Khan Bahe- 

der. Vol. V (933) 50-55. 
farasimha: Vol. VII 

Pe et 3093-97. = ae 
le Sir a 

mad. Vol. I (932) 3-23. 
Mr. Vol. V (932) 56-58. 

Tok Kyi, U. Vol. V (I93I) 56-58. 
Zulfigar Ali Khan, Sir. ४०.,५७५१933) 

50-55. 

DEBATES— MELISS के 
Motion re expunction of bya 

tions from the — of the जे 
Vol. VII (934) 463 aie, 

DEBENTURES— 
Resolution re — of the Central Land 

Morivage Bank of Madras. Vol. वा 
(983) 407-27 

DEBT— eee 
Motion to reduce Demand for “ Interest. 

on >- and Reduction or Avoidance 
—”" re ition. शत: - TIT 

(293I) 993-96, 2004-5, 

DECREES— 
Resolution re Civil Court — and pro- 

ceedings against agriculturists, Vol. 
V (493]) 799-2i8. 

DEFENCE EXPENDITURE— 
Moiion to reduce Demand for “Army 

and military policy. Vol. II (4934). 
3786- 66. 

DEFICIT BUDGET" sa See” Budget” ig ge 

DELHI = 
Demand for Excess Grant. Vol. VILE 

(4934) 2303. 
Til (293) for Grant. 

2045 : Vol. IIT (3932) 2342: 
(79833) 4928: Vol. II (934) 2068. 

Demand f ipplementary Grant. 
Vol. I (93i) 986 : Vol. IE (933), 
2766-67 : Vol. III ( ) 2942. 

Motion for Adjournment. re— 
Excesses of the Police in — and dese- 

cration of the mosque in Kucha 
Rahman. Vol. मा (4932)95], 

Lathi os the Police charge ‘olice ona mest- 
ing in — ee TE (4932) 4865- 

Motion to reduce Demand for Indian 
and Tel 

concessions to clerks of the 
Director "8 Office. Vol. IIL 
(793]) 987-89. {Fee ea 

DELHI CAPITAL OUTLAY— 
Demand for Excess Grant. Vol. I 

(3982) 928. 
Demand for Grant. Vol. If (934) 

Demand jupplementary Grant. 
Vol. I (I934) 987, — 

DELHI, NEW CAPITAL AT— 
Demand for Grant. Vol. III (93i) 

2048. 

i
e
 

ot
 
e
y
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EE NEW 
AT- 
Demand . for Roe ee Grant. 

Vol. VI (933), I2 at 

DELHI UNIVERSITY— 
Election of Members to. the Court of 

the —. - Vol. I (i93)) 740-59, 978, 
«Vol. II. (793) 008: ए०:-प५ (3984) 

3422-23, 3625. 

DEMANDS FOR EXCESS GRANTS— 
GENERAL BUDGET— 
Administration of Agency Subjects. 

Vol. I (i932) 980. 
Administration of Justice: Vol. I 

(4932) 
damans and Nicobar Islands. Vol. 

Hae Vol. I (932) 928. 5 ०. 

fe ‘Walue of Pensions.’ Vol, I 
ae “98lz Vol. VI (2933) 2229 

one 2306. 
Delhi. Vols VILL (4934) 2308. 
Dethi Capital Outlay. Vol. ३ 3932) 

Emigration — External.) Voll “VIIE 
(2934) 2305 

ture on Retrenched Personnel 
charged to Capital. Vol. VITL(l934) 
2303-04. i 

CAPITAL WORKS DEMANDS FOR EXCESS GRANTS— 
GENERAL BUDGET—contd. 

funds. Vol. VI (933) 4299 : Vol 
VIII (934) 2303, 230. 

Stamps. Vol. VIIT (934) 2302, 
Vol, 

Pen- 
i ६22७ ; Vol. 
VII (934) 2302, 

Survey of India: Vol. “VIIT ’(7934) 
| 2304. 
DEMANDS FOR ts] GRANTS— 
RAILWAY BUDG 

Vol. I (93) 982 eT 27: ae 9 
840 3० प (933) 230° 55000 77775] 

Appropriation from the Reserve Fun 
Vol. 7 (982) 930-82: Vol, VI 9083) 

3 
App wopriation to iation id. 

0 ((934) 2304. eet a8 
A uppiveriation, to Deprecity ion id — 

OVI 34) 

Sn ae We Po 
ee Administration. . 77] 

Commercial Lines — Working Expens- 
es; Repairs and Maintenance and 
Operations, Vol: T (93) 98 

Vv TH (7934) 2306. 
aie ted’ to Revenue. 5 Vols WII 

(934), 2302-03. 
Finance Department. -Vol. I (I932) 

926 

ment. -Vol,..L l). 98k): ४७): प् 
(4832),928-29>: V4, TBD): 4230. 

Stores) . Vol. VIET 
(7934) 2305 ‘ कक, Obligati 

Vol. VIL (4983) 2802, 2304: 
Tnterest''on Ordinary Uebt and Reduc- 

tion or Avoidance of Debt. Vol. I 

(4982) origin. Emami 
'd Drainage Wat हर ‘ol. .(493]) 

980 : Vol. I (932) 926 : Vol. VIIT 
(I934) 2304. 

Lighth and Lightships. Vol. I 
(4932) 926-27. 

Loans and Advances bearing interest. 
Vol. I (4932), 98 : Vol. T (7982) 928 : 
Vol. VI (I933) 22! 

Miseellaneous. Vol. VI (933)- 2230. 
Railway Board. © Vol, (9932) 929 

Vol. VI (933) ig06 
Strategic Lines — Working Expen: 
on Miscellaneous, Vol. VI (2933) 

5 

| DEMANDS FOR GRANTS—GENERAL 
BUDGET— 
Aden. Vol. III 0992) 2343: Vol. यो 

(4933) 929 : Vol. IL (934) 2069. 
Administration of Justice. Vol, 

(793i) 2039 : Vol. TIL (4932) 2336 
Vol. Il (7938) 92l: Vol. IL (934) 
20) 

Agriculture. ~ Vol. Til..(493]), 204] 
Vol, LH (932) 2338 ; Vol. If (7933) 
i924: Vol. IT (I934) 2064 

Ajmer-Merwara. Vol. III (93]) 2045 
Vol, TIL (982) 2342 : Vol, IT (933) 
928: Vol. I (7934) 2068. 

Andamans and. Nico 
Vol. (293L : Vol IIL (4932) 
2842 : Vol. Il (I933) 928: Vol. 

sion Vol. IIT (i93]) 2040 : 
Vol 932) 2337 : Vol. If (933) 
922: Vol. IT (934) 

Mint. Vol. IT (2932) 927: .Vol. VT 
(4983) 4229. pe 

४] ४ between the (3934) 2068. Conteslnod Peavinoial Go 
Vol. I (93I) 98l: Vol. VEIL (934) 

5. 
Vol. I WoT (abe 

nee Vol. 7 982) )28 

Arey Deperisnsst, Vol, TT (4932 
4 3835. 

(938) 4687 5 3 
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+ NDS FOR + GRANTS—GENE- - 
RAL BUDGETcon: 

Audit. Vol. TIT (793I) 2039 : Vol. गा 
vat 2336 xe i. (4933) ४920 

Aviation. Vol. me ne 2: Vol. 
(2932) 2339 bowel 924 

vee (3933) 

493) 

33) Tt (9393) 922 : Vol. Ti (934) 
Capital Outlay ‘on 

20027 ः 

ity ne as 
ees TI (493 7 2046 ; Vol. TIL (932) 

2343 : Vol. Tl (T9833) 929 : Vol. 
(7934 

‘Capital Outlay on Me ipatam eae 
our... Vol, TIT (93 I. 

का 3: Gs) i) ot a 933)_I930 : 

oe Gia aot Vo,’ 
032) 2339: Vol. JL (i933)  925: 

ol. T (934 
Central Board Revenue, Vol. TIT 
Geen 2038 : Vol. TIT (4932) 2335 

ol. TH (i933) 920: Vol. TL.,(7934) 

‘Central India. Vol. ITI (I93) 2045 
Vol. TIT (I932) 2343 : Vol, I (933) 
929 : Vol. IT (7934) 

Civil Veterinary कक ८ 
Gort tage: 7 932) 2339 

॥. T-(7934) 

Civil Works. “Vol.” TIT a 
Vol. ITT (3932) 234 
7926 ; Vol. IT (934) 

Vol. TIT 
(932) 2038 ¥ L (932) 2335: 
ae I_(2933) 920 : Vol, या (2934) 

ce! me ce and Statisti 
Vol. I93l) 2 042 Vol. IIT (932) 
2339 : Vol. If (7933) 925: Vol. It 
(2934) 2064. 

Commuted Value of Pension: Vol. 
TI’ (98%) 2047; Vol. TIT (932) 
2345 : Vol. If (7933) 93! : Vol. IT 
(4934) 
uneil of State. Vol. IIT (93) 2033 
Vol: HIT (932) 2288 : Vol. IT (933) 
3900 : Vol. = (934) Hen 3. Vok 

Curreney. Vol 93l) 204 
TIT (7932) 2340 : Vol. वा (4933) 926 
Vol. IT (934) 2066. 

ND GRANTS GENE RAL BUDG oe 

Customs. Vol. IL (493l) 908 : Vol TH (i932) 2232 : Vol: ३ ( 933) 592 Vol. II (984) 
Delhi. Vol. LL (3933) 2045 ; Vol. का (2932) 2342 : ५४, (4933) 928 

Vol. IT (॥ 
: alhi-Copital. Outlay Vol IL (934) 
De ent of Education, Health an 

Vol. IH. (293) 2087-2 Vol. 
4938)-39492 

Pepertigent Industries and Labour. ol, TH (493i) 2038 : Vol. ITE (7932) co Vol. Ii (933), 832'; Vol, Ii 
=e 

Education. ४०... वा (933); 204 Vol, खो (932) 2338: Vol. II (7983) 

Hmigration.— External. WV ol, HL 
(398) 2048 : Vol. TIT (4932) 2340 Vol. वी (4983) 3985 = Vok IV (i93i) 

Emigration—Internal. Vol, Til (I93) 
2042 : Vol. TT ) 2339: Vole IL 

अब Vol. art ) 4866+ Vol. वा 
Executive: Councily “Vol. If ( 

4732 : Vol. LIT (4933) l952. Vol. (7933) 666: Vol. l (934). 2767. Expenditure i 
missioner for India. Vol, TIL (493) 2046): Vol. TI (2932). 2343 Vol: II +, (933) 929 : Vol. वा (i934) 2069, 

in _ of State for India. Vol, [iL (93}) 
2046: Vol, HL (932) 2848 : Vol. IT 
{933) l807: Vol. वा (2934) 2089. 

Expenditure 09 Retrenched. Per-onnel 
charged to Capital. Vi | (932) 2345 yen IL (2933), 93): Vol, IT (934 

‘on Retrenched Personne 
charged to Revenue. — Vol. E (2932) 
234] : Vol. II (4933) 4997 : ५ ol. I (934) 2 

inance. Department... Vol. IL (932 
2038 = Vol. IL ( 932).2335.; Vol, It 
(4933). 920 : Vol. IT (4934) 060.: By 
Vol. करा (793) 2 Val LET 0a) ) 200 me Vol. ie) (933) 3788 
Vol. IT (934) 

Forest. Vol. IIT 498) 972 ol. OT 
932) 2268 ; Vol. $ 

॥ tr (3934) ae Fores' a 493) Capital 
2046 ; Vol. ITF wis 2) 2344 
ae ७ 0.: Vol. ५८27) 

Vol. (93: 
(4933) 922 : Vol. IT (934) 2062, 

36 
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ee FOR GRANTS—GENE- 
RAL BUDGET—contd. 
Home Depart tt. Wol. Ii (i93) 
2037: TIT | (2982) 2374-25 
Vol. वा (2983) I904: Vol. IT (i93 

bet bad: “Vol. TIT (293l) 2045 
‘ol. LIT (932) 2343 : Vol. t (2933) 

3999 : Vol. If (7934) 9. 
Imperial Council of Agricultural Re 

searc] artment. Vol. IIT (493l) 
304i + Vol, Tit (989) 2338 : Vol, IL 
(938) 924: Vol. II (2934) 2064. 

Indian Posts and Telegraphs, Vol. TIT 
(I93l) 2046 : Vol. IIT (932) 2344 

TX (4933) 2930: Vol. वा (2934) 

Indian Posts and Telegraphs Sia 
ent (including Working 

Vol ‘dr (293) 976 : Vol. IIT (932) 
2268. 83-88: Vol. (4933) 
4866.: Vol, Ii (I934) 955. 

t. i. TIT 
iss 2043 aL Tir ( 3982) 2340 

‘ol. EL (2933) 926; Vol. IL (4934) 

Indo-European Telegraph Depart: 
ment ineluding working expenses. 
Vol. पा (493!) 989 

Indo-European ‘Telegraphs. Vol. TI 
(293]) 20: 

Industries. Vol. III (93l) 2042 : Vol. 
Til. (932) 2339: Vol. IT (2933) 
4924 : Vol. If (934) 

Interest free Advances. | Vol. IIT (393) 
Vol. IL ( 2) 2345 : Vol. 

(4933) 932 Vol. IL (934) 2072 
¢ on Debt and Reduction or 

Avoidance of Debt. Vol. TIT (293!) 
3990 : Vol. III (932) 2288 : Vol. IL 
ey peed 3900, 90i-03: Vol. II 

4) 
Interest yas. Obligations. 

Vol. ITI (93i) 20I5': Vol. TH (2932) 
2288 ; Vol. II (933) 900: Vol. If 
(2984) 205' 

Trrii gee Vol. TIT (93) 2046 : Vol. 

(4932) 2344 : Vol. वा (938) 930 
Vol. Il (4934) 2070. 

Irrigation (including Working Expens- 
es), Navigation, ent and 
Drainage Works. Vol. III (93) 
4973 : Vol. III (932) 2268 : Vol. II 
(3983) 866 : Vol TI (984) 954. 

Joint Stock Companies. ४७.77 (I93) 
2043 : Vol. IL F982) 2340 : Vol. It 
(933) 925 Vol. TI (934) 2065. 

ive 

Assembly Department. Vol. iT 

( 2033 ; Vol. III (932) 
Vv (0983) 904 : Vol. IE (934) 
2059. 

008, 02 Gol, Hil (2932) 2384: 37 ? 

Gea a Jor Vol, If (i934) 
2059. 

DEMANDS FOR GRANDS—GENE- . 
RAL DGET—contd. 

(08) 2080 ier vi (982). 2336 
} 

Vol. Tit (93l) ‘ol. HIE 
2845 : Vol, IL 3: ol. 
वा (934) 2072, * 

Medical Services. Vol. TIT (93) 204 
Vol. IIT (932) 2338 ; Vol. IL (933) 
7923 : Vol. I ( 63. 

bette ~ Wol. IIT (293l) 2040 
Vol. 932) 2337 : Vol. If (933) 
922): Vol. IT 2062. 

Mines. Vol. IIL (934), 2040: Vol. IIT 
(0982) 2887 : Vol. IT (7933) 923 : 
Vol. If (934) 2063. 

Mint. Vol, IIT (93), 2043: Vol. IIT 
(2932) 2340: Vol. IT (I933) 926 
Vol. TI (934) 2066. 

Miscellaneous. Vol. III (93I) 2044 + 
Vol. ILI (932) 234] : Vol. II (933) 
4927 : Vol. IL (934) 2067. 

Adj bet 
the Central spe Baye | Govern- 

‘ol. TE (I! 
Miscellaneous Departments. Vol. IIL 

(293l) 2043 : Vol. III (7932) 2340 
Me II (4933) 926: Vol. IL (4934). 

65. 
New Capital at Delhi. Vol. प्रा (93) 

04: 
North West Frontier Province. Vol 
sis (798). 882: Vol. TIL (2932) 

3 
Opium, Vol. IIT (93) 969 ; Vol. IIT 
0932) 2268 : Vol. IL (I933) 865 : 

‘ol. II (i934) ii 
i¢ Departments. Vol. TII 

(293l) 204] : Vol. IIT (932) 2328 
Vol. If (933) 923: Vol. II (i934) 

Payments to Provincial Governments: 
on account of Administration of 
Agency Subj Vol. IIT (493) 
2038: Vol. IIT (2982) 2335: Vol. 
IL (3933) 920 ; Vol. Il (934) 206 

ice. Vol. pre 93), 2039 : Vol. IIT 
ge 2336 (933) 92 

०. IT (934) 206 
Ports and Pilotage. Vol. ITI (93l) 

2039 : Vol. TIT-(I932) 2336: Vol. IT 
(7983) ॥9श : Vol. IT (934) 206I. 

Publie Health. Vol. Iii (93l) 2042 
Vol. छा (932) 2338 : Vol. IT (7983) 

_,3923.: Vol. Tf (934), 2063. 5 
Public Service Commission. प्रा. TIT 

(I93]) 2037: Vol. IIT .(7932) 2325 > 
Vol. IIT (2933) 99 : Wol. If (3984) 
2059. 

0 4 प Vol Tit (393) 2045 
॥. TET (982) 2342: Vol. IT (933) 

4928 ; Vol. II (934) 2068. 
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Rei 
वा (932) 284] : 

7 Sere ‘ol. TIT (493) 2038. 
‘Staff, H and All 

DEMANDS FOR GRANTS—GENERAL 
BUDGETS—coneld. 

ds. Vol. कम) 2044 : Vol 
‘ol. HL (T9383) 4927 

Vol. TE (4934) 2067 
Salt. Vol. TH (J93l) 956: Vol. TIT 

(2932) 2267: Vol. वा (7933) 863 : 
Vol. If (934) 954. 

ration of Accounts from Audit, 

jowances of the 
Governor General. Vol. TIT (93) 
207 : Vol. THT (932) 2288: Vol. IT 
(2933) 900 : Vol. IL (2934) 2058. 

Stamps. Vol. (98l) 97: Vol 
{II (93) 2268 : Vol. IL (933) I866 
Vol. I (7934) 

one: Vol. Til Printing. 
(I98I) 2044 = Vol: IIT (982) 234] : 
Vol. IT (933) 927: Vol. TT (934) 

2 7: peta Allowances and Pen- 
ms. Vol. TIT (93l) 2044 : Vol.IIT 

(932) 234l: Vol. If (3933) 927 : 
Vol. IT (3934) 2066. 

Survey of India. Vol. ILI (493) 2039 : 
Vol. TH (932) 2336 : Vol. IL (933) 
3922 : Vol. का (2९ 2062. 

‘Taxes 93) 
857 : Vol. TLE (932) 2267 : Vol. TI 
(4933) I6I5 : Vol. TI(7934) 949. 

Zoological Survey. Vol. IIT (493) 
2040 : Vol. IIT (932) 2337 : Vol. IT 
(933) 922 ; Vol. Il (934) 2062. 

FOR GRANTS—RAIL- EMANDS 
WAY BUDGET— 

D i i Fund. 

Vol. IL (493l) .355 : Vol. IT (932) 
4583 2 Vol. IL (933) 207 

RPFOP the Reserve Fund 
ol. वा (I93) 3: 

Fund 
Vol. IL (98) 364: Vol. I (932) 
l582, 583: Vol. IT (3933) 4206 
Vol. II (934) 364. 

Audit. Vol. (2932) 3853 + Vol. IT 
(2932) 58] : V (2933) 205 : 
Vol. LE (934) 36] 

Companies’ and Indian States’ share of 
surplus profits and net éarnings. 
Vol. If (I93l) 353: Vol. Il (932) 
458) : Vol. Ti (933) 20 

Inspection. Vol. Il (293L) 853 : Vol. 
वा (932) 58] ; Vol. If (983) 205. 

Interest charges. Vol. IT (933) 206 : 
Vol. II (934) 364. 

20072 05 Vol. वा 
ee 4354 : Vol. IT (4932) 582 

‘ol, IT (933) 2206: Vol. IL (934) 

New Construction. Vol. II (l93l) 
4354 : Vol. If (932) 582: Vol. IT 
(7983) 207 : Vol. I (I934) 364. 

DEMANDS FOR GRANTS—RAILWAY 
BUDGET —conid. 

New Construction and open line works 
(Strategic Railways). Vol. TI (I93) 
i354 : Vol. II (932) 583. 

Open line Works. Vol. TI (93) 354: 
Vol. If (982) I582:- Vol. वा (933) 
207 ; Vol. II (934) 364. 

Payment to Indian States and Com- 
panies. Vol. IT (934) 3362. 

Railway Board. Vol. II (I93L) Il]l : 
Vol, If (I932) 322: Vol. I (4933) 
932 ; Vol. TI (L934) 097. 

Refunds, Vol I (I934) 362. 
Depreci T 

tion Fund. Vol. I (934) 364. 
6 Aiea ses—Administration. 

Vol (293l) 7353 : Vol. का (932) 
I58] : Vol. TE (933) 205. 

Working Expenses — Appropriation to 
Depreciation Fund. Vol. II (I934) 
I364. 

Working Expenses — Electric Service 
Department. Vol. II (4934) 363. 

Working Expenses Expenses 
General | epartments. Vol. II (I934) 

03 
Wo: Expenses Expenses 

Maite Department. Vol IT (934) 
Working Expenses — Maintenance and 

ly of Locomotive Power. Vol. 
It 28) 36: 

tenance of xpen: Main’ 
Carriage and Wagon Stock. Vol. IT 
(I934) 362. 

Working Expenses — Maintenance of 
Ferry Steamers and Harbours. Vol. 
TI (4934) 363. 

Working Expenses — Maintenance of 
Structural Works. Vol. IL (l934) 

2. 

Vol. IT (I934) 363 
and Main 

Working 

ee and ation. Vol. IU 
(933) 7353: Vol. IT (I932) 258] : 
Vol. TT (7933) 206. 

Working Expenses (Strategic Railwa; 
Vol. If (99) !354: Vol. IT (2932) 
582. 

DEMANDS FOR GRANTS—MOTIONS 
FOR REDUCTION—G ENERAL 
BUDGET— 
Army Department— 

Indianisation of the Indian Army. 
Vol. If (933) 2687-I75. 

Military eee ce Vol. I (493) 
॥ 888 28 Vol. वा (933) 754-88. 

and military policy. Vol. व (934) 
36-66. 
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SGWANDE FOR GRANIS MOTIONS’ | DEMANDS FOR GRANTS—MOTIONS FOR GRANTS—MOTIONS 
FOR REDUCTION—GENERAL 
BUDGET—condd. 

Customs— 
Absence of Oriyas in the Customs 

Department. Vol. II (934) 927- 
I9. 

~Dumping of goods into India by 
countries with depreciated cur- 
rencies. Vol. TL (4933) 592- 
l6i4. 

Duty on kerosene, petrol and betel- 
nuts, Vol TL (293l) 95-55. 

Duty on sugar... Vol, TIT (293) i948, 
ol. 

Failure of the Government to prevent 
dumping of wheat and sugar on the 
Indian market. Vol. IiI (l93) 

~ 3930-37. 
Grievances of the Hindus of Sind in 

the Customs Department. Vol. IT 
(2934) 923-49. 

Tnadequate representation of Mus- 
lims int the Customs Services. Vol. 

हे वा (493) 95-30. 
I effected b 

Government under Customs. Vol. 
TL (932) 2232-66. 

Not taking steps to raise the price of 
agricuitural produce. . Vo! 
(293]) 955-56, 

Reduction of salaries on it of 
lower level of prices and to cope 
with the deficit budget. Vol. IT 
(793) 909-i2. 

Retrenchment and . uniformity of 
basis for expenditure. Vol. UL 
(2932) 922-5. के 

Sikh representation, Vol. III (93) 
937-48. 5 

Status and salary of Assistant. Pre- 
ventive Officers at Madras. Vol. 
वा (934) 99-22. 

Department of Industries and Labour— 
Labour legislation and labour wel- 

fare including Government em- 
ployees. Vol. I (933) 833-62. 

Executive Couneil— : 
Avoidance of Income-tax. Vol. IIT 

(2932) 2096-28. 
Constitutional issue. Vol, IIT (7932) 

3952-85. 
Federal finance. Vol. वा (934) 767- 85 5. 
Improper interference by the Secre- 

tary of State in the financial affairs 
of India. Vol. III (932) 2494-99. 

Indianisation of the Army. Vol. IIT 
(2932) 28-44. 

Lack of supervision over the coal 
transactions of railways. Vol, TIT 
(2932) 255-72. 

DEMANDS FOR GRANTS—MOTIONS 
FOR REDUCTION—GENERAL 
BUDGET—ontd. 

Executive Couneil—contd. 
Neglect to eflect substantial retrench- 

mont in all Departments. . Vol, HT 
(293) 732-69. 

Planned economy. -Vol. IL (934) 
847-903. 

Reorganisation of the public services 
under the proposed Federal Consti- 
tution. Vol, IL (4934) 4793-I82l. 

Retrenchment... Vol. [I](4932) 2025 
83. 

Retrenchment. and Indianisation of 

services and reduction of pay for 
future entrants. Vol. II (933) 
667-87. न 

Royal Commission on Labour. Vol. 
TT (4932) 2445-55. 

Separation of Burma irom India. 
Vol. वा (4932) 273-93. 

tary of xpenc in 
State for India— 
8: ae ig the interests of agri- 

ist and landholders in the 
matter of representation and taxa- 
tion in the new Constituion. Vol. 
IT (933) 807-32. 

Foreign and Political Department— 
Practica! exelusion. of Ini HES from 

the Foreign and Political Depart- 
ment. Vol. II (93l) 2034-37. 

Rei hment of expendi con- 
trolled by the Foreign and Political 
Department and Indianisation. 
Vol. वा (933) 788-805. 

ae Administrati the Forest De| inistration se ४; Forest Depart- 
“ment. Vol. th (493i) 397-72. 

Home Department— 
65 9 

Vol. II (4933) 904-l9. 
Indian Posts and Tel iphs Depart- 

ment (including orking —.Ex- 

penses)— 
Compensatory allowance for lower 

division clerks and sorters, Vol. 
वा (3934) 993-96, 

Condition of extra departmental 
agents. Vol. IT (934) 2035-40. 

Denial of Delhi-Caleutta transfer 
concessions to certain clerks of 
the Director General's Office. Vol. 
TH (493]) 987-89. 

Eas tabl ti of 
tween ८ postal and telegraph 

branches. Vol. If (933) 805-46. 
Grant of special allowance to the 

postal subordinates employed in 
the Wynad-Malabar. Vol. IT 

iq (933) 873-76. 
ity of expediting the i ‘app! can 

tional reforms. Vol. II (934) dates in the Caleutta General Post 
i82I-45. Office. Vol. IT (7933) 896-99. 
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-MO- EMANDS ANTS— 
TIONS FOR REDUCTION—GENB- 
RAL BUDGET—contd. 
Indian Posts and Telegraphs Depart- 

ment (ineluding Working Expenses) 

Grievances of Railway Mail Service 
Employees, Vol. ता (934) 2046-50. 

Measures of earthquake relief for 
Postal and Railway Mail Service 
Staff in North Bihar. Vol. वा 
3934) 2055-57. ‘ 

Pauecity of M the services. ‘uslims 
Vol. IT (2984) 955-75. 

Policy of Indian Posts and Tele- 
graphs Vol, IL 
(4933) 876-95. 

‘osition of the Indian Posts and pe 
graphs Department in Bengal 
Assam Cirele. Vol. IL (933) 867- 
73. 

Protest against the appointment of 
the Postal Committee. Vol. II 
(2934) 2050-55. 

Repr f depressed classes 
in the Posts and Telegraphs Ser- 
vice. Vol. ITI (93) 982-87. 

Retrenchment. Vol. ILI (l93)) !977- 
82. 

Retrenchment dena adopted in the 
Posts and Te Department. 
Vol. IT (4934) 996-2035. 

posts, Vol. IT (934) 
2040-46. 

‘Wynad allowances. Vol. If (934) 
205: 

Interest on Debt and Reduction or 
voidance of Debt— 

Appointment of a National Invest- 
ment Board. 990-92. 

Debt position, Vol, III (493l) 
at 933-96, 2004-5, + 008० 

Policy and principle lying ex- 
penditure for interest on mis: 
cellaneous obligations. Vo!, TIT 
(I93]) 2035-7 

irrigation (including Working Ex 
penses), Navigation, Embankment 
and Drainage Works. 
dnterest charged on canals in Orissa 

and Ganjam. Vol. IIT (293l) 
974-76. 

‘Sy 

DEMANDS FOR GRANTS—MOTIONS 
‘OR REDUCTION—GENERAL 
BUDGET—contd 

Opium— 
Retrenchment, Vol. IIT (93) 969- 

Public Service Commission— 
adequate retrenchment. 
(7932) 2325-34. 

Salt— 
Loss of interest arising 

credit. system. Vol. ITE (93॥) 
% iad 

‘ay of General Managers. Vol. IIT 
(293) 959. 
tvenchment. Vol. LI (i93]) 957 

Undesirabili the of 
salt tax, Vol, IL (933) 864-65. 

Staff, Household and Allowances of the 
Governor General— 
Hill journey allowances and reduction 

of extent of Simla exodus. Vol. 
IE (4938) 202-34 

Requ to the Viceroy for some 
voluntary suri r of emolu- 
ments for needed retrench- 
ment. Vol. TIT (93) 2037-33 

Room derable reduction. 
Vol. वा (93) 207-2). 

Taxes on Income— 
Arbitrary assessment by Income-tax 

Officers. Vol. IT (934) 95-52. 
Hearing of apy on assessment 

by the same officers and not by 
independent Judicial Officers 
Vol. IT (934) 95i 

Paucity of Oriyas in the Bihar and 
Orissa Tncome-tax Department 
Vol. IT (934) 950. 

Policy of the Income-tax Depart- 
ment. Vol. If (934) 953. 

Removal of surcharge and restora- 
old 040: ble 
Vol. IT (933) 6] 5-44. 

jue incidence of income-tax. Vol 
IT (93) 857-82. 

Vol. IIT 

DEMANDS FOR GRANTS—MOTION 
‘OR REDUCTION—RAILWAY 
BUDGET. 

Railway Board— of water to 
go TH (93}) 973-74. 

‘Want of a river canal from Bakh- 
tiarpore on the Ganges to Nawadah 
via Bihar, Vol. IIT (93!) 973-74. Legis alative Assembly“and” Legislati 

Abolition of the Railway Board. 
Vol. TI (932) 323-30. 

Condition of State Railway Press 
Gon employees. Vol. If (934) 359-6 

Department — 

for Members not free, 
Vol. TH (93I) 2033-34. 

‘North West Frontier Province— 
Retaining Regulation No. IV of 

90! and other Regulations in the 
North West Frontier Province. 
Vol. If (493) 883-903. 

of a new railway 
between Kollengode and Cochin. 
Vol. वा fam 258-64. 

Conveniences travelling public. 
Vol. IT (932) 383-402. 

Directors and pty 
Vol. वा (7933) 085-93. 

Favouritism in the railways. Vol. IT 
(2932) 436-46. 

Directors. 

०2
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DEMANDS FOR, GRANTS—MOTIONS 
FOR REDUCTION—RAILWAY 
BUDGET—contd. 

Railway Board—contd. 

First se station for 
Cutta Vol. IT i934) I36l 
‘uture of the Railway 
Board. Vol, If (93) 347-52 

Future of the Railway Board and the 
constitutional aspect. Vol. _ If 
(7932) 462-504, 535-78. 

General policy and administration of 
the Railway Board. Vol. T (4933) 
933-76 ; Vol. IT (933) 998-049. 

Grievances of third class passengers 
Vol IT (932) 274-76. 

Tmportatice of road-rail co.ordina- 
tion and 6f the organ isation of 

DEMANDS FOR GRANTS—MOTIONS 
FOR REDUCTION—RAILWAY 
BUDGET—coneli7. 

Railway Board—concli. 
Reduction in the number of Members 

of the Railway Board and in the 
Ba the rior officers of the 

‘ailway Board. Vol. (7933) 

Remodelling of the Patna Junction 
Railway Station. Vol. IL ,(932) 
30-2. 

Representation of Muslims in the 
Railway Services, Vol. If (93]) 
72-204, 245.53 ; Vol. IL (932) 
I33-75. 

Retrenchment. ol. TT (298]) 222L- 
49, LI6]- 

the country, Vol: वा (934) I29- 
8. 

Inadequate facilities for training of 
Indian students in railway work- 
shops. Vol. II (93) 333-37 

Board. 
Vol. IT (93]) 264-74. 

Tndianisation of the railway services. 
Vol. TI (934) 96-27. 

Indianisation of the superior services. 
Vol. IL (932) 578-80 

Indianisation policy in the raih 

the Railway Board. 
Vol. If (933) 080-85. 

Statutory Railway Board. Vol. IT 
(7934) II8-56, LI57-96. 

System of appeals. Vol. वा (934) 
340-59. 

Unreasonable rates. Vol. If (934) 
3302- 

DEMANDS FOR SUPPLEMENTAR 
GRANTS—GENERAL BUDGET. 

Aden. Vol. ILI (933) 2767. 

Vol. TT (93]) 276-95, 4297-307 
Lack of supérvision and_ control 

over Company-managed Railways. 
Vol. IT (4932) 3447-62. 

Lease of the Bengal and North 
Western Railway. Vol. IL (932) 
4307-0. 

Maladministration of Assam 
Bengal ay. Vol. IL (93) 
I3I8-3] 

jon of th 
Board. Vol, TI (934) 239-53 

Muslim representation in railway 
services. Vol. IT (934) 253-73. 

Passengers’ amenities. Vol. IT 
(7934) 097-28, 

Paneity of Muslims in the railway 
rvices. Vol. IJ (933) 093-95, 

7459-7205. 
Policy of Central Publicity 

ment. Vol. TT (93]) 3337-47. 
Railway Administration. . Vol. “IT 

(98]) 253-58 
Railway Board's educational policy 

with reference to pay of railway 
middle school teachers in the 
bet Provinces. Vol. IT (98) 
43: 

Railway retrenchment policy. Vol. 
IT (I932) 402-35, 

Recommendations of the Publie 
_ Accounts. Committee not given 

effect to. Vol. IT (93) 32- 
ts 

Susi ol. 
(293]) 984: Vol. THT (933) 2757 ; 
Vol. TIT (934) 299-20. 

Agriculture. Vol. I (932) 934; Vol. 
TIT (933) 2758; Vol. TET (934) 
2928. 

Ajmer-Merwara. Vol, TIT (4934) 2942- 
43. 

Andamans Fey Rica ste oe Vol. 
T(293l) 986: 

Aviation. Vol. IIT (933) 2764. 
Capital Ovtlay on Security Printing. 
हे ‘Vol, I (93) 987 

‘apital Outlay. on २0७८५ ‘patam Har- 
bour. Vol. I (493l) 9875) Vol. TIT 
(I934) 2946. f 

Census. Vol. I (932) 986. 
Central Board of Revenue. Vol. TIT 

(2934) 2929. 
Civil Aviation. Vol. VIL (3988) 897 

908 
Civil Works. Vol. TIT (934) 2938-39. 
32777 Department. Vol. T (932) 

933. 
Comm: Value of Pensions. Vol. T 

(793]) 987; . Vol. TIT (4933) 2767 ; 
34) 294 Vol. प्रा | 

Council of State, Vol. TV (i93l) 
2778-79 ; Vol. I (4932) 933 ; Vol. TIT 
(2933) 2756: Vol. TI (934) 2924. 

Currency. Vol, (933) 2765; Vol. 
TIT (934) 293: 

8, Vol. IIT (933) 2753. 
Delhi. Vol. I (93l) 986; Vol. TI 

(983) 2766-67; Vol. TIT (934) 
2942. 

= 
ay
 

—
~
 &

 
m
e



a 
ad
 

® 
CONSOLIDATED INDEX TO LEGISLATIVE ASSEMBLY DEBATES, 37 

Forest 

DEMANDS FOR SUPPLEMENTARY 
ENERAL  BUDGET— 

Delhi Capital Outlay. Vol. I, (793l) 
987. 

Education. iL. 4 (I93) 985; Vol 
TIL (3984) 2926-27, 

Emi — External. Vol. (4932) 
085; Vo ; Vol. THE (933) 2764; Vol. IL 
(3984) 29: - 

cd 
missioner for ‘tae ५ en ४ 
987; Vol. पा ) 

Expenditure in England — Secretary 
of State for Indie. Vol. VI (987) 
2492 ; Vol. I (932) 935; Vol. TIE 
(4933) 2५६ 

trenched P 

charged to Capital. Vol. IIT (934) 
2947-48. 

Expenses in connéction with Capital 
Outlay on Schemes of Agricultural 
ip rovement and Research. Vol. 

(2934) 2402-08, 2463-88. 
Finance Department. Vol. IT (7934) 

. 294-9. 
Foreign and. Political 

Vol. I (93) 984. 
Vol. I (i93). 983. ; . Vole TIL 
2783: 

Department. 

a 
Geological Surv Vol. WL. (i933) 

2758 ; Vol. III (934) 2936. 
Home Vol. I; €293i) 

984. 
Hyderabad. Vol. I (934) 986. 
Imperial Council of है 725 cultural 

Se . Vol. II (2933) 
2758-4 IIT (984) 2928.35. 

indian ‘Stores Department. Vol. III 

Department. 

(933) 2764; Vol. TIE (934) 2937. 
Interest-free Advances. Vol. LLI (934) 

948-5] 

|. IV (793]) 2776-78, 
Interest on Ordi: Res 

duction or Avoidanee of Debt. Vol. 
(I93l) 2778; Vol. DIE (i933) 

Irrigation, Navigation, Embankmen’ 
2 gone Works, Vol. I (493) 
983: Vol. IV (793l) 2776; Vol. 
(932). 932 ; Vol. TIT (933) 2754-55. 

Companies. Vol. III (4933) 
64. 

ive Assembly and Legislai 
Assembl; WVol..£(932) te 

(933),. 2756-57 ; Pat 

Advances bearing Interest 
Vol. IV (l93l) 278]-82 Vol. व 
(2932) 935-36: Vol. IT (4934) 
296] -69, 2969-9: 

~_Medical Services. “Vol, T (I937) 985. 

Meteorology. Vol. Il (I933) 2757 
Vol. TIT (934) 2924-9 

Mines. Voi. LIT (2933) 2758. 
Mint. Vol. I (293l) 985; Vol. IV 

(493l) 2779-80; Vol, T (2932) 934. 

Miscellaneous. Vol. VI it 4228 ; Vol. I’ (932) 9857 Vol. IIT (989) 
2765 : Vol. TIT (79: 

Miscellaneous Adjustments between the 
Central and the Provincial Goyern- 
ments. ‘Vol. Til (933) 2:66 

cous Mise: Depart, Vol. I 
(4932) 985 ; Vol. TIT (933) 2764, 

New Capital W at Delhi, . Vol. VT 
(933) 23-50. 

North West Frontier Province. Vol. I (93) 986. 
Opium. Vol. I (93]) 983: ¥ol Ns 

(7932) 932; Vol. TIT (7933) 2754 
Vol. Ili (7934) 2950-3 

Payments to Provincial Governments 
on Administ 6 of 
‘Agency Subjects: Vol, I Mae 934. 

ol ६ Poli हे pe Lae 
(293 iB! Supe 

el Volt 2920-37 कं “Ports and Pilotage. Vol. Tit (4934) 
292-22. 

Public Service C ol, 
(4932) 984 (933) 2757. 

Rajputana. Vo 3) 
etunds. Vol. I (I93I) 986; Vol, IV 
(293]), 27803. Vol. E (932) 935 ; Vol. का (933) 2766; Vol. TIT (934) 

Salt. Vol, I (93) 983 
Salaries and other Expenses in connec: 

tion with Agriculture: Vol. VIII 
(2984) 244-77, 

, Household. and Allowances of 
the Governor (General. Vol. [ (793) 
984 Ol. 7 (932): 933; Vol. वा 
(933) 27. 

86७7... ४०. I (932) 932. 
Superannuation. Allowances ahd Pen- 

sions... Vol... (4932)-935; ‘Vol. TIT 
(933) 2765.5. Vol. ILb(934) 2939. 

Survey India. HY (2933) 
i Vol. ITE (7934) 2922-24. 

Taxes on Income. Vol. steer? eg 
Revenue - eae Transfer the 

4933-34 to Fund for Reconstruction 
of Earthquake Damages: Vol. TL 
(4934) 2940-4 

DEMANDS FOR SUPPLEMENTARY 
BUDGET. GRANTS 

viation from Depreciation Fun 
ol. 4 (93) 988-89; Vol. I (932) 
830: Vol. II 0988)  338-39 : 

Vol. IT (934) 446.49, 
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DEMANDS FOR SUPPLEMENTARY 
- GRANTS—RAILWAY BUDGET— 

contd. 

Bund. OT Css) Ita 
Peet 2542; Vol. वा. (2932) 

Audit, Vol. Il (933) 330-32; Vol. 

ee re) and Indian States’ Shi Com: tates’ Share 
f Surph fits and. Harnin, 

Vol. का (4932) 828; Vol. HH (2934) 
444. 

Vol. Hf (4933) 326-30. 
Miscellaneous it ol) IL 

(4932) 832; Vol. IT (4934) i449. 
ruction, Vol, VIET.{934) 

230-43. 
Open Line Works, Vol. If. (934) 

46. 
yy Board. Vol. I (I93l) .787; 

Vol. TL (933) 4. 

and Misceilant 
989; Vol. IT (4933) 2 

(Commercial Lines). Vol. II (7933) 
I333-37 

Working Expenses—Repairs, and Main 
tenance and Operation. Vol: I 
(4934) 440-.43. 

DEMANDS FOR SUPPLEMENTARY 
GRANTS—MOTIONS FOR REDUC 
TION—GENERAL BUDGET 
spend in England—Secretary of 
State for India— 
ee resentation of Nationalist 

in the Round Table Con- 
Vol. VI (934) 493-96. 

% 
gree ee representation of Bengal 

Round Table Conference. 
Vol. VI (93]) 228-32 

Inadequate representation of land. 
holders and zamindars at the 
Round ‘able Conference. Vol 
WI (293]) 237-44. 

juate representation of Mussal. 
mans in the Federal Structure and 
Minority Committees and the 
Round . Table Conference. Vol. 
VI(L932) 24-43 

Structure 
Committee and the Round Table 
Conference. Vol. VI (93) 232. 

N 
tation of Jain 

nity at the Federal. Structure 

getter Vol. VI (932) 243. 

DEMANDS FOR SUPPLEME: es 
GRANTS—MOTIONS FOR UC. 
TION—GENERAL BUDGET— 
contd, 

Miscellaneous—conid. 

Non-representation of Orissa at the 
Round _ T; ce. Vol. 
VI (98) 234-37, : # 

of non-Brahmins and 
Bombay Karnatak at the Round 
Table Conference and the Minori- 
ties _ Sub-Committee. Yok Vi 
(I93]) I246-49, 

DEPARTMENT OF COMMERCE— 

See “ Commerce Department”, 

DEPARTMENT OF 
HEALTH 

EDUCATION, 

See“ Education, Health and Lands, 
Department of ”’ 

DEPARTMENT OF INDUSTRIES AND 
LAB 

See ** Industries and Labour, Depart- 
ment of , . 

DEPOSIT(S)— 
Motion for Adjournment re forfeiture 

by Government of the Free Pi 
Journal —. Vol. VI (933) 229-20. 

DEPRECIATION FUND (RAILWAYS), 
APPROPRIATION FRi 
Demand for Excess Grant ‘aL T 

(493]) 982; Vol. VI (933) 230. 
for Grant. Vol. If (93l) 

3355; Vol. IL (932) 583: Vol, 
ema 2933) Singletary 

ae Vol. TE 

DEPRECIATION FUND, (RAILWAYS), 
APPROPRIATION 
Demand for Grant. Vol, If (i93l) 

4354; Vol. या (932) 582 ; Vok 
(3933) 206 ; Vol. Tr (7934) I364. 

EPRECIATION FUND (RAILWAYS), 
TE AR WITHDRAWALS 
FROM— 
Demand “for Grant, 

364. 

2 L93l) 
(7934) 446-49 

Vol. If (934) 

DEPRESSED CLASSES— 

Motion to reduce Demand for “* Indian 
Posts and 
ic Worl Expenses)” 
representation of — in the Posts and Telegraphs Service. Vol. IIT (98; _ 
982.87. 

DEPUTY DIRECTORS— 
Motion to reduce Demand for “* Rail. 
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a PRESIDENT 
Election of the —.. Vol. III (4933) 

2060, 2232-34, 2308; Vol. I (i93l) 
54, 29. 

Message from His Excellency the Gover- 

DOMINION(S)— 
Motion for re Secretary 

of State Pg te Be a's svete petore before 
the Joint Parliament mn 
re India’s right of retaliation in her 

the — of the General roving of 
of Mr. ‘Abdul tin 

— of the bly. 
Vol. I (93]) 202. 

DERA ISMAIL KHAN— 
Motion for adj ts at 
and at ittagong. Vol. V (I93l) 
छा5-77. 

DETENU(S)— 
Motion for Adjournment re— 

Denial of facilities to a — to perform 
ites. Vol. IV (i932) 

634-36, 683-87 
Shooting of — at the Hijli detention 

camp. Vol. V (93]) 73, 744-64. 

DEVADASI(S)}— 
See “ Prevent Dedication of — 

ill * under “* Bill(s) ”. é 

DIRECTOR(S)— 

ith 
British Empire. Vol. VII (933) 
2033-24, 2722, 2758- 

DRUG(S)— 
Resolution re ratification of the Inter- कथा cag Sk 42२००: कक 

Vol; ए (3932) 303-06. 

DUMPING— 

J 
Va. Vil VIII (933) 204-6. 

Motion reduce Demand for * Cus: 
toms ” re — of goods into India by 
countries with depreciated 
cies. Vol. II (933) 592-6I4. 

DUTY(IES)— 
Motion to reduce Demand for‘ Cus- 

toms ” re— 
rosene, petrol and betel nuts. 

Vol. पा (493]) 95-55. 
=a sugar. Vol, III (93l) 3948- 

Wh Sense 
- Resolution. re— 

Abolition the — on raw films. 
Vol. I (934) 832-4] 

Motion to reduce Demand for “ y 
re — and Deputy —. Vol 

II (933) 085-93. 
DIRECTOR GENERAL OF POSTS 
AND TELEGRAPHS— 
Motion to reduce Demand for “ Indian 

Vol. IIE (4932) 3987-89. 

DISSENT, MINUTE(S) OF— 
Practice of sending in notices of 

amendments and —, ete., written 
in pencil on scraps of paper. WoL IV 
(7934) 3539-60. 

Remarks by . President — that 
Honourable Member should send in 
their additional minutes or — either 

typed or written in ink on foolseap 
paper minutes 

will not be accepted. Vol. IV (3984) 
3495. 

DISSOLUTION— 

= Legislative Assembly. Vol. ४ 
(993) 497-72. 

DOCK LABOURERS BILL— 

See * Indian — ” under “ Bill(s) ** 

of if 
— on foreign salt, Vol. IV (93l) 
300i-04.% 

Excise and import — kerosene 
other mineral oils. Vol I 

(4934) 58i-97, 799-83. 
cise — on motor spirit for the 
purposes of road development. 
Vol. ५ (934) 4252-54, 4272-4320. 

Import — on galvanised iron and 
steel pes and sheets. Vol. I 
(/93) cs Vol. It (932) 
055-60, I 

Raising of — on foreign cotton im- 
ports. Vol. V (i933) 566-79. 

E 
EARNINGS— i 

Statement laid on the table re net. —— 
constructed certain newly railwa; 

lines, Vol. IE (393l) 2076-77 ; Vol, 
urge 2409-I2; Vol. VI (2934) 
57 

ARTHQUAKE— a 
Demend for tae plementary Grant in 

of Sater! Revenue 

वा (3934) 2940-43 
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Ee 

Letter from the Private See 
‘His Excellency the Governor of Bihar 
and Orissa conveying His Excel- 
Tency’s thanks for nbly’s ex- 

Tonsiem. 28, Twas) ent 
Motion re sympath: L pier) 

Assembly with the suffered in 
Bihar and Orissa. Volk I (I934) 
25-29. 

Motion to reduee, Demand for ““ Indian 
Posts and रा पलक ; 
‘ineha ‘erking Expenses) 
Seni of rel for Postal 
and Railway Mail. Service: Staff in 
North Bihar. ‘Vol: TI (4934) 2055- 
57. 

Resolution कह loan for the  reconstruc- 
tion of Bihar after the ——. Vol. 
T (934) 843-32. 

EARTHQUAKE RELIEF FUND— 
Letter from H. E. the Viceroy con 

veying thanks for Assembly’s con- 
tributions to the —... Vol..I_ (934) 
227. 

BCONOMY— 
Motion to reduce Demand for-—— 

Customs "’ re insufficient effec: 
ted by Government under Customs. 
Vol. ITI (932) 2232-66. 

re Council 
Vol. Tl (2934) 2847-903. 

EDUCATION— 
Demand for Grant. Vol. THF (93l) 

204L; Vol, IIL (932) ‘2368; Vol. 
जा (4933) 923 ; Vol. ता (2934) 2063 

Demand. , Grant. 
Vol. T ( 985 ; Vol : 

Resolution re appointment of a Com- 
mittee on ——. Vol. I (7932) 84. 
74, 

EDUCATION, HEALTH AND LANDS, 
DEPARTMENT OF— 
Demand for Grant. Vol. वात (i93]) 

2037 ; Vol. ILL (4932) 2334; Vol. IT 
(2933) 299; Vol. IT (2934) 2060. 

Election of Members to the 3 
Committee for the Vol. Tit 
(93l) 2359; Vol, IV (98) 2775, 
2835 ; Vol, IT (932) l0I8-I9, 383, 
4867 ; Vol. IIT (4932) 96l; Vol. IL 
(2933) 2309, 2829;-Vol- I (3934) 
3435-36, 736. 

ELECTION— : 

Motion for Adjournment re —— of 
Members to the Calcutta Port Haj 
पलक Vol: IX. .(4933) 2969 
प्र 

ELECTORAL RULES— 
Resolution re amendment Legisla- 

-.. Vol. T(293i) tive Assembly 
4-27. के 

_ De कल in*réspect of work- 
i er ol TE (934) 

SS = 4 Dare F 

EMIGRANT LABOUR BILL— 
See ‘Tea Districts. —— ™ under 

* Bill(s) "५ 

EMIGRATION— 
Hlection of Members to. 

Committee 
977-78; Vol. TI (93l) 4433, I497 
Vol. TIL (99) 2359; Vol, IT(4932) 
826, 828; Vol. [IL (2932) 24I5, 
2490; Vol. TIL (933) 2309, 27235 
Vol. IV (I934) 3009-L0, 3447. 

EMIGRATION (AMENDMENT) 

te OBI (e) "8७ “वीक पर" ider Bills)". 
EMIGRATION—EXTERNAL—.. _. 
Demand for Excess Grant. Vol. VIIT 

(934) 2305. 
Demand for Grant. Wol:' IIT (493) 

2043 ; Vol. III (932) 2340 Vol; IL 
(3933) 925; Vol. II (934) 2065. 
mand for Supplementary tt. 
Vol. I (93I) 985; Vol. IIT (933) 
2764 ; Vol. IIT (934) 

EMIGRATION—INTERNAL— 
Demand for Grant. Vol. IIT (793l) 

(i as US 
EMO! 

. Motion to reduce Demand for * Staff, 
Household: and Allowances of the 
Governor General” re request to the 
Viceroy for some voluntary 
der of for the needed retrench- 
ment. Vol. वात (493i) 203I-33. 

EMPLOYEES— 
Motion to reduce Demand for “ De- 

partment of Industries and Labour 
ve. labour jon. and labour 
welfare inch 2 Government 
Vol. IT (933) 833-62 

BMPLOYERS AND WORKMEN (DIS- 
PUTES) REPEALING BIL 
See “ Bill(s) 

EMPLOYMENT AGENCIES — 
Resolution re non-ratification and non- 

acceptance of Draft Convention and 
Recommendation concerning Fee- 
charging ——. 5 Vol, जाता. (39392) 
204.0. 3 
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= COMMITTEE OF— 
Resolution re ——~ 

(2934) Distress. §43-46 ; 
Vol. TV (१984) 3293-3342. 

EVIDENCE— जब्त 
einen te Secretary M ager for Ac 

EXCHANGE— 
Resolution re— 

gold reserves and the Supple- 
Finance ‘Bill, Vol. VI 

(2932) 7056-I904, 
Stabilisatic ff —— and prices. 

Vol. F (7932) 828-43. 

EXCHANGE POSITION— 
Statemen: German. —— . Vol. 

VITI (934) 2458-62 

EXCHANGE RATIO— 
Message from His Execelleney the 

Viceroy and Governor-General re 
ce of motion for adjourn 

to “4 vol. V ment 
(93) 839. : 

Motion for Adjournment re pronoun- 
eement re the Vol. Vi (4932) 
825-26. 

Demand for Grant. Vol. IL, (933) 
3866 ; Vol. II (934) I954 

EXCISE DUTY (88)-- 
See “ Duty (ies) **: 

Poche ter ae otion | ; 
—— of eee Prasad Bhabani 

and two others, Vol. dD), (4933) 
43-46, os 

4 5० ur oa Vol. Bia Rott) 
60, 205-24. 

Protest against the 

Singh 
of Bhagat 
Hi, (498) and. others. Vol 

EXECUTIVE COUNCIL— 
Demand for Grant. Vol. If th ) 

732; Vol. TIL (3932) 952 PEE 
(933) 666; Vol. TI (4934) 767. 

Motion to reduce Demand for “*—— * 
te— 
Avoidarice of Income-tax. Vol. TI 

Vol. TT (4932) 
3952-85. 

Federal Finance. Vol. II (934) 
7 767-85. 

EXECUTIVE COUNCIL—contd.  — 
Motion to reduce Demand “| 

re—contd, 
Improper interference by the Seere- 

tary of State in the ‘ional 
of India, Vol. Ii (932) 294- 
99. 

ion .of the. Army. Vol. 
TI (932) 238-44... 

of jon_over, the coal 
transactions of railways... Vol. ता 

= (2932) 255-72. ae 
lecessity of expediting the constitu. 

ional reforms. Vol. If (934) 
82I-45, 

Ne to effect substantial retren. 
mta. Vol 

Vol. IL. (984) 

५ all 
» TL (A93]) 732-69, 
Planned है 
847903 

Reorganisation of the public services 
under the proj Federal Cons- 
titation... Vol, { -(2934), 793- 

i भर 
Retrenchment. Vol. पर (932) 

2025-83. 
Ret hank 

is not. a Member of the Assembly, 
has the right of raising a point of 

on the floor of the House 
Vol. VIE (3933) 692-93. 

EXODUS— 
Motion to reduce Demand for “ Staff, 

Household and Allowances of the 
Governor. General journey 
allowances and. अनेक “न es a 

Simla ——. Vo’ -€ ) 
55 202I-3I. 
EXPENDITURE— 

Motion to reduce Demand for— & ea त् 

uniformity of basis for 
Hd -(493%) 922-6. 

“ Foreign and Political Department *’ 

by the Foreign and Politieal De. 
partment and Indianisation. Vol. 
LE (2933) 2788-805. 

miscellaneous — obligations. Vol. 
TI (293) 205-7. 
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EXPENDITURE—condd. 

Resolution re —— on roads, Vol. VI 

and 
THT (988) 2444 

Review of the civil —— of the G 
vernment of India, Vol. TT (493) 
2540. 

EXPENDITURE IN ENGLAND— 
HIGH COMMISSIONER FOR 
INDIA— 
Demand for Grant. Vol. TI (93]) 

2046; Vol: TTI (4932) 2343; Vol. If 
(2933) 929 ; Vol. IT (934) on 

Vol. [ (98) 987 Val. Tit (933) 
2767; Vol. IIT (934) 

EXPENDITURE ENC 
SECRETARY OF ST. FOR 
IND: 
Demand for Grant. Vol. (293. 

3 Vol. THT (932) Vol. 
(933) I807 ; Vol. Tf (4934) 2069. 

Demand for Supplementary Grant. 
Vol. I (932) 935; Vol. ‘TIT (983) 
2767 

Motion to reduce Demand for a 3 
safeguarding the interests of agricul- 
turists and landholders in the matter 
of a 
the new Constitution, Vol. IT (933) 
807-32. 

Motion to reduce Demand for Sup- 
plementary Grant oe “— 

Muslims the Round Table Con. 
ference. Vol. Vi (I93]) 492-96. 

EXPENDITURE ON RETREN 
PERSONNEL CHARGED TO 
CAPITAL— 
Demand for Grant. Vol. Til (4932) 

2345; Vol. If (933) !93l; Vol. पा 
(4934) 207l. 

for & 
Vol. TH (2934) 

EXPENDITURE ON RETRENCHED 
PERSONNEL CHARGED TO 
REVENUE— 
Demand for Grant. Vol. II] (4932) 

234] ; Vol. H (I933).927; Vol. IL 
(0934) 2067. 

Demand for Ex Grant for 93L 
32. Vol. VIII (934) 2302-03, 2303- 

tary Grant. 

EXPENSES IN CONNECTION WITH 
CAPITAL OUTLAY ON SCHEMES 
OF AGRICULTURAL IMPROVE 
MENT AND RESEARCH— 
Demand for lementary Grant. 

Vol. VILL (994) 2468 

EXPULSION— 
Motion for Adjournment re —— ~ 
—_ passed by the Commis- 

sioner on some residents of the 
ura State. Vol. VI (933) 

225, 29-92. 
of —— served on. four Chebti- 

of Saigon by Soy 
vernm | Indo-China, 

a (933), श69-7, 2828, 2877- 

EXPUNCTION— 
Motion re —— of certain portions from 

the proceed: | the Asser! 
Vol. VII (3934) 463. 

EXTENSION— 
essage from His Excellency the 
Governor General re of th 

Legislative Assembly. 
Vol. If (933) 590. 

EXTRA DEPARTMENTAL AGENTS— 
Motion to reduce Demand for dian 

0 पक ही “= Vol" ak 980 
2035-40. 

i F 

FABRICS— 
Reduction of duty on —— [Discussed 

under the Indian Tariff (Textile 
Protection) Amendment Bill]. Vol. 
IV ((934) 3684-96. 

FACTORIES BILL— 
See “ Bill(s) ”. 

FACTORIES (AMENDMENT) BILL— 
See “ Tndian —— ” under “ Bill(s)”. 

FAREWELL— 
Mr. President (The 
8i Shan 

Chetty). Vol. VIII (2934) 2489 

FARINA— , 
Duty on starch and —— [Discussed 

under the Indian Tariff (Textile Pro- 
tection) Armendment Bill), Vol. IV 
(2934) 3670-77. 

FAVOU RITISM— 
Motion to reduce Demand for ‘* Rail- 

Board.” re —— in the railways. 
Vol. IT (932) 436-46. 

FEDERAL CONSTITUTION. 
Motion to reduce Demand for “ Execu- 

tive Council” re reorganisation of 
ey ublic services. under pro. 

A . Vol. IL (2934) 793- 
i82l. 
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== FINANCE— 
Motion to reduce Demand for | 

tiye Council” fe ——. Vol. II 
(984) 767-85. 

FEDERAL STRUCTURE  COM- 

Motion to reduce Demand for,. Supple: 
mentary Grant for ‘* Miscellaneous 
re— es, is 

Round 
Conference. Vol, VI (92) Table 

232-34. 
Non-representation of the Jain corm 

younity at the —— or the Round 
Table Conference. Vol. VI (93) 
4243-44, 

FEE-CHARGING EMPLOYMENT 
AGEN! 

non- 

acceptance of Draft po oo aaa 

ye vi (2883) Vit 204-0. 

FENT(S)— 
Duty on ——. iscussed under the 

Indian Finance Bill) Vol. TI 
(983) ९99-2900. 

FILMS— 
Regolution re abolition of the duty on 
raw Vol, I (934) 832-4. 

FILM INDUSTRY. 
Resolution eae Vol, पा 

(993) 42-43, jal 

FINANCE— 

Council 
TI (984) 767-85. 

FINANCE BILL— 
See “ Indian —— ” under “ Bill(s)” 

FINANCE COMMITTEE— 
See “ Standing —— 

FINANCE DEPARTMENT— 

Demand for Excess“Grant. Vol. I 
(2932) 926. 

Demand for Grant. Vol. परत (493) 
2038 ;- Vol. IIT (932) 2335; Vol. 0 
(2933) 920; Vol. II (7934) 

for eis. Grants. 
Vol. TIE (7934) 

FINANCE (SUPPLEMENTARY AND 
EXTENDING) 
See “Indian ——” under * Bill(s) ” 

FINANCIAL AFFATRS— 
Motion to reduce Demand for * Execu- 

ference Secretary of Sta’ 
the oa India. Vol. Til (932) 

.. 2994-99. 

FINANCIAL POSITION— 

Statement by 
Vol. George Schuster 

V (93i) 7I8; Vol. VI (93]) l029- 
8, 249-64. 

FINANCIAL QUESTIONS— 

Report on —— arising out of the 
posed separation of Burma 
India. Vol. TIT (932) 30I4-25, 
3030-50. 

Statement (laid on the table) by the 
Honourable Sir George Schuster re 
report on the Howard-Nixon Me- 
morandum re —— big Bi of 

India, 

FLOGGING— 
Resolution ze inclusion of ——— and 

Law for ae maint women. Vol. 
ए (989) 202-29. 

FOREIGN AND POLITICAL DE- 
PARTMENT— 
Demand for Grant . Vol. IIT (93l) 

2034; Vol TIT (i982) 2290-2384; 
Vol. If (4933) 788; Vol. II (2934) 

Demand fe tary Grant. 
Vol. T (93) 984. 

M reduce Demand for “* ———." 

Practical exclusion of Indians from 
the ——. Vol III (93]) 2034- 
37. 

Retrenchment of expenditure Con- 
trolled by the —— and Indianisa- 
tion. Vol, If ee 788-4805. 

Statement laid on the table re retrench- 
ments effected in the 
under the control of the ——. Vol. 
TIT (9893) 2444. 

FOREIGN COTTON IMPORTS— 
Resoli re raising of duty on ——. 

Vol. V (4933) 566-79. 

FOREIGN RELATIONS BILL— 
See “ Bill(s)”’. 

e
e
e
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EE oe rae or ma 
497. nfl 
(2933) 838) io. 

Demand for 

TH (493}),. 97- 

FOREST (AMENDMENT) BILL— 
» “See Tndii unde: is 

FOREST CAPITAL OUTLAY— 
jemand for Grant. Vol. की (93) 
2046 ; Vol. II (932) 2344; Vol. IL 
(983) 2930 ; Vol II. (i934) 2070. 

Adjournment +e —— by 
Government of the Free Brae your 
nal deposit. Vol. VI (2933) li9- 
20. 

FORFEITURE OF PROPERTY— 
Resolution re inclusion of flogging 

and —-— in the Criminal Law for 
rimes agaist women. Vol. V 

(2932) 202-29. = i 

FRASER, SIR. GORDON— 
Expressions of regret on the death of 
ged Vol. VIIT (2934) 8-44. 

shes / ६ 

: fe oe 
by Government of the it. 
Vol. VE (988) 39-20. 

FREE TRADE— 
Remarks by Mr. President that the disedaelon a 65 Metoline(ixcise 

Duty) | is not the occasion to 
review the general policy of the 
Government: of India in 
—— and ~excise.’ Vols ITT (4984) 
286, 

FUEL जा, COMMITTEE— 
Election of the cue ViGloeack nee) 

207-09; Vol. VI ' (4934) छा 
Vol. VIT (934) 452 

FUTURE ENTRANTS— 
Motion to reduce Demand for “ Bxecu- 

tive Council ” re retrenchment and 

5 5० 857 at Vol. कर (983) r <5 ol ( 

667-87. न रा 

& 

GALVANISED IRON. 
Resolution re import duties on —— 

and steel pipes and sheets. Vol. 
gee eae Vot-TL (932)  L055- 

GANDHI, petites 
Motion Beet Adjoi it re— 

leged scurrilous article in the 
Daily Gazette re . Vol. VE 
(2933) 388-9., ]49-44, 

Arrest and Z terme 
T (932) 72-73, 04. न Val 

Facili —in jail... Vol 
'V (933) 6, 47-69 

‘Letter of —— to the Prime Minister 
involying 's decision to die. 
Vol. IV (932) 54i, 579-603. 

Unsatisfactory reply of the 
of the House in regard to the ex- 
pediting of the Reforms with 
in Jail. Vol. Ii (4932) 2785-88 
and 2829-47 

Resolution re release of — 

Statement #€--- 
Intentions, of. Government with 

gard to ——. “Vol. TV (932) 776. 
Result of conversations between H. 

E. the Vi and ——, Vol. iT 
(298I) 3545- 

Treatment of ——. Vol. ए (932) 
I040-L], 

GANGES— 
vs Meiers ii हक Inri- 

Navigation, Embankment and Drain- 
age Works” re want of a river canal 
from Bakhtiarpore on the .——= to 
Nawadah via Bihar. Wol, पद (93) 
973-74, 

-F3GAERA 
GANJAM— 

Motion to, reduce. Demand for“ Inri- 
gation (includi ). 
Navigation, Embankment and Drain. 
age Works’ re interest charged 
canals in Orissa and ~ Vol Tt 
(93) 974-76. 

GENERAL BUDGET— 
See * Budget/General 0. 

GENERAL COUNCIL OF BURMESE 
ASSOCIATION— 
See ‘* Burmese Association(s) ". 

GENERAL DEPARTMENTS— 
Demand for Grant in respect) of Work- 

ot 
आर Val Vel. at esd (934) 363. 

|
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= SURVEY +Sum oe Eee ener eee 
r Exeess Grant. Volk I HIS EXCELLENCY aa 0} 

(I93]) 980. 
Demand for Grant. Vot III (493) 

2040; Vol. TIT (932) 2337; Vol. II 
(4933) 922; Vol. IT (934) 2062 

९ 2 Grant. 
Vol. TIL (4933) 2758 Tor itr (934) 

GHEE— 
Resolution re -yari 

a (93]) 797-827. 
. GHOSH, Sm BEPIN BEHARI— 

Expressions of regret on the deaths of 
Mr. Aravamudha Ayyan 

gar. Vol. VI (934) 63-67. 

GIRLS PROTECTION BILL— 
‘See “ Bill(a) ”. 

GOLD RESERVES— 
Resolution re exchange, and the 

Supplementary Finance Bill. Vol. 
VI (L93L) L056-L04. 

i VOL I 

GOLD “INDUSTRY (PRO. 
TECTION) BILL— 
See “* Bill(s) *. 

GOODs— है 
Motion to reduce Demand for * Cus- 

toms" re dumping of —— into 
India countries with depreciated 

, es. Vol. IL (I933) 592- 
iets 4. 

GOVERNMENT— 
Motion ve settlement arrived at bet- 

and the Congress. Vol. 
TL ((93l) 728-30. 

GOVERNMENT OF INDIA. 
Motion to reduce Demand for“ Cus. 

toms " re insufficient economy effect 
ed by —— under Customs, TIT 
(0932) 2232-66, 

Statement laid on the table re— 
Cases in which the lowest tenders 

have not been accepted by the 
High Commissioner for India. in 
i asing stores for the ——. Vol. 

(2932) 357-59: Vol. IIT (4933) 
995; Vol. V (I933) 287-89; Vol. 

वा (934) 203-05 ; Vol. VIET (934) 
2204-05. 

Review of the civil expenditure of 
the ——. Vol. IE (793) 2540. 

GOVERNMENT OF INDO-CHINA— 
Motion for Adjournment re order of 

expulsion served on four Chettiar 
bankers Saigon 
Vol. TEE (933) 2679-7, 2828, 2877 

Letter from the Private Secretary to 
His 

thanks for’ Assembly's expressions 

sufferers. Vol. I (I934) 482. 

GOVERNOR GENERAL, HIS BXCEL- 
THE— 

——'sassent to Bills, Vol. I (93) 5 
Vol. V_(I93]) 60; Vol. VEL (493I) 
4575; Vol. IV. (932) 64; Vol. VI 
(982)-726 ; Vol. T (933) 47; Vol. 
५ (3933) ; Vol. WIT (2933) 
20I7; Vol. L (2934) 30; Vol. VI 
(293: 

from allotting an-addi 
tional day for the discussion of the- 
Demands for Grants, Vol. वा (932)- 
865. 

M irom 

of the General Budget. Vol. IL 
(2932) 06-27. 

Message from —— i ८; अ days 

ue मलिक. 
~ “Message from —— eppointing dates for 

the one es and discussion of 
Budget. Vol. I (4932) 

days for 
the (अटल tation of the Railway Bud. 
get subsequent stages. 
Vol. I (984) 480-82 

from —— Mr. R. 
K. Shanmukham Chetty to be 
Chairman of the Legislative Assemb- 
ly. Vol. I (2932) L 

appointing hod from 

sion of the General of the 
Railway Budget. Vol. I (I93) 
350; Vol. वा (932) 047 

Message from —— appointing ‘the 
Honourable Sir Joseph to 
perform the function 

_ the Member on the occasion 
of oe _ Diseussion 
: Budget. Vol. I  (933) 
857 ; Vol. I (I934) 655-857. 

pproving of the 
election of Mr. Abdul Matin Chand- 
hury as the Deputy President of the 
Legislative Assembly. Vol, JIT 
(2933) 2370. 

Message from नह gad 
election of Mr. nikham. 
the tae ag the Deputy President of 
the islative Assembly, Vol I 
(298) 20I. 3 

dates 
for the presentation and discussion.
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EE GENERAL, HIS EXCEL- 
LENCY THE—conid. | 

» eae of the 
election of Mr. R. K. Shanmukha: 
Chetty as the President of the Legi 
lative Assembly. Vol. वा (4933) 

‘Message irom —— approving of the 
election of Sir Tbrahiny 

GOVERNOR GENER. STAF: 
HOUSEHOLD AND ALLOWANCES 
OF THE—contd. 
Motion to reduce Demand for if 

Hill journey allowances and reduc- 
tion of the extent of the Simla 
exodus, Vol IT (93i)__202l- 
3l. 

as the President. of. the Legislative 
Assembly. Vol. I. (93) 36. 

Message from —— asking for the passa. 
age of the Indian Finance Bill in 
the Legislative Assembly in the re- 
commended form. Vol. IV (98) 
2707-08. 

from: for the 
of the Indian Finance (Sup- 

plementary and Extending) Bill in 
Legislative Assembly in the re- 

snmended form. Vol, VII (93l) 
297-98. 

™M. 7 declaring 

i be open. heads.of expenditure to to 
by the 

ly when the Budget is under consi- 
deration. Vol. I (293) 350; Vol. IT 
(4932) 037; | Vol. 7 (3933) 47; 
Vol. £(4934) 48l. 

Message. from —— १6 course to be 
ad fe 
new Legislative Assembly. Vol. VII 
(4934) l055. 

M from ——.re disallowance of 
the Motion for Adjournment relating 
to the Exchange Ratio. Vol. V 
(493), 839. 

— re extension of the 

fr पक ते Vel IX C98 wee TT ((933) Vol. TX (4933) 

Message from requiring the atten- 
dance of the Members of the Legis- 
lative Assembly in. the 
Chamber the 29th August, 934. 
Vol. VII (7934) 86l. 

Ruling as to whether a member of the 
Executive Council of the —— . who 
is not a Member of the Assembly, 
has the right of raising a point of 
-order on the floor of the House. 
Vol. VII (4933) 692-93, 

See also “Viceroy, His Excellency 

the”. 

‘GOVERNOR GENERAL, STAFF, 
HOUSEHOLD AND ALLOWANCES 
OF THE— 

Demand for Grant. Vol- TI (i93l) 
20l7 ; Vol. ILI (932) 2288; Vol. IL 

pee 3900 ; Vol. IT (934) 2058. 
id for Renee Grant 

Vol. T (98) 984: Vol, T (932) 
933. 

Request to the Viceroy for some 
voluntary surrender of emolu- 
ments for the needed meh) ~ 
ment. Vol, Tif (93l) 203I-33. 

Room for considerable reduction 
Vol. TT (4937) 2027-2.- 

GRIEVANCES— 

Motion to reduce Demand for 
“ Customs” re of the Hindus 

of Sind in. the Cus Depart- 
ment, Vol. IT (934) I923-49. 

“Indian Posts and Telegraphs De- 
partment (including Working Ex- 

: — re ——— of Mat Mail 
दे ze Employees... ४: 4934) 
2046-50. 53 ६४६ abe 

“ Railway Board” re 
class. passengers Vol. Hi (i93l) 
4274-76. 

Resolution re— 
Appointment of a Committee to. 

—— of retrenched officers. 
Vol. I (4932) 843-50. 

—— of the travelling public on the 
am Railway. Vol. VI 

(7933) 64-69 ; Vol. T (934) 290 

HABIB NUR— 

Motion for Adjournment re summary 
trial and execution of at. Pesha- 
war, Vol. या (I93l)]60, 205-24. 

HAJ COMMITTEE— 
See ‘‘ Committee(s) ”- 

HAJ COMMITTEES : BILL— 

See * Port ——” under “ Bill(s)*. 

HAJ PILGRIMAGE— 
Election of Members to the Standing 

Committee on Indians Overseas Emi- 
Vol. IIT (99) gration and 

2359. 

HARBOUR— 
Demand for Grant in respect of Work- 

4 — Maintenance of 
Ferry Steamers and ——. Vol. IT 
(7934) 4363. 
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ca CHEMICAL — INDUSTRY 
(PROTECTION) BILL— 
See “ Bill(s)*’. 

HEDJAZ— 
Election of Members to the Speen 

Committee for Pilgrimage to 
Vol. I (2933) 203-02, 2i7-8, 350, 
4I0; Vol. I (934) 38, 

HEDJAZ PILGRIMS (MUALLIMS) 
ae “a 
See ** Bill(s) ”. 

HIGH COMMISSIONER FOR INDIA— 
Statement laid on the table re— 

Cases in which the lowest tenders 

purchasing 
Government of India. Vi 
(939) 357-59; Vol. IT (4933) 
i995; Vol. V (i933) 287-89 
Vol. IIL (934) 203-05 Vol. 
VIET (4934) 204-05. 

Purchase of stores by the Vol. 
T (93) 5-Il; Vol मा (298) 
2535-39; Vol. V (93i) 6I8-25; 
Vol. IL (932), 70-03. 

ITURE IN 
Demand for Grant. Vol. वा (l93l) 

2046; Vol. TI (932) 2343; Vol. वा 
(933) i929 he Ty (9: 2069. 
mand for Supplementary Grant. 
Vol. T (493)) 987; Vol. (2934) 
2945. 

HIGH COURTS— 
Resolution re— 

Chief Justices of the ——. Voi. I 
(i “53. 
कम ए (393l) 626-43 

HIJLI DETENTION CAMP— — 
Motion for adjournment re shooting 

detenus at the ——. Vol. V (9आ) 
73, 744-64. 

HILL JOURNEY— 
Motion to reduce Demand for “ Stafi, 

‘Household and Allowances of the 
Governor General’’ re —— allow- 
ances and reduction of extent of the 
Simla exodus. Vol. IT (93]) 202)- 
=) के 

HINDU(S)— 
Motion to reduce Demand for “ Cus- 

toms” re of the —— of 
Sind Customs partment, 
Vol. TI (3934) 923-49. 

INDU INHERITANCE (AMEND- 
MENT) 
See “ Bill(s) 

HINDU MARRIAGES DISSOLUTION 
BILL— 5 
See “ Bill(s) ”. 

HINDU SONS’ RIGHT OF PARTI- 
TION BILL— 
See “ Bill(s) ”’ 

HINDU TEMPLE ENTRY DISABILI 
TIES REMOV, TLL— 
See “ Bill(s) "' 

HINDU UNTOUCHABLE CASTE (RE- 
MOVAL OF DISABILITIES) 
See * Bill(s) 

HINDU WIDOWS’ MAINTENAN 
Bai ig 
See “ Bill(s) "५ 

HINDU WIDOWS’ RIGHT OF IN- 
HERITANCE BILL— 
See “ Bill(s) ”. 

HIS MAJESTY’S GOVERNMENT— 
Motion for Adjournment 

desis mo of ——. Vol. IV (932) 60, 

gry 
HOLIDAYS— 

Observance of by the Legislative 
rat Vol. IX (3933) 3234- 

Pe 

HOME DEPARTMENT: 
Demand for Grant. Vol. TIT (93) 

2037 ; Vol. Ill (932) 23I4-25; Vol. 
HT (933) 904; Vol. TT (i934) 2059. 

Demand for Supplementary Grant. 
Vol. I (I934) 984. 

Motion to reduce Demand for -“*——” 
f 

Vol. If (I933) 904-I9. 

rere 

[Discussed under the 
Tndian ‘Tariff (Textile Protection) 
sire pede Bill]. Vol IV (2934) 
376-96. 

HOTELS— 
‘Rasen es reat 

ing hours of work in offices, —— , 
ete. Vol. IV (I93]) 2984-300 ; 
Vol. VI (493i) 525-3. 

HOURS OF WORK— 

Resolution re— 
Draft convention 

offices, hotels, ete. Vol. iy ॥ 
pease Vol. VI (393) 525- 
3L. 

— in coal mines. Vol. II (932) 
4477-8L. 
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== COMMITTEE— 

Constitution of a——. Vol. If (7932) 
07-8. 

HOWARD-NIXON MEMORANDUM— 

Staternent (laid on the table) by the 

ENCOME-TAX—contd.. 
Additional — and super-tax for the 

financial year, 93)-32. [Discussed 
under the Indian Finance (Supple- 
mentary and Extending) Bill] “Vol. 
VIE (7932)” 2097-229, 2427-67. 

Honourable Sir George 
report on the —— re financial ques 
tions arising out of the separation of 
Burma from India. Vol. प्रा (7932) 
2224-29. 

HYDERABAD— 
Demand for Grant. Vol. IIL (493l) 

2045 ; Vol. वा (982) 2343; Vol. वा 
(2933) 929; Vol. If (I934) 2069. 

and for Supplementary 
Vol. I (93) 986. 

IMPERIAL BANK OF INDIA— 
Resolution re—. Vol. 7(932) 2-25; 

Vol. V (989) 865.66, 

IMPERIAL BANK OF INDIA 
(AMENDMENT) BILL— 
See * Bill(s)”. 

IMPERIAL COUNCIL OF AGRICUL- 
TURAL RESEARCH— 
Election of Members to the Govern- 

ing Body of the —. Vol. या (i93]) 
43l; Vol. ELL (932) 2078, 2397, 

Motion. re election of Mem| the 

Governing of the —. Vol. I 
(493]) 26-33. = 

IMPERIAL COUN eg or 
SULTURAL RES. 

ME) 
Demand for Grant. Vol. JJ (493) 

204.;. Vol. ILL (7932). 2338; Vol. 
IL (2933) 3924; Vol. Ti (I9384) 2064. 

Demand ti, 
Vol. TT (933) 2758-64; Vol TIT 
(2934) 2928-35. 

are 

IMPORT(S)— 
Resolution ré raising of duty on foreign 

cotton —. Vol. V (29833) 566-79. 

IMPORT DUTIES— 

Resolution ré — on’ galvanised iron 
and steel pipes and sheets. Vol. 
(I98]) 35-73 

See “also Duty(ies)”’ 

under Indi 
Bill). Vol. IIT (93% © 2770-7] 

rte the 
financial year, 932-33. [Discussed 
under the Indian Finance (Suppl 
mentary and Extending) Bill] Vol. 
VIL (I932) 2768-7], 275-96. 

Lowering of limits of total income 
neal to —. [Discussed under the 

dian Fi tary 
Extending) Bi Mo. Vil (98) 

77-97. 
Motion to omit surchage on —.  (Dis- 

cussed under the Indian Finance 
Bill.) Vol. Ti (983) 2730-32 

Motion to reduce Demand for — 
« Executive Council” ré avoidance 

of —. Vol. था (932) 2096-28 
“Taxes on Income ’’ re undue inci- 

dence of —. Vol. If (93) 
857-82. 
20204 27% a — as 

‘His lency the 
Governor General under the Indian 
Finance Bill, Vol. IV (93l) 2708- 
2), 2744-74. 

Reduction of rates of (Discussed 
vinder the Indian Finance Bill). 
Vol. TV (798l) 2440-90; Vol UT 
(2934) 2756-70. 

INCOME-TAX (AMENDMENT) BILL— 
See “Indian—” under “ Bills)” 

INCOME-TAX (SECOND AMEND- 
MENT) s t 
‘See “Indian —" under “ Bills)”. 

अपर जा 

INCOME-TAX (THIRD AMEND- 
MENT) BILL— 
See “ Indian) ——" under’ “Bill(s) "+ 

INCOME-TAX DEPARTMENT— 
Motion to reduce Demand for “Taxes 

on Income * re— 
Paucity of Oriyas in ‘ihar 

Orissa —, Vol, JL (934) 3980. 
Policy of the —. (Vol. IL (934) 

953. 
INCOME-TAX OF FICERS— 

Motion to reduce Demand for “Taxes 
on Income" re arbitrary assessment 
by . Vol. IL (2934)  95-52 

INCOME, TAXES ON— 
See ** Taxes. on Income”. 

INDIAN (S)— 
Motion to redwee Demand for * Foreign 

and Political Department” re_practi- 
eal exclusion of — from the Foreign 
and Political Department. ol. 
का (98॥) 2034-37 
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INDIAN AIRCRAFT BILL— 
‘See Bill(a)”, 

INDIAN AIR FORCE BILL— 
See “ Bill(s)” 

INDIAN ARBITRATION (AMEND. 
MENT) BILL— 
See “ Bill(s)*” 

INDIAN ARMS = T) 

~~ See“ Bill(s)”. 

INDIAN ARMY 
BILL— 
See “ Bill(s) 

INDIAN BAR COUNCILS (AMEND. 
MENT) 
See‘ Bill(s) ”. 

INDIAN CARRIAGE BY AIR BILL— 
See “ Bill( 

(AMENDMENT) 

INDIAN CATTLLE EXPORT PRO. 
HIBITION BILL— 
See “ Bill(s) ”, 

INDIAN CATTLE PROTECTION 
BILL— 
‘See “ Bill(s) ०, 

INDIAN CHRISTIANS— j 
ot — in 

the services and tees, Vol. 
शा (934) 706-7; Vol. VI (934) 

INDIAN. COAL INDUSTRY— 
Resolution re appointment of a com- 
ies on the —. Vol. VII (934) 

INDIAN COASTAL TRAFFIC (RESER 
VATION) BILL— 
See “ Bill(s)” 

INDIAN COMPANIES —(SUPPLE- 
MENTARY AMENDMENT) BILL— 
See ** Bill(s)”. 

INDIAN CRIMINAL LAW AMEND. 
MENT BILL— See * Bill(s) ". 

INDIAN CRIMINAL LAW AMEND. 
MENT (REPEAL) BILL— 
See “ Bill(s)”, 

INDIAN DOCK LABOURERS’ BILL— 
See “ Bill(s) 

INDIAN _ EMIGRATION 
MENT) BILL— 
See “ Bill(s)”. 

(AMEND. 

INDIAN FACTORIES (AMENDMENT) 
BILL— 
See “ Bill(s) " 

INDIAN FINANCE BILL— 
See “ Bill(s) ”. 

IAN FINANCE. (SUPPLE. 
MENTARY AND  EX''ENDING) 
BILL— : 
See * Bill(s)”. 

INDIAN _ FINANCE 7 SOEELE. 
MENTARY AND | ©: ING) 
AMEND! Pht 
See “ Bill(s)”. 

INDIAN FOREST (AMENDMENT) 
BiLL— 
‘See “ Bill(s)”. 

INCOME-TAX 
MENT) BILL— 
See “ Bill(s) ”. 

INDIAN _INCOME-TAX 
AMENDMENT ) BILL— 
See “ Bill()”. 

INDIAN __ INCOME-TAX 
MENT) BILL— 

‘See * Bill(s)” 

INDIAN INSTITUTE OF SCIENCE— 
Election of a member to the council 

of the —, Bangalore. Vol. I (932) 
65-66, 378, 440. 

INDIAN IRON AND STEEL DUTIES 
BILL— 
See “ Bill(s) ” 

INDIAN “KHADDAR” (NAME PRO. 
TECTION) BILL— 
See “ Bill(s) ”. 

INDIAN LAC CESS BILL— 
See “ Bill(s) ", 

INDIAN LAC CESS (AMENDMENT) 
BILL— 
See “ Bills) .” 

(AMEND- 

(SECOND 

(THIRD 

INDIAN _LIMITATION (AMEND- 
MENT) 
See “ Bill(s) ”. 

INDIAN MARINE (AMENDMENT) 
TLL— 

See “ Bills) ”. 

INDIAN MARKET- 
Motion for Adjournment re dumping 

@panese the — + Vol. 
VIII (I933) 2034-26. 

Motion to reduce Demand “for « Cus. 
toms” re failure of the Govern. 
ment to prevent dumping of wheat 

ते sugar on the —. Vol, ny 
(93]) 3930-37. 
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{NDIAN MEDICAT/ COUNCIL BILL ५ INDIAN POSTS AND ‘TELEGRAPHS 
‘See * Bill(s)”. DEPARTMENT . (INCLUDING 

IAN MEDICAL COUNCIL न aac 
TN AMENDMENT) BILE TY LAL Demand for Grant. Vol 

shige" हर 3976; Vol. I (999) 22 ‘ad 
See “ Bill(s)”. Wake Ht (889) 866: Vol 

बराक gga (00 OO ag 
‘Compensatory allowance | far Tower 

a
t
 
V
e
 

4 
e
e
 
a
e
 

. 

(934) 2050-55. pressed ea 
INDIAN PETROLEUM BILL— pres f 

« Bills)”. IY i i and Telegraphs Ser- 

See Ks)”. हि ~~ _ ice... Vol. TIT (93) 298: 
‘Retrenchment. Vol. III (93) 2977- 

Retrenchment policy, adopted in the 
Posts and Telegraphs Department, 

See “ Bill(s)”. ३ elerks and 89०७8... ४०३ IL. 
ities ) 993-96. 

INDIAN RCHANT HIPPING Cor tal agen 
(SECOND AMENDMENT ) BILL— Vol. IT (2934) 2035-40. 

« Bill(s) ” Denial of: 
ae Ses eessions gore certain clerks oh “the 

INDIAN MERCHANTS’ CHAMBERS— Rotor as 8 Office. Vo 
Motion to reduce Demand for Sup- ( ws 

plementary Grant for Miscella- between postal and telegraph “bran- 
neous” re non-participation of the oneal श्ठी वा (933) 895:96. 

> Tepresent the नर कक 7५), of Grant of special allowance to the 
— and Ind 68 in, the ral I bordinates 5 

Structure Commi ‘Honnd tho Wynad- Malabar. ¥ err (933), Table Conference, Vol. VI (i83l) saree see ee a 3 

ert the पद Congr ite Goneral Bost 008. 
INDIAN MINES (AMENDMENT) Vol. वा (993) 7 ges 

ILL: Grievances of Rail M vice 
See * Bill(g)”. Employees. Vol. II (2934) 2046- 

INDIAN N, I, ARMAMENT Measures of cotthquske relief for 
(AMENDMENT) BILL— Postal and Railway Mail Service 4 
Sée* Bill(s) ”. taff in North Bihar, Vol. जा 

(934) 2058-57, ws 
an t ¢ Paueity of Muslims in services. 

Say NAV 2 (ISCIE SNE) BALL Vol. It (4934) 955-75 
See “ Bill(s) Policy of Indian be and. Tele- |] 

hs Department. Il. IT (933; 
INDIAN PARTNERSHIP BILL— amen a i ne 

« ” : _ Position Se Ni et ~ oats 
See “Telegraph ape t in the 

हे Bengal and Assam Circle. Vol. वा 
ea es CODE (AMEND- (2933) 876-73. 

ys Protest against. +] he. “कक: 77 of 
See ४ Bili(s)". the Postal Co Vol It 

* 

‘INDIAN PORTS (AMENDMENT) 
BILL— 
See “ Bills)”. 

a Nye Rien gem 

tien हे 

INDIAN POSTS AND  ‘TELE- eer sae posts, Vol. II ( ) 

— - 22 Wynad allowances, Vol. IL (934) 
Son Grane, I93) 2057. 

0033 TN ate Mean rver ere INDIAN PRESS BILL— psa it re 
4NDIAN POSTSAND TELEGRAPHS = Ke) 

FNDIAN ‘PRESS (2MERGENCY 
Demand’ for BeBe 57 No I OWERS) BILL— के 

(098) 98l; एक ) See ५ Bill(s) ”. 
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EE RAILWAYS— | 

दी कक करी Tene, = T (988) 703-2. 

Rae 00 (AMENDMENT) 

“ Bill(s)” 

INDIAN RESEARCH FUND A®S8O- 
CIATION. 
Election, of Meml the 
ne ce the —. V« ) 

ol. IIL (93l) 2 

INDIAN RESERVE FORCES 
(AMENDMENT) BILL— 
See “ Bill(s)”’. 

INDIAN ROUND TABLE 
FERENCE— 
See “Round Table 

INDIAN RUBBER CONTROL BILL— 
‘See “ Billie)”. 

INDIAN SOLDIERS— 

CON- 

Conference ”', 

See “ Soldiers”. 

INDIAN STAMP. (AMENDMENT) 
BILL— 
Seo Bilis)”. 

INDIAN STATE— 
upplementary Grants 

ei Net 
‘Samy (0934) 444, 

INDIAN STATES (PROTECTION) 
BILL— 
See “ Bill(s) ”. 

INDIAN STATES — (PROTECTION 
ee } AFFECTION) 

See “ Bill(s) ”. 

INDIAN STORES DEPARTMENT— 
Demand for Excess Grant for 932-33. 

‘Vol. VIII (I934) 
Demand for Grant. Vol. TI (93]) 

2043: Vol. I]T (932) 2340; Vol. II 
Pinch 934) 2065. 3926 ; ४६ 

and’ for - Supp! 

INDIAN TARIFF BILLS (= 4% 
See “Bill( ow 

INDIAN TARIFF (AMENDMENT) 
BILL— 
See “ Bill(s)”. 

INDIAN TARIFF (OTTAWA E 
AGREEMENT MENT 
BIL 
86०९ Billie)? 

IN 
AGREEMENT) QCoeLEMENTARY 
AMENDMENT “ 
Sea Binge)? = 

INDIAN TARIFF (TEXTILE PRO- 
TECTION) AMENDMENT. BILL— 

See “ Bill(s)”* 

INDIAN TARIFF (SECOND AMEND- 
MENT) BILL— 

See “ Bill(s) "”. 

INDIAN TEA CONTROL BILL— - 
See “Bill(s)”. 

INDIAN TELEGRAPH (AMEND. 

See “ Bill(s) ”. 

INDIAN TERRITORIAL FORCE 
(AMENDMENT) BILL— 

. See “ Bill(s) ”. aa 

(AMENDMENT) INDIAN TRUSTS 
BILL— 
See “ Bill(s) ”. 

INDIAN ‘WIRELESS TELEGRAPHY 
BILE— 
‘See कर, 

IANISATION— 
Motion to reduee Demand for— 

“Arr 
है, कण Anny. >NoloikI033 ) 

कछ्छा-उया&.. .. . 

Executive Council '! re— 
Vol. TIT (0939) 2764; Vol IT — of the Army, Vol JH (3932) 
(934) 2938. 

Retrenchmen: 2 st — tt 2० 
A SUCCESSION (AMEND- ‘and reduction of pay for future 

ine NT) fo : eritrants, Vi (0938) 667- 
See * Bill(s) "' 87. ; 

E2
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= 
Motion to reduce Demand for—contd. 

**Foreign and Political Depart- 
हूँ! it re #७एश॥ ot 

expenditure controlled by 
Foreign and Political D a ios, 
and —. Vol. If (9383) 788- 

_ 805. 
“Railway Board” re— 
—of railway services. Vol. IL 

(2934) 96-27 
— of Railway Board: | Vol. II 

(I93l) 264-74. 
— of superior services. Vol. II 

(2932) 578-80. 
policy in the railways. Vol. 

IL (293l) 276-95, 297-307. 

INDO-CHINA— 
“Motion for Adjournment re order of 

expulsion served on four Chettiyar 
bankers of he on by the Goyern- 

of —. Vol. IIl (933) 2769- 
‘Tl, 2828, 2877-84. 

INDO-EUROPEAN TELEGRAPHS— 

Demand for Grant Vol. If (93l) 
2047. 

INDO-EUROPEAN TELEGRAPHS 
DEPARTMENT (INCLUDING 
WORKING EXPENSES)— 

कहा for Grant. Vol. III (93) 
989. 

~- Demand for | pole y, Grant. 
Vol. IV (493l) 2776-78. 

INDO-JAPANESE COMMERCIAL 
TREATY— 
Motion for Adjournment re signing of 

the — in London. -Vol. I (934) 9], 
39-50. 

INDUSTRIES— 

Demand for Grant. Vol. ITI (93) 
Vol, III (932) 2369; Vol. II 

(7933) 924 ; Vol. IT (934) 20 
Motion to reduce Demand for Sup 

plementary Grant for “ Miscella- 
neous” re non-participation of 
the rep’ of the Federati 
of Indian Merchants’ Chambers and 

9 -—in'the Federal Structure Com- 
mittee and the Round Table Con- 
ference. Vol. VI (93l) 232-34. 

“INDUSTRIES AND LABOUR, DE- 
PARTMENT OF 
Demand for Grant. Vol. IIT (i932 

2038 ; Vol. IIT (932) 2335 vor tT 
(983) 832'; Vol. ‘IT (934) 2060. 

INDUSTRIES AND) LABOUR, DE- 
PARTMENT OF- 

“ae 
6I8; Vol. TV (i932). 4 720 
Vol. V (933) 293-94; Vol. VI (i933) 

Motion to reduce Demand for “—” 
re labour legislation and labour. 

“welfare including’ Government em- 
ployees. Vol. Ii (2933) 833-62. 

INFANTRY BATTALIONS— 
Resolution re South Indian —.. Vol. I 

(2933) 46-55. 

INHERITANCE (AMENDMENT) 
BILL— 
See “ Hindu —” under “ Bill(s) ”. 

INK— 
Increase of duty on printer's —. 

[ Discussed under the Indian Finance 
(Supplem ) 
Bill] Vol. VIL (93) 96-62. 

INSPECTION (RAILWAYS)—. 
Demand for Excess Grant for 932- 

33: Vol. VILL (934) 2306. 
Demand for Grant. Vol. 93) 

353; Vol. II (932) 58l; Vol. II 
(933) 

Demand for Supplementary Grant. 
Vol. IT (933) 326-30. 

INSTIGATION BILL— 

See “ Unlawful —” under “ Bill(s)”. 

INSURANCE— 3 bP RT RRE 

Resolution re non-ratification and non- 
vs sh Sei of Draft Conventions 
and ommendation concerning in- 
validity. old age and widows’ and 
orphans’ —. Vol. VIII (933) 
2083-203. 

INTEREST— 

Motion to reduce Demand for — 

— _ charged canals 
and genie Vol. IL (493]) 

74-7 
“ Salt” re loss of — arising from 

credit system. Vol IM (93]) 
957-59. 

Resolution re control of money lendin; 
and rates of ——. Vi (293) 
652-63, 826-55. 

INTEREST CHARGES (RATLWAYS)— 

Demands for Grant. Vol. IL (4933) 
206; Vol. II (3934) I364. 

_ आ
प
:
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= EST-FREE ADVANCES— 2 
Grant. Vol. TIT (98) 

2048 ; Vol. TIT (3932) 2345 ; Vol. 
(I933) 93] ; Vol. TT (934) 2७छाा 

Demand for lernentary Grant. 
Vol. IT (934) 28 50-5 * 

INTEREST ON’ MISCELLANEOUS 
OBLIGATIONS— 
Demand for Excess Grant for 93- 

32. Vol. VIII (I934) 2302. 
Grant for 932-33. 

Vol. ज्ञात Gee) 
Demand for “Wol. IIT (98) 

205 ; Vol. TIT (932) 2288; Vol. IT 
(933) 7900 ; Vol. TI (2934) 2058. 

Demand for Supplementary Grant. 
Vol. IT (932) 932-83; Vol. गा 
(933) 2755 ; Vol. TH (4934) 2934. 

Motion to reduce Demand —”" 
re policy and prin underlying 
expenditure for a वा (793) 
2025-7. 

INTEREST ON ORDINARY DEBT 
AND REDUCTION OR AVOIDANCE 
OF DEBT— 
Demand for Grant. Vol. TIT (93l) 

3990; Vol. ITI (932) 2288; Vol 
TE (933) 4899-900, 90-03; Vol. 
वा (3934) 2058. ‘ 

Demand for Supplementary Grant. 
Vol. IV (93) 2778 ; Vol. (933) 
2755. 

Motion to reduce Demand for ४-. ! 
re— 
Appointment ofa National Invest- 

ment Board. Vol. III (493) 990- 
92. 

Debt position. Vol. III (93) 993- 
96, 2004-I 

INTERFERENCE— 
Motion to reduce Demand for “‘ Exe. 

im) 

(932) 294-99, 

INTERNATIONAL CONVENTION— 
See “ Convention(s) 

INTERNATIONAL LABOUR CON- 
‘ERENCE— 

Recommendation of the — re pre: 
vention of _ industrial _ accidents. 
Volk. VI (932) 408-0. 

INTERNMENT- 
Motion for adjournment +e arrest 

and —— of Mahattha Gandhi. Vol. I 
(i932) 72-73, 04. 

INVESTMENT BOARD— 
Motion to reduce Demand. for “In: 

terest on Debt. and Reduction or 
Avoidance of Debt” re appoint- 
ament of a National —. Vol. TT 
(293)990-92. 

pers 
Resolution re import duties on gal- 
vanised bn 
sheets. Vol. I (93l) see: 73; Vol. 
TE (932) 055-60 , 58-76: 

IRON AND STEEL DUTIES BILL— 
See “Indian —” under “ Bill(s) ”. 

IRRIGATION—_ ६ 
Demand for Grant. Vol. IIT (93l) 

2046; Vol. IIT (932) 2344; Vol. IL 
(7933) 930 ; Vol. II (934) 2070. | & 

IRRIGATION, NAVIGATION, ETC, 
CHARGED TO REVENUE— 
Demand for Excess Grant for 932- 

33. Vol. VILL (I934) 2304, 
IRRIGATION, NAVIGATION, EM. 
BANKMENT AND DRIANAGE 
WORKS— 
Demand for Excess Grant. Vol. I 

(I93I) 980; Vol. I (932) 926. 
Demand for Supplementary ‘Grant. 

Vol. I (997) 983; Vol eae 
2776; Vol. I (I932) 9325 Vol 
(933) 2754-55, 

Demand for Grant: Vol. TIT (983॥ 
973 ; Vol. Til (932) 2268 ; Vol. II 
(933) 866 ; Vol. IT (934) 

Motion to reduce Demand for “—” 

Interest charged in Orissa and 
Ganjam. Vol. पात्र (93) 974-76. 

jupply of water to cultivators. ) व 
TIT (938) 973. 

‘Want of a river canal from Balshitiar. 
pore on the Ganges adah 
via Bihar. Vol. वा (93l) 973-74. 

basen ae A. rg 78९64 ate 
ression: regret on the death of 

—. Vol. I (i934) 490-96. 

IYENGAR, Mr. K. V. RANGASWAMI— 
Expressions of regret on the death 

of —, Vole IH (4932), 2608-2. 5 

I 

JAIL(S)— 
Motion for Adjournment re— 

Facilities given to Mahatma Gandhi’ 
in—. Vol. V -(i933) l6, 47 

ma Gandhi in Vol. IIT 
(932) 2785-88, 2829-47. 
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JAIN COMMUNITY. —— Suppl 
Motion to reduce 

mentary Gran‘ Miscellaneous 
re non-representation of the —ab the 
Federal eye Committee or the 

ference. Vol. VI 
Pei io ai प्र 

JAMSETJEE JEEJEEBHOY, SIR— 
ions of regret at the déath of 

५ =<; Vol. I (939) 740-44, 

JAPAN— 
Convention and Protocol xe An commercial 

~~ relations between India and —, Vol. 
« VI (2934) 506-I0. 

JAPANESE RICE— 
See “ Rice”, 

JOINT PARLIAMENTARY COMMIT- 
TEE— 

Motion, for 3 हि बह tre Secretary 
i State. ioe toate Ca eee before 

of the Bash B ‘ol... VILL 
(7933) 203-4, 2722, 2758.82. 

JOINT STOCK COMPANIES — 
for Grant, Vol.» TIT (93) 

2043 ; Vol. IIL (932) 2340; Vol वा 
(4933) 925 7 Vol..TE-(934) 2065. 

Grant. 
Vol It शा 204 2 

JUDICIAL OFFICERS— . 
Motion to reduce Demand for “Taxes 

on Income” re hearing of appeals on 
assessment |b; officers 
and not by independent —,; Vol. IT 
(934) 954,. tigi 

JUSTICE; ADMINISTRATION OF— 
jee ** Administration of Justice ” 

a E 

Motion 66 rediice Demand for _Supple- 
mentary Grant for “ Miscell janeous ”” 

KEROSENE OIL 
Reduction of duty on—.. (Discussed 

under the Indian Bill, £93.) 
Vol. TIT (493l) 2454.83; 2542-72 
Vol. IV (493) 2705-07, 

ction of . duty ..on — (Diseussed 
under the Indian Finance Bill, 933,) 
Vol. TIL (933) 2089-9: 

See“ Indian —” under “ Bill(s) ”, 

KIFAET-ULLAH, MUPTI— | 
Resolution re release of Mr.» Gandhi, — 

and other political prisoners: Vol. I 
(2933).72-26 ; Vol. IL (933),....i396- 

; -Vol IV (4933) 3046.69 
Vol. V (4933) 566. 

KOLLENGODE— 
Motion to reduce Demand. for .‘* Rail- 

way Board ” re construction ofa new 
railway between — and Cochin. Vol. 
वा (932) 4258-64. 

os Vol. V (933) 553-55, 780-83, 

KUCHA RAHMAN— > 
Motion for Adjournment re - excesses 

of the police in Delhi and, desecration 
of the mosque in—. Vol. II (932) 
495]); 985-2008,. 

i Bis BOGS 
L. 
Moton to reduce Demand for “ Depart. 

ment of Industries\ and "re — 
legislation and — welfare’ in¢luding 
Government loyees) “Vol. IL 
(933) 833-62, Rees : f 

tion re draft tion on aa 
or compulsory —. Vol. VI (93 
509-2: 

LABOUR CONFERENCE— 
of the ional re of non-Brahmi 

and Bombay — at the Round Table 
Conference and Minorities Sub-Com- 
mittees. Vol, VI (93l) 246-49, 

KEROSENE— - 
‘Motion to reduce Demand for‘ Cus. 

toms” re di petrol and 
betel nuts. Yo. TAL (2932),.95- 

‘Resolution re excise and import duties 
| on — and other ral-ous. “Vol. I 
(3934) 582-97, 799283: 

et revention ustrial acci 
dents. Vol. VI (293I)408-I0. 

LABOUR, ROYAL COMMISSION ON— 
Motion to reduce. for ‘“‘ Exe- 

cutive Council” re —. Vol. TIT 
(2932) 245-55, 

LAC CESS BILL 
See“ Indian —” under “Bis”, 

LAC CESS (AMENDMENT) BILL 
See “Indian —" under Bill(s)”, 
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= RAILWAY) STATION— 
Motion for A ent re 

it of a for off his 
re on the — platform: 
(933) 3605-07. 

Resolution re’ proprie ae 
citizens in the—. Vol. IL 33) 

LAND ACQUISITION. (AMEND 
‘See “ Bill(s) " 

LAND CUSTOMS 
BILL— 

4868 * (8) ०५.० 
LAND MORTGAGE BANK 

Resolution re debentures of the Central 
of Madras. “Vol. प्वा (939) “I407. 
, ! 

LANDHOLDERS— 

Motion te reduce Demand for “ Expen: 
and — Secretary of 

safeguarding the 
and — in 

४ “representation 
taxation in the new constitution. 
Vol. या (i933) 7807-32. 

Motion to reduce Demand for 8: ple- हे 
mentary Graat for «* Miscellaneous 
re inadequate representation of the 

and Zam‘ndars: at’ the Round 
toe Conference, Vol. “VI | (I93) 
4237.4l. 

LA MAY, GND CBP: 

तक 2000. 
LAWLESSNESS— 

2785-88, 2829-47. 

EEASE— oe 
* Motion to reduce Demand Sor “Railway 

Board” re—of the mngal and 
North Western Railway; Vol HL 
(293) 307-l0. 

— 

LEGISLATION—, 
Motion to reduce Demand for ‘‘ Depart- 

ment’ of Industries: e” ve 
labour — and ‘labour acl. in. 
cluding Government “employees, 
Vol: (2933) 9833-62, fe 

LEGISLATIVE ASSEMBLY— 
by Be ee 

to the of Coun: 
State and the—. Vol. IV. (93) 
2787-89; Vol. V. (493]) 
Vi 933) 447-25; Vol. VIII 

Address bs His Excellency é yy His 
Members of the—. Vol. I 

sa 43-505, Vol. I (4932) 4-] 
(982) 4-3; Vol, I. (i933) 

Certain report of the proceedings ot 
the — issued by thé Associated Press. 
Vol. IV (934) 3730-3]. 

Dirsolution’ of the—. Vol) V. (3934). 
427I:72. 

Letter from H. E. the Viceroy con. 
veying thanks for—"s contributions 

the Reli ief Fund. 

ukham Chetty to be'Chairman 
‘of the —. © Vol. £.(493]) L. aes | 

Message from His Exeellency the 
Viceroy asking for the passage of 
the Indian Finance Bill in val W 

oh हो 2707-08. Sia 
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- 

4 ASSEMBLY—conid, 
Motion r.— 

Expunction of certain portions from 
the proces ae of the—. Vol. 

8; 3 कण ia with the ih ympathy =_ we earth- 2५ air: ७५ Gee a 

Orissa. Vo. T (954) 25-20 
Observance of h’ lidays by the —. Vol. 

TX (3933) 3234-35. 
Obstruction of Members eritering the — 

Chaniber.. Vol. II (932)/078-80. 
Point of order raised by Dr. Ziauddin 
Ahmad re validity of the meeting 
of the — in New Delhi. Vol. VIL 
(2933) 929-3I, 
ling as to whether a member of 
the Executive Council of the Gov- 
ernor General, who is not a Mem- 
ber of the —, has the right of raising 

int of order on the floor of the 
० रक्त Vol. VIL (983) 4692-98. 

LEGISLATIVE ASSEMBLY LE- 
GISLATIVE ASSEMBLY DEPART- 
MENT— 

for Grant. Vol. III (93l) 
2033 ; Vol. IIT (932) 2289; Vol, IT 
(0938) 904 ; Vol. IT (934) 2059. 

Demand for Supplementary Grant. 
Vol. I (932) 933; Vol. III (933) 
2756-57; Vol. वात ( 294. 

Motion to reduce Dem: —" re 
juarters for Members not free. Vol. 

TIT (493) 2033-34. 

LEGISLATIVE ASSEMBLY ELECTO- 
RAL RULES— 

Resolution ré amendment of —. Vol. 
T (298) 42-27. Bs 

LEGISLATIVE D st 
Demani i L) 

2037 ; Vol. DI i 2334 
(2933) 99; Vol. TI (934) 2059. 

Statern ie ty we President’ ont) Mr. ent on 

08, Benkh Tyee riouipn’ fee’ ed 
journment re publication in the 
Press: roceedings 
Vol. I (989) 7श -22, 

LETTER(S)— 
—from His Excellency the Vicero; 

conveying thanks for Assembly's 
contributions to the Barthquake 
Relief Fund. Vol. T (4934) 

— from the Private Secretary 
Excellency the Governor of Bihar 
‘and Orissa conveying His Excel- 
Se for Assembly's ex- 

earthquake then va T (934) 

Te ee कल 

ap 20722 ote x 
luction of postage on — (Discussed 

under the In: Finance Bill). Vi 
या (93]) 2673-84; Vol. TI (933) 
2370-2402; 

LIBRARY COMMITTEE— 
8८7 कक 53 to the—. Vol. I (93) 

LIGHTHOUSES— 
Mion. re dues in bs th 
buoy in British India. 
(I933) I865. 

t of — 
Vol. VIT 

LIGHTHOUSES AND LIGHTSHIPS— 
and for Excess Grant. Vol. 

(932) 926-27 
Demand for Grant. Vol, IIT (93) 

2039 ; Vol. TIT (932) 2336 ; Vol. II 
(2933) 922 ; Vol. TI (934) 2062. 

LIGHTHOUSES AND LIGHTSHIPS, 
CAPITAL OUTLAY ON— 

Demand for Excess Grant. 
0१800 928. ४ 

407 Grant. Vol. ars ean) 
2047; Vol. ITT (932) 2344; Vol. IL 
(933) 93] ; Vol. II (934) 207]. 

Vol. I 

LIMITATION (AMENDMENT) BILL— 

See “ Indian —*’ under “ Bill(s) ’’. 

LOAN— 

Resolution re — for the reconstruction 
of Bihar after the earthquake. Vol. 
T (984) 83-32, 

LOANS AND ADVANCES BEARING 
INTEREST— 

Demand for Excess Grant. Vol. T 
099») 982 ; Vol. I (932) 928; Vol. 
VI (933) 

Demand for Grant, Vol. TIT (93) 
2048 ; Vol. TIT (932) 2345; Vol. IT 
pein 93-32; Vol, IL (I934) 
0 

D Supp! 
Vol. TV (493) 278-82 va 3 (4932) 
935-36; Vol. III (934) 2969-90, 

LOCOMOTIVE POWER— 
Demand for Grant in respect of Work- 

ing BE and 
pees —,. Vol, IT (934) 362, 

LONDON— ms : 
Motion for Adjournment re signin; 

of the Indo-Japanese Commerci 
Treaty in—. Vol. I (934) 9l, 
39-50. 7 

LOWER DIVISION CLERKS— - 
See “ Clerks 
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= 

ACHINER Y— 

Abolition of the osed dut; 
iscussed uni 6 Indian Finance 

(Sup; pec and Extending) Bill]. 
Vol. (I93]) 944-55, 964. 

MACKENZIE, MR. R. T. H:— 
ions of regret on the death of 

—. Vol TIT (4934) 2525-27 

MADRABLAc) © area ++ची ते ४+ ७ 
Motion to reduce Demand for * Cus. 

toms ”’ re status and salary of esis 
tant Preventive Officers at —. 0 
IL (4934) 99-22. 

Resolution re debentures of the Central 
Land Mortgage Bank of —. Vol. IT 
(I933) 407-22, 

MALABAR— 
Motion to reduce Demand for ‘ Indian 

Posts and Telegraphs Department 
(including Working Expenses)” re 
grant of special allowance to the 
postal subordinates employed in the 
ME be —. Vol. II (933) 873- 

8७७०: 
tution of —into 

Sas Vol. IV (4934) 
3342-54 934) 662-87, 

MALADMINISTRATION— 
Motion to reduce Demand for ‘ ‘Rail- 

way Board” re — 
—of the am Bengal Railway. 

Vol. I (4932) 38-3I 
— of the Railway Board. Vol. वा 

(2934) 239-53. 

MALTREATMENT— 
Motion for Adjournment re alleged — 

Vol 
TIT (4932) 2289 9408, 2442 68 ५५ 

MANMOHANDAS ४४७३7 8 
Expressio: et regret on the death of 

~ Vol. 934) 526-29 

MANAGER(S)— 
Motion to reduce Demand f Salt’ 

re pay of General —. Vol THT (I932 ) 

MATCHES (EXCISE DUTY) BILT— 
See “ Bill(s),” 

MARINE (AMENDMENT) BILL— 
(See " Indian —" under “ Bili(s) 

CHANICAL LIGHTERS (EXCISE 
DUTY) BILL— 

See “ Bill(s) ”’. 

MEDICAL COUNCIL BILL— 

See “ Indian —" under * Bill(s) "'. 

MEDICAL COUNCIL (AMENDMENT) 
BILL— 

See “ Indian —" under.“ Bill(s) ”. 

MEDICAL SERVICES— 
Demand for Grant, Vol. ILI (493) 

204 ; Vol. IIT (932) 2338 ; Vol. IL 
(2983) 923; Vol. IT (934) 2063. 

Demand for Supplementary Grant. 
Vol. 7 (93) 985. 

कि: सका 2२ 56४ ruction of — the mb- 
hatte Vol. If (932) 078 

MEMBERS OF THE |‘ RAILWAY 
BOAR. 

Motion to reduce Demand for “* Rail- 
way Board"’ re reduction in the 
number of — and in the Bey, of 
the superior officers of the ilway 
Board. ४०. IL (4933) 052-80, 

Statement id ns ga 
report on the panene's Nixon — ravine oh ( डे (बल 

qi arising 
out of the se eration of Burma from 
India, Vol. IIL (932) 2224-29, 

MERCHANT SHIPPING (AMEND. 
MENT) BILL— : 

See “ Indian — ” under “ Bill(s) ”. 

MERCHANT SHIPPING (SECOND 
AMENDMENT) BI 

See “ Indian —”’ under “ Bill(s)’. 

MERCHANTS’ CHAMBERS— 
“Motion to reduce Demand for Supple- 
“mentary Grant for ‘ pecans 2 

i ion of the 
tatives of the Federation of Indian — 
and Industries in the Federal Struc- 

Commit and a 
«Table. Conference... Vol, VI. (93) 

uleiyest 
|] 

oe )y— . 
“from His Excellency the Viceroy 

and Governor General allotting an 
additional day for the discussion 
the Demands for Grants, Vol. IT 
(9$2) 865 

—from His Excellency the Viceroy 
and Governor General sppeinting 
dates for the pementation: and. dis- 
eussion. of General. Budget. 
ere (L93L) 349; Vol. TE (932) 

shy fry 
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Se 

—from His Excellenty the Viceroy 

aad for the 8०३ of Big 
0980 and for its subse- 

OT aes A . Wol. £-(4934) 48. 

—from His Excellency the, Viceroy 
and Governor General appointing 
dates for the presentation and 

ussion of the Railway, Budget. 
Vol. I (793l) 348-49, 926; Volk IT 
(2932) 026. 

—from His Excellency the Viceroy 
and Governor General appointing, 

for the presentation of th 
२ Budget and for its sttbse 
quent stages. Vol. I (4934) 480- 

I 

—from His Excellency ‘the. Viceroy, 
on ee a] wna 

ir Ry Shaamalhar Chet 

be ean 4.08 54 ive 
Assembly. Vol. I (93) 

_— rom His Excellency the Viceroy 

the Honourable Sir George Rainy 
to perform the functions ‘assigned 
to’ the Finance’ Member on: ‘the 

mera Dis 

of the Reilwey Budget. VoL I 
© (W93I) 350; Vol. IL (2932) 207. 
— from H. E. the Viceroy and Gover- 

nor General, appointing the Honour- 
= Sir Joseph. Bhore, to Likes 

function assigned to thi 
on. the 00 ie the 

His Exeellency the. 
General approving of the Hatten 
of Mr. Abdul Matin Chaudhury 
the Deputy President of the Legisla: 
tive Assembly, Vol., III. (933) 
2370. 
Maat न So dit dar aah rs 

Vol. I (93l) 20I 
— from His Exeellency the Viceroy 

gislati 
(2933) 2053, 

— from “His Exeellency the Viceroy 
' roving of 

-- the eleetion of Sir Ibrahim Rahim- 
© 'toola, President ‘the Legis 

lative Assembly. Vol. I. (932) 36. 

MESSAGE(S)—con. 
—from His Ex 

and Governor Gener: 
i a 8 of the radian Finanee 

के i a tive Assembly in 
०0 form. Vol. IV 

~ (99 
—from His Excellency the Viceroy 

and Governor General) asking for 
हर passage of Indian Finance 

an 
in the Legislative Assembly in the 
recommended form. Vol. VIE (39%) 
2297-98. 

— from His Excellency the Viceroy 
and Governor General’ declarin; 
certain heads of expenditure to be 
pen to discussion by the Legisla- 

Assembly when the Budget is 
under consideration. Vol,’ ४ (i93) 
350; Vol. II (932) 0I7; Vol. I 
(933) 47 ; Vol. I (934) 48L 

_— from His Excellency the Go’ ig fr 
General re course, ४० adopted for 

: ak Assembly, Yol, Vil (934) 

lency the Viceroy 

—from His Excellency the Vieoroy 
and Governor General re disallow 
ance of motion for ~ adjournment 
lati to’ the Exchange | Ratio. 

Vol. V (i93]) 839. 
— from His Excellency the Governor 

General ré éxtension of the ‘term of 
as है 722 Assembly. Vol: वा 

33) Vol. TX (933), 3686 
E [6 Governor 

General see 
the 

ef 0060 7 9008 of 

Assembly in the 530०६ 
aay 29th August, 9 Gia VIE 

from the Council ‘of State ‘inti- 
mating concurrence in the Legis- 
lative Assembly peat Py 

din; mmit' P 
‘Bank of ५ क ane tL 

are} in the 
Assembly Resolution reco: mien ting 
committal of the Reserve Ban 

8 
Bas oy, a 
765. 

METEOROLOGY— : - ut 
Dei Grant. Vol. व् ) mand 

2040 ; Vol. II (932) 2337 ; Vol et 

Vol. TIE (939) 2757 
2924-26. + (७))म8 > ea? 

क् 
(7939) 922; Vol. IT (934) 2 

eee ge
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os नया MINTS. 
Statement laid on the table re” allega- ‘Demand for Exeess Grant, Vok I 

ions et of | troop: 
na 4823 (2934) 246-58, 

MILCH. CATTLE PROTECTION 
' * BILL— 

‘See ४ Bill(s) "', 

MILITARY— 
Motion for Adjournment re two Mus- 

shot hy 
the —.. Vol. IIL (933) 

MILITARY ACADEMY— =, 
Resolution re admissions to ‘the —, 

Vol, VI_(i933) I5-63. / 

MILITARY EXPENDITURE— ~ 
Motion to reduce Demand for “ Army 

Department" re —. Vol. II (93) 
477-839; Vol. IE (3933) 3754- 
88. 

MILITARY POLICY— 
Motion to redues Demand: for « Army 

Department” re retrenchment in 
defence expenditure and +. /Vok 
AL (L984) 736-66, 

Wines. ee coe 
mere al, uid 2) 2337 Vol It 

(4933), 923 ; Vol. IT (293. 

Vol.. LIT (923) vise 
Resolution re hours of work in coal — 

‘Vol. IT (3932) ॥77-8] 

Grant, 

MINES (AMENDMENT) BILL— 
See “Indian —” under “ Bill(s) " 

sf 
MINERAL OILS 
Hoste exci: 

on kerosene an 
(I934) 58.97, 799-83. 

MINOR’ COMMITTEE— 
Motion to reduce Demand for Supple- 

mentary Grant for “* Miscellaneous '! 

adeqi “Mus- 
in the Federal Str salmans thi uc 

Round Table Conference... Vol. 
VI (I93L) 24.43. ० रन 

and) Bombay Karnatak at the 
Round Table Confe 

ieee) the Vol. VE, (93i). 4246 - 

uties 
ol. 

$e tas 

tments for—. Vol. 
(933) 37-38. > 

(7932) 927 ; Vol. VI (3983) 
Demand for Grant. Vol. III (i93) 

2043 ; Vol. III (2932) 2340; Vol 
(933) 926 ; Vol. II (7934) 2066. 

Gran: 
Vol. 5(493l) 985; Vol. Iv (93) 
2779280; Vol. I (2932). 934-35. 

MINUTES OF DISSENT— 

ere laid down by Mr. बह 
re the signing of the, xeports 0 
Select Committees and—by the 
Menibers who are unable sign 
7४४० Horeca Vol. I (934) 

MIRZAPUR— 

Motion for Adjournment re murder of 
Muslims at Mochi in the —— district. 
Vol. IIT (93) 2433-34, 

MISCELLANEOUS— 
Demand for Grant. Vol. iI fren 

) 234 3 

ery ol. TIT (79: 
{934) 2939-40. 

Motion to reduce Demand-for Supple- 
mentary Grant for ‘* रे 

eq ite representation of Bengal 
at the Round Table Conference. 
Vol. VI (3937)7228:82: 

Inadequate representation of land- 
holders and zamindars at the 
Round Table Conference, Vol. 
VI (I93) 237-47 

Tnadequate representation of Muasal. 
mans in the Federal | Structure 

Round 
VI (93I): 724-43. 

the 
tives of the Federation of Indian 
Merchants’ Chambers. and Indus- 
tries in the Federal Structure Com- 
mittee and the Round Table 
Soserente: Vol. VI (i93l) 232- 

PROS BAe eee 

Non-representation of Jain: aos 
nley at the हक कु भीम ture 
mittee or the Round Con. 
ference. Vol. VI (393l) 4243- 
44, 

Non-representation of Orissa’ at the 
Round 

--VI'(93I) 234.37. ; 
cee ase of non-Brahmins and 

at the Round 
Table Conference ‘and Minorities 
Sub-Committees. Vol. VI (१98) 



४
०
-
5
४
 

60 CONSOLIDATED INDEX. TO wi, ट ASSEMBLY. DEBATES. ~~ 

4 (RAILWAYS)— 

Demand for Excess Grant. Vol. VI 
(2933) 230. 

Dem: for के; 
(॥99) 98l-; Vol. VIIT( 934) 2305. 

Demand for Grant. Vol. Il (i934) 
2067. 

Demand for Supplementary Grant. 
Vol. IIT (3983) 2766. 

MISCELLANEOUS DEPARTMENTS— 
Demand for Grant. Vol. IIT (93l) 

2043 ; Vol. II (932) 2340; Vol. IL 
(933) 926; Vol. IT (934) 2065 

and for Supplementary Grant 
Vol. I (93l) 9 35 Vol. (3933) 
2764. 

MISCELLANEOUS EXPENDITURE— 
(RAILWAYS)— 
Demand for Grant. Vol, IT (493) 

354 ; Vol. IT (932) 2582 
(933) 206 ; Vol. If (934) I36L 

Demand for Supplementary Grant. 
sie If (932) I832; Vol. IT (934) 
449. 

न मम EXPENSES (RAIL- 
— 

Demand for Grant in respect of Work 
ing Expenses—. Vol. IT (934) 
363. 

MIS ce US OBLIGATIONS, EST ON— 
d_for Vol. I (293]) 

205; Vol. III (932) 2288; ) ण If 
(933) 900 ; Vol. IT (934) 2058. 

Demand for Supplementa: i 
Vol. I (932) 932-33 ; Vol. IIT (934) 

Motion to reduce Demiand for — re 
policy and principle lying ex- 

Vol. THT -(93) 
205-27. 

MISCELLANEOUS, STRATEGIC 
LINES, WORKING EXPENSES 
AND—(RAILWAYS)— Denadd? tow pe 
Vol. I (493) 989. 

MISRA, MR. B.N.— . 
Expressions of regret on the death 

of —. Vol. शा (933) 862-65. 

MITTER, THE HONOURABLE SIR 
BROJENDRA— 

Retirement of the —.,, Vol. V- (934) 
4320-2I. 

itary Grant. 

- MOCHI— 
Motion for Adjournment re murder? 

Muslims at—in the Mirzaj re io 
rict. Vol. III (93l) 2433 

MOIR, SIR THOMAS— _. 
Expressions of regret on the deaths of 
Mr ajpai, Rai Bahadur T. N. 
Bhargava and—. Vol, IV (932) 
6-64, 

MONEY LENDING— 
Resolution re control of — and rates of 

interest. Vol. ए (93l) 652-63, 826- 
55 

MONUMENTS PRESERVATION 
(AMENDMENT) BILL— 

See “ Ancient --- ” under “ Bill(s) ”. 

MOSQUE— 
Motion for Adjournment re excesses 

of the police in Delhi and desecration 
f the —in Kucha Rahman. Vol. 

‘TIT (2932) 295i, 985-2008. 

MOTION RE— Fer zim 

Complete confidence in the Honourable 
the President. Vol. IV (932) 835. 
36. 

Considerati of ‘the Parli 
Papers in connection with the Indian 
Round Table Conference. Vol. IT 
(2932) 2433-77. 

Dues in respect of lighthouses and ‘bou: 
in British India. Vol. VII (7993) 

865. 
Expunction of certain portions from 

ie Perera ides: e > the pros _ the, Assembly 
Future Administration of Aden. Vol. 

VII (2933) 78-38, 772-l820 
Settlement arrived at between Govern- 

ment and the Congress. Vol. IT 

ae 7. the Legislative Assembl; Sympathy 6 ly 
th the earthquake  suffere! 

Bihar and Orissa. Vol. I (l934) 

ria outrage at Pahartali, Chitta- 
gong. Vol. V (932) 353-57. 

MOTION FOR ADJOURNMENT 

Message from His Excellency the Vice- 
roy and Governor General re dis- 
allowance of — relating = 
change Ratio. Vol, V (293l) 839 

wens 
Action taken against the General 

Council of Burmese Associations. 
Vol. 7 (0938) 796, 827+34, 0). 

Kotkai in \bardment 
the Trans-Frontier. Vol. V (933) 
55I-55, 780-83, 865-89. 

» 
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MOTION FOR  ADJOURNMENT— 

— re—contd. 
Alleged maltreatment of wome 

tical prisoners. Vol. LiI (932) 
Boas 2408 ; 2442-6 

punishment of a man for 
Pood his prayers on the Lahore 

latform. Vol. 
De (lads) seve fics 

ticle in ee 
Daily Gazette re Mahatma | 
Vol. VI (i933) 388-9I, I4I9- 

Arrest and internment of Mahatma 
Gandhi. Vol. I (932) 72-73, 
i04, 

Ban on the holding of the Indian 
National Congress in Calcutta, 
Vol. IT (933) 250-52. 

Ban on the Red Shirt Organisation 
in the North-West Frontier Pro- 
vinee. Vol. VI (934) 37-38. 

Communal decision of His Majesty's 
Government. Vol. IV (932) 60, 
75-99. 

Communal representation in services. 
Vol. VI (934) 36-37. 

~ Communal riot Vol. 
TV (I932) 2834-35, nro. 

De: th 
with the Sholapur riot. Vol. I 
(393) 4-5. 

Denial of facilities to a detenu to 
perform religious rites. Vol. IV 
(932) 634-36, 683-87. 

ing of Japanese rice in thi 
dian market. Vol. VIII (933) 

204-6. 
Election.of Members to the Caleutta 

Haj Committee. Vol. IX 
(4933) 2969-7I, 

Excesses of the Police in Delhi and 
f the 

Kucha Rahman. Vol. TI (4932) 
95I, 985-2008. 

Execution of Narsingh Prasad 
Bhabani and two others. Vol. I 
(7933) 46, 66-88. 

५ अति order passed by the 

of the Phulra State. Vol. VI 
(2933) 225, 29-92. 

Facilities given to Mahatma Gandhi 
in jail. Vol. V (933) 26, 47- 
69. 

Failure to preserve law and order in 
the Pegu division and Toungu 
district of Burma. Vol. IV (93]) 
2900. 

Forfeiture by Government of the 
Pree Press Journal deposit. Vol. 
VI (4933) I9-20. 

Grant of a Subvention to the North 
West Frontier Province. ‘Vol. II 
(932) 70I. 

MOTION FOR ADJOURN: न JOURNMENT 

— re—contd. 
Lathi charge by the Police 
meeting in Delhi. Vol. If (932) 
3865-66. 

Lawlessness in Sind: Vol, वा (933) 
2653-56. 

Letter of Mahatma Gandhi to the 
Prime Minister involving Mahatma 
Gandhi's decision to die, Vol. IV 
(2932) 54], 579-603. 

Murder of Muslirns at Mochi in the 
Ha कै District. Vol. III (93} 

2433-34. 
ion served on four 

Chettiyar S Beaters of Saigon by 
Government of Indo-Chin: 

Vol. IIT (933) 2679-7, 2828, 
2877-84, 

P. re the Exchang 
Ratio. Vol. V (I93l) 825-26, 
839. 

Publication’ in the Press 
Assembly speeches. Vol. I (932) 
657-63. 

Recommendations of the Capitation 
Tribunal. Vol. IX (933) 3686. 

~ Recommendati the Capitation 
Tribunal. Vol. I (934) 29-30, 
65-89. 

Reservation of appointments for 
i communities, Vol. V minority 

(2933) 37-38. 
Restoration of half the cuts in the 

salaries of public servants. Vol. 
T (938) 237-40. 

Riots at Dera Ismail Khan and 
Chittagong. Vol. V (93]) 65- 

Secretary of State for India’s evi- 
dence before the Joint. Parlia- 

nies of the British Empire. Vol. 
so (I933) 203-l4, 2722, 2758. 

Shooting of detenus at the Hijli 
पक, Camp. Vol. V (93]) 

Signing of the Indo-J: Com- 
mercial Treaty London. Vol. 
I (934) 9, 39-50. 

Summary trial and  executi: if 
Habib Nur at Peshawar. Vol. 
II (93) 60, 205-24. 

of reference to the Adviso: 
Capitation Tribunal. Vol. कर 
(2932) 46, 80-200. 

‘Terrorist attack on Sir Alfred Watso 
in Caleutta. Vol. V (932) 557, 
693-62. 

Two Muslims shot down at Chitta- 
ong by the Military. Not moved. 

Vol. TIT (933) 979 
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ing of the Refs with 
Gandhi in Jail, Vol. II (i932) 
2785-88, 2829-47. 

Wholesale arrests ‘in connection with 
the Congress Session Calcutta. 
Vol, TV (4933) 3040, 3609-92. 

कट लाकर पर notifications declaring 
certain Muslim organisations 
unlawfal in the North-West Fron- 
tier Province. Vol. Vi (934) 

Remarks by Mr. | President. that 
there isno obligation upon Govern- 
ment Members to answer y 
question, and the remedy, whic! 
the non-official Benches have under 

© the Rules and. Standing Orders 
against any Government Member 
declining to _ answer questions 

V_(293]) 92 
Remarks by Mr. President re the 

हे time for taking up —. Vo}. I.(932) 
73. 

Si t by Mr P on Mr. 
6. 8. Iyer’s—re_publica- 
tion in the Press of the proceedings 
of the Legislature, Vol. J (932) 

i 92M=22. 
Suggestion by the Chair that if 

Chair for ‘permission to waive 

objection on the question of 

‘urgency until the full facts are 

alas to Honourable Members, 

and if the Chair is satisfied 
it is ‘a .proper necessary 
permission could be given to move 

the motion on a later day... Vol. V 

(4933) 566. 

MOTOR) SPIRIT— 

Resdlution re excise Auty on —for the 
road development. Vol. 

¥ (994) 4252-54, 4272-4820. 

MUALLIMS BILE— > z 
Bee * Hed jaz Pilgrims — "under 
Bi «“Bill(s) 

MUHAMMAD ALI, MAULANA— 
‘ons-of regret onthe deaths of | 

Colonel ‘Crawford and —. Vol. I 

(98) 5-श 

MULLA, SIR DINSHAW— Gi 
Expressions of regret on the death of 

—. Vol. VI (934) 29-3l 

Motion for Adj 

॥. TET (7937 

MURSHIDABAD ‘ESTATE ADMINIS- 
TRATION BILL— 

See “ Bill(s) ”: 
MUSLIM(S)— 

Motion for Adjournment re — 
Murder. of -— Mochi 
07४ district. Vol. वा (98) 
2433-34. 

Two,— shot. down at Chittagong 
by the Military. Vol. IL (933) 

Withdrawal of notifications declar- 
ing certain — sations as un- 
Jawful in the North-West Frontier 
Province. Vol, VI (934) 36. 

_ Motion to reduce Demand for— 

vices. Vol, TIT SPIE Se 
“Indian Posts and Telegraphs De. 

partment (including, Working Ex- 
penses)”’ re. paucity of the 
seuninee Vol. IL (934) 955- 

‘5, 
Railway Board” re— 
Representation in railway services, 

Vol. IL (934),. 253-73. 
Paucity of —in the railway ser- 

vices. Vol, IL (933). 093- 
95, 59-205. 7 

3 कक नेक 
‘services. 4934) 472- 
204, 245-53; Vol. IL (932) 
33-75. 

Motion to reduce Demand. for Supple- 
mentary Grant. for Expendi 
in England —Seeretary of State for 
India” re... non-representation of 
Nationalist —in the Round Table- 
६327: शा Vol. VI. (93॥) 493- 

district, 

MUSLIM UNIVERSITY (AMEND- 
MENT) BILL— 

See “ Aligarh —” under ““Bill(s)”. 

MUSSALMAN(S)— _Suprl 
Motion to reduce Demand for ple- 

mentary — Gran’ a 

tion of —in the Federal Structure 
and Minority Committees and the 
Round Tab i Conference. Vol. VI 
(493]) 24-43, 

LE W. AE कक KF VALIDATING 
“(AM ) B . 
See “ Bill(s) ”’. : 

——_——_ 

है 
Se 

क
ै
.
.
.
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against the execution “of 
Singh and others. Vol. TIL (93॥ 
2604-06. 

NAVAL ARMAMENT (AMENDMENT) 
BILL— ; 
See “Indian —* under “ Bill(s)”. 

NAVY ‘CIPLINE) B 
sa = ‘nab ** Bill(s) " 

NAWADAH— 
Motion to reduce Demand for “ Irri- 

gation (inclu कक 6 Expenses), 
Ni feb sain ee : हुक banked and 
Drainage > re wart of a 
river canal ‘from Bakhtiarpore 

to — via Bihar: ~ Vol. 
पा (98) 4973-74. 

NEGOTIABLE INSTRUMENTS 
(AMENDMENT) | BILL— 
See / Bill(s)**. 

NEHRU. Sanger MOTILAL— ’ 
Expressions of regret at the death 0: 

—. Vole (493]),673-8I. 

NEHRU, PANDIT SHAM 
Expressions of regret of 

—. Vol. IL,(934) ie aaa 

“NEW CAPITAL AT DELHI— 
Demand for Grant. Vol. 

2048. 

NEW CAPITAL WORKS AT DELHI— 
Demand for ५२६०, पट Grant. 

Vol. VI (4933) 

NEW 'CONSTITUTION— 
See *‘ Constitution ”. 

पा (98) 

-NEW CONSTRUCTION (R'AILWAYS)— 
r Grant, Vol. If 5099) 

I854; Vol. ता (932) 582; Vol, IL 
(4933) 207 ; Vol. IT.(2934) 364. 

Demand G itary 
in respect of —. Vol. VIET ((934) 
230-43. 

aE neta STRATEGIC $+ 

AY! 
ecole for Grant. Vol. IT (99) 

NEW DELHI— 
Ma, Bis Zianddin a ee 

NORTH 
‘See “ Bihar” 

NORTHWEST FRONTIER PRO 

‘Demand for Grant. Vol. II 93l) 
व889: Vol. III (932) 2342, 

ty Grant. Demand ‘for |S 
Vol. I (793]) 9386, 

Grant of a subvention to the —(Dis- 
cussed under the or Grant 
in respect of Foreign and. Political 
Department). Vol. IIT (932) 2290- 
23)4.. 

Fi Se £ 

Gi of subvention to the —, 
Vol. IT (9882) 707. 

Withdrawal of notifications 
certain M uslim 
‘unlawful in “the: » Vol. “VI 
(I934) 36. 

Motion to reduce Peover 
re rel 

i90l and Regul: ms 
the —.. Vol. If (93l) 883-903. 

NUDITY EXEMPTION BILL— 
See “ Bill(s) 

ag Sal ala * 
rs. entering 

Chamber, Vol. IT (932) 078-80. 

‘OFFICERS | 

‘ay. an the of 
of ‘the superior — of the Rail 
way Board. Vol. II (9833) 
052-80. 

“Taxes on Income ?? किक लत wna eA re hearing of 

pr patie 76१7 670 7 as cial —. p ५ वुठ] 
Resolution re tment of a Com- 
mittee ‘fo an! or ir “grievances of 
refrenched —. Vol. I (932) 843-50, 
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OLD 'AGE— 
Resolution re non-ratification and non- 

of Draft Co: and 
concerning in- 

alidity, — and widows * and 
hans’ insurance. Vol. VIII 

(938) 2083-203. 
oe LIne WORKS (RAILWAYS)— 

d for Grant. Vol. It (i93l) 
3354; Vol. IL Bed 582; Vol 
TI (933) 207 ; Vol. Tk (I934) 364. 

Demand for ous lementary Grant. 
Vol. IL (934) 444-46. 

OPIUM— 
Demand for Grant. Vol. TIT (93) 

4969; Vol. III (932) 2268; Vol. 
Ti (933) 865; Vol. TL (2934) 954. 
mand for Suppl tary Grant. 
Vol. I (93i) 983 ; Vol. I (982) 932 ; 
Vol, Hl (933) 2754; Vol. III (934) 

Motion to reduee Demand for “—” 
re retrenchment. Vol. IIL (l93) 
969-72. 

ORDINANCE(S)— 
rati (Discussed under 

the Demand for Grant in of 
Home Department). Vol. 938) 
234-25. 

Resolution re recent —. Vol. I (932) 
22-66, 267-325. 

ORDINANCE BILL— 
See “ Criminal Law Amendment Bill” 

under “ Bill(s) ” 

ORGANISATION(S)— 
Motion for Adjournment re— 

Ban on the Red Shirt — in the 
North-West Frontier Province. 
Vol, VI (934) 37-38. 

declar. 
ing certain Muslim — as unlawful 
in the North-West Frontier Pro- 
vince. Vol. VI (l934) 36. 

हक 5 जा ?25 2 कट 

ORISS A— 
ion to reduce Demand for “ Irri- 

att ¢ ‘orking 
igation, - Embankment and 

Drainage Works ”’ re interest 5:35.“ 
canals in — and Ganjam. ol, 

Tit (793i) 974-76. 
Motion to reduce Demand for Supple- 

mentary Grant for 
ye non-representation of — at the 
Round Table Conference. Vol. VI 
(93) 234-37, 

ORTYAS— 
Motion to reduce Demand for— 

Castoms Department. Vol. IL 
(4934) 97-I9. 

*Paxes on Income.” re paucity of 
—in the Bihar and Orissa Income- 
ees Vol, Il (4934) 

ORPHANS’ INSURANCE— 
r and non- 

of Draft Conventi: and site 3d Reco: ing invali- 
sity, and widows’ and —. 
Vol. VIIL (933) 2083-203. 

IC DEPART- 

Demand for Grant. Vol.  (99) 
204; Vol. III (932) 2338; Vol. I 
(2933) 923; Vol. IL.(934) 2063. 

OTTAWA— 
Resoluti ies Anes ६ signed 

at —. Vol. VI (4932) 73-62, 
803-45, 896-938, 939-70, 20i-02, 
2200, 2286, 260; Vol. VIT (0982) 
2923-70, 2975-3026, 

OTTAWA TRADE AGREEMENT COM- 
MITTEE— 
Election of Members to th Vol. 

TV_ ((934) 373i-35; Vol. V (934) 

— (laid on the table). 
a ee ‘VIII (934) 2457-58, ust 
कपल TRADE AGREEMENT LE 

Amendments to — Vol; IT 
(4934) 2393-95; Vol. VIII (934) 
458. 

Presentation of the —. Vol, I (933) 
835-43. 

OTTAWA TRADE AGREEMENT 
AMENDMENT BILL— 
See “ Indian Tariff — ” under “ Bill(s)”” 

OUTRAGE(S}— 
terrorist. — ‘Pahartal: 

Chittagong. Vol. V (932) 353-57 

PACKETS— 
Reduction of on — ( ते 

di Finance Bill). 
Vol. IIL (934) 2746-55. 

PAHARTALI— 
Motion re terrorist outrage 

Chittagong. Vol, V (932) 353-57 

PANEL OF CHAIRMEN. 
Nominations to the —. Vol, I (93l) 

350 ; Vol. V (93) 60; Vol. I (2932) 
378; Vol. IV _(932) 65; Vol. I 
| 669; Vol. ए (933) 462; 

ol. I (934) 30 ; Vol VI (I934) 39. 

PAPER— 
Exemption of printing — from the addi- 

Discussed tional duty, under the 
Sectuntinghy Bal (Su itary and 

xten ill.) Vol, VIL (2 
4978.89. d eee) 
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PAPER INDUSTRY (PROTECTION) 

See “Bamboo —” under “ Bill(s)", 

PARLIAMENTARY PAPERS— 
Motion re consideration of the — in 

connection with the Indian Round 
Table Conference. Vol. II (98) 
433-77, 633-90, “ge 

= १९.४४) 

= Ti tosh 2526-35. 

PARTNERSHIP BILL— 
See “Indian —” under “ Bill(s) ”. 

PASSENGER(S)— 
Motion to reduce Demand for “ Rail- 

० class —. Vol 
II (93) 274-76. 

— amenities, Vol. IT (934) 097- 
8, 

PASSENGER TRAFFIC— 
Resolution re rates for coastal port —. 

Vol. IV (4932) 237-7 

PATEL, MR. है “3 
‘xpressions 0} regret 

vol. VILL (4933) 933-. 

PATNA JUNCTION— 
Motion to reduce Demand for “ Rail- 

way Board ” re remodelling ० 
railway station. Vol. II (934) 43l0- 
L 

PATTERNS AND WRAPPERS— 
Reduction of postage on —. (Dis- 

dian Finance 
Vol. HT (93) 2622-26 

PAY— हर 
Motion to reduce Demand for— ft 

Couneil” 
and Indianisation of services and 
-reduction for future entrants. 
Vol. IL (933). 667-87. 
Railway Board ” 

Board’s educational 
policy with reference to. — of 
sey mule school teachers 

Provinces. Vol. 
या (793) 332. 

in the ber of 
Members of the Railway Board 
and in the — of the superior 

‘ol. IT पा 80. द 30: 
के हज : eneral re — ०! Sarat | REE 

Vol, III (93) 959. 
Resolution re revision of time-scales 

of —. Vol. TV (4932), 272-77, 

= PAYMENT OF WAGES BILL—.. 
See “ Bill(s) ee 

PAYMENTS “TO “INDIAN STATES 
ANTES 

Demand for Grant. Volk IT (7934) 
862. 

PAYMENTS ) PROVINCIAL 
३7 7 ATION oe. deen or Po 
SUBJECTS— 
Demand for Grant.’ Vol. II see 

2038 ; Vol. IT (93: 
(I933) 920 IL (7934) 206. 
jemand for Grant. 
Vol. I (932) 

PEGU— 
Motion for Adjournment re failure to 

preserve law and order in the — 
division and Toungu district of 
Burma. Vol. IV (93) 2900. 

PENAL CODE (AMENDMENT) BILL— Indian —" under ‘ 3ili(s) ” 
PENSIONS— i ‘iti कं 

अं “Vat 933) 669-703. 
PENSIONS, COMMUTED VALUE OF. Demand for Excess Grant. Vol. I (93]) 98l; Vol. VI (933) 299, emand for Grant. Vol. II (987) 

2047; Vol. IIT (7932) 2345; Vol. 
II (933) 293l; Vol. IT (2934) 2072 

D df Grant. 
‘Vol. I (99) Wer कर Vol. TIT (3984) 

PENSIONS, SUPERANNUATION 
ALLOWANCES AND— 
emand for Excess Grant. Vol. VI 
eee 4229, 

for Grant. Vol. TIT (9) 
2044 ee 234l; Vol. वा (9: हर), 927 ; Vol. TI (934) 2066. Demand for plementary Grant, 
Vol. I (7932) 935. 

PETITIONS— 
the Co; 

Vol. II (I93) 7497 
60; Vol. IT (932) 9373 Vol. (2932) 245 5 Vol. T 2983) 669; Vol. fa: Vol. x 
Vol: VI (034) gu, | 2988) 544; 

Vol. V (98) 

_ PETITIONS RELATING TO BILLS— 
See under “* Bill(s) ” 
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— of ge ive, sparomly 
8. seat without the us 

wig. Vol. IV ae: ic 
Practice laid down be signing 

ge ta hg oe of Select Committeos 
‘tes it by the 

Re who are unable to sign 
these themselves. Vol. I  (l934) 
798-99. 

Procedi for the dis i 

PRESIDENT, MR.<conid.. 
Remarks by — on the point of order 

ised by Mr, N..M. Joshi as to 
whether it is proper ४) Govern: 
ment. Members responsible for various 

the House 3h speech from se when है 
made by be 27257 pera put- 
ting forward their grievances. Vols 
TL 240 2506. 

Rem: by — on the of order 
of De- whether general questions of ad- 

of the i tax law 
Pr 

mands for Grants (General 
Vol, II (i93I) 73-32. 

ly to a point of 
order raised by Ye T. N, Rama- 
krishna Reddi: The usual parlia- 
mentary practice, when a motion 
to take into consideration the Public 
Accounts Committee Report is made, 
is that Bou juestion is put after dis- 
San the motion, that. the 

eport of the Publie Aceounts Com: 
mittee be taken into consideration, 
is simply made with a view to giving 

gaat to the House to 
have a full thorough discussion 
on the points arising within the 
Report of the Public Accounts Com- 
mittee and no question is put. The 
question relating to excess grant 
has been coupled with the first part 
in the parti case on which the 
point of order has been raised, 
because it arises out of the Report 
with which the first part deals, and 
80 no question will be put relating to 
the first part. The only question 
that will be put will that the 

prove the excess 
penditure.. Vol. VIL के 325 i4. 

2 the discussion of 
the motion to refer the Indian States 
(ene tection) Bill to Select Committee: 

७8७ 2 of the Bill defines the per- 
sons intended to be protected by the 
Bill, but as the actual act of protec 
tion will 
British Indian पटक the Bill is 
ot ulira vires of the Indian Legisla 

ture, Vol. VI (939) 079. 

Remarks by — in reply to the point 
of order raised by Sir Lancelot 
Graham as to whether Mr. N. M. 
Joshi would be in order to move 

amendmi for the pr of 
labour while discussing the Indian 
Tariff (Textile Protection) Amend- 
ment Bill, Vol..V (934) 3863. 

Remarks by — on thé misreporting 
of the proceedings of the “Le; 
lative Assembly etc. Vol. IV (934) 

‘30, 3732. 

are relevant in a debate on the rates 

t. Vol. IL (4934)  9]5-7. 
Ranatke by — on the suggestion of 

Diwan” B प् Rangael 
46 time-limit 

for reduction. Vol. IH (293) 7966, 
907, 790: 

the middle of a ancien 
give reply at the end. Vol. II 
(4934) 3308, 309, 320. 

Remarks by — re convening of meetings 
of Select Committees on ~Non- 
Official Bills. Vol. VI (39384) 98-9. 

Remarks by — re Procedure be 
followed im discussin: ermands 
for Grants (Railway Budget). Vol. 
IT (934) 096-97. 

Remarks by — re the time for taking 
up Motions for Adjournment. Vol. 
T (932).73) 4 किक 

Remarks by — re undesirability of 
in the proceedings of a 

Committee on the floor of the House 
Vol. VIII (933) 2509. 

Remarks by — that an elaborate dis- 
cussion on the justification-or other- 
wise of the proposal Finance 

to the ‘tribu- 
tion to Bengal cannot be allowed on 
the Matches (Excise Duty) Bill. 
Vol. TV (934) 396. 

Remarks by — that an Honourable 
Member will not be in order if he 
wants, on the Demarid for Sup ple- 
mentary Grant in respect of “ Inter- 
est-free Advances,” to make out a 
case that it would be better to substi. 
tute silver for nickel as°aubsidiary 
coinage. Vol. III (934)~ 2949. 

Remarks “by — that Government 
eannot be expected to go into details 
as regards th ices between 
colour, caste, creed or religious sects 
pl in the country  whil 
replying to questions, - Vol. TV(932) 
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PRESIDENT, MR.—contd, 5 ; PRESIDENT, byte ee 

Seaiieries thas ple re the business con. 

2 पल व qiid eendth theiewaddi cluded during the Session. Vol. 
tional minutes or minutes of dissent TV (2934) 3557-59 

‘either typed or written in ink on Suggestion by — as to the desir. 

foolscap size paper; otherwise the ००४८४ of devoting earlier Forton 

minutes will not be accepted. Vol. of + ting aed general the 

IV (i934) 3495. 2 ingot t questions aris- 

4 — that Honourable Val I 6; een Budget. 

ag n should necessarily go ५ (0934) 7 

into minuto details ९० ४ mation Suggestion by — that an experiment 
the third reading. Vol. V (I932) 23. SN ee ew 

Remarks by — that it is a well re absentee Member of the: Aamo pesotly 

if there is even a very small number Pier Gen Geen pope ett him = 

of Members who oppose the with- cercisi oy acd हु of ting 

drawal of & Resolution after it has | poetry Rata Siem परे 

be granted for ite withdrawal. Vol. | signin lint sg my tenth ed 
IV (932) 764. and for the convenience of every one 

‘Remarks He ite would sone : eg mole ies an_excellent 

wrote to give expression 40 ki views Ci ni का et Wrens 
in his own words instead of reading 
them out from the records of & articl prasiioe 40 

speech made by himself previously. : ce the 

Vol. Vi. (983) 2657. oe ad 
ait, 

ee ae ae icon eae | “Suspension of Standing Order 38 in 
~~ Duty) Bill is not the occasion to | respect of the Indien Press) (Emer 

review the general policy of the Gov- |, gency. Powers) Bill by —.. Vol. VI 

ernment of India, in regard to free (i93l) L274. दर 

trade and excise, Vol. IV (934) ibutes: to the Honourable Sir 

386. eee er Leader of oe 
= H use —on retirement. ५) 

rghit by poet arte is pees es V (934) 4320. al. 

© answer any question, and the remedy =| ndertaking given i that whenever 

which the non-official Benches ‘have say sept ene 
the Rules.and Si Orders sufficient number of copie of the 

अऋ मम: कमर 5 568 Original’ Act will be m: a 
5 anew eg phish in. the Library. Vole, VI. (028) 

legit ) is a.vote of censure in Uiidortaking ek 

the form of an adjournment motion. ray ne gn by 6 whenever 

पक 5 नस पट 
Baoan by..— that when 3 i Depertment Ra जल 5 the 

07 Legislative Assembly artment 
Chey the Standing: Finance 8 Copy ofthe original local ‘Act, 

w ‘be printed and supplied 
exure to | | fore the 

TST S ans 
satisfy themselves whether. these 
supplementary demands placed before 

“them for their approval can be justi 
fied Legislat rule 50, di 

“whenever Commitee, nd ‘that 
)॥७- 

3 है ee 
iY. 

Legislature.;, Vol. 
I (2932) 72-22, 

—
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EE BILL— 
See “Indian =” under “ Bill(s)”. 

PRESS (EMERGENCY POWERS) 

"See “Indian —-” under “ Bill(s) ”. 

ON OF DEDICATION OF 
DEVADASIS BILL— 
See “‘ Bill(s) ” 

वा (293l) 955-56. 

of lower level of — and to cope 
with the deficit budget, Vol 
IIT (93) 909-22. : 

Resolution re stabilisation 86 
—, Vol. II (3932) 828-43 

PRIME MINISTER— 
Motion for Adjournment re letter of 

Mahatma Gandhi to the — involving 
tma Gandhi’s decision to die. 

Vol. IV (I932) 54i, 579-603. 

PRINTER'S INK— 
Increase of duty on —. [Discussed 

under the Indian Finance (Supple- 
mentary and Extending) Bill.) Vol 
VII (4934) 96-62. 

PRINTING PAPER— 
Exemption of. — additional 

duty. [Diseussed under the Indian 
. Finance dec 5 छह Extend- 

ing) Bill.) Vol. VII (93) 978. 

PRISONERS— 
Motion for Adjournment re all 

maltreatment of women political 
r: oe ac Tit (932) 2283, 2408, 

3. 
Motion to reduce Demand for “‘ Home 

ent classification 66 
pobtical —, Vol. I (i933) 904-i9 

Resolution re release of Gan 
Mufti Wah and other poli 
—. Vol. I.(I933) 72.26 ;- Vol. II 
(933) 396-406; Vol. TV (2933) 
3046-69 ; Vol, V (933) 566. 

PROCEEDINGS— 
a ec the of the Legis- 

5. dative: bly” issued by 
. “Asdociated Press. “Vol. IV  (3934) 

3730-अ. 
Motion re expunction of certain ee: 

© tions from the — of the Assembly. 

(I93I) 99-28. 

PROCEEDINGS—vontd. 
by ident Mr: 

C...S. Ranga Iyer’s motion ae 

Press ig the —of the Legislature. 
Vol. I (I932) 72-22. 

PROPRIETARY RIGHTS— 
ना itizens in the 

land. Vol. VI (933) 26-5l, 

PROTOCOL(S)— हे 
Convention and — re commercial 

relations between India and Japan. 
Vol. VI (984) 506-20, 

PROVINCE— 
Resolution re constitution of Malabar 

into a separate —.. Vol. IV (934). 
3342-5l; Vol, VI (I934) - 663-87. 

PROVINCIAL ORIMINAL LAW 
SUPPLEMENTING BILL— 
See “ Bill(e) ”. 

PROVINCIAL LEGISLATURES— 

a ee and —, Vol. Pay i029), 
5 

PROVISIONAL COLLECTION . OF 
TAXES BILL— 
See “ Bill(s).”. 

PUBLIC— 

Motion to reduce Demand for “ Rail- 

‘Resblution’re grievances पड 

ling — on the Assam Bengal Rail- 
way. Vol. VI (933) I64-69; Vol.. 
T (984) 290-302. 

PUBLIC ACCOUNTS COMMITTEE— 
Consideration of the report of the — 

Vol. T (932). 760-74 ; Vol, If (4932) 
48286, 396-2I4 ; Vol. VII (933) 
908-I5, 920-27; Vol. VIIT (934) 
2307-08, 2375-2402. 

Election the Vol, I_(493l) 
2-3 ; Vol. If taped) 43] ; Vol. TIL 
(493]), 2078, 2337; Vol. It (3932) 
223, 2500, 262, Vol. IIT (933) 2237, 
2304; Vol. I (4934) 202-07, 544, 

ion of the Report of the —. 
Vol. I (932): 379-92); Vol. IV (932): 
446-64; Vol. VI (3932) 2i67-83; 
Vol. ए (933) 797-839; Vol. VIL 
(4934) 4862-928. 

* Motion to ‘reduce Demand for“ Rail. 
mmendations 

the not» given effect toy Vol. IL 
(293l) 32-8, हू 

+ 
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= ACCOUNTS COMMITTEE— 

Point of order raised by Mr. T. N. 
aioe Red |; ces a3 पु eee 
two separate lependent things 
can be couy in one and the same 
motion in connection with the dis- 
eussion of the report 8 
the first part of the motion in the 
particular case is with regard to the 
consideration ७ Report of the 
= of 930-3l, and the second part 
isa aii certain 
expenditure. Vol. VII (933) 93. 

Remarks by Mr. President in 
to a point of order raised by 

question Pon ater 
the motion, that the 

taken into हम ६ 2 
simply made with a view to giving an 

ortunity to the House to have a 
Pat and thorough discussion on the 
points arising within the Report of 

5 
of the 

tion, is 

the — and no question is put. The 
question 
has been 

| 26 
it arises out 

with which the first 
estion will हे vid me 80 no Te ion Ww. put relating 

¢ part. The only question 
that will be put will be that the 
Assembly do approve the excess 
expenditure. Vol. VIT (I933) 93- 
i4, 

Resolution re amendment of Rule 
to the constitution of the — 

Vol. 933) 896-97 
PUBLIC HEALTH = 

Dem: 

PUBLIC SERVANTS— 
Motion for Adjournment re restoration 

elf ts in the salaries of — 
Vol, I (933) 237-40. 

PUBLIC SERVI 005 < तल कद 
Motion to wodabe 742 कक for “ Execu- 

tive Council ” re reorganisation of the 
— under the prop: ‘ederal Cons. 
titution, Vol. Il (4934) 793-482 

PUBLIC SERVICE COMMISSION— 
Demand for Excess Grant. Vol. I 

(I93l) 980; Vol. I (932) 926. 
Grant. Vol. 44933) 

Piha Teds VO a ibd 200. 
vale i earner 984 vol dt कि 

PUBLIC SERVICE COMMISSION— 
contd. 

Motion to reduce Demand for “——” 
inadequate retrenchment. Vol. 

TIT (982) 2325-34. 

PUBLIC SUITS VALIDATION BILL— 
See “ Bill(e) ”. 

tater 
0. 8. Ranga Tyer’s motion 
receding re — in the Proms th Pr ० कक Laglllatars: Vol. 
932) 72-22, 

PUBLICITY DEPARTMENT—. 
See Central 

PUNISHMENT— 
Motion for Adjournment re segs? _— 

of a man for offering his prayers om 
the Lahore Railway Stati 
form. Vol IX (933). 3605-07. 

कि (8 ENT (SUPPLEMENTARY) 

See “ Bill(s)”. 

QUARTERS— 
Motion to reduce Demand for “ Legisla- 
tig nigh and Legislative ce 

Members not free. Vol. Tit (99) 
2033-34. 

QUESTION(S)— i 

mised Governmen reply to 
—, Vol. VI (934) 278, 

Point of order raised by Mr. Vidya 
Sagar Pandya as to whether it is 
open to any Member to withdraw 
a — and, 80, how much notice 

tequired therefor, Vol. VIII 
(2933) 272I. 

remedy. which ‘the 
Benches have under the Rules and 

ders ‘any Gov. 
ernment Member declining to answer 
— which are fas Hi is a vote of 

scant Vale ¥ दिशा 82, 

‘ कक ta Soap Vol Fi 88) 
2200-02 
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Meeting of 4: Legislat Assembly 
journed + of —. Vol. 

(982) 742; Vol. V (932) 2220, 

R 

RAHIMTOOLA, SIR IBRAHIM— 
tulation: to — on his election as 

President of the Ge og Assembly, 
‘ol. I (98) 37 

ion of — President 
Legislative Assembly. Vol, I (93) 

Expressions of ete at the resi 
tion of —. Vol. (7988) 750-54. 

Message from His senate’ the 
Viceroy and Governor G: signi 
fying his acceptance of the resigna- 
tion b; विक्की of his office of President 
of tive Assembly. Vol. II 

© (983) 2750,> मं 

RAILWAY(S)— 
Assam 

Motion. to reduce Demand 
Railway Board”. re —malad. 

ministration of the —. Vel. II 
(293) 88-3l. 

Resolution re grievances of the 
travelling public on the—. Vi 
VI (i933) 64-69 ; Vol. I (I934) 
290-302. 

Bengal and North W 
Motion. to reduce Demand for “ Rail- 

ard” re lease of the — 
Vol. IE (i93) 907-0. 

ion 
Appointment of a committee to 

advise on the purchase. the 

=e Railway... Vol. IV. rian) 807- 

Purchase of the -- and Rohilkund 
and Kumaon. pare’: Vol. VI 

‘4 gS? 499-50! 
8 laid on. the table oS 
Hono 0०726 
re Report of the Committee on 

urchase of the — and.the 
Rohilkund and  Kumaon Rail 
way. Vol. V_(i93I) 22i-2. 

Company man: 
Motion. to reduce Demand for 

“Railway Board” re Lack of 
supervisi control over —. 
Vol. IL (i932) 447-62, 

the Cen: Advisor, 
Council for —. Vol. I (93l) 9777 

RAILWAY(S)—contd. 
Election of the Standing Finance 
Commit ‘or —. Vol. ‘I (793]) 
39, 25, 62; Vol. TI (3932)) 826, 

~ 838: Vou. ir (i938) 2089 277 
४ TV (4934) 323, 347. 

vocal a lution ré ant 
tion of —, ce 703-2i 

‘Motion. to reduce Demand for— 
“Executive Council”? re lack of 

supervision over the coal transac 
Vol, “IIL (932) tion of —. 

256-72. 

“Railway Board” re— 
Construction of a new — between 
हक ode and Cochin, Vol. प् 
(293]) 258-64. 

Fayouritism the —, Vol. IL 
a 932) 436-46. 

janisati: 

oh (493!) “Tore 95, 297- 

Vol. IL — retrenchment policy. 
932) 402. 

on —. 

Resolution re— ie के 

advise on the purchase of the 
and North Western and 

Vol. IV Gash) 307-9, 
Purchase of the Bengal and North 

Western and —, Vol. VI (i93]) 
499.509, 

Statement laid on the table by the 
Honourable Sir George Rainy 

ie 

and Vestern 
V (93) 2-I2. 

Motion to reduce Demand for “ Rail- 
way Board” re 55:75 027 oo 
Press employees. Vol. (934) 
3359-6 

if 
Board for the purchase of coal and 

king after colli 
Vol. TV (989) 766-76; Vole. V 

६ (4932)),79-420. 

RAILWAY ADMINISTRATION— 

Motion to reduce Demand for “ Rail- 
way Board”’ re;—. Vol. Il (4933) 
3253.68. re पर é 

RAILWAY BOARD— 

Demand for Ex: 
(7932) 929 ; Vol. VI (933) 280, 

Demand for Grant. ‘Vol. TH (393! 
व; Vol. If (982) 322;.Vol. I 
(0939) 932 ; Vol. II (934) 
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RAILWAY BOARD—contd. 
Demand for Su i Grant 

Vol. I (93]) 987; Vol. IE (i933) 
302-26, 

Motion to reduce Demand for “—" re— 
Abolition of the Railway Board. 

Vol. II (932) 323-30 
Condition of State Railway Press 

0.9 2828 Vol. वा (4934) 359- 

Construction of # new railway 
Koll and Cochin, “between Bw 

Bi hese It ee is 58-64. 
veniences of the travelling public. 

Vol. IT (4932) 383-402. ay 
Directors and Deputy Directors. 

Vol. IL (2933) 085-93. 
Vol. 

IE (932) 436-46 
First class railway station for 

. Wol. IT (2934) 362 
Future the Rail 

Board. Vol. II (i93]) 347-52. 
Future of the Railway Board» and 

the constitutional aspect. ~ Vol. IT 
(I932) 462-504, 535-78. 

General policy and administration 
ge the —: Vol. I. (933)»932-76 ; 

998-049. 
‘class 

Vol. Ti (93l) 274-76. 65 © 
Importance of road-rail co-ordina- 

tion and of the organisation of 
boards throug! 

Vol. II (i934) the country. 
I29-38. 

Inadequate facilities for 

RAILWAY BOARD—coneld. 
* Motionto reduce Demand for“ re— 

rd. 
Paucity of Muslims iy 

services. Vol. II (I933) 093-95, 
59-205. 

Policy of Central Publicity _ De- 
Vol. II (93l) 337- 

aig 
Rail Administration. Ly Vol. If 

(293l) 253-58. 
y Board's ional poli 

with reference to pay of railway 
middle school the 
pe Provinces. Vol. If.(493) 
॥ 

Railway retrenchment policy. Vol. 
TI (932) 402-35. 

Recommendations of the Public 
Accounts Committee not pe 
effect to. Vol. IT (99) 3785 
8. 

Reduction in the number of Members 
of the — and’in the pay of the 

perior officers of the —. Vol. 
Rettoling 933) 95990 

Taos 
Represent f Muslims 

aly Vol Tr (98॥) ay Servi 
i72-3204, 245-53 ; Vol. IT (932) 
233 

Retrenchment. — Vol. II (I93]) II]I- 
49, 6i-7l.  * : 

Re ‘hm in the —. Vol. II 

I (98) 

of Indian students. in” rail 
workshops Vol. IL (93l) 332 

i 

Indianisation of the Railway Board. 
Vol. IT (93) 3264-74. 

Indianisatio way  ser- 
vices. “Vol. Ii (934) 296- 
]शप 

Indianisation of the हे, 7 हंस ‘ior ser- 
viees. Vol, II (932) 578-80. 
janisation a y in the railways. 

Vol. IE (93i) 276-95, 297- 

Leck of supervision and control over 
anaged 8. Vol. 

Tr (4983) I447-62 = 
= Lee al and North 

Railway. Vol. IT (93l) 
3807. 
Maladministration of the Assam 

Bengal Railway. Vol. IT (93) 
ay 338-3] 

the, >> Vol Maladministrati 
“IL (934) 230-58 

pans eae aera Od 
Pagsenge: ameni' Vol. II 

(934) 097-II8. 

{2933) 080-85. 
Statutory Railway Board. Vol. If 

(4934) 238-56. 457 

Vol. IL (4934) System of appeals. 
340-59, 

ay a fates. Vol, IT (934) 

RAILWAY BUDGET— 
See * Budget/Railway "’. 

के 2220 “3 at on table re ne 
earnings of gostiein. construe! 

‘t 76-77 5 
Vol. या (982) 2409-I2; ‘Vol. VI 
(984) 57-62, . ‘ 

RAILWAY MAIL SERVICE— 
कु बडत हम Demand for “ Indian 

‘ost Telegra) Txpensah Department 
ee Working re” 

“Vol. IT (934) 3046.50." 
Ginn’ @ relief for 

d rth 
Bihar, _ Vol. Il (934) 2085-67. 
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RAILWAY SERVICES— 
Motion to reduce Demand for 

way Board” re — 
dianisation of a 
(934) 96-I27 
‘tuslim representati 
(2934) 253-73. 
‘aucity of Muslims in the —. Vol. 
TE (0938) 093-95, 259-205. 

aS वा (793l) 272-204, 245- 
53; Vol. If (I982)/I33I-75 

RAILWAY STATION— 
Motion to reduce’ Demand for “ Rail- 

way Board” re. first’ — 
Cuttack. Vol, II (934) 36l 

RAILWAYS (AMENDMENT) BILL— 
Indian — Bill(s) ” 

—. Vol, या 

ion in —. Vol, TL 

Vol. I 

Grant. Vol. IIT (93) 
88% 93: (५50) Vol. A 2 0] 

(7933) 928; ४८ , 934 
Deman Grant. ior ~Supplementary 

Vol. I (/93) 986. 
a 

otion to reduce Demand for “ Rail- 

Vel. या (2934) 302-40, रह 
Resolution re — for astal port 
a : traffic. Voll IV. (4932) 

RATES OF INTEREST— 
Resolution re control of money lending 

and —, — Vol. V (I93]) 826-55. 

RATIFICATION(S)— 
Resolution re— 
Non-— and __non-aceey of 

Draft Convention and ५ “टाफ5 पलक के 
dation concerning पलक पर कर 
Employment Agencies. Vol. 
(I933) 204-40. 
os and non-acceptancé of Draft 

tion concerning invalidity, old 
age and widows’ and orphans’ 
insurance. Vol. VIIE (॥938) 2083- 
203. a 

— of the International Convention 
re Narcotic Drugs. Vol. V (4932) 

vot nal él — oi silver agreement. Vi 
VIIL (933)..20I9-40. हे 

Bare 5 

M from His Excellency, the 
76 7क and Governor Gopal re 
disallo: of pm for adjourn. 

mies 839, 

RATIO—contd, 
Motion for Adjournment 

ment re the Exchange Vol. 
(98]) 825-26. - 

RATIO QUESTION— 
Discussed under the Reserve Bank of 

India. Bill, Vol. IX (933) 3367- 
85, 3393-3456, 3457-87. 

RAW COTTON— 
Abolition. of the pro; fees duty on 

[Discussed ler the Indian 
‘Finance Sar Jementary and Ex. 
tending) Bill], Voli VIE (99) 

5 98-44, 

RAW FILMS— 
Resolution re abolition of the duty 

on —, Vol. I (I934) 832-4]. 

REBELLION— 
Resolution re — in Burma. Vol. V 

(93]) 597-98. 

RECOMMEND. 
Ser tat kaya आम कक a. tho 

Capitation Trib 
(i933); 3686 ; Vol. I (l934), 29-30, 

Motion to reduce demand for “ Reil: 
way Board” re — of the Public 
Accounts Committee not given effect 
to. Vol. If (i93]) 32-8, 

— of the International Labour 
ference re prevention of industrial 
accidents: Vol. VI (l93l) 408- 
30. 

‘Resolution re— न 
Draft Convention and — concerning 

the age for admission of children 

Vol. VII (I983) 885-96. 
Non-ratification and non. 

of Draft Convention and — con- 
Ce Fee-chargi Em: 

gencies, Vol. VIII (i933) 
204-0. 

Non-ratification and non-accsptance 
of Draft Conventions and — con- 
cerning invalidity, old age and 
widows’ and ” insurance, 
Vol. VIII (0938) 2083-203 

Statement re Draft Convention and — 
re 
Wddleats “ecapl oan 2488 
unloading ships Vol. (2932) 
288-9. 

RED SHIRT ORGANISATION— 
Motion for Adjournment re ban on 

wz. an Wot Vi 75728 
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= 8)-- TOES 
Motion ia Adjournment re unsatis 

factory reply of the Leader of the 
House in regs ard to the expediting of 

ith Mahatma Gandhi in 
jail, Vol. TIT (932) 2785-88, 2829- 

Motion to reduce demand for “ Exe 
jecessity 

अब be, spin 
REFUNDS— 

Demand for Excess Grant, Vol. VI 
(I933) 229; Vol. VIII (934) 2303, 
305. 

id for Grant. Vol. et 
2044 ; Vol. III (932) श34 4 

= a 3927; Vol. IL (29: 
emand for roe sient 

6; Vol. IV ee 
Si 

Vol. I (293]) 
(932) 935; Vol, HT 2780; Vol. I 

(938) 2766; Vol. IIT (934) 994 

REFUNDS (RAILWAYS: = 
Demand for Grant. Vol. IT (934) 

4362. 

taining — No. IV of 90] and other 
— in the North-W Frontier 
Province. Vol. IE (l93l) 883- 
3903. 

RELEASE— 
Resolution re — of Mr. Gandhi 

Mufti Kifaetullah and other political 
Rae oa I (4933) 72i-26 

(933) 2396-406 ; Vol. 
Vol. V.(933) 566 

RELIGIOUS, RITES aus 
Motion for Adjournment re denial of 

facilities to. a detenu to perf 
«=. Vol. TV (4932) 634-36, 683-87. 

REMODELLING— 
Motion ‘to reduce demand for “ Rail- 

way Board” re —.of the Patna 
Junction railway station. Vol. 

_ IL (932) 320-72, 
REMOVAL OF DOUBTS ABOUT T: 
APPLICATION OF THE DOCTR 
OF REPRESENTATION -IN--CASE 
OF SUCCESSION TO STRIDHAN 
Bee Billa) DAYABHAG BILL— 

we 

Monae ets ae luce demand i, 
ecutive Counefl” re — blic 
services under the proposed Pb 
Constitution. Vol. Ti (4934) ॥793- 
82. 

REPAIRS AND — 
‘AND OPERATIONS, CO! 
LINES (WORKING EXPENSES) 
(RAILWAYS)— 
Demand for Excess Grant. “Vol, I 

(I93) 982. 

a AND AMENDING 

See “ Bill(s).”” 

REPLY— 
Right of — allowed lovers. of 

motions. Vol: वा (93l) Ld 

REPORT(S)— 
एम मत of the 

Legislative Assembly issued  b; 
iated Press. . Vol. IV (l934) 

3730-32 
Consideration of the — of the Public 

Acco’ I ts Commi ‘ol. 
(93) 760-74; Vol. If (932) का8- 
86, 96-2i4 ; Vol. VII (933) 908- 
5, 920-27; Vol. VII (i934) 2307. 

Pratt 55-2402, 

979-92; Vol. IV (I932) 446-64; 
Vol. VI (932) 267-83; Vol 

) 797-839; Vol. VIT (l934) 

the Committees on the Ottawa 
हे hed oe ment (laid on the table). 
Vol (2934) 2457-58. 

— on financial questions arising out 
cy 

from India. Vol. TIT (7932) 30i4- 
25, 3030-50. 

Statement laid on the table by “the 
Rainy 

and Rohi जा लकी nd and Kumaon Rail- 
ways. Vol. V (l93l) 2]-22. 

Statement laid on the table by 
Honourable Sir -George Schuster 
re — of the Committee on Salt, 
Vol. TIT (4933) 996-2004. 

Statement laid on the table by the 

pone: Howard Nixon ix ain. - 
dum 4 je 

ti out ions arising ou! eepereet TIL 

(4932) 2224-29. 

REPORT(S) OF SELECT  —-COM- 

selves, Vol. I (toss). 798-99. 
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EE TATION— 
Motion. to reduce demand for “ Ex 

Bee for India” re safeguarding the 
ulturists and land 
matter of — and 

taxation inthe new Constitution. 
Vol. IX (933) 807-32 

REPRESSION— 
Resolution re policy of — 

(93]) 439-54, 628-7 

RESEARCH(ES)— 
Demand for Supplementary Grant in 

respect of in connection 
with capital outlay on schemes of 
vu jural rovemeht and —. 

VIII (934) 2463-88. 

RESEARCH FUND ASSOCIATION— 

Veit 

= 7 क 2 on of vanes to the Governing 
ody of the ian —. Vol. TIT 

(793]) 238. 

RESERVE BANK OF INDIA ‘BILL— 
See “ Bill(s) ”. ‘ 

RESERVE FORCES (AMENDMENT) 
BILL— 
See “ Indian —”; under “ Bill(s)”’. 

RESERVE FUND, APPROPRIATION 
FROM T 
Demand for Excess. Grant. Vol. I 

(39328) 930-32; Vol. VI (I938) 23] 
Demand for’ Grant. Vol. II (493l) 

vee 4355, 
_ Deman: ior. Supplementary Grant. 
~ Vol: TIE (493) 9642. 

RESIDENTS— EAP 
Motion for Adjournment re expulsion 

order passed by Commissioner 
e — of the Phulra State. 

Vol. VI (933) 225. 

RESIGNATION(S)— 
है ressions of regret at the.— of the 

onourable Sir Ibrahim Rahimioola. 
Vol. II (i933) 

RESOLUTION— 
~ the 

Vol. VIIT (934) 2488. 

RESOLUTION RE 
ge for admission of children to non 
industrial employment, Draft Con- 

पे 

Salt --. 

ing the’ —, «Vol. VIE (983) 
885-96. 

Agricultural distress,, Vol. V (98) 
28-54. 5 

Committee 
oe cee ol. £-(934) 

84]-46; TV (934) 3293-3342. 

_. Foreed or compulsory ॥; 

RESOLUTION re—contd. 
Agriculturists, Civil court decrees 

= ‘Vol. V 

aE Tievances 0! 

Vol. ee ]64-69; Vol. I 

(2934) 290-30: 
orth. Western and 

Rohilkund and saa Railways, 
to of 

sftiss on the purchase of the—, 
Vol. IV (I93]) 307-29. 

Bengal and North Western and 

० 
(293) 499-509 

Burma, Rebellion in —. 
(293]) 855-64, 

Catering contr: on Rail Vol, 
VI (4934). 687-706, 

Chief Justices of High Courts, Vol. I 
(3932) 425-53. 

Christians, Representation’ of» Indian 
— in the services and committees, 
Vol, vise 3934)706-7 ;° Vol.) VIE 

9 (4934) 3. Beer 
dustry, TE ahs 8 Com. 

mittee on the Indian —. Vol. VII 
(934) 306-33. 

Coal Mine, Hours of workin, —, 
Vol. वा (3932) 47 7-87. 

a WoL TV. (2932). 237-7 
Collieries,, Constitution of a Board for 

the purchase of coal and looking 
after the State Railway —. Vol. 
(4932) 766-76; Vol. (2932) I79- 

Cotton. since 
is wey: ean (7938). 566-79. 

‘Crimes aj women, Inclusion of 
flogging and forfeiture of property 
in the criminal law for —. ०, 
(7932) 202-29. 

Notes, 
=. “Vol: V (4933) 579-97. 

Duty on raw films, Abolition of the 
—. Vol. I (934).832-44 

Education, Appointment of a Com: 
ol. IT (4932) 

85 -74: 

Employment Agencies, Non-ratifica- 
tion and te tka of Draft 

Vol, 
me 

ootehalt 

CO) -charging 

VIII (938) QOEAOL 56 “338 ४ 
Exchange Stabilisation 

of —. Vol. I (932) 828-43, 

Vol. ‘VI (99) con ४0०7 on —, Ol 

509-25. 

Vanaspathi. Vol. i (2932) 
797-86 use! 

Rate for 

>
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5 ESOLUTION RE—contd. RESOLUTION RE—coneld. 

Governor General under ‘the Release of Mr. Gandhi, Mufti Kifaet- 

Constitution, Power of the—, Vol. ullah polit ee 

V (I93l) 643-52. Vol. I (933) 722: Vol. (2933) 

High Courts. Vol. V (i93!) 626-43. 396-406; Vol. IV (3933) 3046- 

Hours of work in offices, hotel, ete., 49: Vol. V_(933) 566. 

Draft Convention regul Repression, Policy of —. Vol. I (9) 

Vol. IV (793l) 2984-3007 ; Vol, VI 439-54, 628-7]- 

(498I) 525-32 Retrenched Officers, Appointm: of & 

Imperial Bi ५ Committes cs to etl he fas of 

(0899) 865-66 Vol. I (932) ॥3- —. Vol. TE (932) 84 a 

Import duties on 6 atresia and Advisory Coramittee on. Vol. IV 

steel pipes sheets. Vol. I (93) 3004-27. 

(293)  35-73. wision ‘of time-scales of pay. ‘Vol. 

Indian film industry. “Vol: IT (933) IV (932): 272-77. 
4 7 Road development, saree om 

Invalidity, old and widows’ an motor jor. purposes of —. 

5 cae Vol. V (i934) 4252-64, 4972-4320. 
and non-acceptance of Lraft. Con- Expendi: —in “Vol VE 

(793) 496-99. 
an 

cerning —. Vol. VII (933) 2083- 
203. 

Iron and steel pipes and sheets, Duties 
on galvanised —. Vol. IL (3932) 
4055-60, 58-76. 

Kerosene and other mineral oils, 
Excise and import duties on —. 
Vol. I (i934) 58-97, lever 

the Central —. 
वा (933) 407-23. 

Vol. 

Legislative bly Electoral. Rules, 
Amendment of —. Vol. I (i93) 
4-27. 

Malabar, Constitution of — into a 

pi Vol. IV (2934) 
$342-5]; Vol. VI (934) 662-87 

Militar dmissions to 'ए Academy. 
=. Vol. VI (7933) I52-63 

Money lending and rates of interest, 
Vi Control of —. ‘ol. ए (93]) 

: wow , Ratification of the 
piers ०० Convent 
V (i932) 303-06.. 9° # 3 

rdinances, Recent —, Vel. I (989) 
22-66, 267-325, 

Payment for rails to the Tata Iron 
Steel: Company. Additional —. 

Vol. IV (93l) 296-84. 

re aan Vol. 

rig! 
Jand. Vol. VI (3933) 26-52 

Public A d- 
ment of Rule gs to the consti- 
tution of the —. ol. VII (933) 
896-97. 

et tad Policy i. administration 
: ghdindian दंत Vol. -I (933) 703- 

Reconstruction of Bihar after the 
earthquake, Loan for the —.- “Vol. 
I (934) 83-32. 

ads, Resolutién to amend the pre- 
vious Resolution on —. Vol. II 
(2932)'300-2. 

Round Table Conference. Vol. I 
(93) 427-39. 

Salt, Distribution of the proceeds of 
the ee foreign —. Vol. IV 

f the 
(2933) 2049-40. 

South dian Infantry Battalions. 
pies V (2932) 29-20; Vol. I (933): 
46-55. 

28, Supp Bill “Exch 
id Reserves and the —. Vol. VI 

(93]) 056-04. 
Supreme Court 

ment of a —. 
606. 

Tata Iron and Steel Works, Statutory 
inquiry into the working of the —, 
Vol. TV (932) 733-66. 

in India, Establish- 
Vol. I (989) ह7- 

sii at Ottawa. 
Vol. ६ 77] कक '3-62, 803- 
4896-938. 4939-70, 20I-02, 2200, 
2286, 260; Vol. VIL (4932) 2923- 
70, 2975-30 

Unemployment and reduction of wages, 
tection of workers against —. 

Vol. I (4934): 302-35, 544-8]. 
War pensi Indian soldiers,.. 

Grant of —. Vol. I (3933) 669- 
703. 

RETALIATION— 
Motion for Adjournment re Secre 

tary of State for India’s evidence 
before the Joint Parliamentary Com- 

mittee. te $ of — in her 
relati: ions of ers 

itish Emp! Vol. VIL 
(4933) 20i3-I4, 2722, 2758-82. 
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Amendment—conold. ! 

If an—to substitute particular 
items for an item of the Schedule 
is carried, then other Crain tis 
to that item necessarily fall to the 
ground. Vol. IIT (934)'2648 - 

Tt is open to an Honourable Member 
who has tabled an —to get up 
and say that he does not want to 
moveit. Vol. VIII (933) 2644. 

Tt is the duty of the Honourable 
Members: to be looking at the 
agenda paper and, in their time, 
to get up and ask for the leave of 
the Chair to move those —. Vol. 
VIII (933) 2837 

It is within the discretion of the Chair 
to allow — to be moved even when 
sufficient notice is not given. Vol. 
है 7 ees) 2835. 

The: can decide the admissibility 
of an — only on the basis of the 
scope of the measure that is 
actually before the House and not 
on the what might 

bh 

Members and Government on a 
previous oceasion. Vol. TX (933) 
3577. 

The fact that a Bill seeks to make 
certain amendments in an Act 
does not lay open the entire Act 
for the consideration of the House 
Vol. TIT (933) 2485 

‘The mover of an — has got no right of 
reply. Vol. TX (933) 302. 

When there are different maxima 
fixed in different —, the House 
eannot have the same discussion 
over and fy having 
different motions. 
(7933) 2675. 

Where, according to the Government 
of India Act, the previous sanction 
of the Governor General is required 
for any —, that sanction must be 

is 

introduced by a non-official Mem- 
ber or by a Member of the Govern- 
ment. Vol. VIII (933) 2667 

Ballot— 
Honourable Members whose names 

were called can exercise their right 
of voting till the —‘is closed. Vol. 
T (989) 378. 

Criminal. Law _Amendment 
शनि कट, (Extending) Bill— 
A violation eas Corpus 

law cannot be construed as in any 
way affecting the allegiance of the 
subject to the Crown, and therefore 
the — is intra vires of the Legisla- 
200 बज Vol. VI (i934) 

RULING(S)—contd, 

Bill(s)— 

A motion to refer a— to a Select 

without: such 
previous lication. Vol, VI 
(I93I) ]83-84, 

After a motion for consideration or 
reference of a — to a Select Com- 
mittee » the ier pomes 
out of the hands of the and 
of the Mover of the — and it is 
then a matter entirely in the hands 
of the House. Vol. II (933) 255, 

All ‘amendments relating to an 
Amending — must clearly _ be 
within the scope of the amending 
—.. Vol. TH (4934) 2902. 

‘ope | whi 
sought not in the Statement of 
Onpea ead Papers bat cither 

Vol. TIT (989) 26], 
An amending — does 506 throw open 

for diseussion or amendment the 
entire sections: of the original Act 
which the — seekstoamend, Vol. 
TIT (934) 2902. 

An is perf 
entitled to give expression to his 
own view as to what principles are 
underlying a — as it stands before 
the House. Vol. I (932) 85. 
‘Honourable = werner 

go into many at the motion 
for consideration stage. Vol. I 
(3934) 238, 

As Standing Orders are silent on 
the point as to what kind of 
amendments. (restricted or of & 
general character) can be moved 
to the motion of a Mover of छ 
Bill for eliciting public opinion 
by cirenlation, it is for the Chair 
to decide w! ents to 
such motions would be in order. 
Vol. V (2933) 20. 

Even if it is the intention of the 
Government to take away a power 
conferred on the High Courts 
under the Government. of India 
Act, it will not be competent for 
the House to take that away. 
The Chair cannot allow. a clause 
which. gives ee efor the mis- 
understanding at it seeks to 

TV (933) 354. 

: 
a 
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RULING(S)—contd. ......... ey RULING(S)—contd. «4. 
E re Bill(s)—contd 

Bill(e)—contd ong mae Tf in certain exceptional cae th 

» Eve though ono articular clause 
Bie —may be en vires of the 

ature, that does not make 
the whole — wira vires. Vol. VI 
(933) L288. oie boe 

of Indi 
Legislature, that will not make it 
ultra vires. Vol. V (933) 707. 

Even oat ‘the subject matter of a 
pe ation in the Legis. 

r in हम may affect any 
provincial legislation, so long as 
the sanction of His Excellency the 
Governor General has been ob- 
tained for the introduction of that 

५ it will be perfectly 
within the competente of the 
Le; Assem| to 

with that legislation. Vil. it 
(7988) 2529-30. 

‘Members are at perfect 

relevant to the — under 
sion. Vol. IV (933) 3435. 

Honourable Members are entitled to 
int out what their share in the 

Setiherations of Select. Com. 
mittee was. Vol. IV (93l) 2805. 

Honourable Members cannot criticise 
the decision of the House, Vol. 
Lid (493) 2563. 

to cet exe 
not otherwise. Vol: I (2934) 97. 

Ji an Honourable Member does not 
Wy valid reason to permit his 

fei allowed to move a motion 
for the postponement of the con 
sideration of a Bill, Chair does 

ot low him to move 
it, Vol VE VII (4934) 472. 

If any suit, that has’ been instituted 
after the introduction of a — raises 
the principle involved in the — 
that will not prevent this Legis: 
laturé from considering that mea- 

Sea because, if that contention 
= eee: then any person, 

who f aggrieved by a —, could 
any file a suit in a court of law 

ereby hold up all legislation. 
Vol. I (984) 95-96. 

4 original Act which are not speci: 
.-fieally referred to in the amending 

third reading. 

It cannot be said that because the 
amendments to 8 — have not been 
accepted, the principle.of the — is 
unacceptable. It can be said that 
the clauses of the — do not ० itd 
out the scope.as conceived. Vi 

V (4934) 388 
ction of 

to make 
Jaw for the conduct of a subject 

of an Indian State for an offence 
eommitted within the jurisdiction 
our State. Vol. VI (933) 

It is open for any number of Hon- 
ourable Members to ask for leave 
to introduce the same —if thi 
@hoose to do so. Vol. I (I934) 
709. 

No other Member except the Member 
in charge LI — can make 

its introduction 
Vol. TV (933) 3045-46. 

Only « brief expression of views is 

of a —.» Vol TEL (493) 2363. 
Previous sanction of the Governor 

eet an 

taxation. Vol. I (3932) 

So far as Government Bills are con- 
cernd, the Member in charge of @ 
Bill is deemed to be any one acting 
on behalf Government for the 
purpose. Vol. VII (934) 530. 

The cannot guarantee the 
ant within any given time 
it tion 
House. Vol. Tir (99) 

2622, 

F
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EE 
Bill(s)—conta, 

upon the House at the last moment, 
but public business has to be done 

and it is for elected members to 
decide i whether they will. avail 

af the DPR 
provided! for contrib [08 towards 
it. Vol. IIT (4932) 292. 

The fact that an amendment asking 
for the repeal of a clause was 
previously discussed and. voted 
upon does not oe. ke away the right 
of Hi ourable bers to. discuss 
why the e पक should or should not 
be allow ony stand part of the —, 
Volk: VIE ( 2643. 

The Indian Legislature cannot be 
expected 66 enact a law without 
satisfying itself that it does not 
encroach pot the “limitations 
which an Act of Patliament has 
imposed. Vol. VI (7982) 2044. 

The Legislative Assembly has no 
power to enact any — for ptnish- 
me offences Committed by non- 

ritish Indian subjects outside the 
territory of British India. Vol. 
Vi (998) 22, 

The Legislative Assembly. is fully 
competent to enact a law enabling 
the executive to. forfeit property, 
with or without compensation, 
without providing a remedy to 
2238 डे Courts... Vol. VII 
( 2868. F 

The Legislative eee bly ३8 fully 
cofipetent to enact an लक, 
clatse before any catise for it has 
arisen. Vol. VII (932) 2868. 

The Legislative Assembly is full 
competent to enact that the deci- 
sions of the District Judge and the 
Chief Judge of the Small Cause 
पथ are final, Vol. VII (i932) 

The mere fact, that. in» — before 
the House there is one clause on 
which there is doubt with regard 

‘The powers of the Indian Legislature ate defined in the Govt. of India 
Act and not in the Queen's Pro. clamation, and if at Honourable 
Member wants to draw thé atten. 
tion of the Chair to thé faet that 

RULING(S)—conta; 
Bill(s)—contd. 

-& certain —is ultra vires of th 
5 Indian a eee he rhust fo 

the televant: the attention ion 
of ths Governmotit of 
and notto the Queen's Prdclames. 
tion... Vol. VI (933) 994, 

The third reading of a — must be 
confined to the principles,.arising 
from the clauses.of the —, Vol. VI 
(i934) 428. 

There is nothing to prevent an 
Honourable Member from moving 
his motion at a later stage on 
another day. He does not need 
the concurrence of the Govern- 
ment Members. Vol. I (934) 704, 

Very strong reasons would be required 
a cut short the discussion of a 
—in the middle and then go on 
to another. Vol. II. (933) 2446, 

(2932) 397, 

Wher an alternative amendment is 
moved the old ground is not allowed 
to be covered becatise that is 
repetition. Vol. VI (I93l) 429. 

When ant Honoweple: Meebetrat je Mer ; the 
time when another Honourable 
Member is making @ motion in 
connection with a— wants to 
raise a point of order hé shall do 
so after the Honourable Member, 
making the motion, has finished his 
speech. Vol. VI (933) 993. 

When Government come béfore the 
House with ai amending — to 
extend the lifé of an existing Act 
which imposes a duty or levies 
taxation, the amount of that duty 
or taxation will-also open for 
discussion: Vol. ILI (934) 2902. 

When the qiiestion पक that the — 
be taken into consi ion is put 
to the Vote, it is open to the 
House to reject it, but that is 
a different thing from saying that 
the House has a right to discuss 
the whole principle of the — 
onee again after the — comes 
back from the Select Committee, 
Vo". IV (934) 8664. 

e
s
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यु ee A RULING(S)—conid. 

While secaking. on the clause of a —, Clogure—concld. "5 
Hon Members must restrict ‘Whéii 4 tiotion is made that 
themselves to. the provisions of tion be no’ t, it is for hair 
that particular clause only and to decide Miothiee it 
must not be dealing with the whole the abd re or not. But 
—. Vol. Vii (982) 2657, it should fectly clear 

While the scope of a है Belge: to to be that Chair pa to 
sought in its Title ble, 
these are not to be construed as an 
exhaust SoH The. the pur- 
‘Popes ot sey 8 ; Title and 

of the substance of it; but it is 
० 

of a Bill are Fs original 

Cea at of a Bill, those provisions 
of a Bill will be in order. Vol. III 
aoe 33), 2727-28, 

‘Circulation— 
mn & motion for cireulation, Houour- 
able Members cannot go into the 
details of a—. Vol. III (933) 

of a Bill, Hon oureble Mem 
bers can speak on general 
principles and give reasons why 
they wish. to support or pose 
motion. Vol. IV (I932) 866. 

The —is a constant factor and 
it never changes. There is no 
difference between the person and 
the —. Vol. IIT (934) 2676. 

Closure— 
Honourable Members have got per- 

liberty to apply the — motion 
दान: ला ie like, but it is 

हे oes Cee to.decide whether it 
ill be accepted 

Chair, in decidin; sa ‘it: will 
be accepted or not, always takes 
inte the fac: 

Be been & fair debate on the 
ba m before the House. Vol 

(933) 3432-33. 
Ifa —is applied for and persisted 

in, the Chote is bound to aceept it. 
Vol. IIT (934) 2850. 

So far as closing of a debate is 
concerned, the Chair, even without. 
the application of a closare motion, 
can always put the question, when 

hair is. satisfied that, there 
४3253; been a full and fair debate. 

‘Therefore applying that: principle, 
does not think that it is 

bound to te the closure, to a 
division, _w! only one or two 
Honourable Members want a divi- 
sion. Vol. VII (933) 89. 

aecept 8 closure sp tio ० Chair 

3 i berm whether 
it will on with the debate or 
close ' debate. The ofily cir- 
euimstance which the Chair 

right of minorities has been 
preset and that there has not 

m & fair debate. Vol. VIIT 
((933} 2576 

Closure of Debate— 
The Chair can at any stage ask the 

Government Member and 
close the debate. Vol. E a fo 

ie 
Cut Motion(s)— 
A—is nob Head the means bY 

which an a 3 कह ithe ery ion 
of opinion can be ascei by 
méans of a yote of this House, 
but it is to be done by dn inde- 
pendent motion. Vol. का (934) 
T995. 

A purely economy cut cannot be con- 
rted into a vote of censure, 

Vol. IT (933) 082 

Correction or putting into pro, 
place of — sent im by Honoural ‘ble 
Members is not the concern 

Office. Vol. (934) 
4949: 

If it is the intention of an Honour- 
able ber to suggest cd. 
ments to an existing Act, then 
uch a— will not be in. order. 

Vol. Ii (934) 95 

In the case ag ie BOT iggeited 

On a purely economy cut, Honourable 
Members have to give only 
for effecting economy and not to 

‘ifie grievances, 
ol. I (4933) 064, 065. 

‘The fact that a Government Member 

eos Will not 
preclude another bet from 
moving his—. Vol. II (933) 
7872, 

F2
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BE (S)—conta. न 
eae (8) for Grant(s)— ens 

The Government of India ‘are’ rot 
led to bring forward/or the 

Pesta aa Lae to, pass a 

4 specific 
i ‘purview 

vernment. 
“st 934) 

(8). for Grant(s) — General 

8. question of subvention to the 
D Sol se Province is 
oO an ie — in respect 

th ive ६ id of the ieee i) grin ly ani 

a 

RULING(S)—contd. 
Demand(s) for Grant(s)“Motion(a) for 
Reduction—Railway Budget—con: 

76 Mernber (Mr. प्र, Ghuznavi) 
“wishes raise. “Vol: “IT (932) 

reading coal neeaalione rants 
after page as introd y’ ‘eae 

his’ speech. 
j explanatory कम 

j Vol. या (2933) 3303. 
t Discussion on an item notincluded in. 

t be “allowed. Vol. 
TV (93) 2782: 

© it (7932) 22: 
Demand(s)- for Grant(s) — Motion(s) 

for Red 
Motions for a cut of a nominal figure 

can be moved to 

—~is* restricted in ite 
scope, “and general questions of 
policy are not allowed to be dis- 
eussed on— Vol. TI (934) 
2954. हे Di fe 

on the general policy of 
vance, but the attempt to 

obtain ae recut fea te 

soda for whole cuts or practic cally 
i wi cuts. ay or Mek ae cuts, ee, ara ea 

able, in order to facilitate the 
arrangement of priority, that Hon- 
ourable Members moving for cuts 
to ventilate specific grievances, 
should adopt a uniform figure of 
cut of Rs. 00. Honourable Mem- 
bers, in giving notice of such a cut 
motion, should restrict. themselves 
to one specific van iS sings there 
is no limit to “the number. of cub 
motion which an Honourable Mem- 
ber may move to ventilate specifie 

the loans and advances of the 
Government of India is 
not allowed. Vol. IV (7937). 2782 

During the discussion of © the — 
i an Honourable Member cannot 

‘ the question whether the 

however, be discussed 
Budget. Vol. TIT (4934) 2970-2L, 

During the voting on Supplementary 
Grants questions of principle should 
not be raised and Honourable 
Members should strictly confine 
themselves to observations arising 
out of the specific sum of the 
upplementary Grant, Vol. IT 

(2933) 326. 
Members are entitled to 

are entitled to move that a Demand 

it is 
relevant to discuss only how that 
economy ean be effected. Vol. 
TI (2933) 32-22. 

Motions for practical elimination of 
the whole Demand will enter- 
tained on the only oe that the 
Honourable wishes to 
refuse supplies because he does not 
approve of the whole policy under- 
lying the Demand. Vol If (932) 

27, 
Demand(s) for Grant(s)—Motion(s) for 

Reduction—Railway Budget— 
The pues dealing with the specific 

eri cannot 
be held to be relevant to the motion 
re favouritism in the railways as 
that word, as explained by the 
Honourable the के eoerct ke 
construed to cover the partic 
subject which the Honourable 

“say z 
rupee against At ero Ov 
ernment but in that case they will 
have to deal more with the financial 
aspect than with a particular 
grievance. Vol. VI (793]) 228, 

Honourable “Members 

Supplementary 
Grants and, therefore, questions. 
of policy cannot be discussed und 
these heads. Vol. IT (933) 334. 

If an Honourable Member wants to 
० 3-० on the und that 

ere is no money in the Ex- 
ehequer of the Government of 
India he will be perfectly within: 
his bounds in dbing 80 other- 
wise, he must — himself 
to the subjects to which the 
motions relate. Vol. II (934) 

; शाप 
| If the — does not contain a provision 

for any item, that item cannot be 
discussed that parti 
demand, Vol, VI (93}) 245. 
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EE 'S)—contd, 
Demand(s) for Supplomientaty2 

contd. 
In. voting on Supplementary Grants 
caeeness which strictly relate to 

tion of policy or any extra- 
neous to jemand cannot be 
raised. Vol. II (4933) i3iL. 

No. पं 5३०७० ge कसा भटक midve a 
‘eut motion if the subject: matter 
which he wishes to discuss does 
not arise under the provision for 
which a—is. asked for. ~ Vol. IT 
(932) 829,.830-3 

‘The fact that a motion appears on 
the Order Paper does not mean 
that the Chair has allowed that 
motion: “A point of order can 

be raised when a motion is 
attempted to be moved and it is 
always open to the Chair to-rule 
that motion out of order Vol. VI 
(793) 2245. 

Token cuts for discussion of poy. 
be ted Ve 

An Honourable Member cannot drag 
“another Honourable “Member for 

he “purposo of voting. Vol. II 
(293]) 2224. 

if. 
-_ If no provision is made in the Statute 

for any specific method.of,election 
to.a particular body, the Assembly 
288 whole..shall..determine the 

= the election shall 
deal ey Ae Vol. I (493) 753. 
“ No ons” can’ move “an irrelevant 

amendment al 
spiaciezol the Statute nee which an 

ia & y 
pa Vol. I (93) 

Executive Council— 
<a 4 the —is.in charge of the entire 

policy, of administration of the 
India, 

Members are in order, when dis- 
eussing the Demands under the 
General Budget, in criticising the 
policy pursued by the —in the 

ration of collieries which 
to the railways. 

- i. TIT (4932) 3 - 
Exhibits, Production of— 

» No exhibits, be allowed to os 
produced. thi 
House. Vol. I (2934) 850. 

RULING(S)—conid. 
Finance Bill— 
Amendment(s)— + ble M Sim Babittad-to 

move — to money Bills for reduc- 
ing taxation without the previous 

ion of the Governor General. 
‘ol. VIT Sete 3) 803-04. 

nA anit 6. Governor 

proposed increased 
— to money Bills. Vol. VII (92) 
803-04. 

Right to decide whether @ certain — 
“money requires the pre- 

vious sanction of the Governor 
vests eritirely in the 

Chair. Vol. VII (93l)'803-04. 

Indian Army (Amendment) Bill— 
The amendment.of Sir Abdur Rahim 

seeks to define the status and 
powers of the Indian Commissioned 

who are to be 6 by 
the present Bill, and it is open to 
this Legislature to Cas what the 

tmissioned 
((934) 542-44. 

The House ean amend ‘all the Acts 
mentioned in the Preamble of the 
Finance Billto the extent they are 
dealt with there bat not beyond it. 
Vol. Tit (793) 2694, 2699-2700. 

Indian Finance (Supplementaty and 
Extending) 

Amendment(s)— 

ment Noi 4 
VII (087) 958. 

Consideration of clauses— 
Regents Members are not en- व, ge of 

— but 

Indian Tron and’Steel Duties: Bill— 
The to which the only principle ihe 
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fe RULING(S)—contd. 

Indian Medical Council Bill Indien | Tariff. (Textile Protection) 

Law Member of the oe: Amendment 
U India is a Member of Amendments to the Schedule of the 
pal ay abe motion to = donot, as has been pointed 

Sell चर 29902 out Dr. Ziauddin 
‘ade and even if, in the raise a substan identical issue 

ra tai the personnel of Office already disposed of by House, 
anged. there is no necessity 

+6 hake a specific motion that the 
new incumbent of the Office be 
nominated to the Select Com- 
mittee. Vol. V (933) 55. 

Indian Naval (. ) Bill— 
ccording to section 66 of the 
Government. of India Act, the 
Indien Legislature 200 empowered to 

the Naval Discinane Act of 
ba d with such mi tions to 

a ian conditions as the 
Peter. "Theptore deem ex on कील the — 
is before Committee, it 
would be perfectly open to any 

‘any 
of the Naval Discipline 

Act, either wholesale or with such 
modifications as he wants to make 
Vol, VII (934) 235. 

Indian Press (Em: Powers) Bill— 
All the amendments of which notice 

had been age 28 the 
Indian: Press hich since 
been ee would be allowed 
to be moved in respect of the —, 

refer to any individual State by 
name; the circumstances under 
which the Government of India 
sent Indian into a State may 
‘be discussed. Vol. I (i934) 52. 
5i3. BR, 

The 
pore. tional or 

“the “legal “relation between the 
British Crown and any Indian 
State and, consequentl; the 

"i ich are under the 
ein raj H 3 of His Majesty, 
the — it operative 
a हि in those States which are 
der "th (His 
the — with न will ni 
a r any new pee t on the 

h Crown ni away any 

Val. पर (934) 

therefore, not out of 
order. Vol. IV (I934) $760-6l 

The primary purpose of 
the — is to > aktord protection for 
certain: industries. When the 
Indian -Legislatureagress to give 
protection to a-certain industry, 
it is entitled to say that ‘the in- 
dustry shall enjoy: that protection 
only if, it satisfies certain % 
tions laid down by the House, 
and therefore, the amendment of 

K.P. Tham pan rd 
Vai V (934) 3859, ee Sa 

Interruption(s)— 

An Honourable Member cannot rise 

von the 
TV (932) 848. 

Constant — and interchange of views 
cannot be allowed, but on special 
gpearions the Chair will permit the 

ible Member in charge to 
offer any explanation. Vol. IV 
(293) 2852. 

jf an allegation has been made 
against pi Honourable Member, 
it is up to the Honourable Member 

5 bd pl peroneal Seg ens 
al ion is not true. The Chair 

cannot allow in this House conti- 
nuous— when an Honourable 
Member is on his legs. Vol. IV 
(934) 3272, 

In the interests of good debate, 
Honourable Members should abs- 
tain fi interrupting very fre- 
quently. Vol. IIT (932) 2250-5i 

— are allowed only 'to give Hoe aot 
explanations and not 
Ss of replying at every 

points @ speaker. 
Vol. IE (i934) 2724. 

— Eig permitted Said & potter 

si 6 pont of order. eae rx 

It is not possible for the Chair to 
intervene when an Honeurshle 
Member readily gives way 
another Pein BA Mem! 
हम him: Vol, TV (I934) 

wir, 
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Ee ‘ 
Interruption(s)—conel: अर 

Occasional — are certainly per- 
if reach * 

point when the Honourable Mem- 
the ‘speech cannot 

ot with his argument, then 
it is the duty of the Chair to pro. 
tect the Honourable Member who 
is making speech. Vol. IV 

2 Caan 3276. 

n
e
e
?
 

dl
e.

 

“This House ean only recommend to 
the (०८2 of State that a Joint 
Committee be set. up, and 
House has no power to restrict 

the Council. of State 
“ita हर the १४५८४ ४ on of 

at 

508, 
ittee. Vol. (2933) 

Joint or Select Committee— 
A Committee of this House, whether 

a Joint Committee or a Select 
Committee, is set up by & motion 
of this House, and every Honour- 
able Member, whoever he is, has 
got the right to sit on that Com. 
mittee, if he is elected, to that 

ow r 5 कहने of 
Teet sh 88 5 an indi- 

vidual from. ae Committee 
like that. Vi ((933) 608. 

Jurisdiction of the House— 
Tt is to this House, by an Act 

of this Legislature, to confer powers 
on any autho in India, pro. 
vided the ० ent of such 
powers is not inconsistent with 
any of the provisions of Im 
perial Act. ol. VIIT (2933) 2480. 

House cannot have jurisdiction 
ae committed by Indian 

in ‘an Indian State. 
Vol. VI (I (7933) Pe 

This House has not got the jurisdic: 
tion to restrict the powers 
ay Governor General in Coun- 

ag 
i
e
 

Gi
 

aaa
 

d
l
 

है List of Business— 
With the unanimous consent of the 

House variations in ne 
can be allowed. Vol. bi (932) 
938. 

, ~ Miscellaneous— 
£ A matter which is appealable must 

be considered judice and 
as such, canno’ discussed in 

the House. Vol. VI (933) 220. 
ruling cannot be discussed. Vol. I 

RULING(8)—contd. > 
Miscellaneous—contd. 

A vote on the Matches (Excise 
Duty) Bill cannot be construed 
#6 expréssing the opinion of the 
House on the merits of the ques 
tion rel 
Vins! ae von, TV (984) 396. 

An H at can either 
© on the authori A ee 

abies tooth himself and say 
that he has received from a friend 
eértain information and put it in 
his own words. He ae read 
‘anonymous létters— 

ous in’ view of the fact 
० (०४० Sethe Honourable Member is not: 

8 to disclosé the names of 
the writers. Vol. TV (932) 773. 

An Honourable ber carinot ask 
another Honourable Member to 
ge and give answers to him. 

I. ILL (932) 254. 
‘oni ber cannot call 

another Honotrable Member of 
the * House ‘a buffoon. Vol. VI 

932 222: Pry ९ ‘ 

given ‘to some ly by a 
aha motion which the House 

adopted. Vol. IX (i933) 
357 

An Honourable Member cannot 
bei the other Honourable 

in possessi 
gives way. Vol. IX hoon 3469, 

to reinforce his argument by read- 
ing quotations and there is no 
limit to the length of the quota- 
tion that he may read. Vol. IT 
(I933) 94, 

bees ye r not only rhe on with टन कल5 25 5 

on Order , but to anti- 
cipate any te Me tines which he 
thinks are likely to be advanced 

House. ae Ae 2) 37i._ 
An Honourable x may read & 

few extracts to su; int 
but he 

extracts in the course of 
te, Vol. V (293) 32 

An Honourable Member should not 
on este for a certain period 

= ‘on. 
sy urat है have spoken for 
that particular period. Vol. IIT particular 
(934) 2278, 

meee) 

x Per Tv (i93I) 2046. 
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RULING(S)—contd. 
Miscellancous—contd. 

An Honourable Member should not 
eross the 

ey nat) 

eli 

ae int of 

other Hono ० 
‘VIII (988) 2537. 

An Honourable Member while quot 
ing instances. must. bear in mind 
that these.are_releyant..to the 
matter, under discussion, but read 

g ing out-a series of instances with. 
x out in any way tena to 

ae soe b VI (932) 
; 2229. 

iH 

rupted. eating 9 
॥। As directors, of companies, Honour. 

5 , 4 .8ble bers are not pei 
and directly interested in the con- 
tract, of the manading agents of 

। t such companies are.in order 
“4 in takin, art in the discussion 

Vol. ITT_(932) 2269. 
chair is 

A the Chair, = es it is 
the, President or tho 
President. Vol, VII (934) i974 

jamentary 
to 

Hi attention 
7350. 

this. House is concerned. with 
Sa business only, Honourable 

(7932) 

Decision of the Chair in regard to 
the time occupied by a 
cannot ‘be lenged. “Vol. 
(3932)-95. 
cussion on @ point of Order on 

‘which a ruling has been’ given is 
wholly irrelevant. “Vol (7932) 

2872,-287425 «7: 

Every Honourable Member has his 
Gwn defects of speech, and every 

read Member must be gba 
to eapacit; 

Vol. IV ass) 208 ee 
ea ज> मन नत न न्ल् तने रूप... 

RULING(S)—coned. 
Miscellaneous—contd. fs 

Honourable Members are-not allowed 

titled to go into details of the 
administrations of Indian States 
by giving concrete, examples or 
to refer to the relation of His 

beg or 
(934) 383, 384, 386, 388 

Honourable Mem! are not en- 
titled to speak again, but they can 
briefly explain the reasons for 
पक 
VI (98) 

Honoural Members cannot eriti- 
cise the action of His Excellency 
the Vicero; 

their motions. — Vol. 

Vol. VI (3933) 997. 
embers cannot in e 

Honourable Members cannot indulge 
in any attacks on’ the» Indian 
Princes) “Vol. IL. (2933):2793. 

ake & 
speech in कहकर & moti 
for adjournment.. Vol. I (4934) 
350. 

Honourable Members cannot make a 
speech. while asking for leave to 
कह & motion,..Vol. VII 

anette amen, ४ qd tants 
ha ve got no 

सके छटॉहांठा of 
6 the House. except on a motion for 
rescinding that decision....Vol. III 
(3934) 23876. 

Honourable . Members... must yield, 
otherwise: thers ee ter- 

._rupted.. Vol. TV (393) 2887. 
Hypourable, Member goo be care- 

ful in. choice of language 
use when adi the House. 
Vol. TV (932) 774. 

Honourable Members should’ not 
thaké any ‘reference to the press 
eu oe to the ‘visitors’ gallery. 

|. TIT (933) 2320. 
Honourable Members should not 

refer in ine pil terms’ to 
- people eminent iain 

- the-country. — Vol. IIT (934) 2432. 
Honourable Members» should not 

refer to a miatter which is sub- 
judice.. Vol. II] (934) 2854. 

Honourable Members should not 
across the floor of the House. 

Vol. VI (934) I65. © 4" 
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RULING(8)—contdes. ou. = Loos 
Miscellaneous—contd. .......- 
Honourable Members should restrict 

themselves ‘to the issue before the 
the House. Vol. TI (932) ॥54, 
3547. नर 

Honourable Members should restrict 
themselves to the motion before 

Vol. वात (93) 984. aes हु 
as ones abe मी 0000% हक कमल क न cubes 

_ notices to the Assembly Office in 
* & proper manner and not 

on scraps of paper. Vol. IV (934) 

Members'of thé Executive Council of 
Governor General who are 

“not Members of the Legisla: 

RULING(S)—contdy ee er ere Sts aid geen te 

Miscellancous—contd. hf 2 

Tt is no defamation to éall a 
a “Bombay Man”. “Vi 
(2933) L068. 
is not. ble that any discus. 

at party 
place in the 

¥ as far 88 at पा ० 
the question is 

involved, it should not be bi 

question that is asked. If there is 
any attack to be made on the 

attack should 
Assembly have no right to address 
the House in their individual 
capacities, but only as Govern 
ment’s spokesmen. Vol. ITI (933) 

If an Honourable Member is going to 
withdraw his motion, a long speech 
is out of place. Vol. IT (4933) 
089. : 

If. the 

his discretion. Vol. VIII’ (i933) 
2588, 

In, 202 कु “नाम al_explanations, 
‘Hon ci -Members must res. 

कि nemselt pear हर # to a 
=e" “personal ‘and cannot 

reply to criticisms levelled 
them: Vol, VII (॥98) 923. 

personal explanations, 
embers must res. 

(7982) 22 
It_is inorder to include the name 

of a Member, who has not taken 
the oath of allegiance, in the list 
of members for the Select Com: 

..mittee, but he would not be 
entitled Bt on that Committee 

2 te Ling tiem elie 00860 
Tey ee jons 

duly long. _ Vol. II 
(933) 2308. 

the 
be against Honourable Members in 
this House who represent the De- 
partment and not against Officers 
re are not here. Vol. II (934) 

Tt is not ‘pétmisaible to ‘inention on 
the floor of the House any private 
eae Tuling re- 

“call Honourable M 
order. Vol. ए (98) 3i7. * 

Its open, to Ligeti embers to 
quote, from. 
in support, of any. argument which 
they may wish to. advance but 
they cannot read the whole of it 
with the intention. of full 
publication in that way. eet प्रा 
(093॥) 2368. 

It is open to the House to revise its 
decision at any» stage *Vol. IIT 
(933) 2579. 
है ४ Open to an Honourable nour 

written speech. ‘There is no stand. 
ing order that precludes an 
Honourable Member from 

extracts, but it must be left to 

GOS अं ears YD 
sac A FRO S 

It_is perfectly open to Honourable 
Mem! 

ie to 

acter Vor wl (932) 964. 
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RULING(S)—contd: हट = ase AMaciltaccuc colts y Bp tae 

PR flecti जि iae 

ene Mace ber was not 
_ for it. at will be setting a 
_ 89 precedent and the Chair can- 
not allow it. Vol. I (934) 67. 
rdin: are not allowed 

able Member of the Couneil of 
State t allowed. Vol. IV 
(2932) I94. 

Personal remarks not permitted. 
ve T-(2932) 358; Vol Ur (293i) 

Ref 

on the floor of . the. House. 
Honourable Members cannot sim- 
ply take certain publications and 
read them at length,. Vol. IX 
(2933) 3444. 

Mr. Marshal of the Assembly has no 
right “to @ seat ‘in th 
Chamber. oh T (934) 389. 

reg hy to 
have arisen in the debate. Vol. IT 
(4932) 462 

No Honourable Member can leave 
the House when the Chair remains 
tanding. Vol, II (933) 99. 

to a ease which is. 
ies, not, allowed. Vol. I (493l) 

Repetition in regard to one issu 
a be allowed. Vol. II (932) 

ibility for mentioning, pri- 
vate talks in the House rests with 
the Honourable Member who di- 
vulges them, Vol. IT (932) 4438. 

bee ly because one Honourable 
ember was allowed to make a 

statement d a discussion, 
that does not mean that the whole 
diseussion ean turn.on that, Vol. 

__V (i934) 4223. 
30 Gov- 

TIT (934) 2963. ” 
The Chair cannot deal with matter 

pearing in the Press. except 
what directly affects the business 

. No Honourable Member should quote of the House. Vol. IT (932) 

. from a document which 080. 

Se otis ee. ae रन The Chair is precluded from consider 
b gbis “Menibers,:” “Vol: VIII" (98 ing any authority fora Resolution 
है ‘No ‘offensi itted to be moved by another Honour- 

है in the House and if the word able. Member, yeti ae pace 

ae is पक ० 28 2220: Vol. T0085) M4060 
sive to-puyones > ae ith- 

‘ol... Ke ही The mean ad i 
No question can be asked in this is very offensive and is not allowed. 

House with regard to a forei Vol. श (98) 473. 
territory. Vol. V (933) 683. 

a
a
 

hee 

i 
i 

| 
! 
4 

| 

—
 

rs are not allowed to be 
read even if they concern the 

ject under discussion. Vol, IIT 

wt aH elke ot. allowed to be Phe 78 4. ni pe 
sad in the House. Vol. VII 

॥) 696. 
Newspapers should not be read i: 

the Chamber. Vol. II (932) 878 
Vol. ITI (932) 2830. 

On th d for ng es entary 
Grant in’ respect of ies and 

connection with 

as would in its opinion 
de Vol. IV 

The full implication of any proposal 
by a Joint or Selec! 
a Bill can only be 2-5 है when 
the particular clause is reached, 
and not across the table on the 
motion to consider. Vol, VIII 
(3933) 2374. 

The issue, whether the Imperial 
Bank can be authorised to lend 
pees on the ce I rity of imm: eve: 
able property, ing vel oars 

is ber ble “Member 
should not widely dea the 
much wider issue of estab- 
lishment of the Land Mortgage 
Banks. Vol. I (934) 348. 

The jurisdiction of the Indian Legis: 
aig coyered by the provisions 

= Government of Intia Act 
for the time 

being.’ Vol. VI (989) 7086, 
> 

:



CONSOLIDATED INDEX TO LEGISLATIVE ASSEMBLY DEBATES. gk 

Be 

Miscellaneous—contd, 
The proceedings of the House are in 

order even if the President takes 
his seat without the usualiwig, as 
it is only a subsidiery matter. 
Vol. IV (934) 3423. 

There is nothing unparliamentary in 

, the. gs sion that a Member of 

the House. 0 _a certain 

_ situation, Vol. TV (933) 308. 

Time jo in interruptions cannot 
be to the time allowed to 
each Honourable Member. If he 
objects to the interruptions, he 
ier, not yield. Vol. Ti (932) 
3967, : 

Unfounded and unwarranted allega- 
tions cannot be allowed to be 
made by one Honourable Member 
against another Honourable Mem- 
ber, Vol. VII (932) 396. 

Unless any Honourable Member has 
got any definite information, it is 
not proper to ey a charge against 

othe body on the floor of the House. sh ly earn 5 
( Teh [Pepi का ape 

Unless there is any substantial 
volume of opinion. 
ment of the rights of other Honour- 
able Members, an Honourable 
Member may be allowed to make 

some vatiation in the order of the 
agenda paper provided the items 

_ concerned stand in the name of 
that particular Honourable Mem- 
ber. Vol.  (2933) I4]. 

When one Honourable Member wants 
to quote the speech of another 
008 at ble Member, he ought to 

quote | the official report and 
not from a newspaper. Vol. IX 
(7933) 3688. 

: Mena negotiations are being carried 
on a not yet concluded between 

ae 
will do well not to ask too many 
seep on the subject. Vol. 

(933) 2250, 

ro- 
Honourable Mem- 

make a speech, te to 
he ‘ol, V eens sae, 

3 the original question and 

diseussi cot gan ०7६ Sa on 

a oe and the amend- 
ments, Vol. IV (934) 3793. 

RULING(S)—conid. 
Miscellaneous—conceld. : 

While it will be permissible for an 
Honourable Member to read out. 
reasonable quotations from a pub- 
lication, — the practice of simply 
reading out the publication as part 
व, 4५ ought to be seriously 

a rpg ६० Vol. Abie 886, 
9 reply to a debate, Honour- 

Pp ae ae eee to 
trayerse the whole wey again 
in detail. Vol. V (2933) 472-2. 

Motion(s) for Adjournment— 
ou one — can be made in a day. 

Vol. I (934) 30. 
So far as the House is concerned, 

neither the Chair not the House 
will take notice of Seah private 
correspondence that takes place 
between one Honourable Member 
and any Member of Government. 
Vol. V (933) 555. 

The answer to a question by itself 
cannot be sufficient ground for 
moving adjournment of the 

natter 
eli 8 

e rul jations relating 
to the adjournment motion. Vol. 
'ए (3933) 783. 

The Chair cannot overule on — on the 
ground that it js a matter which 

concerns primarily a local Gov- 
ernment. Vol. TX (933) 297]. 

The policy of the Local Government 
or the Central Government, in 
administering an ordinary law of 
the land is not 8 matter of urgency 
within the meaning of the rules, 
and as such, the —re f Ss age ure by 
Government of the Press 

Journal ig not it order. 
"Vol. Va aa) BBD 420. ६ 
Though general; Bo ७ policy of the 
Government in relation to a parti- 
cular matter cannot be considered 
to be one of recent occurrence, 
occasions may arise when the 

a 
poli i ई Government co Se cr al agent 

393. importance, . Vol. VI (3933) 
4897. > : 

cerned, it is the inherent right of 
every Member and that cannot be 

by unanimous. agreement 
all the Members of the House. 
Vol. Il (934) 904, 

especially in the matter of a —, © 
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RULING(S)—conted. 
Personal explanation(s)— f 

are entitled to 
give a —, but not.an exposition of 

+ - what said in their 
cael + 534. 
If कथा Honourable Member wants to 

& — in the middle of a 
bh 

RULING(S: 
Put(ting) the Questions to vote— 

When the Chair feels that: there has 
2 been a fair debate on a tion, 

‘itvhas the right to —. VIIL 
(938) 2806, 

Questi bs 

debe, the Member making the 
ia +h must give way, and if the 
‘onourable r does not 

gira way, then the Honourable 
ember who wishes, to make a 

— must wait until the Honour- 
able Member who is speaking has 
finished his speech, and then he 
should ask the permission of the 
Chair to makeany —. Vol. IV 

Sia (I934) 3275, 3276. 

tight of raising any uri 
debate. in. which he takes part. 

xin; MOL, VIE (933), 692-93. 
‘A cannot addressed to an 

Hononrable Member, but» should 
dressed to the Chair... Vol 

VILL (4933). 2247. 
Honourable Members must give way 

one —. Vol. IT (932) 342. 
Honourable Members must, give 8 
ies —israised. Vol. IT (3932) 
BE 

Honourable. Member on-a —. 
Vol. VIT (4932) 2866 

There can be no — when the ques 
is being put. Vol. TIT (934) 

the divi- 
खाक वश्श, 

When a — is being raised, there can- 
not. be a — on that, Vol. III 
(I933) 2526. 

When. the Chair has asked-for an 

co ped व Bilt— 
Ge nee to ‘unjab Act is 

permissible on the — but tho 
debate cannot Bones on the 

the H fol. I (93) 

) |; 

A Member may withdraw a question 
any moment without notice. 

Vol. VIE (0999) आश, 
An Honourable Member in replying 

is entitled to ask for notice if 
he is notable to answer a supple- 

tary — on the spot. “Vi al. 
(293) 2497. 

An Honourable Member is at liberty 
to withdraw his — at any time. 
Vol. IV (933) 2993,” 

An Honourable Member is not justi- 
in asking another Honourable 

to write down his s pple: 
mentary —. Vol. III (98) ) 3408. 

. An Honourable Member must ask a 
detailed we
e 

Di m cannot take place on a — 
Vol. V (933).2: 

Every Member of the Assembly is 
entitled to. know. the,answer when 

—_ isasked in. the Assembly. 
Vol..I (493) 867, 

ble Members are entitled 

ask — in regard to islation 
which ‘stan ae on he? Teen 
tatute-book a: eas ciel oe 

with 
‘admissible. Vol. 

"VI (98)) 990. 
Hi ble Membé itled TS are nob 

to ‘make ७ speech at — time. 
Vol. TL (I93) 074; 2075) - 

Honourable Members cannot ask for 
opinions. Vol. TT (99) 007. 

Honourable Members cannot 
comments on’ ahswers’ to —. 
They may ask supplementary —, 
and 66 make comments,” Vol. I 

४ 5(7934) 46I. 
Honourable Members cannot repeat 

— ‘which have already been ans 

Chair cannot “allow ‘any other 
Honourable Member to put that 
—. ‘Vol. पर 937) 427. ‘ 

Honourable Members in’ asking — 
“are not allowéd to 
“tions fi व aétion. Vol. T (932) 

ie 
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RULING(S)—conid. 
Question(s)—eontd. 8 | Ta 

of the Army in India has 
sent ‘to any place’ outside 

British andsince the Army 
prt py for by the Indian 
exchequer, it is quite in order for 
any Honourable Bomber. er to ask 
the —, “at whose) requést were 

the question, that has to be done 
and Government will have to lay 

- ee “the table of the 
is (933) 
7 हक an Honourable Member who has 

sent — is not in a position to be 
present in his seat to ask his —, 
he -must authorise some other 
Honourable Member in writing to 
do so, and the authorisation 
must. be sent to the President. 
In the absence of such authori- 
sation, these — will be treated 88 

“neportng, dhe answers 

It is entirely at the discretion of the 
Honourable Member in charge 
whether to accept a short notice — 
or not to accept it. Vol. TV (932) 
पका, 

“It is open to any Honourable Mem- 
ber when a supplementary — is 
put to raise a point of order as to 
whether it was a proper supple- 
mentary question, but such points 

arise. at a later stage. 
Vol. I (4932) 67. 

It is the duty of the Honourable 
Member asking a question to find 
out whether the question has been 

&g 00220, asked and “answered, 
~ Vol, TX (933) 2924. 
“Tt is the rivilege of the House to 

the Standing Order by = 

utilise the — hour for the discus 
sion of any other subject. Vol. IT 
(2933) 05. 

Long speeches in réply to — are not 
permissible but on Py ges occa- 
sions a little latitude may be 
allowed. Vol. Ii (i93l) 227 

No — can be asked about the deten- 
of the ruler of an Indian State. 

Vol. Vil (934) 457. 
No — ean be asked pon 
order raised. Vol, I (932) 
60, 

RULING(S)—contd. 
Question(s)—contd. 

as 
Vol, VIP (+933) 2983, 

Questions. cannot be ‘asked on sup 
positions: . Vol. VIIL.(4933) 2589. 

and 
are 

934) 275._ 
Repetition ng ie " 77 asked 

{ session is in order. 
व 55-१०. J (93) 687. p 

Replies to — however long are to be 
the House. Vol. If 

3932) 332, ... 
' Replies to — laid on the table cannot. 

read in the House. If any 
_Honourable Member wishes to 
elicit further information on the 
subject, he should give notice to 
get it. Vol. II (I932) 6I0, 

Statement im answer a starred 
— may only be laid on the table 
and need not necessarily be read 
out. Vol. I(4934) 

32% 22 2 रहन्टन्करटाकर attached to 
> them. © Vol. IV (932) 82. 

The Mover of 8 — Ce not move 

certain questions to‘only the Mem. : 
concerned is not correct 

cedure. An Honourable Member 
asks 
of the Assembly, and the Assembly 
as a whole is entitled to know the 
replies to admitted questions given 
ee the Treasury Benches. It is 

bd Sp 
(2932) 622. 

The saniée question that hes already 
been answered cannot be put in 
sone form. Vol. VIII (933) 

Tuere is no rule oF Standing Order 
which compels Government to 

© te —. Honourable 
Members on the Treasury Benches 
are entitled to say that they want 
notice, of a — put asa sree 
mentary —. Vol. V (93l) 

ee 
bed Vol. VI (I932) 2060, 



5 ७0७ रा certain things, it is: per- 
| open to Government to say, 

no they have no. knowledge bout 

them, Vol. III (i932) 22l4. 

When an Honourable Member for 

the Governnient plainly states that 

he is not i ५ 3 to lose the 

stages passed through by the Gov- 
theneit in considering @ proposal, 

it ig no wse for an Honourable 

Member pressing for the informa- 

tion by supplementary —. Vol. V 

८: (2933) 88. 

4 When an Honourable Member giving 

hotice of a— ceases to be a member 

ba Renin x he loses the right 
Government. Kj int 2 

Vol. Vi (932) 70}. 

definitely put down 6 — ener 
especially bringing to notice 

of the Government @ specific case 

in which the Agent of a Railway 

is not to have carried out 

the orders, and when. the Honour- 

able Member replying for Govern- 

» ment says that the question has 

been forwarded to the Agent, it is 

है proper. that. the Agent: upeaeieen 

हा a reply to the Railway d and 

. that reply must. be communicated 

. +o the Honourable Member who 

2 asked the question, so that, if it is 
unsatisfactory, he might pursue 

matter further. Vol, VIIL 

(4933) ,2237.:,cnetar के mations 

When sf Honowrable Member has 

put down & question which has 

pesh’ admitted by the Chair, it 

means that the quéstion: is of 

public importanee, and the Chair 

and the House have got ह right 

to expect that a suitable answer 

would be given. Vol. VIII (933) 
2236. 

& motion w! 
already passed. Vol. VI (4933) 

i544, 

Re eports of Select Committees— 

e rights Pant privileges of non- 

Official Members are not en- 
ed pee by हे formal pre- 

pa ion of the Report of & Select 
mittee on an official Bill on 

94 CONSOLIDATED INDEX TO LEGISLATIVE pasta DEBATES. 

RULING(S)—contd. RULING(S)—contd. 

‘Question(s)—coneld. Reports of Select Commitiees—contd. 

: When an Honoutable Member asks 8 a day set apart for the ttansac- 

in 
> are ‘tion of non-official business. Vol. 

TV (933) 3043-44, 
Resolution(s)— ae 

A reference to the Heasoon Ate le - 
mentary and Exten Tey in 
order in the — on the financial 
statement made by the Finance 
Member. Vol. VI (93) 058. 

canndt b 
moved: Vol. VIT- (7932) 2980. 

dment to 28 soluti 
which widens the scope of the 
original resolution, is out of order. 
Vol. I (/932) Bai 45. 

An amendment widening the scope 
of the Seay — is out of order. 
Vol. IV (3939) 25L. 

Further amendments to the — re 
regulati hours 

8, छठ. 
o™M. 

Joshi’s amendment to that - 
rejected, Vol. IV (93) 2994. 

Honourable Members might move an 
amendment at any time and when 
that amendment is actually. moved 
any Honourable Member may 
object on the ground that two 
days’ clear notice has not been 
iven. 46. will then be for the 

Chair to decide whether he will 
or ix amendment of not. 

al. T(I9 432. : 
Im the terms of the Standing Order, 

two days’ notice is required for 

allowing an 
moved at any stage of the debate ; 
but in order that the Chair may 
be able to consider whether an 
amendment should be allowed 
without. notice, it is necessary 
that an Honourable Member should 
hand over in writing the amend- 
ment which he edie! to move. 
Vol. VI (4932) 959. 

Rules applying to — ap; pply to amend- 
Hep A — as well. Vol. VIL 
(0983) 2930. 

That Mr. Ni M. Joshi's amendment 
is not 4 diréet negative of the 
Resolution ré ratification of the 
draft convention regulating hours 
of work in. offices, hotels, etc. 
Vol. IV (93]) 2989. 05% 

3
.
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Bs 
Ri a. of moving an amendment for 

the Duties— 

cannot have Sy de to move in 
the Select Committee an amend- 
ment for cot Comite ace the ne 

० arpa: ity, रु ussion 
ee ae informal across the 

7 na Sp Genre: ment and 
Non-official ” to have a 
chance of convincing the Govern. 
ment that an increased duty 
necessary. Vol. IIT (934) 2352 

*Rule(s)—_ 
No —, inconsistent with the = 

E sions of the Government of है हे 
Act, can 
of tho Act itecl Vol, LIT (933) 

29. 
Select Committee(s)— 

A motion to add to the proposed 
names for a — cannot be made 
‘miless it is tmanimously accepted 

कली ० y the House. Vol. (2934) 
मर 4, ७०७३-२० pep. २१% 

A — of the eee} have 
ter powers than what the 

40088 itself enjoys under the 
Constitution ‘ol. TIL (3934) 
225,, 

A — of this Howse cannot have 
any information which cannot be 
disclosed House as a whole. 

3 Wol. TIT (984) 225 

All evidence tendered before a — 
should also ailable to the 
‘House, Vol. (934) ११६] 

All materials placed Govern- 
ment before a — eae avail- 
able to the Members of the House. 

os Vol, II (934) 225]. 

© Eaéh — should decide what rele- 
vant ते 
Which ‘werd “available to them, 
Should necessatily be made avail- 
able to all the Members of the 
Housé, 86 that the discussion in 
the Hotise of the report of the 
— may be complete. Such docu- 
ments and information will be 
rinted and made available to the 
lembers of the House along with 

the teport of the —, Vol. IIT 
(4934) 2252 

Government have the right to place 
.... before a — only such papers and 

_ records as they sre pi ed to 
lace before that — i’ iit 

(2934) 22. 

RULING(S a 
Select Co: Yee separ: age 

88 of the Select Committee 
should not be dealt elaborate. 
ly by. avy Honourable ber on 
the floer of the -ontces ol. VI 
(2932) 2295. 

Members are not entitled 
SS ana of — 

Vol. If (932) ॥ 

Honourable Members ot refer to 
prosedng thing except a) Sees 

: पा OE ie eee कक 
933) 3254, : 

Honourable Members should restrict 
themselves tothe general prin- 
ciples of the Bill at the — stage. 
Vol. I.(933) 627. 

Honourable Members should send 
in their additional minutes or 
minutes of dissent either typed 
er written in ink on foolseap 
paper ; otherwise the minutes will 
not be accepted. Vol. IV (934) 
3495. 

Honourable Members should speak 
> cin general terms” the refer- 

/ = ence of a — to a Select Committee 
is under discussion and reserve 
their detailed remarks for a later 
stage. Vol. I (933) 509. 

Honourable Members who have been 
signatories to a\Committee’s report 
must justify their signatures on 
argument and not on the discus. 
sion that took place in the Com- 
mittee: Vol. VIIL (933) 2497, 

Honourable Members whose names 
are included in the proposal to 
serye on @ — are entitled to get 
up and say that they should be 
excused from such service. Vol. I 

In cases where a charge is. made 
against an Honourable Member in 
connection with what happened 
in the Seleet Committee and he 
contradicts it, the House usually 
accepts the contradiction, Vol. 
VI (4932) 204. 
order to the name of a 

particular Member in a Select Com- 
mittee, the consent of that Mem- 
ber is necessary. Vol; IV (933) 
3624. 

It is not proper to mention on the 
floor of the House how particular 
Members voted in the —. Vol. 
VIIT (3933) 2408. 

It is phen the — on each oetasion 
to ide what information and 
what documents should  neces- 
sarily be made ayailable to the 
Members of the House. Vol. V 
(934) 4387. 
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Ee (ADDITIONAL IMPORT DUTY) 

See“ Bill(s) ” 
SALT ADDITIONAL IMPORT DUTY 
(EXTENDING) B: wi 

‘ee “ Bill(s) 

SALT INDUSTRY— 
Election of a Committee to consider 

on the —. Vol. I (I93]) posals 
202-5, 27-8, 569. 

SALT INDUS COMMITTEE— 
Election of be! Vi 
Bee 4293-94 ; Vol. VII (933) 

SAT, RESOLUTION = ma 
ent re ment of the — 

Vol. VIII (924) 248 
SE< 

Reduction of —. ( 
Tndian. Finance Bill), 
2439-43; Vol III (i933) 
8 

under the 
Vol. TIT (2937) 

262- 

ussed SAMPLE PACKETS— 
f (Dis 

under Indian Finance’ Bill). 
Vol. ITT (93) 2622-26. 

SARFARAZ HUSSAIN KHAN, KHAN 
BAHADUR— 
Expressions of regret on the deaths 

and—.. Vol 

SH 

SARMA, SIR NARASIMHA— _ 
ms of regret on the death of 

ः Vol. VIT (932) 3093-97 

‘ 27227 कक लक es 
ion to fo zedage Demand il 

wey, ard” re rer a ard’s 
ucati Paty wit ar to 

pay. f Baila (ddle — teachers in 
the United Provinces. Vol. II (493) 

SCHUSTER, THE HONOURABLE SIR 
GEORGE— 
Retirement of —. Vol. V (I934) 4249- 

50. 

TENCE, INDIAN INSTITUTE _OF— 
“‘Blection of a member to the Council 

sere —, Bangalore. Vol, I (932) 

SBA CUSTOMS (AMENDMENT) 
BILL— 

See“ Bill(s) ”. 

SECURITY PRINTING, CAPITAL 
OUTLA’ N— 
ermand for Grant. Vol. IIT (393l) 

ol. IT 46; Vol. IIT (932) 28435 
(Li 53929 Vol, I (934) 2069. 

jue for Supplementary Grant. 
Vol. I (93l). 987. 

SECRETARY OF STATE FOR INDIA— 
Motion for ve —'s evidence 

before the Joint Parliamentary Com- 
mittee re India’s right of retaliation 
in her relationship with the Domi 
nions of the British Empire. Vol 
ae (4983) 20I3-I4, 2722, 2758 

Motion to reduce Demand for “ Exe. 
eutive Council” re improper inter- 
ference by. the financial 
affairs of India, Vol. Lf (4932) 
L94- eames 

—BXPENDITURE IN ENGL 
Demand for Grant. Vol. iIi (i93i) 

2046); Vol. TT (4932) 2343; Vol aL 
(0983) 807; Vol. TI ( 

ior rant. 
Vol. VI (493l) 2492; Vol. I (932) 
935. 

Motion to reduce Demand for “—" 
re saft the interests of agri- 
culturists and landholders in the 
matter of representation and taxa 

‘Wol. 
Bae ) 807- 

Motion to reduce Demand for Supple- 
mentary Grant for “—' re non t Nationalis 

in the Round Table Conference. Vol. 
VI (I93]) 492-96. 

SELECT COMMITTEE(S)— 
ling te Procedure of -—. Vol. If 
(934) 225-52. 

SELECTION GRADE POSTS— 
Motion to reduce Demand for “ Indian 

Posts and Telegraphs Department 
ding ( Worki: 

Vol. IL (934) 2040-46, 

SENTENCES— ; 
Motion for Adjournment re death — 

passed in connection, with the Shola, 
pur riot, Vol.-I (93]). 4-5, 

SEPARATION OF ACCOUNTS FROM 
AUDIT— 
amend for Grant. t.. Vol. IIL (493) 

ek न “ 

n
e
e
 

|
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SEPARATION OF BURMA— 7 7४ एल SIMLA सहला MEATS 
See “ Burma Motion to reduce Demend for “ Statt 

Household and Allowances of the 
SERVICE(S)— a Governor General” re hill journey 

Motion’ for ‘adjournment re A 
tation in —. Vol. VI (2934) 

for “Rail 
re” Tn jon of 

Vol. IL (3982) 578: 

Resolution re reprosentation 
mn 

“'Vol. VI (934) 706-7; Vol. 
_ (2934) ।275-806, 

Hosovraste Mian. Sim 

32) 3-33. ae न 
Expressions of 

Vol. I (I9 

T 
(932) 055-60, 2 

क् SHERIFF OF CALCUTTA (POWERS 
OF CUSTODY) BILL— 
See ‘* Bill(s) ". 

SHIPS— 
Statement re Draft Convention and 

dations 

02 %24 of workers employ- 
‘unloading 

IIT (932) 2828-9. 

SHOLAPUR RIOT— 
Motion for Adjournment re death 

passed. with 
Vol. I (I98l) 4-5. 

. penton 

} SHOOTING— 
Motion for bee | re — of di 

at the Hijli detention camp. Vol. V. 
(I93) 743, 744-64. 

SIKH(S)— i 
Motion to reduce Demand for “Cus: 

ms” re — tation, _ Vol. छः 
TE (293) 937-48. 

SILK. 
Duty on—. ( 

Indian Finance Bill) 
es 293-97. 

under the 
‘Vol. IE (933) 

of the — exodus. Vol. HIT (99) 
202 

lawlessness Motion for Adjournm 
in—. Vol. THT (933) 2653-56. 

Motion to reduce Demand for * Cus. 
toms’ re. grievances of the Hindus 

it. . of —in -the Customs 
» Vol. IT (934) 923-49, 

under 
Vol. गा 

SOLDIERS— प्र 
Resolution grant of war pensions 

to Indian—. Vol. T (i933) 669- 

(iicluding “+ 04 Expenses)" re 
‘compensatory allowance for lower 
division clerks and —. 6: TE (4934) 
993-96, 

SOUTH AFRICA. 
tatement re—. Vol. III (932) 2963- 
65, 302-4. = : 

SOUTH INDIAN INFANTRY BAT. 
TALIO. 

Resolution re —. Vol. I (8939) 46- 
55. 

SPECIAL MARRIAGE (AMENDMENT) 
= oF 

See “ Bill(s)”. 

SPECIAL MARRIAGE (AMENDMENT) 
REPEALING BILL— 

See “ Bill(s) "4. ; 

SPECIFIC RELIEF (AMENDMENT) 
BILL— 

See “ Bill(s)”. 

SPEECHES— 
Motion for Adjournment re publication 

in the Press of the Assembly —. | Vol. 
व (932) 657-63 

SPICES— 
Reduction of duty on — (Discussed 

under the Indian Finance Bill), 
__Vol. TH (932) 2449-50, 
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2. HOUSEHOLD AND ALLOW: . 
AN OF. HE GOVERNOR 

Vol. I93) 
20I7 2) 2288; Vol. IL 
(933) 900 ; Vol. II (934): 2088. 

for Suprl ary Grant 

a oe =, 933; Vol, TIL (i £99 oles, 

Motion toredace Dem <— 
4 f 

<> Hill journey allowances and ‘reduc- 
EEE Sak of. ‘of ‘the Simla 

exodus. Vol. TH '(i93)° 202I- 

Request to the Viceroy for somé 
voluntary surrender ola. 

ments for the needed retrench- 
ment. Vol, Et (7934): 2032 
33. 

R for considerable reduction: 
> =-Vol, LEE (98) 207:2 

STAMPS— — 
Demand for Excess Grant for 93I-32 

Vol: VATL(934) 2302. 
or. Grant. . Vol. ITL..(93) 

I97l; Vol, TIL (4932) 2268; Vol. 
» (4933) 3 Vol. TE. (7934) 954. 

(osDem: » Grant. 
Vol. I (3982) a z E 

STAMPS (AMENDMENT) BILL |? 
‘See “ Indian —” under “ Bill) ० 

STANDING COMMITTEE FOR THE 
DEPARTMENT OF EDUCATION. 
HEALTH AND LANDS— 
See under “ ee Health and 

STANDING COMMITTER FOR THE 
DEPARTMENT OF INDUSTRIES 
AND LABOUR— te ss 

See under “Tndustries and Labour, 
Department of ” 

STANDING COMMITTER- ON’ EMT. 

GRATIO 
See under “* Emigration ड़ 

STANDING COMMITTEE 0४ PIL, 
GRIMAGE TO THE HEDJAZ— 
innceeiet * Pilgrimage to the Hed- 

STANDING “COMMITTEE | 55 
ROADS— sng? 
See under “ Roads ”. 

Shap G-FINANCE. COMMITTEE— 
| the—. Vol. (2984) 2 

es Vol, 26, 5I: Vol 
TV .(498l) atts By कै I 

है 2-25, 8285°% Ti 
re Geen 5, 2490; Vol. Til (4933) 

995-200, 2937, 9903-04; Vole IIT 
(A934) 2392, 2544, 

I 

अल: these ‘supplementary “dé= 
before them — for 

their approval @an be justified on 
H ee peepee and whenever 
| that are ८73: #अइ 
i +7+ that 5 5 2 eens lemands 

can. justified 
on the above rule. must make 

to that Ng es 

STANDING FINANCE COMMITTE 
FOR RAILWAYS—. * 
Election of Vol. I (2084 ॥%, 

25, 52; Vol. या (i932 ae, bog 
)2 ३ 

(4933) 208 9772 Vol. TV ts) 
33, 347 

STANDING ORDERS— 

V (4933) 
Rei to, Select. Commi Vol. 

Vv (I933) 296. 
Election of Members to the Select 

. ia 
© Presentation" Peer of ‘the 

Select Committee. VITT (995) 

> 
2594. 

STARCH— : 
Duty on — and-farina |Diseussed under 

the Indian Tariff (Textile Protec- 
tion) Amendment Bill]. Vol, TV 
(3934) 3670-7]. दर 

/फधमन 

— (laid on the table) re— 
Allegations against the conduet, of पु 

5 257 < -ीता।9[0078- ... ४७८ VI 
((934) 246-58. 

Amendments made in the Ottawa 
Trade Agreement Rules, 932. 

Vol. ILL (934))2398-95 5 Vol, VIL 
# 3. : ०5:2४ RTT 
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STATEMENT—contd, 

=: ov tl re —conclid. 
ay which the lowest tenders 

5% accepted. by- the 
Commissioner iorIndia in 

purchasing stores for the Govern 
ment of India, Vol. I (I93) 
5-l. 

a 
wa 2 as) 

(2934) 2903-06; Vol: VIII (4934) 
204.05. 

newly .con- 
yy lines. Vol. Ii 

-(493) ; Vol. II (i932) 
-2409-2 ; — Vol. VI (I934) 57-62. 

Note on the difference between non- 
voted and voted expenditure of 
the Central Government Budget 
estimates. Vol. Ill ((93]) 2540. 

Rol To Bn 996-2004. _— 
of the Committee on the 

chase, of the-Bengal and North 

l44-22, 
Report of the Howard-Nixon Memo: 

randum. financial ques: 
tions arising gut of the separation 

from India. Vol. of Burma 
TH (932) 2224-29. 

effected. in the ex- 
Be ea under the control of 

the Foreign and Po itical Depart- 
ment. Vol. II] (l933) 2444. 

Review of the civil expenditure) of 
yvernment of India. ४० 

THT (98) 2540, 
the Indian Rot le ferenc 
Vol. I (293) 759. 

Communal Award. Vol. ४ (3992) 
६ 307-08 

Pon re prota Spr pare tion re ion ag accidents 
of workers employed in_loading 
and loading ships. Vol. II 
(932)..288-29, 

Fi . 'ए (2982) 
ae Vol ¥ VI (793) 029-38, 4249 

Gagan an - Exch anes ७. Position. - Vol. 
[ (934) 62. it ith 

regard to Mr. Gandhi. Vol. IV 
(I932) 776. 
"peek confidential. meeting with 

in-Ohief. Vol. TE (i93l) 2434 

STATEMENT—coneld. aad 
eld. 

Result of conversations 
His Excellency the 
Mahatma Gandbi 
545-48. 

South Africa, Vol. II] (932) 2963- 
39 

niet ४ ‘of Mr. Gandhi. Vol. V 
(7932)#020-I! 

Voters’ Lists of the Central and 
Provincial Legislatures. Vol... IL 
(4933) 58 : 

STATE-PRISONERS _ REGULATION 
(REPEALING) BILL— 

Bengal under “ Bill(s) "”. 

ween 
Vi oy and 

Vol. H (I93) 

STATE RAILWAYS— 
See +« Railway (3) ”. 

STATE RAILWAY PRESS— 

STATES (PROTECTION) BILL— 
Bill(s) up 

"ander “ Bill(s) 

STATION PLATFORM— | 
Motion for jourmment re alleged 
pees of a man for 

re Railway 
=. Pal TX (4933) 3605-07, - - 

STATIONERY AND PRINTING— 
jemand: for Excess Grant. Vol. VI 
(2933) 229. 

Demand for Grant... Vol. eee 
2044; Vol. yee mt 234. 

_>_(3933)-4927 

BILL— 
See ** Indian — 

STATUTORY INQUIRY— 
Resolution re — into the working of the 

Tron. and Steel Works. Vol. 
TV (932) 733-66, 

SEATHLORY, RAILWAY BOARD— 

Soy, Board fem" elt C84) Re 
I248-56, 457-9 मर 

STEEL AND WIRE INDUSTRIES 
BXTENDING) PROTECTION ——— ( 

BIL 5 
See “ Bilis)” 

STEEL DUTIES BILL— 
Se Indian Iron and—” under Bilis)” 

STEEL INDUSTRY (PROTECTION) 
BILL— 
See “ Bill(s)”. i. 
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STEEL PIPES— > 4.4 eae 
Resolution re duties on galviiised® iron 

= Sheets!) Val ० ) 

4 हल 48 ae ae 

STEEL, 53-40 

न् {port duties on! हार. 
‘on and steel pipes and 

॥: IT (932) Vol, 7 (98) 352-73 
_ 2055-60 ; 258-76. “४: 

STEAMERS— : 
Demand for Grant in respect’ of Work 

ee farbours, va « on) 
363. 

STORES— 
Statement laid ‘on the table re cases 

in which the lowest tenders have not 
gene epics, the eee, , Com- 

aa ocean A 

287-89; Vol, IIT (934) 2909-05 ; 
Vol. VIII (4934) 204-05. 

STORES ARTMENT— 
Se Stores Department ” 

STRATEGIC RAILWAYS NEW 
CO STRUCTION AND OPEN LINE WORKS 

Dem Grant: Vol. TE (7932) 
583. ‘ 

8 

AILWAYS)— 
By , ०९8०० Grant. "छा, VI 
अं 33) 723]. 
Demand for Supplementary’ Grant. 

Vol. I (i937) 989; Vol. IT (933) 
-40, ; i 

STRATEGIO RAIL “WORKIN! 
EXPENSES (INCLUDING APPRO. 

TH SERGE Rae 
a sANEOUS एड: 
PEN DITURE)— 
Demand for Grant. Vol. Ib (4932) 

i582. 
है रे 

STRUCTURAL WORKS— 
Demand for Grant in respect of Work: 

ing Expenses—Maintenance 
(Railways). Vol. पा (934) 362, 

STUDENTS 
Motion to a Demand as ES Feil 

? ve inadequate facilities 
Les of Indian —in railway 

workshops, Vol. Ii (I93l)'. 332 
37. 

SUBORDINATES— ~~ 240५ Wak They 
Motion to reduce Demand for “ Indian 

one kam a 
(including Working 

allowance 

Vol. वा (I083) 4878; 

SUBVENTION. 
Grant! of a — to thie’ Norih-West Fron 

tier Province -(Disewssed the 
Demand for Grant in a dal of है 
कप ital Dey nt), है 

‘Vol. (2982) .2290-23 | 
Motion for Adj of 

a —to Bie msn anes ‘tier 
Provinces, Vol. II (932) 2704 4 

SUCCESSION (AMENDMENT) 
* Indian —** under * Bill(s)” 

SUGAR— 
Motion to reduce Demand for “ Cus. 

Se वन शिवलम न vent dumping ०] 
the Indian market. Vol, TlT (I93T) 

a 4930-37. g 
juction of customs duty on’— ( 

cussed’ under” the ia Finance a. 
Bill). Vol. I0E'(4932) 2445-47, 

SUGAR-CANE B: 
See “ Bills)” 

SUGAR (EXCISE DUTY) BILL— 
See’ (8) 

BIEL— 
See “४ Bill(s) ”. 

SUPERANNUATION “ALLOWANCES 
AND PENSIONS— 
Demand for Vol. VI 

(2933) 229; Vol. VITT (I934) 2808 

Demand for Grant. Vol. IfT (93) 
* 9044 ; Vol. TIT (982) 234] ; Vol. IT d 

(4933) I927; Vol. TT (2984) 2066. 
Demand for Sipe i itary Grant. 

Vol. I (932) 935; Vol. TTT (933) 
2765 ; ४०.) IIT (7994) 2939. 

SUPER-TAX— : 
Additional jnocme ene the 

financial year, 793 32, [Discussed 
under the Indian Finance (Supple 
mentary and Extending) Bill.] Vol. 
VIL (I93) 2097-29, 2277-67. 

Additional income-tax and —for the 

under the Indian Finance 

Se at neat RUE aa 



CONSOMPATLI INDEX, १0. DEGISLATIVE, ASSEMBLY DEBATES 03 

= Finance Committee, that 
Committee must satisfy themselves 
whether these laced before thein 

see for” 
0 3 50, and whenever 

666 find that they are 
not satisfied that the — plac 
before them can be justified on! the 
above rule they niust make a 
rematk fect in théir pro to that 
Geedings. Vol. Til (934) 2954. 

ra GRANTS—GEN 
ERAL 

see" Demands for — ™ 

ee WAY BUD 
See “ Demand for 

fj » SUPPRESSION OF» COUNTERBEIT- 
ING CURRENCY (INTERNATION 
‘AL CONVENTION)—BILL— 
See “ Bill(s) ” 

4 SUPREME CoOURT— 

SURCHARGE(S)- 
सम =~ 99 income-tax. (Dis 

Indian Finance 
70-7, Bill), 5. 

Motion to reduce 
on Income” rer 

oration of o| 
sho, limit. Vol HL 6033) ” 6I6 

SURVEY OF INDIA— 
Regent for Excess Grant. Vol. VIII 

(I934) 2304. : 
Demand for Grant. ४०. Ifl (93 

9; Vol, TET (932) 2336; Vol. 
(7933) I92; Vol, If (934) 2062. 

Demand 
= Vol. Ift (933) ee rae itt Vol. TI (934) 

| < 

TARIFF BILL— 
See ** Indian —"suinder ** Bill(s), हे कप 

| >>. 
vam (AMENDMENT) ease : 

ne ores TARIFF (OTTAWA TRADE AGREE- 
MENT) AMENDMENT 
See ** Indian” under Bill(s) ४: 

TARIFE “(SECOND AMENDMENT) 

Bue. Indian —” 

ARIEE (TEXTILE PROTECTION) 
See “ Indian —’ ronal as Bill(s) , 

] 5: कुक 72027 LESS BROADCAST- 

See “ Indian — "” under “ Bill(s)?” 

४४५ ie AND STEEL COMPANY— 
re additional ent for 

rails to the—. Vol aa (293!) 

ander 5 Bill(s) १९ 

TATA IRON AND STEEL WoRKS— 
Resolution ve Statutory tee into 

wth of" the ‘ol 
(992) 733-66 

TAXATION— ~ PIT ie 
Motion to reduce Demand for “ Ex 

penditure in are sfoguaeing of 
State for India” re Fone oo ar 
interests of agricult and — 
holders in the matter of representa- 
tio ते —in the new Constitution. 
Vol. IT (4933) 807-32. a 

TAXES ON INCOMB 
A i93) 
saa emg i pees 7; Vol Tt 

(933) 265 3 Ve 
bat 4 

Vol -L(493),983.. 
Motion to reduce Demand, for * 

pel 
il (3934) I95kie 

Paucity Oriyas ‘in the Bibar and 
Income- Department. 

Vol. If (4934) 950. 
PR ey of the Ineomie-tax Depart- 

vee) mont. 7 Vol: वा (2934).2953...-° 
al of suréharge ‘and: 

_ of old ७: of taxable limit 
३५ Vol, it (2033) T6l 5-44, 
छा 
Vol, Il (493) 857-82.: aad 
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TEA = LL— 
See * Indian — ” under “ Bill(s) ” 

TEA CTS EMIGRANT LA- 
BOUR BILL— 7 
See “ Bill(s) ”, 

TEACHERS— 
Motion to reduce Demand for “ Rail- 

way Board” re Railway Board’ 

TEXTILE INDUSTRY PROTECTION 
AeECOND B. 

* Cotton —” under ** Bill(s)’”. 

THIRD CLASS— ‘ 
Motion to Demand for “* Rail- 

way Route we ievanices 
passengers. Vol L93I), A274 76. 

TIME-SCALES OF PAY— 
हक 0 olicy with ref 

i Middle School — 
in the United P rovinees. Vol. II 
(293L) 332. 

TELEGRAPH (AMENDMENT). BILL-— 
See‘ Indian —” under “ Bill(s) ”. 

TELEGRAPH BRANCH— 
Motion to reduce Demand for ‘* Indian 
मा ane Department 

Expenses)” 6 his 
re equitable apportionment of re 

TEMPLE ENTRY DISABILITIES RE- 
MOVAL BILL— 
See “ Hindu —” under “ Bill(s)”. 

TEMPORARY WITHDRAWALS 
FROM DEPRECIATION FUND— 
Demand for Grant. Vol, II (934) 

364. ier. 
ERS— 

Statement laid on the table re cases 
in which the lowest — have not been 

the High joner 
leas ne ng -_ 2 stores 

हे कर कु india ग we Vv 
(2982) 807-50 बज 
ay (4933) 987-89 ceva (994) 

203-05 ; Vol. शा (934) 204-05. 

TERMS OF REFERENCE— 
Motion for Adjournment re — to the 
Advisory os acs Tribunal. Vol 
TV (4932): 80-200, mits 

TERRITORIAL FORCE (AMEND- 
MENT) BILL— 
See‘ Indian —” under * Bill(s)”’. 

TERRORIST ATTACK— 
Motion for Adjournment re — on Sir 

Alfred Watson in Calcutta. Vol V 
(932) 557, 593-62 

TERRORIST OUTRAGE— 
Motion at Pahartali, 

- 5 छा, V (4932) 4353. 

TERRORIST OUTRAGES (SUPPLE 
TLL— 

| —* und a Bae. Suppression o} ler 

f 

Chittagong, 

Resoli ision of —., Vol, IV 
(4932) 272-77. ae 

TOK KYI, U— _ 
Expressions of regret ab fe deaths of 

Mr, Alexander, Mr. Sh: and — 
Vol, V (493]) 56-59. 

TOUNGU— 
Motion for Adjournment re failure to 

+ preserve law and order in the Pegu 
and — district of Burma. _ 

Vol. या (99) 2900 

RADE AGREEMENT— 

. VI (4933) I73 
I896-I938, 939-70, 20I-02, 

2286, 26]0; Vol. VID 69: 3० 
70, 2975-3026, ee 

TRADE AGREEMENT COMMITTEE— 
Election of Members to the Ottawa — 

Vol. IV (934) 378-85 : Vol: V (934) 

Report of the Ottawa — (laid 
table). Vol. VIII (3934) 2457-58. 

Presentation of the Ottawa -- +  Vol- 
4 ((933) 835-43. 

Amendnients to the Ottawa — Vol, 
TI (i934) 9898-95 ; Vel. VIII 
(2034), 4486 gee न) 

TRADE DISPUTES (AMENDMENT) 
TLL— 

See “ Bill(s) '!. 

TRADE DISPUTES (EXTENDING) 
BILL— ‘See “ Bill(s)” His 

TRAFFIC DEPARTMENT— wi ह 
Demand for Grant 2 en > Work- 

ing Expenses of — (Railways). Vol. ( 
(934) 363. न 

TRANSFER CONCESSIONS— 
See ‘* Concessions 

TRANS. ieee i 
हि for cane tre erty wa. AOE Trey 

Vol. V (I933) 55-55, 780-83, 865-89 

Aa nnn ee al 
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TR = PUBLIC— v in 
See “ Public” 
aside VANASPATHI GHEE— 

TR ae हर के 
Motion for Adjournment re fie aa of See “ Ghee”. 

the | apan iD VETERINARY SERVICES, CIVIL— London. Vol. I (! ], 39-50, ee Vl ee fee Demand VoL TH (033) 
TRIAL(S)— 4 2042 ; Vol. a 32) 2339 ; Vol. 

Motion for Adjournment re summary (7933) 924 ; Vol. IT (934) 2064. 
se it 
Pee ME HONE भा ही VICEROY, HIS EXCELLENCY THE— 
205-24. Address the Members of the 

¢ Council of State and the रु. :772:* 3 
TRIBUNAL(S)— Assembly, Vol. IV. (493l) 2787-89 ; 

Motion for Adjournment re — Recom- 
mendations of the Sonten —. 
Vol. TX (933) 3686; Vol. I (934) 
2 }, 65-89. 

Terms of reference to the Advisory 
Capitation, — . Vol. IV (932) 
46, 80-200, 

TROOPS— 
Statement Iaid on the table re alle- 

gations against the conduct of — in 
Miduapore, Wok ४३ (934) 246-58, 

of 

Vol. V (93]) 343-46 ; Vol. V (4933) 
47-25 ; Vol. VILL (3934) 2269-80. 

Address by — to the Members of the 
Legislative Assembly. Vol. I (i932) 
43-50 ; Vol. 3. (i932) -22 ; Vol. IV 
(4932) I-43); Vol. I (4933) -8. 

Letter from — conveying thanks for 
Assembly's. contributions to the 
Earthquake Relief Fund. Vol. IT 
(I934) 227 

Message fromj—» additional 

‘adtatae ( 
Message from — and Governor General 

appointing dates for the presentation 
and discussion of the General Budget. 
Vol. L (i93]) 349; Vel, Ib (932) 
2046-47. 

Message from -- appointing dates for 
the presentation and discussion of the 
Railway Budget: Vol I (93l) 438- 
49; 96; Vol, IT (932) 0)6. 

M rom “— ing Mr. R. K re p 
= against — and reduction of wages. 

Vol. I (934) 302-35, 544-8. 

“UNITED PROVINCES— 

2. Motion s recite fe “ Rail- 
way Board” re apes 8 ‘3 
educational policy with reference t 
pay of Railway Middle School 

ih the’ —". “Vol. Tl द98) 
3332. 

UNIVERSITY OF DELHI— 
‘lection of Members to the Court of 

the — . Vol. I (93)-745-59, 978 ; 
Vol: IL (493l) 008; Vol. TV (i934) 
3422-23, 3625. 

EXLAWFUL INSTIGATION BILL— 
(s) 

UNTOUCHABILITY 
BILL— 

tec See + Bills)? s 

UNTOUCHABLE CASTES (REMOVAL 
OF DISABILITIES) BILL— 

i See“ Hindu —” under “* Bill{s) ”. 
oa 

ABOLITION 

Shanmukham Chetty to be Chair- 
man of the Legislatve Assembly 
Vol. I (493). 

Message from =~ appointing the 
Honourable Sir George Rainy to 

th the 
एप Member on the ion of 
the General discussion of the Rail- 
way Budget. Vol, I (93i) 350 
Vol. वा (932) 0i7. 

Message from — and Governor General 
appointing. the Honourable Sir 
Joseph Bhore to perform the fune- 
tion assigned 
on the ase ne Glen 

the Ri 
Vol. T (933) 857 re 4 Hoss) on 

Message from — asking for the passage 
of the Indian Finance Bill in the 
Legislatve Assembly in the ree 
mended form. Vol. TV (93) 2707- 
08. 

we from — asking for the 

Dis- 

Messa: 
of the Indian Finance ८: a 
tary and Extending) Bill in the 
Legislative Assembly in the recom- 
एन form. Vol. VII (493) 297- 
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conol i. 

front d'Governor’General 

Ss 
me Assembl ae 8 under co ‘A = va 

ag: or, 350 ; Vol. IT (982) 0. 
Vol, I (i933) 47 ; Vol. I (934) 48i 
lessage vern 

. General re disallowance of the Motion 
“for 
७. Exel Ratio. Vol. V (I93}) 839, 
Mot on to reduce Demand 

०२ ‘emoluments for the needed retrench- 
an moent. - Vol. ILE (493L) 203-33. 

Statement re result of SN pees 

AY 
See also Governor General, His 

Excelieney. the 

Vol, TT at 4)" Rulea re issue of — - 
258L 

VIZAGAPATAM HARBOUR, CAPITAL 
OUTLAY 0 

3 Demand for grant! Vol. Til (93]) 
2047 ; Vol. III (932) 2344 ; Vol IL 
(3933) 4930 ; Vol, Lk. (4934)2070, 

for G 
Vol. I bere reer 7; Wok, IIL (2934) 

5255 7 PORT BILE— 4 

") VIZAGAPATAM PORT (AMENDMENT) 
“See ५ Bill(s)” 

be Smtr arding f the Central ata tral 
and 2४2० ब 75% हक स्लक व L ped 

9 Bal Ww 

WAGES— 
re p ti of agin F amp ail? iA coductal 

of —. Vol. I (984) 3802-35, 544- 
Bt. t 

te ee, (AMENDMENT) 

so Musdalman =" ander Bill(s)\”" 

WALK-oUT— 
TH Members of the Nationalist 

५ (2932) 557, l503-L6)2:99y 9 

- WHEAT— ‘i 
Motion to reduce: Demand for | 

WHEAT (IMPORT DUTY) BILE 

re. 
cultivators. Vol Teta 20 , 

WATSON, Simm ALFRED 
Motion for Adjournment. re: terrorist 

— in Calcutts. Vole r 

Customs ” re failure of the Govern. 
ment to prevent dumping of — and x 
ara ‘on, the Indian market. Vol. | 
Til (93l) 930-37,.- +! 

See‘ Bill(s) ”. 

ING) BILL— 

See’ “ (Bill(s).". en 

WHITE PAPER— 4 

Statement laid on the table by the | 
Honourable Sir George Rainy re 
— in connection with the Round 
Table Conference. Vol. b(i98%) 759. 

WIDOWS" JNSURANCE— || | ts 
on 4३००० १४ हू आए पर बूंट2 मी and |" 

५ Convention 
concerning ३ 

non-t ० 
and recommendations 
ittvalidity, ०० 
orphans’ insurance. Vol Vill (4933) 
2083-203. : Hs | 

WIDOWS’ MAINTENAN 

See * Hindu —” under “Bill(s) *. ’ 

WIDOWS" RIGHT OF. = 
bid रे 
Seo Hindu"! inder “घआ(8) ". 

wic— 

Point of order re poet urable 
President of the tive Assembly 

his seat, without/the usual — taking hi 
Vol. IV (i984) 3423. 
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"व Vol,, पर (7932) 2283, 2408, 2443. 
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law for crimes against. —. Vol. V 

ag (932) 2202-9. i 

=
 

Resolution re protection of eg * 

eal, 0988) 302-35, 544-8] 
Staternent re Draft Convention 

| _-e-against accidents of — employed in 

Joading and unloading shi Vol. 
वा (/932) 288-29. 

WORKING EXPENSES—ADMINIS- 

TRATION— 

Demand for Excess grant. Vol. I 

(932) 929-30 Vol. VI (933) 230. 

Demand for Grant. Vol. If (393]) 

हे hee =“ छः 7353 ; Vol. If (932) 58 Vol. If 

= (933)h205- 

WORKING EXPENSES : ADMINIS- 
TRATION COMMERCIAL LINES— 

Demand. for Excess Grant. Vol. I 
(293i) 982. 

and Supplementary Grant. Di ‘or 
Vol. IT (933) I333-37. 

WORKING EXPENSES AND MISCEL- 

LANEOUS (STRATEGIC LINES)— 

Demand for Supplementary Grant, 

Vol, 4 (934) 989. : 
WORKING EXPENS ES—ELECTRIC 

SERVICE DEPARTMENT— 

Demand for Grant. Vol. II ( 934) 363. 

WORKING EXPENSES — EXPENSES 

OF GENERAL DEPARTMENTS— 

Demand for Grant. Vol, Il (934) 363. 

Ww ०६ हर EXPENSES : EXPENSES 

FIC DEPARTMENT— 

“Demand for Grant. Vol. II (i934) 363. 

MAINTEN- WORKING EXPEN! 
LOco- ANCE AND SUPPLY OF 

MOTIVE POWER— 

Demand for Grant, Vol. II (934) 362. 

wo: TOO REEENSES APPROPRI- 
ATION TO TION FUND- 

oa) aTAennas ay 

"WOMEN— 305 eae) | WORKING EXPENSES’ | MATNTEN 
GE AND 

Motion for; re. alleged STOCK— Base 
जा tical prisoners Demand for Grant. Vol. ता (7933) 3362. 

WORKING EXPENSES: _MAINTEN. 
ANCE OF FERRY STEAMERS AND 
HARBOURS— . 
Demand for Grant. 

36 

WORKING EXPENSES: MAINTEN- 
ANCE OF STRUCTURAL WOR KS— 
Demand for Grant. Vol. II (i934) 

WORKING EXPENSES MISCELLAN- 
EOUS EXPENSES— 
Demand for Grant. Vol. IT (i934) 
363. 

WORKING EXPENSES—REPAIRS 
ND MAINTENANCE 

OPERATION— 

Demand for Grant. Vol. यो - (4932) 
{58l; Vol. IL (933) 3206. 

Demand, for, Supplementary Grant. 
Vol, If (49384) 4440-43- 

Vol. IT (934) 

| clo ae 

WORKING EXPENSES : REPAIRS 
MAINTENANCE AND OPERA- 

'TION—COMMERCIAL LINES— 

Demand for Excess Grant. Vol. I 
(2932) 98L. 

Demand for Grant, Vol. II (932) 353. 

WORKING EXPENSES (STRATEGIC 

RAILWAYS)— 
Demand for Grant. Vol. Il (493) 354, 

WORKMEN (DISPUTES) REPEALING 

BIL!) 
Employers and — " under 

spose Sree फंआा(8) 

WORKMEN" COMPENSATION 
(AMENDMENT) BIL 
See “ Bill(s)” 

WORKSHOPS— 

Motion to reduce Demand for “ Rail- 
way Board” re facilities 

for training Indian students in 
railway —. Vol. II (l93l) 332-37. 

WYNAD— 

Motion to reduce Demand for “ Indian 

Posts and Telegrap! Ww. ) re— 

Grant of special allowance to the 

posta! subordinates the 

—Malabar. Vol, If (938) 3873-76. 

— allowances. Vol. वा (934) 2087. 
: 
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Reduction of duty on cotton twist and 
>> under the Indian Tariff Demand for Grant. Vol. वा 
(Textile Protection) t 
Bill}. Vol, IV (934) 3672-84. 

Z 
ZAMINDARS— 

Motion to reduce Demand for Supple- 
mentary Grant for 
re inadequate representation of the 

Vol. ILI (932) 2337 
09४र्श i028; Vol. , 

स्का 

ZULFIQAR ALI KHAN, Sm— 

Expressions ee 
landholders and — at the Round Sarfaraz 
Table Conference. Vol. VI (i93l) Hussain Khan. ५० रत 60-58, 
237-4, 
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